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LOK SABHA DEBATES 

----- -----,--_.---- _' 
LOK SABHA 

TU.Jsday, May 1 7 t t 985/ Va;.l'aklta t 7, 
1907 (Saka) 

The Lok Suhha met at El~ ve" of the 
Clock. 

[MR. SPEAKER in the Chair] 

MEMBER SWORN 

SHRI p. NAMGYAL (Ladakh) 

ORAL ANSWERS TO QUESnONS 

[ Em.dfsh] 

Set1iug up of hcavv industries in 
Vidarbha (Mah;:rashtra) 

.1730. SHRIMATr USHA CHOU. 
DHARI: Will the Minister of INDUS. 
TRY AND COMPANY AFFAIRS be: 
pleased to state: 

(a) whl:!lher there is regional im-
balance in the matter of he:.tvy ind ~Jst r ics 
set up'in private and public seClor;.: in 
'f\1aharashtra '; 

',t 

(b) if s~, the number of heavy indu'!'­
tries in Vidarbha Division of Maha­
rashtra ; 

(c) whether Government propose to 
set u~) public and private sector heavy 
industries in iodust,rially backward divi. 
sions; and 

(:(,~) if i' •• 'ltl,e names of industries 
Government pf<;l:POSe to set up in 
Vidarbba Division? 

2 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) to (d). 
A statement is laid 00 the Table of the 
House. 

Statement 

(a) to (d),The objective of Government po­
licy is to correct regional imbalances and it 
is with this aim that Government of India 
are providing subsidjes. fiscal concessions 
and preference in grant of Industri::.l 
LicC"nces to those areas (f the country 
which are backward. Setting up indus­
tries in any particular area is, howe,\'er, 
primarily Ihe responsibility of tht: State 
Governments and entrepreneurs prefer to 
move to those area') where thert.: are 
advantages in putting up units in terms of 
location. avadability of raw materials, 
skillco m~m- power and nlarkets. Even 
with all the concessions therefore. enter­
preneurs may n0t move to certain areas 
whtre these advanlagt!, do not exist 

Central inve'tment in large industrial 
projects arc primarily of basic character 
and the locattons of such projects is 
decided on broad techno.econ<,mic 
consideratillns Subjel't to these con·",·t~~ 
rations preference is given to back'~\'dJd 

areas. 

A list of industries existing and under 
implementation in Vidharbha Region is 
gIven at Annexure-I. 

Number of Letters ot" Intent and 
Industrial Licences issued during t he years 
) 982-19~.1 for setting up private an'" 
publi.: sector projects in V,dharbha region 
of Maharashlra State are indicated 
below: 

Year Letters of ' Industria t 
Intent Licenc~s 

1982 '·9 5 
1983 18 J5 
1984 26 19 
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A list aiving Dame! and items of tDaDU­
facture in respect of the parties to whom 
the Industrial Licences were issued is 
aiven in AnDexure-I1. 

Aooexare-I 

Lin 01 U1alta-Exlstlng and Under Imple­
mentation in Vldarbha Region (as Furni-

8Md by Government 01 Maharashtra) 

1. Mittal Galvanizina 

2. Nobel explochem 

3. Larsen & Toubro (Cement) 

4. Manik Gbar Cement 

S. M.A.M.C. 

6. Bari Ganga Steel 

7. Firth Steel 

8. Ravindra Steel 

9. Asbok Leyland 

10. VISCO 

11.. Gaurav Papers 

12. Hindustan Levers 

13. Orient Syntex 

14. Vardhman Syntex 

15. Richardson & Cruddas 

16. Garden Reach 

1 7. BaJlarpur Paper 

18. A.C.C. Cement Factory 

19. Simplex Paper Mill. 

20. Ellota Paper Mills 

21. Bhandara Defence Factory 

22. Nagpur Defence Factory 

23. Cbandrapur Defence Factory 

24. Mabarashtra Explosives 

2S. Universal Forro Alloys 

26. Maharashtra Electrosmelt Ltd. 

27. VoUas 

Proposed Projects 

1. SICOM Jt. Sector Detonators 

2. SleOM Jt. Sector Welding Equip. 

3. SleOM Jt. Sector Cement 

4. SleOM Jt. Sector Speciality Paper 

S. SunDag Industries 

6. Steel Works 

Annexure-II 

Particulars 01 industria/licences isslled for st'tting up Industries in 
Vidarbha Region during 1M years 1982-1914 

Sl. 
No, 

1. 

2. 

3. 

Name of tbe Undertakiol 

I'll 

Mabara_btr. Asbestos'~Pvt, Ltd., Bombay 

Simplex Mills Co, Ltd" Bombay 

Bajaj PoJypipes Ltd •• Naapur 

Location 

Bela Bhandra 

Gondia 
Bhandra 

Majra, 
Warora 
Chandcrpur 

Item of 
Manufacture 

Asbestos Cement 
pipes &, acccs-
sorios 

Pulp etc. 

Rilid PfC pipe. 
etc. ' 



SI. Name of tho Undertaking 
No, 

4. Vidarbba Flour and Dal Industries, 
Shivnagar, Wardha 

S. Maharasbtra Electronics Corpn. Ltd., 
Bombay 

1983 

1. HariganB a Alloys & Steel Ltd., Nagpur 

2. Vidarbha Iron & Steel Corpn. Ltd., 
Bombay 

3. Vidarbha Veneer Industries Ltd., Nagpur 

4. Maharashtra State Oil Seeds Commercial 
and Industrial Corpo. Ltd., Bombay 

s. Sharda Industries & Eogg. Works Pvt. 
Ltd., Nagpur 

6. Haryaoa Metal and Re· Rolling Mills 
Pvt. Ltd., Naspur 

7 The Vidharbha Co.operative Society 
Ltd., Maharashtra 

8. Jhunjhunwala Rolling Mills and Engg. 
Works, Mabarashtra 

9. Vidarbba Roner Flour MiUs, Nagpur 

10. Sri Lakhmi Flour Mills, Madhya Pradesh 

11. Mil. Maharashtra Steel Rollinl Milll, 
Naspur 

12. MIl. U.K. .. Roller Flour Mills, Nagpur 

13. Prabhu Steel Industries Ltd., Nagpur 

14. Art Plywood·lndl. Ltd., Ca·lcutta 

Location 

Wardha 

Naspur 

Nagpur 

Nagpur 

Nagpur 

Wardha 

Nagpur 

Nagpur 

Ako)a 

Buldana 

Akola 

Bhandara 

N88Pur 

Nagpur 

Nagp~ 

Bbandara 

Item of 
Manufacture 

Wheat Products 

Two-way radio 
communication & 
allied equipment' 

Ingots of Blectrod 
quality carbon 
steel etc. 

Steel/Ingots/Cast 
Billets 

Plywood of all 
kinds including 
blockboards, flush 
doors etc. 

Cottonseed, 
Refined Oil etc. 

Hot Re.roJled 
products 

Re-rolling of steel 
including manu.; 
facture of hot 
roJled bars roads 
etc. 

Cotton Seed Oil 

Rounds, Thin 
Flats and Flats 

Wheat Products 

Wheat Products 

M.S. Rounds, 
Anale. etc. 

Wheat Products 

M.S. Bars,' Rods 
etc. 

Decorativo 
Veneers 
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SI. 
No. 

Name of the Undertaking 

1 S. N.T. Power Transformers Ltd., 
. Bombay 

I, Akola iOil Industries Ltd., Akola 

1984 

2. Mabarashtra Explosives Ltd., Bombay 

3.. Shri Radhe Roller Flour Mills Pvt. Ltd., 
Wardha 

4 Ajanta Extractions, Wardha 

S. .Noble ExpJochem Ltd., Bombay 

6. Mittal Galvazine Ltd" Calcutta 

7. The Asiatic Oxygen & Acetylene Co. 
Ltd., Calcutta 

8. The Nagpur Vinkar Sahakari, Nagpur 

9. Vidarbha Steel Rolling Mills, Nagpur 

10. Nagpur"Steel and Alloys Pvt. Ltd., 
Nagpur 

11. Rajesh Steel Industries, Nagpur 

1 2 • Gansons Ltd., Born bay 

13. National Re-rolling Mills, Nagpur 

14. Uni-Ferro International Ltd,. Bombay 

j 5. Solar Chemicals, Chandrapur 

16 Century Spinning & Mfl. Co. Ltd., 
Bombay 

1 7. Voltas Limited, Bombay 

18. Aditya Enu. Pvt Ltd., Meerut 

19. Harigaoga Machineries aDd Enag. 
Service Ltd .• Nagpur 

Location 

Nagpur 

Akola 

Wardha 

Wardha 

Wardha 

Wardha 

Nagpur 

Nagpur 

Nagpur 

Nagpul' 

Nagpur 

Nagpur 

Nagpur 

Nagpur 

Bhandara 

Chandrapur 

Chandrapur 

Chandrapur 

Chaodrapur 

Nagpur 

Oral Answers 8 
---

Item of 
Manufacture 

Power Transfor­
mers 

Oxygen Gas 

Slurry Explosives 

What Products 

Cotton Seed, oil, 
cake etc. 

N~G. Explosives 

Galvanised Plain 
Corrugated sheets 
etc. 

Nitro~en gas 

Cotton Year 

M.S. Rounds Tor 
Steel Flats etc. 

M.S, Cold twiste 
Deformed Bars c:lC. 

M.S. Rounds, Bar 
C,T.D. Bars etc. 

Chemical 
Machinery 

Cold. twister bar 
] ounds bars ctc., 

Precision Invest. 
ment Casting 

Single Super phos .. 
phate Sulphuric 
Acid 

Portland Cement 

J)omestic Refri. 
gerators 

Oxygen Gas etc. 

E O,T. Cranes, 
Portable Jib 
Cranes etc. 



VAlSAKHA' 17, 1907· (SAKA) 

MR. SPEAKER: It is quite al lengthy 
and beavy statement. 

(1ranslation] 

SHRIMATI USHA CHOUDHARI: 
Mr. Speaker, Sir, the hone Minister has, 
in his reply, liven a lengthy statement. 

MR. SPEAKER: It must be about 
heavy industries. 

SHRIMATI USHA. CHOUDHARI: 
In nlY question I did ndt ask for a 
lengthy list. They have also included in 
the list the small industries which they 
have set up. We wanted to know the 
number of industries in the public sector 
as well as in the private sector sep.tralely. 

I also wan ted to know , rom the hon 
Minister whether they had set up such 
industries there which would help in 
removing the unemployment. From this 
list even this cannot be made out namely 
which are public sector industries and 
which are private sector industries. 

The list relating v:darbha shows the 
number of small industries, but by these 
industries we cannot remove the un­
employment and industrial backwardness 
of that ares. The hon. Minister has 
also stated in his answer that they want 

to remove the regional imbalance. In 
his Budget speech also the Finance 
Minister had said forcefully that it would 
be their endeavour 10 remove the 
regional imbalances in the country. In 
Maharashtra, we find that most of the 
big industries are located in Bombay. 
Pune, Thane, Nasik and Aurangabad and 
the industrialist also insist on settinG up 
industries at those places. 

I would like to know whether Govern­
ment will adopt a policy whereby an 
endeavour may be malie to set up the 
public sector industries and the big 
i'oduslries in the areas like Amravati and 
Gadcb;roli in Maharasntra? Will you 
implement the policy whieh you have 
formulate and declared in the Budget? 

"SRItl'.AlllF MOHAMMAD KHAN: 
Sir, the aim or tile Qovern~eDt's policy is 

to remove regional imbalances. Tb~ 
setting up of industrIes is basically the 
responsib,ility of the State Oov~rnaraeot~ ... 
We want to develop the backward areas, 
alld consider industrialisation as an im­
portant mediu n for that, but we can only 
supplement the efforts being made by the 
State Governments. For the indus­
trialisation of the backward areas we can 
only encoura~e them through the Central 
Investment Subsidy Scheme, Backward 
Area Scheme, Concessional Finance 
Scheme, Transport Subsidy Scheme, etc. 
We can help. them in this way b':lt the 
industries are not set up directly by the 
Ministry of rndustries. Of course the 
people who approach us for settinl 
up industries, we try to direct them 
about the investment and encourage them 
to go to the backward area!. I have 
given the list of units functioning pre .. 
st"nfly in Vjdarbha region If the list 
does oot indicate the nU'nber of industries 
in the public sector and of those in the 
private sector, that information I shall 
make available to the hone M~mber. 

SHRIMATI USHA CHOUDHARI: 
Mr. Speaker, Sir, I feel very sorry to hear 
the answer of the hone Minister. We 
do not. want development of the indus­
trillfists, we want the development of the 
industries. The problem of unemploy-
ment., •• 

MR. SPEAKER: I am preventing the 
hon. Minister from dOing anything which 
may hurt the hone Jady Me~ber. 

[English] 

PROF. MADHU DANDAV!\TB: 
Please do not take woman to the weaker 
regions. 

(Translulfon] 

SHRIMATI USHA CHOUDHARI: 
Secondly. so far as our policy is con­
cerned it 'had been 'stated in Budget· as 
well as in the reply that in 'order to 
remove the regional imbalances We 
would be adopting a national policy and 
there c,?uld- not be a separate State -policy 
(or the purp~$e~ Malagbat area of 
Amravati district is predominantly a 
tribal area and the tribals there' live ill 
object p'~v~rty. W~ have been delDl~~ 
ing (or quite a 1008 time that' this aroa 
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should be declared as an industrially 
backward area. Just now you were 
saying that the list was sent by the State. 
I therefore \\cant to know from you when , , 
you wi1l give it. The whole ",orld knows 
that Vidarbha is industrially backward. 

MR. SPEAKER: For how 10Dg will 
be So on replying ? 

(Intreruptions) 

SHRIMATI USHA CHOUDHARI: 
Mr. Speeker Sir, just one minute. I do 
not want to ask how many industrialists 
come to you and to how many you give 
licences. I do nOl want to know about 
this We want to know bow this regional 
eco~omjc imbalance and unemployment 
will be removed. 1 am ask.ing a pertinent 
question •••• 

MR. SPEAKER : Ushaji, now you are 
losing my sympathy. 

SHRIMAT[ USHA CHOUDHARI: 
Mr. Speaker, Sir. kindly allow me to ask 
my question today. it is a very impor­
tant question. 

[English] 

MR. SPEAKER: Not Uke this. 

[Tran&latioll ] 

SHRIMATI USHA CHOUDHARI: 
UaJess you declare an area as industriaIJy 
backward on the basis of the small scale 
units at the Taluka level, the 20.Point 
Programme is not going to make any 
impact on, the tribal areas. Therefore, 
I want to ask yOu whether you want to 
declare this area as an industrially back­
ward area or not. 

[English] 

MR. SPEAKER : No lecture please. I 
will call it off. 

[Translation] 

Now, please resume your seat. This, 
it too much 00 your part. 

[Etwff",] 

Ilb~1t: call jt an irrelevant question. 

[Translation] 

SHRIMATI USHA CHOUDIJARI: 
If tbe answer is Dot given, shall we not 
ha ve j t clarified ? 

[English 1 
MR. SPEAKER: I wi1f not ask the 

Minister to reply to this question. 

(Interruptions) 

I am warning the hone Member Dot 
to go on this diatribe. I warned them tbe 
day before yesterday and now also I am 
again warning. I shall call this question as 
irrelevant. If this is cODtinued, I will 
not ask the Minister to reply, Hon. 
Members must r~alise that this is ques­
tion Hour, not a debate. 

[Truns[ation] 

SHRI ARIF MOHAMMAD KHAN: 
Mr. Speaker, Sir there is a definite policy 
of Government to declare a particular 
district 8S industrialJy backward. The 
State Governments were informed about 
the criteria and were asked to make their 
recommendations accordingly. The State 
Governments, on the direction of the 
then Prime Minister, the Late Indira 
Gandhi, were asked in 1981 to' identify 
and send a list of those distri~ts, where 
there is no big or medium unit. 

The Jist of such districts was made' 
available by tbe State Governments to tbe 
Central Government and on that basis 
those districts were dec1ared as indus. 
trially backward. The districts which 
bad DO big or medium iudustry were 
declared as 'Do-industry' districts or 'A' 
category districts but aJung with that 'B' 
category and 'e' catesory districts _ere 
provided with many facilities and con­
cessions under the scheme regardiDI the 
backward districts. 

The district about which tbe boo. lady 
Member bas asked "as Dot recommended 
by tbe Stale Government but at tll~ .. me 
time another question arises that unl .. 
a taluka i. treated as a unit for deter. 
miDiDI backwardncss, tlaie POlicy QlHJot 
be implemented luccesaruU,. 
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Sir, my senior collcague sbri Patil has 
already announced in this House that 
tbis scbeme has been extended for one 
morc year and we are reviewing it with-in 
a year. An inter. ministerial committee 
is being formed which will consider and 
find out the ways and means to imple. 
ment if effectively and also to bring about 
amendments in the scheme. 

I have noted the suggestion given by 
tbe hOD. Jady Member and this will be 
covered in the review. 

[English] 

SHRI SHARAD DIOHE: This feeling 
or regional imbalance in the matter of 
industries, etc. has been there for some 
time in different regions of Maharashtra 
including Vidarbha. Marathwadl, Konkan 
and west of Maharashtra. Some time 
back, the Maharashtra Assembly passed 
a resolution unanimously urging upon the 
President through the Government under 
Article 371 of the Constitution for estab­
lishment of separate deve)c)pment boards 
for Vidarbha, Marathwada and the rest 
of Maharashtra so that there will be 
equitable allocation of funds for develop­
ment purposes for the said area§. In 
view of this feeling and unanimous 
resolution, does the Government propose 
to establish such regional developmental 
boards for these three regions ? 

SHRI ARIF MOHAMMAD KHAN : 
Sir, this question does not concern my 
Ministry. 

Air Force Pilots 

·731. SHRI VILAS MUTIEMWAR : 
WiJI the Minister of DEFENCE be pleased 
to state: 

'(a) whether Government have ade­
quate number of' pilots accordin8 to the 
Dumber of aeroplanes; and 

(b) if not, the steps beiDI tnkoD by 
Government for bivins adequate number 
of pllots 1 

THE MINISTER OF DBFBNCB 
(SHill :P~V. ·NARASIMHA RAO): 
(6) ·Yea. 'Sir. 

(b) In view of (a) does Dot arise. 

S'HRI VILAS MUTTEMWAR: Mr. 
Speaker. Sir, the bon. 'Minister has stated 
in his reply that' our Air Force has got 

. pitots in proportion to tbe Dumber of aero", 
planes, but keeping in view the fact that 
our neighbouring countries arc purchasiDI 
new type of fighter aeropianes and some 
powers are encouraging the acquj~itioQ 

of armaments, we have also decided to 
introduce new type of aeroplanes like tho 
canberra, MIG, Jaguar, etc. When we 
introduce these planes, we shall 
have' to give special training to the 
pilots and for that we shall be 
requiring more pilots. Have we an 

ill adequate number of pilots for that 
purpose? 

Recently trainer planes have met with 
accidents. Are you going to t~ke steps to 
check the recurrence of sucn accidents? 

SHRI P V. NARASIMHA RAO: Sir, 
we have pilots for all the kinds of aeroplan­
es that we possess at present and arrange­
ments would be made to have pilot~ for 
those planes which we ~hall acquire in 
future. Neither is there any shortage DOW 

nor will there be any in future. 

So Car 8S the accident is concerned, it 
is difficult to answer it fully in the con­
text of the present question but I know 
that the House and the hOD. Members are 
worried about the accident. 

Many people have said to 'me 
and written to me about this 
and I b~vo replied to them. Even 
now I am prepared to inform the 
House about our methods of enquiry iato 
tho accidents, about what we are dOinl 
and what we propose to do and what 
precautions we are gOiDI to take ia 
regard to accidents. 

(English] 

PROF. MADHU DANDAVATE:' 
You can mobilile ex-pilots. 

i'8Htl1'AMAL DATrA : I think thera 
was·· .. :en,ui,,' by LaIOAtalne teaardlq 
the biah rate of ·accidcDta . of aircrafts 
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and one or the reasons diagnost:d 
by him was the serious indiscipline in the 
air

l 
by which he meant that the pilots 

are not adequately trained and educated 
in respected of the aircrafts Ihey have to 
fly. I would like to know that after this 
Report was published what steps have 
been taken to see that this kind of things 
does not occur again. 

SHRI p.V. NARASIMHA RAO: 
Corrective steps have been taken ill regard 
to several matters mentioned in the 
~eport and they arc! still being taken. 
As l said, I am prepared to take the 
flouse into confijcnce tell them what all 
has been done and ""hat all is 'proposed 
be done. But in the ~ourse of a supple­
mentary, it will not be possible to rnakt! a 
comprehensive reply. 

Criteria for location of Industrial 
Undertakings in States 

• 732. SHRI AMAR ROYPRA-
DHAN : Will the Min ister of INDUS­
TRY AND COMPANY AFFAIRS be 
pleased to state: 

(a) the criteria laid down by Govern­
ment for locating indu!oIlrial llndtrtakin,~., 

in various States; and 

(b) whether Government take into 
consideration the density of J"loDulatipn of 
a State and its industrial backwardness in 
this regard ? 

THE MINIS I ER OF STA l" IN 
1 HE MINISTRY OF INDUSTR Y 
AND COMPANY AFFAIRS' tSHRI 
ARIF MOHAMMED KHAN) : (a) 
a04 (h) , The initiative for setting 
uJtan undertaking, in a particular State, 
lies : primarily with the enterpreneur. 

, • I 

Ho\\e"er with a view to promote deve. 
lopment' of backward districts/areas, 
Government are giving prefl.!rence for 
setting up of industries in these districts! 
areas and have also been providing 
f~cilities/incentives by way 'of, Central 
I1westment Subsidy and lowt'r rate of 
interest by Financial Institutions. etc. It 
is also the policy of the Government to 
discourage setting up a new industrial un .. 
derltlking or f.'~l'\a"sion of an existing 
undertaking w.lhiD t ,e urban area limits 
of metropolitan cities with a population 
of more than 10 Jaths and' wi~biD the 
municipal I imits of cjdes with I populi", 
t ""0 of moro than S lakhs. 

SHRI AMAR ROYPRADAN: Mr, 
Speaker, Sir, the reply is a st~reo.type 

one. If you go through the record, you 
will find that since 1980 onwards simi. 
lar ans\\er has been coming for similar 
questions ,and nothing new is there... . 
(Illte,./,uptions) • 

MR. SPEAKER: How can answer 
be similar? 

SHRI AMAR ROYPRADHAN: No 
progress at all. Really you will be asto­
nished to know that in 197~.80 the 
figure for no.indu~uy districts WJS 102 
and at present, in 1985-86, the tigure ,is 
90. That means, the prugress is only 
I 2 di~triclS and not more than that. If 

'II this ratio conliuues, it will take at least 
45 years to make progress in I he remain­
ing 90 districts .•. , •. {lnrcrrll{liolls). 

AN HON, MEMBER: Not a long 
time, 

SHRI AMAR ROYPRADHAN: Not 
a long time, only 45 years, In the reply 
it ha~ been slated that the initiate lies 
primanly with the entrepreneur. If every­
thing lies \\jlh the entrepreneurs, then the 
Centre should not blame the Stale or the 
State should not blame the Centre But 
the fact is that it is primarily the respol1-
~ibi]Jty of the Centre. So, under the 
circumstances I would like to know 
whether the GOvernment \\ ill take initia­
tive to ~el up some industries f."\ulticularly 
public under takings, in these backward 
areas, ~hell'er they are In the North­
Eastt>rn region. whether the)' are in (he 
Southern regicn or whether they are in 
any other part of the country. Please 
take this matler ~eriously. Don't think 
'hRt the~e, are the only parts in the COUII­

try which are backward. there are some 
other purts also which are backward. 

SHRI ARIF MOHAMMAD KHAN: 
Sir, the hon, Member is saying about the 
same answer being given I think it 
speaks of the consistency with which we 
pursue our policy. The hOD. 'Me:mher 
wants to know whether the Government 
will take any initiative to set up indust­
ries in'the backward areal, Odvcrrlment 
has already taken DOl one' but several 
initiatives to direct investment io t.he 
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backward areas and in pursuance of that 
~Olicy', the scheme'ror 'lilel devclOt;dient' or 
the back ward areas was formulated'~ 
Central investment subsidy scheme, trans. 
port subsidy scheme, concessional finance 
from the financial institutions, all these 
things are being provided for tbe pack­
ward areas. So, tJte Government bas 
already taken many initiatives and is 
doing its best to direct investment to the 
&ackward areas :'for the development. 

, .' 
SHRI AMAR ROY PRADHAN: It 

is a fact that out of these 90 no-industry 
districts. 37 are in the North.Eastern 
region, Northern part of West Bengal i.e. 
North Bengal and North Bihar. And in 
s'pite of the fact that you have given so 
many subsidies and incentives. not a sjngle 
enterpreneur has taken an initiative to 
establish his industry there. "So, may I 
know -- I 'would also request the Prime 
Minister -whether the Ceo tra'l Govern. 
ment will t~ke' initiative to set up some 
undertakings like small steel' plants ~n 
such di~tricts ., 

THE PRIME MINISTER (SHRI 
RAJIV GANDHI): As tbe hone Mem­
be~ has dragged me into this questiOn, I 
would l-ike to answer him. The' question 
is that we give certain incentives for 
development of the backward areas called 
4no.indu!)try districts'. Incentives are 
there b~cause facilities are 'not available 
there. Incentives are in lieu of the faci-
lities In' rqany areas 'people' "have gone 
to 'no-industry districts', they have gone 
to backward ~areas" and ~et' up industries. 
~ut the questiop is '\yhether 'the ,~l'ate 
O~~e~~r,nent' h~~ i~t a,n at~osphe,~e whefe 
no mdustrial ist wants to $0 there. There 
~ II.' ~ ,,' f \ , t.! ~, ... . "'1" l : .. \ I I 

w~ c~n ~o ~ot?J~f' ' 

PROF. "MADHU DANDAVATE : 
Since the qtiesti~n" i'. related' 't'~ the I~ca-
tion of industries, ) wo~J~ l,k_~ to kno~ 
from ,the ,boo. ~~qi~ter wh~~~er it is a 
fact that whenever Planning Commission 
is ap~oached for lo~~tion' of industrie~ in 
various States, they always try to examine 
whether the infrastructure like railways 
1,0\1 !bo~ts in, ~V~tlb\i br 00(; 'arid _ben 
~ '"dOn~dtned'" St.te8i'a~pf~.dh 11le I'll";' 
tJlb. ebtMIBsiO'll !br "bbtN ,,,_thVay '.,,,­
ritt' porN~lth6tittlf !!'thtfit t.lft~ ,'hee'" IiO 

" I 

industries are in existence there, there 
will be DO return from the railwaYs_ ,- "'1t1 
view ot th~s will tb., hOll. ~jpister a.sure 
us that by sitting witp the flanniDIl Com­
mission he wi)) sort out this issue ODe, 

and for a11 so that every time this (iilem. 
ma is not to be faced by the ~tates. 

SHRI ARIF MOHAMMAD KHAN: 
SolutIon to'this problem is a c6otinU'dU1a 
process. 'We are always looking 'at' it~'"~f'" 

, 

PROF. MADHU DANDAVATE 
Are ybU satisfied with the reply, Sir "'1 , I 

[Trans lar ion] 

SHRIMATI VIDYAWATI CHATUR. 
VeOl : Just DOW. the Hon. Prime 
Minister has said that the necessary ~t­

mosphere has not been created at many 
places, but the government's policy is 
that there will not' remain 'any 'distri;t 
where industries will not be set UP. But 
today, the reason for the imbalance is 
that 'all "the industries are being set up in 
the big cities and these indusnies are be­
coming a sort' of burden' on these big 
cities. When the Government's pol~cy II 
to set up industries in all the backward 
districts, do you propose to provide aft 
the facilities on priority basis in the'd'11i 
tricts listed as backward and create ab 
atmosphere in which industries could bt 
set up there? Chhatarpur and Tikam~ 
garh districts in the Hundelkhand reglO11 
of Madhya Pradesh are industrially back. 
ward and these . are included in your' fiSt 
also, . In this contelrt, (( would lik'e ro 
know wbether aU these facilities would be 
provided there on pr;o'rity ba~is and 
whether any' in,dustry jn the public or fhe 
prrvate sector 'with lan investment of'Rs. t 
lakh of more' or any medIum scale in. 
dustry "is proposed' to b~ set up there' 
If'So. by what time ? 

MR. SPEAK.ER: Reply to this 
queStion ha~: 'Alreatiy been given. 

': ',. tr. vP~; ,;, J' "'~ 1 •. ", " '. t 1, ~ ,'t \ ._. 1 t 

SHRIMATI VIDYAWATI CHATUR­
VEDI ; Mr. Speaker, Sir, I expect that 
a reply wJ~l be given to it. 

MR~ SPEAKER: The Prime Mini.tor 
ba'~,lreia, re"'iea to (t, I" "1(' t i. \ ;" 
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(E"gIIsh1 
PROF. N,G, RANOA: In view of 

the fact that the North Eastern States are 
frontier areas where most of the popula­
tion consists of tribal people and not too 
many of them are industrial minded 
with necessary capacity to displ$lY indus­
trial initiative and so OD. Would the 
Government consider the advisability of 
themselves taking the initiative in deve­
loping infrastructure and also starting 
these small industries on a cooperative 
basis and give the necessary training also 
for those local people to manage them? . 

SHRI ARIP MOHAMMAD KHAN: 
About developing infrastructure, we have 
special schemes for the development of 
intrastructural facilities in the backward 
areas, 

PROF. N,O, RANGA: \Vhat about 
North-east frontier? 

SHRI ARIF MOHAMMAD KHAN: 
I mean. any backward area including 
north-eastern region. Why I am saying 
so is that basically it comes under the 
jurisdiction of the State Government. If 
the Centra] Government takes upon itself 
the responsibility of identifying the areas 
which are to be developed, I do not know 
whether that proposal is accept able to the 
State Governments, but under the scheme 
there is a provision for assistance up to 
a ceiling. of Rs. 2 crores which will be 
provided by the Central Government; 
Rs. 2 crores will be provided by the fi­
nancial institutions and Rs. 2 crores will 
be mobilised by the State Governments 
out of its own resources for the develop­
ment of infrastructural facilities. Like­
wise, for the setting up or small scale 
industries we are giving all possible help 
to the State Governments, For the 
training of the entrepreneurs also we 
have institutions which are in touch with 
the State Governments who organise 
entrepreneurial development schemes and 
the motivational courses. 

[Tr(ll'l$!ation] 

Heavy Industries In 'Falzabad 
( Uttar Pradesh) 

*73S. SHRI .NIRMAL KHATRI: 
Will the Minister or INDUSTRY AND: 

CO~1PANY AFFAIRS be pleased to 
state: 

(a) whether Faizabad district (Uttar 
Pradesh) is covered under tbe Central 
Investment Subsidy Scheme announced by 
Union Government; and 

(b) whether any scheme is under 
Government's consideration for setting 
up heavy industries in this backward 
district? 

[English] 

THE MINlSTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir, 
Faizabad has been identified as a 
CatelZory 'B' District and is eligible to 
15% Central Investment Subsidy subject 
to a maximum of Rs. 15 lakhs. 

(b) 4 AppJications for grant of 
letters of intent for setting up various 
industries in Faizabad District of Uttar 
Pradesh are under consideration of the 
Government. 

[Trrznslation] 

SHRI NIRMAL KHATRI: Sir, per­
haps the appl ications for setting up the 
four industries referred to by the hon. 
Minister are in the private sector, Con­
sidering my information as correct, I 
would like to say that only 5 per cent 
of the public sector ubdertakings are 
there in Uttar PI:adesh whereas its 
population is one siX-the of the total 
population 'OC the country 'keeping in 
view the injustice beilll meted out. to 
Uttar Pradesh and allO the fact that 
Faizabad, which is situated in Eastern 
Uttar Pradesh, is a backward area. Will 
the hon. Minister consider the question of 
setting up a public sector undertaking in 
Faizabad 1 

SHRI ARIF MOHAMMAD K.HAN: 
Sir, in a big industrial project. tbe central· 
capital investment; is or fundamental im';' 
por:tancc and tbe decision for deter. 
mininl tbe location of sucb .. 'project •••• 
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SHRI MOOL CHAND DAGA: You 1 

are speaking chaste Hindi. 

SHRI ARIF MOHAMMAD KHAN: 
Since t.he question' has been asked, in 
Hindi, I am giving its reply also in Hindi. 

MR. SPEAKER: Has Mr. Oaga any 
objection to it ? 

SHRI P.M. SA YBED: It is difficult 
for us to understand. 

MR. SPEAKER: J have arranged for 
simultaneous interpretation. ; The Minister 
may reply now. 

SHRI ARIF MOHAMMED KHAN: 
The decision about the site for such a 
project is taken on a comprehensive 
technical and economic basis and keeping 
in view all these things, the 
hackward areas are given priority. The 
site fOr the setting up of a public sector 
undertaking is selected by the Ministry 
concerned and the Planning Commission. 
It does not directly concern the Ministry 
of Industries alone, but if the hone 
Member is abJe to persuade a Ministry 
to set up any public sector undertaking, 
I feel this Ministry will have no objection 
to that as we only complete the formality 
of issuing a licence. 

SHRI NIRMAL KHATRI: In the 
context of the reply .to my question, the 
hone Minister has ,drnitted that the 
Central subsidy scheme, is in force in 
Faizab'=\d District. I would like to know 
whether tehsil Has been made a unit 
instead of districr under this scheme and 
if so, from which date and what the 
reasons for that are? If I am right then 
has the Tunda Tehsil been separated 
from Faizabad District and if so, why? 

SHR} ARIF MOHAMMAD KHAN: 
I have got no such information that tehsil 
has been treated as a unit instead of 
district. No such decision has been 
taken. so far. As I have stated earlier, 
I have got no information about Faizabad 
District. An Inter- Ministerial Group is 
beiDllot up to review tbe. entire scheme 

and to recommend bow this scheme can 
be implemented effectively. 

SHRI BAL RAM SINGH YADAVA.: 
I would like to know from the bon. 
Minister the number of letters of intent 
issued for Uttar Pradesh during the' year 
1984.85 for setting up heavy industries, 
district-wise ? 

SHRI ARIF MOHAMMAD KHAN: 
Sir, \ 11 letters of intent were issued for 
Uttar Pradesh during the year 1982 out , 
of which 62 related to the backward 
districts. During the year 1983 the number 
of letters of intent issued was 128,' out 
of which 97 related to the backward 
districts. During thc year 1984 their 
number was 132, out of which 97 per­
tained to the backward districts and 59 
letters of inlent were issued during 1985 , 
out of which 30 related to the backward 
districts Similarly, 22 industrial licences 
were issued in 1982, out of which 5 
related to the backward districts. During 
the year 1983 their number was 98. I 
shall make available the remaining infor .. 
mation. 

SHRI BAL RAM SINGH YADAVA.: 
1 wanted to know the names of the 
districts. 

MR. SPEAKER: Shri Uma Kant 
Mishra. 

SHRI UMA KANT MISHRA : You 
provide certain facilities and concessions 
to the new entrepreneurs so that they mJY 
set up their industries a t the places where 
DO industries exist. But these .. new 
capitalists want to set up their industries 
at those places which are industrial 
centres. .I would like JO know from the 
hone Mjnister whether Government while 
issuing licences would tell them about the 
backward districts or tehsils where. ,they 
should set up their industries for the 
benefit of the backward areas, otherwise 
tte backward areas would oot get aoy 
benefit 7 .. 

SHRI ARIF MOHAMMAD KHAN. 
The selection of a place is done ill accor: 
~~ \.Vi~ 'he lovornmeDt's policy wbicb 
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I. ~ ,1 ~ .. } ~ ~" .'. 

is in force sioco 1977. Whil., issuiog". 
licence or a letter of intont we decide' tbe 
,,1"~,JlUl4, tpll t.~ ~,D~us~riali,~, a~out i~ it. 

, <;qnce~,~\OD' ~d" facilit\e8 are provi4ed 
t,~ :-that P}fcc.:,onl), s~",th.t ,the, indus .. 
'f.jaJist~ ,: ; ~ ': ,be attracted towards the 
backward areas. 

[Eng/ish] 

Allocation of Funds -for Seventh Five 
Year Plan 

'. I', : 

•• t_ ·7i~16, SJiRI G.P. SWEL~ ,: \\:,ill the 
Minister of PETROLEUM be pleased to 
state : 

. (11) ,whether as aaaiP,t the allocation 
of Rs. 600Q, crores in the Sixth Five Yea..­
PhUl, h~8 Ministry has asked, for a,Q 
.Uocalion of, Rs. ,20.000 crores in the 
Seventh Five Year Plan; and 

. (b) if so, the reasons for more than ' 
tripling the demand ? 

THE MINISTER OF STATE OF 
TtlP ,MINISTRY OF PETROLEUM 
~§HRl N~ WAL KTS~ORE SHI}RMA,) : 
<a) The Plan Outlay for the Sixth Fiv~ 
Year Plan of the Ministry of Petroleum 
was originally fixed at Rs. 5228 crores. 
Tbi& was revised to about Rs~ 11042 
~rorcs during the mid-term appraisal. For 
tbe Seventh Five Year plan, the Ministry 
~,.Petro~euJD has projected an Outlay of 
about Rs. 34078 crores. 

'; ~ , The main reasons for tbjs quan .. 
tuJ11AjUQap,ig demand for more allocation 
in the Seventh Plan are : 

(i) extensive 'Icological and 'geo­
physical surveYs; 

(ii) !nteq~i~e ~~plpr,"o~u d(j1i1n4 t~~ 
discovering new oil and aas Bcids; 

(iii) drilii~g I~ i~~le~ ~u~ber '~, .B~ 
lopment weJJs for increased 
produc:tioo; 

(iv) to acbive soJf-safliciency in refiaiD. 
capacity especially to meet the 

)I" " ' '.1 ,h' .:::, ( .. ; :.:" " ),:: I, 

demand. for I,~idd~crl d~$tI~Jat~ ,~)' 
expaoding the existina refineries 
.n~) b\~i,\dlOg two new 8rass.root 
refineries ; 

" (v) to give greater attention for ,pro-
cessjng~ transportation, marketing 
etc. of natural aas; 

(vi) to initiate schemes connected with 
bottling ,and, ,ma.tketi,na of in~eas. 
ed quantities I Qf LfG keepina 
safety considerations also in view; 
and 

(vii) for setting up of gas-based petro­
chemicals complex and aromatic 
recovery facilities. 
., ' 

, SH~I G. G. SWELL: The all<;>cation 
in tpc Sixth Pjve Ye,ar Plan aDd ,th~ 

'" projection fo~ the S,~verith Five YCE;lI: PJsQ 
are much larg~r than. in the reports t 
~~eived. I am grateful to .. ,tbe hQ~, 
Minister for bri~gil)g it uptodate. No~ 
the hon. Minister is speaking of explora. 
tory drillin'g. 

In this connection, I would like to 
know- whether it is a fact that the density 
of drill of the rigs in the Bombay High 
Oil- field is the thinnest in the world for a 
given area. 

I would like to know tRe proportion of 
r4gs in a given otT-shore _ area in our 
Bombay High in relation to other otf, 
ahor.e oil countries liko Norway and the 
United Kingdom. 

~,r EI~~~h~ret th~",~\D~'~';" s~~.4' 'Q' ~~ 
are" ~~ 'j~ r 7~~~ilhoD a~~ f~ wi~h h1.~£g;­
f~.rb~:n_ pot~p~,~l. ~,l.~~ollid ,\~ke t~ ~ kq9! 
broa~J)! ,~ber~,~.~,' tpp~ . iaf~~s .~r~ ~n.4 
whether our Insat-IB which does tbo 
at?rial pho,t~~ta~~~, ,~" ~ ~v~~,Ied" a~y . !Dore 
prea of such possI6i1it)' and what is the 
addition i,O ihi's are'a which the Ministry 
has meniioricd~ 

j",/ .. 

Thirdly .•• 

Mk. SPBAICBIl: No more que.tioD~ 
1 will not allow. Leave it. 
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.~ l .$.~t N.~}v~! ~jSfjOJlE ~P~R ~lta : 
1ihi, quc,:tio~, r,J~~~: to, ,tpc. allqcjl\i~Q~ wh~ 
regard to tbe Seventh Five Year Pl~n.~ vIs-
a-vis the Sixth Five Year Plan. the hoo. 
Member hAs asked a quest,ion with rejard 
to the density or the rigs in the Bombay 

\. . ... ,,' 
High as weJl as with regard to the Insal 
functioning and heipini in the exploration 
and spasmic surveys, I win not be in a 
IM>sition to reply to this question ' because 
this requires greater study and, therefore, 
I wouJd not like to reply to this 
question. 

SflRI G.O. SWELL: I always Jik.~ 
this hone Minister, He has bee~ fr iendly 
and very frank but I say that these ar~ 
elementary things" hich should have been 
anticipated and your Mini~try should have;: 
anticipated, 

i 

(Interruptions) 

SHRI G,G, SWELL: The hon, 
,~.inister flas" ,o,b,een" ;~J_)eaking elsewh~~e of 
?ff~ring a new. an~ fOore attr~cti~e 
p~ckage to foreign cO,I)lPtloies for explo" 
ratory drilling in our off~shore. 

SHR~ INDRAJit GUPTA: On-
shore also. 

SHRI G.G. SWELL: O,K. I wit) 
add on-shore also, This House knows 
about this, that only the other day .,that 
one of the multi-national oil ,companies, 
Chevron, had withdrawn frOID the 
Saurashtra coast, .Jbe hone Minister 
must be aware that after Cpjn~, q~s 

~mbar.~edi' ~p ~~~ J'la~Jl /?f J.j~~r~.us~tion 
and modernisatIon tbere IS pracucally a 
Scramble amoii~ 'thQ multi national oil 
co~panies for a 'c~~cession in Chin~Se 
off. shore. 

" " I ·would like to "ROW whether the hoD. 
Minister 01' his Miniitty bas stud·ied 

. what, are._ the terms that China is offering 
tbat aro more attractive to these multi­
&ational , ,eompaof.es and What are we 
doinlJ. If you have Dot dODe ii.· I wou\d 
like to koow wbelher you are go in. to 
make a study of this. . 

"SHRI NAWAL _KISHORB SHARMA. ! 
With regard to the question of libera1i~ 
tion and modernisation, I his Ministry • 
also' going in for libetalisation and 
modernisatioQ. It is for this reason tbat 
we are having a, new ~pproacb. 
a new thinking. to exploration and drellial .. 
It is with thic; view that we arc· thiokin, 
of collaborating and giving certain .arcM 
to a few. of the companies in a few of the 
countries with a time, b\luod progra mme. 
T.hc hol'. ,M~m~{ ,.w~u{~. ~c 'pl~~d,l to 
know that we are negoti~tins, sucO, a 4eal 
with tbe USSR also. We want to give 
cer~ain area~ to tll~ Q&SR ,so, tllat tbey 
~a~ h~ye tqe, total" {esp~nsibiUt)' I ~}1~ 
equipment, services and also for explo­
ratory drilling. Of course, the com .. 
mercial drilling would be hy the ONGC. 
So we are on this approach because wo , , 

ul,o think that India' requires a filip in 
this direction, to achieve self-sufficiency. 
~~ have to have nt"~ ~6proach~)) in this 
d:re~tioD. 

" ,So ,far as ,Chevron, i~ '. concel'n~4 
Ghevfon were h~re and they d,~~ ~ure.e 
wells but ~auld Dot . fiod oil. I ThC'rero~e, 
, ~ .., '* 4 • I' ~ 

af~~r ~ CO~I?J.etion of their contract, they 
left this country. 

SHRI G.G. SWELL: Is lhis,thc an~· 
wer tp my. question?, 1 appeal, to you, 
Sir, t wanted to know wh.lt are tbe 
Chinese doing that make their offshore 
m9re al.,tractive to th~, muhi~mpionats aDd 
what are we n9t doing that they are 
shying away from us. 

SHRI NAWAL KISHORE SHARMA: 
It is a sub~ct of sludy~ We arc looking 'int. it and we will try to get the' b':nefit 
if it-is to our advantage. 

lJr~sIQtion] , < 

SaKI GlflDHA'RI LAL VYAS: 
Mr. SPeaker~ Sir, the lioo. Minister bas 
made ~ proyisioD of Rs. 34000 crores in 
ttie Sev~~tb five \'ea~ Plall .na d.:-elling 
work ·I1'as aJ~o been undertaken in 
Rajis\ba~: I w~u'a Hie to k'oow whether 
. aurin't tbe S~V~llt~ Plan perioa Govern. 
ment )*opose to. explore all ibe J)riiSibi. 
lides or Bn'4\h~ oil in Rajastb'a:h. wbfch is 
a desert area on the whole ana \)artie 
cularly in Cburu' District? 
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SHRI NAWAL KISHORE SHARMA: 
Mr. Speaker, Sir. the question asked by 
the hone Member does not arise out of 
the main question. I would like to say 
on the basis of tbe information available 
with me that the work of exploration of 
oil in Rajasthan is being expedited and 
tbat is why besides O.N,G.C., Oil India 
has also been entrusted with this job and 
in the Seventh Five Year Plan, in Bikaner, 
Barmer and Jaisalmer .•• (Interruptions). 

, SHRI K.D, SULTANPURI : Bbilwara 
~ •• (lnterruptions). 

SARI NAWAL K1SHORE SHARMA: 
Bhilwara and Jaipur are not included in 
it ••. (Interruptions). 

MR. SPEAKER; At least Sikar may 
be included. 

, Sl"lRI NAWAL KISHORE SHARMA: 
Sikar can be considered. I was saying 
that there was a proposal to expedite this 
work and large funds had been allocated 
for it. We hope that after getting the 
approval of the Planning Commission, 
this work can be taken up expeditiously. 
So far as I know, there are no such 
possibilities in Churu District. 

[English] 

Mini Paper Plants in Gujarat 

+ 
·738 SHRI AMARSINH RATHA-

'VA: 
SHRI MOHAN BHAI PATEL: 

Will the Minister of INDUSTRY AND 
"COMPANY AFFAIRS be pleased "to 
state : _I' 

(a) the number of mini paper plants 
set up in the country and the number .... of 

,such plants set up in Gujarat ; , 

(b) whether, keeping in view the vast 
resources, abundance of e"i~tiDI wo~d 
and other raw materials in jungles in tbe 
Adivasi habitations of Gujarat, Govern­
ment intend to establish more mini paper 
plants in Oujarat, particularly in its fural 
areas ; 

(c) whether Gujarat Government have 
sent to Union Government certllin pro­
posals in this respect and if so, the details 
thereof; 

(d) the action takeD by Government 
thereon; and 

(e) the Government's policy in regard 
to establishing more mini paper plants in 
the country? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARlF 
MOHAMMAD KHAN): (a) 211 mini 
paper plants each having a capacity uptO 
10,000 tonnt:8 per annum have been set 
up in the country, out of which 35 plants 
are in the State of Gujarat. 

\b) The Central Government have no 
proposal at present to ~stab1ish any paper 
plant in the State of Gujarat. 

(c) and (d) Recommendations for 
setting up of various paper projects have 

, been received from the State Government 
from time to time. Apart from the 
existing 35 mini paper plant s and three 
medium paper plants in the State of 

. Gujarat, 43 units have been registered 
with DGTD for m~nufacture of paper 
and paper board, which have yet to 
commence productioD. 

(e) There is DO restriction on setting 
up of paper plants based OD nOD­
conventional raw materials. 

[Translation] 

MR. SPEAKER: Mr. Minister, you 
are against monopolies, but even thc:n you 
are monopoJisfng all the questions. What 
is the matter ? 

SHRI AM).RSINH RA THA W A : 
There are a large number of trjbal and 
backward areas in Our country and raw 
material meant for pro:-lucing paper is 
available in abundance in these trihal. 
backward and hill aroas. In view of this, 
I would like' to know from the hOD. 

Minister whether GovernOleo"t propose to 
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formulate any scheme for tho setting up 
of paper factories in these areal. parti­
cularly in Chbota Udaipur in Gujarat ? 

SHRI ARIF MOHAMMAD KHAN • If 
the hon. Member is asking a gen~ral 
question not pertaining to paper plants 
then there are areas most of which are 
termed as backward areas and they fall 
under the scheme for attracting invest­
ment. As I have stated in my reply 
decision in respectful all the applications 
received for the setting up of paper 
plants has been taken. Many paper 
plants are already functioning and many 
are under eomplelion which have yet to 
start production. 

{ Ellgli.~h] 

MR. SPEAKER: It is old wine in 
new bottle. 

I want to request hon. Members the who 
have come to Parliament for the firsr lime 
and olhers to please come and take some 
courses in this que')tion-making. Because 
it is something we are finding very hard­
to find questions which can he put on 
the oral list The same Questions are 
being repeated and we are hard put to 
find questions. It IS beller that we; must 
know what we are trying to do and what 
sort of questions is to be asked and how. 
We have got the Bureau of lParliamentary 
Studies & Trainio@. You· are welcome 
thare, After the session is over we will 
call you and Jet us sit together and try 
to formulate that the time of the House is 
well utilised. 

PROF. K K. TEWARY : It is for, the 
Secretariat to scrutinise the question and 
decide. 

MR. SPEAKER: We do it. That is 
why we are saying that we arc finding it 
difficult . 

PROF. P J. KURIEN: When we put 

five questions, we find some unimportant 
questions become starred and important 
ones be\."Omc unstarred. 

MR. SPEAKBR: Ybu do not realise 
Sbmetbing which has been earlier 

answered. That is what we have to 
SCI utinise. That is why the problem is 
there. You -have to mention the priority. 

[Translation] 
SHRI AMARSINH RATHAWA· Mr. 

Speaker, Sir the prices of paper' are 
increasing constantly in the country. The 
hone Minister has stated in his reply just 
DOW that in Gujarat 43 units have already 
been registered but they have yet to 
start production~ but I would like to tell 
him that such a situation has been 
created in the entire country and not in 
Gujarat only that the prices of paper are 
ri.,ing constantly keeping this in view , 
do government propose to give some 
concessions to those who wanl to set up 
a non-conventional paper plant 1 

MR. SPEAKER: It has already been 
replied to. How many times shall he go 
on repeating? 

SHRl ARIF MOHAMMAD KHAN: 
Sir, I have no information about gas­
based paper plant. 

MR. SPEAKER; Mr. Minister, he is 
asking about non.conventional paper 
plants. 

SHRI ARIF MOHAMMAD KHAN • 
Sir, I was telling the same thing. S~ 
far as the setting up of non-conventional 
new paper plants is concerned, we not 
only give permission but encourage them 
also and try to ensure that these iDdus­
tries are set up, 

SHRI BHANU PRATAP SHARMA: 
Mr. Speaker, Sir. there arc a large 
number of Government sche~es to en­
courage the sening up of mini-paper 
plants in the Sixth Five Year Plan and 
these schemes have yielded good results. 
I would like to know from the hon. 
Minister whether any incentives are 
being giveQ by Government for the 
setting up of paper plants based on 
bagasse and waste paper which arc in 
abundance in our country and how 
many licences have been iss~ed durin, 
tbe last 2 or 3 years in tbis regard 1 
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SHRI ARIF MOHAMMAD KHAN : 
Sir, I have 'sot no separate ~ figures, but 
ttiere were 11 '9 units in' tlio "begioning or 
the' 'Sixli1 Five Year Plan which 'Wer~ 
registered with D.G.T.D. and 132 more 
units were set up during the Sixth Plan 
raising the total number to 251. 

of ~, • I \", I • I,. , 

As I said earlier, the conventional 
means arc getting depleted. From the 
environment' point of view, we try to see 
l'hat jungles are cut, to the minjmum 
possible 'extent. That was 'why we 
thought of settin~ up of non-conventional 
new . plants. So far as the separate 
figures t the number of registered unit& 
and the number of letters of intent 
issued are concerned, 1 shall let the hon. 
Member know about them separately. 

SHRI RAM NAGINA MISHRA : Mr. 
Speaker. Sir, there is shortage of paper 
in the country and the Government's 
policy is to set up paper mills at places 
where the neces~ary raw materials like 
bagasse, bamboos etc. are available in 
plenty. There are sugar mills in Deoria 
District and bag1.sse, bamboos and land 
are available there in plenty. Will the 
hon. Minister use his good offices for 
settiog' up a paper mill in Deorea 
District? 

, I 

MR. SPEAKER: That is not relevant. 
This matter pettains to the State Govern­
ment. 

SHRI ARIF MOHAMMAD KHAN: 
Mr. Speaker, Sirt jf the hone " :Member is 
able to persuades some industrialIst to 
set up the mill, we are ready to· aceor'd 
permission. 

[English] " 

Setting' up or Captive Power Plaats 
for Petroleum Refineries 

*739. Sij,R1 {S. ~AI:fAJ~: 
SHR1MATI ~ANOaMA 

SlNGH . 

Will the Minister of ~ETROLEU~ 
~ pl~e(l to state : 

(a) whether Government have 
liven appfovaf for tile: settiDai\jp of Ctp~ 
five 'PoWer Plants witll tdcil1tie~ lbr cb~ 
generatioil' of ' steam litl the '1\1\arai \PeU'o::' 
Jeum and the Hindustan Petroleum Refi. 
heties "at; Bombay larid " the" Madht's Refine-
ries at Madras'~' ., .' I I, , 

(b) whe~,her the economics of sett~n, 
up of Captive Power l?1 a nt's'" and supply 
of electricity from' the 'State electricity'. 
r~sources have been 'gone into' and if so, 
with what results; and '" 

(c) what will be the effect of Captive 
Power PJants on the overall functioning of 
these refineries in terms of capacity utili. 
sation" cost of production aod profita­
bility ? 

THE MINISTER OF STATE OF 
THE MiNISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
«a) to (c).' A statement is laid on the 
Tabl~ or the .ijouse. 

Statement 

(a) The proposal for addition of about 
] 0 MW capacity with co-generation of 
steam at Madras Refineries Ltd., was ap. 
proved by the Gover'nment in June 1984 
The' proposals for' setl iog up Captive Po: 
wer Plants of 30 MW each with' faciJities 
for co-generation of steam at refineries of 
Hiodustan Petroleum C0rporali'on an'd 
Bharat' Petroieum 'Corporation Ltd. _, j~ 
Bombay are under cons'idenition of tht 
Government. " -

(b) Yes Sir. Overall ecopomics are 
in favour of Captive' .,dwer 'Plantsl• '. 

(c) In a continuous process Industry 
like Refinery Captive Power generation is 
required to improve production and pro­
du~tiYity by avoiding intcrruptions in 
power supply which not only cause imme:.. 
diate production loss but also considera­
b,le demage to the equipmcnt. 
I , " ' •• ,. ., 4 \ ~, , I ~ 

SHRI Y.S. M.AHAJAN : Sir, the idea 
of 'putting ui' captive l'ow~r plants 'Is v~~1 
advantageous and t~e'· reP'ly sa;.'\ :that (tbey 
have studied tbe economics of it Our 
r.quirement of petrol bi. "pat .. areat 
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strain on our foreign exchange resources. 
So, I waOl to know whether as a result of 
putting up, captive power plants and 
meeting the requirements, for instance, or 
Bharat Petroleum which has increased it. 
capacity by 6 million tonnes per year 
there this will be saving of foreign 
e~change ? 

SHRI NAWAL KlSHORE SHARMA: 
With regard to the hon. Member's com­
ment that the Ministry is studying the 
economics of it, it is not true. In part 
(b) we have stated: "Yes Sir. Overall 
economics are in favour of captive power 
plants." Therefore, I am in agreement 
with what the hone Member says. So 
far as the question of putting up a captive 
power plant at Bharat Refineries we are 
for it and this is for consideration of the 
govern ment and we are seriously consi· 
deriog this. 

SHRI Y.S. MAHAJAN: May I know 
whether these power plants would be 
financed by the Central Government or 
they would be financed by the internal 
resources of the refinery? 

, SHRI NA WAL KISHORE SHARMA: 
The financing would be done by the inter­
nal resources of the refinery. 

[Translation] 

SHRIMATI MANORMA SINGH : 
Mr. Speaker, Sir, I am satisfied with the 
reply given by the hone Minister. 

[English] 

Allotment of Telepbones on Out.of-Turn 
Priority to M1nisters of Karnataka 

Government 

• 740 SHRI V S. KRISHNA lYER : . . , 

Will the Minister of COMMUNI. 
CATIONS be pleased to state : 

(a) the number of applications 
received from August, 1 984 for allot., 
ment of telephones on out-or-turn 
priority in Bangalore city; 

, '(b) the basis, OD wbich telephones 
wore livell on out .. or.turn priority; 

(C) whetber tbe Ministers of State 
Government ,come under out.or-tUtO 
priority list; and ' , '/' 

,:,' 

(d) whether Ministers of Karnata:ka 
Government were denied telephone ra¢i'~ 
lilies on out.or-turn priority ? ' 

THE MINISTER OF STATE OP 
THE MINISTRY OF COMMUNI~ 
CATIONS (SHRI RAM NIWAS 
MIRDHA) : (a) 113 requests wete 
received for out-of-turn allotment of 
telephones in Bangalore from August, 
19H4 till 30th April~ 1985. 

(b) Telephone connections were 
sanctioned on out-of .. turn basjs, in de­
serving cases, taking into account the 
loading position of the exchanges. 

(C) Telephone requirements of 
Ministers in their official capacity are met 
by the concerned Ministery/Department 
of the State Government. who register 
for telephone connections in 'OYT­
Special' category. Priority can be accor­
ded for provision of such telephone 
connections. 

(d), No, Sir. Priority demands for 
the Ministers of Karnataka Government 
were met in consultation with the Chief' 
Secretary of the Slate Govament. 

SHRI V.s. KRISHNA' IYER: The 
answer to No. (d) is far from truth." I 
am speaking with authority. I was 
in the Government then when I was a 
Minister. Many of the Ministers did 
not get telephone. Some telepbones were 
withdrawn from certain officers and given 
to Ministers later 00. You dontt have 
proper guidelines for giving of telephone 
to the Ministers. May I know this ? 
What are t he criteria ? What are the 
g~jdelines? How do you decide the 
cases of 'deserving ones'? You said in 
reply about 'deserving cases'. "Well, 
what are tbe guidelines and criteria" in 
tile matter of giving telephone connec­
tions? Who wm decided which cas~ . is 
a deserving case ? 
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SHRI RAM NIWAS MIRDHA: Tho 
area wbere the State Government offices 
are located and the Ministers and impor­
tant Government functionaries reside in 
Bangalore is served by the Centra) Tele. 
phone Exchange of BangaJore Telephones. 
This exchange is an old onc. It has a 
capacity of 1 3 I 50 lines out of which an 
equipment of 3300 lines has already been 
scrapped for replacement. The exchange 
is loaded to the extent of 94.77 per 
QCIlt. So, sometimes the problem arises 
ai, to b ow much we can give from this 
exchange. Well, Sir~ 43 requests were 
received from the State Government. In 
consultation with the Chief Secretary of 
the State Government they were con­
ceded. 1 8 connections were given out of 
which the State Governmen t and the 
Chief Secretary gave only 10 for the 
Ministers. The system is this. We are 
always in cOnstant consultation with the 
State Government. We tell them how 
much we can spare from a certain ex­
change at a particular time. How they 
distribute among themselves is the con­
cern of the State Government. 

SHRI V.S. KRISHNA IYER: What he 
says pertains to the connect ion of the 
officers. But what about the residence 
of the Minis,ers? Where I was residing 
there was no load on the exchange. I 
sent for the officer. He said that in the 
guidelines there was no priority for the 
Minister. But DOW you say, there is 
priority for the Minister. The Officer 
then said that there is no priority for the 
Minister. So I would like to know what 
is the correct position. 

SHRI RAM NIWAS MIRDHA: If 
the State Government .•• 

PROP. K,K. TEW AR Y : Now be 
ceases to be a Minister. What does be 
want? 

MR. SPBAK.ER : Hope is life. Life 
depeada upon hope, 

PROF. K.K. TEWARY: Mr. Heade 
has fortunately sent bim here, 

SHRt RAM NIWAS MIRDHA: It 
the State Government wants to provide 
official telephone to tho rettidences of 
Ministers, there is no problem. Even 
for M LAs and MLCs we ba ve priority. 
There is no question of Minister not 
getting it unless the State Govern'ment .•• 

MR. SPEAKER: People themselveS 
ha ve given them priority, The problem 
is this. 

SHRI V.S. KRISHNA IYER: Let 
the Minister get a rep1y from the Chief 
Secretary. Then he will understand the 
pOsition, 

MR. SPEAKER: No third question 
please. 

-Shri Kishore Chandra Deo-absent. 

-Shri Priya Ranjan Das Munsi­
absent. 

- The Question hour is over. 

WRITTEN ANSWERS TO QUESTIONS 

[Translation] 

<:;onversion of Barrell Land iAto 
PertUe Land 

*709. DR. CHANDRA SHEKHAR 
TRIPATHI Will the Minister of 
AGRICULTURE AND RURAL DEVE .. 
LOPMENT be pleased to state: 

(a) whether Government have decided 
to convert tbe entUe barren land in the 
country into fertile hind by 2000 AD ; 

(b) if 50, whether Government are 
formulating any programme in this 
regard; nd 

(c) if so, the outliaes thereor and if Dot, 
how Goverameo..& propose to uu:kJc, 
this problem ? 
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THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE· 
LOPMENT (SHRI CHA.NDULAL 
CHANDRAKAR): (a) to (c). Barren 
and unculturable lands include all 
e'C posed steep mountain slopes and 
extremely inhospitable arid tracts which 
cannot be brought under cultivation 
except at a very high cost. There is no 
programme to provide vegetative cover 
to all barren lands without regard to its 
suitability an,d cost involved. 

However~ in order to restore culturable 
waste lands and areas subject to soil 
erosion and land degradation to pro., 
ductive use, Government has been 
implementing the (ollowing programmes: 

(i) 

(ii) 

(iii) 

Soil Conservation in the catch­
ments of river valley projects in 
28 catchments spread over to 
1 7 State) and one Union 

Territory. 

Integrated watershed management 
in the catchments of fl90d prone 
rivers in 8 catchments lo<.:ated 
in 7 States and one Union 
Territory. 

Desert development programme 
in 5 States. 

(iv) Drought prone areas development 
programme in 88 districts in 1 3 
States. 

(v) Soil, water and tree con~ervation 

in 12 Himalayan Slates and Union 

Territories. 

(vi) Propagation of water conser­
vation/harvesting technology to 
stabilise and increase aggregate 
production from rainfed areas in 
IS Statos. 

(vii) Control of shifting cultivation in 
Unioa Territories of Arunachal 
Pradesh aDd Mizoram. 

(viii) Soci.~ forestry includiDI rural 

fuelwood plantation in 1 " 
aclected districts. 

(ix) Development and stabilisation qf 
rav;nous areas in the States of 
Uttar Pradesh, R.ajasthan ~ 
Madhya Pradesh. 

During the Seventh Five Year PleD, 
besides continuing the on-going schemea, 
following programmes have been proposed 
for survey, categorisation and restor­
ation of 

(i) Culturable wastelands and fallows 
other than current fallows. 

(ii) Areas affected by waterlogging. 

(iii) Alkali and Saline soils, and 

(iv) Coastal §aline and sandy areas. 

It is also proposed to set up a National 
Wasteland Development Board with tho 
objective of raising fuelwood and fodder 
plantations. 

production of Fruits and Vegetables 

*71 O. SHr~I HARISH RAWAT 
Will the Minister of AGRICU l TURH 
AND RURAL DEVELOPMENT be 

pleased to state: 

(a) whether per acre production of 
fruits and vegetables in India is much 
Jess as compared to other countries; 

(b) if so, the per acre average 
production of temperate and tropical 
fruits and vegetables in India ; 

(c) the steps Government propose to 
take in the fieJd of research and 
development to increase the average 
production ; and 

(d) the estimated expenditure to be 

incurred during 1985-86 in this regard' 

.THE MINISTER OF STATE LN TilE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRI CHANDULAL CHAND­
RAKAR).: (a> '<) Cd). AI autheo·tic 
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aDd comprehensive data on area, 
production and yield of most fruits and 
vegetables in India are not available, it 
i~ not possible to compare the producti­
vity of most fruits and v~ge(ables in 
Ji1dia ,with levels obtaining in other 
countries. Official fi@ures indicate that 
during 1983-84 productivity of banana, 
potato, onion and sweet potato per 
hectare ,are 1 4.6. 1 5.2, 1 O. t and 7. 1 
tonnes respectively. Comparison with 
other countries is available for Potato 
and onion only. The production per 
hectare is not significantly different in 
the case of onion while it is lower 
compared to U.S.A., France and ,\\'est 
Germany for Potato. 

2. Research is conducted through 
four Central Research Institutes, four 
All-India Coordinated Research Projects 
and eleven Ad-hoc Research Schemes. A 
new Institute on Temrerate Horticulture 
~d four National Centres are proposed 
ill the Seventh Plan. The strategy for 
development of horticulture during the 
Seventh Plan will be concentrated on the 
foHowing aspects :-

(i) Optimisation of production per 
unit area; 

(ii) Extension of area under trees of 
outsanding merit; 

( iii) Emphasis on veaetable seed 
production ; 

(iv) Development of horticulture in 
Arid Zones; 

(v) Integrated development of horti­
culture industry including pro­
cessing. marketing and export. 

3. The following outlays have beeD 
earmarked for research and development 
in horticulture in 1985-86 by Government 
of India :-

(i) Research - Rs. 739.S lakh 

(ii) Development - Rs. 262 .. 0 lath. 

[Trans/ation 1 
Increase In Price of SUlar 

*7 J 1. SHRI SATYAGOPAL MISRA: 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) . whether Government have taken' 
a decision to increase the price of sugar 
sold through Fair Price Shops ; 

(b) if so, the details thereof; and 

(c) the reasons therefor ? 

THE MINISTER OF FOOD AND 
ClVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) Yes, Sir. 

(b) Consequent upon an increase in 
the all-India average ex· factory price 
of levy sugar for 1 C) 8 4.85. t~e uniform 
retail price of sugar sold through fair 
price shops has been increased from 
Rs 4.00 to Rs. 4.40 per kilogram 
with effect from 1 st April. 1985. 

(c) This increase has occurred, due 
to increCtse in cane cost, ar.d increase in the 
all-India average conversion cost, etc. 

Visit of child Labour Mission of 
I.L.O. to India 

*712. SHRI SURESH KURUP : 
Will the Minister of LABOUR be pleased 
to state; 

(a) whether a child labour mission 
from I L O. visited India in 1983 to 
have field studies for various child labour 

projects; 

(b) if so, tbe projects so formulated ; 

(c) whether some foreign donations/ 
assistance are given for the projects '; and 

(d, if SOt the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI 
T. ANJIAH): (a'l to (d). On tbe 
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request of the Central Government 
Interna,tional Labour Organisation sent 
a ooeman child labour mission comprising 
Mr. A. Bequele. Towards tbe end 
Gf 1 983 he visited some areas where 
there is a concentration of child Jabour 
and he also saw some projects run by 
voluntary organisations in the field of 
child labour. Upon conclusion of his 
mission a report for taking up an action 
programme was prepared by Mr, Bequde. 
International Labour Organisation has 
given an assurance of a small grant for 
taking up the project, 

Mecbanisation of Farming 

*713, SHRIMATI JAYANTI PAT­
NAIK: W{ll the Minister of AGRI. 
CULCURE AND RURAL DEVELOP­
MENT be pleased to state: 

(a) whether Government have laid 
stress on mt:chanisation of farming; 

(b) if so, the steps taken for increasing 
the cut put through farm mechanisation 
in Sixth Plan period; 

(c) the achievement made in this 
regard during the above plan period; and 

(d) the steps proposed to be taken 
to bring more acres of land under 
mechanisation during the Sc:venth Plan 
period? 

THE MINISTER OF STATE .. IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDU LAL· 
CHANDRAKAR) : (a) The Govern. 
ment have laid stress on selective 
mechanisation of farming. 

(b) The following steps were taken 
during the V lth PJan for speeding the 
rate of farm mechanisation :-

(i) Adequate capacities for manu­
facture of tractors, power tillers, 
harveste!' combines, etc.. have 
been crel ted. 

(ii) 

( iii) 

Steps were taken to popular_ 
animal.drawn improved .ari. 
cultural implements and hand. 
tools for efficiently utilising the 
animal and human power. For 
this purpose a Ceotrally sponsored 
Scheme has been launcbed. 

For identifying the improved aari-
cultural implements and machinery 
for different agro-climatic condi­
tions, a Central Committee, namely, 
Agricultural Implements Review 
& Release Committee was 
constituted. 

(iv) Steps were taken to develop 
standards for various agricultural 
implements. machinery and:· tools. 
To sofeguard the interests of 
agricultural labour, a Central 
Act. namely, Dangerous Machines 
Regulation Act, 1983 was 
enacted, 

(v) Supporting services, in terms of 
training of farmers are technicians 
and testing of agricultural machi­
nery and implements, were 
expanded and strengthened. 

(vi) State Agro.lndustries Corporations 
were also encouraged to take up 
manufacture and distribution of 
agricultural machinery Ion extensive 
scale. 

(vii) Adequate credit facilities wer~ made 
available through institutional 
sources enabling the farmers to 
procure agricultural machinery. 

(C) ,,(i) Durio~ the VI Plan 
period the annual sale of 
tractors increased from 
65,000 to 81,000 over tbe 
Plan period. 

(ii) Annual saJe or puwer tiJJera 
increased from 1990 to 
39 S 0 over the same period. 

(iii) Sale of power threshers 
bad gone up from ·50,000 
to 7S,000 aDnually. 
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(d) 

(iv) 

(i) 

(ii) 

(iii) 

(iv) 

(v) 

(vi) 

DuriPB the Vlth Plan, about 
1 Ja\.h animal-drawn Seod­
cum-Fertilizer Drills and 6 
lakhs other agricultural 
machineries were distributed 
by the State Governments 
and Union Territori<:s. 

During the VIIth Plan, sttpS 
are afoot to expand the 
distribution of farm machines 
as well as improved agri­
cultural implements. Ade­
quate facilities for their 
manufacture already exist. 

Institutional financing age­
ncies have been approached 
for making adequate credit 
facilities available. 

To help the farmers parti­
cularly in dry-land areas. a 
scheme of popularisa t jon 
of improved animal-drawn 
implements and hand lools 
is being considerably 
expanded. 

A scheme for custom biring 
of tnH'tors and irnprovea 
implements is being consi 
dered for the VII Plan. 

Setting up of a Nafional 
Agro Industrial Corporation, 
with a view' to undertaking 
suitahlr projects for expan­
ding fal m mechanisation and 
agro-processing industry, is 
also under consideration. 

Supporting services for 
training and testing are 
proposed to be expanded and 
strengthened. 

Cocoa Production In Kerala and 
Karnataka ' 

• 714. SHRI K.P. UNNIKRISHNAN: 
Will the Minister of AGRICULTURE 
AND RURAL DBVELO'PMENT be 
pleased to' state : 

(a) the total acreage under cocoa 
cultivation and production per acre/bec ... 
tare yield for the crop in the States or 
Kerala and Karnataka; 

(b) . whether there are possibilities to 
incre~se the acreage under cocoa in' these 
and other S!ates; 

(c) whether Government realise the 
impottance of this commercial crop for 
inter-cropping domtstic requirements of 
chocolate industry and eventually as an 
exchange earner for exports; 

(d) whtther Kerala Government have 
been drawing the attention of his Ministry 
to the faU in prices and inadequate do­
mestic marketing facilities; and 

(e) the remedial steps taken by Go­
vernment in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE­
tOPMENT (SHRI CHANDULAL 
CHANDRAKAR) ~ (a) to (e). Avail­
abJe information indicates that the total 
area under Cocoa in the £ountry is 
around 23,000 hectares during the year 
1993-84 of which 19,200 hectares are 
in Kerala and 4,300 hectares are in 
Karnataka. There is no official e~timate 
of production and yield per hectare of 
Cocoa but it is reported that the yield 
per hectare. for an average garden of the 
age of 6 years and above, is around 
400 kgs. of dry beans. 

Agro-climatic conditions in certain 
parts of the country are favourable for 
cultivation of Cocoa. As an inter-crop 
in plantations like coconut and arecanut, 
there is scope for expansion of cocoa as 
commercial crop. 

Government recognises Cocoa as a 
suitable crop for inter-cropping in planta.,. 
tions, also to meet the domestic require-) 
ments for chocolate industry and' 
eventually as a foreign exchansc earner • 

No commtloicat ion has recently been 
received < In this Min~istry from, Keral. 

'I 
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Government regarding the fall in prices 
and inadequate domestic marketing fa~i· 
lilies. 

Wage Boards for Workers In Unorga­
nlsed Sector 

.715. SHRI AMARSINH RATHA­
WA: 

SHRI MOHANBHAI PATEL: 

Will the Minister of LABOUR be pleased 
to state: 

(a) whether Government are con~i. 
dering to constitute Wage Boards for the 
workers in the un organised sector who 
are unable to negotiate effectively even 
to secure Ininmum wages; 

(b) if so~ the details of the sectors 
likely to be covered; an j 

(c) when these boards are likely to 
be constit uted ? 

THE MINISTER OF STATE OF THJ3 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) to (c). The question 
of setting up Wage Boards for the work­
ers in the unorganised sector is being 
examined. 

Pilot Projects for increase in Rice 
Production in Orissa 

*716, SHRI ANANDI CHARAN 
DAS: Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT 
be pJeased_ to state: 

(a) the Central scheme of pilot pro­
jects taken up in Orissa during 1984·85 
to increase the productivity and produc­
tion of rice; 

(b) the objoctives of the pitot pro­
jects; 

(C) the future Pfoaramme&/pla,ns in 
this regard; and 

.. 
(d) whether Scheduled Castes and 

Scheduled Tribes will get some special 
benefit un~er (his programme '1 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVE­
LOPMENT (SHRI CHANDULAL 
GHANDRAKAR): (a) Yes, Sir. A 
Rice Pilot Project was taken up in Orissa 
during 1984- 85 in BOven blocks. 

(b) The objective of the Pilot Project 
was to identify the const raints operating 
at block level against steady increase in 
production and productivity of rice and 
to overcome some of the constraints 
amenable to short term remedies. 

(c) During th~ Seventh Five Year 
Plan 1985-90 a special rice production 
programme for increasing rice production 
and productivity would he implemented 
in six east~rn states including Orissa. 
Under this programme, meaiures will be 
taken to overcome both short and long 
term constraints in rice prodlJction. 

(d) Under this programme all the 
farmers including Scheduled Castes and 
Scheduled Tribes wil·1 be benefitted. 

Amount Released for Small and Marginal 
.. armers to Increase Production 

*717. SHRI LAKSHMAN MAl­
LICK : Will the Minister of AGRI. 
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state: 

(a) whether Central Governm~nt have 
recently released some amount in favour 
of small and marginal farmers ~s assis­
tance all over the country to enable them 
to increase agricultural production; and 

(b) if so, the details regarding the 
amount released? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL ·.DEVE­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR).: <al Yes, Sjr. 

(b) A statement showing the details 
regarding I he amount retefted during 
1984-85 uDelet- the aebeme it laid ott tho 
Table of the Sabha. 
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StatemeDt 

(Rs. in iakbs) 

S. No, Name of the State Amount released durinl 

1984·85 

1. Alldhra Pradesb 591.02 

2. Asaam 211.3S 

3. Bihar- 823.44 

4. Gujarat 220.90 

S. H6ryana 139.64 

' .. Himacbal Pradesb 189.25 

1. Jammu &. Kashmir 106.27 

8. Karnataka 341.45 

9 .. KeraJa 275.52 

JO~ MadJlya Pradesm .. , 1090,85 

II. Maharashtra. 740,00 

12. Manipur 42.12 

1'3. Nagafancl 76.52 

14. OrissRI ... 495,68 

IS. PUDjab~ 205.42 

16. llajalthalJ 497,58 

17. Siktim· S.83 

1'8, 'ramU NadU 696.92 

19. TripQ·ra 4606 

21. Utta, P'radesIJ ... 1194.94 

2.1. W •• , Bongal ~~8.48 

---
TOtat ... 8549.24 

-
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S. No. Name of the Union Territory 

11. UTs with legislature 

J. Arunachal Pradesh 

2. Goa, Daman & Diu 

3. Pondicherry 

4. Mizotam 

TOTAL 

Ill. UTs without legislature 

1. Andaman & Nicobar Islands 

2. Chandigarh 

3. Dadra & Nagar Haveli 

4. Delhi 

5. Lakshadweep 

TOTAL 

GRAND TOTAL-I, n & III -_ .. 

Worker's Welfare Programmes 

-718. SHRI MOOL CHAND DA­
GA: Will the Minister of LABOUR be 
pleased to state: . 

(a) whether Government have extend­
ed the coverage and contents of the 
Worker's Welfare Programmes with a view 
to improve production during the last two 
years; 

(b) if so, the deta ils thereof and 
results achieved; and 

(c) the steps taken by Government to 
bar the entry of professional outsiders 
into tbe Workers Unions '1 

THB MINISTER OF STATE OF 'tHE 
,MINISTRY OF LABOUR (SHRI T. 
ANJIAH): <a> and (b). The Welfare 

. .. 

(Rs. ,ia lakhs) 

Amount ReJeased 

15().66 

20.10 

13.65 

98.94 

289.35 

6.90 

1.76 

1.76 

6.90 

16.50 

----
33.82 

----
Rs. 8872.41 

Funds Organ isa tion undertakes activities 
for welfare of the workers employed in 
Mica; Iron ore, Manganese Ore and 
Chrome Ore, Limestone and Dolomite 
Mines and Beedi Industry. The welfare 
Schemes are implemented and monitored 
through the regional offices of the Labour 
Welfare Organisation each under the 
charge of a Welfare Commissioner. Three 
new regional offices have been added since 
1 st April. 1983 to the existing six for 
better implementation and more effective 
monitoring of these schemes. 

The following further measures have 
also been taken : 

( J ) A number of mobile medical 
units, stalice dispensaries and 
stati c-cum-mobile dispensaries 
bave been set up some of which 
have aJready started functioning. 

(2) Limit of expenses incurred on diet 
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...... tor indoor patients has 
IMeD enbaraced. Tt1e salar~ limits 
for eMgibUi~ of medical care for 
mine aDd beedi workers have been 
enhanced to Rs. 1250/.. p.m. 
from August. 1984. 

(3) In respect of Type I and Type 11 
hOUSdS, the element of subsidy 
bas been iacreased to Rs. 7,500/­
and Rs .. 15,000/- respectively or 
75% bf lhe actual cost of coo­
struction whichever is less. 
Further enhanced devel-opment 
charges at the rate of Rs. 2,000/­
in the case of Type I houf\es and 
Rs. 2,250/- in the case of Type n 
houses or 75% of the actual cost 
of development are being paid. 
In tho case of beedi WOI kers 
subsidy element paid to the State 
Governments for the tetlements 
constructed has also been enhanced 
from Rs. t,':' 00/- to Rs, 3,000/­
per tenemen t. 

(4) The scheme for financial assistance 
to Beedi Workers' Cooperative 
Society for construction of 
godowns and work sheds is being 
implemented from January, 1984. 
A Cooperative Sociely having 
memhership of 100 or more beedi 
workers is elipibJc tor financial 
.assistance under the scheme. 

(S) Rates of scholarships awarded to 
-the students, wbi,b ranged ·from 
&s. 10; ... to R~. 7S' .. ~ have ~n 
isoreaHd (rom ,RI. 15/.. ·to 
Ra. t 2 S /. • The aNDt .. in-aKI 
payllble to the mine maoalemoots 
for p*rchate of bU8eI ,for school 
goina ®,ddflen has also beeR 
increased from Rs. 50 000/- to 
al." I_h. The sch4rr;,e prO\'id .. 
ing for grant-lD .. aid -pnyable to tbe 
mine managements on a matching 
balis bas b~ea , •• roduced 'under 
·wbich ,be millors WOt.ald ,have an 
_'ortuDit, ,to visit, places of 
iodUfltria~, bistorical ami religious 
i~rtuoe. Au ,amount of 
Rs. 10.83 lakhs and Rs. 13.01 
1a"khs 1m ·tCtta~ it()Wtrds .mter 
lupply schemes out of tbe Lime. 

stone & Dolomite and Iron Ore 
Welfare Funds by way of subsidy. 

(c) Government had introduced a Bill 
in the Lok Sabha on 30th Aptil, 1,9~2 to 
amend tbe Trade Onions Act, 1 926. 
The Bill has lapsed on the dissolution of 
the Lok Sabba" The percentage of out­
sftlers in the eltecutive of trade unions was 
proposed to be red uced from the existing 
5% to 25%. 

Increase in Food Production 

·719. SHRI CHINTA MOHAN: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether 100 per cent increase in 
rural electrification during the last 5 years 
has Jed to increased fcod production 
(T.O.l. dated 29-3-85) ; 

(b) whether food production has gone 
up largely due to easy availability of 
various inputs such as fertilisers, pesticides 
and high yielding variety seeds ; 

(c) whether increa-se has been in res· 
pect of wheat and rice 'fot which seeds 
were developed and imported from ab­
road; and 

(d) whether Governrnet1t win im1'Ort 
similar hilh yielding variety seeds for oil­
seeds and pulses t? 

THE MfNiSTBR OF $TATE IN 
THE DEPARTME\lT OF RUR.AL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) and (b). Yes, 
Sir. The increase in foodgrains produc­
tion during the last five years has been on 
account of several factors, which inler-al/a 
inc1udes use Of S'ebll 'of' high y:ieltftng varie. 
ties; timely and lldeqoate sU\1p1y or:inJ1t118 
lik. fertilizers, platit '.prottctiun 'chemicals 
and credit etc.; development of irrigation 
~fatflitlel; 'itJtrease'lft 1"'-'1 .... itltBtlon; 
-ttal1lt\ft' Of new 'f)Nd.ctift ted\adlol1 WIlD 
tbe1fgrmefa; aod<price .u,port , .... ..., 
etc. 
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(c) Increase in product;oft is pot only 
in wheat and ric •• but also in other crops 
'like jowar. bajr$ and mai~' .. Uhouah it is 
not as spectacular as in the case of wheat 
and rice. 

(d) There is no proposal to import 
seed of hiab yiel1ina varieties of oilseeds 
and pulses. However. the varieties of 
these crop deveJoped io pther countrie~ 
are also being tettted under Indian condi­
tions to evaluate their performance and 
adaptability. 

Shortcomings In the Public DstrlbuUon 
System 

*720. SHRI CHITTA MAHATA: 

SHR[ BHOLA NATH SEN: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the poor quality of com .. 
modities and their irregular supplies are 
the main factors responsible for poor 
people hot taking their rations regularly 
from the Public Distribution Sys'ern~ 

(hI if so, whether the Prosromme 
EvaJuation Organisation of the Planning 
Commission has made a study in this re­
gard; and 

(c) if so, the details thereof and the 
action taken so far in this regard? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SING H) : (a) to 'C)~ The study made 

hy the Programmo Evaluation Orp.niu"," 
don of the Planning Commislion has re­
vealed that the benefits of the Public OJ_po 

, trjbution System are reaching vuinerable 
SectiODS of the populatioJl in 8Il ample 
measures and'thus the cardinal aim of 
adequately covering poorer sections of the 
population in rUI al areas is being ade­
quately fulfilled. Among other things, 
the study has refered to "poor quality'" 
"irregular supply" and ·'easy availability 
in the market" of esser.tiai commOdities 
as facrors responsible for non-lift ing of 
the commoditie~ frf.)m ,he fair price sbops. 
The Report of the Planning Commission 
is under consideration of the Government. 

Construction of Flats under Fifth 
Self .. F inancing Scheme 

*721. SHRI PRATAP BHANU 
SHARMA: Will the Minister of WORKS 
AND HOUSING be pleased to state : 

(a) whether the fiats under Fifth Self .. 
Financing Scheme are still under prelimi. 
nary stage of coostructiQS; 

(b) if so, the re860J.JS tpereof; and 

(c) the time by which these flats would 
be avaiJable (or aJiou.cO$ 1 

THE MINlSTsa OF WORKS AND 
HOUSING cSHRI ABDUL GHAFOOR)~ 
(a) to (c). A statement is placed on lh~ 
Table of the Sabba. 

Statemeot 

S'~l Containing Information on Fifth Self Financing Scheme 

S. No. Lo~aljty Category ConstructioD PositioD 

-----------
I 11 III 

2 3 4 5 6 

1. Rajouri Garden 20 S Since completed 

2. 'East Of t{aftalb 
.,. ·Si_.~, 

·*To be ready by March. 
1986 

. 3. Alaknaoda (A-II) 2(; , , ,.... -Since completed 
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1 2 3 4 5 6 

4. Pascbim Puri ·62 ··137 ···388 ·To be completed by 
June, 1985 • 

•• Nearing completion 

••• To be completed by 
September, 1986 

5.". Wazirpur (Ph, IV) 150 To be completed by 
December, 1985 

6. Vitas Puri 234 To be completed by 
June. 1985. 

7. Tritok Puri 41 274 To be completed by 
June, 1985. 

8. Pitampura 183 To be completed by 
December, 1985. 

9. Bodella Bxtn. 169 Since completed 

10. Motia Khan (MS) 18 To be completed by 
end of 1987. 

11. East of Mukherjee Nagar IS8 206 Not started 

12. Vasant Vibar (JNU) 6 4 Not started 

13. Sari ta Vihar 1551 1282 To be completed by 
December, 1986. 

14. Vasant Kuoj 6281 6002 To be completed by 
December, 1986. 

1 S. Nand Nagri 18 Not started 

16. Sukbdev Vibar 6 To be completed by 
June, 1985. 

17. Shalimar Baah 54 To be completed by 
March. 1986. 

Total 158 9172 7963 
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Settiul up Sugar Zones lD MD.ruhtr. 
to Help Backward Areas 

.722. SHRI BALASAHEB VIKHB 
PATIL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
atate : 

(a) whether Government of Maha­
rashtra and also the Maharashtra Saha­
kari Sakhar Karkhana Sangh have 
represented to the Central Government 
that for fixing the levy price of sugar the 
State of Maharashtra be divided into 
three zones according to agro.economic 
conditions to help setting up of, sugar 
factories in back\\oard areas instead of 
State being treated as one unit; 

(b) whether the matter was referred 
to the Bureau of Industria] Costs and 
Prices by Government of India; 

(c) if so, the findings of the Bureau 
in this regard and whether the propl'lsal 
of tbe State Government has been found 
acceptable; and 

(d) if not, in what way Government 
propose to help new sugar units being 
set up in the backward areas ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) InitialJy, Government 
of Maharashtra and the Maharashtra 
Rajya Sahakari Karkhana Sangh repr~ ... 
sented for dividing Maharashtrn into 3 
zones but Jater they changed it hy re­
questins for 2 zones 

(b) to (d). Bureau of Industrial 
Costs and Prices wh ich had been entrust· 
ed, amongst other things with the res­
ponsibility of looking at existing zoning 
system with a view to its reorganisation, 
have submitted their report in 1984. 
The re.zoning proposals submitted by the 
Blep which include sorne recommenda­
tions p~rtaining to the existing Maha­
rashtra zones, are of a nature whjch 
could create legal, adminlstrati"e and 
logistic difficulties in implementation. 
Deta.iled clarifications etc. Oll these pro­
posals have been sought from tbe slep 

which would require in depth examina­
tion by tbe Government before a deoisioo. 
can be taken on these recommendations 
for being implemented or otherwise from 
1985·86 sugar year. 

Commissioning of 100 KW Medium Wave 
Transmitter at Mawjrong 

*723. SHRI 0,0. SWELL: Will 
ther Minister of INFORMATION AND 
BROADCASTING be pleased to state: 

(a) when the Mawjrong 100 KW 
medium wave transmitter on the Shil .. 
)ong-Cherra Road of the Khasi Hills was 
commissioned; 

(b) the results obtained; and 

(c) "r the shortcoming~ in the radio 
network of that border strategic region 
that it has filled 1 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION 
AND BKOADCASTINO (SHRI V.N. 
GADGIL): (<<) The 1 00 KW MW 
transmit ter at Shillong has been installed 
and tested. It has not yet been com-

missioned. 

(b) and (c). Do not, therefore, arise. 

Norms for Lending to tbe Cooperatives 

*724 SHRI CHINTAMANI JENA : 
Will th~ Minister of AO RICULTURE 
AND RURAL DEVELOPMENT be 
pleased to stale: 

(a) the details of norms prescribed 
for the cooperatives in advanced aDd 
backward Slates; 

(b) whether there are same' set of 

Dorms; 

(c) whether there is a demand that 
NABARD and Government of India may 
evolve different sets of norms for lendiog 
to tbe cooperatives functioning in tho 
States where thero is ,reater cOncentratioD 
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of Scheduled Caste and Scheduled Tribe 
pGputltloD, sMail and marginal farmers 
aDd other weaker seeton.; aDd 

(d) if 10, stops beiDa takeD in this 
respect? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE-
LOPMENT (SHRI CHANDULAL 
CHANDRAK.AR) (a) to (d). The 
low of credit from cooperative credit insti· 
tutiODI i. loycmcd by the porms pres .. 
cribed by National Bank for Agriculture 
and. Rural Development from time to 
timo These norms are prescribed on 
the ·basis of seasonality discipline, level 
of recovery t non-overdue cover. leve I 
Dorms are uniform for all States and 
Union Territories. However t some of 
these norms are relaxed in the case of 
cooperatively weaker States particularly 
tb'Ose Statts in the North Eastern Region 
and also farmers belonging to weaker 
sections Further, special schemes are 
being drawn up exdusively for the bene-
8t of cooperative;)y weaker States and 
Weaker sections of rural population 
cSmiog the Seventh Plan Period. 

U ... ployment amongst Rural and Urban 
. Womeu 

·725. SHRI AMAR ROYPRA .. 
DHAN: WiU the Minister of AGRI­
CULTURE & RURAL DEVELOPMENT 
be pleas~d to state: 

(a) whether Government propose to 
tate special measures for eradicating 

unemployment' amongst the rural and 
urban women in the country; 

(b) whether GovornmeDt propole to 
leleet districts for tbe purpose; and 

(c) if so, the names of the districts 
and I he Central assistance proposed to 
be given in this regard ? 

THE MINISTER OF STA fe'IN THB 
DEPARTMENT OF RURAL DBVE. 
LOPMENT (SHRI CH~NDULAL 
CHANDRAKAR): (a) This ~inistry 
deals only with programmes in rural 
areas. While women are participating 
in all the income generating rural deve­
lopment programmes like Integrated 
Rura) Development Programme (IRDP), 
National Rural Employment Progranlme 
(NREP), Rural Landless Employment 
Guarantee Programme fRLEGP), to 
focus greater attention on them a special 
sub-scheme of IRDP called Development 
of Wom..:n and Children in Rural Areas 
(DWCRA) was launched in Septembec, 
1982. 

(b) Fiftee districts in 22 States have 
been selected during the Vlth Five Year 
Plan. 

(c) Statement showing the selected. 
d)stricts is placed on tbe Table or the 
House. There is DO uniform Central 
allocation per district. The releases 
depend upon the number of grouJ.')S 
formed in each district. 

Statement 

List 0/ the Districts seiecJed under Develop~"r of Womt-n & Children i" 
Rilral A rea" 

Name of the State Name of the Distrtct apprcwed for 
DWCRA 

1. Addabad 

:I. "atll ... 

34 Cudd,_h 



61 Wrlt~" A:fI8wra V AISAKHA 1 7. 1 9'07 (SAKAJ Written Answer. 62 

Name of the State Name of tbe District approved for 
DWCRA 

2. Assam 1. Karbi . Anglons 

2. Dhubri 

3. Bihar 1. Hazaribagh 

2. Madhubani 

3. Gopalganj 

4. Samastipur 

4. Haryana 1. Mahindergarh 

. 2. Sirsa 

S. Himachal Pradesh , Kangra ... 

6. Karnataka I. Bijapur 

2. Chickmagalpur 

7. Kera'a I. Wynad 

2. Palaghat 

8. Madbya Pradesh 1 • Shahdol 

2. Chhindwara 

3. Guna 

4. Raipur 

'9. MaDara.htra 1. Oamaoilba4 

2. Bhandara 

"10,. y ani pur 1. Ccntr,aJ IDistdct 

11. 'Meahala.ya 1. West Khagi Hilla 

2. East Garo Hills 

12., Orissa J. 'Kalaban"l 

2. Bolangir 

3. Dhenkaoat 

.... Sambalpar 

13. ,j),u1liaO I. Gurudaspur 

2 .. Bbatiac1a 
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Name ot' the Slate 

14. Rajasthan 

15. Sik.kim 

16. Tamil Nadu 

17. Tripura 

18. Uttar Pradesh 

1 9. West Bengal 

20. Gujarat 

2 J • Jammu & Kashmir 

22. Nagaland 

Full Time Radio/Doordarshan 
Correspondents 

• 726. PROF. NARAIN CHAND 
PARASHAR: Will the Mini'-ter of 
INFORMATION AND BROADCAST­
ING be pleased to state : 

(a) whether Government hGve full 
time Radio/Doordarshan correspondents 
at the District Headquarters of States/ 
Union Territories; 

(b) if SOt whether there are still many 
districts where such Radio/Doordarshan 
correspondents have not been appointed; 

( c) if 80, the details thereof; 

Name of the District approved for 
DWCRA 

1. Banswara 
,.. 

Pali ... 
3. Bhilwara 

4. AJwar 

1. West District 

1. Dharamapur; 

2. Periyar 

1 • West District 

1 • Basti 

2. Banda 

3. Sultanpur 

4. Etawah 

S. Deoria 

1 . Purulia 

2. Bankura 

1. Ahmedabad 

2. Junagarh 

1. Doda 

1 . Kohima 

(dJ the likeJy date by which the 
correspondents would be appointed; and 

(C) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF INFORMA CION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) No, Sir Not in all the District 
Headquarters. 

(b) Yes. Sir. 

(c) A statement containing the 
centres where regular correspondents of . 
A.I. R./Reporter of Doordarshan have 
been posted is laid on tbe Table of the 
Sabba. 

(d) and (e). Having correspoDdents 
in all tbe districts of the country is Dot 
considered necessary. 
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Stat .... t 

AIR 

StaN wise List 0/ Districts where Ai,', Regular CorrespMde"la a'f JH)JI.,d 

S. No. Name of the St,ate S. No. Place 

1. Andhra Pradesh 1 Hyderabad 

2 Vijaywada 

3 Vitalbapatnam 

2. Assam 4 Gaubati 

5 Silcbar 

6 Dibrugarb 

7 Tczpur 

3. Bihar 8 Patna 

9 Ranchi 

10 Dhanbad 

1 1 Muzzararpur 

4. Gujarat 12 Ahmedabad 

13 Bhuj (Ku tch) 

14 Rajkot 

S. Himachal Pradesh IS Simla 

16 DharmshaJa 

6. Haryana 17 Rohtak 

7. Jammu and Kashmir 18 Sri nagar 

19 Jammu 

10 Leh 

21 Anal1to81 

8. Itltuataka 22 s._alore 

23 Dharwar 

24 Belgaum 

9. Keral. 2S Trivandrum 

26 Calicut 

27 Cocbin 
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S. No. Name of the State S. No. Place 

10. !4adhya Pradesh' 28 Bhopal 

29 Indore 

·30 Raipur 

3J Rewa 

11. Maharashtra 32 Bombay 

33 Pune 

34 Nagpur 

35 Aurangabad 

12. Manipur 36 Imphal 

13. Mcgbalaya 37 Shillong 

14. NagaJand 38 Kohima 

1 S. Punjab 39 Jalandhar 

16. Orissa 40 Cuttack: 

41 Sambalpur 

17. Rajasthan 42 Jaipur 

43 Jodhpur 

44 Udaipur 

18. Tamil Nadu 45 Madras 

46 Tiruchirapally 

47 Coimbatore 

48 Madurai 

19. Tripur!, 49 Agartala 

20. .Ullar Pradosb SO Lucknow 

51 Gorakbpur 

52 Agra 

53 Kanpur 

54 Pauri Oarhwal 
. 

5S Varanali 

. \ .. -. -.. .. ~- ..... ~ *" . 56 Allahabad 
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S. No. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28, 

29. 

Name of the State 

West Bengal 

Andaman and N icobar 

Arunachal Pradesh 

Chandigarh 

Delhi 

Goa, Daman and Diu 

Mizoram 

Pondicherry 

Sikkim 

S. No. 

57 

S8 

S9 

60 

61 

62 

63 

64 

6S 

66 

67 

Place 

Calcutta 

Kurseoo& 

DarjecJiog 

Port Blair 

Itanapr 

Chandigarb 

Delhi 

Panaji 

Aizwal 

Pondicberry 

Gaogtok 

DOORDARSHAN 

Doordarshan~s Re-porters have been sanctioned at 9 Kendras viz. (1) Delhi 
(2) Bombay (3) Srinagar (4) Madras (5) Jala~dhar (6) Calcutta (7) Lucknow 
(8) Ahmedabad (9) Hyderabad, 

Maintenance of Slum Tenements in Delhi 

*727. SHRI JAI PARKASH 
AGARWAL; iNilI the Minister of 
WORKS AND HOUSING be pleased 
to atate :-

(a) the policy of Government re­
@arding repair and maintenance of slum 
tenements; 

(b) whether Government are aware 
that in Delhi under the guise of ~iving 

ownership rights to these slum tenements 
no repair work is betng done; 

(c) whether be is also aware that in 
case an early action of proper main­
tenance of these slums is not taken, 
there is likelihood of spread of va'riaus 
diseases in these areas; and 

(d) whether Government would 
initiate ao immediate action 'in tbe matter 

so that pending a decision on giving 
ownership rights to such tenements, their 
proper maintenance in done 1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) and (b). Leasebold rights of slum 
tenements have been conferred on occu­
pants, except trepassers, in June, 1984 
who have now to maintain the tenements 
occupied by them. The maintenance of 
common services like water mains, storm 
water drains, seweraee, street lights etc. 
will. however, continue to b~ tbe responsi­
bility of local bodies, 

(c) and (d), All necessary-steps to 
maintain health environments will be 
taken through t he local bodies, , who 
would also be maintaining common 
ICrvices, though it will not be possible: 
to continue to maintain the tenements. 
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[Trans lation ] 
SUDPlf of Fertilizer in Blbar 

• 728. SHRt ABDUL HANNAN 
ANSARI: Will the Minister of AGRI­
CULTURE AN'D RURAL DEVELOP. 
MENT be pleased to state: 

(a) wJ;aet.bor Government are aware 
tbat farmers in Bihar did not get ferti­
lizers and ~ds in time during the last 
year; and 

(b) if SOt the steps proposed to be 
taken in this regard ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE­
LOPMENT (SARI CHANDULAL 
CHAN'OltA:KAR) : (a) Difficulties were 
experienced in meeting the fertiliser 
requirements in certa in pockets and in 
cerlaiu periods in Bihar last . year. But 
the overall supply was very satisfactory. 
and the consumption of fertilisers durins 
.91.4-85 increased by 33% over tbat in 
1983.84. 

Regarding the seeds, sufficient quantity 
of seed of various crops were available in 
the State well in time. In fact, the 
df.tribution in 1984-85 exceeded that in 
1983-84. 

(b) Adequate stocking of fertiHsers 
Ilftd slOd is being made to meet the 
demand of the State as ~r agreed 
quantities of consumption of these inputs. 

(£~/ishJ 

',",,,,., .. Uoo or Oil f'ield Equipment 

721J. 'SHRI11 V. DESA:I : 

SHRI K. PRADHANI : 

Will the Mhister or PETROLEUM be 
pleased to stale : 

Ca) whether government hav.o d~~4ed 
to reviow the .CD~ire 8ch~m~ for jpdi­
.~~i8a~ion ol oiJ field equipmen.J; alld 

(b) if so, the details in this reaard ? 

THE MJNISTER OF STATE OF 
THE 'MINISTRY OF PETR01EUM 
(SHRI NAWAL KISH·ORE SHARMA) : 
(a) and (b). There is DO proposal to 
review the entire scheme ror indigeni­
sation of oil field equipment. Govern­
ment, however, attaches importance to 
efficient indigenisation of oil fields equjp­
ment, PursuQ,nt to this. the Governtllent 
has already announced various measures 
such as extension of deemed exports 
benefits, price preference to domestic 
alppliers~ etc. These are reviewed from 
time to time. 

Offshore Drilling for 011 and Gas i. 
Saurashtra 

• 733. SHRI DIOVIJA Y SINH: 
WiH the Minister of PETROLEUM be 
pleased to state: 

(a) the outcome of offshore drilling 
for oil and gas off the shores of 
Saurashtra; 

(b) the estimated reserves; 

(c) . when this fidd will commence 
producing results; and 

(d) the reasons why there has b~n a 
lull in the operations ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHAl<MA) : (a) No 
oil or gas has been discovered in tbe arat 
so far. 

( b) Does not arise. 

(c) Does Dot arise. 

(d) Tile C~vron OJ) Company, .wh9 
lY!~cr ,ex~lQrina fqr oil in t~i. b~siQ rcJ~­
q~isbed l·pe afc~ iQ Ma~b 1985 .(Jer 
drilling three well •. 

Furt her exploratory work would be 
decided . after ONGC bM .reviowad .tbe 
data collected by Chevron, 
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8 ... on profuctlon of H.D.P.-11 

• 734~ SHRtMATI N.P. JHANSI 
LAKSHMI: Will the Ministt:r of 
INDUSTRY AND COMPANY AFFAIRS 
be mealod to State : 

(a) whether there is any Government 
ban or restrictions 01) produ~tiOD. of 
H.D.P. bags; 

(b) if so, the details thereof and the 
reasons tberofor; 

(C) whether Government are aw.ue of 
the urgent requirements of H,D p. b~gs; 
and 

(d) if so, the steps taken by Govern­
ment to ensure their production and 
availability ? 

THE MPUSTER OF STATE IN THE 
MINISTRY OF INDUSfRY AND 
COMPANY AFFAIRS SHRI ARIF 
MOHAV1MAD KHAN) : (a) No, Sir, 

(b) Does not arise, 

(C) and (d). Yes, Sir, adequate 
Letters of Intent/Registration have been 
issued to the organised and small scale 
units to ensure requil ed availability of 
HOPE bags, 

Seminar on 'Economic P()licy Options' 

• 737. DR. KRUPASINDHU BHOI : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) whether a S~minar on "Econo­
mic Policy Options" was held recently in 
Delhi; 

(") if so, the su~jcct$.pjscussed at tbe 
Seminar; 

(.c) GoverDffl_'PI'S rea(ltfon thereto; 
a~a 

(6) whether the .cd "for :futuristic 
units was stressed at the Seminar aDd if 

so, \¥bet,her Gover4lDeu~ propose ,to '.ue 
any stops in ,that direction? 

THB'M,INISTBR Of STATB IN THE 
MINISTR~ OF INDUSTRY AlND 
COMPANY AFf'AIIilS (SHill ARIF 
MOHAMMAD KHAN) : (a) to (d). The 
reference presumably .is to a Seminar on 
!Economic Policy Options held .at the 
Indian In.titute of Public Administratiai), 
Ddhi, in the first week·of March, 1985. 
It is und~rstooJ tha t a number of papers 
were presented at the Seminar on the 
general theme of Bconomic Policies. The 
views expressed in the Seminar welle 
those of individual participants. Govern­
ment have not received any report or 
reference on the conclusions/recommend .. 
ations of the Seminar. As such, -tile 
question of any action on the part of the 
Gov~rnment does not arise. 

Expansion of Digbol Refinery 

* 741. SHRI V. KISHORE CflAN­
DRA S, DEO: Will the Minister of 
PETROLEUM be,pleased to state: 

(a) whether the Indian Oil Corpor­
ation has prepared a f~asibi1ity report 'for 
expansion of Dig"oi Refi nery to 10 
million tonnes per a!1num with a pro­
jected capital outlay of Rs. 300 crares: 
and 

(b) if so, taking into account that 
logistics in the Northern Indian region 
are such that th's refinery is best suited 
t" feed the areas of Arunachal Pradesh, 
NJgaland. Maoipur, Mizoram and 
Tflpura, and that the ~xpansion will bring' 
signific3nt sodo economic benefit, whether 
Government prOpose to consider to take 
early decision to' clear the projects ? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF PB"PROLBUM (SHR( 
'NAWAL KISHORB SHARMA): i(a> 
The IOC have prepared a Foa.ibih~Y 
Report for expansion of Digboi Refinery 
,to 1.0 MTPA with a project Q,.ita' 
outlay of Rs. 3.,.09.09 ~rQr&t. 

'(b) The proposal fa ltD.r OOIlIicler .. 
ation of the Goveroment. 
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Expansion Programme of Cossipore and 
IchbapOre Gun Shell Factories 

·742. SHRI PRIYA RANJAN DAS 
MUNSHI : Will the Minister of DE­
FENCE be pleased to sta te : 

(a) whether any expansion programme 
of Cossipore and Ichhapore gun shell 
factories during the Seventh Five Year 
Plan is under consideration; 

(b) whether the production and mana­
gement-workers relations in lh;! above 
units are satisfactory; and 

(c) the other units in public sector in 
West Bengal that manufacture defence 
equipments ? 

THE MI:-OHSTER OF DEFENCE 
(SHRI p.V. NARASIMHA RAO): (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) Among the Defence Public Sector 
Undertakings (PSUs), Hindustan Aero­
nautics Limiled (HAL) and Garden Reach 
Ship Builders and Engineers (G RSE) have 
units in West Bengal. While the indus­
trial relations are satisfactory. there are 
some problems relating to workload. and 
appropriate remedial action is being 
takeD. 

Working of I.D.P.L. 

*743. SHRI DHARAM PAL SINGH 
MALIK: 

SHRI RAM SAMUJHAWAN: 

Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state: 

(a) . whether Government have since 
inquired into the working of the Indian 
Drugs and Pharmaceuticals Limited; 

(b) whether Government's attention 
bas been drawn to the report in the 'HiD .. 
dustan Times· of 7 April. 1 985 that there 
has been mismanagement in that organi-

satioD on a very large scaJe and there is a 
loss of more than Rs. 141 crores in the 
Indian Drugs and Pharmaceutiqals Limi­
ted; 

(c) whether any inquiry has been con­
ducted; and 

(d) the remedial steps taken by Go­
vernment to improve the working of this 
organisation .1 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS· AND INDUSTRY 
ANO COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) (a) to 
(c) Government have seen the 
report published in the Hindustan Times 
dated 7 th April, t 985 . making various 
allegations against the management of 
IDPL. A report has been obtained from 
I D PL in this regard and it is under con­
sideration of the Government. 

(d) In order to improve the perfor­
mance of IDPL various remedial steps are 
being taken such as producl rationalisa­
sati\)n. ensuring adequate availability of 
working capital and critical raw materials 
and attempts to upgrade technology. 

Registration of Marriages 

*744. SHRJMATI PHULRENU GU­
HA : Will the Minisrer of LAW AND 
JUSTICE be pleased to state: 

(a) whether Government have decided 
that all marriages should be registered; 

(b) if so, when this decision,is propo .. 
sed to be enforced; and 

(c) if not, the reasons therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LA W AND JUSTICE 
(SHRI H.R. BHARADWAJ) : (a) to (c). 
Government hav~ not taken any decision 
to provide for compulsory registration of 
all marriages. Having regard to the illite. 
racy in the country and other problems 
that would arise in the marriage 18WS and 
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customs in the tribal areas and of the 
minority communities, it would be diffi .. 
cult to secure effective implementation of 
any Jegislation for compulsory registration 
of marriages. 

Bao on Contesting Election from more 
than one Constituency 

*745. DR. O.S. RAJHANS : 

SHRI BANWARI LAL PU. 
ROHIT: 

Will the Minister of LAW AND JUS­
TICE be pleased to state: 

(a) whether (here is any proposal to 
put a ban on contesting election from 
more than one Par liamei'ltary or Legisla­
tive Assembly Constituency by a candidate 
in order to eliminate wastage of huge elec­
tion funds and also to avoid a consti­
tuency remaining unrepresented for quite 
a long time till a by-election is held; and 

(b) if so, the deta i1s of 'the proposal 
in this regard -and if not, the reasons and 
justifications therefore? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ) : (a) and 
(b). Recently the Election Commisiion 
has made a proposal that a proviso nlight 
be added to section 32 of l,he Repr~.,enta­
tion of the People Act, ] 951 to the effect 
that "in a general election to the Ho.lse 
of the People or to the Legislative Assem­
bly of a Stale or Union Territory or in 
simultaneous election to the Hou~e of 
the People and the Legisbtive As~embly 

of a State or Union territory or in cas~ 
of bye elections to"" the House of the 
People or Legislative Assembly of a Slate 
or Uni~n ·territory involving two or more 
seats no person shall be nominated as a 
candidate for elections to fiU more than 
two sea ts" • 

Pesticides Manufacturing Factories 

.746,.:SliRl MOOL CHAND DAGA: 
Will the MiD'ister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) the action taken by Government 
to ensure increased safety and cost effec­
tiveness of pest icides usage at the levels 
of the Union and the Slates and 'with 
what resuls; 

(b) the number of factories which 
manufacture pesticides and their produc­
tion capacity; and 

(C) the number of those which ,are 
under multi. nationals ? 

THE MINlSTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL) : (a) There are 
adequate provisions under the purview of 
Insecticides Act, 1968 and the Rules fra­
med thereunder to ensure safety in use of 
pesticides to human beings and animals. 
Before the grant of registration, detailed 
information on safety aspects is scrutini. 
sed hy the Registrati,on Committee consti­
tuted under Section 5 of the said Act. 
The enforcement of conditions rertaining 
to safety in use of D~sticides remains the 
responsibility of the State Governments/ 
Administrations of Union Territories. 

The Central and Stat~ Governments are 
making concerted efforts LO educate the 
farmers about the j ;Jdicious and need­
bas~d application of pesticides to enhance 
the cost· effectivenes~ of such an essential 
input through various Central and, State 
sector plan schemes~ the introduction of 
integrated pest management concept which 
encompasses use of cultural, me~hanical 
bio·control agents and only essential use 
of pe'Sticides, 

(b, There are 48 units in the organi­
sed sector currently engaged in the manu­
facture of lechnjc~d grc:lJe pesticides with 
tOlal installed caplclty of 99,300 ioones. 

(c) Six of the above are FERA units. 

Optimum use of Petroleum',Products 

*747. SHRI V. SREENIVASA PRA­
SAD: 

SHRI M.V. CHANDRAsHE­
KARA MURTHY: 

Will the Minister of INDUSTRY AND 
COMPAN"Y AFFAIRS be.' pleased to 
state: 
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(a) whether Government have set up 
aft Sxpert Group to eval ve a policy for 
optimum use of petroleum products in the 
context of shortage of .diesel and rela·tively 
easy availability of petrol; 

(b) if so, what is the composition of 
tbe Expert Group ; and 

(c) the extent to which the Expert 
Group will evolve fiscal as well as regula­
tory measures in bringing the optimum 
usc of petroleum products ? 

THB MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY 
AND COMPANY AFFAIRS (SHR[ 
ARIF MOHAMMAD KHAN): (a) 

Yes, Sir. The Gay.romeat have act up 
aD Export OrO\l}p to 80 .'0 the Q~atioa 
of opti mal use of diesel aod petrol in tbe 
automotive' &ector . under Indian condi­
tions, 

(b) A Statement is laid on tbe Table 
of the House. 

(C) The Group win examine possibility 
of replacement of diesel engines by petrol 
in the case of light commercial vehicles 
aod also suggest licensing policy in regard 
to manufacture of diesel engines. 

Statement 

The Expert Group on "Optimal use of diesel and petrol in the automotive sector 
UDder Indian condition" consists of :-

] . Joint Secretary 
Department of Heavy Industry 

2. Director. Oil 
Coordination Committee 

3. Industrial Adviser, DGTD 

4. Representative of Ministry of 
Shippina and Transport. 

S. Executive Director 
Association of Road Transport 
underta king. 

(-. President, 
Association of Indian Automobile 
manufacturers. 

7. President, 
Tractor manufacturers Association 

8. Director t 
Automotive ROiearch AnociatioD 
of India 

9, Director, 
VaDE 

1 d. Reptesentative or All tndi's 
Motor Ttansport Collgres. 

Chairman 

Member 

Member 

MeO'lber 

Member 

... Member 

Member 

Member 

Member 

••• 
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11 • President, 
Diesel Engine manufacturers 
Associati on. 

12. Representative of Advisory 
Board of Energy 

1 3 . Director, 
Department of Heavy Industry 

14. Representative of I.I.P. 
Dehradun. 

15. Representative of Petroleum 
Conservation and Research 
Association 

Member 

Member 

Secretary 

Member 

Member 

16. Representative of LeV manufacturers. Member 

Collaboration of Poddars with 
Gillette Blades 

.748. SHRI ANANDA PATHAK: 
Win the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

( a) when the collaboration of Poddars 
with Gillette blades was approved; 

(b) the reasons for the delay in starl­
ing the project; and 

(c) when it is expected to start? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (cl. The 
letter of intent and the foreign cOllabora­
tion approval were issued to the House of 
Poddars on the 19th February, 19R2. 
The foreign collaboration agreement was 
taken 00" record on the 18th December, 
1982. Having ,fulJfiled the conditions 
stipulated in tbe letter of intent in regard 
to import of capital goods in November, 
1984 the lotter of intent was converted 
into an industrial licence on the 3 1st 
December, 1984. In terms of the Indus· 
trial Licence, the company· have to esta. 
blish commercial production by the 30th 
Decembet, 1986. 

froposal for Utilisation of Gas by 
Maharashtra Government 

*749. SHRI BALASAHEB VIKHE 
PATIL : Will the Minister of PETRO­
LEUM be pleased to slate: 

(a) whether it is a fact that Govern .. 
ment of Maharashtra has submitted to 
Union Government detaiJed proposals 'for 
the utilisation ot 32 million cubic metre 
gas per day; 

(b) if so, the particulars thereof; 

(C) when this request was received; 
and 

(d) the reasons for delay in decision 
and the time by which it will be taken? 

THE MINISTER OF STATE- OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
Yes, Sir. 

(b) Details are given in the attached 
statement. 

(c) The request was received from the 
State Government of Manarashtra in 
June, 1982. 

Cd) It has ltlready been decided to use 
natural gas from Western off-shore area 
for the production of fertilizers, petroche­
micals, etc" which are some of the uses 
proposed by the Government of Maha .. 
rashtra. 
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Statement 

Name of the Project 

ReF, Trombay 

ReF, Thal-Vaishet 

Deepak Fertilizer, Taloja 

LPG Production and self consumption 
by ONOC 

Tata Thermal Station, Trombay 

MSEB, Uran 

Domestic Consumers, Bombay 

Textile Mills, Bombay 

Bharat Electronics and Indo Asahi 
(TV Shells) 

Gas Cracker and Petrochemica I 
Complex Nagothane (MGCe & MPCL) 

Hindustan Organic Chemicals, Rasayani 

Methanol-3000 TPD 

Sponge Iron Project 

New Fertilizers Plants 

. (i) t 350 TPD of .Ammonia+DAP 

(ii) 900 TPD of Ammonia+ DAP 

Union Carbide India Ltd. 

New Projects Hke Methyl Methacrylate 
Hydrocyanic Acid, CbJoramethaoes, etc. 

Olass Industries 

Domestic consumers in Nashik. 
Pune, Thane, Amberoatb, Ulhasnagar, 
Bhivandi, Kalyao, etc. 

Industries in above areas 

••• 

. .. 

... 

Maximum Demand of 
Gas in MCMPD 

2.33 

4.46 

0.30 

1.20 

3.27 

3.68 

1.00 

1.02 

0.09 

1.60 

0.48 

3.00 

o.so 

2.40 

1.60 

0.12 

0.86 

0.30 

0.60 

0.30 

-------
31.81 
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Short Filling of Paddy Bags during 
Procurement 

5226. SARI KALI PRASAD 
PANDEY: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) . whether it has come to the notice· 
of Government that some officials of 
FCI had accepted 60.65 kg. filling paddy 
per baa as against 70 kg. as instructed 
by FCI in the recent khariC procurement 
in Punjab; 

(b) if so, the action taken against 
the officials concerned ; 

(c) whether Government have 
arranged fO undertake surrrise checks 
of the act ual weight of paddy bags in 
different district" of Punjab; 

(d) whether any complaints have 
been received from rice shelters of Punjab 
agaist Fer; and 

(e) jf so, details thereof and action 
tak-;n thereon ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and (b), It has been 
reported by Food Corporation of India 
that 65 kg, filling of paddy has to be 
underta ken in a few centres of Faridkot 
District as 70 kg. filling was found 
difficult. However, no packing below 
65 kg. was undertaken. 

(c) Senior officers from the Head­
quarters and Zonal Office of Food 
Corporation of India visited Punjab 
at the time of procurement and surprise 
checks were conducted to check weigh­
ment paddy. 

(d) and (e). Complaints were 
received from rice millers of Punjab 
about shortage of weight in bags in 
some centres and against the terms and 
conditions of custom milling of Corpor­
ation's paddy on State Government 
pattern of standard deduction. The 

millers have DOW been given the OptioD 

to lift paddy on the actual issue weight. 

NOD-Depositing of PF Amount by the 
employers In Andamao and 

NJcobar Islaods 

5227. SHRI MANORANJAN 
BHAKTA Will the Minister of 
LABOUR be pleased to state: 

(a) the nomber of case's of default of 
deposit of employers' share by the Heaaa} 
employers detected by the Provident 
Fund Commissioner, West Benga), in 
the Union Territory of Andaman and 
Nicobar Islands, give details separately 
for Government departments and private 
companies ; and 

(b) the number of Provident Fund 
prosecution cases initiated in Andaman 
flnd Nicobar Islands, for private com­
panies and Governments departments, sepa­
rately, together with names and the amount 
involved? 

THE MINISTER OF STATE l)F THE 
l\1INISTRY OF LABOUR ~SHRI T. 
A NJIAH) : (a) The following Public 
Sector units in the Union Territory have 
defaulted in payment of employers' share 
of provident fund contribulions : 

Amount of arr~a,.s 

1. Mis HarbourMaster Rs. 43,780/_ 
(Marine). 

!. M;'s. Harbour Master Rs. 50,153/­
(Transport) 

No private company is in default in 
payment of provident fund contributions 
as on date. 

(b) A plosecution case has been filed 
against Mfs. Albion Plywood Ltd" a 
private company. for default in payment 
of provident fund contributions amoun­
ting to Rs. 1.33 lakhs for the period 
from August, 1972 to June. 1975. The 
company bas since paid the outstandiol 
dues in full. No prosecution case has 
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been filed against the defaulting public 
s~or units so far. 

Survey Regarding Concealed Tenancy 

5228. SHRI BANWARI LAL 
BAJRWA Will the Minister of 
AGRICULTURE & RURAL DEVELOP­
M~NT bo pleased to state : 

(a) whether any public agency 
coDducted any survey regarding the 
position of concealed tenancy in various 
S.tos ; and 

(b) jf so, tbe results of such survey? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RUR-\L DEVELOP­
M,BNT (SHRI CHANDULAL CHAND­
RAKAR) (a) According to the 
information received from the Govern­
~ots of Gujarat, Himachal Pradesh, Orissa, 
P~f1jabt Rajasthao~ Tamil Nadu and Union 
Territories of Andaman and Nicobar 
Is,ands, Goa, Daman & Diu and 
Pondicherry no survey by public agency 
has been conducted to ascertain the 
position of concealed tenancy. 

(b) Question does not arise. 

Replacement of C.I. Pipes aDd Sewer 
Pipes in Pusbp V ibar 

5229. SHRI RAM PUJAN PATEL: 
Will the MiD'lster of WORKS AND 
HOUSING be pleased to state: 

(a) whether in Pushp Vihar Sector I, 
New Delhi, C, I Pipes and sewer, 
pipes of number of quarters are broken 
and the area's C,P.W,D. Enquiry neither 
lodge such complaints nor attends to 
tb~m ; 

(b) whether C.I. pipes and sewer 
pipes broken years ago have neither been 
repaired nor bejng replaced by the 
Enquiry Staff ; 

(c) -whether any complaint to this 
eft'e.:t had been received by the Director .. 
Genera1 (Works) C.P.W.D" New Delhi 
the during last three months; aDd 

(d) if so, the action taken by Govern. 
Dlent in this reaard ? 

THE MINISTER OF I WORKS AND 
HOUSINO (SHRI ABDUL OHA .. 
FOOR) : (a) It is correct that soil pipes get 
damaged due to removel of very bad cbo· 
kages and sometimes due to vandalism. 
Any complaint lodged with the CPWD 
Enquiry is attended to promptly. 

(b) It is not correct. 

(c) an d (d). Some complain ts 
have beeD received in the C .p, W.D. 
Enquiry office during the Jast three 
months and the same have b~en attend~d 
to. 

Protest over tbe ft'ords 'Harijans' 
and 'Girijans' 

5230. SARI SIDHA LAL MORMU : 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
refer to the reply given to Unstarred 
QUf'stionNo. 6903 on 12 April, 1983 
regarding Protest over the use of 
wOrds 'Harijans' and 'Girijans' and 
state : 

(a) whether Government as weJJ as 
the major national political parties have 
used the words ·Harijans· and 'Girijans' 
in their election proraganda pless 
releases and public speeches on the 
even of 8th Lok Sabha eJection; 

(b) whether Delhi Scheduled Castes 
Welfare Association (Regd. t, Ambedkar 
Bhawan, New Deihi has in their various 
protest letters addressed to the Minister 
and Chief Election Commissioner taken 
ser.ious except ion over the use of the 
said unconstitutional and dorogatory 
words; and 

(c) jf so, action taken on these 
letters and what effective preventive 
measures have been taken by Government 
again&! the use of these words? 

THE MINISTER. OF ST ATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHltl V.N. 
OADGIL) (8) The matter relarding 
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tbe use of the words "Harjjan" aDd 
"Girijan" in the official mass media was 
considered in 1 9 B 2 and after approval 
of the Home Minister it was decided 
that the terms "Scheduled Castes" and 
"Scheduled Tribes" alone should be used 
instead of words "Harijan" and 
"Girijan". All the official media units 
of the Ministry of Information and 
Broadcasting are accordingly complying 
with this decision. Government has no 
control over the political parties in their 
elect ion propaganda press releases and 
public speeches on the eve of the 8 th Lok 
Sabha election. 

(b) and (c). A complaint was 
received from tht.! Delhi Scheduled Castes 
Welfare Association addressed to the 
Union Home Minister protesting against 
the use of words "liarij~\n" and "Achut" 
in a Hindi play "Anvcshan" produced by 
Shri Basu Bhattacharya and telecast in 
the network programme on 17.12.1984. 
The object of the sequence was to 
highlight the problem, \0 expose it and 
to denounce it. The words \\cre not 
used in a derogatory sense. However, 
Doordarshan Kehdra was cautioned that 
the use of such word should be scrupulo­
usly avo;ded. 

Cadre Wise Employees Working in the 
Ministry of Information and Broadcasting 

5231. SHRI ANANTA PRASAD 
SETHI: WliJ the Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state : 

(a) the number of employees, cadre­
wise, in his Ministry who are working in 
India and abroad~ togetht:r with the 
number of Sl..:heduled Caste/Schedulerl 
Tribe WOil1en and persons belonging to 
backward classes in each cadre; and 

(b) whether their strength is in pro­
portion to their population? 

THE MINISTER OF STATE OF 
THE M1NISTR Y OF lNFORMATIO'N 
AND BROA:DCASTING (SHRI V;N. 
GADGIL): (8) The infofa1at,ion is 

being colJec'ed and will bo laJd OD the 
table of the House. 

(b) The minimum representation of 
the Schedule'.1 Castes and Soheduled 
Tribes in Government service is governed 
by the general order~ issued by the 
Government of India regarding the 
reservation of posts for them. 

Indian Feature Films Received International 
HODours 

5232. SHRI JAGANNATH PATT. 
NA~K: Will the Minister of INFOR­
MATION AND BROADCASTING be 
pleased to state : 

(a) the names of tBe Indian feature' 
films and documentaries which have 
received inlernational honours during the 
last five years together with details of the 
honours rt;ceivedj 

(b) the names of their producers and 
di rectors; and. 

(c) the financial assistance, jf any, 
given by any Government agency? 

THE MINISTER OF STATE OFTHB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL) (a) and (b). A statement giving 
information about feature films entered by 
and through the Dirl!clorate of Film' 
Festivals, National Film Development 
Corporation and about nQn feature films 
entered by the Films Division in various 
International Film Festivals which have 
won award~ is attached. 

(C) The Government of India do not 
have any sch.:me of giving financial assis­
tance to til ms which win International 
awards. However, the National FUm 
Development Corporation, a public 'Set tor 
undertaking, gives ll>aDS for production 
of films with a view to promoting good 
cinema. Besides, every year, the 'Govern-' 
men,t acquires 01e print each of not m'ore 
than 2l best feature' films and equal 
number or best short films produced ill 
different languages or the countty ror 
sending them to International Film Festi-
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vals. Whenever feature films are sent 
to such Festivals, the freight charges 
incurred in sending the prints are borne 
by the Directorate of Film Festivals 
in accordance with the regulations of the 

festivals concerned. The Directorate of 
Film Festivals also bears the travel expen­
ses or the directors of feature films 
entered in the competition section of 
selected International Film Festivals. 

Statement 

s. 
No. 

Particulars of Award-winning films 

Title or film 

1 2 

Feature Films 

Name of 
Producer 

3 

Name of 
Director 

4 

1980 

1. Grihapravesh Arohi Basu 
Bhatta­
cbaraya 

2. Ashwathama P.T.K. K.R. 
Mohammed Mohanan 

3, Akramana Sarat Girish 

4. 

s. 

6. 

Neem 
Annapoorna 

-do-

Jeena Yahan 

Kumar Rao 

Buddhadeb 
Dasgupta 

-do ... 

N. P.AIi 

Kasaravalli 

Buddhadeb 
Dasgupta 

-do-

Basu 
Chatterjee 

Name of 
Festivals 

5 

Djakarta 
Film Festival 
{Malaysia; 

-do-

.do-

Karlovy Vary 
Festival, Czechoslovakia, 

Locarno Festival 

A veJine Festival 

Award 
Won 

6 

Mitra 
Award 

-do· 

-do-

Special 
Jury Award 

Special 
mention by 
Jury 

Siver Plaque 

7. Moyna 
Tadanta 

GOVl. of 
West Bengal 

Utpalendu Journe Cine Competition Best Direction 

8. Jai Baba 
Felunath 

Non-Feature Films 

-do-

9. An Encounter K.K. Kapil 
With Face 

10. Conquest of N.S. Thapa 
Kancbeojuoga 

11. A Life 
Resained 

Mil. Giridbar 
Films, 
Bombay 

Chakraborty 

Sat)ajit Ray Cyprus Festival Special 
Award 

Vinod 
Chopra 

Prem 
Vaidya 

Xth International Grand Prix 
Festival of Sport Film 
in Tempere, Finland. 

36th International Sports Golden 
Film Festival, Rome. Trophy 

4th Annual International Certificate of 
Rehabilitation Film Merit 
Festival. New York 
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1 2 

12. Precious 
Water 

1 3. Mariculture 

Feature Films 

14. Aakaler 
Sandhane 

15. The 
Naxalites 

3 

K.K. Kapil 

Omprakasb 
Sharma 

Dhiresh 
Chakraborty 

K.A. Abbas 

4 

B.R. 
Shendge 

s 

J 6th Chicago Inter­
national Film Festival, 

6 

Certificate of 
Merit 

4 th International First Prize 

C.J. 
Paulose 

1981 

Animation Film Festival 
Exphinho, Portuga 

IXth International Naval 
and Sea Films Week, in 
Cartangena, Spain 

Mrinal Sen Berl in Festival 

K.A. Abbas Bergamo Festival 

Silver 
Crayfish 

Sit ver Befor 
2nd Best film 

GoJd Medal 

16. Chakra Manmohan Ravindra Locarno Golden 
Leopard Shetty and Dharamraj 

Pradeep U ppoor 

17. -do .. 

1 8. Sankara­
bharanam 

19. Akriet 

20. Bhawani 

-do-

E. Nageswara 
Rao 

Duniya Films 

San char Film 

21. Naani Maa L. V. Prasad 

22. Syed Waris Bharat 
Shah I akshlni 

Picture 

Non-Feature Films 

-do- Rotterdam 

K. Vishwa- Besancon Film Festival 
nath 

Arnol Nantes Film Festival 
Palekal' 

Ketan Nantes Film 
Mehta 

Parvathi 
Menon 

Sevak 

Moscow Film Festival 

Tashkent Film Festival 

Golden 
Leopard 

Prize of Public 

Special 
mention 

UNESCO 

Diploma to 
Leela Misra 

Silver 
Medal and 
Certificlf.te of 
Merit 

23. Arrival Mushir Ahmed Mani Kaul 8th International Film Silver Peacock 
FestivaJ of India, N. Delhi the Director 

24. They Can Mushir Ahmed 
Me 
Chamar 

25. -do. -do .. 

Loksen 
Lalvani 

-do-

XI International Tampere Certi6cato 
Film Festival, Finland of Merit 

lOtb InternatioDal Short 
and Documentary Film 
Festival, Little, France 

Special 
Mention of 
tbe Jury 
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26. Quicksand Mis. Durga Thessaloniki Film Festival~ Diploma of 
Khota Pro- Greece Honour 
duction 

27. Prosperity Omprakash M.V. Swamy 6th International Agrarian Bronze Tower 
in Sharma Film Competition, 
Drought Zaragoza, Spain 
Prone 
Areas 

28. Ishwer Vijay Samiran International Diploma Film Diploma of 
Chandra B. Chandra Dutta Festival, Merit 
Vidya- Panama 
sagar 

1982 

Feature Films 

29. 36 Chow- Sbashi Kapoor Aparna Sen Manila Film Festival Golden Eagle 
ringhee 
Lane 

30. .do- -do- -do- London Film Festival Best Actress 
to Jannifer 
Kapoor and 
Art Direct 
Bansi Chand 

31. Arohan Govl. of Shyam Karlovy V liry Best Direction 
West Bengal Benegal 

32. Baisakhi Slogan Sambaya Utpal Dutt Kualampur Best Feature 

Meah Samity Film/Best 
Supporting 
Actor/Best 
Screenplay 

3:3. Tbya .. N. Krishnan Sapu -do- Best treatmen t 
gayya Raju of religious 

theme 

34. Aadbat-- Ashok Ahuja Ashok Mannheim Festival Gold Medal 

shila Ahuja & Cash Prize 
of Rs. 8,000/-

35. Imagi X-Cine Aribam Nantes Film Festival Best Film 

Ninl- Production 'Sbyam 
them Sharma 

36. Elipa- T . C. Shankar Addoor London Film Festival British· Film 

thayaa! Gopata. Institute Award 
krilbnao 
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37. New N.S. Thapa 
Ami 

Yasb 
: Chaudttary 

12th International Festival Bronze Medal 
'of'Sckmdfic FiliD, .,.,...de 

Rettewable 
Resources 
of EoerlY 

38. The~rotlr V.B. Chandra '0:0. Dcvarc 'Intemational,Oreen Cr4Ss, ·Uorka.' 
i ~hltiU:S Marburg 1982 award 

39. Caesar- Om prakash 
iotomy Sharma 
In Milch 
Animals 

B.K. Bhan XlIth International 
Alricoltural Festival, 
Leipzig, 'West Germany 

Silver Bar 

40. Encrgy N.S. Tbapa 
'Froln 

Yash 
Chaudhary 

20th International"PcStival Gra'Dd}Prix 
of Films on Scienti6c 

Wind, 
Water 

, Al1d"Stin 

and Technological Progress, 
Czechoslovakia 

41. The Four V.B. Chandra B.O. Devare 6th International 
Minutes Competition for 

,M~cal : Films 
, , 

42. Mist Is 
Clearing 

Omprakash 
Sharma 

43, Spring In N.S. Thapa 
Sikkim 

44. The StOry K.K. Gara 
of' 'WllCat 

Eeatun Flims 

45. Chokh Govt. of 
West Bensal 

Marburg, F.R.G. 

'p .C. Sharma 12th International 
Agricultural Festi­
val t ,Leipzig, West 
Germany. 

Mohamood 
Q~"'sbi 

7th Annua) 
Festival of MOUD­

,·taiD, films in Banff. 
'Canada 

• 12th International 
Aaricultural Fe,~ti~al, 
Leipzig, West GermanJ 

1983 

Utpaleqdu 
Chakraborty 

Berlin Pilm 
Festival 

Special 
Diploma of 

!Hooour 

Special Com­
mendation 
from tbe 

'Juf)'. 

Special Jury 
Award. 

Bronze Ear 

Casb Prize 
of RI. 12,0001· 
QQ,dcr Younl 
Porum. 
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46, Kharij 

3 

NeelkaDth 
Films 

MAY 7.1985 

4 

MriDal Sen 

, 
Cannes Film 
Festival 

4'. Gribajuddha Govt. of 
West Bengal 

Buddhadeb 
Dasgupta 

Venice Film 
Festival 

Non·Feature Films 

48. Gifts of 
Lover 

K.K. Garg Meera Dewan 9th International 
Film Festival of 
India. 

49. Paces After Yash Prakash 
Jba 

-do-
Storm Chaudhary 

so. Low Cost Omprakash H.S. Advani Agrifilrn 
Festival, 
OrbetelJo, 
Italy. 

Gobar Gas Sharma 
Plant 

51. Om Namah V.B. Chandra Loksen Panyara-83 
Festival, 
Moscow 

Shivaya LaJvani 

52. Gift Of 
Love 

K.K. Garg Meera De-wan 29th West 
Germany 
Short Film 
Festival, 
Oberhausen 

53. A matter of V.B. Chandra A.N. Parmesh Week of 
Life And Ethnological 
Death Films in 

Yugoslavil 

S4. Man Vs. 
Mon. 

SSe -do-

S 6. Pot Story 

F~atllre Films 

S7. Maya 
Miriga __ ._---

F.T.I.l. 

-do-

F.T.I.I. 

Shashi Anand Ontario, 
Canada 

• 
-do-

Zainuddin 
A. Kechicb 

1984 

Oberhawssen 

Ontario, 
Canada 

Lotus Nirad Mannheim 
Festival Productions Mohapatra 
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Special Jury 
Award 

Fipreai 
Award 

Special 
Jury Award 

-do-

Special 
Mention 
Jury Award. 

Certificate 
of Merit 

Diploma of 
Honour 

Special prize 
for partici­
pation. 

Trophy as the 
Best Social 
Comment • 

Grand Prize 
Ex-Aeguo in 
short film 
category. 

Two-Star 
rating 

Best Film 
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~8. Paar NFDC 

4 s 

Gautam Ghosh Venice 
Film 
Festival 

59. Ardh Satya Manmohan Govind Karlovy.· 
Vary 
Festival 

Shetty & Nihalani 
Pradcep 
Uppoor 

60. Khandhar Jagdish Meina1 Sen Mentreal 
Film Festival Cbokhani & 

Pushpa 
Chokhani 

}ion-F~ature Filnts 

61. Water Omprakasb D. Gautam XIII Inter. 
national 
Agricultural 
Film Compe-

Hyacinthe A Sharma 
~'eed Turned 
To Wealth 

62. Plant Tissue Prem Vaidya 
Culture 

63. Kalank: Dr. P.K. 
Rajhuns 

64. The Decision P.B. 
Is Yours Pendharkar 

65. Non.Conven- D. Gauta­
tional Energy man 
Resources 

66. Ganges 
Oharial 

titive, Berlin 

Vijay Pando 13th Inter­
national 
Festival of 
Scientific 

ChaDdra­
shekar Nair 

Kuldcep 
Sinha 

Naresb Dedi 

Film, Belgrade 

26th Inter­
national 
Leipzig Docu­
mentary and 
Short Film 
Festival Cor 
Cinema and 
Television. 

7 th In terna.. 
tiona1 Compe­
titive For 
Medical Films, 
Marburs. West 
Germany. 

International 
Film Festival 
'Agrifilm 84' 
Slovak, Prague, 
Czechoslovakia, 

International 
Wild Life Film 
" TV Festival 

Writ, .. AIUtNt'I 102 

6 

Beat Actor 
Award to 
NaseeruddiD 
Shah 

Best Actor 
Award for 
Om Puri 

Special Jury 
Award. 

Silver Bar 

Mikola 
Tesla 
Bronze 
Medal 

Diploma of 
Merit 

Diploma 
Honour 

Second 
Prize. 

of 

Best 
Cameramau 
to Naresh 
Bodi. 
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Fan I. ProductloD o!' Marine F.b 

Sz3'!. $HR.) N. DENNIS: ~l 
the MiniSter Pc AGRICULTURE ,A'Nt> 
RUltA~' D!VELOPMENT be ~teased 
state : 

(a) . whether there has been fall in the 
production of. marine fish ; 

(b) if 80, what was the fall in the 
outpat ,of . marine fish during the year 
1983-84 as OOIIlpared to 1982 .. 83 ; aDd 

(c) whether GO'Yemment have formu­
lated any plan to promote marme fisher y 
aod if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEYELOP· 
MENT (SHRI CHANDULAL CHAN­
DRAKAR): (a) and tb). The pro. 
duction of marine fish duricg the past 
three years it as follows : 

Lakh tonnes 

1981-82 14 

14 1982 ... 83 

1983 ... 84 
(Provisional) 16 

(c) Some of the important prog­
rammes being implemented by the Central 
Government to promote marine fishery 
are as follows : 

(i) assistance to the States in diver ... 
sifying fishing acti~ities and 
motorization of indigenous craft 
through loans/subsidy ; 

iii) augmentation of deep sea fish­
ina fleet throush a judicious 
mix of indigeo'ous, imp'ortetl 
and charted fisbing vessels ; 

(iii) providing 33% subsidy on the 
cost of indigenously construct­
ed deep sea fishing vessels; 

(iv\ providing loans on soft term 
through tt1e Shipping Develop-

ment FUnd COmJnittee r"r 
purclmc of· deep sea·· hbiDa· 
vessels: 

(v) augmentation of Fisheries 
Surveys; 

(vi) assistance for construction of 
fishins harbours at major and 
minor port4 and of the landing 
and berthing facilities at smaller 
fish ing cen trClS ; 

(vii) training of fishery operatives 
for manning the fishing ves­
sels ; and 

(viii) reguladon of fishing by foreign 
vessels in the Bxclusive Econo­
mic Zone. For this purpose, 
'The Maritime Zones of India 
(Regu lation of Fishing by Fo­
reign Vessels) Act, 198 t t has 
come into force with effect 
from 2nd November, 1981. 

Amount spent on Adverti~ements 

5234. SHRI VJJAY N. PATJL 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the amount spent by Government 
on advertisements during the last five 
years (year~wise) ; and 

(b) the details regarding different 
types of advertisements released by the 
DAVP 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFQRMATlON 
AND BROADCASTING (SHRI V.N. 
(GADGIL): (a' The total expenditure 
incurred on release of advertisements 
through Directorate of Advertis-iog & 
Visual publicity, exc)uding the amount 
spent on advertisements issued to 
officia11y managed Employment Newsl 
Rozgar Samachar. during the ,period 
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Year 

19,7,..,80, ' 

1980·'81 

1981-82 

1982-R3 

1983-84 

-

under: 

Am080t (10 Rs.) 

2,83,31,408 

3,50.55,546 

3,92,39,879 

3,99,6.7,4.60 

3,90,43,826 

-------------------------------------------------------------------
(b) The advertisements released by 

the Directorate of AdvertisiQ8 and Visual 
publicity are categorised as c1assifiedI 
classified.d isplay or display advertise-
ments, The former are response- -
oriente~ ~nd mostly relate to recruitments, 
tender notices, etc. The display 
advertisements are motivational and 
educative in nature rlating to such themes 
as National Integration, Family Welfare 
etc. 

Prop()lal of DDA to Acquire tbe land at 
Anand Parbat and West Patel Nasar 

5235. SHRI PRAKASli CHANDRA: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether there is any proposal of 
the DDA to acquire land of Military 
EngiQeeliing Service at Anand Parbat and 
West Patel Nagar as shown by the survey 
of India map of 1972-73 ; and 

(b) if so, how the D.D.A. propose 
to rtbabilitate the civiJ.ians who arc 
residiol ~n those barracks since so many 
years ·1 

TffB MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(8) No. Sir. 

(b) Question does not arise. 

Amount Allocated by HllDCO to States 
for 1985",86 

5236. SHRI V. SQBHANADRE-
ESWARA RAO: Win the Minister of 

WORKS AND HOUSING be pleased to 
state : 

(a) the amount 'allocated by HUDCO 
to different States for 1985·86 ; 

(b) whether in view of the steep rise 
in the cost of building material, Govern­
ment will enhance the subsidy element 
as we)) as Joan limits for construction of 
houses for weaker section ; and 

(c) if so, the details thereof. reaction 
of Government and stops takon'in this 
regard? 

THE MINISTER OF WORK.S AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) During 1985 .. 86, HUDCO pro­
poses a tentative Joan sanction target 
of Its. 295.00 crores. The State-wise 
allocation is shown in the enclosed 
statement. 

(b) and (c), The Government ha~ 
already set up a Working Group to 
examine the existing pattern' of financing 
of HUDCO. The terms of references 
of the Group includes intl"r .. alia the 
question of revision of ceiling cost of 
various types of houses and increasing 
the q'uantum of loan assistance admissible 
from HUDeO, The Group is yet to 
s.ubmit its report. There js. however, no 
provision for the grant of subsidy by 
HUDCO to th~ weaker section for the 
construction of 'their houses. 

• 
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StatelDeDt 

Slattwin Minimum Allocation lor sanction of/Danl during 198 S -86 Qssumlng 
exlsti", type of operations. 

HUDCO Zone/ Minimum allocation for loan sanction 
StatejUT duriog April, 1985 to March 1986 

Total (Rural Urban 
Rs. crores) 

1 2 3 4 

ZONE .. } 
Assam ".04 1.28 2.76 

Bibar lS.SS 3.74 14.81 

Haryaoa 4.09 0.74 3.55 
Himacbal Pradesh 1.38 0.56 0.82 

Jammu & Kashmir 3.83 1 .72- 2.11 

Manipur 0.63 0.20 0.45 

MesbaJaya 0,,51 0.,20 0.31 

Nalaland 0.39 0.14 0.25 

Orissa 9.06 2.04 7.02 

Punjab 6.49 0.,85 5.64 

llajasthaD 19.92 3.43 16.49 

Sikkim 0.13 0.06 0.07 

Tripura 0.45 0.15 0.30 

U.p. 29.50 S.81 23.69 

Welt Denla' 19.35 2.29 17.06 

A.N. Islands 0.12 0.06 0.06 
Arunachal Pradesh 1.77 0.59 1.18 

Chandjprb 0.47 0.41 

Delhi 5.84 0.02 5.82 

Mizoram 0.53 0.14 0.39 

- ........ _--------....... --------------
ZONE-) Total 127,05 24.02 103.03 

ZONB-I1 

Andhra Pradesh 23.66 3.59 20.07 
Gujarat 23.72 2.30 21.42 
Karnaaaka 19.67 2.40 17.27 
lC.erala 8.87 1.12 7.75 
Madhya Pradesh 20.81 4.77 16.04 
Maharasbtra 38.43 3.77 34.66 
Tamil Nadu 31.57 2.21 29.36 
Dadra Nagar Haveli 0.02 0.01 0.01 
Goa Daman" Diu 0.74 0.05 0.69 
Laksbadweep 0.01 0.01 
Pondicberry o 4S 0.01 0.44 

--------------------------_ ........ 
ZONE-II Total 167.95 20.23 147.72 

-
ZONE I+ZONB II 295.00 44.2S 250.75 
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Supply of Edible 0 lis to HaryaDB 

S237. SHRI RAM PRAKASH 
Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the quantity of edible 
oils and other commodities were supplied 
in full to Haryana during tbe last three 
years; 

(b) the details of requirement in 
J 985-86 ; and 

(c) the steps taken by Government 
to meet the requirements ? 

THE MINISTER OF FOOD AND 

CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) to (c). Allocations 
to States/Union Territories of imported 

I 

edible Oils, wheat and rice under the 
Public Distribution System are made 
on month to month basis 00 

considerations of several fa~tors like 
demand, availability of stocks in the \ 
Central Pool, off- take in the past, local 
availability etc. Allocations of those 
commodities to Haryana during the last 
three years were also made on the same 
considerations. A detailed statement in 
this regard is enclosed. 

Statem~nt 

Statement shOWing demand, allotment and offtake of essential commodities in respect 
of Huryana during the last tht'ee years 

Year 

1 

1982 

1983 

1984 

1982 

1983 

1984 

*1982-83 

*1983-84 

*1984-85 

1982-83 

1983.84 

1984.85 

Demand 

2 

195 

127 

179 

1 8.1 

33. t 

39.0 

5377 

·30000 

30000 

AJIocation 

3 

WHEAT 

76 

121 

175 

RICE 

15.8 

23.4 

26.4 

EDIBLE OILS 

3020 

12700 

10500 

KEROSENE 

93934 

103534 

J 14270 

Offtake 

4 

(Figures in 000 tonnes) 

27.8 

52.4 

54.6 

6.9 

20.8 

9.1 

(Figures in M. TODnes) 

3116 

9153 

4788 

(Figures in Tonnes) 
96140 

101993 

114732 (Prov.) 

* Oil year from November to October" 



',SOFT COKB 

'¥car 

19,82.$3 

193'3'';;84 

,'1984-85 

(till Feb.,.' 19'8S) 

(in don' t<lObeS, 

. Total'De'~.,atcMes 

'17.0 

12.7 

1 S.2 

SUGAR 

Period 

" Arn:11' 82 to Sept.' 83 

e Octoberl ·8,3. ODW8f4~ 

(in tonnes) 

Quota 

·CONTROLLED CLOTH 

Year Yearly entitlement 

,1'9-82.83 58.32 

1983-84 45.90 

1984-8S 36.18 

Import' or cows from West Gerlll8DY 

5238. SHRIMATI GEETA MU­
KHERJEE: Will the Minister of 
AGRICULTURE AND RURAL f)E\tB. 
LOPMBNr be", pleaeod'~' state : 

(8) whetber Government have liven 
clearance for 'the import of 20,000 'cows 
from West Germany ; Hnd 

(b) if so, who is tbe importing party 
bere, th~ f9reign. exchange involved and 
the purpose of tbe ,tmport ? 

THE MINISTER OF STATE IN 
THE RURA~ DEVBLOMBNT (SaRI 

, CHANDULAL CHANDRAKAR): (a) 
It bas been decided to accept a donation ' 

Despatch instructions 
issued by Hartana 
Federation 

36.54 

26.71 

68.46 

(in lakb sq. Inetres) 

Quantity 
released 

33.50 

19.50 

58.29 

of about 20,000 cows in the first 
instance to be donated by Her Highness 
Princess Irene of Greece. 

(b) It bas been decided tbat tbe 
entire operation for import and distri­
bution of gifted cows will be bandied by 
the National Dairy Development Board. 
Since the milch cows are \ be1J;)1 donated, 
00 romlD exchange expenditure is invol­
ved. 

Installation or TV Centres 10 Tribal 
Areas durlDg 1985-86 

5239. SHRI GIRIOHAR GOMAN­
GO : WIll the MinMter·Of INFORMA­
TION A·NO BROADCASTING be plea. 
'led to state : 
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(a) tho reason for Dot giviDg priority (c) to (0). Subjcct to availability of 
for expansion of TV net work in tribal cesources for this purpose, TV servises in 
areas of Orissa, Bihar and M ... dbya Pca. tbe country is being expanded in a pbased 
desh durin& Sovcntb Plan; man'o'er. Ext~'i'lliOn of TV service to 

( b) the places selected for installation 
of LPT and HPT in these tribal areas dura 
ring Annual Plan of 1985-86; 

(c) whether his Ministry has prepared 
a Master Plan of T.V. expansion in tribal 
areas of Orissa, Bi har and Madhya Pra­
desh on the lines of North Eastern Re-
gion; 

(d) if so, the details thereof; and 

(e) if not, the reasons thereof? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) ; (a) Tile VII Plan proposals 
for expansion of TV services provide for 
establishment of transmitters to extend 
TV coverage to various uncovered parts 
of the country with due priority to tribal 
areas, including those in Orissa, Bihar 
and Madhya Pradesh. The VII Plan is 
yet to be approved. 

(b) Action is on hand to set up low 
power trans'mitters in the following tribal 
districts of Orissa· and Madbya Pradesh 
during 1985.86 :-

Slale Centre 

1. Orilsa Bhawao'i Patna 

2. Madbya Pradesh (1) Jaadalpur 

(ii) Khatjdwa' 

------------------------------

tribal areas of Orissa, Bihar and Madhya 
Pradesh has been accorded due priority 
while formulating proposals for TV ex­
pansion during VII Plan. Implementa. 
tion of tbe proposed schemes would, how­
ever, depend on the availability of nccCl-
sary resources. 

Demand for More Outlets for 
Sale of 'Raslka' 

5240. SHRI RAM SAMUJHAWAN: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether more and more outlets for 
sale of Rasika are demanded by leneral 
public; 

(b) whether action bas been taken 
to introduce the drink on trains originat­
ing from New Delhi/Delhi Railway sta­
tions; if so, details thereof; abd 

(C) total sale amount of the product. 
month-wise, during 1984 and till DOW in 
1985 ? 

THE MINISTER OF FOOD AND 
CrVIL SUPPLIES (RAO BtRENDRA 
SINGH) : (a) Yes, Sir. 

(b) Rasika fruit drink has been intro­
duced on the Oom'ti Express oriSioStinl 
from New Dcdhi raHway statiOD. 

(c) A statement is attached. 

Statement 

Month 

1 

January', 1984 

February, 1984 

... 

... 

Sale amount 

Ra. (lakhs) 

2 

1.49 

2.'2 
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1 

March, 1984 

April, 1984 

May, 1984 

June, 1984 

July, 1984 

AUlust, ] 984 

September, 1984 

October, 1984 

November, 1'984 

December, 1 984 

Total 

January, 1985 

February, 1 98 S 

March, 1985 

April, 1985 

*Upto 29th April, 1985. 

[Translation] 
Categorisation of Quarters In Aram B8gh 

'241. SHRI SATYANARAYAN 
PA WAR: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) Whether the covered area of type 
(A), (B) and (C) Government quarters in 
DIZ area, Mandir Marg, Aram Bagh is 
the same; 

(b) if so, the reasons thereror; 

(e) whether Government have cons­
tructed an additional kitchen in type (A) 
quarters and categorised them as type (B) 
quarters and also type (8) quarters with 
three rooms have been categorised as type 
(c) quarters; and 

2 

... 10.13 

19.80 

28.27 

21.77 

J4 48 

16.42 

14.36 

13,46 

5.05 

3.22 

----
150.97 

----
2,33 

8.05 " 

20,82 

29.95* 

(d) jf so, the reasons therefor? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) and (b). No. Sir. The standard 
plinth areas' are allowed to be exceeded 
upto two per cent when found neces~ary 
in architectural consideration, This is to 
allow some flexibility in architectural 
planning. 

(c) ~o,Sir. 

(d) Does not arise, 

(EnglishJ 

Laying of , Vater Line Works In Manak 
Vlhar Colony Delhi 

5242. SHRI D.K. NAIKAR: Win 
the Minister of WORKS AND HOUSING 
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be pleased to refer to the reply given to 
Unltarred Question No. 4769 on 21 
December, 1981 reaardiog laying of 
water line works in Manak Vibar Col )DY, 

Delhi and state : 

(a) whether Delhi Water Supply and 
Sewage Disposal Undertaking has since 
raised the development charges for water 
for Manak Vihar Colony from Rs. 6.50 
per square meter to Rs. 8.40 per square 
meter; 

(b) if so, the reasons thereof es­
pecially when the actual cost of execution 
of work at Rs. 56,"'00,37 is for less then 
the estimated cost at Rs. 82,603,66; and 

(c) whether it is the policy of Delhi 
water Supply and Sewage Disposal Under­
taking to utilise such excess amounts 
recovered for meeting its other expenses ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR); 
(a) No, Sir. The development charges 
were worked out at the rate of Rs. 8.40 
per square metre OD tbe basis of estimated 
cost. 

(b) and (c). As per the policy, the 
development charges are worked on the 
estimated cost and the agreements are 
signed on this cost. Therefore, the 
question of refunding any saving does 
Dot arise. Similarly, excess costs are also 
not recovered. 

A rebate of 10 per cent (20 per cent 
in cases where residents deposit full pay­
ment in advance) is being given on the 
estimated cost and therefore, the question 
of utilisinl excess for any other expenses 
does not ae isc. 

Allotmeat of Flats uuder HlJDCO Schemes, 
1979 

5243. SHRI MANVENDRA 
SINGH: Will the Minister of WORKS 
AND HOUSING ,be pleased to state: 

<8> the Dumber of draws held by the 
D.D.A. date.wise, till 31 March, 1985 

for allotment of MlG, L[G and Janta 
type ftats under the 1979 HUDCO 
pattern and the number of flats, category; 
wise, included in each draw; 

(b) whether tbe persons de ;Iarod 
eligible in these draws have been allotted 
ftats and if not, the number of fiats in 
respect of which physical possession bas 
not be~n giuen so far alongwith reasons 
therefor and the time by which the pro­
cess wilJ be completed; and 

(C) the time by which the DDA will 
hold draws for the remaining fiats aad 
the number of fiats of each category pro­
po~ed to be included in tbose draws and 
details in this regard ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR): 
(8) to (C). The information is beiDg 
collected and will be laid on the Tablo of 
the Sabba. 

Allotment of Accommodation to Central 
Government Employees Consumer 

Cooperative Society, New Deihl 

5244. SHRI KAMLA PRASAD 
SINGH: Will the Minister of WORKS 
AND HOUSING be pleased to state: 

(a) whether he is aware that in 
pursuance of a Cabinet decision taken in 
1963, it is obligatory to provide 
accommodation on nominal rent to the 
Central Government Employees Consumer 
Cooperative Society Ltd., New Delhi for 
various purposes including opening of 
branch stores to provide items of daily 
use to the Central Government employees; 

(b) whether during the Jast two 
years, in spite of various requests from 
the Society as well as the Department of 
Personnel and Administrative Reforms. 
his Ministry has declined to live any 
accommodation to tbe Society due to 
which its expansion proaramme has come 
to a halt; and 

(c) jf 80 J what steps are being taken 
to comply with the above Cabinet 
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dedtlop I_r f~rlher ,4'llotpl,Cl)t Qf 
~modatjJ)n to tb" SQci~ty fOI P~I~jQB 
of branch st;o.r~ W [ulfiluumt of tJlP 
above objective? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GH~FOO~) 
{a) 10 1963 the Cabinet had approved 
" pro,Pqsa1 for pro,vision of suitable 
~cc.omlllodation to the wholesale and 
primary stores of tbe Society on nominal 
rent. 

(b) 'No residential accommodation 
could be provided to the Society beca use 
of the acute shortage of accommodation 
in the Genera) Pool and the fact that a 
large number of officers have been waiting 
for more than two decades for their in­
tum allotment. No office accommodation 
"could also be provided to them because 
of the acute shortage of such accomm<'­
dation. 

(c) The matter is receiving the atten­
tion of Government. However, it may 
be pointed out tbat a number of resi­
dentia) units/shops have been aIJotted to 
the Society from time to time by the 
Government. 

Advertisements for Newspapers in 
West Bengal 

5245. SHRI ANAN.DA PATHAK' 
Will the Min,ister of INFORMATION 
AND BROADCASTING be pleased to 
atate : 

(a) tne particplars or newspapers :in 
West ~ngal, whkh are on the ~ist of 
U.P.S.C~ f<;>r advertisement;" 

I J II!' 

(b) whether there was a~;y :additioQ ~n 
the list of U.p.S.C. for advertisement in 
1984-BS; 

(c) if so, their titles and language; and 

(d) the number of newspapers fro¥l 
West Bengal which .have applied for 
U p .S. C. Advertisement and ""hel..h~r 
their applications have been accepted? 

THE MINISTER OF STATE O,P 
THE MINISTRY OF INFORMATION 
AND BROADCAST1NG (saRI V:~. 
GADGIL) : (a) A statement containing 
the names and other particulars of news­
papers published from West Bengal and 
b('rne on the Union Public Service 
Commission Media List is attached .. 

(b) and (c). Yes, Sir So far as 
newspapers pubJisbed from West Bengal 
are concerned, two newspapers, namely 
'Uttar Banga Sambad' and 'Aajka)' 
published in Bengali language were 
added to the Union Public Service 
Commission Media List in August, t 984. 

(d) The appJication for inclusion in 
the Union Public Service, Commission 
Media List were received in recent past 
from len daily newspapers published from 
West Bengal. These applications will be 
considered at the time of the next 
periodic review of Union Public Service 
Commission Media List 

Statement 

S. No. Name and' Place of the Public~tio-;------'--~-~-----'~Lan;~~[!e 
_------ --. "---_," " .. _ 

1. 

2. 
3. 

4. 

5. 

6. 
7. 
8. 

9. 

10. 

Amrita Bazar Patrika, Calcutta 

Visbwamitra Calcutta , 
Sanmarg, Calcutta 

A~d H ird, Calcuua 
Jugalltar, Calcutta 

Basumati, Calcutta 

Kalantar, Calcutta 

Paigham, Calcutta 

Uttar Banga Sambad. SiJigur; 

Aajkal, Calcutta 

English 

Hindi 

Hindi 

Urdu 

Bengali 

Bengali 

Bengali 

Benr.ali 

Be.ngali 

Bengali 
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E~hfb}tloo 0' r~~Jr8~WF FII';O~ 
5246. SHRt MULLAPPALLY RAMA­

CHA,~DRA N: Will the Minist~r of 
tN'FOR'MATION 'AND BRC)AOCAST. 
INO 'be t pleased to s'tat'e: ' ,; ; , 

~ , • 0\' , _ .' , 

(a) whether Government are aware 
that MaJayalees as a whole are being 
maligned hy certJlin agencies exhibiting 
pornolZraphic films outside Kerala ~nder 
the guise' of permitted Malayalam movies' 

~ I I , 

(b) whether a number of Malaya]ees 
and Non-Malayalees"ontside Kerala 'have 
protested against the exhibition of filthy 
sex movies; and 

tc) the steps Gov~rnqlent propose to 
take to punish and prevent those agencies 
exhibiting pornographic films under the 
guide of permitted Malayalam movies? 

THE MINISTER OF STATE OF THE 
~INTSTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL) : (a) to (c). The Board of Film 
Certification and Government are not 
aware that the MaJayalees as a whole are 
being maligned by certain agencies ex­
hibitect pornographic films outside 
Kerala. However, reports are being 
received that some of the certified 
Malayalam films are being exhibited with 
titlating and often ob~cene English and 
Hindi tilles in the advertisement material 
and that some films are being screened 
with interpolated material. ' The responsi. 
bility for enforcement of the 
penal provisions in the Cinematograph 
Act 1952 rests with the State Govern­
ments/Union Territory Adm'inistrations 
as exhibition of films is a State subject: 
From time to time the Board of Film 
Certification and Government have 
brought the problem regarding censorship 
violations to the notice of the State Gove. 
rnments/Union Territory Administrations. 
In September 198':\ the Minister of State 
f;or Jnfo~mation ·and Broadcas'ting wrote 
to the Chief ~inisters of aJl the State 
Govern~ents/Union' Territory Adminis­
tration~ ~~phasising the need to enforce 
the provisions of the Jaw. Further, the 
Cinematograph Act 1952 was amended 
by the Cinematograph (Amendmen t) Act 

I 98,.4 (effect ive from 27.8.84) to pro. 
vide for' . enchan'ced pUQ,ishmeo t ' for 
offences under the Act. 'Rule 38 of tihe 
Cinematograph (Certification) Rules 1983 
was also amended ,to pr~vic;le thflt ~~ver. 
tisements about fiJms shall indicate only 
t)l~ certified Wles 0.1 W~p. 

Soil Erosion in Keonjhar District 
of Orissa 

5247. SHRI HARIHAR SOREN: 
Will the Minister of AGRICULTUItE 
A~D RURAL DEVELOPMENT be 
pleased to state: 

(a) whether Government are aware of 
the extent of damage caused to cultivable 
land due to soB ero~jon every year in 
Barbil, Joda, and Thakurani areas in 
Keoojhar district of Orissa; and 

(b) if so, the specific steps taken to 
check soil erosion in these areas 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEV~ 
LOPMBNT (SHRI CHANDULAL 
CHANDRAKAR): (a) and (b). Yes, 
Sir. The problem mostly arises due to 
large scale mining operation in these 
areas. The debris brought out from 
mining areas spread over agricultural Jand 
down below. Also undulating terrain 
accelerates the process of soi I erosion. 

The State Government has formulated 
the proposals in the Seventh.. Plan for 
control of mine spoils in such areas so 
that anti-erosion works can be taken up 
Fioalisation of the proposals is awaited. 

Unauthorised Encro~ch~ents beh~'een 
Mausam Vihar and Radheysham Park 

Extension Area 

5248. SHRI LALA RAM KEN: 
'Nill the Minister of WOR KS AND 
HOUSl~G be pleased to refer to the 
reply given to Unslarred Question 
No, 6562 on 11 April. 1983 r.egarding 
unauthorised encroachments f.'etween 
Mausam Vihar and Radheysha~ .Park 
Extension Area and state; 
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(a" whether DDA bas removed the 
encroachments; and 

(b) if not, the reasons thereor ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) No, Sir. 

(b) The DDA bas reported that tbe 
unauthorised constructions could not be 
remoyed due to various reasons such as 
stay orders from the court and law and 
order situation. 

Foodgrains Moved by FeI in West Bengal 

5249. SHRI BIMAL KA NTI 
GHOSH: Wi)) the Minister of FOOD 

AND CIVIL SUPPLIES be pJeased to 
state: 

(8) the total movement of indigenous 
and imported roodgra ins through the 
Food Corporation of India in West 
Bengal by Jail and road during 1984 ; 
and 

(b) how it compares to the movement 
of fluch foodgrains in West Bengal during 
1 982 and 1 983 ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) Despatches of 
indigenous and imported 'foodgrains to 
West Bengal during 1984, 1983 and 
1 982 were as indicated in the tabl. 
below: 

(figures in 1akh tonnes) 

Year Indigenous Imported Grand Total 
---.---.--

(Rail) Rail 

-- _------
1984 15,77 0.36 

1983 25,04 2.29 

1982 30,01 0,19 

SlIpply or Foodgralos at Differential Rates 
to Dift'enat Income Groups 

5250. SURI RAM BAHADUR 
SINGH: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether there is a proposal under 
consideration of Government to supply 
foodgrains through Public Distribution 
System to various income groups in the 
country at differential rates with regard 
to quantity al well as prict-S; and 

(b) If so, the salient features thereof 1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b) No sucb pro­
posal is undor consideration. 

Road 

3,06 19.19 

5.48 32.81 

2,52 32.72 

RevisioD of Wages of ConstrlK'Uoo 
Workers 

5251. SHRI THAMPAN THOMAS: 
WilJ the Minister of LABOUR be plcas~d 
to state: 

(a) whether Government have recently 
revised the wages of tbe construction 
workers; 

(b) whether the Indian Federation of 
Building and Wood Workers have stronlly 
protested against the revisions ; 

(c) if so, the details thereof, 

(d) whether Government have COD-



J 2 S Written Answ", VAISAKHA 17, 1907 (SAKA) Written Annt°ers 126 

sidered the requests of the Federation to 
enhance tbe minimum wages for the COD­

struction workers; and 

(C) if not, the reaSOns therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (8) Yes. Sir. 

(b) Yes, Sir. 

(c)' The Federation has written to say 
that the compensation provided to the 
workers should not have been less than 
4 paise per point rise in the Consumer 
Price Index Number. 

(d) and (e). The issues raised by the 
Fed(ration have been included in the 
agenda of the 18th Meefing of the Mini. 
mum Wages Advisory Board .cheduled to 
be held on May 9, 1985. 

Loss of Fooderains In West Bengal 
during Unloading 

5252. PROF. M.R. HALDER: 
Win the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(8) whether F.C.! is losing a certain 
quantity of foodgrains in West Bengal at 
the time of unloading; and 

(b) if so, what measures are proposed 
to be taken by the Government to prevent 
this loss: 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) At the time of unloading 
of foodgrains at the destination stations 
certain amount of losses are noticed in 
relation to the Quantities despatched from 
the despatching stations and West Bengal 
destinations are no exception to it : 

(b) FCI have taken a number of ste,,~ 
to reduce these shortages which include 
machine stitching of bags, installation of 
weigh bridges, avoidance of movement in 
open wngons, tightening of security 
measures at loading/unloading rail heads 

and surprise checks at various operational 
points. 

Losses In Food Corporation of India 

5253. SHRI SHARAD DIOHE: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be plcased to state: 

(8) whether Food Corporation of 
India has been incurring heavy losses at 
present; 

(b) if so, reasons therefore; aDd 

(c) details of remedial measures taken 
to minimise the losses ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No, Sir. 

( b) Does not arise. 

(c) The Food Corporation of India is 
makin8 constant efforts to reduce the 
handling costs to the minimum possible 
and improve the working results. 

,Annual Deficit of Hln~nstan Samachar 
News Agency 

5254. SHRt C. JANGA REDDY: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state : 

(a) the annual deficit of Hindustan 
Samachar News Agency (Co-operative 
Society) at the time of taking over by 
Delhi Administration on l~ May~ 1982; 

(b) the present accumulated deficit 
of Hindustan Samachar Society; 

(c) the step~ taken or proposed to be 
taken by Government to make good the 
deficit; 

(d) whether General Manager Swind~ 
led nearly one Jakh of rupees and 
absconded; and 
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(e) if so, the action taken ~o re· 
cover this bard earned money of the 
workers of Hindustaa Samachar? 

THE MINISTER OF STATE OF THE 
M1NlSTR y dF INFORMATION AND 
gRdADCASTINO (SHRI V.N. GAD­
GIL): (8) The annual deficit of Hin­
dustao Samachar News Agency 
(Co-operative Society) till JUDe, I 982, 
was Rs. 25,29,162.29. 

(b) The accumula ted deficit, at 
prcSept is estimated at approximately 
"s. 85 Jakhs. 

(c) The case for providing rebab:li. 
t8tion grant bas been refe:red to the 
Ministry 9f ~ooperation by th.: Registrar 
Cooperative Societies, Delhi Administra-

, don. 

(d) The then General Manager, Shri 
U.S. Gandhi alleQedly mis'appropriated 
nearly Rs. 1.25 lakhs and absconded. 

(e) r~o differe~~ cases of mis'appro-
, priation hav~ been Jo'dged with th'e prince 
by the G'eneral Manager of Hi~d'u~din 
Samachar and the police has been re­
qua'" ,to expedite the casco 

EDvironmental Problems Due to Over 
Grazing 

S25S. SHRI DIGViJAY SINH.: 
Win the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

• (~) I whether ,~ve-~-~razin" is one of 
the maJor environmental proDlems spread 
throughout tbe country; 

(b) whether die so1ution to this 
problem lies in promoting stall feed ina; 

(c) w'hethe~ stall fceding is imposibJe 
without promoting few but good quality 
domoatic animals; and 

(d) if 80, steps taken to achieve this 
1081 ? 

THE MINISTER OP STATE IN THE 
DEPAItTMENT OF RukAL DEVE­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR) :, (at Several factors 
such as reck1ess felling of trees resulting 
in degradation of forest wealth and ex­
posure of ~oil, o~er grazing, pollution 
hy industrial wastes etc., are responsible 
for creating environmental problems. The 
extent to wh ich over grazing alone COD­

tributes to the environmental problems 
in the country is difficult to say. 

(b) to (d). The promotion of stan 
feeding combined with upgrading of 
livestock through breeding and develop­
ment of fodder is an important measure 
to reduce over grazing. The high yield­
ing animals are, by and Jarge, maintained 
on stal1 feeding by their owners. Further. 
to reduce over -grazing, reduction of a 
sizeable po!,ulatlon of un-productive 
animals is required. 

Some of the measures initiated by the 
Government for livestock development 
in the country are : 

(i) Improvemetlt of important indi­
genous breeds of cattle and 
buffalo by selective breeding and 
cr<,lss-breeding of non-descript 
cattle with exotic dairy breeds 
like Jersey, Holstein Friestian, 
etc.; 

(ii) lmprovemcnt of indigenous sheep 
jby cross .. breedio'lZ/selective breed­
ng for production of mOre wool 
of better quality and also for 
p roducdoft Of meal. 

(iii) Improvement of indigenous pigs 
by crossing with exotic breeds; 

(iv) Development aod multiplication 
of quality breedinl stock to 
improve production of eggs and 
·poultry meat, and improvement 
of tnarkettioa infrastructuro; 

(it) 1mprovtag rii1\triti6nal support to 
livestOck. by development of f'CS6d 
",'id fOdder resoutces. 
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(vi) Development of animal healtb 
facilities for diasnosis, treatment 
and va~iDe production, and or .. 
aaoising national programmes for 
control of diseases like Rindcr­
pest, Foot and Mouth, etc. 

Af!tlod to Safeguard Consumers 
Interest 

5256. PROF. RAM-\KRISHNA 
MORE: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether consumer in India is 
being exploited by tho monopoly manu­
facturers; , 

(b) whC"ther the country needs a 
legislation on the lines of English Un. 
solicited Goods and Services Act, 1971 
and English Unfair Contract Terms Act, 
1 977 to safeguard the consumers inte­
rest; and 

(e) if 10. tbo Government's reaction 
thereto? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENORA 
SINOH): (a) to (C). A number of 
complaints come to the notice of Go­
vernment about monopolistic trade 
practices indulged by the monopoly 
manufacturers. 10 order to check these, 
tbe Monopolies and Rostrictive Trade 
Practices Act, 1969 has since been 
amended to include specific provisions 
to curb unfair trade practices with a 
view to safeguarding interests of consu. 
mers. In additiOn. tbe Law Commission 
has recommended certain amendments io 
tbe Indian Contracts Act, 1872. 

Requirements 01 Seeds for Major 
CroJl 

52S7. SHRI M. RAGHUMA 
REDDY: Will the Minister of AGRI­
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state : 

(a) whether production of hiah 
quality lCeds is lopsided (TOI dated 2 

Marolt, 198 S) with lurplus of wbeat 
seeds and serious abortqes in urgoad, 
Deeded oHleodJ. pulses etc.. aod if 10. 
reasons thereof; 

(b) whother NSC bas w~rkod ollt 
optimum national seed needs for o~b 
major crop for the entire country and 
if so. details thereof indicatiD, ano ... 
actual production and availability; and 

(c) whether NSC is takillg fWery 
precaution not to sell infeoted seeds evea 
in emergencies and shorta,es a8 was dotlc 
a few years blCk when Karnal Bunt­
infested wheat from FCI was taken aDd 
distributed by NSC witb disastrous 
",suIts ? 

THE MINISTER OF STATE IN THE 
DEPARTMBNf OF RURAL DEVE­
LOPMENT (SHRI CHANDULAL 
GHANDRAKAR): (a> There has 
been surplus of wheat seeds in the coun­
try in the year 1 9 S 4-8 S on account of 
the following reasons : 

(i) Diversion of considerable acrea., 
of wheat in Maharashtra, Rajas­
than etc to other crops needing 
less water on account of drought 
and moisture strain. 

(if) Dislocation in road transportation 
in the crucial month of NovOIDber 
'84 duo to disturbed cooditi001. 
There were marginal abortaaee 
in case of seeds of oilseeds and 
pulses maiol, due to varietal 
problems. 

However, the production of teeds can. 
not be termed as 'lopsided' as in normal 
conditions entire wbeat seed would blYO 

been consumed. 

(b) The Government of India works 
out the optimum National Seeds needs. 
The National Seeds Corporation i. a 
N adonal Public Sector Orlanisation 
dealioa with the production and market. 
iQI of seeds. 

(c) The National Seeds Corporation 
has all physical facilities for socd tcstiDI 
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and seeds are sold in sealed packings 
after proper tests. They do not allow 
·infected seeds for sale eveD j~ the time 
of shortages and emergencies. Th~ . 
National Seeds Corporation bas never 
-purchased any wheat from Fel and 'sold 
as seed. 

Out of Turn Allotment on Medical Grounds 
to Govenlmtnt Employees 

S258. SHRI B.K~ GADHAVI : Will 
lthe Minister of WORKS AND HOUS­
·ING be pleased to state : 

(a) the number of Government ser­
vants who have been given accommoda­
tion out 'of turn during the last one year 
in Delhi; 

(b) the grounds under which such 
'allotments were made' , 

(c) whether junior officers have been 
able to manage accomm@dation while 
seniors have been . left out causing (rus­
. tration amongst the senior officers; and 

(d) when allotment is made out of 
tUrn on medical ground whether the 
employee is asked to appear before the 
Medical Board anti if not, the reasons 
th~refor ? 

THE' MINISTER OF WORKS AND 
,HOUSING (SHRI ABDUL GHAFGOR)' 
Ja) lOOSe 

(b) The information is given in the 
statement attached. 

. J (c)· Yes, ·Sir. Ad.hoc a1Jotments are 
,made on special considera tions under 
~omP:eUin.g c;rcumstanc~s and therefore 
it is possible that junior officers filay ge~ 
accommodafion while seniors have been 
waiting. 

- . I ,) 

. Jd) No. SU:. For allotments on 

.medica) grounds the persons conce roed 
,are required to produce Dec~ssary medi­
ca) ceft :ficatc from appr()priate specialist I 
Board of Dcctor~ of Go"crnrnent Hos­
pital or from a Government recognised 
Centre or Tnstitute. Those eertificates 

are also got verified independently by the 
Directorate of Estates from the Board of 
Doctors/Specialist who had issued such 
certificates. Thereafter, the cases are 
cODsidered by a Special Accomodation 
Committee which includes also an officer 
of the Mini~lry of Health and Family 
Welfare and a medical specialist of the 
concerned disease. 

SI 

No. 

Statement 

Grounds under which accommoda .. 
tion is allotted on out of turn 
basis 

------------.---~------'-

1 • 

2. 

3 

4 

5. 

6. 

7 . 

8. 

9. 

to. 

Ad.hoc allotments to dependents 
of the deceased officers. 

Regularisation of the same quarter 
in the name of the o'f'pendents of 
the deceased office r . 

Ad-hoc nJlotmcnts to the depen­
dents of the retired officers. 

Re~u]arisatjon of the same Quar­
ter in the name of the dept'.ndent 
of retired officer. 

Ad.hoc allotment to occupants of 
departmental pool on transfer to 
offices eligible for general pool 
accommodation .. 

Ad-hoc allotment to personal staff 
of Minister;'Judges of Supreme 
Court, Dy. Speaker Rajya/Lok 
Sabha etc. 

Ad-hoc aBotment on medical 
gr()und~ such as T B (in actjv.~ 
infectious stage) arid maligna~r 
cancer. 

Ad· hoc . allotment to physically 
handicapped. 

Ad-hoc a~totment on special cQm-
p<tssionate ground. ' . 

. . I 

Ad-hC!c. allotment on other 
grCttlnds like nature of rli,lty, sfaiff 
of Vice President etc 



133 Written A.1U'tHr6 V AISAKHA 17, 

Sandloolng Research Project ." leAR 

5259. SHRI LALITBSHWAR SHAH'~ 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be plea­
sed to state: 

(a) the average time taken for sanc­
tioning a research project by leAR; 

(b) whether the person concerned has 
to submit 1 5-1 7 copies of the outline of 
research he wishes to undertake; 

(c) whether in the PfOceSS and cir­
cumstances only those persons can take 
up a research project who are employed 
in Covernment of Agriculture Universities; 
and; 

(d) if so, whether there is little or no 
scope for research project being under. 
taken by a person who is not a Govern .. 
ment or University servant '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAN­
DRAKAR) : (a) The average time 
taken for sanctioning the ad-hoc 
Research Projects by leAR varies 
between 6 to 9 months 

(b) No, Sir. 35 copies of the pro. 
posal complete in all respects are required 
to be forwarded to the Council. 

(c) and (d). Schemes can be sponsored 
by leAR Institutes. Agricultural and 
other Universities, Public Quasi-Public 
and private institutions and otber organi­
sattoDs capable of undertaking resealch. 

Benefit to Growers due to Research 
Work In Pepper 

5260. PROF. P.J. KURIEN: Will 
the Minister of AGRICULTURE AND 
RURAL DEVBLOPMENT be pleased to , 
state : 

<a> tbe nature of research work in 
pepper beina carried on at present; and 
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(b) to what extent the small growers 
have been benefited by all thii research' 
work and extension facilities ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVE­
LOPMENT (SHRI CHANDULAL CHAN­
DRAKAR) ~ (a) Research on pepper is 
confined to the following broad areas: 

1 • Survey and col1ection of germ. 
plasm and hybridization for deve. ' 
loping new and improved varieties; 

2. Select appropriate standards of 
pepper under different agro. 
climatic conditions. 

3. Determine the optimum/economi. 
cal fertilizer requirements. 

4. Ameliorate the quick wilt affected 
pepper gardens through efficient 
management practices. 

S. Evolve effective control measures 
against pests and diseases of 
pepper such as Poilu "beetle" 
and slow-wilt diseases. 

6. Evaluate different cultivars for 
quality characteristics. 

(b) Pepper cultivation is confined 
mostly to small growers. These growers 
arc provided information on improved 
production technology through organis­
ing field day's, distribution or leaflets 
and on-farm training. By adopting a 
new rapid multiplication technique, singlo 
Doded rooted cuttiDgs of high yielding 
cultivars are being made available. This 
techniq ue ensures better and speedy field 
~stablishment. The management practices 
developed for disease effected gardens are 
expected to sustain economic yield eveD 
in small boldines. By controlling tbe 
polly bettIe through the recommendations 
evolved, crop losses or upto 30 per ceot 
can be avoided. 

The IDA aided Kerala Agricultural 
Development Project which is in progress 
DOW provides for rehabilitation of 17,SOO 
hectare of pepper plantatioDs in Korala 
with superior planting material. adoption 
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of scientidc cultivation practices atJd 
credit support. 

Export of Wheat 

5261. SHRI NARSINH MAKWANA: 
Will tbe Minister of FOOD AND CIVIL 
SUPPLIBS be pleased to state the names 
or the countries to which wheat will be 
exported indicating the quantity thereof 
and the prices at which it will be 
exported? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): About one lakh tonnes of 
wheat is being sent aid to some of the 
drought affected African countries. 

In pursuance of Indo-Soviet Trade 
Protocol (January-December, 1985 ), 
Food Corpor~tion of India has entered 
ioto a contract with Exportkhleb, Moscow 
for export of 5 lakh tonnes of wheat. 
Further export will be undertaken to the 
extent feasible. 

The Minimum Export Price laid down 
for wheat is Rs. 1,600/- per tonne FOB 
in bulk. 

Procurement Prices of Foodgrains 

5262. SHRI SOMNATH RATH: 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to $late: 

(a) whetber Government have increa­
sed the procurement prices of some 
foodgrains; and 

(b) if so, the foodgrains procurement 
prices which are goiug to be 'increased, 
foodgrain .wise ? 

THE MINJSTER OF STATE IN THE 
DEPARTMENT OF RURAL DBVE­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) The Govern­
ment have announced increase in· the 
procu.rement/support prices for 19R,L85 
crops of Paddy. Coarse Cereals (Jowar, 

Bajra, Maize and Ilaai}·t Wheat, Barley, 
Arhar, MooDg and Urad. 

(b) For 198' .. 86 crops, tbe GOvero­
ment's decisio D on the level of prOCUre­
ment/support prices would be taken on 
receipt of the Reports of tbe Commission 
for Agricultural COlt aDd Prices. 

Demonstration by Quarry Workers 

5263. SARI C. MADHAV REDDI : 
SHRI M. RAGHUMA 

REDDY: 
DR. O. VIJAYA RAMA 

RAO: 

Will the Minister of LABOUR be 
plea~ed to state: 

(a) whether quarry workers staged a 
demonstration in front of his 
residence on 30 Mar~h, J 985 and 
submilted a memorandum (or their 
demands; 

(b) if so, details regarding their 
demands c/)ntained in the memorandum; 
and 

(c) whether their demands have ~ince 

been considered by Government and if 
so, results thereof? 

THE M[NISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJJAH): (a) Yes, Sir. 

(b) Immediate Implementation of the 
Supreme Court directives and Awards of 
Central Government Industrial Tribunal, 
Chandj~arh; release of Swami Agnivesh, 
Chairm(1n, Bandhua liheration Front and 
other activists of Khan Mazdoor Union; 
arrest of culprits and payment of due 
compensRtion to the family of Shri Dhomi 
Das, who was killed in the cla'Sh on 
] 7.3.8S~ compensation to labourers who 
were injured; a judicial probe into 
the t 7th March, t 985 incidents and 
nationalization of the quarries. 

(c) Tripartite meeting were convened 
on 30th ~farch, 1985 and 1st April, 1985, 
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J 6th April 1985 and 25th April.. 1985 2 X 250 KW SW Transmitter at Allgarh 
to consider the ways atld meaftS to ,settl. 
~n.e grievances 0' the w£trket. Of tIM 
'~tone quarries and crushet'l ib Pltidabad. 
In the meanwhile, the HOD'ble Supreme 
Court bas given an order that a com. 
pliance report in respect of the directives 
issued by it should be filed. The Supreme 
Court has also issued a directive about 
notification of minimum wages for quarry 
workers in accordance with the awards 
or the Central Government Industrial 
Tribunal, Chandigarh. 

lIpgradatlon of Powers of the Medium. 
Wave-Transmitters 

5264. SHRI K RAMAMURTHY 
Wilt the Minister of INFOR MATION 
AND BROADCASTING be pleated 
to state: 

(a) whether slipaBes have occured in 
the work on the upgradation of power of 
the medium.wa\'e transmitters setting up 
of 1 0.0 KW medium-wave transmitter at 
Nagpur for National Channel, setting up 
of 2 number 25.0 KW short.wave ~ra.ns­
mitten; at A ligarh and an equal number 
of 500 KW short-w~ve transmitters ht 

Banga)ore for strengthening the ex.ternal 
services; and 

(b) jf so, the reaSOns thereof and 
the action laken to overcome such 
slippages 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) Yes, Sir. 

(b) Slippages in upgradation of SOme 
transmitters are due to non-receipt of 
equipments and some ca~es due to non. 
completion of Civil Works. The details 
are: 

NAGPUR 1000 KW MW Transmitter 

-The equipments ror 10r.O KW MW 
transmitte-r at Nagpur were to be suppJied 
by a foreign suPpJ ier. Delivery of 
equipment has comrnen('~d. The trans­
mitter is now e~pected to be commission 
in mid 1986. 

The equipment has beeD re~i~d. 
Thole 2 Nos" of 2S0 KW SW trans .. 
mitters are DOW proposed to be instalJed 
at Delhi iostoad of at Aligarh to onsure 
a better use of tho directional beam from 
the transmitter aDd tlae aerial system. 
These are expected to Itart fUDctionin8 
in 1986.87. 

2 X 500 KW SW Transmitter at BanIa/ore 

The site has Dot yet been handed over 
by the State Government to the AIR 
authorities, though payment has bee. 
made. The Karnataka High Court has 
also passed a stay order in respect of the 
handlmg over of the site to AIR. The 
time by which the State Government 
would be able to hand over the site after 
gett iog over the stay order vacated is not 
clear yet Meanwhill!, transmitter which 
is already on order. is expected to be 
received in August. 1 985. 

Workers PartkipaUon In Management 

5265. SHRI Y S. MAHAJAN : Will 
the Minister of LABOUR be pleased to 
state : 

(a) the number of Central Public 
Sector enterprises in which tbe 1983 
scheme of workers participation in the 
management of public enterprises has 
been introduced so far; 

(b) whether Government have given 
ex.emption to any of the Central Public 
Sector enterprises from introducing the 
scheme; jf so, the reasons therefor; 

(c) the response of the State Govern­
ments towardR introduction of the scheme 
in the State public sector enterprises; and 

(d) steps Government have taken or 
propose to take to ensure implementation 
of the scheme in the private sector enter- , 
prises ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 

, ANJIAH): (a) to (d). According to 
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tbe available information, 1 S Central 
Public Sector Undertakings have imple. 
mented the scheme for Employees 
Participation in Management introduced 
in 1983 by the Government of Indb. 
Government have not given exempt ion to 
any of the Central Pub1i~ Sector Under­
takings from introducina the Scheme. 
The State Uovernments were requested 
to implement the scheme in terms of Pd.ra 
8 of tbe Scheme which provides for im­
plementation of the Scheme in the State 
Public Sector and the Private Sector. 
Some of the State Governments have 
intimated that the Scheme has been 
implemented in some State Public Sector 
enterprises and by some Private Sector 
en'erpri~e8. 

lr,.-ans!ation] 

Regularisation of Services of Daily Wage 
Employees 

5266. SBRI KALYAN SINGH 
SOLANKI: wm the Minister of 
LABOU R bt! plc:ased to state : 

(a) whether Government pro~ose to 
fix 51 prescribed period to reglilanse the 
services of daily wage employees of 
GoveJnment und Semi.Government insti­
tutions; 

(b) if not, the policy of Oovernm~nt 
with re~rd to the future of these 
employees; and 

(c) the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) to (c). The ser­
vice conditions of casual workers 
recruited by various Ministries/Depart­
ments/Offices of tbe Government of India, 
arc governed by the instructions issued 
by tbe Department of Personnel. ~nd 
Training from time to time. To be ehg.bJe 
for appointment to a regular Group 'D. 
post, a person should have, ~"t~, .. alla­
put in alleasl two years servIce as a 
casual worker or four years service as 
part-time casual workers (with 240 days 
or In orc or service duriol each year or 

206 days each year in. the case of 
iostitutioDS followiDJ a five day week), 
As the relularisation of service depend. 
upon the availability of suitable vacan­
cies. no time-limit can be fixed lor 
reaularisation. 

The Ministry of Labour had circulated 
in November. 1971, a set of Model 
Standing Orders for casua1 workers for 
adoption and implementation by the 
Centra] Go\.crnmenl Dc=parunenta} uDder­
takings. These orders are only advisory 
inn ature. According to these orders, a 
ca~lIal w\)ckman who has completed six 
monlhs of continuous service in the same 
establi~hment or under the same employer 
within the meaning of sub-cl..tuse l b) of 
Oause (2) of Section 25 -B of the 
Industrial Disp~les Act, 1946. shal1 be 
brought on the regular strength of the 
establishment. 

[English) 

Setting up of .. Sub. Regional Office or 
NSC at AgartaJa 

5267. SHRI AJOY BISWAS: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) whether Central Government 
have decided to set up a sub-regional 
office of National Seeds Corporation 
(NSC) at Agartala; 

(b) if so, steps taken by Government 
in this respect; and 

(c) approximate time to be taken to 
open the said office ? 

THB MINISTBR OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a). Yes Sir. The 
National Seeds Corporation (a Central 
Government Undertaking) has decided to 
set up a new sub- unit at Agartala 
(Tripura) under its Regional Office, 
Gaubati. 

(b) The National Seeds Corporation 
hal a pproach.d tbe Director of Aid. 
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culture, Tripura for suggesting the name 
of a suitable officer to head tbe sub-unit. 
The, Corporation bas also asked its 
Regional Manager at Gauhati to locJlte 
suitable accommodation for the office, in 
consulation with the Director of Agri­
culture, Tripura. Supporting staff would 
be pr\,lvided to the sub-unit as soon as 
the officer to head the sub-unit becomes 
available. 

(C) The National Seeds Corporation 
expects the sub, unit would be opened by 
August, 1985. 

Live Telecast of Jawaharlal Nehru Gold 
Cup Football Tournam ent at Corhin 

526~. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of INFOR­
MATION AND BROADCASTING bt! 
pleased to state : 

(a) whether his Ministry is aware that 
in India the only Internationally recog­
nized tournament as well as in .Asia the 
Jawaharlal Nehru Gold Cup Invitation 
Football Tournament which was. inaugu­
rated by Late Smt. Indira Gandhi ; 

(b) if so, the reasons for which the 
.. Doordarshan did nOt. make any effort of 
live telecast of this game held in January, 
1985 at Cochin; and 

(c) the reasons. as t9 why no live 
telecast was done during the world class 
final game at Cochin between Yugos­
lovakia and USSR ? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF INFORMATION AND 
BROADCASTING (SUR.I V.N., GAD­
GIL): (a) to (c). Doordarshnn is fully 
conscious of the importance., 0f 'the 
Jawaharlal Nehru' Gold Cup . Invitation 

. F~t.balJ ~ Tournament ~iv~t .teJecast of 
the semi·final and final rp~!c;hes e,f this 

Tournament, played in 1985, was plan­
ned. However, due to Don-availability of 
dedicated TV-bearer microwave facilities 
from Cochin, and other technical 'COn­

straints, this could not be done. Deferred 
coverages of the two sem,i .. final a.nd the 
final matches were telecast on the Naiio. 
nal network on 3rd~ 5th and J Oth 
February, 1985 respectively. Door­
darshan Kendr~, Tnvandrum also put out 
daily. 30 minutes of recorded highlights 
of all the earlier rounds of matches and 
arranged teJecast of the two semi-final and 
tina} ma tches in full, locally. 

Subsidy under IRDP 

5269. SHRI B.V. DESAI,: Will the 
Minister of AGRICULTURE & RURAL 
DEVELOPMENT be pleased to state: 

(a) whether the s·ibsidy under the 
Integrated Rur .. l1 f)evelopmt'l:t ProgrLlmme 
during the Seventh Plan is being raised 
from' the prescnt Rs. 1,000 to Rs. 2,000 
per beneficiary household ; , 

(b) if so, whether this is being 
considered in view of the low level per 
household investment in the Sixth Plan 
and price escalation; 

(c) the other facilities that are being 
provided during the Seventh Plan period'; 
and 

(d) the time by which the ·ftnal 
'decisions in this regard are likely ·to be 
taken? 

THE MINISTER OF STATE IN THE 
·DEPARTMENT OF R.URAL DEYELOr­
ME~T (SHR I CHANDULAL CHANDRA ... 
KAR): (a) to (d). A statement showing the 
existing rate of subsidy is enclosed. 
Presently there is no proposal to chbnge 
the rate or the upper 'limit of the subsidy . 
Details of the Seventh Plan are yet ,to' '1te 
fi milised . . ' 
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Statemeat 

Cal"ory Rate of subsidy Upper limit of subsidy 
........ 

Small farmers 

Mara10aJ farmors 
AgrieulturaI Labourers, 
Rural Artisaas and otbers. 

33.1/3% 

Rs. 3,000 in 8eneral 
Rs. 4,000 in DPAP 
areas and RI. 5,000 
to 8cbeduJcd Tribes. 

-do-

Minor Irrigation 
(Commuoity Works) 

50% of the Individual ceilings 
indicated above will 
also apply. 

cos 1 apportion able 
to small fmarginal 
farmers. 

Cooperative Societies 
of beneficiaries. 

50% 

Participation of Experts and Analysts 
III tile Discussion 00 tbe Budget 

5270. PROF. MADHU DANDA .. 
VATE: Will tbe Minister of INFOR­
MATION AND BROADCASTlNG be 
pleased to state : 

( .. ) whether while arraogiDj pro,ram .. 
IJlIJ _nd disc;~s$ion on the Budget 00 

Akashvalli and Doordarshan, economists 
and analysts whlJ are very much critical 

.. of tbe economic policies of Government 
UC generally kept out from the panel of 
apeakers; and 

(b) if not, tbe names of the experts 
and analysts who are critical of Govern­
QMJlt'. ecoQPmic policiC$ but were liven 
opportunity to partjcjpate in the panel 
discussion OD the budsct ? 

THE MINISTER OF STATE OF THE 
MINISTR.Y OF INFOItMATION AND 
BROADCASTING (SH'lll V.N. GAD .. 
GIL): Ca) MD. Sir. 

(b) The list containing tbe . names of 
t~ae u.ports!analysts and others who 
participated in the Budget discussion over 
AIR and Doordarshan in 1985, is liven 
in tbe attached Statement. 

Statement 

Names of tlte participants W;1O took 
pari in the discussion on the budget 

on 1 7· 3 - t 9 8 S 

ALL INDIA RADIO 

1. Shri S. Venkataramanan, 
Secretary, 
Ministry or Finance, 
Government of India. 

2. Shri D. N. Patodia, 
President.elect of the Federation 
of Indian Chambers of Commeroe 
and IndUitry. 

3. Dr. p. R. Panchmukhi, 
Director, 
Iidian Institute of Bducation. 
Pu ... 

4. Shri N. S. Jaaaftnathan, 
Editor, 
Einancial Express. 

Partioipaah iD the Ii indi Di.cuscioQ 
broadcast on 18.3-1985 

1 • Shri J. S. Bhatt" 
Director, 
NotiOna) CounciJ of Applied 
S'COJlomic Research. 
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2. Sbri Sudbakar Pandey. 
Member of Parliamont. 

3. Shri Virendra Verma. 
Member of Parliament. 

4. Shri Balraj Mehta, 
Free Lance Journalist. 

DOORDARSHAN 

Budget Analysis 

1. Dr: A. N. Khusro, 
formor Member, 
Planning Commission. 

2. Prof. B. V, Bhattacharya. 

3. Dr. I. Z. Bhatti (J.N.U,). 

4. Prakash Tandoo. 

Budget 1985-86 

(i) (Journalists points 0/ view) 

eii) 

1. R. Kroy, 
Editor, 
Economic Times. 

2. Inderjeet, 
Editor, 
I.N,F.A. 

3. N. S. lagan Nathan, 
Editor, 
Financial Express. 

4. S. Naqvi, 
Indian Express. 

Other'S 

1-. Shri N. K. p. Salve, 
Member of Parliament. 

2. Shri H. M. Patel, 
Member of Parliament. 

3. Shri Kalyan Sundara~, 
Member of Parliament .. 

4. Sbri Y. S. Mahajan, 
Member of Parliament 

S. Shri Prem Shankar Jha, 
Tho Times of India. 

Phfsleall, Haadlcapped Persoas 

S271. SHRI NARSINORAO SUR .. 
Y A WANSHI: Will the Minister of 
LABOUR be pleased to state : 

,t,' 

' .. 
(a) whetber 3 per cent quota for 

pbysical1y hand icapped are ful1y filled in 
any department; 

(b) if so, the details, department. 
wise; 

(c) whether recommendation of 38th 
session of I.L.O. namely "to use man­
power' resources to the best advantage, it 
is necessary to develop and restore the 
working ability of disabled persons" is 
fully adopted by the Central and tbe State 
Governments; 

(d) if so, to what extent; and 

(e) if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b). The jnfor­
mation in respect of 1984 is fUrnjshec;t jn 
the enclosed statement Jaid on the Table 
of the House [Placed in Library. 
Stt. No. LT 1104{8S]. 

(c) to (e). The nlsin objective of 
Recommendation No, 99 passed in the 
38th session of the I.L.O. is to use 
manpower resources to the best advantqe; 
bence. it is necessary to develop aDd 
restore the working abilities of the 
disabled persons by combining jnto "oae 
continuous and coordinated process medi. 
cal, psychological, social~ educational, 
vocational guidance, vocational Iraiuiq 
aDd placement services. 

The above objectives are beiDa achieved 
throuab a steady extension ,of service. for 
the rehabilitation of pbysically bandi­
capped 'penon I, subject to the availability 
or reaourca. 
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Shifting of T.V. Transmission To". 
"OID Alra TOWD 

5273. SaR.I G~N<;iA: RAM: Will 
tbe Minister of INFORMATION AND 
BROADCASTING be pleased to state : 

(a) wbether there is any move to shirt: 
the T. V. 'transmission tower from Agra 
town to some other place; 

(b) jf so, the reason~ thereof; 

(c) the expenditure incurred on con­
struction and setting up of tbe above 
toWer ; 

(d) the anticipated expenditure on its 
removal; 

(e) whether the above tower is being 
shifted to any place in Agra district; 
and 

(f) if the above tower is to be shifted 
far technical reasons, why the same were 
Dot taken iota consideration while formu­
lating the project ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
lUtOADCASTING (SaRI, V.N. GAD­
GIL): : (a) aod (b). The T.V. tower at 
Agra is about 3.5 Kilometre away (rom 
Taj Mahal and is visible in the back­
ground from some positions. However, 
tbe qucsti,OD of shiftin,g the tower from 
its present site is beina examined. 

(c) The cost of the T.V. tower erected 
at Agra is Rs. 120, lakhs approximately. 

(d) and (e). These are under exami­
nation. 

'(I ) No technical re~sjoDs are "'O­
dated' with tbe 'Proposal u-nder exami­
nation in tbis behalf. 

S1IIeetloa ef Peatre P ... Silo •• 
o~Doorda""'" 

5274. SHRI YASHWANTRAO GA-
DAKH PATIL : Will tbe Minister 

of ,INFOltMATION AND, BROAD. 
CASTING be pleased to state : , 

(8) whether there has been criticism 
from various quarters regarding the 
standard of feature films being shown by 
Doordarshan ; 

(b) if so, details thereof ; 

(c) the criteria, if aoy; for selecting 
feature films to be telecast by Door­
darsban; and 

(d) whether GO'femment have re­
viewed the existing criteria RO that better 
feature films are selected by Doordar­
shan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) and (b). Viewers'reaction 
to the feature film, telecast by Door. 
darshan bas been mixed as it depends 
upon the persooal tast~s ,of individual 
viewers. Doordarshan's endeavour has 
been to telecast feature films fit for family 
viewing. 

(c) and (d). Offers received from 
producers/partfes holding T.V. rights for 
feature films are scrutinised and selections 
made by the Committees constituted at 
various Doordanhan Kendras and also at 
the Directorate General. Doordarshan. 
keeping in view the following aspects of 
the films, in that order: 

(a) Interoat{ooal/Nationa 1 (State 
Awards 'Won 

, 
(b) Thematic Value 

(c) Cinematic Value 

(d) Entertainment VaJue 

(e) Year of Production 

(f) Number o,r times the film was 
shown OD T.V. and at what 
stations 
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. 
The selection of feature films is limited 

to only those which are offered to DOor­
darsban for t~lecast. 

Setting up of Food Processing Plants 

5275. DR. KRUPA.SJNDHU BHOI: 
Will the Minister of fOOD AND CIVIL 
SU PPLIES be pleased to state : . 

(a) whether sevoral food processing 
plants are proposed to be set up by 
Central Government; 

(b) if so, the details thereof; and 

(c) the steps taken for export of 
canned fruits and other foods ? 

THE MINISTER OF FOOD AND 
CI'.lIL SUPPLIES (RAO BIRENDR ~ 
SINGH): (a) and (b). The positioJ,l 
regarding the food processing plants being 
set up by various public sector under­
takings under the control of the Ministry 
is as under: 

(i) Modern Food Industries (India) 
Limited is engaged in setting up a 
fruit processing unit at Bhagalpur 
in Bihar and a pineapple process­
ing unit at Silchar in Assam. It 
is also considering proposals to 
set up some more fruit and vege~ 

table processin~ units. 

(ii) The North Eastern Regional 
Agricultural Marketing Corpora­
tion Limited (NERAMAC) set up 
for procurement, marketing and 
processing of fruits· and vogetables 
produced in that region is engaged 
in setting up a pineapple and 
orange processing unit at Kumar. 
ghat in Tripura. 

(iii) The Hindustan Vegetable Oil Cor­
poration is considering a proposal 
for setting up an extruder plant at 
New Delhi. 

. In addition, the Ministry is also provid., 
ina financial assistance to Bihar Fruit and 

Vegetable Development Corporation, an 
ultdertaJdtll or the Bibar State Oo,em­
ment, in setting up a fruit and vesetable 
processing project. 

Cc) The steps taken for protnOt~ 
export of canned (toits and other fbitlfS 
inClude, inter-alia, gram ot import 
replenishment for import of certain raw 
materials and packing' materials, cash 
compensatory support and duty drawback 
and participation in specialised foO' 
fairs. 

Regularlsation of Se"lces of Temporary 
Employees of AlRjDOOtdarshao 

5-276. SHRI p. PENCHALIAH: Will 
the Minister of INFORMATION AND 

BROADCASTING be pleased to state: 

(a) whether the AIR/Doordarsban or­
ganisations are of the nature of a 
project; 

(b) whether the employees of ~IRJ 
Doordarshan are being recruited on tem. 
poraty work charged basis ; 

(c) the procedure adopted to regula. 
rise these posts; 

(d) whether the ATR/Doordarshan 
have initiated any steps to regularise the 
services of work charged staff who have 
completed 240 days of service without 
any break on C.P.W.O. pattern; 

(e) if so, the time by which these 
posts are reguJarised ; and 

(C) if Dot, tbe reasons tbereof ? 

THB MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) No, Sir. 

(b) and (c). Certain categories of 
employees are appointed on work charged 
basis for a specified work. They arc 
considered for selection for regular em­
ployment subject to availability or 
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posta aDd their fulfilliog proscribed 
criteria. 

(d) The regularisation after working 
for 240 days is applicable to casual em .. 
ployees. and not to these appointed on 
work charged basis. 

(0) and (f). Do Dot arise. 

{Translation] 

Financial Assistance for Development 
of Barabaukl In U.P. 

5277. SHRI KAMLA PRASAD 
R.AWAT : Will the Minister of WORKS 
:AND HOUSING be pleased to state : 

. <al the quantum of financial assistance 
provided so far for the development 
of Barabanki city of Uttar Pradesh under 
the Central scheme for integrated develop­
ment of cities with less than one lakb 
population ; 

(b) the number of works undertaken 
10 far with the financial assistance pro. 
vided in this regard and the details 
of tbe works undertaken ; and 

(c) if DO sucb assistance has been pro. 
vided, the roalons therefor ? 

THB MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
<a> A sum of Rs. 23 lakbs bas been 
released as Contral loan assistance to 
Barabanki town under the Centrally SPOD­

sored Scheme of Integrated Development 
of Small and Medium Towns. 

(b) The following works have been 
undertaken under tbe Scheme at a total 
cost of Rs. 82.73 lakhs :-

1. Sites and services 

2. Commercial 

3. Traffic & Trans. 
portation 

4. Slaughter houses 

- 4 schemes 

- S schemes 

3 schemes 

2 schemes 

The details are as in the attached 
Statement 

(c) Docs not arise. 
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. Drought 10 Kashmir 

5278. SHRI K. RAMACHANDRA. 
REDDY: Will the Minister of AGRI ... 
CULTURE AND RURAL DEVELOP. 
MBNT be pleased to state : 

(a) whether in the drought hit areas 
such as in Kashmir t farmers are advised 
to switch over to leAR's newly develop­
ed technologies; 

(b) if so, details thereof for Kashmir 
and other States ; 

(c) whether the inputs for new tech. 
nology, inc1ud;ng new alternative crops, 
specially high quality and quantity of 
seeds are readily provid ed and freely 
availab1e through Government or ap­
proved agencies ; 

(d) if so, details thereof; 

(e) whether leAR's officials visited 
Kashmir to implement drought-crash and 
contingencies plan; and 

(f) if so, details thereof? 

THE MINISTER Opt STATE IN THE 
DEPARTMENT OF RURAL DEVE_ 
LOPMENT (SHRI CHA NDUL~L 
CHANDRAKAR): (a) and I b) The 
All India Coordinated Research Project 
on Dryland Agriculture has only ODe 
centre in Jammu & Kashmir, which is 
Jcca tt'd at Rakh Qbiansar near Jammu. 
Technology lenerated at our Re~arch 

Centre (Rakb DhiaBsar) laas been dis­
seminated throu'gh our bulletin, viz. Im­
proved Agronomic Practices for Dry land 
Crops. in India and also through 'Field 
Manual 01\ Dryland Agriculture' of the 
t,Cinistry of Agriculture, Government 
of India .• 

(C) and (d'. Information has been 
aeked fer 'rolB tbe State GovemQlcnt 
regatdiDg itlputl fctr Dew technology. Tbc 
reply is await~d.. It. will be placed on 
the Table of tbe House when available. 

(e) and (f). Tbe Scientists from Cen­
tral Research Institute for Drylaod Agri­
culture" visited our Research Centre on 
8-10th October, 1984. Implementation 
of tbe dC7velopment plans is the responsi. 
bility of the State Government. 

Wastage of FruIts and Vegetables due t~ 
Ioadepuate Processing Faelli ties 

5279. SHRT DHARAM PAL SINGH 
MALIK: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether it bas come to the notice 
of the Government that 30 per cent 
of the fruits and vegetables produced in 
the country are wa~ted due to poor post 
harvest handling and inadequate facilities 
for processing; 

(b) if so estimated Joss of fruits and 
vegetables ~o the reasons mentioned 
above; and 

(c) steps contemplated by Govern­
ment to stop the wastage of fruits and 
vegetables and there by save fruit the and 
vegetable growers from loss ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH) : (a) and lb). No com­
prehensive survey has been made to 
assess the postharvest losses wastage in 
fruits and vegetable. It is. however, 
estimared that such losses may be 
around 30% of the production of fruits 
and vegetables. 

(cl In order to reduce such losses/ 
wastage, the following steps have been 
taken :-

0) Modern Food Industries (Iodia) 
Limited. a public sector under­
taking of the M i"istry has 
diversified its activities and taken 
up Pfoccssin.' of fr-uits and 
yeg~tab'~$. The company is 
,already ptoduciog various fr~'it 
drinks under the· brand name 
'RASIKA' and is engaged in settjng 
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up a fruit processing unit at 
Bbagalpur in Bihar and a pine­
apple pr.ecessing unit at Silcbar 
in Assam. It is also consi­
dering proposals to set up some 
more fruit and vegetable pro­
'cessins units. 

(ii) A company, namely, the North. 
Eastern Regional Agricultural 
Marketing Corporation Limited 
(NERAMAC) bas been set up 
to undertake procurement, 
marketing and processing of 
fruits and vegetahles produced in 
that region. The corporation is 
engaged in setting up a pineapple 
and orange processing unit at 
Kumargbat in Tripura. 

(iii) The Ministry is providing 
financial assistance to Bihar 
Fruit and Vegetable Development 
Corporation, an undertaking or 
tbe Bihar State Government, in 
setting up a fruit and vegetable 
processing project. It is pro­
posed to extend such assistance 
to other State Government 
undertakings, for taking up such 
ptojects. 

(iv) S.ubject to certain conditions, the 
Government has exempted the 
fruit and vegetable processing 
industry from the requirement of 
licensing so as to encourage 
growth of the industry. 

R.eat!ar Employment for Casual 
Workers In C.P.W.D. 

5280. SHRI LALIT MAKEN: Will 
tbe Minister of WORKS AND HOU­
SING be pleased to state : 

(a) whether the casual workers 
employed by CPWD are doing work of 
permanent nature for a Dumber of 
years; and 

(b) if so, whether thousand. of such 
workers have not been regularJacd alainst 
permanent vacancies as per the yardstick 
of C.P.W.D. ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR) : 
(a) 1res, Sir •. 

(b) Yes, Sir. There is a complete 
baD on creation of posts and fiUinS up 
of vacancies. Regularisation of casual 
workers, however, is subject to avail­
ability of vacancies in the direct 
recruitment quota, and fulfilling other 
eligibility conditioDs by the workers. 

Commissioning of Permanent T.V. 

5281. 
IYER : 
ATION 

Station at Baogalore 

SHRI V.S. KRISHNA 
Wi)] the Minister of INFOR M­

AND ijROADCASTING be 
pleased to state : 

(a) whether BangaJore is having only 
a relay TV station at present; 

(b) the time by which permanent 
T. V. station wiJJ be commissioned at 
Bangalore City ; and 

(c) whether the viewers of Bangalore 
will get the colour transmission ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) : (a) No, Sir. A high 
power ( 10 KW) transmitter with an 
interim studio set-up for local programme 
production is fUDctioiDDg at Bangalorc. 

(b) and (C). The permanent TV 
Studio Centre at Bangalore, capable of 
operation in colour. is expected to be 
commissioned duriD8 1986-87. 

[Translation] 

Acute water shortage III Patn. 

S282. SHRI VIAY KUMAR YADAV: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) whether drinkioJ water problem 
is becoming acute day by day with the 
extension of Pa~Da town ; 
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(b)' if so, whether the State 
Government bas asked for any assistance 
ftem, tl10 'Ccnttt to solve this ,problem, 
and 

(C) if so, the details thereof and tbe 
reaCtion' or Govetl!WDetlt tt1ertto '11 

THE Ml~~~TER OF WQ~S A:ND 
HOUSINCf (~Ff1tl'ASDUL OHAFOOR) : 
(a) to ( c). The Government of Bihar 
has not reported any acute water 
problem in Patoa. However, loqking 
'to the future Deeds ,the Siale Govern. 
ment bas prepared a feasibility report 
for augmenting, water supply in the 
three towns of Palna, Ranchi and 
Dhanbad·Jharia and has sought World 
:9a:nk' a~sistillice for' executing this project. 
The report is presen't·'y under consi. 
deration of the World Bank for' possible 
assistance. 

Experiment for converting saline barren 
land into Fertile land 

5283. SHRI R.M. BHOVE Will 
the Minister of A:GRICUL TURE AND 
RURAL DEVELOt'MENT be pleased 
,to s.late : 

(a> whether Gorern~t have carried 
out some experiments in Agrjc:ul~ur~l 
Laboratories for converting sa'line and 
barren land into fertile land ; and 

(b) if so, the details of tbe success 
achieved? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHA1~DRAKAR): (a) Yes, Sir. 

(b) Experiments for converting saline 
'barren'lanlts into fertile, 'lands 'have been 
Ib" 'progress • at varjou8 Agricu}tur.al 
Research StatioDi in the country f,',.inee a 
loog time. After tbe reorganisation of 
the Indian Council of Agricultural 
.iseareh, a 'National ID.tituto~ nalllcly 
~ CefJttll S<JU'S8linky 'ReMrch'lnditute 
tor t8ki ia .' up' cebcel1ed ",offorts' " lor 
,';recJalbatfOtt Of ,theae ioils, i"as ,establillaed 
at ICarnal in 1969. 

. (it) ;' Durio. f 'tbe last One and It . bllt 
decades, Institute has evO!vect:'l. 
package of practices for succes,Cul 
reclamation and management of 
~. Ioil... "The paCkage' of 
practiceS 'recommended are I, (a~ 
proper b ... nding and land leveL. 
)ing ; (b) availability of assured 
irrigation water (c) proper water 
QUUlagement; (d) adequate appJi­
cation of fertilizers ,. and map""" 
along with 'zinc application; <t-) 
application of suitable amendment. 
generally gypsum, in right 
quantity aDd rigllt maoner;:· (f) 
choice of' proper crops' ~a 
varieties and aupping sequence.i~ ; 
(g) use' of' appropriilte . cultaral 
and agronomic practices. 

(iii) Operational Research Projects 
being caried out by the Institu~ 
at two villages namely Samp~,a 
and Mundlana in HarY$,Da 
State demonstrate the successful 
reclamation of saline ,lands by 
sub-surface tile drainage system. 

(iv) Prompted by the success achieved 
by this Institute the States df 
Punjab. Haryana and Uttar 
Pradesh have 1a unched latge 
scale reclamation progta,mmes in 
their respective areas addpti_, 
the technology developed by the 
leAR Institute. It is estimated 
that nearly 2.33 lakh hectares 
have already been brought under 
cultivation in these three States.' .. 

! 

[ /!nglish] 

Deve!.oPlleat of Hortieult ... e 

5284 KUMARI PUSHPA DEVI 
Will the Minister of AGRICULTURE 
A~D ,J!-.VRAL DBVE,LOPMENT ' be 
pleased to state : 

(~ wbeUler. Govornment have laid 
greater emphasis on the development 
of horticulture in different States; 

\'(b) · w:hethor Gove~nmerit had 'sent 
. 'pideUhe.r to ditfer'nt' State Governments 

to create a ~ .. para'o directorate to 
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m.nsif, bor~iculCure developmept pro. 
aramme ; 

(c) If so, the names of States' where 
ach Directorates have beeD ccrated ; 
act 

(d) the steps taken in Madhya 
Pradesh for the development of horti. 
culture in tbe Sixth Plan ? 

THE MINISTBR OF STATE IN THE 
l)BPARTMENT OP RURAL OEVE. 
LQPMENT (8"-1 CHANDULAL 
CHANDRAKAR) : (a) Yes, Sir. 

(b) No separate guid.:1ine for 
creatinl Directorate of Horticulture has 
been sent to the States; However, 
recommendation of the Indian Horti. 
culture Development Council for setting 
up separate Directorates of Horticulture 
bad been forwarded to all the States. 

(c) Government of Jammu & 
ICashmir, Punja b, Uttar Pradesh, 
Himachal Pradesh, Madhya Pradesh, 
Mabarasbtra, Andhra Pradesh, Manfpur, 
Tamil Nadu and Orissa have Directorates 
of HortieuJ ture. 

(d) The fonowing important steps 
were taken by the Government of 
Madhya Pradesh duriDg Sixth Plan 
period tor d~velopmcnt of Horticulture: 

I. Extension or area uDder horti. 
culture in irrigated aDd uQjrrigated 
laud •• 

2. Banana development prOiramme. 

3. Di.tribution 0( Banana luckers 
and coconut ,,*,UOII on subsidy 
in tribal area. 

4. Development of elistin, Duneries 
at block level aad establisbmoDt 
of PtOPDl' orchards. 

,5. ExpansioD of area under Coconut .. 

6. Top working of ber and aonla 
with hiab yielding varieties. 

7. Potato development prOll'ammc. 

8. Development of vCletables around 
big cities. 

9. Fruit plantation programme for 
small and marginal farmers was 
also undertaken to extend the 
area under fruits. 

J O. A sepa' ate Directorate of Horti­
cuHure was ",eated in 1982.83 
fOr giving proper emohasis on 
development of horticulture in 
the State. 

Regularisation of Casual Labourers 
In C.P.W.D. 

5285 SHRI RAM BHAGAT 
PASWAN : Will the Minister of 
WORKS AND HOUSING be pleased 
to state: 

(8) tbe number of casual labourers 
in Central Public Works Department 
(Horticulture) who have been made 
regular during the last three years 
(Year.wise) ; 

(b) the number of casual -orkers 
who bave completed more than two 
JOar. of service in "muster roll as casual 
labourors but have not so far beeD made 
reaular. (devision.wise/lite.wise) alo08 
with reasons in eacb case ; and 

(c) whether Goyernment bave ror-
1D1Itaied any time . bound prOirammo 
for making them _aular i it .Ot tbe 
detaiis tboroof aM if not, abo 10lI0.11 
therefor? 
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HOUSING (SHRI ABDUL GHA· 

19~2 

1983 

1984 

(b) Horticulture Central Division 

Horticulture East Division 

Horticulture South Division 

Horticulture North Division 

Horticulture West Division 

Horticulture Development Division 
" 

. ' , . 
POOR): (a) The number of casual 
labourer. made regular duriog 

1 

279 

69 

290 

87 

83 

258 

61 

167 

262 

Total: 918 

Regularisatioo of casual labourers is subject to availability of vac ancies and 
fulfilling of the aligibility conditions by the workers. 

(c) No. In C.P.W.D. Casual Labourers are appointed on regular posts which 
are required to be filled by Direct Recruitment, subject to availability of vacancies and 
fulfilment of requisite conditions by the workers. 

Provision for Drinking Water Supply 
In Rural Areas of Blbar In 

Seventh Plan 

S286. DR. G.S. RAJHANS: Will the 
Minister of WORKS AND HOUSING be 
pleased to state : 

(a) the amount sanctioned or earmark­
ed for drinking water supply in the rural 
areas of Bihar for the Seventh Plan 
period; 

(b) if so, whether the amouJlt ear­
marked is adequate; 

(c) whether Bihar Government have 
represented in this reprd to the Cent ... ; 
and 

(d) if 10, reaction of Central Govern­
ment thereto ? 

'THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR); 
(a) and (b). The outlay for drinking water 
supply for the Sevcmtb Pive Year 'Plan 

has Dot yet been finalised. The exact 
amount earmarked for drinking water 
supply in rural areas of Bihar wiU be 
know only after the Seventh FJVC Year 
Plan is finalised. 

(c) At the conference of Ministers 
incharge of water supply of State Govern­
ments held jn July, 1984~ all the States 
including Bihar requested for provision 
of adequate outlay for drinking water 
supply in the Seventh Five Year Plan. 

(d) Tbe Ministry of works & Hous­
ina·has uraed the State Governments to 
make adequate provision in their plan 
under Minimum Needs Programme aDd 
hal also proposed to th~ PJanninl Com. 
mision that sU,fficient outlay may I;»e pro­
vided for drinking water suppJy durinl 
the Seventh Five Year Plan kcepi III in 
view the objective of providing safe and 
adequate driokiol water' to the entire, 
rural population by March, 1991.' 

Publicity for Legal Aid to P_ 

"287. SHRI.BANWARt LAL PURO­
HIT : Will tbe MiDi,ter of INPORMA ... 
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TION AND BROADCASTING be plea- (C) if not, the reaSOns therefor? 
sed 'to state : ' 

(a) whether ,the legal 'aid given to 
poor is telecast on television or broad­
cast on the radio; if so, the details there­
of· , 

(b) whether the poor people in the 
country are unaware about tbe legal aid 
provided to them by Government; 

(c) whether Mabarashtra Government 
have requested the Centre to annOWlce 
such schemes throug~ mass-media; and 

(d) if so, reaction of the Central 
Government in this regard? 

THE MINISTER OF STATE OF THE 
~lNISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD. 
GIL): (a) From time to time, the Media' 
broadcast/telecast programmes conveying 
information on free legal aid to the liste­
ners and viewers in general programmes 
as well as in programmes directed to ,pe. 
cial audience groups. 

(b) There is no reason to believe so. 

(c) No such request has been received. 

(d) The Media is even now broad­
casting/telecasting suitable programmes. 

[Trans la lion] 

Plre Accident '10. Akasbwanl Bhawaa, 
New Delli. 

528'S. SHRt SARFARAZ AHMP,D : 
Will the Minister of INFORMA lION 
AND BROADCASTING be pleased to 
state : 

,(a) whether there had been a fire 
~ccideDt in Akashw'l.lli Bb'awan I ' New 
Qelhi in Janu~rYt 1985 and it so~ the 
total Joss suffered therein; 

'. '. ' ~ ~ I, • " , 

(b) whether proper fire fighting ar­
ranaements have been made in all 
."asbwani aQd" Uoordarthan Kendras 
after this accident· and ' 

" 

+riE MINIS~R t)~ ST~TE OP"Tifil 
MINISTRY OF INPORMATION AND 
BROA.DCASTING (SHRI V.N. GAD .. 
GIL): (a) Yes. Sir. there was an 
incident of a mjnor fire in one of the 
rooms in Akashwani Bhawan on 7.1.8 S • 
Some old records of not great value wero 
partially burnt. 

(b) Adequate ,fire fighting equipment 
bas always been available at all AI R 
Stations and Doordarshan Kendras 
Equipment at Akashwani Bbawan has: 
however, been further augumeoted. 

(c) Does not arise. 

[Engli.~h] 

Programmes Sponsored by Doordarshan, 
Srinagar 

5289. PROF. SAIFUDDIN SOZ: 
Will the Minister of INFORMATION 
AND BROADCASTING be p leased to 
state : 

(a) the nUJnber of programmes spon­
sored by the Doordarshan, Srinagar 
during the months of January, P ebruary 
and March, 1985; 

(b) number of participants with their 
names and parentage; and 

(c) the mode 0 r selection of partici­
pants '! 

THE.MIN1SIER OF STATB OF THE 
MINISTRY OF INFORMATION AN,I;) 
BROADCASTING (SHRI V.N. GAD. 
G,IL): ( a land ,(1". Information re­
,.,·r,9i~g 1 he. nU!l'~f , Qf pro&r~rDm~S 
produced and teleca'st by Doordar'Q~D 
Kendra. Srinagar during January. Febru ... 
ary aQ~ M,ar~h. J 98,,5 jq/ ",hich outsiders 
participated and the names o~ 'SUf!~ ",,(­
SODS. is being coJ):cted and will be laid 
o~, ~he ,rJf'~!~ of it.~c, ao,us~. , "Df>,?rdar­
J~D"I Jlo~e,Y~rt. 4~ i n9t_'. mauua,iq t.be 
d~~~i1s, of perccDtaae qf outsiCSe J)Wrti~l. 
,pqts. , ' 
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(~,\"" S~J,~tion', of ~rtjci,l?ant$ depqnds 
on t\l~' ~tur~ (If 'L'~~'h~~~et .e~.,ei:~iS9~ or tM p~rdct~aDt' ,Eceroctt bis"gra'dioj'~ 
etc. 

Rel~aSe or'" Ad i Shankar~ch:u"ya li' ' 
Film . 

S 2 90. SHRI T. 8ASHEER : . Will 
t~ .. Mi~,~ster .of \ IN~OR""ATIDN :AND 
BROADCASTING be pleased to state,; 

i,' ,<a) whether the National award win. 
ing film "Ad. Shaokaracharya " has not 
been released in North India even one 
)'ear after it received censor certificate; 

(b) jf 80, the specific reasons for tbe 

~l? \ ';, 1\,l.J:~t\L DEVELOPMENT be 
pleated to"st"le: 

, I 
.(a) wJM\t~r there,' 1$ a proposal to 

,ramfer tbe Integrated Fisheries Ptoje(;,t, 
Cocbi~ to .. fishery establishment und ... 
l,be. Deparl~ent, Qf Fis .. ery Survey of 
India. Bombay (PSI); and 

(b) if so, the reasons therefor ? 

T'HE MINISTER OF Sf A TB IN TH'B 
Fn!'PARTMENT OF RURAL DEVE­
LOPMENT (SHttl CHANDULAL 
CHANDRAKAR): (a) No, Sir. 

(b) Does not arise. 

same; Video Piracy 

('C) whether its marketability will be 
affected if shown very late; 

(d) whether any attempt has been 
made to sub title it in Hindi; and 

(e) if not, the reason th'ereof ? 

THE MIN1STER OF' STATf3 dF tHE 
MINISTRY OF INFORMATION ANb 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) Yes, Sir. The ·fHm "Adi 
Shankar*charyan has not been released 
commercially. but a number of non­
commercial screenings have taken place. 

(b) The Corporat,joD has nOl received 
any COGcrete offer from the, distribluors 
for northern Indian apparently because 
tbe film is in Sanskrit. 

(c) No, Sir. 

. (d \ and (e). The National FIlm D:,­
~Io"merit Corpaliltidrt has al~ady 
Cleb1de8 to trub the filtb tn H'in'di so 
that the film could be released in north. 
~rD India. 

. ~er .......... te&·· F.~ti"s PrOj:ect, 
Cd ... 

5291, PiQ~'~ "~.V·",. ~~9~A.$,,·: 
\v\i\ til Mitli~'ter of. 4a~1 CCVL tJiR.~ 

, • 'I l 

S292. SHRIMATI KfSHORI SINHA: 
Will the Minister of I!'1FORMATION 
AND BROADCASTING b~ pleased to 
state; 

(a I whether NFDC Chairman has 
expressed serious concern at video piracy 
cutting IntO Indtan film luarkets as re. 
ports in tbe 'Staleman' ".r April I 2, 
1985; 

(b' it $8, Whether uovernment will 
further tighten the laws against sucb 

piracy; 

(c) whether pr.,nts of Indian films are 
taken abroad and then video recordt:d 
clandestinely; and 

. ~ (dl wl}el~er O~y~rnment will ~ 
help of Gulf countries where this piracy 
is high. to belp curb this menance? 

THE MINISTER OF STA TB OF THE 
rc.trNlSTRY OF INFORMATION ANI) 
BttoADCASnNO fSIt~t V.N. GAD ... 
~IL) : (a) No, Sir. However, a:;. 
cording to the Stateman of Apri1. 1 2 
1985. the Managing Director of NFDC 
to_,W ~he repprte~s f h~.t increasing, v'ideo 
~i .. a~y . ~ad sbrunk ~bC ,~x~ort rQarket fQr 
l~d,iaD ~1.ws to a, con~idcrable ext~nJ aQd 
th~t. ,(~~~ts <,to ~,~ t,his,. mal:pr.c(ice has 
so far tw.d little effect. . 
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(b) As far il' video piracy· in lodla 
i, concerned, the Government of Jodia 
bas aJready taken some measurcs, includ­
iDa amettdments to the Cinematograph 
Act, 1 9 S 2 and Copyright Act, 1 9'7 to 
pt!Wide for enhanced and minimum 
puoi6hments (both imprisonment and 
fine) for offences relating to exhibition 
of uDcertific~ video film and infringement 
of Copyriaht in a work. respectively. 
Further tightening of laws is ,not consi­
derod necessary. Wluu is more important 
is tho implementation of the provisions 
of tbe ameneded Acts, by the law.enforc­
ing 8aencies of tbe State Governments/ 
Union Territory Administrations. 

(c) As reports about video piracy 
abroad continue to be received, it is not 
unlikely that the prints of Indian films, 
which are takeD abroad JegaJly,. might be 
used for c'landestine video recording. 

(d) Copyright is a proprietory right 
and it is for the owners of copyright to 
initiate necessary civil or criminal pro­
ceedings in tbe appropriate court of law 
for enforcement of their rights. Gulf 
Countries do Dot subscribe to either of 
the two convention" governing the Copy­
right protection at international level, \liz. 
the Berne Convention and the Universal 
Copyright Convention. 

Unauthorised Construction In SaroJlnl 
Nagar 

.5293. SHRIMATI VIDYAWATI 
CHATUR VEOI: Will the Minister of 
WORKS AND H~US[NG be pleased to 
atate : 

(a) whether the shop-cum-fiats built 
in Sarojini Napr, New Delhi were aJlot. 
ted to the allottees of these units and 
later on tbose perIODS were aiven the 
ownership riabts; 

(b), if 80, wbether these allottees 
have alRO covered the veranda. in froDt 
, or tbeir shops thus causing. much incon. 
venience to tbe CODsumers p&nicularly 
duriog .ummer aDd rainy "'ODS; 

(C) action bem, ta~eD by Go,vora. 
ment to remove these encroachmeutS; 
and 

. (d) whether the owners are makinl 
u~authorised construction in their resi­
dentia) fiat. and j f so, action taken I 
proposed by Government in this regard? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) It has been dedded to transfer the 
ownership rights or shops/fiats in Sarojini 
Nagar Market to the allotteea; 

(b) to (d). Some of the shopkeepers 
have made encroachments in the varan­
das. Notices have been issued to them 
for removing the unauthorised construe .. 
tion. Lease documents for transfer of 
ownership rights. have not been executed 
with the allottces who have Dot removed 
the encroachments from their premises. 

Assistance to meet Natura I Calaro lties 

5294, SHRI K. PRADHA"II: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
stafe : 

(a) whether Government have chan­
ged the norms for granting assistanc" to 
Sla~es to meet natural calamities; 

(b) whether Government have review­
ed the luidelincs for the disbursal ot 
drougbt and famine relief to the States; 

(c. if so. tbe chanaes made in grant­
ing assistance to States to meet natural 
calamities; and 

(d) tbe detail. of the new set of 
guidelines sent to various Stato. in tbis 
roaard ? 

t 

THa MINISTBR OP STATB IN THE 
DEPARTMBNT OF RURAL DBVE­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): <a) Durins 1982, 
• Committee wu set up to review. tbe 
Dorm. of Central assistancc 00 some 
items of relief for datural calamities. 
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tbe norms and t~ Govero,meat accepted Oovern~ent; 
tbe recommendation. Subsoquently, tbe 
Eigbt FinaDcc Commission submitted 
tbeir' report and on the basis of their 
recommendation, the Oovernment of 
India issued instructions on 9th April, 
1985. In the context of these instruc­
tions and rocommendation of the Eight 
Finance Commission, the Government 
propose to set up an loter-Ministeral 
Committee to review the Dorms as well as 
the guidelines for relief for natural 
calamities. 

(b) and (C). Does Dot arise. 

Integrated Development of Small and 
Med lum Towns of Gujarat 

S295. SHRI R.S. OAEKWAD: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

(a) the names of the town.of Gujarat 
which are identified to be brought under 
the Integrated Development of Small and 

(b) the number or tOWIlS of GUJarat 
identified out of 200 towns targeted for 
the Sixth ,Five Year Plan; and 

(CJ Central assistance released to each 
of these towns till 31 March, 1 ~85 ? 

THE MINlSfER OF WORKS 
AND HOUSING (SHRI ABDUL 
GHAFOOR) (s) to \ cJ, Durio, the 
Sixth. Five Year Plan I 7 towns were 
allocated for Gujarat to be covered under 
the Centrally sponsored scbeme for 
lntcgntted Development of Small and 
Medium towns. The Dames of the towns 
and Central Assistance rdeased to each 
of these tOwns till 3 1 3.1 98 S are 
attached. 

No decision has yet been tak~n about 
tbe new fowns. These will be decided 
on the recommendations of the State 
Government. 

Statement 

Towns of Oujarat brought under the schem~ of integrated development of small 
and medium towns, and cen~ral as~istance released to each of these towns. 

SI. 
No. 

t . 
2. 

. 3. 
4, 
S. 
6. 
7. 
8, 
9. 

to. 
11. 
12. 
3. 

14. 
1 S. 
16. 
17. 

Name or town 

Anand 
Patan North 
porbandar 
Valsad 
Yarval fatan 
Palaopur 
Ankleshwar 
Dabod 
Mehmedabad 
Godhra 
Bhuj 
AmreU 
Mebsana 
K.bambatt 
Kalol Saij 
SaaaDd 
Deb.am 

. .. 

. .. 

(Rs. in lakhs) . 

Central assistance 
released till 
31st March •• 985 

30.43 
22.2 ~ 
28.37 
35.00 
'.4,50 
27.94 

," 34.76 
36,95 
14.25 
3 ~ .30 
12,00 
37.00 
24.61 
242S 
30.00 

8.00 
.'.00 
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Issue of Demand Letters by DDA at the 
Tope of AlIobp,,,~ .of Flats 

S296. SffRI 'VISHNU MODI: 
Will the Minister of WORKS AND 

;:. HOUSIN,G be pleased to state: 

, (a) whether allottees of the DDA flats 
are issued demand letters at the time of 
aOatment; 

(b) - whether in the event of cancel­
lation of allottnent due to some mistake 
a fresb .. demand letter is sent to the 
allottee, apin; 

(c) if so, the number of such cases, 
particularly in Janta Category under the 
HUDCO Pattern in respect of which 
're-aJ)otments were made in ]984 but 
demand letters wer~ not issued again; 

(d' whether Government propose to 
take any concrete action to ensure 
that fresh demand letters arc issued in 

such cases; and 

(e) if so, the broad. ,details thereof 
aDd if Qot, the reasoos therc:ror ? 

THE MINISTER OF WORKS AND 
HOUSJNG'(SHRI ABDUL GHAfOOR): 
(a) Yes. Sir. 

(b) Allotments are canceHed either 
on account of non-payment of the 
amount de~anded in the demand-cum. 
allotment letter or non-fulfilment of the 
condition of allotment, indicated in the 
demand c\lm-aUOlrAent letter. 

(c) Application for restoration re­
cciv~d from· .such allottees are examined 
on merit aDd in case, the allottees have 

. sllbmitted tbe requisite docu-
ments and, have deposited demanded 
amount or are ready to do so imme­
diately and in case the fiats allotted to 
tte:n arc B"atlable, orders for restoration 
are invariabl, passed. 10 the~ cases, 
the date of aBotment and due date for 
payment remain ,the same and no fresh 
lotten are issued. OD'ty letters iDdieatiog 

that the,restoratiol! has been allowed are 
issued "to such Persons. DnA d'oes no~ 
maintain any account for such cases. "; 

(d) and (e). 'Does not arise in view of 
reply in palt ·{b) and (C) above. 

[English] 

Development of Kingsw8Y Camp Area 

5297. SHRI D.L. BAITHA: Win 
the Minister of WORKS AND HOUS~ 
ING be pleased to state: 

(a) whether re.development of Kings ... 
way Camp (areas comprising Outram 
Lines and H~d~on Lines), Delhi was 
taken up by the DDA in May, 1984 on 
Prio(.ity basis to provide plots of 160 sq. 
Yards to alJottees of these plots as per 
dnw of lots held in May, 1970; ifso, 
the progress made 'so far; 

(b) whether the owners of the one 
room tenements have been provided ~lum 
quarters as transit arrangement·· in 
Jahangirpuri; if so, on what terms and 

for how long; and 

(C) whether any time.bound schedule 
has been drawn up by DDA for the re­
development of ,the laid area; if so. the 
time by which the' same will be 
completed? 

THE MINIS~~R "OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) Yes, Sir. The devdapment' works 
in Outram Lines .was t~en up on 
priority basis iri' ~ay, 19,84 and are 
likely to be completed ,by the . end of 
August, 1985 subject. to availability of 
site. The develppm~rit works of ijudson 
Lines are held up for want of cJ~arance 
of barracks and other st~uc~~.Jres. 

(b) Yes, Sir. The tra~it camp was pro­
vided to tbe allottees, s,u~j~t to "-fment 
of Rs. I SO/- per ptonth, on ,licenoo. fee 
basis till their plots are, rc~dy for ,b¥dio8 

over. 

(c) No time bound schedule bas been 
drawn up for' this-' "scheme.. '-The'-'wriottl 
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devcloPDlODt ·worb jQ,OUtJam, "LiD" '.. ~. "to de~'lop jrQp~oved' breed of 
scbedulo,d, to ,be \QQI1lpl."d b~ :,Aw .. &\, piglCl'Y in tbe country; and 
1 98 J. Tho compietiOD" ~of devcJopmeQ~ 
wo.tka 01. HudlOn ,Li~e~ :. is " likely ~o 
take about 6 months after clearance of 
the site. 

'..,. .' I, 

last8natloil of TV Relay Ceotres 

52'98. DR. VALLAL PERUMAN: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
stale : 

(a) the "touH number of relay centres 
of Madras Doordarshan; 

(b) whether Government have got 
any pJan~ to instal more TV relay centres 
in every district of the State; and 

(C) if so, by when it wilJ be done? 

THE MINISTER OF STATE OF 
1;H~, I,Ml~I.~T~)' " OF_ jlNFOR¥t\­
TION AND 'B~9ADCASTING (SHRI 
V.~., OAJ;>GILJ ,: (I;l) At 'preseott 

there "is llq TV "rel,i;lY 9C,otre attached to 
Doordarsban Kendra, Madras. 

(b) and (c)., '-\ugrpentation. of power 
of tb'e T.V. transmitter, Kodaikanal to 
10 KW is on hand. A microwave 
citcut to link this transmitter to' Door­
darsllan Kendra, Madras bas' also been 
ordered. l!stablishment of a low power 
transmitter at Neyveli is • scheme 
approved for implementation by June, 
1.~85." ~tabli,b~eDt o( .\~dditlC;~naJ! ~V 
Icla¥, ~JltrCs, ,in", Vari9\1S unc().vered p~ts 
of the' c'ountry, including tbose in famil 
Nadu, will depend on the availability 
of liOlourcC$ for this purpose during the 
future Plan period. 

Scheme to Develop Improved Breed of 
Piller, 

S299. SHRI D.N. REDDY: Will 
,He Mlrlliter ~ of AGRICULtURE ~D 
RURAL DEVELOPMENT' be pleased to 
state : 

(a) whetber Govemmont have, a 

I • 

(b) if 10, ,th~ States eelocted to imple. 
ment tbil scheme? 

THB MINISTER OF STATE IN 'TaB 
DEPARTMENT OF RURAL DBVS. 
LOP~E~T,' ,(SHRI. CHAN~UL~L 
CHANDRAKAR) : .. (~), Ye~.· Sir. The 
Indian Council or Agricultural Research 
has' AU. lodia Coordinated ~cb 
Project on pia. t" de~~op impr9v~ ·b~ 
of pigs. The States and Union Territ~~ 
ha ve also got Schemes to improve the 
economic traits of' pigs. 

(l?) The .A11. I~dia ~rdiQa~ 
Research Project on pi 8S is unde, ope(a..­
tion in the States or Uttar Pradesh,' 
Assa~, Madi;lya Pradesh and Aodp.ra 
Pradesb. In order to improve ',~ 
economic traits of the indigenous piss,' tho 
crossing witb exotic pils has been under­
taken. In different plan' petiods, 82 Pig 
Bree(lfng , Farms have; I bedn 'I&t up • .' ib~ 
State./Url'lon Territotift M Abdbfa 
Pradesh.: Har,anii, Katnatata, 'ICtttli1,! 
Maharashtra, 'Manipur, Meghala,.~ 'Nata;. 
land, Tamil Nadu, Uttar Pradesb, West 
Bengal t' Dadir and Natar, Heteli,: Gl)a. 
Oamatl and Diu. MizorafD, As94m,",lIi1fat. 
Madhya Pradesh, Orissa, Punjab, Aruna­
chal Pradesh and Tripura. 

Grass 'Growl .. g' Madtlde lor MDk' 
ProductiOn 

S 3 00. saRI HUSSAIN \D~ALW AI : ' 
Will ltft.e ~ini.tcr 'of' 'AQItIC(iLTCiRB 
AND RUR.AL DBVELOPMENT be 
pleaSed to itate : 

. I" ,,' ,,' 

(a) whether Government are aware 
that Development Corporation of IConkan 
has' ,exPerimented' the use oft atus.iifOWi!ia 
ma~~~D' at, tho, ~U.c ~~ its, ~~l-mothcr 
Prdject at Aarey Dairy ,in BOainbay; 

(b) whether fddtl~ prdduced by this 
machine has liven tremendous boost to 
milk production In tbo project; and 

(~).~'1 wh~er Government :p~oPose. to' 
~moQd lucb i~-~chi. for 4a11-_ 
witb a view to aUlmeDt the milk: supply ., 
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: THE'MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPME.NT (SHRI CHANDULAl 

CHANDRA-KAR):, (a) to (C). Infor­
mation is being collected and wiU 
be placed on the Table of the 
HOUle. 

Testing FacHUies at ESIC Dispensary 
Kishaa GaoJ-I1. Delhi 

S 30 1 . SHRI PIYUS TIRAKY: Will 
the Minister of LABOUR be pleased to 
.tate: 

(a) whether Employees State Insu­
rance Cor()oration, Kishan Ganj-II Dis .. 
J)eDsary has the facility of Patholopy 
Laboratory; 

(b) if SO, since when and the nature 
or test facilities available there; and 

(C) whether it is a fact that even 
or:dinary test facilities like blood sugar. 
pregnancy test arc Dot available for which 
poor patients have to run to ESl Hospital 
at a distance of fifteen kilometres ? 

THE MINISTER OF STATE OF THE 
MINISTRY Of LABOUR (SHRI T. 
ANJIAH): (a) Yes, Sir. 

(b) and (c). The Laboratory in the 
dispeQsary bas been carrying out routine 
tests of blood, urine. stool etc. from the 
very begioning. The laboratory with 
certain added faciJities is working 
under the supervision of a Patho­
logist since 8.3.1983. It has been 
suppJied with a calorimeter for carrying 
out hio-chemica) test such as estimation 
of blood-sugar etc. 

, , 

Development Works in Bodella by DDA 

S~02. DR. V. RAJESHWARAN. 
Will the Minister of WORKS AND 
H,OUSING be pleased to state: 

(a) whether Government are aware 
of the fact that 21 Cooperative Group 
Housing Societies aHorted and given 
po~ses~ion of Jand in BodeUa (Phase-II), 
West Delhi are unable to start COfJstruc_ 

tion work as the land allotted to thotn is 
in low laying area, and the development 
of land has not been taken in hand by 
the Delhi Development Authority so far; 
and 

(b) jf so, the reasons for delay and 
the time by which the development works 
viz. lev,:lling of plots/area, laying of 
water, sewerage lines, construction of roads 
etc. will be completed? 

THE MINISTER OF WORKS AND 
HOUSING tSHRI ABDUL GHAFOOR): 
(a) and (b). Out of '21 Cooperative 
Group Housmg Societies in Bodella 
(Phase. I I) 1 9 Societies have been given 
possession of land. 

The WOJ k of earth filling wherever 
required and the work of road laying are 
likely to be completed by the D.D A. 
during 1985-86. Schemes for water 
supply and sewerage have not yet been 
approved by the Municipal Corporation 
of Delhi. This work will be taken up by 
the D.D.A. after obtaining approval of 
M.e.D. The D.D.A. have also initiated 
the process for calling the tenders for 
providing drainage in this areas. 

Decline in Paddy Production in Kerala 

5303 SHRI V.S. VIJAYRAGHA .. 
VA N: Will the Minister of AGRICUL­
TURE AND RURAL DEVELOPMENT 
be pleased to state: 

(a) whether production 'of paddy has 
declined in Kerala over tbe last S years; 

(b) if so, the figures of paddy pro­
duction in KeraJa during the past 
5 years; 

(c) the causes of this decline; 

(d) whether the price that farmers get; 
is below the cost of production; and 

(el jf so. the steps taken to help the 
smaJJ and medium farmers in Kera/a ? 
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THB MINISTER OF STATE IN THE 
,DEPARTMENT OF RURAL DEVE­

LOPMENT (SHRI CHANDULAL 
CHANDRAKARl: (a) to (c). Yes, 
Sir. The production of' paddy in 

Year 

1980.81 

1981-82 

1982-83 

1983-84 

1984-85 

Kerala sbows lliabt decline ot 3.2 pet 
cent in 19R4-S'S over 1980.81. The, 
estimates of production of' pa~dy ill' 
Kera la during the past five years aro 
given below : 

Production ('000 tonnes) 

1936.0 

2039.2 

1988.1 

1891.7 

1874.9 ------------_______________________________________________ ----~c· . 
The fall in production of paddy could be attriduted to a possible shift in area rrom 

paddy cultivation to other crops. 

Cd) and (e). The procurement/support 
prices announced by the Government are 
based on the recommendations of the 
Agricultural Prices Commission now 
redesignated as Commission for Agricul­
tural Costs and Prices (CACP). While 
making its recommendations. the Commis­
sion, inter-alia, rakes into account the 

cost of production of the commodities in 
different States. A comparision of pro· 
curement prices with the farm barvest 
prices of paddy in Kerala durin" 1 980-81 
to 1982-83 given below reveals that farm 
harvest prices arc much higber than the 
procurement /support prices offered by tbo 
Government. 

Year Farm Harvest price 
(Rs. per qtl.) 

Procurement price 
(Rs. per qtI.) 

1980-81 

1981.82 

1982-83 

152.06 

t 78.78 

208.16 

105.00 

1 J 5.00 

122.00 

In view of the above, the interests of the .small and medium farmers in regard to 
prices received by them for their produce stand adequately taken care of. 

Pro,ideDt Fund Scheme for Bidl Workers 

5304. SHRI SURESH K.URUP: 
Will tbe Minister of LABOUR be pleased 
to state: 

<8> whether some cases are pend ina 
before tbe Supreme Court resardins tbe 
Provident Fund Scheme of Bidi workers 
in tbe country; and 

(b) if so, the detaiJs thereof ? 

THE MINISTER OF STATE OF THS 
MINISTRY OF ,LABOUR (SHRI T. 
ANJIAH): (a) and (b). The provision. 
of the Employees' Provident Funds 
and Miscellaneous Provisions Act, 
1952 were extended to the Beodi 
Workers with effect from 31 st May, 
1977. Some beedi manufacturers had 
subsequontly challeoacd tbe applicability 
of tbe Act to beedi industry in tho 
Supreme Court and the Court bad ordered 
tbe stay of operation of the notification 
ex tending tbe provisions or the Act to 
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Wi .:' JDdu~try, ~q?!~ ~~ar~~~ ~f:. t~~; 
.'. T¥ " b~~rlqg 10 t~~. case ha~ sln~~' 
~,~~Clu~~d .. p~ t~o j't~gerrient' 'j!, 

"~'Jt~, ~ 

Res~'.tl~ r~ 8(.'5, and STs In Department 
of Save Grain Campaign 

• • • t " ,: 

S30S. SHRI ANADI CHARAN 
DAS: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(8) the total number of employees in 
the Department of Save Grain Campaign, 
particularly in Orissa, as' on 1 March, 
1982 and I March, 1985 ; 

(~) the number of SC and ST 

. . 
cmploy,~s ,amODsst the?, ; 

~ \' " \ ~ ... ' 

(c) whether reserv,ation rules in favour: 
of SCa and' S,1) are 'l~eing f~!1o~~~' 8n(\ 
rosters mainta'ned for that purp~se; J , 

Cd) jf so, tne reasoDs for the ~hortfan, 
if any. and the steps taken to flU the 
Quota reserved for these communities; 
and 

(e) the number of reserved posts 
lapsed during this period? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b). The desired 
informat,ion is given below: 

As on Employees in Save 
Grain Campaign 

organisation 

Employees in Save 
Grain Campaign, 

Orissa _ ........ __.. ........ ----_. 
Total SC/ST 

11"'3-1.982 323 

1 .. 3-1985 34S 

(c) Yes, Sir. 

(d) During this period, two vacancies 
reserved "lor SC & ST have been carried 
forward due to' non:avaiJability of suitable 
SCjST candid~tes. 

(e) No vacancy reserved for SC/ST 
has'lapsed during tbe period. 

Enforcing of lndustrlal Disputes Act 
In West Bengal to Prevent Strikes 

and Lockouts 

S30ll. SHRIB,H.OLA NATH SEN: 
Will the Minister of LABOUR be pJ~ased 
to st~te : 

(a) ~~etheJ' Government of India 
have sent any Jetter to the Government of 
W~st BeQga.1 ~skjng 'it . to enforce' the 
existing pc;oyisions of the Industrial 
Dj~put~s Act to prevent strikes and lock­
o~ts jl) West 'Bena~J ; 

99 

97 

Total SC/ST 

19 7 

23 6 

(b) if so, the details thereof; and 

(c) the response from the State 
Government to the Centre's suggestion to 
declare moratorium on strikes arid lock­
outs in West Bengal ? 

THE MINISTER OF STATE OF THE 
. MINISTRY OF LABOUR (SHRI T. 
ANJIAH\: (a) and (b). ' Yes~ Sir'. In 
a letter dated the 14th January, 1985 
addressej to the Chief Minister of West 
Bengal ,the Labour Minister. while sharing 
his thoughts on the need to ensure 
harmonious industrial relations in the 
country, had suggested, that to achieve the 
obJecti\res of prevetHfn~ strikes. lockouts 
and closures, the provisions of the Indus .. 
trial Disputes (Amendment) Act, 1982 
should be rreely and effectively 'used. In 
dOing so. empnasis \vas laid, on the fact 
that' while workers should be persuaded' 
not to resort to strikes while their grit .. 
vances are under conciliation. the emplo. 
yers should aJso, not resort to' Jockou ts 
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and closures but approach the State and 
Central, Governments to remove in time 
the causes J~~C!jP.8 to _ J~kQuts. and 
closures. 

(c) Whi~ acknowledaing tbe 1etter 
.r.,' '" 

addressed to the Chief Minister the 
Labour Minister, West Bengal has 
infor'med that the' climale of conciliation 
~nd mutual, underst~ndi~g is being 
promoted through tbe State Lev~l Labour 
Advisory Board on which' important 
organisations of employers as also the 
Central 'Trade Unions are represented, 
and has sug~ested changes in the fndus­
trial Disputes Act to prevent unilateral 
suspension of operations, clesure or 
lockout. 

Market Buildings In Pushp Vihar 

5307. SHRI RAM PUJAN PATEL: 
Will the Minister of WORKS AND 
H9USING be pleased to state: 

( a) whether Government are aware 
that market buildings in all the sectors of 
Pushp Vihar, New Delhi are ready fot 
allotment but are not being allotted; jf so, 
the date of completion of market build­
ings in each sector and reasons for not 
getting the markets opened; 

I" ' 

(b) whether due to the non-opening 
of these marketsjhuggi.markets are being 
deve!oped lik.e a wild· fi.re al1(t creating all 
type or nuisance in that area' and thereby 
spoiling the environment of ent.re locality; 
and " 

(c) if so, the time by which Govern. 
ment propose to remove those jhuggi;' 
markets as' well as other unauthorised 
shops from that locality to make the 
ecological baJance by making this area 
free from pollution and free from 
unhygienic conditions ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(a) The shops and sral1s_ in the Con­
venient St:opping Centres of Sector.I, 
Sector-III and Sector: V, Pushp. Vihar. 
New Delhi were' const.ructe4 by the 

CPWD and the L&DO was informed for 
thejr dispo •• 1 io, F,eQ, '81. J;7etp .. '8 2,' ~nd 
A pr~l ' 8 3 (qfc,zliye}y. ~me of ~ 
shops were put to auction but for waP,t, ~ 
bidders these could not be di$posed of.. 
T~e reserve price for the sh~ i~'· ~q~, 
review and aner the. revised r~~rve pr~e 
is fixed, the Land and DoveJopment Ofl1~ 
will arrange for tbe auction of the sllops 
"gain. 

(b) and (c). There has been some 
unauthorised construction and the issue is 
under active consideratioll of the "Govt. 

Financial Assistaoee to tbe Allotte~ 
of Surplus Land 

5308. SHRI CHINTAMANI lENA: 
Will the Minister of AGRICULTURE & 
RURAL DEVELOPMENT be pleased to 
state : 

(a) whether any al10ttees of ceiling 
surplus I'and are getting financial assis­
tance ; 

(b) if so, the amount given to each 
allottee according to rules ; 

(c) the number of persons who have 
not been given any financial assistance in 
Orissa during J 984.85; and 

(d) whether steps are being taken to 
release the arrear to the State Govern. 
ment of Orissa to pay the dues to the 
affected perSODS ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHAND­
RAKAR \ : (a) Yes, Sir, Allottees of 
ceiling surplus land are provided nnancial 
assistance under a centrally sponsored 
scheme of providing finan<;ial assistance 
to the a)Jottees of ceiling surplus bind. 

(b) The ',scheme visualises a payrt)ent 
of a 'grant of Rs. 2,500/- per hectare to 
the allottees of ceiling suq:'lus land with 
effect from 1·4~ 1984. Prior to 1.4 ... 19R4 
t~e scale of assistance was ,Rs. 1,000 r· 
per hectare. 
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. (c) and (d). Amounts are, released 
from year to year subject to availability of 
funds. Rs. 167.92 lalths have been, 
released to tbe State Governfilcnt or 
Orissa as Central share since the incep .. 
don of tbe. scheme. During 1 984- 8 5, 
on a proposal from the State Government 
of Orissa, an amount of R~. 45.53 lakhs 
was released towards Ceo tral sbare. 
The re are DO arrears to be paid to the 
Slate Government of Orissa as reimburse­
ment of Central share of expenditure 
incurred by them. 

AssesIaeot of Integrated Rural Deve­
lopment ProgramOle io Orissa 

5309. SHRJ ANANTA PRASAD 
SETHI : Will the Minister of AGR). 
CULTURE & RURAL DEVELOPMENT 
be pleased to stale : 

(a) whether aoy Central team had 
visited Orissa to make an assessment of 
Integrated Rural Development Pro. 
Iramme ; 

(b) if so, the names of districts 
where the team met the villagers and 
farolers ; and 

(c) the details regarding the report 
of this team in rela rd to the progress of 
rural development programmes in that 
State ? 

THE MINISTER OF STATE IN THE 
DBPt\RTMBNT OF RURAL DBVELOP· 
MENT(SHRICHANDULAL CHAND. 
RAKAR) : (a) to (C)I Yes, Sir. 
A Central Team visited Puri District 
in June, J 983 and made the following 
comments about some of the important 
Rural Development· Programmes : 

1. Integrated Rural Development Pro­
gramme (IRDP) : 

(i) Physical and financial targets 
i~ the. State during 1982-83 were 
achieved. 

(ii) Sizeable assistance was provided 
iD the irrisation loctor. 

(iii) Milch cattle schemes suffered for 
want of iofrastructural support. 

( iv) Instances of insistence on security 
by tbe bank were noticed. 

(v) Recovery of loan was not sati;. 
factory. Most of the milch 
cattle beneficiaries were found to 
be defaulters. 

II. Training 01 Rural Youth for Self­
Fmplo}ment (TRYSEM) 

(i) The training was imparted in 
,arpet-weaving. stone-carvID8, 
coir making, knittlDg and 
tailoring etc. 

( ii) There was inadequate follow up 
bfter training. 

(iii) The duration of training in respe~t 
of some trades was inadequate. 

III. National Rllral Employment pro­
gramme (NREP) 

(i) Contractors appeared to have 
been employed in the garb of 
village leaders for execution of 
\\orks. 

(ii) Arrangements for distribution of 
food grains were not satisfactory. 

IV. Land Reforms : 

The beneficiaries stated that tbey were 
not provided assistance under any other 
rural development scheme and tbe land 
liVen to tbem was of poor quality. 

Survey 01 TV Audle.oce 

5310. SHRI JAGANNATH PAT. 
TNAIK Will tbe Minister of 
INFORMATION & BROADCASTING 
be pleased to state : 

<8> whether any survey of TV 
audience conducted by tho Directorate 
General, Doordarshan has revealed that 
mOlt of tho television viewers feel,ick; 
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of Ion a duration commercial advertise­
ments intervenina the main programmes ; 

(b) if 80, the precise 
survey; and 

(c) the 
thereto ? 

Government '. 

outcome of 

reaction 

THE MINISTER OF STATE OF 
,THE MINISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GAOGIL) : (a) to (c). No such 
survey bas been conducled by the 
Directorate General, Doordarshan 
recently. Popular programmes naturally 
aUracl the largest numbers of commercial 
advertisements. The total duration of 
such advertisements does not, however, 
exceed 5 % of the total transmission 
time of any Kendra on any day. 

Production of marine products from 
deep sea fishing 

S3 t 1. SHRI N. DENNIS : Will 
the Minister of AG RleUL TURE AND 
RURAL DEVELOPMENT be pleased 
to state: 

(a) whether Government have made 
assessment regarding the percentage 
production of marine products obtained 
as a result of deep sea fishing across 
India's coast; 

(b) the number of Indian vessels 
engaged in the deep sea fishing; 

(c) the number of vessels added to 
the fleet during the last three years; and 

(d) the number of vessels likely to 
be added duri~g the Seventh Plan 
period ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) The contribution 
of deep fishing vessels to the total marine 
fish catch from Indian Exclusive 
Economic Zone is ahout J per cent. 

(b) There are 76 commercial deep 
sea fishiDI vessels uDder operation in 
Indian waters as, on date. 

(c) During the last three years ,trom 
January, 19~2 to Aptil, 1985, sevtnteen 
commercial det!p sea fishing vessels have 
been added to the Indian fleet. 

(d) The number of vessels to be 
added during the 7th Five Year Plan 
has not yet been finalised. 

Research "ork on Cotton 

5312. SHRI CHINTAMANI JENA 

SHRI AMARSINH RATHA­
WA: 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state: 

(a) the nature of research work on 
cotton being carried on at present; and 

(b) to what extent the small -growers 
of cotton have been benefited by this 
research work and the extension facilities 
provided thereto ? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANRAKAR) (a) The Indian 
Council of Agricultural Research is 
supporting research OD Cotton through 
the following Institutes, Projects and 
Schemes ;-

(i) Central Institute of Colton 
Res,",arch, Nagpur with a mandate 
to improve crop varieties, crop 
product ion and crop protection 
tecpnologies ; . 

(ii) Cotton Technological Research 
Laboratory, Bombay for quality 
testing, processing technology 
and pr0duct and by--product 
utilisation; 

(Hi) All India Coordinated Cotton 
]mprovement Project with 33 
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ceaues' . located in various" ald. 
cultural UDMrsitiea. for national 
level t .. tina of tbe improved 
variet.ie8 and tccbnoloaies ; 

'(i"> Ilntejrated Cotton Development 
ProjeCt with 7 CeGttes lOOa'ted in 
Punjab, Haryana and Mabarashtra 
to: ill.tegra~ rf;~a~~b. d~vclopmeot, 
clt\.eo'ioa and training to increase 
cotton production in farmers 
fields; 

(V) A few time bound problem 
oriented ad hoc research schemes_ 

DurIlig nie last two decad~s about 60 
hilh yielding varieties in different staple 
catc;gqries a;od 15 hybrids in lon$ staple 
cateiory ,1lave . been developt:d and 
p~pul~rised. 'Crop Protection rain red 
farming and tnuitiple cropping technolo. 
~i~1 ,', ba~e ~~en d~vel.)ped. In c~op 
protection technologies Integrated Pest 
M~bagOmeDt was 'giv;!o high priorit'y to 
economise on pesticide applic"tions. On 
technology sidet chemical finishmg for 
ffame retardant and easy care -chacJc',eris· 
tics have been standarised. In b),-PfOduct 
utilisation. bio-gas from willowdust. 
card board from cotton sticks, etc_ were 
ptepared. 

.(b) T~e improved y~rielies/~ybfi~s 
and dle technoloaies greately helped, in 
raisins CgttOD yi~ldS, ,b()t~ ,pnder J:aiofed 
and ,irrip~e~· cQoditioqs. ijy . the 
judi4':io\JS . i application ,of improved 
technologies under Integrated Cqtton 
Development Project, it was shown that 
i~\ ,~I p,Qssiblp to ,,~ig~ificantly ill~~\ase the 
yield tn rainted areas of Mahatashtra.' 

Si"milarly, under the 'Iaten'sive Cotton 
6ev~1~pni~t Ptogramme . SUbsidies on 
certified seed,' operational charges on 
aerial and around spraying/dusting of 
p~sii.cides, .plaot 'ptotectIon equipments, 
dempDstratioDs and pheromone traps 
fc)r 'controlliol bollworms are 'provided 
lO the' cotton srowers. These' facilities 
are extended to all the cottoil' .rowers 
including small and marainal farmers. 

Dry fa:omina tecba JkJgy and . inte,rated 
peat manaaemont systems are of special 

b.ntftt to . small and maraiftal 'farmers 
The hybrids which have greater resjsten~ 
for adverse coDditipna nave greately 
benefitted different catclorics of farmers. 

CPWO Enquiry Offices 'In Pushp Vlbar 

5313. SHRI RAM PUJAN PATBL: 
WiJJ the Minister of woltlCS AND 
HO'OSlNG be pka~d' to state: 

(~), wh~lther a nuinber of ~u~rters, in 
all the sectors ot' Pushp Villar, New 
Delhi are occupied by various' divisions 
~r CPWD for ,the purpo'se of ,EnquirY 
Offices of CPWD in spite of 'the 'fact 
thai CPWJ..) Enquiry buildings are ready 
and in use • and , 

( b) if so, the reasons for occupation 
of such quarters and the time by ~~ich 
Government propOse .to Issue necessary 
instructions to the CPWD authorities to 
vacate Government quartera 1 

THE MINISTER OF. WORKS ,AND 
HOUSING (SHR.l ABDUL GHAFOOR) : 
(a) Yes, Sir. Three quarters in 
Sector III and four quarters in Sector V. 

(b) There is, no .. ~gular., Enquiry 
Office constructed. in Sector. V and . hence 
tbe Civil Enquiry Office is functioning in 
residential 'quarters. This i's pu~eiy a 
temP'?fary., ~r~~~en~ ti,H, ~, regular 
Enquiry Office building' is construCted in 
that Sector. 

In Secfor nl, three residential (Juart~rs 
are bei~J . femporarily lltilise,d" by tbe 
Construction Division for tbe quarters 

f~r w~~~p .. ~~e ma~,teq~P9~1 ~s., sfill w,i~b 
that DIVIsIon. These will be vacated as 

,\ , , ' ~ { ",; v. " ~ .. ,{, ~' , • , 

soon as' fne maintenance of' aU ' the 
quarters in Sector lIt is handed over 'to 
tbe maintenance Division. 

. It~~~dIDI \ hf In~~ri.~.~ 'ot Fr~m 
Flgbf~ 

5314. PROP. NARAIN CHAND 
PAitASH'AR : Will tho Minister Of IN­
FORMATION AND "BROAOCASTING 
be pleased to state : 
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(a) whether tbe AIR/DoordarsbaD 
have drawn 'up any programme for tbe 
recording of interviews' of the woU-k-aowa 
freedom, ,6Bhters on tho freedom struggle 
so as to record tbeir experiences for the 
present and future geoerations; 

'b) if so, the date from which tbe 
recording of interviews has commenced 
and the names of the freedom fighters, 
State-wise, whose experiences have been 
recorded; 

(c) whether it is proposed to expand 
this programme and cover more freedom 
fighters in 1 985; 

(d) if so, a brief outline thereof; and 

(e) if not, Lhe reasons therefor? 

THE' MlNfSTBR·~F' -STATS -OF -iHS 
MINISTRY OF INFORMATION t.AND 
BROAD,CAStlNG (SHRI V.N. GAD. 
OIL) : {a) Yea, Sir. 

(b,~ ", A' Il !StddDI't are recor~"" the 
interviews with freedom figbters frem 
timo,., time 'aUlae I;} 9i7t2. A Usrof 301 
freedom fighters whose recordin8s arc pre­
ser\foct;Ja luctriYClt "eCr. < AI,R is OJlf:loscdt 

(Slatemeot I). D.oord~rshan Kendra, are 
also rccordiriJ In~r~ie*, of· frbcdom 
fighters. A statement.II is enclosed. 

J (P) anf) (d). RccQrdioj of iD~orviews 
with freedom fighters aod tbeir broadcast/ 
telecast is a ~t.Daw,1l& process and will 
continue during 1985 also. 

(e) The question dose not arise. 

Statement I 

Name of the Freedom fighters w/aose recordings have been preserved in Archives 
of All India Radio 

,1 r' 

S. :No. Name Lanluaae 

1 2 3 

1. Shri Munna Lal Pancholia Hindi 

2. 
" 

MunDa Lal Pancbolia 

3. 
" 

Salig Ram -do-

4. 
" 

Sita Ram -do-

s. 
" 

Jadu Gopal Mukherjee . .. BOIlish 

6. Smt. Savitri Devi Hindi 

7. Shri Surya Prasad Sinlb . .. -do-

8. t, Mabamaya Prasad Singh -do. 

9. " 
Surcsbwan Pathak . .. -do-

10. 
" 

Roopnarayan Singh -do-

11. _, Kailaab Natb Divedi 

12. Smt. Jara Devi -do-

13. Shri Devi Dutt Kandpal -do ... 
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1 . 2 3 

J4. Shri Shankar Rao Maldapurdar .'. Hindi 

J 5. 
" 

Beri Dhur Kanungo .do-
,_; 

J 6. 
" 

Faqir Chand Shabu ... .do-

17. 
" 

Jathedar Mota Singh .do-

18. Smt. Mamobai ... .do-

19. 
" 

Savitri Sharma -do-

20. Sbri Bhoppa Rao Keshar Rao Koyarehar .do-

21. 
" 

Mali Reeva -do. 

22. Anawaral Navi -do-
" 

23. Sajjan Singh -do-
" 

24. Choudhury Ranbir Singh -do-
" 

2S. Dr. Usha Mehra English 

26. Shri Saligram Agarwal Hindi 

27. 
" 

Haripad Bhattacharji BengaJi 

28. 
" 

Gurubax Rai 

29. , , Laxmi Chand Mehra 

30, Shri M.S. Shivaram Singh 

3 J • •• K.A. Keraluyan 

32. , , Kshitish Basu Bengali 

33. , , Jaghal Choudhury ... 
34 Sardar Hari Har Singh ... 
35. Shri D.P. Kesha va MenoQ Malayalam 

36. ., Chhannu Beesmegare Hindi 

3 i • 
" 

Pran La1 Shah Gujarati 

38 
" 

Khem Chand Sharma Sindhi 

39. 
,~ 

R.P. Pursbottama Reddiar 

40. , , Appaji Gandhi Hindi 

-"_._- .. -
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41. Shri B.L .. Thiru Gruda 
_. Tamil 

42. Mander (R. Muthial) ••• " 
43. Arun (K.. Arunachalam) • •• EnaIjah" 

44. Shri P .S. Chinadorai ••• Tamjl 

45. 
" 

S.R.N. Sbcsha Bbagavatbar ••• " 
46. Dr. N. Cbanderkant Mudaliar ••• " 
47. Shri A~R. Sawai 

" 
48. 

" 
Charan Das Hindi 

49. 
" 

Laxmi Chand Mehra ... Puojabi 

SO. Smt. Manno Bai Hindi 

5 t. Sbri D.N. Joshi ••• Gujaraa 

52. Gopalji Bhai 

53. 
" 

Mad. Deo Prasad Kia. 

54. 
" 

K.P. Chatterjee ... Englisll 

5S. 
" 

T.U. Kashirajab Tamil 

56. 
" 

K. 'N. Krishnan Hindi 

57. Lala Har Dayal EqJiIIl 

58. Shri Shivram Singh . .. 
59 f, Juga) Kishore Chaturvedi ... Hindi 

60. f, Gopal Lal Asawa • •• n 

61. 
" 

Ram Karan Joshi .... h 

62. " 
Suresb Bhattacharjce ." 

63. f, MaDi Lal Gurudev ... 'I' 

64. A.N. Iswali Sahib • •• Bnall. 
" 

65. Sakbanand Mishra HiDdi 
" 

66. Bisbram Sinah '" " 
67. Nahar Sinah ... 

" 
68, R.S. Kumar Swami ••• 

" -
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69. Shri R.S. Krishnan 

70. 
" 

K. T. Ramalingam . .. 
71. n R.. Savo 

72. I, Udam Singh 

73. •• SakhanaDd Mishra Hindi 

74. 
" 

Prativadi Bhayamkrachari English 

75. 
" B. Ranga Nayakali Varangel Telugu 

76. -do .. English 

7~. ,t Shah 
" 

78. 
" 

Uma Khan Pathan Urdu 

79. Miss. Mari Bahan Hindi 

80. Shri Shankar Narain Joshi English 

81. 
" 

Shri Kshivish Basu Bengali 

~2. Acharya K. RarnaJingam English 

83. Shri A.R. Savai ... 
84. ,., Salig Ram Hindi 

85. -, Sita Ram 

86. Master Adityandra Hindi 

87. Shri Ram Gindoli ... English 

88. Gyani Vir Singb Punjabi 

89. Ram Vidya Devi Hindi & English 

90. Sumiti Ghosh Hindi & English 

9 J. Shri Ranbir Singh Hindi 

92. 
" 8aJ Kl ishna Vithal ,t 

93. 
,~ Hans Lema English 

94. '. S.p. Alayas .. .. 
95. 

" 
K.t. Sharma Tamil 

96. , ~ T.N. Gopalacharya 
" 
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97. Dr. T. Mascarenhian BDglis~ 

98. Shri Laxman Dutt Hindi 

99. 
" 

Basunand Ray Gandhi ... " 
100. 

" 
Raghubans Narayan Singh ... I, 

101. . , Ranacsb Sharma ••• " 
102. 

" 
Sbyam Krishan Agrawal ... I, 

103. 
" 

Manoranjan Nandi Lasan 

104. f, N ibaran Dutt -
lOS Smt. Sneh lata Dev ... 
106. Shri V.M. Vishnubharatiyan 

107. 
" 

Chandrama Singh ... Hindi 

108. 
" 

Ram Pandey 
" 

109. 
" 

Chhavinath Pandey 

110. Smt. Dev Rani 

111. Shri Karpoori Thakur Hindi 

112. 
" 

Surya Narayan Singh 

113. 
" 

K.P. Kesava Menon Englisla 

114. 
" 

N.G. Phuorj Hindi 

115. Smt. A. V. Kutlimalu Amma ... 
116. Shri Girdhari Singb Sainani Hindi 

117. 
" 

Krishna Swami Kanada 

118. Smt. Narinjan Kaur Punjabi 

119. Shri Ganga Charan Maurya Hindi 

120. 
" 

Kartar Singh Punjabi 

121. " R.S. Kumara Swami Tamil 

122. 
" 

Siza Ram ... Hindi 

123. 
" 

A. Bala Gopal MaJyal~m 

124. 
" 

Kamal Nath Tiwari Hindi 
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125. D'r. Usba Mehta ... 'Enalisb 

126. Shri B.P. Sinha ... Hindi 

127. ., Cbandrika Sharma ... .. 
128. 

" 
laaao Natb Prasad Singh ... ., 

129. 
" 

Kedar Mani Sbuki • •• 

130. ,t M. Manjuoatba Rao Malayalam 

131. 
" 

Gulab ChaDdra Gupta Hindi 

132. ,. Mabant Dbaawat Rao ,. 
133. 

" 
Taremel Krishnan . .. 

134. Smt. Savitri Devi Nepali 

135. Sbri Akbori Narayan SiDab Hindi 

136. ~, Laxmi Narain Sudbans bu 
I' 

137. 
" 

VaidYaDatba Chaudhry t, 

138. " 
ChavaD Prasad Sabu ., 

139. 
'" 

Saryu Prasad Mishra 
" 

140. 
" 

Dev Saran . .. 
" 

141. H aam Dbajao Doll . .. 
142. " 

J&1 Nandan Jha . .. 
J43. " Mahendra Shastri . .. Hindi 

144. -. Baldev Chaudhary • •• " 
145. Maulana Saiyad Faziut Rebmao . .. Urdu 

J46. Sbri Guizar Patel . .. 
147. 

" 
Indradeep SiDab . .. Hindi 

148. ,. Jaretbwar Prasad Kbaliab • •• 

14t. . , Sural Nath Chaube, . .. 
150,. 

" 
PrafulJ Ramjan Raha .. .. BeDpti 

151. 
" 

Cbappu Nair .-
152. 

" 
K. Sankaran Nair . .. 
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153. Shri Bhubhuti Bhushan Dey 

" 
Makhan La! Dey 154, 

ISS. ,J V.K. Acbuthan Vaidyar 

156. Smt. Ammu Kuttyamma 

157. Shri M.K. Ragbvan 

158. " Abinesb Basu 

159. 

160. 

161. 

162. 

t, Brojcndra Kumar Basu Roychoudhury 

" Baradckant Bhattacharjee 

" Saral Kumar Sengupta 

Gaga Tshering , .. 
163. "Ramrjshi Dev 

164. 
" 

Jagannath Prasad 

165. " Thakur Prasad MandaI 

166. 
" Manik Chander Gupte 

167. " Kashinath Malviya 

168. t, Ramprit Singh 

169. 
" 

Pyare Lal Gupte 

170. "Ramjatan Singh 

171. 

172. 

173. 

" 

" 
t, 

Kailash Prasad 

Laldas Gupte 

Ramcharitra Mehta 

174. "Avadhnarain Singh 

175. 
" 

Prevash Chandra Roy 

1 76. "Shew Mangal Singh 

177. Smt. Koyapilli Devaki 

1 78. Shri Jayadeva Roo 

179. , ' Mohammad Koya 

18('. 
" Digendra Acharya 

~-.,., ,. ---- _ ....... '" 

3 

Bengali 

... " 

. .. MaJayaJam 

" ... 
Bengali 

" 
I, 

. .. 
" 

. .. 

... 

... 

. BengtlJi 

Nepali 

Mal ayal am 

" 

" 

. \ " -----.... _-.... - .. --...... ---, .... ........_...__ 
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181. Sbri Harisb Ranjan Das .' .. 
182. I, B. Dutt Roy 

183. 
" 

Benoy Bbosan' Chowdhury . .. 
184. 

" 
Upendranatb Deb 

18S. " 
Chitaranjao Dass 

186. Smt. Charishilla Deb . .. 
187. Shri Pranesh Chandra Dey 

t 88. " 
Suresh Kumar Badra 

189. " 
Hira La1 Hindi 

190. ft Rati Bhagat Tana 
" 

191. " Ratan Lal Jain 
" 

192. 
" 

Sarvamand Misbra ... 
" 

193. Smt. Radhika Krisban Prasad u 

194. Sbri Somara TaDa Bbagat ... " 
195. ., Pandey Viresbwarnatb Rai 

" 

196. ~, Dev Raj Tiwari 
" 

] 97. •• Mabeodra Jba , . 
198. " 

Nanjbi Singb J, 

199. tJ Ramji Prasad ... " 
200. •• Suth Deo ,. 

201. Sbri Mukut Bhari 
" 

202. 
" 

Lal Tana Bbal8a ., 
203. 

" 
Sohrai Ram ... tt 

204. ., Sayad Ali Razia J, 

20S. 
" 

Oopa) Ram ... 
" 

206. 
" 

Ram Prasad DobeJ ... " 
207~ ., Rajeodra Sinab 

" 
208. . , NaraiD Cbander Lahiri ••• ", 
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209. Sbri Mangal Singh Honhaga Hiodi 

210. 
" 

Ganga Prasad 
" 

211. 
" Ooverdhan Ram ." 

212. 
" 

Sita Ram Dubey 
" 

21 J. 
" 

Upendra Prasad 
" 

214. 
" 

Rampujan Tiwari ... f, 

21 S. 
" Shambhunath Ti wari • •• " 

216. 
" 

Ram Devj Ram 
" 

217. 
" 

Rasi Bhagat Taoa 
H 

218. " Sargandhar Singh t, 
219. 

" 
Surya Prasad Guptc 

" 
220. 

" 
Saraswati Prasad Mishra 

" 
221. 

" 
Dbola Nath Verma 

t'" 

222. 
" 

Harp&1 Yadav ... n 

223. I Yogeshar Mishra 
" " 

224 
" 

Usmangani .. 
22S. 

" 
Krishanmoban Sabai ,. 

226. 
" 

Jagannath Prasad 
" 

227. 
" 

Nukul Prasad Ram 
" 

228. ., Ram Prasad Ram 
" 

229. " 
Nikunju Goswami 

" 
230. 

" 
Satya Narain Khandwai 

" 
23f. t, Lalchand Chourisia 

" 
232" " 

Harsh Dev ... Enalilb 

233. Smt. Kumud Rishi Hindi 

234. Sbri R.K. Sinha Erialish 

235. 
" 

Kiran Das ... 
" 

236. f. Hazare Sinsh • •• " 
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237. Sbri Nishitba Natb Kund u ... Bengali 

238. 
" 

Naacshwar Daraik .,. Hindi 

239. 
" 

Dima) Kumar Dasgupta ... " 
240, 

" 
Randeo Tiwari ... " 

241. 
" Ramanugrab Prasad 

" 
242. ". Sarju Prasad Pod dar Nepali 

243. 
" 

Shanti Gopa1 Sen ... Bengali 

244. 
" 

Sbyam La I Prasad Hindi 

245. Smt. Bhuwnesbwari Devi 
" 

246. Shri Pratul Chandra Mitra 

247. 
" Jilu Ram Kisan 

248. 
" Jagan Singh 

249. 
" 

Harihar Singh Karmyogi 

250. 
" 

Satyanarayan Singh 

251. 
" 

Nisitha Nath Kundu .... 
252. " S.O. Alias Bhausaheb Ranade Marathi 

25~l. t, Haribar Gurunath Salgarkarali 
" Alias Kavi Kunjavihari 

254. f, Baburao Bhaurao Kac~are ,. 

255. 
" 

Tatyarao Droras Desai 
" 

256. 
" 

Dattajirao Balwant Patil 
" 

257. 
" 

Srinicasa Shankarrao Khot 
" 

258. 
" Vishnu Waman Nene 

." 

259. Dr. Uttamrao Giridhar PatH ... ,~ 

260. 
" 

Dattatraya Ganesh Kale ,. 

261. 
" 

Dada Appaji Barde ,-

262. 
" 

K.L. Vaishampayan ... 
" 

263. It Shridhar Purshottam Limaye 
" 

264. ,t Shivram Raghu Maradane 
" 
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265. Dr. Surendra Math Gbosh ••• BenpU 

266. 
" 

Damodar Visbou Ekbote . .. Maratbi 

267, 
" 

Ramchandra Vithal Nisal 
" 

268. .. Srinivas Oavindachari Ahankari 
" 

Nahar Laxmaorao Kulkarni 
... 

269. It ••• " 
270. 

" 
Maruti Vishnu Kulkarni ••• f, 

271. 
" Alias Buburao Charankar e •• 

272. " 
Babumiya Dadumiya Bandwale 

" 
273. " n. Oainda Tamat 

274. ., Paraswami Prodban Nepali 

275. 
" 

Gaya Prasad Chaudhary • •• Hindi 

276. f t Tanuk Lal Yadav 
" 

277. " 
Latan Sukla ... 

" 
278. 

" 
Singh Bhanwar Singh ... u 

279. ., Raja Thakur " 

280. " 
Shyamnarayan Tiwari ", 

281. Interview with F.P, Sone • •• Nepali 

282. Sbri Garib Das . .. Hinidi 

283. " 
Sonelal Bhagl<lt ... t, 

284. ,t Rati Lal Mishra 
" 

28S. ,. Kusbashwar Jba ... t, 

286. ,t Cbandrika Misbra ... tt 

287. .. Jatan Ali Mastan .. 
288. Janab Abdul Reman Sahob ... .J 

289. Smt. Putali Dovi . .. Nopali 

290. Sbri Uttamrao Patil Marathi 

291. " 
Sita Ram Govind Alias Bbao Saheb aaDade ,t 

292. ., Kriti Narayan Sharma • •• Hiodi 
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293. Shri Madan Mohan Singh 

294. Major Abid Hassan Safarani 

295. Karamvir Babin Cbandra Bordoloi 

296. Sbri Vijay Narayan Sinha 

297. Sardar Kultar Singh 

298. Smt. Durga Bhabi 

299. Sbri Yashpal 

300. Manmath Nath Gupte 

301 . Shri Habjbur Rehman 

, .. 

_----------_,--

Statflment -II 

3 

Hindi 

Englh.h 

" 

Hindi 

" 

" 

" 

" 
Urdu 

LIst of Freedom Fight~rs with whom Interviews hf,lve b~en Recorded by 
Doordarshan Kendras (15.8.84 to 15.1.1985) 

Name of the 
Kendra 

BOMBAY 

Name of freedom fighter 

2 

"\ 

Shri Manubhai Bhimani 

Shri Vithal Jhaveri 

Shri Y.V. Javadakar 

Shri Rajaram Patkar 

Shri Hindurao Patil 

Smt, Hirabai Bhatwadikar 

Smt. Lee]a Parekh 

Shri N.N, Gurjar 

Shri Popat Shah 

Shri Mahadev Rao 

Shri Maruti Pantalkar 

Shri R,p. Sankpal 

Date of telecast 

3 

27.8.1984 

29.8,t984 

14,8.1984 

13.9.1984 

19.9.1984 

13,9.1984 
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CALCUTTA 

MADRAS 

z ' 

. Smt. Nrlnalini Desai 

Shri Mohan Lal Mehta 

Acharya Sridhar Hari Thatte 

Smt. Malati Thatte 

Sbri Vasant Date 

Smt. Lajyarani Goyal 

Laxmi Narayan Mudra .Bharati 

Virna I Chandra Das 

Dr. Usha Mehta 

Smt. Bina Devi 

Smt. Kalpana Das Gupta 

Smt. Maya Ghosh 

Nikunja Sen 

Sbri Dinesh Ghatak 

Shri Purnendra Dasgupta 

Shri M, Bakthavatsalam 

Dr. N. Chandrakant 

Shri N.S. Varadachari 

Shri T .. Kannan 

,~mt~ ~~n8ana~~ki Ammal 

Sh,~j A,N. Sivar~man 

Shri K. Bashyam 

Yogi Su~anandha Bharathy 

. Shrj·T. Sadashivam 

Shri K. RajaVC'Ji 
,'_ '" ; :. ","(..1 \ I 

JALANDHAR Srikant Apte 
, .. ' ,f' .,1: l I, 

Sbri ,Uttam (Jband .. 

2.10.1914 

2.io.1984 

10.9 .. 1984 

14.8,1984 

, 5,8.84 

15.8.84 

6.9.84 

~ 5.8.84 

7.9.84 

'5, 10.84 

23.11.1984 

1.12.84' 

.10.8.84 

24.,&.84:., 
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Shri Sohan Lal Oberoi 7\9.84 

Shri Baldev Mitter Bijlee 6.10.84 

Shri Kirpal Singh 20.10.83 

Shri Santokh Singh 3.11.84 

Shri Hans Raj Ghai 4.1.85 

Sbri Sadhu Ram Sharma 5.1.85 

'CUTTACK Shri Binod Kanongo 21.1.85 

RANGALORE Shri Thagadoor 8.10.84 

Ramachandra Rao 8.10.84 

Shri Adya Rangachar 17.10.84 

AHMEDABAD Shri Madbubai Patel S.9.84 

Shri Rama Chaman Bawaji 16.1.85 

Shri Ramanlal Shah 23.1.8S 

HYDERABAD Shri K. Venkataramanamma 15.9.84 

DELHI Comrade Ram Kishan 22.8.84 

Smt. & Shri K. Subramanium 10.9.84 

Sbri B'jnod Kanungo 21.1.8S 

Shri Amrit La! Nanavati 6.2.85 

Programme Advisory Committee 

S315. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of IN­
FORMATION AND BROADCASTING 
be pleased to state : 

(a> whether the Programme Advisory 
Committee attached to Simla Station of 
AI R/ Doordarsban Kendra, JaJlaodbar .' 
has been constituted; 

(b) if 10, the exact date on which it 
was constituted, it.s composition al at 
Present and tbe tenure of tbe CommUtees; 
and 

(c) if Dot, the likely date by whicb 
the Committee would be constituted aocl 
the reasons for delay? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD. 
GIL): (a) No, Sir. 

(b) Doe. Dot arise. 

(c) The Committees for AIR, Simla 
aDd Coordanbaa Kendra, JalaDdhar will 
be cODstituted 100D. 
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PerformaDee ollad)u Dairy CorporatfoD 

S3 J 6. SaRI LAKSHMAN MALLIJC: 
Will the Minister of AORICULTURB 
AND RtJRAL DEVELOPMENT be 
pJeased to state : 

(a) whether Government are satisfied 
with the performance of Indian Dairy 
Corporat ion; 

(b) the details of expenditure incurred 
on the collection, distribution and pro­
duction of milk by this Corporation 
State-wise and year-wise, during the last 
three years; and 

(c) the details regarding the quantity 
of mHk prepared from powder supplied in 
Delhi and other Metropolitan cities? 

"THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPMENT (SHRI CHANDULAL 

, CHANDRAKAR) : (a) Yes, Sir. 

.' 
(b) Indian Dairy Corpora don (tDC) 

do not collect, distribute and Produce 
milk. It is the responsibility of district 
cooperative milk unions/state dairy 
feder'ations to collect, process and market 
milk .and mUk products. IDC, however, 
provide financial assistance to States/union 
territorie~ for this purpose under Opera­
tion Flood H. A statement indicatins 
the status of funds disbursed under 
Operation Flood II to states/union terri­
tories during tbe years 1981-82, 1982 .. 83 
and 1983-84 (provisional) is given an 
annexure. 

(c) The metropolitan city dairies of 
Bombay, Delhi, Calcutta and Madras 
bave prepared 1 e.combined milk using 
milk powder and butter oil ranging from 
o to 39<X)~ 25 to 78%~ 62 to 85% and 
1 6 to 55% re~pectively during the period 
January. 1982 to February, 1984. 

Statement 

s. No. State/UT 

1. Andaman and N icobar 

2. Andhra Pradesh 

3. Assam 

4. Bihar 

S. Delhi 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Karnataka 

11. Kashmir 
12. Kerala 

13. Madhya Pradesh 

14. Mabarashtra 

1 S. NagaJand 

16. Orissa 

17. PODdicberry 

18. Punjab 

19. Rajasthan 

20. Sikkim 
21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

1981-82 

727.08 

77.92 

4.31 

86.05 

56.04 

475.27 

0.37 

66.10 

345.06 

275.21 

79.94 

2.88 

360.58 

36.99 

g.92 
216.24 

5.00 

2.00 

53.95 

1982-83 
14,18 

362.80 

22.07 

62.34 

132.56 

40.04 

1,427.40 

105.03 

139.20 

187.17 

424.24 

1.83 

178.57 

10.74 

353.04 

87.71 

3.82 
325.62 

6.68 

121.,96 

200.65· 

( Provisional) 
(Rs. jn lakbs) ---1983.84 

2.96 

592.13 

53.13 

222.70 

2.13 

6.05 

562.65 

1 51.44 

JO.67 

308.00 

8.56 
235.64 

483.72 

337.08 

(-) 0.83 

195.95 

12.1 7 

71 J .22 

1.10 

18.41 
378.52 

2.50 

1 S 8.41 

261.94 ._-----
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5317. SHRI L~KSBMAN MALLI~K: 
Will tbe Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether there bas been satis. 
factory progress regarding the imple­
mentation or Crop Insurance Schtme in 
various States during t 983·84; 

(b) if so, the totai hectares of land 
covered by the scheme against the targets 
of tbe plan; and 

(c) steps Government hay~ taken to 
achieve the targets of the plan? 

THE MINISTER OF STATE IN THE 
DEPARTME.NT OF ,RURAL OEVE­
LOPMENf (SHRI CHANDULA~ 

CHANDRAKAH.): \u) y~s Sir. 

(b) and (c). A tar~el of covering 5 
lakh hectares during the Six.th PLiO was 
proje~ted. An area of 3,24,645 hectares 
was covered un ~e:- the scheme upto 
Kharif 1984 seaso~. The target of 
,-overing 5 lakh h~clares dudug the Six, h 
Plan would be exceedeJ keetlL.g 10 view the 
busineis booked during Rabi 1985 in 
respect of which ficLn figures are not yet 
available. 

Improvement in lhe Working of F.e.l. 

5318. SHRJ JAI PARKL\SH AGAR­
WAL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether Governmc=nt would coo­
sider effecting improv~ments in tbe 
wOJking of Fel in the light of suggestions 
sent to the Prime Minister of 22nd 
January, 1985 by the F'f.!deration of tbe 
All I~dia Food Grains Dealers Asso­
ciation Delhi; and 

(b) if Dot, the reasons thereof? 

THB MINISTER OF FOOD AND 
CIVIL SUPPLIES IRAO BIRENDRA 
SINGH): (a> and (b). The perfor. 

milled of 'the Food Cbrp'oraUod or Inilia 
is constantly reviewed by the Ooverbmeat' 

. with a view to Im,proving its opcrtioit84 
efficiency. As the Food Corporation Of 
lndia is an ins.trument for execution of 
Government policies, there cannot be any 
parity with the private trade. . , 

Survey Regarding TV and Viewing Haltlts 

5319. SHRI LAKSHMAN MAL­
LICK: Will the Minister of INFO'R. 
MATrON AND BROADCASTING be 
pleased to state: 

(a) whether Government have made Iny 
survey to assess the Dumber of televisiOn 
ownership and viewing babjt.~ in the 
country and the level of,viewersnip of diffe­
reut age sex and income group~ to know 
p~blic o~inion about TV; and 

(b) if so, the details in this regard? 

THE MINISTER OF STATE OF 
THE MINISTRY OF INFORMATIO~ 
AND BROADCASTING (SH'RI V.N. 
GADGIL): t'a) and, (b). An ati-India 
survey was conducted by Doordarshan in 
1980 to ascertain demograph profile o'f 
TV owning house-holds, viewid'g habit's, 
viewership of individual TV "rogrammes, 
etc. The survey was based on samples 
drawn from I 2 places, viz. Delhi, 
DehraduD, Chandigarh, Bombay, Puder 
Jalandhar, Amritsar, Lucknow, Kanpur, 
Calcutta, Madras and Srinalar. Over 
1 3,000 respondents at these placca were 
-interviewed through a questionnaire. Tho 
findings of the Survey were made use of 
by Doordarshan for its own proar.'inmi~. 
The Audience Research UQit~ aoa 
Research Evaluation Cells attached to 
Doordarsban Kendras have conducted 
several specific surveys sinCe 19-ro. This 
is 11 continuous process. 

Veri~lcatloo of Membership of UaIeDs 10 
Food Corporation of India' 

5320. SHRI KALI PRASAD PAN-­
DEY: Will the Minirter of 'LABOul 
'be pleased to atate : 

<a> whether his Ministry baa received 
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a number of rqlresentations alainst t~~ 
c~ck off Cl')cthod :~rbitrari1y 8pp\ied b1 
tbe man.aement of Po,rid' Co~poraiion 'of 
India for verificatJon at metPbership or 
unions ignoring the mo'de of disciplines 
procedure; 

(b) if so, the action ,being taken by 
Government aga,jost tbe maoaa~menl of 
Food Corporation of India alongwith the 
present position of the matter; and 

(C) whether despite his assurance to 
Parliamentary Consultative Committee on 
Il October. 1984 that this matter was 
subjudice the Fel management ignored 
Labour Ministry and took their own 
actions; if so, the action propo&ed to be 
taken in this regard 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH,: (a) to (c). Yes, Sir. The 
action of the Food Corporation of India 
management in introducing the check-off 
system for the purpose of varifying the 
membership of the unions has been 
challenged by the workers' unions througb 
writ petitions filed in the High Courts of 
Kerala, 'Calcutta and Bombay as well as 
a Special Leave Petition filed before the 
Supreme Court. The matter is sub­
judice. 

Demands of the Indian Journalists 
Association 

. 5321. SHRI BHOLA NATH SEN: 
Win the Minister of LABOUR be pleased 
to state: 

(a) whether Government have infor. 
mation ab()ut the demands raised in the 
annual general meeting of Indian Jour­
nalists Association held at Calcutta on 23 
March, 1985; 

(b) if so, details of the demands, 
particularly tbe details of the demands 
relatina to interim relief, upward classi. 
fication of newspapers, increase in wales, 
rise in Dearness AJJowancc, house rent 
aDd Pension Scheme for all categories of 
newspaper employees; 

(c) what is the present po.iti<!~; ,aD~ , 
, 'f'" I 'l"" ~ 'J' , 

(d) , tbe steps' tatum or bOlltem})llted 
by GovernmdrH in tMi rt~ ? 

THB MINISTER OF SlAtS Oft THE 
MINISTlty· OF LABOUR} (SfiRr it: 
ANJIAH): (a) The' CerltHtl '(Jdv~~ 
ment (Ministry of Labour) bas no such 
informa.th)ll· 

• r' • ~, \' 

(b) tQ (d). D()~s ~pt ~i~. 

1 Translation] 

Office Buildiog of ESIC at Katibar 
(Blbar) . I 

5322. SHRI RAM BAHADUR 
SINGH: Will the Minister of LABOUR 
be pleased to state: 

(a) whether ElllpJ~~s' Stat~ Insur­
ance Corporation's own p~~a bUilding 
for its local office is ready in Katibar 
city in Bihar for the l~~' f~w Y,!Dars; 

(b) whether inspite or its own pucca 
building, the office is being loCated in a 
rented building in Katihar; and 

(C) if so, the time by ~hich _~~­
ployees' State Insurance . Corporation's 
local office will be shifted to its own ~liJld­
jnS, and jf not, t~e reaso~s the~ef~r ? 

; , , 'I" • M 

THE MINISTER OF STATE IN THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) to (c). According to 
available information, the State PWD 
authorities had asked the ESI authorities 
to take over the possession of the local 
office building in January 1984. How­
ever. on inspection, the building was 
found to be situated on a low lying site 
which could get submer.ed with knee 
deep water during the rainy season. The 
ESI authorities are, therefore, now getting 
tbe site adjoining tho building filled. 
Tho local office will be shifted to tbo 
new buildina as soon as the filling work 
is completed, Meanwhile, the local 
office continues to fUDction io a rented 
buildiDI. 
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fEn,11s1J] 

ec-a.. Cooperatl'ft Soeletles/ 
sa.. Ja Dellai 

5323. SHRI K.P. UNNIKRlSHNAN : 
WilJ the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) the Dumber registered consumer 
coo.,eratjye societies/stores in the Union 
Territory of· Delhi in 1982-83, 1983.84 
and 1984-85 ; with their membership 
Iud IDnual saJes and profits • , 

(b) whether there are societies 
resistered under the name and style or 

Health Bmployees NAC CooperaI ive 
Stores Ltd.. Krishna Nagar Cooperative 
Consumc~ Stores Ltd t and Pritl' Con­
sumer and Cooperative Stores Ltd ; and 

(c) the share capital. profits and 
reserve of these 3 societies and bank 
advances obtain~d by these societies 
during 198] .. 82, 1982.83 and 1983-84 ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES, (RAO BIRENDRA 
SINGH): (a) The details of registered 
Consumer Cooperative Societies/Stores 
in the UnioTi Territory of Delhi with 
their membership~ annual sales and 
profits in 1982-83, 19S3-84 and 1984-85 
are given below : 

-~------ ----_ .. ---
1982-83 1983-84 ] 984· 85 

(upto 30.4.1985) 

(i) No. or Societies I 
Stores. 

634 648 676 

(ii) Membership 219422 221894 224353 

(iii) Annual sales 
(Ra. in lakhs) 

22821.70 22821.93 22822_01 

(iv) Profits 466.23 466.24 466.22 
(RB. in lakhs) 

(b) Yes, Sir. 

(~) Information is given in tbe Statement. 
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Issue or letter of Intent for 
New Sug., Units 

S324. SHRI BA~ASAHEB VJKHE 
PATIL: Will the Mi,nistr,r of FOOD 
AND CIVIL SUPPLIES hi pleased to 
state: 

(a) whether letter of intent issued 
for new units for, sugar f)pecificaIJy 
state that the concessions' of Sampath 
Committee will be avail'able to the new 
units; if the unit goes into p'roduction 
within 39 month ; and 

(b) whether Government have made, 
any assessment to find out whether 
the new units are realty able to gO 
into production in 39 nYontns and how 
many such units are enjoying the 
Committee's concessiQD aDd the number 
of units which could not avail of it ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RA9 BIRENDRA 
SI~GH) : (a) The letters of intentJ 

'industrial licences issued for new sugar 
projects do not especially st'ate that the 
concessions of Revised Incentive Scheme 
will be available to such units if they go 
into production within 39 months. 

(b) An assessment has been made 
in respect of new sug~r projects licensed 
(from October. 1980 i.e. froll1 
the commencement of the Sixth 
Plan) and those that have been installed 
tiJ1 date The posit'ion is that of 19 
project 10 have reported completion of 
the project within the stipulated period 
envisaged in the Re¥iserl Incentive 
Scheme. Of these 3 are already enjoying 
the benefits of the Revised Incentive 
Scheme, and the rerriaihinrt.. 7 cases are 
under examination of Government wit'h 
a view to determining their el(iibility or 
otherwise, under the parameters of the 
Revised Incentive Scheme, The remaining' 
cases of new sugar factories are those 
which could not COJnnJdc their proiect 
within this stipulated f1eriod under the 
scheme. and haVt' thu<; not been able 
to avail of thl;! benefit of f he scheme. 

Construction of a dr)' dock at VizbfnJam 

5325. PROP., P.I. ItURIEN. 
Will the Minister of AGRTCULTl1RE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether there is a proposal to 
construct a Dry Dock at Vizhinjam in 
Kerala ; 

(b) whether this scheme has been 
included in the Seventh Plan ; ond 

( c) if so, the details thereof '! 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DVELOPMENT (SHRI CHANDULAL 
CH"NDRAKAR) (a) fO (r). The 
Cen t ra 1 Government have received a 
proposal from Government of Ke'ala 
to construct a dry dock at Vizhinjam. 
According to the preliminary estimates 
rectived in October, 1 983, the project 
is to cost Rs. 478.30 lakhs. It is 
designed to accommodate about 150 
fishing vessels in a year requiring repair 
facilities. However, the Seventh Plan 
schemes of Fisheries Sector have not 

• yet been finalised. 

Newsprint Allocated to Publishers 

5327. SHR£MATf JAYANTI 
PATNAIK . Will the Minister of 
INFORMATION AND BROAD-
CASTING be pJeased to state : 

(a) the total metric tonnes of new-
sprint allocated to the publishers in 
1984-85 ; , 

(b) whether the publishers are facing 
shortage of newsprint; 

(c) if so 1 the steps taken to meet the 
growing demand of newsprint by the 
publishers: and 

(d) the details thereof '1 

THE MfNT<\TFR OF STATE OF 
THE MTNISTRY OF INFORMATION 
AND BROADCASTING (SHRI V.N. 
GADGIL) : (a) An aJiocacti(ID of 
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t'?~\1;.!~2,: ,an,e~ri~", t~D,D~ ,of newsprint 
was mad~ by R~listi,ar of Nc'wsprint :fot 
India durtol f~8'4.8S. 

~I (b) to (4).' No, Sir. The 
f>v~rall, avaft'a'bi'Ii"ty of newspri'n't 
~emain~d satisfactory. Adequate steps 
~8:ye also h;een taken' to ensure uninter .. 
rupted supply qf newsprint pending the' 
finalization of the Newsprint Ailocafion 
Policy for 1985-86_ 

Import of Pa'im 0 it from 
dfffetent countries 

5328. SHRr SOMNATH RATH : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) the year since where Government 

Pinancial Year 

1982-83 

1983-84 

1984-85 
(Provisional) 

(c) The import of edible oils including 
Palm Oil during financial year 1985-86 
will depend upon the actual availability 
of indigenous oits, likely demand for the 
edible oils t the availability of foreign 
exchange, price situation in the inter­
na:tional market etc. 

Supply of FoodRrains for NREP 

5329. SHRI HARTSH RAWAT : 
Wi1I the Minister of AGR ICULTURE &. 
RURAL DEVELOPMENT be pleased 
to state : 

(a' whether his Ministry has sought 
more foodgrains for NREP under which 
subsidised foodgrains are being supplied; 

(b) if so~ whether the present quantity 
of foodgrains is to be raised per manday ; 
and 

(c) jf so, the quantity to be raised 
per man day ? 

" ,I", 

have been" importing Palm Oil from 
'ilferent countries : ~ I' 

(b) the total tonnes of Palm ' Oil 
fm'Ported froml different cou,ntrie& during 
the Jast three years; and 

(c) the total tonnes of Palm Oil 
proposed to be imported from those 
countries during] 985.86 ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 

'SINGH) : I a) The import of edible 
oils including Palm Oil was canaJised 
t.hrough State Trading Corporation with 
effect from 2.] 2.1978. 

(b) The total quantity of Palm Oil 
imporled during the last three years ii 
as under: 

Quantity imported 
(in lakh tonnes) 

5.16 

6.08 

7.04 

THE MINISTER OF STATE IN 
THE J)EPARTMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 
CHANDRAKAR) : la) and (b). Food. 
grains under regular NREP are distributed 
as part of the wages at the rate of 1 kg. 
per manday to the workers engaged 
under the programme. Allocation of 
foodgrains for different States!UTs. for 
the year 1985.86 have been worked 
out on this norm only. 

(c) Question does not arise. 

Committee bv Maharashira Governm~nt 
to Study the Cost of Prodm:tion of 

Cereals and Pulses 

5330. SHRI D.B PATTI.. Will 
. the Minister of AGRICULTURE AND 
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RURAL DEVBLOPMENT ~ pkaMd 
to state: 

. <al whether Government of Mahara. 
sbtra had set up a Committee to study 
the cost of produ~tion of cereals and 
pulses produced in Mabarasbtra i 

(b I jf so, whether Oovernment of 
Mabarashtra have submitted the findings 
of the Committee to Centra) Government 
and Agricultural Price Commission to 
fix the support priecs of cereals and 
pulses in accordJnce with the findings· 
of she Committee ; 

(c) what were the cost of production 
per quintal of cereals and pulses accor· 
ding to the Com.nittee during 1982-83, 
1983-84 and 1984.85 and the support 
prices fixed by Agricultural Price Com­
mission for cereals and pulses for tbese 
years; 

(d) whether support. prices fited by 
Agricultural Price Commission were 
much lower than suggested by Govern. 
ment of Maharashtra ; and 

(e) if 80, the reasons therefor? 

THE MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVBLOPMB.~ r (SHR£ CHANDULAL 
CHANDRAKAR,: (8) Yes Sir. 

(b) Toe Government of Maharashtra 
supplicd the cost of Prod tlction data to 
Agricultural Prices Co:nmissioD, now 
re.dcsignated a' C\)mrnission for Ald. 
cultural Cost, and Prices (CACP) for 
plddy, jowar, bajra, wheat, \ gram, tur 
and moong for the years 1982-83, 

19·83.84 and 1984.85 for recom~cmdiD. 
tbe support prieoa to Government, 

(c) The cost of production estimates 
Cor cereals and pulses. furnished by tho 
State Government for 1982-83. 1983.84 
and 1984.8 j aloog with the support 
prices recommended by tbe CACP are 
aiven in Statement I &, II. 

(d) and (e). The CACP examines 
the cost of production estimates furnished 
by the Stale Governments. However. 
while recommending a price policy, 
the Commission depends upon the 
estimates of cost of production thrown 
up by the Comprehensive Scbeme for 
studying the Cost of CultivationjPro­
duciion of Principal Crops which is 
carried out in 16 States. The object is 
to evolve a balanced intesrated price 
structure in the perspective of the 
overall needs of the economy of tbe 
country. This implies tbat the interest 
of both the producer and consumer are to 
be kept in mind in the prioe formulation 
proc~ss. Further, the Commission 
takes into consideration several other 
factors such as production and price 
trends, changes in input prices, terms 
of trade between agricultural and nOD­
agricultunil sectors, etc" while recom. 
mendlO8 the support,:procuremoot prices, 
It will be noticed that the Government of 
Maharashtra suggested high prices (or 
all commodities and particularly for 
essential cereals like paddy and wheat 
which were as high as Rs. 274.22 and 
RI. 373.8 S per qtl. respectively for 
1984-85. Tbe acceptance of tbose 
high prices would have a deleterious 
effect on the economy leading to 
unmitigated intiatioD, hiab cost of living 
and level of wages which are not 
conductive to tbe national ~oDomy. 
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ConstitutlQn of Advisory Boards 
08 Child Labour 

5331. SHRI SURESH KURUP: 
Will the Minister of LABOUR be pleased 
to state: 

(a) whether Government have given 
directives to all the State Governments to 
constitute advisory boards on child 
labour 

(b) if so, when did Government issue 
such a directive; 

(c) \\hether the Government of 
Kerala have set up such an advisory 
board; and 

(d) jf not, tbe reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) and (b). In July, 1980, 
the Central Government had written to 
all State Governments/Union Territories 
Administrations requesting them to cons­
titute State Advisory Boards on Child 
Labour. 

(c) and (d). Information is awaited 
from the Government of Kerala. 

Survey on Child Labour 

5332. SHRI SURESH KURUP: 
Will the Minister of LABOUR be pleased 
to state : 

(a) whether the Child Labour Cell 
has commissioned a survey on child 
labour by Operation Research Group, 
Baroda and Madras Institute of Develop. 
ment Studies about match industry in 
Sivakasi; and 

(b., if so, what are their conclusions 
and recommendations ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF .LADOUR (SHRI T. 
ANJIAH): (a) and ~b). The Ministry 
of Labo.ur bad commissioned two studies, 
viz. (1) working children in India by 

Operation Research Group, Baroda, 'and 
(2) study or the match industry in 
Ramanathapuram district, by the Madras 
Institute of Development Studies, 
Madras. 

A,tatement giving the main recom­
mendations on Working Children in India 
by the Operations Research Group is 
attached. The report of the Madras 
Institute of Development Studies is 
awaited. 

Statement 

Main Recommendations Based on the 
All lndia Survey of Working Children 

1. Irrespective of age of sex, if a 
child employed is given a labour­
ous task, it needs to be prohibited. 
howsoever remunerative or of 
short duration or of urgent nature 
it may be to the society Or to tbe 
family. 

2. Along with age-restriction in 
assigning a job to a child t there has 
to be a restriction on the work 
duration as his involvement in any 
task normally should not be more 
than 3 hours per day. 

3. Under the pretext of household 
work, no chiJd should be deprived 
of his legitimate developmental 
rights and freedom to do t l1iois 
of his choice under parental 
care. 

4. Child labour Jaws should have a 
focus on the care and welfare of 
children in general and the imple­
mentation be done faithfully. 

5. The stress on family welfare be 
enhanced to attain necessary child 
care and arresting the incidence of 
child labour. 

6. The working children be given 
such work which helps tbem to 
understand the dignity of labour 
with full regards to tbeir 
innocence and simplicity. 
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7. Working children should flot be 
liven any risk-involving jobs and 
they should be covered under risk 
insurance for sizeable amount. 

8. Every handicapped and destitute 
child should be protected against 
any form Qf child abuse. They 
should never be made sellable 
commodity such as child prostitu­
tes, exhibitors of acrobaticfeats on 
streets, beggars on vantage spots 
or in running trains, etc. 

9. In deciding the merits and 
demerits of working environment, 
a distinction bas to be made 
between rural and urban working 
children as the children belonging 
to former category are normally 
with their parents. Whereas in 
the later case, parental care 
remain remote if not totally 
absent, thereby resulting higber 
incidence of juvenile deliquency. 

Special Programme for ('onsoJidatioD 
of Holdings 

5333. SHRIMATI JAYANTI PAT­
NAIK: Will the Minister of AGRI­
CULTURE & RURAL DEVELOPMENT 
be pleased to state : 

<a> whether Government have a pro­
posal for launching a special programme 
for consolida tion of holdings, soil conser­
vation and water management; 

(b) whether the above programme is 
proposed to be implemented during 
Seventh Five Year Plan ; 

(c) jf so, the amount earmarked for 
the purpose; and 

(d) the amount a110cated for imple-
menting these programmes during 
1985-86 ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP .. 
MENT (SHRI CHANDULAL CHAND­
RAKAR): <a> and (b). There is DO 

proposal for launching a special pro­
gramme of consolidation of holdings. 
There is no special programme regarding 
water management b~sides the oD-going 
Command Area Development Programme. 
Certain proposals relating to expansion of 
the scope of on-going soil conservation 
programme are under consideration but 
are yet to be financial for the Seventh 
Five Year Plan. 

(C) and (d). Do not arise. 

Export of Rice and Other Foodgrains 

5334. SHRIMATI JAYANTI PAT. 
NAIK: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pJeased to 
state: 

(3) whether Government have a pro­
posal to export rice ; 

(b) jf so, to which countries it will be 
exported during 1985-86 ; 

(c) what are the other foodgrains 
proposed to be exported in 1985 .. 86; 
and 

(d) the details of the programme to 
export rice. wheat and other foodgrains 
during 1985-86 ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) No rice is proposed to 
be exported on the Government account 
by the Food Corporation of India. 

(b) Does not arise. 

(C) and (d). Only wheat is proposed 
to be exported on the Government 
account by the Food Corporation of 
India. 

About six lakh tonnes of wheat are 
already committed ror export during the 
year 1985. Further exports will be 
undertaken to the extent feasible. 
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Rehabilitation of Poor UD~er Fishery 
Programme 

5335. SHRIMATI JAYANTI PAT .. 
NAJK: Will the Minister of AGRI .. 
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state : 

(a) whether efforts have been made 
by Government to provide economic 
rehabilitation to poorer sections of the 
society under fishery programme; 

(b) if so, the names of the States 
where economic rehabilitation has been 
provided to such people under brack ish 
water fishery programme in Sixth Plan; 
and 

(c) the number of people who have 
been given economic rehabilitation under 
each of the above schemes in the above 
plan period? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (~HRI CHANDULAL CHAND· 
RAKAR): (a) Yes, Sir. 

(b) and (c). During the Sixth Five 
Year Plan period, under the Centrally 
Sponsored Scheme of Brackishwater Fish 
FarmiLg on area development concept, 
approvals have been given to initiate such 
pr()grammes in the maritime states of 
Maharashtra. Kerala, Tamil Nadu, 
Andhra Pradesh, Orissa and West Bengal. 
In addition, an experimel1tal programme 
has been initiated in Haryana, to explore 
the possibilities of utilising high saline 
ground water areas in Haryana, Punjab 
and Rajasthan. 

On completion of the development of 
the area sanctioned under the Brackish 
Water Fish Farming Scheme during the 
Sixth Plan in the States mentioned above, 
it is estimated that more than 600 
families of the poor fish farmers will get 
benefitted by way of economic rehabiJi· 
tation. 

Cattle Projects 

5336 SHRI V. SOBHANADRBEs.. . 
W ARA RAO: Will the Minister of 

AGRICULTURAL AND RURAL 
DEVELOPMENT be pleased to state: 

(a) the objectives with which AJCRP 
Cattle Pr\)jects were estabHshed at lam 
(Andhra Pradesh), Jabalpur (Madbya 
Pradesh), Rahuri, lzatnagar (U .p.) and. 
Hissar (Haryana) ; and results achieved ; 

(b) whether there is any proposal to 
witbdraw the assistance by leAR to the 
lam centre from 1 April, 198 S and if so, 
the reasons; and 

(c) whether Government propose to 
take necessary steps for continued assis­
tance to lam centre as it is the only one 
of its kind in South India dealing with 
ongole-breed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND­
RAKAR): (a) The objectives with 
which the All India Coordinated Research 
Project on Cattle was established in the 
different Centres are as follows :-

(i) To evolve a breed/strain of dairy 
cattle from loea) breeds by cross­
breeding which will be suitable for 
specialized dairy farms, intensive 
milk: production areas and other 
areas of commercial milk produc­
tioo. The cow to be evolved 
should have a minimum milk 
producfion of 2000 kg. of n'ilk 
per lactation, with a herd average 
of 3200 kg of milk per )actation~ 
with a fat test of not less than 
3.5 per cent, The breed/strain 
to he evolved should have reason­
able adaptability to environment 
and efficiency of breeding. 

(ii) For the above purpose to produce 
different kinds of crosses of 
selected Indian breeds with three 
exotic breeds of cattle and to test 
them for growlh, production, 
reproduction efficiency and econo­
mics of milk production. 

(iii) To take up anciUiary studies on 
Dutrition, physiology, management 
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and . disease control to support the 
pro.ramme. 

-1be results indicate that the Holstein 
oresses :irreSl'JectiV'e of agro-ecology and 
.. We breed involved perform the best 
fcIIlowed by Brown Swiss and Jersey hatf 
br*cls. There is little to gain by introduc­
iog exotic inheritance beyond 50 per cent 
-from one or other exotic breeds. 

(b) There is a proposal to take out 
the Lam Centre from the All India 
Coordinated Research Project on Cattle 
Breeding. The terminal report has been 
called for upto July, 1 98 c; but a decision 
Oft the dale from which it will be taken 
OUt of the project is yet to be taken. 
The reasons for this proposal are as 
follows :-

(i) Inadequate supply of green fodder 
to the animal has adversely 
affected the technical programme 
of tbe project. 

(ii) During the last 3-4 years the 
performance of the cross-breds 
has deteriorated. 

(iii) Mid Term Review Committee has 
pointed out that unless irrigation 
facilities are properly developed, 
it will not be possible to maintain 
the large herd. 

(iv) This situation was also discussed at 
the smalJ review committee meeting 
held in January, t 985 at Izat­
nagar. The Chairman had agt;_eed 
to give three months to improve 
the situation. However, DO im­
provement has been noticed by 
the Project Coordinator (Animal 
Breeding). 

(c) There is a proposal to include the 
Lam Centre in the Project entitled 
"Improvement of Indigenous Cattle'~ 

under the proposed Cattle Directorate to 
·be established duriag the Seventh Five 
Year Plan. 

Ettabll4hment of LilT ,~ Laksbadweep 

5337. SHRI K p. UNNIKRISHAN : 
Will the Minister of INFORMA TIO-N & 
BROADCASTING be pleased to state: 

(a) whether Government are consider­
ing to establish a low-power transmitter 
in Lakshadwcep group of islands; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATION AND 
.liROADCASTING (SHRI V.N. GAD­
GIL): (a) At present. there is no 
approved scheme to set up a TV 
transmitter in the Union Territory of 
Lakshadwecp. 

(b) Does not arise. 

Inclusion of Certain Farm Projects in 
Core Sector of Industries ~ 

5338. PROF. P.J. KURIEN: Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether a recentty held seminar by 
the Associated Chambers of Commerce 
and Industri~s suggestt::d the inclusion of 
certain farm projects concerning the 
production of oilseeds, pulses etc. in the 
core sector of the industries; 

(b) if so. whether Government have 
studied the suggestion; and 

(c) if so, the decision thereon ? 

THE MINISTER OF STATB IN THE 
DEPARTMENT OF RURAL DEVE .. 
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a). The Asso­
ciation Chambers of Commerce and 
lndu~tries of India (ASSOCHAM) had 
organised a Seminar in Madras on 
"Contribution of Corporate Sector to 
Agricultural Development" on 28tb 
Marcb, t9 8 5 • The semillar did -Dot 
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make .ao)' recommendation regardin, 
inclusion of farm projects in tho core 
seotOr of industries. Broa4'y what emcr­
ged from the seminar was tbat there is 
need to induct modern management and 
technology in certain agricultural sectors 
such as exports of vqetables, fruit, flowers, 
meat products etc .• oilseeds and pulses. 

(b) Does not arise. 

(C) Does not arise. 

Mini Water Sheds Identified in Orissa 

5339. SHRI JAGANATH PATT­
NA1K: Will the Minister of AGRI­
CULTURE AND RURAL DEVELOP­
MENT be pleased to state: 

(a) wheth~r a number of lnini water 
sheds have been identified in different 
catchment areas in Orissa during 1982.83 
and 1983-84; 

(b) if so, the deJails thereof; 

(c) whetht;f soil and water conser­
vation measures have been taken up in 
some of these mini water sheds during 
the last two years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEYF­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) Yes, Sir. 

(b) About 341 micro watersheds 
covering an area of 648000 hee. ha'le been 
taken up 'for comprehensive development 
to elevate and stabili.-;e production in 
rain fed areas. 

(c) Yes, Sir. 

(d) About 5589 hec. have been 
'taken up Jor land developMent inclUding 
• soil .conservation mea~ures'and about 60·8 
water harvesting/storage 's"tructures have 
been· installed. 

Supply of Wbeat, Rice and Palses .to 
West Bengal 

5340. SHRI CHITTA MAHATA: 

Will the Minister of FOOD ANP 
CIVIL SUPPLIES be pJeased to state: 

(a) the requirements of West Bengal 
for wheat, rice and pulses for the year 
1984-8,; 

(b) whether Central Government pro­
pOse to meet the demand en t irely; and 

(c) the quantity of each commodity to 
be supplied to that State? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (c). The Government 
of West Bengal were allotted 22.69 lakh 
tonnesofwheatand 13.20 lakh tonnes 
of rice against their total demand for 
23.10 Jakh lonnes and 18.50 lakh tonnes 
respectively during 1984~85. The allo. 
cations I rom the Central pool are only 
supplemental to open market availability. 
Pulses are not allotted from the Central 
Pool 

Implementation of Sampafh Committee 
Recommendations on Sugar Units 

5341. SHRI BALASAHEB VIKHB 
PATIL: Will the Minis[er of FOOD 
AND C[VIL SUPPLIES be pleased to 
state : 

(a) whether even after 3 to 4 years 
of regular crushing, the concessions 
envisaged by the Sampath Committee 
have nOl accrued to the new sugar units; 

(b) whether ,these new units are not 
able to payoff their loans to the . financial 
institutions as a result of this; 

\c) whether these units had taken 
loan keeping the concessions in view and 
any rurther delay in makiD~ the con­

. eession available them would . have .a 
crippling effect; an.d 
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(d) if so, the reasons therefor and by 
what time a decision will be taken ? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
stNGH): (8) to (c). New sugar fac. 
tories have to establish their eJigibilit}' 
under the disciplines envisaged by the 
Sampath Committee and revised iocentive 
scbemes. To avoid unnecessary delay, 
concessions envisaged by the revised 
incentive scheme to new sugar factories 
are granted on a provisional basis at onc 
or two slabs below their entitlement im­
mediately after the project has been 
deemed to have been completed and its 
eligibility for grant of incentive estab­
lisbed. Generally, the loans are granted 
to aew sugar projects by Central Financial 
lnsittutions and others keeping in view 
theis overall economic viability while taking 
into account $e likely quantum of incen­
tives which win be available to such a 
project under the revised incentive 
scheme. Subject to a new project satis­
fying all the criterion of eligibility there is 
nO delay in the issue of provisional incen­
tives being granted. 

(d) Does not arise. 

Tripartite Committee Meeting to Settle 
the Dispute of Stone Quw:ry Workt:rs 

534.2. PROF. MADHU DANDA­
VATE: Will the Minister of LABOUR 

be pleased to stale: 

(a) whether Union Labour Minister 
had assured the House on 20 March. 
1985 tbat a tripartite meeting would be 
held soon to settle the dispute of the 
stone quarry workers at Faridabad, most 
of whom were bonded migrant workers; 

(b) if so, what steps have been taken 
to settle the workers' dispute througb the 
tripartite meeting; and 

(c) by what time will the dispute be 

settled? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): (a) to (c). Assurance about 

bolding e tripartite meotinl was given. 
Tripartite meetings were convened on 30th 
March, 1985. 1st April, 1985, 16th 
April, 1985 ond 2!)th April, 1985. In 
the meanwhile, the Hon'ble Supreme 
Court has given an order that a com .. 
pliance report in respect of the directives 
issued by it in 1983 should be filed. 
The Supreme Court has also issued a 
directive about notification of minimum 
wages for quarry workers in accordance 
with the awards of the Central Govern­
ment Industrial Tribunal, Chandigarh. 

Autonomous Corporation for Doordarshan 
and Akashvani 

53-t3. PROF. MADHU DANDA­
VATE: 

SHRI B. B. RAMAIAH: 

Wil1 the Minister of INFORMATION 
AND BROADCASTING be p1eased to 
state : 

(a) whether in view of the criticism 
that MaliS media like Doordarshan and 
Akashvani are being misused, Government 
will review their attitude to the recommen­
dations of the Verg,hese Committee and 
entrust the management of Doordarshan 
and Akashvani to an autonomous cor­
poration; and 

(b) if not, the reasons thereof ? 

THE MINISTER OF STATE OF THE 
MIN]STRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) and (b). Clear guidelines 
have been given to the Media that they 
should be guided by objectivity and fair 
pJay and that representation of different 
view pOints should be their aim. The 
Media are complying with these guide­
Jines. Moreover, both the Media enjoy 
freedom and functional autonomy in all 
professional aspects. 

In view of tbe above. it is Dot 
considered necessary to review the decision 
that AIR and Doordarsban Deed not be 
converted a::t autonomous corporatioD. 
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Indo Soviet Pact on Radio and 
TV Exchanges 

5344. SHRI RAM PRAKASH: 
Will the Minister of INFORMATION 
AND BROADCASTING be pleased to 
state: 

(a) whether Indo-Soviet pact on Radio 
and TV exchanges bas been signed 
recently; and 

(b) if so, the main points thereof? 

THE MINISTER OF STATE OF THB 
MINISTRY OF INFORr\1ATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a) and (b). Yes, Sir. A Pro­
gramme on cooperation and exchanges in 
the field of Radio and Television was 
signed between India and the USSR in 
New Delhi on 29th March. 1985. The 
salient features on the. Programme ,He 

given below: 

(i) exchange of programmes on the 
occasion of inlportant historical 
events; 

(ii) observance of each other's Natio­
nal Days and coverage of Indo­
Soviet friendship months; 

(iii) exchange of filming groups in 
preparing materials in connection 
with all important bilateral events; 

(iv) exchange of programmes on 
matters relating to obs\!rvance of 
International Years designated by 
the United Nations ; 

(v) exchange of radio and television 
programmes reflecting various 
aspects of the lives of the Soviet 
and Indian peoples, various 
aspects of progress in their count­
ries and on the contacts and 
cooperation between the USSR 
and India in different fields; 
and 

(vi) cxchaDlc of radio and television 
delegatioDs or officials for parti .. 
cipatinl in different events relatina 

to TV and Radio, to exchange 
experience. prepare programmes 
and fo discuss issues to coope­
rations. 

. Wheat Production in Haryana 

5345. SHRI RAM PRAKASH: 
Will the Minister of AGRICUL TURB 
AND RURAL DEVELOPMENT be 
pJeased to state: 

(a) the per hectare production of 
wheat in Hlryana at present; and 

(b) steps being taken to raise the 
productivity of wheat in Haryana in the 
near future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT Of RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAND­
RAKAR): (a) The per hectare pro­
du~tion of wheat in Haryana during the 
crop year 1983-8 .. was 2499 kgs. Final 
estimates of wheat for the year 1984-85 
are not yet due from the State. 

(b) Steps to increase the ploductivity 
of wheat in Haryana in the near futu re, 
inter alia, include: 

(i) timely, easy and adequate supply 
of agricultural inputs like techno­
logy, seeds. fertilisers, implements, 
plant production chemicals, credit 
etc. 

(ii) increase in area under high yield­
ing varieties. 

(iii) adoption of inteprated plant pro. 
tection meclsures. 

(iv) intensification of research and 
extension efforts so as to extend 
the benefits of new technology to 
more farmers. 

(v) adequate ric:k cover through crop 
insurance etc .• and 

(vi) price and market support. 
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National Workshop OD 

Consumer Production 

S347 SHR[ K. RAMAMURTHY: . 
Wi)] the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a> the conclusions arrived at in the 
two .. day National Workshop on Consumer 
Protection on March 11 and 12, 1985 
organised by the Ministry; and 

(b) the action being taken to protect 
the consumers of the country '1 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): (8), The two-day National 
Workshop on Consumer Protection on 
March 11 and 12. 1985 organised by the 
Ministry concluded that concerted efforts 
should be made by the Government, trade 
and industry and voluntary organisations 
to protect the interests of the consumers 
and generate consumer's awareness. Sup­
port of various mass-media may also be 
enlisted in this task. 

(b) In addition to the enforcemen t of 
various laws on consumer protection and 
strengthening the Public Distribution 
System, Government is encouragmg 
voluntary consumer orga nisations for 
creating awareness amongst consumers. 

Production of Oil Sce.ds 

5348. SHRI B,V. DESAI: Wilt 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 

state : 

(a) whether Government are expecting 
another record crop of oilseeds during the 
current rabi crop surpassing the last 
season's production of 5.5 million 
tonnes ; 

(b) if so, whether the lack of autumnj 
winter rains in the northern region caused 
anxiety about the oil.seeds production 
prospects; 

(c) jf so, tbe extent to which rain 
scarcity affected the oilseeds production ; 

(d) whether Oovemmol1t bave received 
the latest reports from tbe States about 
the overall output of the oilseeds produc­
tion despite some dama.e to the crop due 
to adverse weather; 

(e) the steps being taken to incre880 
the oiJseeds production; and 

(f) to what extent the oilseeds pro­
duction will reduce the import of edible 
oil from foreign countries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHAND­
RAKAR): (a) to (d). Firm estimates 
of production of rabi oilseeds during 
1984.85 have not yet become due from 
the Stiites. However on the basis of 
preliminary reports received from the 
States etc., it is currently assessed that the 
production of rabi oilseeds during t 9H4-
85 may exceed the last year~s level of 
5,5 million tonnes. Inadequacy of 
autumn iwinter rains in the northern 

I 

region. by and large, is not likely to have 
affected the oilseeds product on pros­
pects. 

(e) .During 1984-85, a Centrally 
!:ponsored National Oilseeds Development 
Project has been sanctioned reorien ting 
and intergrating the oiIseeds development 
schemes in operation upto 1983-84. It 
is proposed to continue this project during 
Seventh Plan. The project aims at 
increasing the production and productivity 
of both traditional and non-traditional 
oilseeds through increased coverage under 
irrigation, adoption of improved package 
of practices, supply of basic inputs and 
free distribution of seeds and fertilizer 
minikits on a large scale etc. Besides" 
a remunerative price policy is aJso being 
pursued to encourage the farmers to take 
up the cultivation of oilseeds. 

(f ) The increased prod uction of oil­
seeds is taken into consideration while 
deciding the imports of edible oils from 
foreign countries. 

Loss of wheat crop in Haryana due 
to untimely rains 

5349. SHRI B.V. DESAI: Will 



t~e Mi~.ister. of ~ORICULTURB AND 
K·URAL' D~VELOPMENT' be 'pleased to 
state : 

(a) whether 10-1 S percent loss in yield 
of wheat crop was feared in Haryaoa 
alone due to the untimely rains and 
winds • , 

(b) ~f so, whether untimely rains and 
storms have greatly affected the wheat 
production ; 

(c) if so, the total Joss suffered by 
wheat producing S,lates during the month 
of March/April 1985; and 

(d) the loss of wheat production 
during (he current year? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP-~ 
MENT (SHRI CHANDULAL CHAND .. 
RAKAR): (a) to (d). Information has 
been calJed for from the Slate Govern­
ments and would be laid on the table of 
the Sabha as soon as it is recei\'ed. 

. Seed Plans by State Governments 

5350. SHRI B.V. DESAI: Will the 
Minister of AGRICULTURE AND 
RURAL DEVELOP~v.tENT be pleased to 
state : 

(a) whether Central Government have 
asked the State Governments to immedia­
tely prepare seed plans for the next three 
years so as to «mabie Union Government 
'to decide on the production of breeder, 
foundation and certified seeds through 
various agencies; 

{b) if so, how many States. have 80 

fat intimated the Central Government 
about their seed plans; and 

(c) whether any concrete proposal 
have been formulated so that tbese could 
be included in tbe Seventh Plan .targets '1 

THB MINISTER OF SrATB IN THE 
DEPAR.TMENT OF RURAL DEVBLOP· 

,ME~~ (S~RI. CHANDULAL CHAN.D~ 
RAKAR); (a) Yes, Sir. . 

(b) So far, a few States/UT's ~ave 
intimated their seed plan. The remaining 
StatesjUT's are beina reminded. 

(c) The Government of India. hat 
prepared a tentative seed distrjbuUo~ 

programme for Seventh Five Year Plan 
based on proposed seed ref)lacea:n~t 
rates. 'The State Governments/UT'a bav~ 
been requested to send their' views! 
acceptance. The Seventh Five Year seed 
plan targets will be finalised aft~i' tcci,ipt 
of their views. 

'j 

Improvements in Industrial RelatioDs 

5351. SHRI BHOLA NATH SEN: 
Will the Minister of LABOUR be pleased 
to state: 

(a, whether Government have taken 
sleps and are contemplating further stops 
to better the industrial relations climate 
and to check the alarming growth of 
industrial sickness which bas adversely 
affected employment jn the country; 

(b) if so, the details of the steps 
taken/proposed to be taken ; 

(c) suggestions of Government to the 
representatives of the workers and the 
employers; 

(d) response from the representatives 
of the Trade Unions and the representa. 
tives of tho employers; and 

(e) success achieved in the matter so 
far? 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRt T. 
ANJIAH): (a), to (b). There is 
improvement in industrial "relations 
situation in the country except for 
sickness in certain industries. In order 
to rehabilitate sick units concessions are 
offered such as waiver of penal interest, 
CundiDa of interest. reductioD in tho rate 
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of interest and mallin, rescheduling tbo 
overdue liabilities and ,rant of need 
based workins capital and term loan 
facilities. 

Cc) to (e). Discussions held with the 
representatives of workers and employers 
OD' tho 9th and 10th April, 1 985, 
reflected a &encra1 appreciation of tbe 
efforts being made to improve fur-ther the 
md uitrla I relations situation' in the 
country. 

AarlcuJtural Universities In Karnataka 

535"2. SHRI V.S. KRISHNA IYER : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(8) the number of Agricultural 
Universities in Karnataka; 

(b) whether there is any Agricultural 
University in Kamataka outside Bangalore 
City; 

(c) whether to meet the nCf.'ds 
of the Northern parts of Kar. 
nataka, Government propose to establish 
another Agricultural University at Dbar­
wad; and 

. (d) whether Karnataka Oovernment 
have sent any proposal to Union Govern­
ment in this regard ? 

,THE MINISTER OF STATE IN THE 
DEPAR1MENT OF RURAL DEVE .. 
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) There is only 
one agricultural University viz. "Uni­
versity of Agricultural Scien:es" at 
Bangalore in Karnataka State. 

(b) No, Sir. However, 
of Agricu'turat Sciences 
(Knrnataka) has its two 
Dharwad and at Mangalore 
side the Ban~alore city. 

(c) No, Sir. 

(d) No, Sir. 

University 
Bangalore 

campuses at 
located out-

Production and D".lbut~ of Cocoaat 
Seedlings ID Mabarasbtra 

53S3. SHRI R.M. BROYE: ,Will 
the Minister of AGRICULTURE AND 
RURAL DEVELOPMENT be pleased to 
state: 

(a) whether Government have received " 
any proposal from the Government of 
Maharashtra with regard to the pro­
duction of coconut seedlings in '{hat Stato; 
and 

(b) if so, what action Central 
Government have taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPART~1ENT OF RURAL DEVE· 
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): (a) and \b). Gov­
ernment of Maharashtra sent proposal 
to Coconut Development Board, Cochin, 
for establishing Regional Nursery and a 
hybrid seed garden, The proposa1 for Re­
gjonal Nursery has been sanctioned by 
Coconut Development Board for Rs. 19.38 
lakh and Rs. 1 lakh has already been 
released in 1 984.85. Proposal for hybrid 
seed garden is under consideration of the 
Board. 

Crop Insurance Scheme 

5354. SHRI PRIYA RANJAN D~~ 
MUNST: Will the Minister of AGRI. 
CULTURE AND RURAL DEVELOP. 
MENT be pleased to state: 

(a) the machinery to determine the 
crop insurance by the pea&ant~. in the 
country and> the criteria for ,selcc~ing 
huncJrt'd districts to distribut~ cqmpen. 
sation to a victim engaged in agricultural 
work with details thereof; and ' 

, ~, . 

(b) whether a meeting between Union 
Government and State. Government is 
ex'pected in this regard for the speedy 
implementation of the programme? 

THE MINISTER OF STATE IN THE 
DEP\~TME~T OF RURAL DEVE. 
LOPMENf '(SHRI CHANDULAL 
CHANDRAKAR): (a) A Comprchen ... 
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live Crop Insurance Scheme for coveriol 
wheat, paddy. millets, pulses and oilseeds 
bas been finalised recently. The scheme 
wlll be extended to all States and U. TI. 
wbicb lignify their consent. The scheme 
will cover all loanee farmen takina loans 
either from Cooperative Banks or Com­
mercial Banks in respect of these crops. 
The scheme wiU come into operation from 
Kharif I 985 and will be implemented by 
the Oeneral Insurancc Corporation of 
India in collaboration with the Slate 
Governments /U, Ts. 

(b) A meeting between the Union 
Government and the State Governmentsl 
U.Ts. 'was held on 1.5.1985 in which tbe 
modalities of the .implementation of tbe 
scheme from Kharjf 198 S were fully go~e 
into 

Price of Rice Sold at Fair Price 
Shops in West Bengal 

5355. SHRI PRIYA RANJAN DAS 
MUNSI: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
stale the price at which rice was sold to 
West Bengal (per kg.) by the Centre in 
1982-83 1983.84 and 1984.85 and , 
tbe quantity thereof during each of those 
years? ' 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH): Rice is sold to all State Govern .. 
menta including Welt Bongal at a uniform 
issue price, whicb was Rs. 188/-, Ra. 2001-
and Rs. 215 I-per quintal for common, 
fino and superfine varieties. respectively, 
w.e.f. 1-10.1982, and Rs. 208/-, RI. 
220/- and Rs 2351- per quintal for 
these varieties, respectively w.o.£. 
16-1-1984. 

Tbe off.take of rice in Wes&. Benpl 
duriDa the I .. , three years bas been : 

1982-83 
1983.84 
1984.85 

••• ... 
••• 

(10 '000 tonnes) 

1592.5 
1290.5 
, 869.6 

(Provisloaal) 

Fislq Procqremeat Polatt for SIII8I'eUe 

5356. SaRI BANWARI LAL PURO. 
HIT: Will the Minister of. FOOD 
AND CIVIL SUPPUBS be pleased to 
state : 

(a) whether Central Government have 
fixed three different points in Uttar Pra­
desh to procure sugarcane; . 

(b) whether the farmers of Maba­
rashtra have also requested Coo'tral 
Government to fix up three difForoot 
points in Maharashtra as in U.p. to pro. 
cure sugarcanej and 

Cc) if so, by when the same system is 
likely to be introduced in Maharashtra ? 

THB MINISTBR OF FOOD AND 
CIVIL SUPPLIES (RAO BIRBNDRA 
SINGH); (a) and (b). No. Sir. 

(C) Does not arise. 

DJ,erslfication of Food ProcessJq Iadostry 

5357. SHRI BANWARI LAL PURO­
HIT: Will tbe Minister of FOOD 
AND CIVIL SUPPLIES be pJeued to 
state : 

<a> whether his Ministry haa urpd 
the foOd pracessinl industry to dfvenify 
into DOW fields; 

(b) if 80 details of 8uideliD. ill'" 
by the Government in this reaard. and 

(c) to what extent tbe food proceu­
ina industry will be benefited 'I 

THB MINISTBR. OF FOOD AND 
CIVIL SUPPLIES (&AO BIRBNDRA 
SINGH): <a> to (c). The MiDiltry of 
Food and Civil Supplies bas Dot tRued any 
iDltructioDa/luideline& in tbis teaatd. 

Oedlae .. Groaadaat Yield Ia SawMlatra 

5358. SHU DIGVIJAY SINH: 
WW the MiD.istor of AGlUCULTURB 
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A'fq,,'<' RURAL "DEVELOPMENT be 
pJeased to st~te : 

, Cal whether tbe average, yield per acre 
of groundnut in Saurashtra rregion has 
been declining ion the last five years; 

(b) whether tbe Union Government 
have set up an enquiry under a research 
project to look into this problem; and 

( c) if so, steps being taken to rectify 
this s~tuation ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP. 
MENT (SHRI CHANDULAL CHAN­
DRAKAR): (a) The average yie14 of 
groundnut per hectare in Saurashtra 
region has been fluctuating from year to 
year due to seasonal conditions during 
the groundnut growing period. 

(b) and (c). Research on groundnut 
is being pursued vigorously at Junagarh 
under the aegis of Gujarat Agricultural 
'Pniversity. In addition to the existing im­
proved varieties like GAUG .. 1 0,"J-l1, JL-
24 which are high yielding varietie~ in the 
spreading and bunch habit groups, two 
more varieties, 00 .. 1 and GG-2, have 
been evolved. Besides, a National 
Research Cen lre for Groundnut has been 
established at Junagarh by the Indian 
Council of Agricultural Research to 
generate new breeding material with 
built-in high yield to combined with dis­
ease and pest resistance, draught and cold 
tolerance etc. 

{-Translation] 

Mismanagement During the Tenth I.F.F. 

53,59. 'SHRlSARFARAZ AHMED: 
'Wi1l the Minister of INFOR MATtON 
AND, BROADCASTI.NG be pleased to 

~,state : 

j', (8) 'whether Govemmeht"Are-' aware of 
the mismanagement and disorder during 
,the 'Tenth International Film Festi.ml and 
whether,.they have ,got any, ,·enqllir~ con­
ducted into the matter; 

(b) if so, _ t,~e name of the officer 
who conducted tbe enquiry and the details 
of the report submitted by him; and 

(C) the action t.ken by OO\'crnmen,t 
against officer$ found responsible for 
mismanagement ? 

THE MINISTER OF STATE 
OF THE MINISTRY OF lNFOR .. 
MATION AND BROADCASTING 
(SHRI V.N. GADGIL): (a) There 
was some confusion towards the end of 
the Inaugural Function of the 10th Inter­
national Film Festival of India when an 
attempt was made to introduce the 
important film personalities present on 
the occasion to the audience. There 
were also press reports about mismanage­
ment in certain respects. However, no 
enquiry has been ordered by the Govern .. 
mente 

(b) and (c). Dooot arise. 

Schemes for the Sale of Aslnd Flats 

5360. SHRI SARFARAZ AHMED: 
Will the Minister of WORKS AND 
HOUSING be pleased to state: 

. (a) the details of schemes formulated 
for the sale of flats in Asaid Village by 
the Delhi Development Authority indi­
cating the dates of their formulation as 
also the dates on which applicatjons were 
invited therefor; 

(b) the number of applications received 
'under each sehemes and the total amount 
of money of the applicants deposited 
with DDA; 

(c) the time by which fiats 
are likely to be allotted to the 

applicants and it it Is not proposed to 
allot the flats the reasons therefor;. and 

(~ the reason:s for changing '", the, 
schemes e\rery time? 

THE MTNJSTER OF WORKS' :ANb 
HbtJst":G rS·HRI ABDUL GHAFOOR) : 

. -~(a) _ ... 8'S3 -fiats 'coo'structed -fa 't~e Asi'an'" 
.. ' 



(lames Village, CoOlple~ were to. be dis­
posed of as follows :-

(i) 599 flats were to be sold to non­
resident Indians against foreign 
exchange, as per Govt. decision 
dated 6.6.1983. Applications 
were invi1{d by DDA in Novem­
ber, 1 983, The last date for 
receipt of a.pplications fixed as 
31 st December, 1983 was exten. 
ded twice upto end of Januat'Y 
and February, 1984 respectively. 

(ii) 254 flats were to be dispose of to 
the Nationalised Banks jPublic 
Sector Undertakings! other Public 
Financial Institutions, as per 
Govt. decision dated 6.12.1983. 

(b) (i) In all 95 applications were re­
ceived from non-resident Indhms 
and a sum of US DolJors 
4,75,000 was received as earnest 
money, 67 applications have 
since been withdrawn. Against 
the remaining 28 applicants who 
have been allotted flats, posses­
sion of 8 flats has been given 
after receiving full payment in 
foreign exchange. 

(ii) ,Out of 254 flats to be sold to 
Nationalised Banks/Public Sector 
Undertakings/other Public Finan­
cial Institutions, 1 90 fiats have 
been alotted to various National .. 
ised Banks/Public Sector Under .. 
takings lother Public Financial ' 
Institutions and a total amount 
of 2 1 .32 crores has been recover­
'ed. Remaining 64 fiats are 
likely to be disposed of shortly. 
About 277 application<; of 
NatjonaH~ed Bank.sjPublic Seclor 
Undertakings/other Public Finan­
cia') Institut:ons are stitl pending. 

(c) The remaining flats will be dis" 
posed of shortly. . 

(d) Change onlY' once is ~nvjsaged on 
account of poor re~'ponse· from non. 
resident Indians. I 

Target' (or Construetion'of flo'_' by ·DDA 

5361. SHRI SARFARAZ AHMAD: 
WiJI the Minister of WORkS AND 
HOUSING be pleased to state : 

(a) whether Delhi Development 
A uthority will COnstruct one lakh houtes 
every year 

(b) if ~Ot the out-line9 thereof find 
the steps taken so for by Defhi Develop.· 
ment Authority to achieve this. tar,et anq 
the time hv. which this target is likely 
to be achieved; and 

(c) whether raw material has been 
procured for achieving this target? 

THE MINISTER O,P VVORKS AND 
HOUSING (SHRI ABDUL OHAFOOR): 
(a) DDA is planning to construct ~ 
lakh houses per year. 

(b) 59019 houses are at variou4 
stages of construction and likely to be 
completed during 1985.86, 30,219 
houses are under process, the construction 
of which is likely to be started during 
1985-86. In additional, severa) new 
housing pockets have been 
identified recently which would cover 
about 70 houses to be taken up during 
1985-86. 

(c) BasicalJy DDA is getting the 
works executed t hrougd contractors and 
raw.materials for hous.es are to be 
arranged by the contrac.tor~ themselves 
except for a few items like cement steel, 
pipes etc. which are stip~lated for issue 
by DDA. nOA expect~ to procure all 

, " , , 

this material in the J~quisit~. 9uantities 
;with the cooperation 'of .. concerned 
Mlnj~teries/Departments' of t'he':' Govern. 
ment of India subject 'to u~foreseen 
contingencies. 

I~n'~:f/~~ 
Reorganisation of Rat Control 

Advisory Board 

, flo': ,i'l;:-. 

5362. SHRI VIJAY .~N, ,.~ATIL : 
Wi]] the Minister of AGRICULTURE 
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AND RURAL DEVBLOPMENT 'be 
,pleased to atate : 

<a) whether Government propose to 
rcorpnise tbe Rat Control Advisory 
Board; 

(b) i~ so, tho salient features 
thecco( ; and 

(c) the mode of coordinalion with 
the Agricultural Food and supplios 
departments of State Governments? 

THB MINISTER OF STATE IN 
THE DEPARTMENT OF RURAL 
DEVELOPMENT (SHRJ CHANDULAL 

\ CHANDRAKAR): (a) and (b). A 
Central Advisory Board had been set 
up in May, 1974, under the Chairmanship 
of Minister of State for Agriculture. 
It was replaced by an official level 
committee in December, 1979, uoder the 
Chairmanship of Secretary (A&RD). 
This Committee was I e-coDstituted to 
March, 1982, and its Chairman is 
Sr.cretary, Department of Aariculture & 
Cooperation. This Committee consi6UI 
or I 7 members representing the concerned 
cCDttal Ministries, State Governments, 
the Indian Council of Agricultural 
R_arch. Central Food Technological 
RCJiearch Institute and Central Arid 
Z4*e Research Institute. The functions 
or the Coo:amiltee are al u.cder :-

(i) To plan concerted and cooperativo 
efforts to eradicate tbe rodent 
menace; 

(il) To adviso Central and State 
GoVetDmeDts OD matters relatin, 
tOl administration, 6DaDCO etc •• 
in the or_iaalion of Rodent 
Control· Proarammes' ; 

(iii) To ad .. ito the Central and State 
OoverDCDents on policies to be 
adopted for rodent control; ADd 

(iv) To coordinate the effort. of 
tb.· State RQdent Control Com­
mit ... 

(c) The State Governments have 
been aiven representation Oil this 
Com'!littee on regional basis. implement­
ation of rodent control proarammes of 
the State Departments or Agriculture and 
Food and Supplies. is coordinated by 
the said comtwttee at Ceotral level; 
and by tbe State 1eve) rodont control 
committees within the Stites. 

RectiC)' IDI the defects In Construction .ad ' 
Maintenance of MIG flats by DDA 

5363. SHRI VIJAY N. PATIL 
Will the Minister of WORKS AND 
HOUSING be pJeased to state: 

(8) the common complaints of th~ 
Resident Welfare Associations of different 
MIG (flat) Colonies c;:onstructcd by DDA 
in New Delhi; 

(b J whether there is any special wins 
of the engineering department to rectify 
the defects io construction aDd mainte­
nance problems ,mentioned in tbo 
complaints; and 

(c) tbe amount spent by DOA durin, 
the year 1983.84 for tbe upkeep of 
the colonies as per tbe complaints of 
Resident Wejfarc Associations ? 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHAFOOR) : 
(a) The common complaints arc as 
Iol1ow8 :-

I • Seepalel, leak aiel and dampness 
in various partl or tbe houlOl. 

2. BJocka,o and leakago io pipes 
aDd draina. 

3. Defective plaster. 

4. Defective overhead water tank 
covers. 

5. Defective ftoor finiahiDI. 

6. ApprehensioQ about ttructural 
.. rety of BuildiDp. 
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, • Quality of elect rica , wirings. 

8. Defective wood works. 

(b) No, Sir. The defects in con­
struction and maintenance problems are 
attended to by the concerned Division 
of the Engineering Wing in DDA. 

(c) The expenditure on rectification 
of defects is charged generally to the 
schemes and as such no separate account 
is maintained for the expenditure 
incurred for rectification of defects. 

Intensive R Ice and Wheat Cultivation 

5364. SHRI SOMNATH RATH 

SHRI HARIHAR SOREN : 

Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

( a) whether Government have 
launched pilot projects in some States for 
intensive rice and wheat cultivation : 

(b) if so. the names of the States 
where such pilot projects have been 
implemented ; 

(c) ~ince when such projects have 
been started in Orissa; 

(d) the a~ount given to Orissa 
for implementing the above proposal : 
and 

. . 
(e) the total areas in Oriss'a brought 

under intensive rice and wheat cultivation 
under the above programe ? 

THE MTNTSTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHAN­
DRA KAR) : -<a) and (b). Government 
of India have launched a pilot project for 
i"t~nsive rice cultivation in 1984-85 
in the Eastern Sf,utes of A!'sam, Bihnr, 
OrisiII8. West' Benga) a'nd East~rfl Parts 
of Uttar Pradesh and Madhya Prade~h. 

(c) and (d), The rice Pilot .Pr0ject 
was started in Orissa during 1984.85 
and an amount of Rs. 66,01 lakh was 
sanctioned for implementing the project 
in seven blocks. 

(e) An area of about 1.13 lath 
hectares was covered under the scheme 
of Rice Poilot Project in the selected 
blocks of Orissa, duriog 1984-85. 

Handling Cost of Foodgralns In FCI 

5365. SHRIMATI KISHORI SINHA: 
WiJI the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether FCl's handling cost of 
foodgrains ha~ been increasing from year 
to year; 

(b) the per tonne handJing cost 
between 1980 and 1984, year-wise; and 

. (c) how does it compare with 
handling co~t of private traders? 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH') (a) There has been some 
marginal increase in the handling cost 
of FeI incurred in connection Wilh 
storage, movement and distribution of 
foodgrains from year to ye IT. 

(b) The per tonne hc:lndJing cost of 
FCI is given below: 

t. 

2. 
3. 

4. 

1980~8t 

1981-82 

1982-83 

1983.~4 

(Rate per tonne) 

290.50 

~ 78.70 

439.10 

393.50* 

* (without transit and s'tora~e losses) 

(c) The Government of India are 
not aware of the handling cost of 
toodgrains of' pdvate . "rade. As s~h, 
it is not· "o~s';b1e to" cotTlpare the 
handling cost of F.C' with .tr.at f'f private 
trade, 
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Fba.adal ,NlJistaoce, to Alro.£ng_ers 
aad A:gro.Tecbnidans 

S366. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of AGRI­
CULTJJ~ AND RURAL DEVELOP­
MENT be pleased to stute : 

(a) whether during 1 ?82-8~ Govern­
ment recommended financial aSSJstanc~ for 
Agro-engineers and Agro-technicians ; 

(b) whethe,r a scheme was drawn up 
for their rehabilitation; 

(..;) if so the details of the scheme 
drawn up j·n this regard and the number 
of engineers/technicians who have been 
given assistance during 1982-83, t 983-
84 and 1984-85 ; 

( d) if the scheme has not been taken 
in hand. the reasons for dela~ in its 
implementation; and 

(e) when Government propose to 
. implement the above scheme or introduce 
a new one? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT (SHRI CHANDULAL CHAND­
RAKAR): (a) No scheme for financia! 
assistance: to the Agro-Engineers and 
Agro. Technicians was taken up during 
1982-83. 

(b) No, Sir. 

(c:) As no scheme was drawn up in 
this reprd the question of financial assis­
tance does not arise. 

(d) As no scheme was taken up the 
question of delay in implementation of the 
scheme does not arise. 

(e) The Government of India laun. 
ched Agro .. Service Centres Scheme in 
) 971-72. The scheme was implemented 
through 1 7 Agro .. Industries Corpol'atioDS 
established in various states of tbe 
country. The scheme was transferred to 

the State sector w.eJ. 1 st April, t 979. 
No new scheme in· this regard is ~rider 
cons ide. ation of tbe GoverDment~ 

Report of Central Study Team Cur 
Scarcity Relief in Karnat~'~a 

5367. SHRI NARASINGRAO 
SURYAWANSHl: W,ll the Minister of 
AGRICULTURE AND RURAL DEVE­
LOPMENT be pleased to state: 

(a) whether the report of the six 
member Central study team for scarcity 
relief i.e. assessing the scarcity condition~ 

in various States, has been prepared and 
subm:tted to Government; 

( b) if so. detaIls theJ eof, particularly 
\\ ith reference to Karnataka; and 

(c) if not, when it is likely to be 
submitted ']. 

THE MINISTER OF STATE IN THE 
DEPAR1MENT OF RURAL DEVE­
LOPMENT (SHRI CHANDULAL CHAN. 
DRAKAR): (a) The Central Teams 
that are sent to different States for 
assessing the damage due to natural 
calamities, like, drought, flood, cyclone, 

" earthquake, etc, and the Central assis­
tance required fef tackling these calami­
ties. The Dumber of the Members of 
each Team various with the nature of 
assistance' sought by the State Govern .. 
ment cClDcerned. For each calamity a 
Central Team is set up On receipt of the 
Memorandum after the Government 
decides to send a Team to tbe State 
concerned. Each Team submits its 
report after visit of the State concerned 
and the same is considered by the High 
Level Committee on Relief. 

(b) and (c). In the case of Karoataka 
a Memorandum was received from the 
State Government in September, 1984. 
A six member central Study Team was 
deputed to that State in October, 1984. 
On the basis of their report and, recom­
mflodatioD of the Hiah Level Committee 
OD Relief, a ceiliog of Central assistance 
of Rs. 32.73 olores was sanctioned OD 
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22-11-1984 for meetins the drought 

ait,uation j~ the Stat;,. During April 

19 ~ S, another Central Team went to the 

State on receipt of a Memorandum, from 

the State Government~ The Team's 

rep'ort is being processed. 

Revised Scale of Payment for CelUoa 

Surplus Land io Orissa 

5368. DR. KRUPASINDH'U 8HOI : 

Will the Minister of AGRICULTURE & 
RURAL DEVELOPMENT be pleased to 

state : 

(a) whether revised scale of payment 

for ceiling surplus land in Oris~a and its 

arrear liability has been delayed due to 

non-release of funds by Central Govern .. 

ment; 

(b) if so, the details thereof; and 

(c) the steps proposed to be taken to 

expedite the matter ? 

THE MINISTER OF STATE IN THE 

DEPARTMENT OF RURAL DEVELOP­

MENT \SHRI CHANDULAL CHAND­

RAKAR): (a) to (c). 'The revised scale 
of assistance under the Centrally sponsored 

scheme of providina financial assj~\~ance to 

tbe assignees of Jand came into force 

from 1-4-1 984. Under the scheme, 

releases of Central sbare subject to avai­
lability of fut:tds depends upon (iJ a 

corresponding provision as counterpart 

sbare beiDa mado by tbe State Govern­

ment in the State budsct out of their Own 

resources and (ii) furniip'inii Dr utilisation 
certificates by the State' GOv.~8Qlent. ip. 

respect of fundi rOleated durinl previous 

yiars. During 19,84.85, the State 

Government or Orissa made a provision 

of Rs .• 5.539 lakhs towards their share. 

The Government of India also released to 

the Stele Government Rs. 45.53 lakhs 

towa-Ail Us &bafe. ' Thofre aro DO at'reeH 

of Central sbare to be paid to the Orisla 

State Government towards expeoditure 
incurred by them. 

IDA Credit for Agrkult~ral and 

Rural Projeets 

5369, KUMARI PUSHPA DEVI,: 

Will the Minister of AGRICULTURE 

AND RURAL DEVELOPMENT be 

pleased to state: 

(a) whether International Develop­

ment Association has approved credits to 

help India to carry out its agricultural 
and rural projects ; 

(b) if so, the total amount of IDA 

credit likely to bo made availabJe for 

_Indian Farm projects and also for rural 

developm~nt proj~cts· and , 

(c) the names of the States whrre 

such projects are proposed to be 

implemented with IDA credit ? 

THE MINISTER OF STATE IN THB 

DEPARTMENT OF RURAL DEVELOP_ 

MENT(SHRICHANDULAL CHAND~ 
RAKAR): <a) Y., Sir. 

(b) and (c)'. Statement givin& det'ails 

of on·aoins IDA assisted Projects and 
States' covered' if dtaebed. 
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Statemeat ' 

Sl. Name of tbe Project States covered IDA Credit in 
No. US $ milJioD 

1 2 3 4 

1. National Diary, Project AU States 150.0 

2. Madhya Pradesh Agricultural 
Extension and Researcb 
Project.II Madhya Pradesh 31.0 

3. Composite Agricultural Extension Kamataka. Oujaral, 25.0 
Project and Haryana 

4. Keral. Agricultural Extension 
Project Kerala 10.0 

S. Maharashtra Agricultural 
Extension Project Maharashtra 23.0 

6. Tamil Nadu Agricultural 
Extension Project Tamil Nadu 28.0 

7. Andbra Pradesh AlricuJtural 
Extension Project Andhra Pradesb 6.0 

8. Inland Fisheries Project Bihar t Madbya 20.0 
Pradesh, Orissa, 
Uttar Pradesh and 
West Bengal 

'. Second National Co-operative West Denaal, Bihar 125.0 
Development COrpOI&ti6lO Madbya Pradesh, 
Project' Andhra Pradesh. Uttar 

Pradesh, Mabarash tra, 
Haryana, Punjab and 
Himacbal Pradesn 

JO .. Second NatiQllal Seed Project Bihar, Karnatata, 1,6.,0 
Orissa, Rajasthan aDd 
lJttlr Prad~sb 

t!. ' Kerala Agricultural Ker.'. )0.0 
Development Project 

IZ. Calbewnwt Project Andhra Pradesh, 22.0 
Kamataka, "Kerar. 
and Orissa 
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1 

13. 

14. 

IS. 

16. 

17. 

2 

National Cooperative 
Development Corporation III 
Project 

A Pilot Project for watershed 
Develop men t in R'linfed areas 

National Agricultural 'Extension 
~roj.ct 

National Agricultural 
Research Project 

Jammu & Kashmir 
Horticulture 

Constraints In Foodgralns Production 
in ~adhya Pradesh 

5370. KUMARI PUSHPA DEVI: 
WiJI the Minister of AGRICULTURE 
AND RURAL DEVELOPMBNT be 
pleased to state : 

(8) whether Government are aware of 
the main constraintl in foodgrains pro. 
duction in Madhya Pradesh ; 

, (b) ,if SOt the strategy proposed to 
be adopted in the Seventh Plan to remove 
tbose constraints and to increase the areas 
under roodgrains production ; and 

(c) ,if so, tbo details thereof '1 

THE MINISTER OF STATE IN THE 
DEPAR.TMBNT OF RURAL DEVELOP. 

3 

OrisIa. U.p •• Madhya 
Pradesh" Karnataka, 
Rajasthan, West 
Bengal, Haryana, 
Maharashtra & A.P. 

Andhra Pradesh, 
Karnataka, Madhya 
Pradesh & 
Maharasbtra 

Orissa, Madhya 
Pradesh, Rajasthan 

All States 

Jammu & Kashm ir 

4 

220.0 

31.0 

39.1 

27.0 

14.0 

MENT (SHRI CHANDULAL CHAND. 
RAKAR): (a) Yes. Sir. 

(b) The major constraints to increase 
foodgrains production in Madhya Pradesh 
include low coverage of area under high 
yielding varieties o( cereals aDd millets, 
lower consumption of chemical fertilisers, 
non.adoption of adequate plant protection 
measures by the rarmers, less percentap 
of irrigated area under various crops, etc. 
The strategy during -the 7th Plan would 
be to remove these constraints and 
increase area and production of food­
grains in the State. 

(c) The Iross cropped area is pro­
jected to iocrease ,from the anticipated 
level of 222.1 S lak b hectares duri.,. 
1984-85 t~ 232.00 lath hectares by,tb. 
end of 7th Five Year Plan in Madhya 
Pradesh. Most of this increase in area 
would be under food crops. This wUl be 
supponed with the implementation of the 
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Programmes 

1. Consumption of fertiliser (NPK.) 

2. Area under HYV 

3. Production of improved seed 

4. Distribution of improved seeds 

S. Plant protection pesticide technical 
grade materia) 

[Translation] 

Ca~s Pending In Labour Tribunal 
against Elgin Textile Mills, Kanpur 

5371. SHRI SATYANARA'¥AN 
PA WAR: Will the Minister of LABOUR 
be pleased, to state : 

(a) the number of cases pending in 
Labour Tribuna1 against Elgin Textile 
Mill, Kanpur; and 

(b) the nature of these cases and the 
time by which these are likeJy to be 
settled? 

THE MINISTER OF STATE IN THE 
MtNISTRY OF LABOUR lSHRI T. 
ANJlA1:D: (al ~nd (b). The required 
information has been called from the 
Government of Uttar Pradesh, the appro­
priate authority. It wHI be laid on the r.bJe of the House in due course. 

I 

[EngUsh) 

Housing Co-operative Society for 
Members of Parliament· 

" 5372. SHRI BALASAHEB VIK:HE 
BATIL: Will the Minister of WORKS 
AND HOUS'INO be pleased to state: 

" 

, (a) whether hQus.ioa Co- operative of 
t~~ M~mbers of Parliament was rQrmed, ; .. ~ , 

Unit 

(lakh tODnes) 

(Iakb ha.) 

(thousand 
tonnes) 

(thousand 
tonnes) 

(thousand 
toones) 
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1984.85 7th Plan 
(Anti) 

3.80 9.45 

50.50 60.89 

2.78 4.08 

2.20 15.10 

3.0 4.0 

(b) whether the member of this 
body have been given land and if so, 
the particulars thereof; 

(c) how many Co-operative Societies 
remain to be given land, with particulars; 
and 

(d) by what time this will be done '1 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL OHA­
FOOR): (a) and (b). The Registrar 
of Co. operative Societies has reported 
that there is no Co-operative Society 
in Delhi restricting its' membership to 
Members of Parli~meDt. 

(c) The DDA has reported that out 
of the Group Housing Societies regi­
stered prior to 1 982, 14 Societies 
remained to be allotted land for reasons 
like default in payment and non-fulfilment 
of formatities. These Societies have 
been recently offered land in Robini· 
Projects. Registration of new Societies 
was started in 1983. It j~ estimat~d 
that about 1500 new Societies have 
been registered under the Dew Re"i­
stration. 

(d) Th~ DDA has reported that 
land for' allotment to the new Societies 
can be identified only after the lists of 
M.-nber& of all new $ocieIti~ are veri6ed 
aad the requiremoll't ,r 11\D4.a-."d, 
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¥UlI~ of qlto. ~ Stevcane 
crops under Crop Insur,uce Scheme 

5373.' SHRI HUS$,.AIN DALWAI : 
Win the Minister" or' AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(8) the reasons for "excludioJ cotton 
and sugarcane from erop insurance 
scheme adopted by Government of 
India; 

(b) whether Government propose 
to reconsider the inclusion of cotton / 
aod sugarcane crops in the crop insurance 
scheme; and 

(c) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE­
LOPMENT (SHRI CHANDU. 
LAL CHANDRAKAR) : (a) to (c). 
InitiaJly key cereals viz. Paddy, Wheat, 
Millets and dryland crops like Pulses 
and Oilseeds would be covered under 
the comprehensive crop Insurance 
Scheme. Inclusion of other crops, like 
Cotton and Sugar.cane etc .. would be 
eoosidered in stages after reviewing the 
progress of the scheme. in respect of 
the abo\e crops. 

Mother.shlp project of fishery in Bombay 

5374. SHRI HUSSAIN DALWAI : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
'pleased to state : 

(a) whether O()\lernment propose to 
give permi~sfon' to launch a mother-ship 
"roject of ftshery in high seas of 
Bombay; 

(b) the details of tbis project; and 

(c) whether Government propose to 
encourage the proposal with a view to 
.cx:eJe ..... the :pace,:dcwloJ>ll*tt of ftsJM,ties 
_. 'the weat coast of ,IDa. ? 

THe MINISTER. OF STATE IN 
THE DEPARTMENT OF RURAl., 
DBVELOPMENT (SHRI CHANDULAL 
CHANQRAK.A~) : (a) .No such 
proposal has been received. 

( b) Question does not arise. 

(c) The proposal will be examined 
on merit if received. 

Mirkarwada fisheries port ill 
Ratnagfri d istret 

5375. SHRI HUSSAIN DALWAI 
Will the Minister of AGRICULTURE 
AND RURAL DEVELO'PMENT be 
pleased to state : 

(a) the progress made in Mirkarwada 
fisheries port in Ratnagiri district, which 
has been financially aided. by UnioD 
Government; 

(b) the total cost of the project ; and 

(c) the contribution of Government 
of India in this project 1 

THE MINISTER OF STATE IN 
THE DEPAR TMENT OF RURAL 
DEVELOPMENT (SHRI CHANDULAL 

. CHANDRAKAR): (a) .The maio 
component'J of the Mirkarwada. Fisheries 
Port consist of breakwaters and quaysl 
jetties. By the end of March, 1985, 
about 40% of the work on breakwaters 
and 70<;'0 of the work relating to quays! 
jetties have comJleted. Other items of 
work like dredging, slipway, auction baH, 

internal roads etc. can be taken up 
after completing the break-waters aod 
reclamation. 

(b) The fls.hing harbour al Mirkarwada 
wat originally approved for Rs.·3 44.2 S 
lakhs ,in April, 1977, whicb needs 
revisioo. 

(e) A total sum 0' R.s. t £4 lakhs 
has so far been released to the State 
Govet'n~tnt on the ba~i, of approved 
pattetd br awtanee under the Centrally 



MAY? t985 ,w".,,~, 284 

.. 
,Sponaored Scbeme on tho conltructioD 
of ishiDa harbours at minor ports. 

ModerDlzatloD ot Bullock Cart 

5376. SHRI HUSSAIN DALWAI : 
Will the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to sta te : 

<a) whether Government had pro­
posed to provide bullock carts with 
rubber tyres ; 

(b) the progress made in regard to 
tbe scheme originally sponsored by the 
Planning Commission to replace age-old 
bullock cart wheels by discarded rubber 
tyres; and 

(c) whether keeping in view the 
significance of bullock cart in village 
economy, Governnlent propose to take 
any effective steps to modernize age-old 
bullock carts '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE. 
LOPMENT (SHRI CHANDUL~L 
CHANDRAKAR): I a) No, Sir. 

(b) In view of the re(,ly to part (a) 

above, the question does not arise. 

(c) The Government in the Ministry 
of Sbipping and Transport bas been 
funding research on improved buJlOck 
cart design through:- ' 

(i) Indian Institute of Management. 
Bangalore. 

(ii) Central Road Research Institute 
(C.R.R.I.) Research Institute 
under Council of Scientific and 
I Ddustria) Researcb. In addition 
Indian Council or, Aaricuh ural 
Research (I.e.A.R..) is also 
enaaaed in research tbrouab All 
India Coordinated Project and 
,tbrough Central Institute', of 
agricultural Engioecrio.. 1m­
proved bullock carts manufactur.ed 
by P~bUc aD~ Private Orpnis-

.dOD. are available . in tho 
country. 

St_IIIation of Doctors worklDI UDder 
E.S.I. Scheme 

5377. SHRI MOHANBHAI PATEL: 
Win the Minister of LABQUR be pleased 
to state: 

, <a) whether io the Employees State 
Insurance Spheme, Medical Docto,rs 
with service of more than seven years 
are stagnating in tbe same scale of RI. 
700-1300 while in COHS, Doctors get 
promution much earlier; 

(b) whether the Supreme Court in 
their judgement given in 1 9 g2 in a Wirt 
Petition by ESI Doctors had observed 
that ESI Doctors should be promoted 
to be next higher scale automatically 
afler five years; 

(c) jf t)O, the reasons for 000-

implementation thereof ; and 

(d) the particulars of Doctors of 
more than five years of service in 
ESIC, and when they would be pro­
moted 1 

THE MINISTER OF STATE OF THB 
MJNISTRY OF LABOUR (SHR( T. 
ANJIAH) (a) The administration 
of medical care under the ESI Scheme 
is the statutory responsibility of the 
concerned State Governments/Union 
Territory Administration. except in 
Delhi where the ESI Corporation is 
directly administering medica] care. 
According to the ESI Corporation, 
there, are several Insurance Medical 
Officer with more tban seven yoars 
service in Delhi but Dono of them is 
stagnating at the maximum of the scale 
of pay. 

(b) No, Sir. 

(c) Does Dot arise. 

, ,(d) A Statement livin. the particulan 
of Insurance Medical Officer. with moro 



than be' years or .rvlet is attathed. 46 
of these officers were promoted to next 
bigber arade on ad- hoc basis in July, 1 984 
but only 22 of them have accepted the 

PfQmotiOD. Action to regularise tbe 
ad~bOc appointment and to fill up tbe 
reolaioiDI vacancies is likely to be 
compJeted abortly. 

Statemeat 

SI. No. Name of Medical Officer 

1 2 

1. Dr. G.p. Sarabhai 

2. Dr. A.K. Duggal 

3. Dr. (Mrs.) S.p. Chadha 

,~. : Dr. P.N. Hans 

'5. . Dr. S ,K. Anand 

6_ Dr. I.M. Gulati 

7. Dr. N.D. Khurana 

8. Dr. (Mrs.) Nasreen Khan 

9. Dr. (Mrs.) A Martins Mathew 

to. Dr. (Mrs.) Sharda Sharma 

11. Dr. A.K. Kathuria 

12. Dr. (Mrs,) Hemangani Nath 

13. Dr. (Mrs.) Urmil Maltare 

14. Dr. (Mrs.) Harjeet Kaur 

t S. Dr. (Mrs.) P.L. Bidani 

16. Dr. Ama r Das Mani Ram Patil 

17. Dr. (Mrs.) Nirmal Singh 

18 .. Dr. (Mrs.) K.aruna Bohra 

19. Dr. Shantimoy Chakraborty 

20. Dr." '(Mrs.) Kaushalya Tyagi 

21. Dr. R.IC. Mathur 

22. Dr. J.N. Mohanty 

23. Dr. (Miss) Sneh Lata Itajput 

24. Dr. V.K. Talwar 

25. Dr. (Mrs.) Abba Garg 

26. . Dr._ (Mrs.) Nal~Di T~~~D 

. .. , 

Date of regular 
appointment 

3 

20.9.1972 

21.9.1972 

13.10.1972 

18.10.1972 

1.1.1983 ' 

9.1.1983 

27.8.197 J 

8.4.1974 

30.5.1974 

1.6.1974 

27.6 .. 1974 

'9.8.1974-

16.9.1974-

18.4 .. 1975 

'().5~197S 

'9.5",t97's 

23.5 .. 1971 

9.6.1971 

'9 .. 6 .. 1971 

1.8.7.197$ 

S.8 .. t 97~ 

2.3.10.1975 

5 ... 11.197~ 

7.11.1975 

24.11.1975 

15.12.197S 
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, 

27. Dr. Kaki Ramanaiah 1.1.1916 

28. Dr. (Mrs.) Suman Mebrotra 18.3.1976 

29. Dr. Bhupendra Kumar 28.5.1976 

3'0. Dr. (Mrs.) Usha Rana ... 1.6.1976 

31. Dr. (Mrs.) Chand Seth i 2.6.1976 

32. D..r. A.K. Kbokhar 3.6.1976 

33. Dr. (Mrs.) Abha Bhawal 29.6.1976 

34. Dr. S.K. Kukrcja 1.7.1976 

3S. Dr" T.K. Goel 5.7.1976 

36. Dr. C.M. Jain 5.7.1976 

37. Dr. Sureodra Kumar 17.7.1916 

38. Dr. Hardial Singb 21.7.1976 

39. Dr. (Mrs.) Sunita Wadbwa 26.7.1976 

40. Dr. (Mrs.) Dina Bansal 31.7.1976 

41. Dr. (Mrs.) Kirao t 6.8.1976 

42. Dr. (Mrs.) Purnima Loomba 19.8.1976 

43. Dr. (Mrs.) Vijay Laxmi Arya 21.8.1976 

44. Dr. S.C. Wadbwa 7.9.1976 

45. Dr. (Mrs.) S.K. Ghadba 23.9.1976 

46. Dr. (Mrs.) Nirmala Devi 28.9.1976 

47 ~ Dr. (Mrs.) Veena Dua 4.10.1976 

48. Or. l.P.S. Verma 4.10.1976 

49. Dr. Ashok Kumar 6.10.1976 

~O. Dr. (Mrs .. ) Rashmi Arora 17.12.1976 

, 1. Dr'. (Mrs.) NeeJam Rana 21.3.1977 

52. Dr. ArYaDder Kumar 14.4.1977 

53. Dr. lagendra Lal 22.4.1977 

54. Dr. Naresh Khanna 25.4.1977 

SSe Dr. Ourdeep Singb 30.4.1977 

, 56. Dr. Madbu Sudan Allarwa) ••• 5.5.1977 

57. Dr. (Mrs.) Usba Verma 11.5.1977 

SB. Dr. (Mrs.) Sbarda Sethi 1.6.1977 

59. Dr,. Prem Cbandra 2-.6.19·7-7· , 
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1 2 

60. l>r~ (Mrs.) Rama Sharma 

61; n~. (Mrs.) Pushpa Arora 

62.' Or. Ramesbwar Shah 

6j. . Dr.' R.K. Verma 

64. Dr.: A.Ie Jain 

ds. Dr. (Mts.) Veena Sacbdeva 

66. nt. (Mrs.) Sudha Sehgal 

67, Dr. liarish Kumar Satia 

68. Dr. Narendra Nath 

69. Dr .. R.K. Padhi 

70. ' Dr. Narendra Kumar 

71. Dr. Ptamod Gandhi 

"72. Dr, (Mrs.) S.L, Khetrapal 

73. Dr. (Mrs.) MukuI Jain 

74. Dr. R.S. Sobti 

75. Dr. R.K. Chandhok 

76. Dr. R.C. Sharma 

77. Dr. Umesb Kumar Jain 

78., Dr. S.K. Garg 

79. Dr. (Mrs.) Indra Rani Tayal 

80. Dr. (Mrs.) Asha Aggarwal 

81. Dr. (Mrs.) Satishbala Aroa 

82. Dr. (Mrs.) Deepika Khanna 

83. Dr. S.N. Das 

84. [lr. (Mrs.) Nandini S'hevcde 

85. Dr. {Mrs.) Shyama Goyal 

86. Dr. (Mrs.) Anita Srivastava 

87. Dr. (Mrs.) Lata Rani 

88. Dr. 'B.J.S. Saraos 

89. Or. Suman Mukherjee' 

90. : rit. (Mrs.) Kamla Rani 

~ 1,' , ~r. (Mrs.) Rasbmi Snarma 

92. Dr. (Mr~,~), Sa~y.a_ ~~~~1 
• 

... 

... 

,'1 ",' 

Wrltt", AIUW,r. 290 

3 

] 3.7.1977 

14.7.1971 
, . ~ 

22.1.1911 

27.7.1977 

10.8.1977 

7.10,1977 

3.2.1978 

3.2.1978 ' 

24.2.1971 

1.3.1971 

4.3',1978 

4.3.1971 

~.3.197S 

().3.1978 

8.3.1978 

8.3.1971 

13.3.1978 
I 

23.3.1971 

1.4.1978 

1.4.1971 
, , 

3.4.1978 . " 

5.4.1978 

5.4.1971 

10 .. 4.1978 

10.4.191. 

ll.4.1978 

t rA.197S· 
is.4.t9'ig 

15.4.1978 

t'7.4.197'8 

20,.'4.1978 

22~4~197'8 

2 9 .4.191~:: 
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93. Dr. (Mrs.) Sudcsh A'larwal 1.5.1978 

94. Dr. (Mrs.) Chitra Mobta ... 20.5.1978 

95. Dr. V. Ranaaswamy .1 5.6.1 ~78 

96. Dr. (Mrs.) Veera Gupta 22.6.1978 

97. Dr. Sita Ram 6.7.1978 

98. Dr. (janga Prasad 19,9.1978-

99, Dr. (Mrs.) Suman Seth ••• 28.10.1978 

tOO. Dr, (Mrs.) Bimla Rani ... 2.11.1978 

101, Dr. S.C. Sharma 4.11.1978 

102. Dr. S.K. Taneja 6.11.1978 

103. Dr. (Mrs.) Renuka Kaul Nigam '" 
8.11.1978 

104. Dr. (Mrs.) Padma Khokbar 15.11.1978 

lOS. Dr. N.IC. Jaitely 20.11.1978 

106. Dr. (Mrs.) Sarita DOIf- 29.11.1978 

107. Dr. (Miss) Susan Mary Passah 4.12.1978 

108. Dr. V.P. Sinha 12.12.1978 

109. Dr. Dinesb Prasad Gupta 4.1.1979 

110. Dr. Rakesh Garl 16.1.1979 

111. Dr. (Miss) Indu Kallshik 24.1.1979 

112. Dr. Jasmeet Singh . .. 2S.1.1979 

. 113. Dr. S.P. Sinah 29.1.1979 

114. -Dr. V.P. Thakral 1.2.1979 

11 S. Dr. S.A. Mustafa 2,2.1979 

116. Dr. V.K. Agarwal ' 15.2.1979 

117. Dr. (Mrs.) Lalita Midba 17.2.1979 

118. Dr. (Mrs.) 1<.. Latba . .. 17.2.1979 

119. Dr. Ravi Bbuaban Gupta • •• 24.2,1979 

120. Dr. S .K. Bandyopedbya, • •• 7.3.1979 

J 21. Dr. (Mrs.) Nisba' DhiDara . .. 6.4.1979 

122.,. Dr" (Mrs.) Sunil Bala ... 30.6.1979 

123. Dr. S.K. Bana , .. 30.6.1979 

124. Dr. Naresb Puri . .. 2.7.1979 

12'. Dr. Punbotam MamtaDi .. .. 6.7.1'79 
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126. Dr. Sunil KUmar JaiD 

127. Dr. (Miss) Maoju Kumari K.umar 

128. Dr. Ann Kumar Aggarwal 

129. Dr. (Mrs.) Rita Aggarwal 

130. Dr. ICamJeah Cbaudhary 

Accommodation lying Vacant above ESIC 
Dilpe1lS8I')', Klshaag8aJ-II, Deihl 

S378. SHRI CHINTAMANI JENA : 
Will the Minister of LABOUR be pleased 
to state: 

(a) wbether a large accommodation 
~mprising two big rooms and very big 
ball above ESI Kishanganj-II despensary 
is lying vacant for over two decades; 

(b) if so, the reasons therefor; and 

(c) whether there is any phln to 
utilise this accommodation for dispensary 
expansion, such as Maternity Centre, 
Diagnostic ~ntre etc. or for aHotment to 
Doctors who are awaiting in a long 
queue for residence ? 

THE MINISTER OF STATE OF J'HB 
MINISTRY OF LABOUR (SHRI T. 
ANJ[AH): (al to (c). One big ball in 
tbe 1st floor of ESl dispensary bas been 
lying vacant for last seven years. 
Thil accommodation was kept vacant 
for the use of diagnostic centre which has 
been temporarily located in the ground 
floor. Certain additions and alterations 
are being carried out for sbifting the diag­
Doatie ceD~ to the first floor. 

Medleal Equlpmeat .ylag Idle at ESIC 
DIspeIlS8l'1, klsbaagaaJ-II, Deihl 

. 5379. SHRI CHINTAMANI JBNA: 
Will tho MiDistel' of LABOUR be pleasod 
to .tate : 

,(a) Wbe&bei' medical oquipmeDt ,/z 
CMaraot au...., aDd relraotioe, BOO 

••• 

••• 

••• 

3 

6.7.1919 

7.7 .. 1979 

77.1979 

21.8.1979 

27.3.1980 

machine. air-conditioner and otber minor 
surgical and operational instrumenta pur. 
chased three years 810 werth several 
lakhs of rupees, arc lying idle in KishaD­
ganj.II. ESIC dispensary, Delhi. 

(b) if so, the reasons therefor and 
who is responsible for this waste· , 

(c) whether these equipment were 
pure.hased with a plan to start a Dial­
nostlc Centre for ESI beneficiaries· and , , 

(d) if so, whether the 
abandoned and jf' so , 
therefor? 

plan was 
the reasons 

THE MINISTER OF STATE OF 
THE MINISTR V OF LABOUR (SHRI 
T. ANJIAH) : (a) and (b). According 
to the ESI authorities, all the equip~eDts 
except ECG machine and air-conditioner 
have been constantly in use. The EeG 
machine could not be put to use because 
the part time Medical Specialist selected 
earlier did not join. Another part~(i.me 
Medical Specialist has been recently 
selected. After be joins, the machine 
will be put into operation. . Tbe air­
conditioner is awaiting instaJlation in the 
X-Ray Room which required. certaio 
alterations _,nd provisions of neceu&ry 
electrical load. The Corporation is pur. 
luing these matters with the owner of tbo 
buiJdiol and the DSSU; 

(C) Yes, Sir. 

(d) No, Sir. A dia.nostic centro· i, 
alnady fUDctionina with effect frC)ID " 
8.3.1983.. . 



Gauumeat AIIIs ... ·te 1faadreH 
~ Bolldlng GodOWDS 

538.0. PRo G.S, RAJHANS: wm 
the Minister of FOOD AND' CIVIL 
SUPPLU!S be pleased to state : 

<al whether, keeping in view the 
storage crises caused by the unprecedented 
wbeat, ,lut iu grain markets, foodgrain 
traders will be aHotted plots at ~o~.i.n~l 
files' to "buifd godowns.' ' 

(b) .. if so, wheth.r Governmem pro. 
pose to ad;vArice loan!; at the' 1'\omio,l 
"to of jnter~st to the trad~rs who are 
interested to build godowns;' and 

,(c) if OQt, wbaJ type qf cOQcessions 
Government P1opo~ 10 e"tontl to tho 
traders as the construcfion of godowns 
and warehouses involved huge amounts 7 

T~E MINISTER OF POOp AND 
C(VlL SUPPLIES (RAO BIRENDRA 
SINGH): (a) to (c), There is no ~uch 
pteposal at present.· 

lSI Code of Hygiene for Hawkers 

5382. DR. G,S. RAJHANS:. Will 
the Minister of FOOD AND CIVIL 
StJPPLIBS be J)ieased to state : 

(~~ whether th,e IndiAn Sta.Qdar~~ 
I~stltution (ISO, b41s prepareQ a c~d~ 
\yhicb' provid~s for hawker.s to m."\9l~ 
hygienic conditions of foodstuff ~olQ by 
th,~Ql~~' " 

(") if SC), tho de.'_iIs 01 the new co~.;. 
. " 

'(c) by when tbe said code will b,e 
implemerrlea, "add' ., ': ; . , " ,I 

, (6) In' what . w~v ~~.e .SI win, cl\e~k, 
tbe proper use of ttie1coa~ ,,-11, ~. ' , ... , t, . 

THE MINISTER OF P00D A:ND 
CIVIL SUPPLIES (RAO BIRENDRA 
St~9~:.: (~)~ ):~, ~r. 

I 

., (b) This' ~ode provid~s basi~ auJ4t-: 

JiIMS for food 11awters for maiDtiaiobij' 
optimum hygienic conditions. 

(c) an" (d). ,tM Code is ,voluntary. 

Crop \' t~,ld Data ... 

5384. aHRI BHOLA NATH SBN : 
wm t~e ~~nist~r of APlUCULTlIRE 
AND RURAL DEVEloPMENT be 
pleased to 8 ta te : ' 

(a) whe.thor Government have State­
wise data on potential and actual yield of 
ditrercDt ~rops jJl ttle country; 

(b) if so, the details thereof; 

(c.) what is the gap between the 
ac.l'ual and potential yields of different 
CfO,pJ in different States; 

(d) the constraints in bridgini the sap 
exped'itious)y; and 

(e) tbe steps taken/proposed to be 
taken for bridging the gap in different 
States '1 

THE MINISTER O,F STATe 
IN THE DEPARTMENT OF 
RURAL DEVELOPMENT (SHRI 
CHANDULAL CHANDRAKAR): (a) 
to' (c)~ 'Fhe yield p&tentnd of the new 
~aritties. developed by the seient i'stt is 
determined ia the .adonal demonstrations 
conducted· by the IC~R aJ'f Over th., 
couftfry. The latest dtHa of thete demons ... 
trariof'ls pertl\ias to tho year '98f..8'2. 
Accordingly, Stat.ments I",y· gi,e- thO 
a~ll'fa8e yield of, paddy. wheat· jowar" , ,., 
bajr.a and mai. ift', natioftd demeos .. 
trations in comparison to s·tate a'VcmtIe,· 
)ields under irrigated conditions and the 
gap, in, thR )'j,~ ,,\~J,,~,,.lr~.'l~~. 

J ',' I. '" • 

(d) The gaps between the actual yields 
aD"" u.. y.iet4: pdtedaJi: . til;.' d~t 
v ...... Au~.~iI ' ..... ,. to .• rio.· 
factors~ mentioned below~ .. I' ~ 

-f) alllfllltl,,araaa,_, "'iaainl~ of 
\,. j ... oa,:.y_n*t .... ~ 
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be toned up; visit' of extc0¥P". ' 
workers to farmers' fields arc 
'~PQr~~~ , ,t~,,~. Q9t rq\llir. lA-

. many dIstricts; 

, ,~tential and the actual yields of food­
grains crop ;n different States ioclude:-

, ;QJ. r" ~t"Q,r~~i~4 ,~ .• y~~~ .' ,_,r .. ,.~~~<;ultural 
~J,~S\9n",,,,JQ almost' all the states; (ii) 
timely,' "~asy' and adeq uate supply of 

(ii) \h"Cf ar" . ~NY farm level cons-
, _, " .~. I ..." 

agricultural inputs like technology, seeds, 
f~rtiJjsers, implements, plant protecti~D traints which determine the level 

of techriofogy' adoption 'by Tar .. 
rrl~rs. Farmers' are · riot able! to 
apply the fuil';[)a~kage recommen· 
ded, due to th~Se constraints; 

(e) The step3 taken proposed to be 
taken to bridge the gap between the yied 

e·hemicafs. ··credit, .. "ete~ (Hi) " . iftereMc ' 
in ,.r$ '''tttJer high-yield in, varieties; (iv) 
ad,~ 'or integrated plant protection 
ID~. and (V) intensificatioQ of 
research efforts so as to devdop low cost 
techQ.~~oiY~. t~ilor nl~ge.. !e~arcq .r~­
co~m~ndatiI)Jls to meet farmers require. 
ments, etc. 

Statement-I 

Averote Yield 0/ Paddy In National Demonstrations In Comparison 10 Stafe A ve ragl' , 
Under Irrigated Cundirinnf (1981-82.) 

(Yield in q/ha) 

-_. __ ._------" -----'" ... _---' .. ---- _-
State Yield in State average Gap 

National yield under 
demonstrat ions irr;galed 

conditions, 

1. Andhra Pradesh 60,9 33.3 27.6 

2. A~sam 46,S 19.4 27.1 

3. Bihar 44.6 N.A. 
, .. 

4. Haryana 63,7 N,A, 

S. Him,~bal'~radesh 32,9 21,8 11.1 

6. Karnataka 44.6 28.2 .16.4 

7. Kerala 40.6 24.8 15.2 

8, Madhya Prade~h' 46,6 16.8 29.8 

9., , Maharasbta:a 38,S 23.1 1 S,4 

10. ' Orissa 42.2 N.A. t' 

i PUbjab 
!:. " ~~ 

11. 78,7 44.9 33.8 
• 0' 

f • 'j 
( ( ~ ( 

12, Tamil Nadu 
.. ' , 30.3 N.A. .'-

. l, ,,; 
. :' . 

13. Uftar Pradesh 46.1 21,9 24.Z . " 

,/.. 
" . 

II l n)~S 
.. , 

West Bengal 32.6 
' I, J 

22.1 
~ I,;. 

14. 
.......... ""'i .. .... ,_,_....,~ .. !d'- .... ,.'~,.. ... '". "ii; .:Mir" ''' .. , .". .'_ i"' .... 

, '; ~ , r 
1 .~;" '\ ~ ','~ I~ .;''1 

N.A. - Not AvaBable. 
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. StatemeDt-U 

Avmwe 'field 01 WMIlt CrolJ In NtJllollt'll DemOllllrtltlo1U In CD"""'ltRI to State 
.A.HrtI6' Untkr I"'gated Condltlou 

(Yield in q/ha) 

State Yield in State averap Gap 
Natioaal yieJd under 
demoDstratioDs irriJatioD 

conditions 

1. Bihar 37.S N.A. 
2. Gujarat 39.0 24.2 14.8 

3. Baryana 38.7 24.0 14.7 

4. Himachal Pradesh 28.1 16.7 11.4 

S. Madbya Pradesh 30.4. 16. t 14.3 

6. Maharashtra 26.6 11.6 15.0 

7. Punjab 43.7 30.2 15.S 

8. Rajasthan 41.6 18.9 22.7 

9. Uttar Pradesh 49.7 17.5 32.2 

10. West Bengal 20~8 14.2 6.6 

N.At-Not Ava'ilablo. 

Statement-III 

Average Yields of lowar Crop In the National Demonstrations In Comparison to State 
Average Yield Under Irrigated Condillon, 

State 

. 1. Kamataka 

2. Madbya Pradesb 

3. Mabaraabtra 

4. Rajuthan 

S. Tamil Nadu 

N.A.-Not Available. 

Yield in 
National 
demoDitratioDI 

35.1 

31.4 

31.1 

35.3 

16.5 

(Yield in q/ba) 

State average 
yield under 

irriaated 
conditioDI 

11.0 

9.3 

N.A. 

N.A. 

N.A. 

. 
Gap 

24.1 

22.1 

$" 



1. 

2. 

3. 

4. 

S. 

(i. 

7. 

t. 

2. 

3. 

4. 

$.. 

6. 

7. 

8. 
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.. '·"temeat IV 

"'.,.,.,. YUtJd, II/BaJNI Cr'Op I" 'M National DemonslraliolU I" Co",]JtII'lson to 
Sun AN,.. U".,. 1,.,1It*d CtHIIIIi!Ion8 

State 

. Andbra Pradesh 

Oujarat 

Haryanll 

Maharashtra 

Rajasthan 

Tamil Nadu· 

Uttar Pradesh 

N.A. -Not AvailabJe. 

Yield in 
National 
Demonstrations 

N.A. 

32.3 

33.4 

31.6 

19.5 

26.6 

23.0 

Statement-V 

(Yield in q/ba) 

State averap 
yield under 
irri.ated 
conditions 

13.S 

12.5 

9.0 

8.4 

10.4 

N.A. 

N.A. 

Gap 

19.8 

24.4 

23.2 

9.1 

Average Yield 0/ Maize in National Demonstralion! in COmparllOlf to Stat6 Averill. 

State 

ADdbra Pradesh 

Bihar 

Gujarat 

Himachal Pradesb 

ICaraataka 

Maharabtra 

l'u.uab 

Rajasthan 

M.A.-Not' Available. 

Under 1"lgated Conditions 

Yield in 
National 
Demonstrations 

50.9 

38.0 

21.6 

31.0 

51.2 

16.3 

32.5 

4 C). 8 

(Yield in q/ha) 

State avora.o 
yield under 
irrigated 
conditions 

26.1 

N.A. 

21.1 

16.0 

N.A. 

11.8 

19.0 

11.3 

Gap 

24.8 

0.5 

IS.O 

-
4~5 

13.S 

29.5 



AlIohrent of Industrial Plots to 
HaD -Ieapped Per SODS 

5385. SHRIMATI OBETA MUKH­
ERJEE: Will the Minister of WORKS 
AND HG,USING be Pleased to state: 

(a)" tbe details ,9f i tbe DDA scheme 
of 1976 with regard to allotment of 
industrial plots; 

(b) whe~her !D ,exceptional cases 
physically handicapped persons have been 
given an industrial plot each under the 
scheme; 

(c) jf so, the detai Is; 

(d) whether the DDA received appli­
\ \ cations in 1984 for aJJotment of indus .. 
\ trial plotS' from handicap"ed 'persons; 

(e). if so, the details thereof; 

(f) whether surh requests of appli .. 
cants have been considered for allotment; 
and 

(,~, if so, ,be decision taken thereon ? 

'cappe(f persona. It any bandicapped 
person had been aHotted indus­
trial plot· it'l tbo'.· ·fa'fd -bCtno., tbe al1ot­
JilIDt ... 'd.wed OD tbe basis of his/her 
eliaibility under tbe scheme and not on 
tbe basis or his/her being a physically 
hanc:!ic8l?ped persoD. 

Cd) ; 10 (g). Since DO applications. 
we,r.~ invU,d specifica)), from tbe physi­
cally handicapped persons in tho year 
t 984, DDA has no information readily 
avsHabJe regarding the' number or appH­
catldn' otherwise reeefved ftotn pbysicall, 
handicapped persons. 

Se .... er Line Behind Gandhi Square 
Malkaganj, .Delhl. 

S386. SHRI ANADI CH~RAN 
DAS: Will the Minister of WORKS 
AND HOUSING be pleased to refer to 
the reply given to tJnstatred Question 
No 2691 on 9 March, 1981 regardintt 
sewer )ine behind Gamdhi Squar. Malka­
ganj, Delhi and State: 

(a) whether the sewer line behind 
Gandhi Square Malkaganj, Delhi still 
gets fr(quently blOcke'd and there are large 
number of complaints to this effect; 

(b) whether Government's contention 
that the existing sewu·is a4eEtuate and 
there J~ no need to replace .~~; )¥,itb higher 
capac.i,ty pjpes has proved to be incorrect; 

(c) whether the frequent bJockage 
o~cur~. g.v~ to .. t.lle silt apQ. olher areas)' 
mat~.rial coming frR"" ',rlPq . ~(. service 
statidn for which no' remedial measures 
havo ~en taken so far; 

(d) whether Government :WoU1d cod­
sider ~' provide 8:, ~4ttei,:~~,~rll~ne fOl 
car service station and dbobi ghat to 
solve t)ljs problem OD a penw:ani:' basi.:: 
and 

(.,. , Jf not, the reasons t~~? 

THE MINISTER OF WORKS AND 
}lOUSING (IHRI :ABDUL GHAFOOR): 
(a). DDA _ invHed applications in J 9 7 6 
for allotment of industria1 plots under 
the sctaOtne' of shiflina of' industries from 
tbe DOD-conforming t6 tile cOmformiDg 
areas in accordance with . the 'provisions 
contained in the scheme of lar~e Scal~ 
Acqtristtion; De'Ve1opmen·t· and 'OIJJ'OsfT of 
land in'Delhi 1961. The applicants were 
asked to deposit earnest money ranging 
from RS 250/- to 206{)!~ depending 
upon ~e size of the plot" alongwith the 
applications The applicants were fur­
ther a.~ 'to pay 30% «' the premium 
at tbe rate of Ra. 200/- p~r s.q. mtr upto 
500 sq':-mtr., RI. 18ft,/.' per sq, nar. 
for the, plots with area,J' ¥-om 500 sq. 
mtrs. to 1000 sq. mtrs. aod Rs. 160/­
per sQJ:.' dUI. for plots raItti'" from 1 000 
sq. mIra. to 20~O sq. mlr$. 

tR't'MINISTER OF \\10RkS ANb~ 
~~~~"'tet.·, ''F-heftr-W8t''~.,1')(t. "reset' ... ··, .. _·"'""ft()t7StMO (SHkr~~gJJ!\F9Q.i): ._- . 
atlon of plots for the phYSIcally bandi. (a) Yes, Sir. ,),. ., . .. , , 



(b) No, Sit. 

(c) 1b~ .n,naa.mept of the Petrol 
Pump bas" 8In\.~ '"h,iie3' to' coii.trtn:t'_ 
catch-pit before aUowin, the flow into tbo 
Municipal sewer. 

(d? No, Sir. 

(e) W,t~ the construction of catch-pit 
the areasy material and silt would aet 
trap~d. ' 

l Translation] 

Non-Availability of Basic AmeDities 
In the colonies Registered by DpA 

5387. DR. CHANDRA SEKHAR 
TRlPATHI : wili the Minister of WORKS 
AND HOUSING be pleased to state; 

<a) whether drinking water and other 
facilities arc not available in the colonies 
rcg~larised by the Delhi Development 
Authority; 

(b) if so, tbe num~t Q,f ,such c~lo­
nies and the time by 'which" Government 
would be able to provide all the faciJities 
to them; 

(c) whether Oovernmclu have realised 
development charges from the residents 
of these colonies; and 

I" 11, ,0, 

, (d) jf 80, th~ amount thereof and 
the names of colonies from which dovo­
lopt11e1tt ~I. lJa. ~ fM1i~,·q 

THE MINISTER OF WORKS AND 
HOUSING (lRkl ADDU,I:., OilAJ:1Ol68.)t 
(a) and (b). Tho~ Delhi Electric - 8tJppJy 
Undertaking )ttl roPtlr,to<J tllal of cae ~" 
unautherised colonies indentified by,:&he 
DDA for regularJs,Uion, 91 'coloo.i,s are 
fully electrifiF4. 4,', ~re J),¥tJy ele,ctrified 
and 6 have not yet been got electrift"ed by 
the colonizins agettcy/reSidcnts' i~socia.. 
tions, . '" , 

2. As (~prQs, oth~f facilitiw-, viz. 
water supply, se~er~'f' roads,' ,drains, 
etc., the DD,\ has reported' that though 
even part devolopment charges in tile case 
of many colonies hav~ D~t I¥en deposited 
by the beneficiari~ ~o far, ~qme d~v:clop. 
ment works are being 'carried out in the 
regularised unauthoris'ed colonies. 

3. It is oot feasible to lay down any 
time limit for provision of aU the facilities 
in the regularised unauthorised colonies 
for this depends upon payment of dove-
lqpm.~,~t ~a~~~~ by ~he beneficiaries. 

(c) and (d). Residents of 'som., :fJf 
these eOlonies have depOsited the develop­
ment char84'S with tho DPA. Dc~iJs of 
the amounts realised and the name. oJ 
these colonies are gi!'lCll if:' S~'t~,~"t I to 
III. . 

Statement·I 

Stf!l~~~nt shoWing the amount of devt'/opment charges In respect 01 various 
. u"authorised Colonies I'tceived by DDA up to Ftb,U6ry 1'9".84 

F9~~s . Total"~mount 
~--------------------------------~-----tr~srered to M.C.D. "4,92,652.80 

'J ".~ ~ /'. ~, i j 

§9~!~ ,Zp~c 

~,.r~.~DCI 
~ Ao. ~. ..... I' 

~ •• :Yamuna Area 

MiiCeHaaceoUi 
I,.. I" .\ t ~ 

... 
n 

~O,32.498. 74 
.'\ ,';',1 

~ 1 ,49,~:~:, .21 

,9,51,).8"'.36 

J ,45,995.41 
"~--' ...... --

Otaad total. 51,72,219.58 

--



\ 
\ 
\ 
\ 

\ 
\ 

, ·MAY"7~ ft., ' 
Saatemeat.D 

SIt*1tUmt ".,1", colonywl. coh,lo" 0/_',. chtIr.6el In "~plct 0/ regularlMd 
UllQUlhDrlMl colo"les uplO February. 84 which were ,rtllls/e,.10 MCD 

~ .. Traast.red to MeD 

S. No. Name of coloo, 

t. Amrit Nagar 

2. Prakash Mohalla 

3. Amritpuri 

4. Oovind Puri 

5. Hari Nagar 

6. Lajwanti Garden 

7. Shiv Nagar 

8. Virendor Naaar 

9. Rani Bagb 

,10. Mohindra Park 

11. Risbi Naaar 

. .. 

. .. 

... 
... 

••• 

Amount 

85,225.10 

835.00 

840.00 

2,88,828.32 . 

4,612.00 

18,211.00 

',921.15 

500.00 

725.68 

86,lS4.SS 

800.00 _.-...---_ ........ 
Total 4,92,652.80 

Statement-Ill 

Colonies /alling under the Jurisdiction 0/ DDA 

. Detalll of collection of del'eIopmeat charges 

s. No. Name of colony 

SOUTH ZONB 

Amount 



s. No. Name of Colony 

SOUTH ZONB 

14. Gaffar Manzil 

15. Kartar Market 

WEST ZONE 

16. 

17. 

18. ' 

19' 

Kailash Park 

K.bajan Basti 

ViII. Nangal Rai Extn. 

Monobar Nagar 

CENTRAL ZONE 

20. Prem Nagar 

NORTH ZONE 

21. 

22. 

23. 

ViII. Azadpur Ext. 

Gujjar Dairy 

Sanjay Nagar 

LAXMI NAGAR COMPLEX 

24. K.undan Nagar 

2~. Guru Naoak Pura 

2,6. Krishna Kuoj 

27. Daya Nank Block 

28. Guru Aopd Nagar Bx~D. 

29. Guru Ram Dass Nlr. 

30. Laxmi Nalar 

~' S 1. Vijay Block 

:' 32~ RalMlh Part 

,,'3.: :, Lalita Park 

" ,a,~" Guru Amar DaSl Nil'. 

,I 

• •• 

... 

... 

... 

. .. 
• •• 

. .. 

. .. 

. .. 

••• 

••• 

••• 

1016," 

650%00 

16227.00 

35659.25 

29685,.00 

36582.00 

121S3.00 

278'.70 

1702'.39 

15783.32 

2840 • .00 

5809.45 

45672.75 

250.00 

60482.15 

23641.55 

14348.0.41 

220J.l~ 

.177754!90 

~1978.35 

.349.6.0 . . 

~ ~ 

- ..... _,__._ ..... _ 
3,28.481.2~ 
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S. NO. Ml&e of Colony Amount ,,' 

PANDAV NAGAR COMPLEX 

~!. Pandav Nagar 241431.46 

MAt)AVLI FAZALPUR COMPLEX 

36. ViII. Mandavali Fazalpur 3350.00 

3,7. Vjnod Nagar '4539.4' 

SHAICARPUR COMPLEX 

3'8. Vill. Shakarpur ... 7894.00 

\ '3'9.. Shakarpur 72581.07 
\ 
\ 40. School Block 13719.35 

\ 
\ 

64203.63 41. Ganesh Nagar 

42. Veer Savarkar Block 9105.00 

" 

.43. Sunder Block 4084.00 

44. Upadhyay Block 83'S.40 

~S. Aruna Park ... 1288S.88 

PATPAR OANJ COMPLEX 

46. Parlap Nagar 220S1.70 
_. 

, " ~ 

47. Sbashi Garden 4426.90 
~ ,. 

48. Acharya Niketao 77465.53 
+ , 
49. Janta Garden 34380.13 

-------'ft, , tal '~S1385.36 
--------

Mlle. CoIoules 
", " 

50. Anar Kali 8S0~OO 
>~, . I 

51. Bhajan Pura 19017~~0 
.d l I, 

52. Chandra Lot 1380'.60 
I. ~) 

53. Cbandcr Nalar 385:('0 

~4. 
1,', 

"Darsa Puri 31$.00 
".I. 
55. Djlabad Gardeo 2781T.6o 
tL l}: .-.~ 

56. Deepalc Bnclave 3960.00 
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AssistaDte by CLUSA and Canadian 
Cooperatives in OUseeds Procluctloa 

S388.' SHRIMATI GBETA MU-
KHERJEE: Will the Minister of AGRI. 

'CULTURE AND RURAL DEVELOP. 
MENT be plei1sed to refer to reply aiven 
to Unstarred Question No. 3989 on 
22 April, 19..85 regarding' assistance by 
CLUSA and Canaditm Cooperatives in 
Oilseeds production and state : 

... (a) whether area and production each 
of Soyabean in Uttar Pradesh remained 
identical during 1982 .. 83 and 198~.84 as 

given in reply to part (c) whereas in 
Madhya Pradesh correspondingly producti­
vity had ,increased ; 

(b) source of gifted refined rapeseed 
oil during 1983.81 aDd 1984-85 and 
quantity thereof supplied year-wise and 
expected gifted quantity of refined rape­
seed oil agreed for supply in 1985-86 ; 

(c) how Slate level oilseed growers 
co-opeuuive federations utilized gift oil 
sold to them, year-wise, in Sixth Plan, 
details thereof, State-wise; and 

(d) what other proposals for gift oil, 
Government are exploring for 1985.86 
and 1986-87 and quantity of oil expected 
from each? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP RURAL DEVEL,OP­
MENT(SHRICHANDULAL CHAND. 
RAKAR): ,(a) The area and produc-

Slate 

tion fi.urea for 1983.84 ill respect of 
Uttar Pradesh as liven in reply to part 
(c) of Unstarred Question No. 3989 00 

22-4- t 985 are provisional and have been 
referred to the Stat. Government for veri. 
ficatioD. The productivity of soyabean 
has increased in Madhya Pradesh during 
1983-84 as against in 1982- 83. 

(b) The source of the gifted rapeseed 
oil for National Dairy' Development 
Board~s (NDDB) Project "Restructuring 
of Edible Oils and Oilseeds Production 
and Marketing", is the Cooperative Union 
of Canada (COC). As per Memorandum 
of Understanding signed between Govern­
ment of Canada and Government of 
India, Canada will provide NDDB 
through cue with rapeseed oil worth 
Canadian $ 65 million during the period 
1.4- 83 to :4 J -3 -1 987. 

(C) The Oilseed Growers Cooperative 
Federation formed in the States of 
Gujarat, Madhya Pradesh, Andhra 
Pradesh. Tamil Nadu, Orissa and Maba­
rashtra have utilised the funds generated 
by sale of gift oil for development of 
oilseeds by undertaking production, pro­
curement, processing and marketing of 
oilseeds and vegetable oil throujlh a two­
tier cooperativli: structure con~istiDg of 
oilseeds growers cooperative societies at 
village level and cooperative' federations 
at State level. 

The Statewise disbursement of funds by 
NDJ?B to State Level Oilseeds Growers 
FoderatiODI upto 31-1.1 985 is as. under : 

(Rs. in crores) 

1 otal funds disbursed. 
----~----------------------------------------------------------- ------

GujarAl 

Madhya Pradesh 

Tamil Nadu 

Aodhra' Pradesh 

Orissa 

. Maharashtra 

Kamataka 
Central actioD items 

34.22 

7.23 

1.t8 

2.36 

2.61 

1.(7 

0.09 
10.'1' ---

'''~c'~de8 procurement support loan, warkinl capital advances etc. amouDlin. to 
It-. 52.40 crorea makiol .be total diabunomeDt to R.s. lll.77 ero.n.. 
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Cd) There are at present' no other 
proposals '1 ror import of lift oil befote the 
Government in regard to oilseeds deve­
lopment. 

'air Prke Cor and Export oC 00108 

5389. SHRI VIJAY N. PATIL: 
win the Minister of AORICUL TURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

f ' (a) tbe measures taken by Govern. 
ment to ensure fair price for onion culti­
vators and to increase the export of 
onions; and 

", 
, (b) whether there is any propo$&1 to 
monitor the total acreage of onions that 
may be put under cultivation season­
wise? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­
MENT ,SHRI CHANDULAL CHAND.' 
RAKAR): (a) On the request of a 
State Government, th~ Central Govern. 
ment approves of market intervention for 
onions and authorises the National Agri­
cultural Cooperative Marketing Federation 
(NAFED) and the State Cooperative 
organisations to enter the market for 
purchase of onions from farmers at agreed 
prices. The - losses arising from market 
intervention operations are to be borne by 

'the Central' and the State Government on 
50:50 ~asfs. This 'scbeme is now in 
operation in Maharashtra and will be 
extended to other States, if necessary. to 
protect the interest of farmers. Export 

"of onions is canalised thr(.'ugh NAFED. 
Apart from the traditional markets. Dew 
markets arc also beiDg explored f\)c Indian 
onions. 

I;' ",', 

:./ (b)' PrescDtly, there 15 no proposal 
I 'under the consideration of ,tho Contral . 
Oovernment to regulate' 'I'he acreale or 

"'tmioDl. 

" COOOIIUt P"'tatloa Ie Or"', 

"5"'90. ,SHa.1 .' AtlANTA. ' P&A$AD 
.!$BTHI-::' . 'WUI:! tbD,' ,Mi, •• te~ 10( ~G,'I-

CULTURS AND RURAL DBVBLO·P. 
MENT be pleased .to state': 

(a) whether the Coconut Development 
Board has been giving subsidy to Orissa 
Governmt:nt for undertaking canal 
embankment plantation; 

t b) whet her Cocoout Development 
Board propose to make available such 
subsidy to Orissa Maritime and ChUka 
Area Development Corporation Ltd. 
(OMCAD) for undertakin" the coastal 
compact area plantation; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF RURAL DEVELOP. 
MENT(SHRICHANDULAl CHAND­
RAKAR): (a) Yes, Sir. Financial 
assistance is being prOVided to the 
Government of Orissa by the Coconut 
Development Board for coconut plan­
tation on canal embankment. 

(b) No such propos.JI is under 
consideratIon of the Coconut ,Develop ... 
ment Board. 

(C) Does oot arise. 

D.M.S. Milk 800ths ID Sarojlol Nqar, : 
New Deihl 

·S391. SHRIM\TI VIDYAWAl1 
CH,'TURVEDl: Will the Mioister of 
AGRICULTURB AND RURAL DBVB­
LOPMENT be pleased to state: 

(a '. the number of DMS mil~ Boo~ 
reduced ,to ground in 'S .rojini Nalar. 
New Oclhi-Z3 ; 

OJ (b) when were these milk booths 
red~ccd to aroubd ;' 

(c) the reasons ror 'de~'a)'; hi ,tori. 
, Itruc;tina t~ booths; and 

, " J "t °\,'11 

, ~ I 1 

; I (d) ' •• ~ .are". likely' to '1?e 
reconstructed ? 

• A ',', ";' \' 1f •• 1 
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DIS MINISTBR OF STATB IN THB TH~ ~I~T~~ QP ~1f\l;a ~N lHB 
DEPARTMENT OF RURAL DEV2LOP. DfiP~Rl.t4E~~ Of, ~PJ~.~L bBY~~Qr .. 
MENT (SHRI CHANDULAL CHAND- ~Er,rr (SHRI CH~~QULA~ GflA~Pr 
R~AR) : (a> and (b). One milk RAKAR) : (a) No Sir. GoVQtomcnt 
bOQt~ i~ SarojiDi N.aa~ was demoUsb~ of India has decided to accept the offc~ of 
OD 2'.5-1984.' Her ~i,bn~ss Prio~sl IreDC' of Qrecc~ iD 

donate milch cows. ' 

(c) and (d). The delay has been 
caused duo to objectiOO8 and obstructions 
from tbe shop.keepers in the adjoining 
aN. as reported by Centraj Public Works 
Department who were entrusted with the 
wOlk,~tof construction of tbe' Milk Booth. 
In~view of this t it il difBcult to indicate a 
ta;let date by which the construction would 
be completed. However, milk is being 
distributed to the public at the site. 

Import or Cows by NDDB 

5392. SHRI M. RAGHUMA 
REEDY: 

SHRI MULLAPPALLY RAMA-
CHANDRAN: 

WilJ the Minister of AGRICULTURE 
AND RURAL DEVELOPMENT be 
pleased to state : 

(a) whether despite White Revolution 
brought about by imports of milk powder 
and butter oil, Government have now 
decided to import 20,000 foreign female 
cattle; 

(b) whetber NOD.B will coordinate 
and handle tbe whole operatioa ill reapect 
of import ,Of~~9PWI ; 

(r.) whether this decision is based 00 

projected humaa population explosiO.D or 
deficiencies in Operation Flood I alld 11 
projects; 

:(d) whether importa Qt cattle . are 
being made under OfMf-,j~p Fj,Q~ .. IlI 
project worked out as per Jha Committee 
.... P; .,~ 

(e) tbe breeds heinl imported and 
Jheir . mi"hl\Um aod ~aximum age ,nd 
value in foreiaD exchanp tDcludini cost 
of traoaportation '1 ' .. 

(b) Yes Sir. 

(C) No Sir. 

(d) No Sir. Jha Committee in its 
report has not recommonded for initiatioD 
of Operation FJqod III Project. .', 

(e) The various requirements which 
the gifted cows should comply with have . 
been furnished to Princess Irene How-. . . 
evert no intimation bas be~ rec~ivecJ 
from her regarding tbe breeds of milch 
cows to be donated, their minimum and 
maximum age. Since the milch cows are 
to be donatec;l, no for~,n excb~nlle 
expenditure is involved includjng cost of 
transportation. 

Consumption of Fertilizer In India 
and Giber Asian Countries 

5393. SHRI BIMAL KANT) 
GHOSH: Will the Minister of AGRI­
CULTURE AND RUJ'tAL DEVELOP­
~ENT 'be p,leased to state : 

(a) ~h~tl¥;r ~ttW8 MVP l;Jeeo ,~ak,en to 
booit f&;rtiJiser coQspmpt~n in 1 ndi~ ; 

(b) ir 80, tbe details thu.eor ; 

(C) tho extent to which el»CCeM bas 
been achieved in the matter duriDa the 
JUt Ive ,ear.; and 

(d) the present level of fertiliser COD­

AUDlPti4)n in India ,as ~pared 10 tho 
loniJiJCr c08sumptiPll' per lJ~a"'~ :" 
.Jl.ptlbUc of;Kore.a, ~.R80.;~, ~ .... -
desb, Thailand. Pakistan and· otbe~ i~~'­
lopiDI tountriel of Asia ? 

THE MINtST:£'itOP STATE iN THE 
DEPAltTMENT OF RURAt. DEV2LOP­

. ~ .. (SHllf CR.f\NlMJU'L .OH'AND­
. 'liA*.Aal: · •• r 'aDd '.(bt. "The,:V&r1rIDa 
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steps taken to increase consumption of 
fertilizer aro indicated in tbe .sIOt~meit~ 
enclosed. 

(c) Consumption of fertilizers in the, 
country has increased from 5 S .16 lakh 

Country 

Jndia 

Repu bUc of Korea 

Japan 

China 

Bangladesh 

Thailand 

Pakistan 

Philippines 

Statement 

Steps Taken to Inc"as~ F~tliliz('r 
COIlSumption 

(i) Adequate and timely availability 
of fertilizers through domestic 
production and import has been 
ensured. 

(ii) An Intensive Fertilizer Promotion 
Campaign in selected districts 
where consumption potential exists 
and at present the consumption is 
low, has been launched. The 
number of districts covered under 
tbe scheme has been raised from 
67 in 1981 to 104 at present. 

( iii) Delivery of fertilizers is made OD 

Government "account upto Block 
level all over th e country, instead 
of up to Rail head destinatioil as 
hithertoforc~ 

(i,v). Tho distribution marsin to the 
dif'tributio8 aaenctes was increased 

, by. about 22% w eJ. 15-8-1981. 
.' nil 'bat,. been further increased 

w.e.f. 20.'.1'983 ~ 

tODDes in t 980.81 to about 83.74 lakh, 
tonDeS 10, 198" ... 8S. 

(d) As per the latest available infor. 
mation, the per hectare consumption in 
1982.8 J in India .and other countries 
referred to, is indicated below : 

... 

Ka. per 'hectare of arable land 

36.9 

281.7 

412.1 

157,5 

51.2 

Not available 

61.6 

28.8 

(v) The quantum of short term Joans 
t(\ the States for purchase and 
distribution of agricultural inputs, 
including fertilizers has been 
raised from Rso 36 crores in 
1979-80 to Rso 200 crores in 
1980 .. 81 and 1981 .. 82, to 
Rs, 250 crores in J 982-83 and 
to Rs. 260 crores in 1983-84 and 
also 1984.85. 

(vi) In order to ensure easy availabi. 
Iity of fertilizers near the Con­
suming Centres, the number ,of 
sale points were raised from 
I • 1 I lak h on 30 .. I 1 ... 1 9 8t . to 
1 .4 7 lak h on 3!.3 - I 984. 

(vii) The prices of all varieties of ferti. 
lizers have been reduced by about 
1 . .5% w.eJ. 29.6-1983. 

(viii) Fabourable cost-benefit ratio bas 
been ensured by increasing tbe 
support prices of crops to reflect 
"tbe increase in fertilizer prices. 
Whereas in 1982-83 4. f 9 kg. of 
~addy were needed to buy one 

. ,:kl. of aitro,CD nutrieDt. at prescnt 
:oDly.3.41 'k •• ,will be needed ,al a 
l'CIult of reduction if) price of 
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fertilizer w.e.f. 29 .. 6. J 983 and (f) if so, the detailed reasons for 
enhanct>meot of the support price delay? 
of Paddy. 

(ix) A scheme at a cost of Rs. 250 
crores has been sanctioned to 
assist the small and marginal 
farmers, of which distribution of 
fertilizer minikits constitutes aD 

important component. 

(x) It was decided to sell over two 
year old stock of FC} to the 
farmer on a 100/0 rebate. This 
wouJd be in addrr ion to 7.5 % 
reduction in prices of all varieties 
of fertIlizers allowed by the 
Government 00 29-6-1983. 

(xi) Inputs fortnights were observed 
before the two main cropping 
seasons (or making fertilizers and 
other iOfluts and credit available 
to the farmers aJ~quately and 
timely. 

Draws held under HUDCO 
Scheme of 1979 

5394. SHRI Y.p YOGESH = 

SHRI RAM PUJAN PATEL: 

Will the Minister of "'ORKS AND 
HOUSING 'be pleased (0 state: 

(a) wh~ther applicants d~clared 
SUCCl ssful in the draws held so far under 
the New Pattern of HUDCO Scheme 
1979 have been permitted to change th~ 
localities ; 

(bJ if so, the p81'ticulars of such 
applicants ; 

(c) ",'hether 4 dra"l have been held 
80 far under HUneO Scheme 1979 • • 

(d) if so, the details thereof, draw­
wise ; 

(e) whether no apecific draws have 
been beld 80 far which fOllow ·the general 
dlaws as in cc) ,above; and 

THE MINISTER OF WORKS AND 
HOUSING (SHRI ABDUL GHAFOOR): 
(8) to (f). The information is being 
collected and will be laid on the Table of 
the Sabha. 

Disconnection of Telephone at tbe 
Press Information Bureau 

5395. SHRI S.M. GURADDI: Will 
the Minister of INFORMATION AND 
BROA DCASTING be pleased to state: 

(a) whether several telephones at the 
Press I nformation Bureau have been dis­
connecled ; 

(b) jf so, the details thereof; 

(c) whether these disconnections \\ere 
due to non-payment of dues or due to 
inefficiency of the department in not 
making the payment in time; 

(d) jf so, whether any officials have 
been held responsible; and· 

(e) the number of pre-ss brierings and 
press conferences by the Reporters during 
the period of telephone d:sconnection ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF INFORMATl'ON AND 
BRuADCASTING (SHRI V.N. GAD­
GIL): (a) Yes, Sir. 

(b) Twenty.three telephone.s remained 
disconnected during the period 19th 
March, 85 to 23rd March, 1985. 

(c) and (d. The phones \\ere dis­
connected by fo,. and Telegraph for non­
payment of dues. The bills could not 
be paid in time because of certain UD­

avoidable reason!':. Hence the question 
of fl·xing responsibility' did not arise. 

. (e) I N·o press ConfereDce/briefing was 
held by the rcpo{.tcCS. 
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Product-Mix for Vanaspati Units 

5396. SH.RI RAM SAMUJHAWAN : 
Wilt the Minister of FOOD AND CIVIL 
SUPPLIBS be pleased to state : 

(a) whether Government have recently 
announced a new policy of product-mix 
for vanaspati units; 

(b) if so, details thereof; 

(c) whether some v808spati units were 
reported to have sold RBD palm oil as 
vanaspati in the past and made substantial 
Profits· if so the names of these units , t 

and action taken against them; 

(d) whether there is any mechanism 
to conduct surprise sampling to ensure 
that not only palm oil is used in vanaspati 
production but also the finished pro­
duct does not contain any harmful in. 
sredient ; and 

(0) whether there is any Central Labo­
ratory to test it and if not, the rea~ons 
therefor? 

THE MINISTER OF FOOD AND 
CIVIL 'SUPPLIES (RAO BIRENDRA 
SINGH): (a) and (b). The Oil .. mi" 
for vanaspati units is subject to wide 
variations depending upon the type of 
imported oil available with the Slate Trad­
ing Corporation. 

(C) No Vanaspati unit was reported 
to have packed RBD palm oil as 
vanaspati. 

(d) and (e). Regular surpri~e inspec­
tiOns are conducted for collection of 
samples which are analysed by both con­
ventional and modern techniques in the 
laboratory of Directorate of Van8spa~i, 
Veaetable Oils & Fats, to see if they 
confirm to the prescribed specifications. 

Collapse of BouaclarJ WaH of CeatraJ 
Warehouslag Corporatioa In 

East Delbl 

53'97. SHRI K.AMLA PRASAD 
SINGH: Will the Mini$ter of FOOD 
AND CIVIL SUPPLIES be pleased 
to .tate : 

(a, whether the boundary wall around 
Cent-raJ Warehousing Corporatiou in East 
Delhi collapsed in the squaJls wbjcb lash. 
ed the Capital 00 9 April, 1985 killiog 
two villa,lus ; 

(b) whether the construction material 
used in the wall has been found sub .. 
standard and the Central Forensic Re­
search Laboratory has taken the sample 
thereof; and 

(c) if so, details thereof and action 
proposed to be taken in this regard 1 

THE MINISTER OF FOOD AND 
C{VIL SUPPLtES (RAO BIRENDRA ' 
SINGH) : (a) A portion of the boun­
dry wall at the Patparganj warehouse of 
the Central Warehousing Corporation 
collapsed on 9.4- 5 when the squall lash. 
ed the city. Two persons who had taken 
shelter outside the wall were killed. 

(b) and (c). Sam pIes of the con. 
struction materials of the waH have been 
seot to two laboratories for a report on 
the quality of materials used. On receipt 
of the report. such action as may be 
warranted woulJ be taken by the Cor­
poration. 

Publicity to the Activities of the 
Press CouDcil 

5398. DR. KRUPASINDl~U aBOl : 
wm the Minister of INFORMATION 
AND BROADCASTING be pleased 
to state: 

(a) whether the Press Council regret .. 
ted that adequate publicity has not been 
aiven to the activities of the Council ; 

(b) if so, (be reaction of Government 
thereto ; and 

(c) the &tcps proposed to ameliorate 
their grievances ? 

THE MINISTER OP STATE OF THE 
MINl~TRY OP INFORMATION AND 
BROADCASTING (SHRI V.N. GAD­
GIL): (a> Yes, Sir. 
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(b) aAd (c). The steps takeD by tbe 
·Council are considored to be adequate 
'b, tbeM and tbey do not have aDY 
grievance against the Government in 
this matter. 

{Translation] 

Appointment, of Counsellors (or Pro­
vldeat Fuod Cases 

5399. SHRI RAM BAHADUR 
SINGH: 

SHRI VJJAY KUMAR 
MISHRA: 

Will the Minister of LABOUR be pleas-
ed to state : . 

(a) whether counsellors are appoinled 
by the Department for looking after the 
cast"s pertaining to Provident Fund of tbe 
employees, if so, their number, Statewise; 

(b) whether the counsellors are paid 

WrItten 114"'''''''3 " 3 Z 8 
; ("', 

less fees because of which' they do not 
take much interest in tbe cases ; and 

(c) if so, whet~ Govornll,lent WP­
pose to increase their fees and also 
liv~ them dearoess allowance like Qther 
salaried classes, and if not, the reasons 
therefor ? 

THB MINISTER OF STATE OP THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH):_ (a) A panel of advocates 
has been drawn up in each State to look 
aCler the cases relating to the EmpJoyees' 
Provident Fund Organisation. State-wise 
information with regard to the number 
of advocates is given in the statement 
attached. 

(b) and (c). The advocates are paid 
fees as prescribed by the Ministry of Law 
for conductjng cases in the High Courts 
and as prescribed by the State Govern­
ments in the cases of Lower Courts. 

Statement 

Stat~-wls~ i~formation with r~gard to the number of aDvocalrs appointed to 
look after the cases 0/ the Emp/aJees' Provident Fund Organisation 

SI. Name of State Number of empanellcd advocates Total 
No. -----------_ .. -----

Lower Court High Court 
-----_ .. 

1 2 3 4 , 
1 • Andhra Pradesh 2 2 .. 
2. Bihar Services of A~is· 4 4 

taot Publio,ProlO 
~utors arc takeD. 

3. Delhi 4 2 6 

4. Oujarat ,J ,No panel. ,"Cuel ArO- ,~iDI' .C;oq,d,uct~d· by 
Central Government Standiol -Couoael' 'aDd 

. \ 
State Government Pleaders • 

s. Punjab aDd Haryan. 19 1 ., 20' 
, 

6" Kamataka 6 Servicea or (; 

Central -Gove, 
St*Daiul Couuselt 

. a~ 'taken. . .. 
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1 2 3 .4 S 

7. K.crala ":61 Services of Central 67 
Govt. Standing 
'Councels· are' taken 

8. Madhya Pradesh Looked after 9 9 
by em panelled 
advocates as 
shown ' under 
Col. 4 

9. "Maharashtra 15 3 18 

10. North Eastern Region' 12 3 IS 

t I. Orissa '13 3 16 

t 2. Rajasthan Services of 2 2 
Public Prosecutors 
ar~ taken. 

t 3. Tamil Nadu Looked, after by 5 S 
empanetttd advo-
cates as shown 
under col. 4. 

14. Uttar Pradesh 12 2 14 

IS. West Bengal 20 22 42 
....... ...... ____________ .....-. _____ w _______ 

Total 170 58 228 

[Englilh] 

Drougbt Prone Areas 

5400. SHRI PRIYA RANJAN DAS 
MUNSI: W 11 the Minister of AGRI· 
CULtuRE & RURAL DEVELOPMENT 
be pleased to state : 

(a) :' ",hether his Ministry is aware of 
the fac(that drought ~rbne' areas of India 
arc in' aCute hardship for not having 
irrigation; 

(b) l lil so, the total drought prOne 
area in India, particularly in Weat Benlal, 
Sastern U. P .. , and Orissa : and 

(C)(t specific proaramme' taken ': up 
durina the Seventh Plan for drOulht 
pro~·~iifrict8 or P~rul~a" Baokura aDd 
West Dinajpur or WbJt'lfrdolal ? 

. THE MIN[STER OF STATE IN THE 
DEPARTMENT OF RURAL DEVELOP­

,'MENT (SHRI CHANDULAL CtiAN .. 
DRAKAR): (a) and (b) Besides a 

.. degraded eco-system, lit_: drought prone 
arell suffer from lack of irrigatIon faci­

: lities : Vagaries of monsoons create 
drought silu;:ltions and in order to miti-

::.('.a1e:the rigorous of drought the Droulht 
Prone Areas Program,ne has beea formu­
lated with emphasi, on development of 
minor irrigation, soiJ an 1 water conserva­
tion. ,forestry and pasture as wei I as 

,,,atllnimal husbandry The programme is 
, - ,( , " 

under implemeotation lUbec,' 1910-71 in 
;: ~~Iocks selected 00 the basis of averaae 

rainfall and percentage of irrigated area. 
I ,dlt I!0w covers aD area of about 5 .. 53 

lakh Sq. Kms. of 61 S blocks' in 88 dis. 
: i ,'. ~riq. of I 3 States. Specific information 

. reaarding c(' vera,e of the prolramme in 
Weal Benaal. Uttar Pradesh and Orissa 
is as under: 

-
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State Name of District No. of blocks 
covered 

1. West Bengal I . Bankura 7 

2. Purulia 20 

3. Midnapore 7 
---

Total: 34 
---

2. Uttar Pradesh t. Jalaun 3 

2. Hamirpur 5 

3. Mirzapur 10 

4. Allahabad 

S. Banda 10 

6. JbanaJ 3 

7. Lalitpur 2 

8. Baharaich 14 

9. Gonda 4 

10. Lakimpur Kheri 2 

11. Sitapur 3 

12. Chamoli 4 

13. Pauri -Garhwal ]0 

14. Tehri-Garhwal 3 

15. Almora 8 

16. Pithoraaarb 5 

---
Tota) : 87 

---
3. Orilsa t. Phulbani 14 

2. Kalahandi 11 

3. Bolanair 8 

4. Sambalpur 6 

---
Total: 39 

-
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(C) The main objectives of the pro .. 
gramme. beiDg restoration of ecological 
balance and increasing the income of the 
people by improving the productivity of 
land, wator, livestock and human resour­
ces as an integrated area development 
programme. the activities generally taken 
up under the programme relate to soil 
and water conservation, afforestation and 
pasture development, minor irrigatIon, 
dryland farming and livestock development 
This approach will continue to be follow. 
ed during the Seventh Plan also. As re .. 
gards specific scbemes for the programme 
in West Bengal, the plans for the pro. 
gramme districts are still to be received 
from the State Government. 

West Dinajpur district in West Bengal 
is not covered under the programme. 

Allditional water supply scheme under 
CSAR WSP for Bihar 

5401. SHRI RAMASHRA Y PRASA 0 
SlNGH: WiJJ the "'inister of WORKS 
AND HOUSING be pleased to state: 

(a) whether Govenrment of Bihar 
have submitted some Additional water 
supply schemes for approval and inclusion 
in Centrally Sponsored Accenerated 
Rural Water Supply Progranlme during 
1984.85 ; 

(b) if so, the details thereof; and 

(c) how many of them h:lve been 
approv d upto 31 March, 1985 '1 

1981-82 1982-83 

60.04 63.88 

THE MINISTER OP WORKS AND 
HOUSING (SARI ABDUL OHA· 
POOR): (a) Yes, Sir. 

(b) and (c). Duriog 1984.85, 
Rural Water Supply Schemes submitted 
by the Govt. of Bihar covering 10.87 
lakhs population 2929 pc\)blcm villages 
at an estimated cost of Rs. 1041.89 
lakhs have been accorded technical 
clearance by the CPHEED in this 
Ministry. 

Production and Consumption of Pertllizers 

5402. SHRI PRIVA RANJAN DAS 
MUNSI: WHl the Minister of AORI­
CULTURE AND RURAL DEVELOP­
MENT be pleased to state: 

(a) the total con5umption of 
fertilizers for agriculture in the country 
in 1981-82, 1982· 83, 1983.84 and 
I Q84.85 respectively; 

(b) the State which consumed the 
highest; 

(c) the total production of fertilizers 
in I he said years ; and 

(d) the total subsidy given durina 
those ye.us for fertilizers ? 

THB MINISTER OF STArE IN 
fHE DEPARTMENT OF RURAL 
DEVELOPMENT (SHR[ CHANDULAL 
CHANDRAKAR) : (a) The total 
consumption of fertHIz.ers is indicated 
below yearwise :-

1983.84 

77.10 

(Lakh tonnes of untrients) 

1984-85 
(EC\t) 

83.74 

(b) The highest consumption of fertilizer blS beeo in tbe State of Uttar Pradesh. 

(c) and (d). The total indipoous production and subsidy 00 fertint.~1 hal 
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beeD as follows : 

1981.82 

Indigenous 40.93 
Production 
(Iakh tonnes 
of nutrients) 

SUtisidy 375 
(Rupees in 
crores) 

1982-83 

44.04 

605 

Administration of justices In tribal area~ 

5403. SHRI GIRIDHAR GOMAN-
00: Will the Minister of LAW, A ~() 
JUSTICE be pleased to state : 

(a) the steps taken by his Ministry 
to provide administration of justice in 
tribal areas of the country ; 

(b) whether the States having tribal 
areas have taken any step!' to provide 
administration of justice in these areas; 

(c) if not, the reasons for the same 
and 

(d) whether the Seventh and Eighth 
Finance Commission recommended for 
upgradation of the !standard of admini­
stration under 8f,icle 275 {I) ? 

. THE MINISTER OF STATE IN THE 
MINISTR Y OF LAW AND JUSTICE 
(SHRI H.R, 'BHARDWAJ) : (8) to (C) 

It is Dot pos~ible .to furnish any int'orm. 
ation under '~steps for administration 
of Justice in Tribal Areas" in the absence 
of any specific details. Justice is adminis­
tered through the various Courts of the 
couDtry which cover tbe Tribal Areas 
also Administration of Juslice in Di~trict 
and Subordinate Courts primarily con­
cerns the Slate Government. Under 
Article 235 of tbe Constitution tbe 
control over the District Courts 

'"and ---Courts Subordinate thereto rests 
with the High Courts. 

Cd) Yes, ~ir. 
aDd Justice is 

Tile ·Ministry of Law 
conc~med with" the 

1983-84 1984-85 

45.33 S 1.80 

1042 1932 

re~ommendations of the S~venth Fmance 
Commi~sion and the Eighth Finance 
Commission relating to the upgradation 
of standarrls of Judicial Administration 
only, 

De,efopment of rural industries by 
private s;:ctor 

5404. SHRI JAGANNATH . PATT­
NAIK: Will the Minister pf INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

(a) whether there is any proposal 
under consideration of Government to 
cbalk out a scheme for development of 
rural industries by the private sector; 

(b) whether any initiative has been 
taken with the industrialists in this reg­
ard; aDd 

(c) if so, the details thereof? 

THE MINISTER OP STATE l"-l THE 
MINISTRY OF INDUSTRY AND COM­
PANY AFFAIRS ·(SHRI ARIP MOHA­
MMAD KHAN) : (a) to (c). The Central 
Government through its Various agencies 
such as the Khadi & Village Industries 
Commission, Coir Board National 
Small Industrj~s Corporation. Develop: 
ment . Commissioner' for Handloorns, All 
India Ilandicrafts Board, 'Central Silk 
Board and the Small Industries Develop­
ment Organisation assists the entrepre­
neurs.in settiog up small scale and cotage 
industries all over the country particularly 
1m' the rurad and ~ck,ward arFu ".Several 
inccntives/concessions arc beiDg provided 
to tbOlO OQtr"p ... ~eurs. ;.wbp set up,. indus­
tries in backward areas. 
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Subsidy lor 11 spindle Dew model 
Qarw.a 

5405. ,~H,lU V. ~OBHANADREES ... 
,WARA ,~Ab : will tbe 'Minister of 
INDUSTRY & GO~PANY AFFAIRS 
be pleased to state : ' 

(a) the salient features of 12 spindJe 
new model Cbarkha for hand spino ing 
recently developed by the IGhadi and 
Village Industries Commission and tbe 
estimated' cost of one unit; 

(b) the steps taken by KVle to propa-
gate about this new model among 
the handloom weavers; 

(C) whether Government propose to 
give subsidy in the sale of tbis 12 spindle 
new model charkha to help tbe artisans; 
and 

(d) if so, the extent thereof and when? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) The 
salient features of 12 .. spindle Now Model 
Charkha arc :_ I ' 

(i) The stand of the Charkba is made 
of ansles and frame is made' of 
sheet metal of 1 0 suage. 

(ii) Being sturdy these Charkhas have 
very 10DS life. 

, , ,I : ~ .. : 

, (\i,i) Jt is a. pc~al opc;'rated C~arkha 
an~ t~adJelr are made of (caSt iroD. 

(iY) 

t. _, v '0 • '" • , 

tl;ae ,I 0 b~1 bear~~I·.poin~ Ql~e 
it very light in operation. " 

i,i, I".' ,,,J 

These Charkhas are tested for 
ioad" undei 'B.S.l~ standard! ' to 
maintiiD tbe' toad at' ICU tban 
1/10 H.P. . ' , 

The Charkha is sanctioned to imple.­
menting '_cles ': iD'" '\i'nbs conalltiC. 
di"'is,:ebGktla.;an4,rour fI, frames whidt 
IuppJj' the '. iJoCeI .. ry' ro\tiDII ' for 
"'lOala. '" OIl t~": Cbarklul. ODe uait 

f., r". ~ r.~ ,'. ,: r ~ '.' " 

consisting of" 2S Charkbas witb 12 

R
SPindles each and four 11y ff~~~ ~~y 

s. J .20 lakhs. t 

(b) The 12 spindle New Model 
Charkha units are sallctioQQCI to 
institutions .,nga,ged in prQduc~~pn ~'tf 
khadl. These institutions are P1qvid~ 
100% Joan towards tbe cost of'" tbe 
Charkha. The institutions implementina 
the ,khadi programme also b~vc ,the 
necessary support for weaviol ,fhr~lIf~ 
handloom weavers registered, whh, tbe 
jnstitu~j~ns. "'. ' " 

(c) and (d). The Khadi & Villaae 
Industries Commission (KVIC) ~rqyid. 
100% loan to the institutions fmple­
menti':lg khadi programme tow~~~s }hc 
cost of the 12 spindle New Model 
Charkha: units. There is no proposal 
at present under the consideration of 
the Government or the Commissioh' for 
giying any subsidy on the Dew .Qlqdel 
chark~a units. 

Production of Cashew nut shell liquid 

S4()6. SHRI VIJAY N. PATIL: 
Will the Minister of INDUSTRY~ & 
COMPANY AFFAIRS be plCiBCd to 

"I J. ... ~ I 

,tate : 

(a> the annual production of Caahcw 
nuf ,sbell ,jiquid; . and 

(~) ,bow ~ucb of it is utilized" as raw 
material Within' tbe country .,' "", ""~ 

fi '. ~ j , 

"lHE ~l~J~1:E1l Qf;,$TAr.B~,~~ iT~ 
l4lNlStRY qF J~QU.ST;l\Y ~?l" 
~O~?'I\~Y ArFt\I~ (',~ I ~\ ' 

~9~A~~D j~~): ~) ;;~(lI~:». 
No.fitlll fia~J;C ,of "ac.t~1 ,P~~~CH4?,D '9' 
Casbew Nut Shell I y~~c1 ~s ~y~~bl,c. 
Howover, tbe ostimated' production of 
Cashow Nut Shell Uquid is 2,3l'O~O 
tonncs per annum, which is used iil tho 
manufacture Of special typos of' paints, ill 
iDsUlatilll.adaishea "(for electrical ,indUs­
try), special types or adhesives, break 
1iaioI' for a,to~l., p'heno.i~ ,~ 
_, •• tc. 
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[TranS/Dt/on] 

Talaka Kerosene Depots 

5401. SHRI MAHENDRA SINOH : 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) the names of oil companies which 
have opened Taluka Kerosene Depots 
(T.K.D.), State.wise, and the number of 

the depots out of· them, working 
smoothly; and 

(b) whether these c~mpanies are 
earning any profit or incurring loss frem 
these depots, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
IOCL H'PCL BPCL and IBP Co. have , ' 
opened Taluka Kerosene Depots (TKOs) 
in the various States as indicated below : 

--------------------------------------------------------------

U.p. 

Orissa 

M.P. 

Gujarat 

Tamilnadu 

Kerala 

KaraD~taka 

Maharasbtra 

H.P. 

J&K 

IOCL 

11 

2 

4 

1 

1 

1 

1 

3 

1 

HPCL BPCL IBP Co, 

------------- .. _----
1 

2 

2 

4 

1 1 

------------ ........ ------------
25 7 4 1 

_._-..... ,,-- ...... ----~----.,--~---""- .. ~-_,_.- .... ---- _ .. _----_-
AU the TKDs are operating smoothly. 

(b) the TK Ds are being operated by 
these oil companies themselves or through 
contractors to suppJy kerosene oil at a 
reasonable price in hilly & remote areas. 
The TKOs are not operated on profit/loss 
basis. Their operat'ions are subsidised by 
Govt., with the oil companies getting a 
fixed return On the capital invested and 
through the operating expenses being met 
by a flat rate p~yment. 

[English] 

Issue of Commemorative Posta' Stamps' 
about Significant and Glorious Episodes 

5408. SHRI ANANTA PRASAD 
SETHI: Will the Minister of COM­
MUNICATIONS to plea~ed to state: 

(a) whether any decision has been 
taken by Government to issue postal 
stamps using the great significant and 
glorious episodes like 'Jali&.nwala Bagh. 
holocaust', Firing on captive Fretdom 
Fighters, Azad Hind Revolulionary 
Movement, etc,; and 

. (b) if so, the details regarding the 
poJicy of Government in this regard? 

THE MINISTER OF STATE OF THE 
M1NISTRY OP COMMlJNICATIONS! 
(SHRI RAM NIWAS MIRDHA): (a) 
and (b). Po!':tage stamps have already. 
been issued to commemorate the Jalian­
wala Bagh incident . and Azad Hind 
Movement. Presently there is no pro~ 
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pOlat to briog out any more stamps OD 
these themes. Tho Government has, 
however. uDdertaken a series of stamps 
depicting landmarks in Indja~8 struggle 
for freedOQ1. This series will continue 
till t 997 and will depict various facets of 
India"s struggle for freedom. 

Dismantling of Demarcation Stones on 
Defence Property at Anand Parbat, Deihl 

5409. SHRI PRAKASH CHANDRA: 
Will the Minister of DEFENCE be plea­
sed to state : 

(a) the number of complain't$ received 
by the Survey of India regarding dismant­
ling of the demarcat:on stones put by 
them in 1 972 on defence property at 
Anand Barbat, Delhi; and 

(b) the details thereof and the action 
taken thereon? 

THE MINISTER OF DEFENCE 
(SHRJ p.V. NARASIMHA RAO): (a) 
and (b). Complaints have been received 
by this Ministry regarding tbe dismantling 
of demarcation stones on the Defencc 
property located at Anand Parbat. 
Delhi. It is reported that two demar-

'cation pillars were found uprooted, and 
16 pillars were found to have been 
removed. 

The Army authorities as well as th4 
Director General, Defence Lands aoc. 
Cantonments have been directed to under. 
take an immediate resurvey of the area. 

[Translation] 
Postal Services 10 Blkaner aod Jaisalmer 

Districts In Rajastbaa 

5410. SHRI MOHAR SINGH RATH­
ORB: Will the Minister of COMMUNI­
CA nONS be pleased to state: 

<a> whether Government bave any 
schel1le to provide postal service at a. 
distanoe of every S kilometres in tbe 
villaaes or cliaD which faU in tho area 
beiDa irriaatod from Indira Canal in 

Bikaner and Jaisal.mer districts in 
Rajasthan; 

(b) if so, the details thereof if not 
tbe reasons therefor; 

(c) whether there is any scheme to 
provide posta) service in tbe said area OD 

priority basis; and 

(d) if so, the time by' which post 
offices will be opened there ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a> 
No. Sir. 

(b) The prescnt yard-sticks for open. 
ing of post offices in normal, tribal and 
backward areas are given in the attached 
Statement. 

(c) and (d). Such villages which satisfy 
the norms are proposed to be provided 
with a post office in a phased manner 
subject to the availability of funds in the 
normal way. 

Statement 

Post Offices to be opened in rural areas 
have now been classified into two main 
categories :-

I. Post offices in normal rural areas; 
and 

2. Post offices in tribal or backward 
areas. 

(J) Post Offices In normal rural areas : 

(i) Post offices in gram-panehayat 
Villases may be opened subject to 
the followiDg conditions. 

< a) There is DO other post office 
within the radius of 3 k mi. 
from the proposed poat 
office; aDd 
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(b) The proposed Post Office ia 
expected to yield income to 
thq ,e~tf'J1t. of a11ea!U 2 5 per 
cent of its estimated post. 

, (ii) ~9st. qffi~~s ,i~ I n~n gram1t?qn­
chaya t villages may, be op'eoed 
But;Jeet to the' following con­
ditions :-

(8) the pop~la'tion of the 
vinage should be 2,000 or 
mote: 

(b) There is no other post offic'! 
within the radius of ,3 kms. 
from tbe proposed office; 
and 

(c) The post office is expected to 
yield income to the extent 
of atleast 25% of its esti­
mated cost. 

(2) Post Olfic,s in tribal and backward. 
alWls: 

(i) Post Offices in gram-panchayat 
villages may be opened subject to 
the following' conditions : 

(a) There is nO other post office 
with"in the radius of 3 tms. 
from the proposed post 
office; and 

(b) The proposed post office is 
expected to yield income to 
tbe extent of atJeast 10 per 
cent or its estirriat~d cost. 

(ii) Post Offices in non gram-pan­
cbayat villases may be opened 
subject to the following con­
ditions :-

(a) The village or ~an integrated 
cluster of villages within a 
radius of J .5. kms.) should 
have a population ot 1,000 
or more; 

(b) There should not be another 
post office within the radius 

\ " '. , I ~ ,,. 

of 3 kms .• trom tbe proposed 
post office; and 

(C)' The proposed post office' j$' 
expected' to yield incortte 
to the extent or' arleast 10% 
of its' estimated cost. 

(3) Notwithstanding the' above, th" 
Postmasters General are hereby em· 
powered to reJax (in con~ultatjon with the 
lnternal Finance Adviser) any of the 
above cited norms in 1 0 per cent of the 
cases in opening of post offices every 
year. 

[Eng Ii.\ h] 

Improvement in Telephone Servil'e in 
Metropolitan Citif's 

5411. SHRI N. DENNIS: Will 
the Minister of COMMUNICATIONS be 
pleased to state : 

(a) whether the infrastructure sub­
committee has issued instructions recently 
to the P & T Department to take strict 
measures for improving the services of 
telephones of some metropoJi tan cities; 

(b) if so, details in this regard; 

(c) the details regarding the amount 
of funds earmarked for this purpose; and 

(d) whether there is a time-bound 
programme to improve the services for 
the subscribers? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. There is no such directive 
recen,tly from the Cabinet Committee ,on 
Industrial Infrastructure to, the Depart. 
ment. 

(b) Question does not arise. 

t c) Question does not arise. 

(dj An u~graoatfon pr~gramme to 
improve the telephone services in' the 4 
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metro chi,ds bas been ,prepared by tto (c) the steps taken by O<?v«:'r~~ent 
. department, this programme to be imple- to ensure absorption of ex-servicemen in 

men ted over three years period forms a public sector updertakings as laid down in 
part of the Seventh Five Year Plan of the Oovelnment policy? 
department, which is stiU under consider-
ation in th~ Planning Commission. 

Drilling Work In Bombay High 

S412. SHRI R M. BHOYE: Will 
the Mb;lister of PETROLEUM be pleased 
to stale: 

(a) the targets fixed by Government 
for prodllction of petroleum crude from 
Bombay High during the Sixth Five Year 
Plan period; 

(b) the number of new oil wells drilled 
in the area during this period; and ' 

(c) whether some additional driHing 
work is still likely to be done througa 
indigenous technology or in collaboration 
with foreign technology? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL K1SHORE SHARMA): (a) 
The targ'et for production of crude oil 
from o'ffshore during the Sixth Five Year 
Plan period was 51.3 million tonnes. 

(b) 253 (provisional) 

(c) Further drilling would be conti-
nued using indigenous and' foreign 
technology. 

Absorption of Ex-servicemen in the Public 
Sector Undertakings 

5413. SHRI RA.tEStt PILOT: Will 
the Minjster ot DEFENCE be pleased to 
state: 

(8) the total strength of ex-service. 
men re-employed in public sector under­
takings cadre-wise and sector .. wise; 

.. (b) whether the fequired percentage 
of ex-servicemen are not being absorbed 
in the public sector underts kings; and 

THl!' MINl~ER OP DEFENCE 
(SHRt P.V, NARASIMHA RAO)~ (a) 
Complete informatiOn about tho total 
strengl h of ex.servicemen re-employed in 
Public Sector Undertakings is not avail­
abJe. However, the annual placement of 
ex .. servicrmen in Central PubJic Sector 
Undertakings from 1978 to 1984 is 
COntained in the statement enclosed. 

(b) I t is generally true that the 
, appointments in many Central Public 
Sector Undertakings are below the 5tipu­
lat(d percentages. 

(c) Some of the steps taken by 
Government to remedy the short-fall have 

been :-

(i) Relaxation in eligibility criteria 
relating to the upper age limit, 
and of educational qualifications 
in favour of ex-servicemen. 

(ii) Vesting of sponsorship powers with 
Rajya Sainik Boards/Zila Sainik 
Boards! DO R, instead of the Em-

I 

ployment Exchanges ~eing the 
sole sponsoring agency. 

(iii) Tntensified monitoring of the 
placement of ex.seryicemon ,in 
Public Sector Undertakings/ 
Govern ment Departments 
through, the Liaison officer 
placed in the organisation of the 
Director General of Employment 
and Training. 

(iv) Efforts made to identify posts 
particularly suitable for the re'· 
employment ex-Servicemen. 

(v) The organisation or relevant tra'in .. 
iog, interaliR to equip 'e~-Servfce­
men to effectively (;;ompeie ror 
salaried employment .. , , 
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Some suggestions made by the High 
Lev~1 Committee for Special placement 

drives are also being considered. 

Statement 

Yea,. .. wi.fe placement 0/ Ex-servicemen ill Central public Sector Undertakings 

Year Group 'C' 
--....---.._ .,. . .,.. 

1984 1441 

1983 969 

1982 1480 

1981 1229 

1980 Break up not available 

1979 Break up not available 

1978 Brepk up not available 

Renovation of the machinery of Bharat 
Brakes and Valves Limited 

5414. SHRI AMAL DATTA: Will 
the Minister of INDUSTRY AND COM .. 
PANY AFFAIRS be pleased to state: 

(a) the steps taken to modernise 
updatement of technology and renovation 
of the plant and machinery of Bharat 
Brakes and Valves Ltd.; and 

(b) jf not, the reasons thereof and 
when it will be done ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDU5TY & COM­
PANY AFFAIRS (SHRI ARIF MOHAM­
MAD KHAN): (a) Mis. Bharat 
Brakes & Valves Ltd. have already 
initiated action for renovating plant, 
updating technology and irnpr\)ving 
methods of production. The Company 
bas al80 commenced trial production of 

Year From Crude 
Oil 

1982·83 406 
1983.84 S14 
1984-8~· 596 

* Provi.iona). 

Group 'D' Total 

J 511 2952 

1198 2167 

1394 2874 

1436 2665 

1446 

1541 

1985 

certain diversified products such as LPG 
C} linders, industrial valves, slack adjusters 
and air brakes. 

(b) Does not arise. 

Production of LPG 

5415. SHRI CHINTAMANI JENA : 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) the total quantum of LPG pro­
duced during the years 1982-83, 1983-84 
and 1984.85; and 

(b) the target fixed for its production 
during the year 1985-86 ? 

THE MINISTER OF ST A TB OF THB 
MINISTR Y of: PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
LPG Production (000' Tonnes). 

From natural Total 
gas 

169 - 375 
224 - 738 
276 = 872 
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(b) The production of LPG during 
1985.86 is estimated at 1,247 million 
tonnes as per the pre1imi~ary oil Economy 
Budget Proposal. 

Ratio of Women Staff in I,O.C. and 
other units 

5416. SHRIMATI BIBHA GHOSH 
GOSWAMI: Will the Minister of 
PETROLEUM be pleased to state: 

(a) the details of the women staff 
ratio, category wise in the Indian Oil 
Corporation and other units under his 
Ministry: and 

(b) the details of the action being 
taken by the Indian Oil Corporation and 
other un its to have parity between men 
and women staff ip the units, unit wise ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
The information is being collected and 
wi)) be laid on the table of the Sabha. 

(b) Parity between men and women 
is maintained 88 regards status, emolu­
ments and promotional opportunities in 
employment. 

[Tranj!ation] 

Cars manufactured by Maruti Udyog 
after takeover and their distribution 

5417. SHRI DILEEP SINGH BHU­
RIA: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pJeased 
to state: 

(a) the number of cars manufactured 
by the Maruti Udyog after its takeover; 

(b) the number of cars, out of them 
reserved for distribution under· the VIP 
quota; 

(C) how many of the ~1Jottees have 
transferred these cars in the name of other 
persons; and 

(d) whether Government have 'Ordered 
any invesligation in regard 10 r he sources 

of income of the perSODS who . have 
purchased these cars with· benami 
transactions and if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY & COM. 
PANY AFFAIRS (SHRI ARIF MqHAM­
MAD KHAN)·: (a) Maruti Udyog 
Ltd. had manufactured 21 197 cars till 
31-3-1985. 

( b) 1 he Company has so far delivered 
165 cars under the manufacturers' dis­
cretionary quota. 

(c) No information regarding this is 
available with Government or Maruti 
Udyog Ltd. 

(d) Ministry of Finance are looking 
into it. 

[English1 
Misuse of brand names by Mis. I.T.C. 

Ltd. by getting products manufactured 
in small scale units 

5418. SHRI RAM BHAGAT PAS­
WAN: Will the Minister of INDUSTRY 
& COMPANY AFFAIRS be pleased to 
state : 

(a) whether Government are aware 
tbat Mis. I.T.C. Ltd. is violating the pro­
visions of Induc;tries (Developrr,ent and 
Regulation) Act and Monopolies an1 
Restrictive Trade Practices Act by setting 
up small units without permission under 
Industries (Developrr~ent & Regulation) 
Act/Monopolies and Restrictive Trade 
Practices Act and getting their brands 
manufactured by various small units 
\\'hlch are indirectly controlled by ITC 
Ltd.; and 

(b) if so, the details thereof and 
whefher Gove-rnment have permittf"d 
M !s. ITC Ltd to JZet their brands pro­
duced in different sma,1) units thereby 
indirectly increasing sanctioned capacity 
of t heir units 'l 
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THll·~I~:lSTe:R OF ,STATE IN rUB 
M1NJSTRY ()F I~PUSTR Y AND, CQ¥.­
,PANY AFFAIRS (SHRi ARIF ,MOHAM­
MAD KHAN); (a) and (b). Accord­
ing to the report on Small Scale Sector 
and Bia Business brought out by the 
Indian Institute of Public Administration 
'MIl. ITC were' reported to have promoted 
certain units in small scale sector. How­
,ever, Government have no specific infor­
mation which may lead to tbe, conclusion 
that MIs. ITC Ltd. have violated the 
provisions of the Industries (Development 
& Reg~ation) Act and Monopolies and 
R..stdctiv,e .Trade Practices Act. Further, 
Government have also not permitted 
MIs. J.T,C. Ltd. to get their brands 
produced in different small scale units. 

Industrial Licence for Excess Capacity 
Regular i~a tion 

5420. SHRI D,P, JADEJA: Will 
the Minister of CHEMICALS AND 
FERTILIZERS be pleased to state : 

(a) the details of Industrial Licences 
granted 'and given excess capacity reau-

laris._tion ~itP/wjthout fresh investment 
during the last thtee years'; 'and ' . 

(b) the names of these units, the 
products produced by them, the original 
sanctioned capacities and excess capacities 
regularised, detaned reasons for tegu1ad­
sation of excess capacity in the absence of 

,complete production data of small scaJe 
unit ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AN.D COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) and (b) 
DetailS of industrial licences issued to 
companies are published in the Monthly 
News Letter of Indian Investment Centre 
which . is available in the Parliament 
Libr~ry. ,Industrial ,Li~ences are iss'Qed 
as per the provisious of general liceDchig 
policy r~ad wi.1h tbe Drug Poli~y t:978. 

~ 1. , , 

Details 9f cases ~here capacity was 
recogoise,d under ~bc scbeme anDopDC~ 
by G:o,vcroment in AP8~.t, 198-0 ,ar.e 
given,in ~he at,tached s'atement. Tbese 
cases were ·dec.ided "as ,per policy p~a­
meters. 



V AISAKHA 17, 1907 (SAlCA.) 

CI '- II) c:2 0 C DO 1 1, 
i 

JOcOOO .- e:§t 
u '';:: 0\ ·su_ l'Ou.!! • 

~ ... ::J 
. 

oW.... " 

.... "" .. ~ 0 ~ u'::: '8 " as ... 6- ~ ~ .~ C2 ~ :g Ja I.e. 6 Q ::I .g 0 I 4 C2 ..c u '0 ::J,c 
as .0_, 0 

>- 0 ..., .51 .... 0 C is 8,: ~ '0 - .... D02a ::s .coW I • .(3 ., ::: .I) .was 1~°'8 . 4) III Os 
!. c :; Eoo «J- .- 0 8 

c u '13 ." ._ • -N ..., ......... 
= 0-0- >- ~~ e °i. Q. &; a 0 = o · !.~ ~~JI! 1'"" ... 0 c c:I) o ~ 4)- - . 

." - :i • \0 a ~ g:;':ll a-=.s>o O\~ 
\0 N ' ";.0 ~Q;. ....... 

c:I) 
~. - 6. 

8 
g 

.~ '8 0 

... 
4) 

.1 -._ 
... >-

410) 

~J - ~1 .~ 
.., 

-'= as ." I g - - ._ 
c... ::I "'" "0' .~ Q 
0 (:) .... ',Q, ~ &!< .2 

..., -..:: 
-'a as .. 

«) 0 
..., - :; 0 e -0 ::t:\ 0 '- .!! ::J - I 's ~ ~~ 

,p,. 0_ ::s ~ ! ,~ as .... ,! :a :i z ·c ... 
~ 

u. ct.I .2 Co Co:.! j ... ti 
.... 

~ I - 0 Jjt; .E U .... N GO 
Q.c Q.,~,.g .,.. .... 0\ .... 

.' . ... ....('q 

e s 
~ ... .. .. .. 
S "0' .:ad -0 
(I.l - .... 

~ 0 .:l ~ S 
.!! · >- - ~ - ~ '0 

..... • ::I ,,«I 
.~ 

....._" g () .s .D - ,Q 

a - a e 
~ 

::s D e ,B '- § ° = :c ~ 

... 0 = .0 .. a .... 
1>\ ci · - . 

'0 .... .. 
~ '" i Q. ~ '" ~ 'S -.... ,c • ..J 

0 Clot ~ ~ 
-r.J 

B U · {J - -
8 I ct ~ 

._ 
~ - 0 '" .8 -i ::J 

{ .a ." u 8 dd 
.! • ,~ 8 "3 • ci 

.. 
j: 

..., B 
'! ~ a ] . 

.~ - :; I I 
~ 

d B t: ! f 
~ 'i 

«) 

° ~ , ~s as ~ !!. 2 ;~ • ;:3 ._ 
z - S g, .... .. .1 - 'I -;; 

J 
... 

.a ia ~J ! ! < !. < I ~" 
· B .i.. 

. .. .; .,; . . 
-!!. 

~d 
• • i ~ ~ --too -- --:I 2.:3 .~ 2 :a 2' 

;i ~. . . . . .n 'i • • .. . .... N tf') .. '"'" GO Gt\ 0 .... 

I 



.~ 
; -!. 
;'8 
il 
'1 tI 
: X, 
I • 

i: a: 
o· 
J 
§: 

t"'; , 
1

1
0,. 

: 0"') 
:t~.1 
~z:, 
~ ~''1 

!\ 
I 
1 -,-..0 
~ti"% :, 

I 
.-

--0 
c= 
~ 
loot 

~ 
:i , 
-!i. 
~ 
. 

1 
..... ... 

I o 
"0 • 

i -::s 
0 a . 

"0 -~ 
~ 
/!l 
.~ 

'-' 

13 .... 
0 -t'/.l 

.~ 
.~ 
:~ 
·U 

A 
'11l ......._ 

.~ 

'N 
.~ 

MAY 7, 198~ 

, 
o 

I 

. -

.. 
"0 

~ 
,-.. ..... _.... 

C2 
0 
Cl 
3;' ..... 
0 

". en. -...... 
~; 

f'I") -

-• 
I 

£ 

. . 
N f'I") 



VAISAKHA 17, 1907 (SAKA) Written A.n.rwsrl 3" . 
. NOD-a,aUablllty of esseatlal drugs 

for heart patients In Pataa 

S421. SHRI VIJAY KUMAR YA­
DAV: Will the Minister of CHEMI .. 
CALS AND FERTILIZERS be pleased 
to state: 

(a) whether it is a fact that Calcigard, 
Persantin, Disantol and Carediwell are 
essential drugs (medicines) for the heart 
patients; 

(b) jf so, whether Persantin, Disantol 
and Carediwell are not available at Patna 
for the last several months due to which 
heart patients are facing difficulty in their 
treatment ; and 

(c) if so, the steps Government have 
taken to make available these essential 
medicines in Patoa ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SlHRI 
VEERENDRA PATlL): (a) to (c). 
The Ministry of Chemicals & Fertilizers 
monitors the market availability of essen .. 
tial and life saving drugs bllsed on the 
reports received from the State Drug 
Controllers, Central Drug Standard 
Control OrgtlniSalion and public com­
plaint~. No report indicating non-avail­
ability at Patna during the last three 
months, of Calcigard, persantin, Disantol 
and Carcdiwt'lI, used for treatment of 
heart ailments has been received. 

As and when short'lge of any essential 
drug at any place is reported tD r* 
Mooitoring Cell of the Ministry," ... 
cerned manufacturers are j~}' 
and invariably advised to rush ..... to 

, the affected place. Moreover, tQuivaJent 
drugs like Dyaacard aoc:J ~letoJ arc 
reportedly available io- tbe ...... t. 

[Translation] 
Settiq up of oe .... t Wustry to Eota­

Clalttorprb belt 

S422. PROP. NIRMALA K.UMARI 
SHAICTAWAT:, WiD the Miniater of 

INDUSTRY & COMPANY AFPAIRS 
be pleased to state : 

<8> whether Government are aware 
that there are rich deposi ts of lime stone 
in I{ota-Chittorgarh belt of Rajasthan 

. which can meet the cement requirement 
of entire Western and North India; and 

(b) whether Government proposo to 
curtail cement imports by expanding ce­
ment industries in this area by opening 
public sector industries and providing 
incentives to the private sector there? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). 
There are sizeable deposits of limestone 
in Kola-Chittorgarh belt of Rajasthan 
and a number of cement factoric3, in the 
private and public sectors have come up 
and are in the process of being ex.panded! 
set up in the area. Output from theso 
fa clories are expected to belp in meeting 
the requirements of cemont of the Nor­
thern and Western regi ons of the country. 
With increasing production of cement in. 
the country (both in tb. public and 
private sectors), import of cement bas 
already come down and is expected to 
reduce further substantially. 

[E",.lish] 
Self-Employmeot-Scbeme 

5423. SHRI S.O. GHOLAP: Will 
the Minister of INDUSTRY & COM. 
PANY AFFAIRS be pleased to state : 

(a) whether it is a fact that people are 
Icuta. less advantage of self-employment 
ae.me tbrouab District lDdustriea cen. 
tra in rural areas ; and 

(b) jf 80, what steps Government are 
takin, 'to help them 'I 

THE MINISTER OP STATB IN THE 
MINISTRY OF INDUSTR.Y AND COM­
PANY AFFAIRS (SHRI ARIP MO. 
HAMMAD K.HAN): (a) No, Sir. 

(b) Question dOlI Dot ariIo. 
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~"'tJ AlI~ ... t ,to 88~j ~~ 
. to v1Ps/~P8 

5424 ,SaR,I.$QM1\BHAI,DA,MOR: 
w'«l"t~e·.M, ~~ii~er ,9f ,I~,b~s:r,.R Y ANb 
C9~MPA.N)' ~FAIJtS ibe pJeas~ to ,tate 
w~t~r,in Y,jew of escal~t.ion of prices of 
i'CtlQl OOYFfAment :propose ,to restore the 
prionty' allotment quC'ta for .8ajaj two 
wheeler scooters, to VIPs/MPs, which was 
di'~et1Sed with. few years ago? 

I ~ i 

THE MINISTER Q,P STATE IN THE 
MIN,ISTR¥ ,OF INDUSTRY & COM­
PANY AFFAIRS (SHRI ARIF MO­
HAMMAD KHAN): No, Sir. 

[T,~ati~~] 
lacbfstr.. set up witb foreign 

collaboration 

5425. SHRI DALCHANDER JAIN: 
Will tbe Minister or INDUSTRY AND 
CO,MPANY AFFAIRS be pJeased to 
state! 

(8) the number of industries set up 
with foreign collaboration during the past 
three yea'rs alongwith theIr location; 

(b) tbe names and nature of the in­
dustries so set up ; and 

(c) the number of cases stiJJ pending 
with Government and the time by which 
these are lik-eJy to ~e decided ? 

mE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPA'NY APFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). 
GovctOrpeD,t have approved 20 t 5 pro­
poeals lor foreicn collaboration during 
the laJt three ,years (i.e. 1.9i.2.84). De. 
tails i.e. name of the Indian 'Company, 
Foreign collaborator, Item of Manufac ... 
tu(e, llatur,e oC! coll.b<:>ration, of aJI 
approved foreign colJapor8tions are, pub .. 
lished on a quarterly basis by'the Indian 
Inv,stment Cegtr~ as a supplement to its 
MontblY Nc~sl~tter. Copies of the 
pubHcation are sent r~g~larJy to the . 
Pa~liament Libr~r)'. Follow .. up of these 
apprbva.Js and monitoring their imple­
mentation is the ,responsibility of ';the 

AdmiQJatrative ,Minilt,riel8. .)Jo (:,Calfa. 
Hsed inform_doll is maintaio,od. tjn the 
Secretari~t for Industriai Approvals about 
the ,number of forejan .coUabotations 
which ba~c fructified. 

(c) The number of cases pendina c~n­
sideration with Government are not re­
vealed in Public interest, as a matter of 
Policy. 

[English] 

Telephone Service between Cslcutta 
and Paukura aDd Balkhak fII 

Midnapo!"e District 

5426. SHRIMATI GEBTA MU­
KHERJEE: Will the Minister of COM­
M UNICA TIONS be pleased to state : 

(a) whether Government Bre aware 
that telephone exchanges ~f Panskura and 
Balichak of Midnapore District of West 
Benga1 are extremely difficult to contact 
from Calcutta and seldom any conection 
can be made with CaJcutta from tbose 
exchanges; and 

(b) jf so, the measurs taken by 
Government to improve the situation? 

THE MIN1STER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SARI RAM NIWAS MIRDHA): 
(a) Yes Sir. Only 50% of the booked 
trunk calls mature every day, with heavy 
delays due to interruptions in Panslcura­
Ko)aghat and Kharagpur-Balichak over ... 
head Jines. 

(b) To improve the trunk services 
there is a "rop to in-stal ooe T .. 43 
type Trunk Board at Balichalc wtt:b one 
direct trunle circuit to Calcu:tta, elimi. 
nating fhe, ,traMit statton· at Kharagpur. 
TMte is ako a P1'9p08BI for a !teconfl 
trunk jUllCtrtm between Panskura and-' 

• KoJaghat. 

[Translation] 

Subsld~ for Kerosene· 

5427. SHRI RAMSWAROOP RAM: 
Witl' "the Minister of' ;Pfrtl·R0LEU.l\4, be 
pleased· to '8ta~e:: ; 
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(a) whether rural people are . facing 
a Jbt or difficulties due to 'increase in the 
price of kerosene and it is not available 
in the 'rural areas of Bihar ; and 

(b) whether keeping in vi~w the diffi­
culties faced by the peopJ~ and . increasing 
tendency of profiteering, Government 
propose to subsidise the increased price 
of kerosene so that consumers get ken1sene 
at reasonable rates ? 

THe MiNISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Some reports have been received of shor­
tages of kerosene in some parts of Bihar. 
Increased allOcations have been made 
to Bihar on the request of the State 
Government. Retail distribution between 
rural and urban areas is made by the State 
Government. 

(b) The selling price of kerosene oil 
is kept at a lower level than what it would 
be 08 the basis of costs. There is no 
proposal to reduce it further. 

[English] 

Telephone Services in Rajasthan 

5428. SHRI VJRDHI CHANDER 
JAIN: Will the Minister ·of COMMU­
NICATIONS be pleased to state: 

(a) whether Government are aware 
that telephone services in Rajasthan in 
geeeral and desert areas of Rajasthan in 
particular, are deter·iorating day by day ; 

(b) if so, the details ,thereof ; and 

(C) the steps so far taken or 'proposed 
to be taken to improve the telephone 
s~rvice's in the ~aid rea ion '? 

.. Tat; M1'N1STeR OF STATE OF THE 
~J~J$T.~Y J~),F ,f;oMt.tnJ.~ICATIONS 
(SlliRl R:.A.M N.WAS MIRP~J\.) :. (a) 
and (b) .. ~rf~Ql,In~.!-)f t.C~Rb_one ser­
vices in Rajasthan in general and desert 
ar~af of :~,~jast~an:.[ip par~jc~~r, ar.e gene­
rany', .$~tisfa~lori~ exce,pf at J 6~hp.ti"r where 
codtpfainfs rate 'is sJigll'tJy 'o~ "higher rate. 

te) BlectrOlAic excha",ges in JOdb9ur 
and Barmer. areal ate prOp<t*d' to be jDs... 
talled during 7th PJan period. 

Eag.gi"g I.aw:y"rs 'or conduetfM 
Go verllment ca .. s 

5429, SHRI MOOt CHAND DAGA: 
Will the Minister of LAW AND JUSTJCE 
be pleased to state : 

(a) whether the juniOrs of the Central 
Govern men t standing counsels/panel coun­
sels are permitted by Go.vernmcnt to 
appear and conduct Governmen.t cases in 
Delhi, Bombay, Calcutta and 'Madras 
High Courts ; 

(b) whether any junior bas so far 
appeared if so, the number of cases lost 
or won by such juniors ; and 

(c) the number of lawyers, other than 
panel and standing counsels, engaged 
during the last three years and the- amount 
of fees paid to them, giving year. wise 
figures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): (a) No, 
Sir. When the case is entrusted to Central 
Government Standing Counsel/Panel 
Counsel, the Juniors of tbe Standing 
Counsel/Panel Counsel are not permitted 
to appear on behalf of the Central 
Government Standing Counsel/Panel 
Counacl.,. 

(b) Does not arise. 

(c) The information is being collected 
a~d will be laid ,on the Table of the 
House, 

Land ·Dispute cases pending in Cat:utta 
Hieb Court·· 

3430. SHRI GADADH·AR SAHA: 
WiJI the Minister of LAW ANt> JUSTICE 
b~, .. pleased to state: 

(a' ~h~ther a large number of Civil 
Rules aha CtvH Orders re'lating to Land 
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Di.putes are pending in Calcutta High 
Court since 1978 aod back ; and 

(b) if so, the action heing contemp­
lated for their early disposaJ ? 

THE MINISTER OF STATE IN THE 
MINJSTRY OF LAW AND JUSTICE 
(SHRI H.R. BliARADWAJ): (a) and 

(b). Information as furnished earlier by 
the Registry of the Calcutta High Court 
is given in attached Statement No. I. 
Steps faken to reduce pendency in High 
Courts in general which also include 
Calclltta High Court are given in attached 
Statemenl No. II. 

Statement-I 

Number of Writ petitions re/a ling to 1 and 'p.'(}fms inchding lalld cpiling pending 
(main cases unly) in Calcul1a High court as on 306-1984 

Total number Number of writ petitions pending for 
of writ ----- ------___________________ _ 
petitions 
pending 

Less than 1-2 2-3 3-4 4-5 5-6 6-7 7-10 Over 
one year years years years years years years yea rs 1 0 

39 23 5 6 

Statement-II 

Steps token to Reduce Pendency in 
High Courts 

The fol1owiog steps have been taken to 
reduce pendency in High Courts :-

(1 ) 

(il) 

(3) 

The Code of Civil Procedure 
was amended in 1976 to abolish 
Letters Patent Appeals from 
Judgement of Single Judge of the 
High Court in second appeal (vide 
Section IOOA). 

The Code of Criminal Procedure 
baaed on the recommendations of 
the Law Commission was enacted 
in 1973 and amended in 1978 
and 1980. 

The sanctioned strength. of the 
Hiah Court Judges has been io­
creased from time to time. 

(4) Apart (rom the above certain 
High Courts are taking the follow­
,ina lteps for ensuriog better dia­
posal of cases : 

(a) Cases iovolviDI common 
questions arc beiDa srooped 
by several Hilb Courts. 

3 2 

(5) 

(6) 

years 

(b) Matters fixed for hearing by 
giving short returnable date. 

(C) Dispensing with printing of 
. records. 

(d) Expediting and giving prio­
rity to matters under cer. 
tain Acts. 

The Government have also ad­
dressed the Chief Ministers of 
States and Chlof Justices of High 
Courts in which there is a heavy 
pend~ncy of civil cases over 5 
years' old to consider appoint. 
ment of retired judges under 
Article 224A of the Con­
stilutioD. 

The Government have also ap­
pointed Law CommissioD (1 Otb 
Law Commission) to keep UDder 
review tbe system of judicial ad .. 
ministration . in tbe COUGtry • 

AmoDI the terms of reference of 
the Law Commiuion are : 

(10 To keep UDder review tbe 
system of judicial admiDiatra. 
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don to ensure that it is res .. 
ponsive to the reasons ble 
demands of the times and 
in particular to secure : 

(i) elimination of delays, 
speedy clearance of 
arrears and reduction 
in costs so 8S to secure 
quick and economical 
disposal of cases with .. 
out affecting the cardi .. 
nal principle that deci­
sions should be just 
and fair; 

(ii) simplification of proce­
dure to reduce and eli­
minate technicalities and 
devices for delay so 
that it operates not as 
an end in itself but as 
a means of achieving 
justice ; and 

(iii) improvement of stan. 
daros of aU concerned 
with the administration 
of. justice. 

(b) To revise the Central' Acts 
of general impor tance so as 
to simplify them and to re­
move anomalies, ambiguities 
and inequities. 

(c).' To recommend to the Govetn- , 
ment measures for bringing" 
the statute book uP-to-d~,te" 

- by repealing 'obsolete laws 
and", enacrinents! : or parts 
thereof which have' outlived ' 
their utility. 

- (7) 1'h~ recommendations cont~ined "I 

in the 79th 'report'- of the Law' 
Commission have been examined. 

-, As '4ction,. on .. ~majority." of the; : re­
cOlJ1I~endatipn8 .i$ tOt ·be _ take~, by , 

, L ;' • tp'e,.~t~.te'. GO~fDm~At )' ,ap4, Ifigh 
Courts, these have been sent, tq.., : 
them a)ongwith the views of the 

.' " . p~ion Gove,rn[}le9t all~ ,thrY 
• ',' ~ "have; ~eil i re.cjqested:' , ;~o 'tak~. 
L,~ ", neCessary' aclion •. " .'." . 'I _. ,J 

(8) The Government have constituted 
an informal Committee of 3 Chief 
Justices to examine the problem 
of arrears in High Courts and 
suggest remedial measur.es. ' 

Maharashtra request to cbange crlter i. 
for No Industry District 

5431. SHRI D.D. PATIL: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIHS be pleased to 
state: 

(a) Whether it is a fact that tho 
Government of Maharashtra have reques­
ted ~he Central Government to change 
the criteria for determining and declaring 
No Industry District; 

(b) if so, details thereof; 

(C) whether the Union Government 
have considered the request of _ tbe : 
Government of Maharashtra; 

(d) if so, the reaction thereto; and 

.' (e) what are the present criteria to 
determine and declare a No Industry 

District? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY . AF~AIRS (~HRI ARIF 
MOHAMMAD, KHAN).~ (a), aQ4 (b): 
Government of Maharasht~~, h.,d rCP~r:e­
sented tbat Disrrict of Gadchiroli whIch 
wfls carved out of Chandrapu~ Distr~ct 
00' 1 ~. 8 ~ 8 2, . may be:' included :in,'the hst 
of'No'Jtldustry Districts. ' '".: I .j' I, .'; 

.,' i ,i ""1'"'' 

(c) and (d). Gadchiroli DIstrict h~s 
been ihcluded in the litt~,' 10', No:, tftdu~tw 
Districts with effect from 1.4.85. 

t' : " 

. (e) :, the dis'tricts cr~ate~fuPt~ 31:3.~~"3 ~i 
conipii'sing areas which had no large o,r" 
mediuPl"ScaJe in'dus{rJes as of 't'979~80, '", 
are eligible for fncluslori in the list bf;'No'", 

, "', ~'I Industry Districts. . '~ .. , , '. 
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5432. SURt IC. RAMACHANDRA 
REDOY" win tbe Mtnister or INDUS .. 
TRY A~O COMPANY AFFAIRS be 
pleased to state : 

(a) wbetbor price or Maru~i Cars ~as 
been increased due to continued lugh 
percentage of imported components in the 
caT~; and 

(b) w'hether Government b~e any 
plans to introduce 100 per cent alccJbol 
drivcn Marulis to help the country move 
to total deJ)eodcDce O£l rooo,wable iodi­
genOWI 50U1lces of eoerlY ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF INDUSTRY ANt> 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHA.N).: (a~. No, Sir. 

(b) There is no such proposal at 
preseot. 

Settlog up of paper factories based 
on 'baga~se In Mabarashtra 

5433. SHill BALASAHEB VfKHE 
p~ TIL: Will the Minister of I'NI)U8. 
TRY AND COMPANY AFFAJR.S be 
pleased to state : 

. ~ whet~er many Coo"eratiYe 8upr 
faCtories in 'Maha'ri9h~r8 'have 1)"'" 
ptati'to 'set up paPer faet'ories ,out or ,.biI' 
8~1\1s b8alts¢; 

(It) wIle_ tbe, ~IlLl~lic, fipaN:ial 
institutioDs like I.~~.l:. AlG. ,_"c,/ .~r.cfq~PI" 
to advance loans to sucb ventures; '. 

(d) whether Government propose to 
b~ a fr~~\,~~ud,f., ~~ the .. lP8t~er. bl or,der 
~o ~~ .~~ pace ,,~rl~~u~~~ia~~'~~~,~, ~b~b 
18 sJackbruq ,beciuse of wrODS, 4; _~b .. ra 
or "iDc.o~p~'~lj~~~e!D~· ,tutUd Ihade',' 
earJier in tBis teaard "l' . 

THE MINISTER ()fl STATE IN THE 
MINIS'TRY OP INDUSTRY AND 
COMPANY APFAIRS (SHRI ARIP 
MOHAMMAD KHAN) : (a). Some 
sugar factories in the comperative sector 
in the Sta te of ManarastKr:a propose to 
set up papor plants based on bagasse. 

(b) and (c). Fjnancial institutions 
have tabn a policy decision to finance 
pap~r units based on surplus/release 
balisse which meet the viability criteria. 
4 ~usar ,co-op¥ative,s which had appro_ 
ac,hed the Institutions prior to June, 
1984, have a)f~dy been sanctioned 
financial assistance. Considering the 
number of uQits already assisted, the 
InstHQtioDs have tak~n a decision to 
watch the progres,$ of the four projects 
already assisted aDd satisfy thcmselves 
regardin~ the succe,ss of technology and 
economics of oper~tjon before assisting 
further bagasse-ba..se,d projects proposed 
by other sugar c~o~r.atj~es. 

(d) No, ,Sir: .. 

[Trall8l QliQn 1 
S.T.D. Link ~een GopalgaoJ, Siwan 

iIInd Eastern and Western Champaran 

(BUw1 ~Ub ])elJ;al ' .... ,Pataa 

5434. SHQ.;I KALI PIUtSAD PAN­
DEV: Wi\) tDe Minister of COMMUNI. 
CATIONS be pl ... d.,tG8tate,: 

(a), wb .. lw,ig i!tbe,.~~M" 01 ,S.T.D • 
fa~il4Ht~,..jlt .yPPJlMAi, "S~,;. and Eastern 
aQ~~,*~'tQr;p {;;bun~p" m ,(Bihar) tho 
telqpl1o~~,,~j~ Ju .rQcIW~ and Pato. 
h.ve 1P wAit ~or, S·to ~O d.,_, to talk over 
tolr.phOJ?CS; ..aD~ 

(b) if so, whether Government pro. 
P~, ~o ,ijpt,~",~v.~g __ o.JPi 
an.d.~atJ.W. br "S.~~~ /1 

1'H6,iMtNIfJRk'AQP--M'AIfI! OF THE 
MlNI8'fttY,·;op ~WA.'I'IONS 
(SHRt: AAM NIWiU MIRt)HAl.: <a) 
No~ Sir. 

(1?) 1t is.,h..o~'ter", pr~~",.to link 
GOpall'Dj, Siwan ,fJl4""W~.~ CAVlparaa 
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(Bettiab) with Patna and Delhi by STD 
. 'facility. East Champaran (Motihari) is 
already linked with Patna and D.lbi by 

. sm. 

[EItI11.sh] 
Amonut Earmarked for VarJous Programmes 

in OJ) Sector in Seventh Five Year Plan 

5435, SHRI SOMNATH RATH: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) the amount provided for imple. 
mCDting various programmes in oil sector 
in Seventh Five Year Plan; 

(b) the main programmes included 
for implementation in the Seventh Five 
Year Plan; 

(c) the amoun t likeJy to be made 
availa:bJe through jnternal sources of 
those companies; 

(d) the amount of external aid sought 
for oiJ explorat,ion in the Seventh Five 
Year Phu~; .and 

(e) the details thereof? 

THB MINISTER OF STATE OF THE 
~INlSTRY ,OF .;I?ET~OL~~M (SHRI 
NA WAL KISHORB SHARMA): (a) 
The Seventh Five Year Plan of tbe 

. Ministry of Petroleum ha5 not yet been 
finalised. . 

(b) to (c). Do not arise. 

Issue of Commemorathe Stamp ID HODour 
ol:Vir,~..,..'" Sal 

f 1,1"', ",fI." .. 

.5436. SMRI SRIBALLAV PANI-
,GJtAHI·:,: j, Will ~ the '" ,Miqister of· 

:; Co.~MUN1CATIONS bo;r 4'p'~ased to 
. ·lta" : ,.' 

Ca> whether thero was any proposal 
from the Oriasa Ooverqment as weJl as 

. tho Vir Surendra Sai Death Centenary 
.... :Comtnittee~ta· briq out a commclQoativo 

, j 

stamp in honour of Vir Surendra Sai, one 
of the foremost freedom fi.ahters of tbe 
Country; 

(b) if, so the reasons for its noo. 
compliance; and 

( c) whether Government arc considor. 
iog to bring out the same this year ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI 'RAM 'NIWAS MIRDH~) : ~;.~) 
Yes, Sir. -: 

(b) A Philatelic Advisory Committee 
function in the Department to advjse tbe 
Government regarding the issue' of cdm­
memorative and special' postage stamps 
and other philatelic matters. Tbe pro. 
posal regardjng issue of a commofJ'K),ative 
stamp on Vir Surendra Sai was placed 
before this committee but was. Bot . ~_ 
commended. The working group ·con. 
stituted to advise the Government 'on 
~ersoDalit.ies and themes to be portrayed 
In the sertes on India's struggle fo~ froe. 

. dom too. did Dot recommend this issaue. 

(c) No, Sir. The prosramme for the 
i$$ue .of stamps for the year 1985 was 
finalised and announced in 1984. This 
p~ogramme docs DO' include tho name of 
Vir .s~rendra Sail It is, however, 'pro. 
posed to place this proposal aaaia beforo 
the Philatelic Advisory Commiuee lor to .. 
c~nsideration • 

S.T.D. Facility from Bombay to Vasal 
and Virar 

" (', " " 

$437. SHRI AN 00 PCHAND 
,,~HAH: Will: ,tbe ~iDister ~t.: ~P.M. 
~t)NIC" TIONS be pleased to statO : 

) .,," .. 1 t· 't' 0\ 1 " " L , ' 

(a) whether tbere are any proposals 
to extend STD facility from Bomba, to 

""Vaaarlild"';Virar: ". ' ", '''I , 

.• )r 1 , 

(b). if so, tbe details thereof. and 

(c) if Dot, the roaloDs tborefor ? 
" , 
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THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes. Sir. 

(b) Virar is already an automatic 
exchange. Vasai is a manual exchange at 
prescnt and automatic:: exchange has been 

.planned to replace the manual exchange. 
A suitabJe transmission link for connect­
ina Virar and Vasai to Bombay Trunk 
Automatic Exchange is under considera-
tion. 

(c) Does not arise. 

[Trans/ation] 
Coustitution of Tyre Committee 

5438. SHRI SARFARAZ AHMAD: 
Will the Minister of INDUSTRY & 
COMPAI'lY AFFAIRS be pleased to 
atate : 

(a) whether a 'Tyre Committee' was 
constituted in May, 1984 to go into the 
problems being faced by tyre manufactu­
rers and users and if so, the names of the 
members thereof and the time within 
which it was asked to submit its report; 

(b) whether Government have recei­
ved its report and jf so, tbe recommenda­
tions made in the report; and 

(c) if not, the reasons for the delay in 
this regard and the time by which its 
report is likely to be received '1 

THE MINISTFR OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). 
The Committee on Aulomobile 
Tyres and Tubes was set up in 
May 1984 with the composition of 
Shri M. Satyapal (formerJy Secretary, 
Technical Devtlopment). as Chairman and 
Dr. S. Chandrashekhar, Member, BICP; 
Shri S. Chandrasekharan. Director. ISI~ 
Shri M. Sivaguru, Additional Director 
General, Ministry of Shipping and Trans­
port and Shri G ,R Inamdar, Industrial 
Adviser, DGTD., 1he Ccmmittee waS 

required to submit its report within three 
months' time. However, tenure of the 
Committee was extenced upto January, 
1 985. The Comm ittee has since submit­
ted its final report to the Government. 
The main recommendations of the Com .. 
mittee are as under : 

(1) adoption of m~asures to stabilize 
the prices of raw materials includ­
ing expansion of domestic pro .. 
duction capacities in respect of 
ra w materials ; 

(2) lSI certification of products and 
informative labelling of products 
indicating size, date of manufac ... 
ture, maximum permissible load, 
minimum remaining skid depth; 

(3) formulating of association stan­
dards covering tread patterns, 
categorisation of tyres and limi .. 
tation of ply ratings; 

(4) compulsory notification of dealers' 
and retail prices including dis­
counts offered by industry volun­
tarily ; 

(5) continuance of production of low 
ply-rated tyres by the industry 
providing adequate choice to con .. 
sumers to purchase such tyres ;, 

(6) reduction of cost of production of 
tyres through better utilisation of 
capacity, particularly, by increased 
exports and incorporation of 
better management practices; 

(7) encouragement of expansion qf 
existing capacities; 

(8) establishment of Central R&D 
Institute in the country for basic 
and applied research 'to be funded 
by a cesson the industry and the 
Government so as to achieve 
technological self ... reliance in these 
fields; 

(9) establishment of material testing 
facilities; 
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(10) adoption by the industry of better 
technologies involving replace­
ment of carbon black by silica, 
use of new fabrics for tyre cord 
fabric .and production or radial 
tyres ; 

(11) extecsion of fiscal incentives for 
expansion and modernisation; 

(12) improvement and maintenance of 
roads; 

(13) effective enforcements of statutory 
norms regarding maximum loads, 
operaling and safety regulations 
etc. ; 

(14) introduction of multi-axled vehi­
cles ; 

( 1 5) indjcation of licensing capacities 
in terms of weight of material 
rather than number of tyres and 
allowing the industry the flexibility 
to change product mix or to 
diversify according to market 
req ~ iremen t ; 

(16) review of the incidence of fiscal 
levies on tyres as well as raw 
rna terials; and 

.. 
(17) bon-intervention by Government 

in the prices or distrjbution of 
tyres~ 

[English] 
Reserved Trained Pool Stafr In P &- T 

Department in Kerala Circle 

5439. PROF. K.V. THOMAS: 
Will tbe Minister of COMMUNICA­
TIONS be pleased to state : 

<a> tbe number of reserved trained 
pool 8taft' working in the P & T Depart­
ment of K.erela Circle; and 

(b) the steps beina taken to absorb 
them in the permanent vacancies? 

THE MINISTBR OF STATE OF THB 
MINISTRY ·OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): <a> 
TELECOM 

The nunlber of Reserve Trained Pool 
staff in Kerla Telecommunication Circle 
is as follows : 

(i) Telephone Operators : ·247 

(ii) Telegraph ists 42 

(iii ) Telegraph Assistants 41 

(iv) Technicians 96 

POSTAL 

Information is being collectod. 

(b) Reserve Trained Pool candidates 
are absorbed against tho future vacancies 
as and when they arise. At present, their 
absorption against regular vacancies has 
been delayed due to ban on creation! 
filling up of posts. 

Grant of letter of intent for manufacture 
or heavy eartb moving machinery to 

Aodbra Pradesh 

5440. SHRI N. VENKATA PAT­
NAM: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS ~ pleased 
to state : 

(a) whether Government of Andbra 
Pradesh had applied for letter of intent 
for manufacture of heavy earth movins 
equipment in any backward area of 
Andhra Pradesh in 1984 ; 

(b) whether no firm in the Country is 
manufacturing heavy capacity eartb 
moving equipment and whether in view of 
the above fact, Governmont will consider 
to arant letter of intent to Andbra 
Pradesb soon; and 

(c) whether demand for tbe same has 
been iDcre~iD8 considerable in view of 
the growth of industries in the country ? 
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tllB MINIS-rBR OF ST~TE IN THE 
MINISTRV oP INDU'STRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

, '(b) The existing units are fully meet. 
ing the demand for earthmoving equip­
ment. The application of Andhra 
Pradesh Industrial Development Corpo­
ration has there:ore been rejected on 
capacity constraint. 

(c) No, Sir. 

[Trans/ation] 

Telex Se"ice In Hill Areas of 
Uttar Pradesh 

5441. SHRI HARISH RAWAT: 
WiD the Minister of COMMUNICA­
nONS be pleased to state: 

, (al whether there is any proposal to 
provide telex service in certain district 
headquarters of the hill areas of Uttar 
Pradesh during current year; 

(b) if so. the names of places where 
it is likely to be provided; 

(c) 1f not, the reasons therefor; 
and 

(d) the alternative arrangements pro­
posed to be made by his Ministry with a 
view to removing inconveniences being 
experienced in the a bsence of telex 
service? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIQNS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. 

(b) Does not arise in view or (a). 

(c) There are not adequate d~mands 
to justify provision of a Telex exchange, 

(d) Long distance telex connections 
can be given from the nearest telex 
exchange to the intending parties. 

[EngllAhJ 
Appointment of Telephone Operators In 
Srlkakulam DIstrict of Andhara Pradesh 

5442. SHRI H A. DORA: Will the 
Minister of COMMUNICATIONS be 
pleased to state : 

(a) the number of small telephone 
exchanges in Andhara Pradesh" , 

(b) the number of small telephone 
exchangecr; in Sirikakulam District of 
Andhra Pradesh; 

Cc) whether the strength of the opera. 
tors in SrikakuJarn District is adequate; 

(d) whether there is any proposal to 
appoint new operators; and 

(e) if so, the steps taken by Govern­
ment in this regard ? 

THE MINISTER OF STATE OF THE 
MINiSTRY OF COMMUNICATIONS 
(SHRT RAM NIWAS MIRDHA): (a) 
1,542. 

(b) 32 

(c) All sanctioned ports are filled UP. 

(d) and (e). There is ',justification for 
more telephone operators. But the 
additional posts can not be created and 
filled due to the ban orders. When the 
ban is tifted action will be taken to post 
the additional justified staff. 

Use of Bombay High Gas for Power 
Genera~ion in Gujarat 

5443. SHRI R.S. OAEKWAD: 
,Will the Mtnister of PETROLEUM be 
plea,ed to refer to the reply given to 
Unstarred 'Question No. 569 on 19 

"March 1985, regarding use of Bombay 
High gas for power generation in Gujarat 
and state: 

(a) 'since when the associated, natural 
gas is being supplied to Tata Electric Co., 
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¥~harashtra Stat~ Electricity Board and 
H.ridustan Petroleum Corporation Ltd. on 
It temporary be,sis; 

(b), whether any agreement stipulating 
the period of supply of associated gas to 
these undertakings on a temporary basis 
has been entered into; 

(c) if so. when the stipulated period 
is likely to be over; 

(d) whether Government of Oujarat 
had in the past made any rropo~al to 
allow it to use the associated gas for units 
in Gujarat; and 

(e) if so, the names of such units 
and if not, the reasons therefor ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Associated natural gas is being supplied 
on a temporary basis to Tata Electric 
Company since July 1978. to Maha­
rashtra State Electricity Board since July 
1982 and to Hindustan Petroleum Cor­
poration Limited since December 1982; 

(b) An agreement stipulating the 
period of supply of associated gas to Tata 
Electric Company has been entered into. 
In the case of Maharashtra State Electri­
city Board and Hindustan Petroleum 
Corporation Limited no such agreements 
have been entered into; 

(e) In the case of Tala Electric Com­
pany, the contract expired on 31 st March 
1983; 

(d) and (e). Yes, Sir. The Govern­
ment of Gujarat had reQuested supply of 
associated gas for Gujarat State Electricity 
Board. Gujarat Industrial Investment 
Corporation, Gujarat State Fe.rtilizer 
Corporati0n, and Gujarat Narmada Valley 
Fertilizer Corporation. 

Natural Gas Resources 

5444. SHRI K.P. UNNIKRfSH-
NAN: wm the Min'ster of PETRO-

LEUM be pleased to state the laCest 
estimates of reserves of sources of 
natural gas in Southern, Western, Eastern 
and North.Eastern regions? 

THE MINISTER .OF STATE OF THE 
l\1TNISTR Y OF PETROLEUM (SHRI 
NAWAL KlSHORE SHARMA): The 
balance recoverable reserves of natural 
gas in the country as on 1.1.84 were as 
under: 

(Billion cubic metres) 

Southern region 

Western region 19. i 4 

Eastern and North-Eastern regions 8 t .30 

Offshore 377.81 

Restructuring the Cadres in P & T 
Administrative Offices 

5445. SHRI CHINTAMANI PANI­
GRAHl: Will the Minister of COM­
MUNICATIONS be pJeased to state: 

( a) whether Governmen tare consider­
in\! to restructure the cadres in Posts and 
Telegraphs Administrative Offices as it 
was done in the case of Railways; and 

(b) jf so, the proposals of Govern­
ment in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No, Sir. No concrete proposal to re­
structure the cadres in P & T Adminis­
trative Offices is under consideration at 

present. 

(b) The question does not arise. 

lTranslation] 

Licences issued for setting up 
mini· cement plants 

5446. SHRJ NARSINH MAKWANA: 
Will the Minister of INDUSTRY AND 



3 79 Wrltt~n Allltm'I MAY 7, 1915 Written .4nsw",. 380 

COMPANY AFFAIRS be pleased to 

state : 

(a) the total numb~r of licences 
issued for setting up mini-cement plants 
in the country; 

(b) the reasons (or not starting pro .. 
duction by some plants as per lhe 
schedule, State-wise; and 

(c) the total capital investment made 
in each mini.cement plaut and the loan 
advanced by Industrial Development Bank 
of India to these pbnts 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AEFAIRS (SHRI ARIP MO­
HAMMAD KHAN) : (a) and (b). So far 
thirty three Industrial Licence h lve been 
issued for the setting up of mini·cement 
plants Against these, twelve units have 
come on production. Eighteen units are 
within the two year gestation period 
allowed for coming on commercial 
production as per the terms of the 
Industrial Licence. Three units in 
respect of which Industrial Licences have 
been issued more than two years ago 
have not yet come on production, Two 
of these are in Karnataka while the 
third one is in Maharashtra. The slippage 
in the case of two Kunataka units is 
likely to be about three months only. In 
the case of M.lharasbtra unit the slippage 
is likely to be about twenty one months. 
The slippage according to the unit is due 
to delay in obtaining financial assistance 
and corresponding delay in placement of 
orders for the supply of Cl..)re machinery. 

(c) The information relating to 
capital investment mad.! in each mini­
cement. plant and the loan advanced by 
the Industrial DeveloIncnt BAok of India 
to each of such units is not being main­
ained in thi:s Ministry . However, the 
capital investment in mini.cement plants 
vary from plant to paInt depending upon 
the technology employed, and other 
factors, such as, location of the factory, 
extent the nature of tbe raw-material, (uel 
etc. A::cording to the prosent price levels, 
the total investment requirod in a mini. 

cement plant of 200 tonoes per day 
capacity based on Vertical Shaft Kiln 
Technology is' around Rs. 4* crores. 
A plant of same capacity. employing 
Rotary Kiln Technology will involve an 
inv~tmcnt oT around Rs. 9 to 11 
crores. 

[English] 

Guidel ines by Election Commission on 
revision of electoral rolls in Assam 

5447. DR. A K. PATEL: 

SHRI C. JANGA REDDY: 

Will the Minister of LAW AND 
JUSTICE be pleJsed to state: 

(a) the guidelines issued by tho 
Elecllon Commission in January this year 
regardlOg n:vislon of voters' hsts beinl 
carri~d ou t there; 

(b) whether these guidelines were 
changed, if so, the te'tt of the original 
guidelines acd the dco:tails of changes made 
therein afterwards; and 

(c) whether there have been some 
protests in thjs regard, if so, the details 
thereof? 

THE MINISTER OF STATE IN THE 
MIN[STRY OF LAW AND JUSTICE 
(SHRI H,R. BHARADWAJ): (a) and 
(b). In January, 1985, the Comm'. ion 
issued only certain instructions to the 
Chief Electoral Officer, Assam regarding 
revision of electoral roBs in Assam. A 
copy (Jf this letter is laid on the Table o( 
the House. [Placed in Library. See 
No. L.T -1105/85] The Commission has 
informed that it bad not made any 
material change in the instructions issued 
through this letter. The Commission 
sent a communication to the Chief 
Elc:ctor~l Officer in March, 1 985 by way 
of elaboration or clarification of these 
instructions with regard to scrutiny and 
resistration of electoral cards and tbe 
proceduro for dealing with claims and 
objections. A copy of tbis letter is laid 
on the Table of the House. [PIeced in 
Library. Su No. LT-1l0S/8S]. The 
Commission a180 issued instructioQl to 
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the Electoral Registration Officers in 
March, 1985 with regard to revision or 
ele<..toral rolJs' in Assam. A copy of 
those instructions is laid on the table of 
the House [Placed in Library. See No. 
LT--II05/85] 

(c) The Commission has stated that 
no prot.ests were received by them regal d­
ing the said instructions. The Commis. 
sion had however. received some 
representations regarding house-to. house 
enumeration and verification by the state 
Police, revenue and forest Departments. 
A statement containing details with 
respect to these representations, as fur­
nished by the Commission, is laid on 
the Table of the House. [Placed in 
Library. See No L T-' 1 ~ 05/85] 

Revision of salaries of' juJges 

5448. SHRI NARASINGHRAO 
SURYAWANSHI : Will the Minister 
of LAW AND JUSTICE be pleased to 
state: 

(a) whether the salary of judges 
has not been revised during the past 
35 years as compared to the employees 
of Government; and 

(b) if so, the reasons therefor ? 

THE MINISTER OF ST ATE IN 
THE MINISTRY OF LAW AND 
JUSTICE (SHRI H.R. BHARDWAJ) : 
(a) and (b). The salaries of Supreme 
Court and High Court Judges are 
prescribed as per Articles 125(1) and 
22 t (1) read with Part D of the Second 
Schedule of the Constitution. This 
matter, inter alia, is proposed to be 
considered, in the Conference of Chief 
Justices of High Courts, Chief Ministers 
and Law Mini~ters to be held shortly. 

Functioning of Service Telephones 
198 and 199 in Calcutta 

5449. SHRI BIMAL KANTI 
GHOSH : Will the MiniSter of 
COM MUNICA TIONS be pleased to 
state : 

(a) whether Government have taken 
note of the widespread dissatisfaction 
with the funclioning of service telephone 
number 19.8 and 199 in Calcutta 
City's Tele.phone system; 

(b) if so, the steps taken,'proposed 
by Government to improve the efficiency 
of 198 and 199 services in C~Jcutta ; 
and 

(c) the average time taken by the 
operators to respond to the calls made 
to 198 and 199 in Calcutta as com­
pared to the time taken in other cities ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAM NIWAS 
MIRDHA) (a) Occasional com-
plaints have been received regarding. 
functioning of 198 and 1 99 services. 

(b) Following steps are being taken 
to improve the efficiency of 198 and 
1 99 services : 

(i) Traffic tests are being taken 
reriodically and shiet supervisit'n 
as affected. 

(ii) Faulty circuits are being restored 
without delay. 

(iii) Circuits are being augmented as 
and when justified. 

(c) In Calcutta the average time 
taken by the operators .to respond to 
calls made on 198 and 199 is 17 
sees. and 9 sees. respectively as 
compared to 10 sees, in other Metro­
poJitan cities namely, Bombay, Delhi 
and Madras. 

Survey of Kerosene 011 in Dhm'1luag;ri 
area of South Arcot District 

(Timil Nadu) 

5450, DR. P. VALLAL PERUMAN: 
Will the Minis!er of PETROLEUM be 
pleased to state: 

(a) whether the Oil and Natural G~1S 

Commission has surveyed the Bhuvanng;ri 
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areas .,f South Areol District of Tamil 
Nadu for Kerosene Oil ; 

(b) jf so, the outcome of the 
survey; 

(c) whether Government have any 
proposal to have commercial production 
of kerosene found in that area ; and 

(d) if so, the details there')f ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORB SHARMA) : 
(a) ONGC have conducted surveys ;0 
Bhuvanagtri area for oil. Kerdsene is 
a product obtained from refining of 
crude oil. 

'(b) to (d). Based on the surveys,-
two sites have been identified for 

drilling. The question of commerci~l 
. production of hydrocarbons will ~ri8c 

only jf the drilling results in tbe 
discovery of hydrocarbons in commercial 
quantities. 

Sanctioned strength of Higb Coun Judges 

5451. SHRI HUSSAIN DALWA! : 

SHRI K.P. UNNIKRISHNAN : 

Will the Minister of LAW AND 
J USTI'CE be pleased to state the 
sanctioned strength of Judges in every 
High Court in India ? 

THE ~INISTER OF STATE IN 
THE MINISTRY OF L~W AND 
JUSTICE (SHRI H.R. BHARADWAJ): 
The requisite information as on 1.5.1985 
is given in the attached statement. 

Statement 

SI. High Court Sanctioned strength as on 1.5.J985 
No. Pmt. Addl. Total 

Judges Judges 

1. Allahabad .54 6 60 

2. Andhra Pradesh 24 2 26 

3. Bomba, 40 3 43 

4. Calcutta 39 39 
s. -Delhi 25 2 27 

6. Gauhati 8 1 9 

7. Gujarat 18 3 21 
8. Himachal Pradesb S 1 6 .... 

9 •. Ja~~u & .Kasbmir S 2 7 
1 O. ~ .. K.aroataka ·24 24 
11. Kerala IS 3 18 

12. Madbya Pradesb 21 8 29 

13. Madras 25 25 
14. ' Orilsa 11 11 
IS. ' PatDa 3S 35 
16. Punjab & Haryaoa 23 23 
17. Rajasthan 18 18 
18. Sikkim 3 3 .. 

-~~""-,--------
393' - 31 424 

. " 
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Basic Ameafties at the Library of the 
lli.ltute of Company Secretaries 

of India, New Deihl 

5452. SHRI AZIZ QURESHI 
Will the .Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) , whether the Library being run 
by the Institute of Company Secretaries 
of India at Panchkuian Road, New 
Delhi does not have even basic 
amenities like wholesome drinking water, 
eold water during summer, canteen or 
suitable place for lunch and cooling/ 
heating arrangements during summerl 
winter; and 

(b) if so, the steps being taken in 
this regard? 

THE MINISTER OF STATE IN 
THE MINISrRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) (a) The 
Institute of Company Secretaries of 
India has reported that its Library at 
Rani Jhansi Road, New D~lhiJ bas all 
basic amenities such as wholesome drin­
king water, cold water and cooling 
arrangement during summer. However, 
no necessity has been felt for provi­
ding heating arrangements during 
winter. Due to paucity of space no 
canteen facilities have been made 
available. A suitable area has, 
however. been ear· marked witb 
a table and sitting place where tho 
students can take their own lunch. 

(b) The Institute has already applied 
for a plot of land to the Delhi Develop­
ment Autbority for extending its library 
facilities. 

Setting up 01 Chemical ladustries 
based OD coal In Blbar 

S4S3. SHRI C.P. THAKUR : Will 
the Minister of CHEMICALS AND 
FFRTILlZERS be pleased to State: 

(a) tbe names of tbe chemical 
industries which can be based on coal 
Or ita products ; and 

(b) whether any survey has been 
done to locate some of these industries 
in Bihar? 

THE MINISTER OF CHEM1CALS 
AND FERTILIZERS AND INDUs.. 
TRY AND COMPANY AFFAIRS 
(SHRI VBERENDRA PATIL) : (a) 
Large number of chemicals are derived 
from coal by a variety of operations 
like carbonisation, gasification, hydroge­
nation, electro thermal reduction and 
carbon recovery etc. Operations like 
ga~ification, hydrogenation, exidation, . 
carbon recovery are not practised 
widely. Coal carbonisation is practis~d 
in Str:el Plants to produce coke as a 
nlain product. The by-products are 
coal gas, ammonical liquor, crude light 
oil and crude tar. Chemicals manufac-
ured from ammonical liquor are 
ammonia, ammonium sulphate and 
ammonium thiocyanate. Proccssing of 
light oil by fractional distillation pro­
ducts aromatic hydrocarbons like 
benzene, xylene and toluene Fractional 
distillation of crude tar yields naphthalene, 
anthracene, cresols, xyleneols, pyridinc, 
picolines etc. 

(b) No Sir. Government has Dot 
made any survey to locate the above 
industries in Bihar. However if 
applications are received for setting up 
of such units in Bihar they would be 
examined on merits. 

Production of Tartaric Acid 

5454. SHRI SUNDER LAL : Will 
the Minister of CHEMICALS AND 
FER TILIZERS be pleased to state : 

(a) the Dumber of factories pro­
ducing Tartaric Acid in the country and 
their charted and actual production : 

(b) the annual domestic requirement 
of Tartaric Acid in the country ; 

(c) tho Dames addresses of tho 
parties which have been issued lotter. 
of intent/licences ; 

(d) tho quantity of tartaric acid 
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imported during the Jast three years, 
yea't .. wise and the amount involved ; and 

(e) tbe concessions Government 
propose to give to entrepreneurs who 
would like to set up the industry for 
tbis chemical as an import substitute? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUS. 
TRY AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) No unit' 
for tbe manufacture of Tartaric Acid 
bas been set up in the organised Sector. 
However two small scale units namely 
MIs. Okhla Chemicals Ltd. 25 
Community Centre, East of Kailash, 

Year Oty. (tonnes) 

New Delhi and Mis. Vimpex DYe 
'Chem (p) Ltd., A.40ft to.T, Karnal 

Road, Industrial Area, Delhi arc 
reported to be manufacturing Tartaric 
Acid with an annual capacity of 450 
MTs. 

(b) The annual domestic requirement 
of Tartaric Acid IS estimate~ at about 
500 tonnes. 

(c) No letters of intent/Industrial 
Licences for the manufacture of Tartaric 
Acid have been issued. 

(d) The imports of Tartaric Acid 
during last three years are as under :-

Values (R s in lacs) 
_._ .. _---'. __ .. ,._----, ... __ .... _-_ .. , ------,.,-----

1980 .. 81 

1981.82 

1982-83 
(upto Dec. 82) 

395 

297 

320 

(e) The manufacture of Tartaric 
Acid in the world is based on wine yard 
waste \\hich is not available in India in 
commercial quantity. However research 
work is being undertaken in the country 
to manufacture Tartaric Acid by 
utilising acceptable raw materials like 
Tamarind. The norma) incentives which 
are availab1e for other industries are 
also available for the manufacture of 
Tartaric Acid. Any proposal received 
by the Government for manufacture of 
Tartaric Acid would be examined on 
merits. 

Mutation cases Pending in Delhi 
Cantonment Board Office 

5455. DR. O. VIJAYA RAMARAO: 
Will the Minister of DEFENCE be 
pleased 10 state : 

(a) whether a number of cases of 
mutation/transfer of leases are pending 
in t he Delhi Cantonment Board Office 
for lon[! inspite of the fact that the 
transferees and the transferers have 
applied for the same ; 

103.25 

97.15 

74.64 

(b) if so, the reasons for delay in 
thjs matter; and 

(c) the time hy which the pending 
cases are likely to be disposed of ? 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO) 
(a) to (c). 5 applications are pending 
with the Delhi Cantonment Board in 
whjch mutations are yet to be carried 
out. It has not been possible to carry 
out the mutation as the lessees/co- lessees 
and successors have indulged in sub­
division of the site, change or 
purpose and unauthorised construction 
on the leased premises. The Director 
General, Defence Lands and Cantonments 
has been directed to finalise these cases 
expeditiously. 

Proposals receiveod from non.resldent 
Indians 

5456. SHRI RAMASHRAY PRASAD 
SINGH \\li1l "the Minister' of 
INDUSTRY AND COMPANY AFFAIRS 
be p'eased to stute : 
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(a) 'the particulars of the proposals 
relating to iD~ustrial investments received 
from Don-resident Indians during the 
years 1983.84, 1984.85 and uplil 19 

.April, 1985 which have been cleared so 
far; 

(b) whether any industry is envisaged 
to be set up in Bihar, particularly in 
the backward tribal Districts ; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) (a) Since 
the constitution of the Special Approval 
Committee (NBI), in November. 19t13, 
which considers various industrial 
proposals (excluding proposals to set 
up 100% EOUs) received from nOD­

residents of Indian nationality/origin 
covering grant of letter of intentl 

permission/industrial licence, import of 
capital loods and foreign collaboration 
approval, 66 Jetters of intent/permission 
industrial licence have been issued to 
non-residents of Indian nationality I 
origin as per details given below :-

1983 (Nov.Dec) 

1984 

1985 (upto 31.3.85) 

... 
39 

21 

These figures do not inel ude proposals 
from non-residents of Indian nationality' 
origin to set up 100% SOUse Detail. 
of the proposals covered by these 
letters of intent/permission/industrial 
licence are given in the enclosed state. 
mente 

(b) No, Sir. 

(c) Does Dot arise. 

Statement 

Details of proposals regarding grant of LOI/lndustr;ol Licence/Permission received 
from NRIs and approved by GOVI. of India since November. 1983 to 31-3-198S. 

SI. 
No. 

I 

Name of the 
applicant 

2 

1. Sbri P .B. Bhardwaj 

2. Sbri D .K. Misra 

3. Shri 'Kuldeop Sinah 
Bhuller 

4. MIs. Madras Hy-
draulic Hose Pvt. Ltd. 

S. Sbri S.L. Cbellaram 

6. MIs. Mabcloc, France. 

Item of manufactgfe 

3 

Mild & Alloy Steel 
Rolled Products. 

Newsprint & paper. 

T. V. Picture Tubes. 

High pressure Hy-
draulic Hoses. 

B & W TV Picture 
Tubes. 

Equipment for Optimi. 
sation of coerl1 COD­
veniOD etc. 

Location 

4 

Distt. Vidharba (Madhya 
Pradesh) 

Paradeep, District Cuttack 
(Orissa) 

Distt. Ludbiana State, 
Punjab 

Gummidi-Poondi, Distt. 
Chinglepet Tamiloadu. 

Teb: Oandbinalar, Deat 
Ahmedabad (Gujarat) 

District Almora (Uttar 
Pradesb) 
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1 2 

7. Shri V.S.C. Kowtha 

8. Shrl L.N. Mittal 

9. Shri Dharam Vir Gputa 

10. Sbri Dilip Bhargava 

11. Shri Shaik Kalesha 

12. Shri Manmohan 
Chopra 

13. Shri Gopal K. Kapoor 

14. Shri Paresh S. Parekh 

15. Shri K. Ramesam 

16. Shri Jai Ram Ram 
Chand M oorjan i 

J 7. Shri Lateef M. Khan 

18. Shri G. Satyanarayan 
Reddy 

19. MIs. Binatone Electro­
nics Pvt. Ltd. 

20. Shri C.S. Rao 

21. Shri T.K. Gandhi 

22 Shri R N. Hathiramani 

23. Shri N. Dakshinarnur­
thy 

MAY 7, 1985 

3 

CottoD/synthetic blend­
ed yarn. 

p.V.C. coated sheets 

Drugs 

Submerged Arc Welded 
steel pipes 

Detergent Powders. 

Electronic typewriters. 

Wh ite Cement 

Hydroxypropyt Gua.r. 

Winchester Disc Drive. 

Message preparation 
work stations and time 
sharing terminals. 

High Speed Audio­
Cassette duplicating 
Systems. 

Poly Aluminium 
Laminate. 

Video display Monitor. 

Printed Circuit fioards. 

Fruit products and 
juices.etc. 

Drugs. 

Colour T. V. Tuners. 
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4 

- Distt. Medak (Andhra 
Pradesh 

Backward District in 
Tami1nadu 

District Pune, Mahara­
shtra. 

District Ma1hura, Uttar 
Pradesh. 

District Bidar Karnataka. 

District Gurgaon Haryan. 

District Dehra Dun, Uttar 
Pradesh. 

District Baroda. Gujarat. 

District Medak, Andhra 
Pradesh. 

Srinagar Jammu and 
Kashmir. 

District Medak Andhra 
Pradesh. 

District Medak Andhra 
Pradesh. 

District Ghaziabad, Uttar 
Pradesh. 

District Medak Andhra 

Pradesh. 

District Nagpur, Mahara­
shtra. 

Distt. Chinglepet, 
Tamilnadu. 

Distt. Ponda, -Union 
Territory of Goa, Daman 
& Diuco 
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24. Shri M.M ~ Chopra Plain Paper Copjer. 

2S. Shri R_ Narayanan Medica] Disposable 
Syringes. 

26. Shri K. Mobd. Printed Circuit Boards. 
Farooq. Khan 

27. M Is. Thadani Holdings 
Pvt. Ltd. 

28. Dr. Yoginder Singh 

29. Shri K.T. Thomas 

30. Shri N.K. Rawat 

31. Shri S. Mangharam 

32. Shri C.L. Sisodia 
(M Is. Mepco Meta J 

Powder Ltd.) 

33. Prince C.R.V.R. 
Jadhav Khdkar 

34. Shri Pishu Ganglani 

35. Shri Prem Khiatani 

36. Sbri R.R. Sood 

37. Shri M.M. Majithia 

38. Shri Mofatraj p. 
MUDot 

39. ' Shri M.M. Majithia 

40. Shri Raghav Bir 
Sawhney 

41. Shri Gulshan K. 
Arora 

HDPE/PP Woven 
Fabrics. 

Cold drawn welded 
tubes, 

Textured coating. 

Structu ral Foam 
Thermop lasLic 
products. 

Video Cassettes. 

High speed aIloy metal 
powders. 

Agricultural Transport. 
ation Machines. 

Video Cassettes. 

Video Cassettes. 

Tin Containers 

Stainless Steel Watch 
Straps. 

Pressure sensitive 
adhesive tapes. 

Gold plating of watch 
straps. 

ACjDC Drive. 

Video Ta res. 

4 

District Oura8on, Huyana. 

District Bidar, Karnataka. 

Distt. Chinglepet, 
TamiJnadu. 

District Nanded, 
Maharashtra. 

'Distt. Solan, I-limachal 
Pradesh. 

Distt. Ratangiri. 
Mabarashtra. 

Distt. 
shtra. 

Pune, Mahara .. 

Digtt. Faridabad, 
Haryana. 

District Dhar (Madhya 
Pradesh) 

Di!'tt. Ratangiri, Mahara­
rashtra 

Bangalorc Karnataka. 

Distt. Mohindergarh. 
Haryana. 

Distt. Sonepat, Haryana. 

Oistt. Bharuch, Gujarat. 

District Bu)sar, Gujarat. 

Distt. Bharuch~ Gujarat. 

Delhi. 

HaryanajU.P. 
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1 2 3 4 

----------------------------,------------------------
42. MIs. Indo-US-lnvest­

ment Inc. 

43. Sh. S.K. Hanumanth 
Rao 

44. .. P.S. Sabni 

45." Ram Chandra N. 

46. " 

Galla 

Santosb S. Go­
paJanj 

47. Dr,. Dbaram Vir Sood 

48. MIs. Kody Eleot Ltd. 

49. Sh. Malvioder Singh 

so. MIs. Vimpex Invest .. 
ment Ltd. 

51. .do .. 

52. Sh. A. V.K. Reddy 

53. Sh. V. Pancha­
pakesaD 

54. She B.M. Patel 

55. " R.G. Narayana-
Swam)' &, 
Associates 

56. " K.K. Joshi 

57. Mil. ManufacturiDS 
Technoloaies, Inc, 
USA. 

58. Sh. Pradip Kumar 
Aaarwal 

Methanol 

Methy) Dopa & other 
drugs. 

Polyether polyol 

Storage Batteries. 

Plastic moulded 
Cabinet. 

T.V. 

Colour TV deflection 
components. 

U Jtrasonic Scanners. 

Audio & Video tapes. 

Fluorescent tubes etc. 

Drugs. 

Automobile coolants. 

Process Control 
Equipments 

Aluminium alloy Ingots 
etc. 

Ceramic tilcs. 

Telephone iostruments. 

-do-

-do. 

Distt. Raigad. 
Maharashtra. 

Distt. Medak, Andhra 
Pradesh. 

Gujarat. 

Distt. Chitoor, Andbra 
Pradesh. 

Delhi. 

Distt. Gbaziabad, U.P. 

Distt. Chinglepet, 
(Tamiloadu). 

DisH. Dhac (MP). 

Distt. Dans, Gujarat. 

Category 'C' Djstt. 
\Gujarat). 

Distt : Ncllore (A.P.) 

Distt. Cbina1cpct 
(T.N.) 

Union Territory of 
Dadra & Napr Havcli. 

Djstt. Ankleshwar, 
Gujarat. 

HaryaDa. 

H.P. 

Haryana. 
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59. M/s. Binatone EJec- Telephone instruments U.p. 
tronics Pvt. 
Ltd. 

60. She Giri D. Khatod EPABX. Maharash tra. 

61. " Bipin Kumar 
Aggarwal 

Public telephones. Rajasthao. 

62. Dr. Leela Prasad 
Madhav Reddy. 

Telephone answering and 
recording machines. 

A.P. 

63. Dr. Raghav Bir 
Sawhney 

Proximity Sensor. New Delhi. 

64. MIs. Fusion Polymers 
Ltd. 

Rotationally moulded 
plastic products. 

Union T~rritory of 
Dadar & Nagar 

Haveli. 

65. Sh. Prabhat K. 
Andleigh 

Mini-computer/micro pro­
ce'ssor based Systems, 

Teh. N9IDA. (U.P.) 

66. Sh Avtar Singh Selhi 

Renewal of Lease Deeds under Delhi 
Cantonment Board 

-do-

5457. SHRI K. MANIK REDDY: 
Will the Minister of DEFENCE be 
pleased to state : 

(a) whether the lease deeds executed 
under the Delhi Cantonment Board have 
not been renewed in most of the cases 
even after the expiry of the terms of the 
lease; 

(b) whether many a lessees ha ve 
applied for the renewal of their Jeases but 
action has not yet been taken for their 
renewal by the Delhi Cantonment Board; 

(c) the reasons for keeping the rene­
wal action in abeyance; and 

(d) the time by which Delhi' Canton­
me[lt Board propose to renew the lease 
deeds, the terms of whkh have already 
expired? 

.. do-

THE MINISTER OF DEFENCE 
(SHRI p.V. NARASIMHA RAO): (a) 
(\) (d). There are 16 c-a\i('s of ~xpired 

leases where appJications for renewal have 
been received. In one case the land is 
required for Defence purposes and termi­
nation notice has been issued. In another 
case, the Delhi Development Authority 
has objected. This case is under exami­
nation. The leases in the remaining 
14 cases have not been renewed because· 
the lessees have indulged in sub-dividing 
the sites. changing the use of the site, 
unauthorised const~uctions, litigation and 
have not submitted the documents calJed 
for by the Can:onment Board. Instruc­
tions have been iS5ued to the Director 
General, Defence Lands & Cantonments 
to finalise these cases expeditiously. 

Prn::uremcnt of Rural Kits 
from Small Suppliers 

5458. SHRJ SIDHA LAL MURMU: 
Will the Minister of CHEMICALS AND 
FERTILIZERS be pleased to slate: 
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(a) the details of the orders, State­
wise, year-wise, during the last three 
years that bave been received b)' Indian 
Drugs and Pharmaceuticals. Limited for 
supply of rural kits; 

(b) the names, quantities and price 
that has been paid to suppliers from 
whom they bave procured/got rural kits 
supplied to the various State G0vern. 
ments; 

(c) the reasons why Government 
could not procure these rural kits directly 
from the small suppliers; and 

( d) tbe reaction of' Government 
thereto? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) A state­
ment is attached. (Statement-I) 

(b) A statement is attached. (State­
ment-II) 

(c) and (d). Order~ for supply of 
rural kits were placed by State Govern­
ments at their discretion. 

Statement-I 

States 

--~._-_.- .... --_. 

U Uar Pradesh 

Rajasthan 

Dadar & Nagar 
HaveN 

Sikkim _ 

Karmitaka 

Madhya Pradesh 

Himachal Pradesb 

Delhi 

Haryaoa 

Bihar 

Andhra Pradesh 

Tripura 

Cbandigarb 

Total business 
procured 

during 
1982-83 

62941 Kits 

1006 Kits 

30140 " 

Total business 
procured 

during 
1983.84 

46940 Kits 

1150 
" 

100 
" 

812 
" 

8146 
" 

33312 
" 

4000 
" 

800 
" 

240 " 

Total business 
procured 
1984-85 

7633S Kits 

400 
" 

1092 
" 

14070 
" 

9037 " 

SOO 
" 

20157 " 

600 
" 

28684 
" 

470 .. 
------------------------

Total :. 94081 95500 
" 

151405 
" 
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Statement.1I 

Name of firm 

1982 .. 83 

1. MIl. Shivalick Drug, Hardwar 

2. MIs. Nestor Pharmaceuticals 
Pvt. Ltd., Faridabad 

1983-84 

1. Mis. Shivalick Drug, Hardwar 

2. M/s. Nestor Pharmaceutical s 
Pvt. Ltd., Faridabad 

3. M/s. Arora Pharmaceuticals 
(P) Ltd., New Delhi 

1984-85 

1. M/s. Shivalick Drug, Hardwar 

2. M/s. Nestor Pharmaceuticals 
(Pvt.) Ltd., Faridabad 

3. M Is. Arora Pharmaceuticals 
(Pvt.) Ltd. New Delhi 

Construction or Road AIODI Ioternatlo.at 
Bonier 10 West DenIal by Border Roads 

Organisation 

54'9. SHRI DEBI GHOSAL: Will 
the Minister of DEFENCE be pleased to 
State: 

<a> whether the Border Roads Organi. 
sation bas aDY programme to construct 
roads and/or to improve tbe existing 
roads alona international border in West 
DenIal to ensure· greater mobility and 
easy access to aU border posts : 

Qty. 

62,9'3 

29,057 

---
92,010 

----

55,999 1 
30,717 J 

34,041 

4,001 

----
1,24,758 
----

33,918 

58,378 

15,662 
----

107,958 

Price paid 
(Rs Ilakhs) 

56.03 

25.21 

---
81.24 

----

56.33 
30.99 

33.99 

3.99 
----

124.98 

----
'l\. 

43.41 

74.72 

20.05 
----

138.18 -_ 
(b) if IOf the details thereof; and 

(c) tbe steps taken or proposed to be 
taken by the Border Roads Oraaoi­
salion ? 

"THE MINISTER OF DEFENCE: 
(SHRI P.V. NARASIMHA RAO): ,(a) 
No, Sir. 

(b) and (c). Does Dot arise. 

Radio COIlUDUDlcatioa Service la Orissa 

5460. SHRI HARIHAR SORBN J 
Will tbe Minilter of ~OMMUNICA: 
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~ . (a) whether Government have U'nctel'':' 
. taken tbe survey work for provi jing radio 
, communication to .the cycl.one prone areas 

in Orissa; 

(b)' , if so, the areas of Or.issa which 
have been surveyed for the' above pur­

.. pose: 

(c) whether the' survey' works have 
I been completed; and I 

(d) if so, when and the details of the 
radio communication facilities provided in 

i those eyclbne prone ,areal so far ? 

T-VE MINISTER OF STATE OF THE 
'MINISTRY OF COMMUNICATIONS 
i(SHRI R.AM NIWAS MIRDHA): (a) 
No, Sir. However, we have surveyed 

several routes in Orissa, includinl coastal 
places. ' 

(b) and (c). The routes surveyed for 
UHF IMARRjare given in the attached 
statement. An these rOuteS wei'(! surveyed 
for analogue systems, The routes from 
Serial Nos. I 1 3 are being re-survey'~d 
now for digitaf system. . ' 

(d) The above routes were surveyed 
for analogue system in 6th Five Year 
Plan period. The following radio systems 
along coastal areas are working/under 
in-stallation in Orissa: 

(i) "Cuttack-Bhubaneswar I 
M/W~~em. I 

I 
(ii) Cuttack-Pradeep UHF >- Working 

system. , 

I 
_ (iii) Cuttack-Beh~ampur MW I 

Systems j 

Statement 

Route Surve.) ed 
--~ ~ ..... , ~--- .. _..._ - _-_ ·-------~.- ..... _-----,,_ ... _.-... ----

1. Cuttack-Athgarh UHF Scheme 

2. Jeypore-Keonjhar " 
, , 

~. Balasore- Ba,rip',ada I, tt 
I 

4. Balas,?re-MaJgiri u f, 

'. Chandhali-Bhadrak u· " 
6 .• , Cuttack-Jeypur, 

\ ' , " 
7. Cuttack-Kendrapara " ", 
8. Cuttaek;-Bankipar i " , " 
9,. Cu ttack -Kh urda " " 

to. 'Khurda. Naya,arh " " 
11 . Ke()I1jhar .. Talchar " .f, 

J fr TaJcnar.Ango} 
" " 

J 3. K,o~al?ut-Sunaba~a . ", ' ". ' 

14. Udala-Base Station 

t 5. Sunder&arh MARR " 
16. Baripada 

-------~ ........... , ... __ .. --- , .. -.. ~ ... ---... - ---_._"- ---,~~ ... -_._--_ . ....,:" .. 
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OpeniDR of Post 'Offlces and Telegr.... I, • 

\, OffJees In West Beng.1 '. I' -

5461. SHRI ATJSH ·CHANDRA 
SINHA: Will tbe Minister of COMUNI~' 
CA:TIONS ,-be pleased to ;sulte:' . 

(a) . the total number of post offices 
proposeq to be Gpened in West Bengal . I 

during 1985 .. 86 ;, 

(b) the total number of telegraph 
offices. proposed ·.,to be. opened in: West' 
Bengal during 1985-86; and 

(c) of the ab"ve post offices and 
teJegraph offices, how' many are to be 
opened in the badkward, tnbai, hill and 
far -flung areas ·1 

'J . 

TH~ MINISTER OF CHEMICALS 
AND FERTILIZERS AlND {NDUSTRY 
AND.\ COMPANY AFFAIRS (SHRI. 
VEERBNDRA. . PA TIL) : (a) The 
question of setting up new fertilizer plants 
and their loca~ioDs, etc~ can be considered 
only arter the Se'vcnth Five Y~ar Plan 
bas been finalised. 

(b) and. (c). 1)0 not arls~. 

[English] 

C.onoectiag District Headq,.aders of· 
Nagaland Witb Kobl ... 

. i 

5463. SHRI CHINGWt\NG. KON .. 
YA~ : . "'ill t~~,Min!stcr of CqMMu­
NICA lIONS be pleased to .state : 

"" . \ . 

( a) whether there is any propoSJlI to 
connect more district headquarters of 
Nagaland with the .State capit,. K.ohima , \,' ; " 
and other important places with trunk 
service ; and 

, 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICA1IONS' 
(SHRI RAM NIWAS' MIRDHA): (a) 
The total number of post offices proposed 
to be opened in West. Bengal during 
1 985 - 8 6 . is y.et to· be finaliSed. (b ~., if. so, th~ ti~r by wbicl} the trunk 

I line will be con~ecled, 1~. ~. 

(b) The' total number of telegraph 
offices proposed to be opened in West 
Bengal, during . 1.98S.86~, is yet to be 
finalised. 

(C)I Does not arise. 

[Translation] 

Setting up or Cbemirat Fertilizer Plaat' 
ia Meerut Divisio... . 

5462. SHRI DHARAMVIR SINGH: 
Will the Minister of CHEMICALS AND' 
FER TILIZBRS be pleased to' state ': . I 

(0)' whether keeping the production 
of foo:ctgrains and tbe inlerests' of farmers 
in view, Government propose to set up a 
cbemical fertiJizer plant in Meerut Division 
of Uttar Pradesh duriog' the ISevclltli' Five' 
Year PJan ; 

\ 
~ b) if so, tbe details tbereof ; and 

(c) if not, the reasons tbclefor ? 

,t . 

THE MINISTER OF STATE OF THB 
MINISTRY OF COMMUNICATIQNS 
(SHRI 'RAM NIW AS MlltDHA): (a') 
Yes, .Sj~. 

(b) Out of the 6 District Headquarters 
(excluding .. the State Capital Kobima) 
only ~ viz. l\(~n, Zlloal;>oto and. TucoSOOI 
have no direct trunk circuits to the State 
Capital, namely Kohima. Direct trunk 
circuits from' these pJaces to Kohima wilt 
be provided during 1985~86. 

Development of the Cocbln Nav •• 
) . 

Base 

5464 SHRI. K •. MOHANDAS :. . " 

Will th~ Minister of DEFENCE be pleal-
ed to s~ate : 

(a) whcther there is any perspective 
plan for tbe development of' tbe' CoChio 
Naval Base ; and 

(b) if so, the details tboreof' 
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. THE MINISTER· OF DEFENCB [En;llsh] 
fSHRI P.V. NARASIMHA RAO): (a) Bouking or Ordinary Telegrams 
aod (b). Yes, Sir. Naval Headquarters between 1700 and 0700 Hn. 
blve drawn up a perspective pJan for 
the development of the Cochin Nuval 
Base to support the operation of ships 
and aircraft. The aug(ne.otntion of the 
existing Base Repair organisation to pro­
vide repair facilities for certain ships is 
also being considered. A' I 200 ft. jetty 
is under construction which will provide 
additional berthing facilities. Cochin is 
also being developed as a major training 
base for tbe Navy. 

['frans/otion] 

Opening of Post Office at Zam In 
Hussainahad Village in Barabanki 

(Uttar Pradesh) 

5465. SHRI KAMLA PRASAD 
RAWAT Will the Minister of COM-
MUNICATIONS be pleased to state: 

(a) whether it is a fact that the Di­
rector, Posts Lucknow had issued the 
orders for opening a post office in Zamin 
Hussainabad vi1Jago in Barabanki district 
of Uttar Pradesh; 

(b) whether this post office has Dot 
)'~t been opened there ; 

(c) if so, the reasons therefor and the 
detaHs in this regard ; and 

(d) the time by which it is likely to be 
opened? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, ,Sir. 

(b) Yes, Sir. 

(C) and (d). Due to the existance of 
economy ordrrs banning the creation of 
new posts, this post office could not 
be opened. 

5466. SHRI MOOL CHAND DAGA:. 
Will the Minister of COMMUNICA. 
TIONS be pleased to stale : 

(a) whether the working hours of 
DTOs and eTOs have been reduced and 
express telegrams are booked only on 
payment of late fee after 1 700 hrs. 
whereas earlier the offices were open to 
book even ordi nary telegrams during 
working hours; 

(b) if so, the reasons for the step; 

(c) whether the working hours of tele .. 
graph offices were earlier determined 
keeping in view the flow of traffic/tele­
grams received for booking, received as 
transit and delivery ; and 

(d) the number of offices in the 
country affected by the said orders for 
restricted booking ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIW AS MIRDHA): (a) 
No, Sir. The working hours of DTOs 
and eros have not been reduced. How. 
ever, ordinary telegrams are not accepted 
between 1700 and 0700 hours except 
those containing information like death, 
serious sickness, arrivals, departures. inter­
views, examination results etc. pertaining 
to private personal category of telegrams. 
Between I 700 and 0700 hours, all ex­
press telegrams are accepted without late 
fee during the working hours of the tele­
grD ph offices. 

(b) Does not arise. 

(c) Yes. Sir. The working hours of 
the telegraph offices continue to be deter­
mined keeping in view the flow of traffic/ 
telegrams received for booking, transit 
and deJivery. 

(d) The information regmding the 
number cf offices n the country affected 
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b)' the restriction of booking of ordina ry 
't~lcBrams is beiDg compiled and the same 
will 'be placed on the TabJe of 
the House. 

(Translation 1 
Registration for DBC 

5467. SHRI MAHENDRA SINGH: 
Will the Minister of PETROLEU M be 
pJeased to state: 

(a) the reasons for which gas ~on­
sumers, who are already registered are 
asked to get the~selves registered for 
second cylinder (DBC) in all States; and 

(b) whether Government propose to 
give ~econd cylinder on payment on the 
basis of previous registration ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
Since aU 'he existing consumers may not 
like to incur expenditure on a second 
cylinder, the option bas been given to 
the consumer to get themselves registered. 

(b) No. Sir. 

[English] 

Exploration of Ganga Valle,. to find out 
Oil Reserves 

5468. SHRI ANANTA PRASAD 
SETHI: WiJl the Minister of PETRO­
LEUM be pleased to state: 

(a) whether it is a fact that a decision 
was taken by Government some back to 
explore parts of the Ganga Valley to find 
out oj) reserves; 

(b) whether the Oil and Natural Gas 
Commission had earmarked some amount_ 
and directions were also issued regarding 
the area for the exploration work; and 

(c) if so, the details regarding the 
progress in this re~ard ? 

THE MINISTER OF STATE OP THE 
MINISTRY OF PETROLBUM' (SHill 
NAWAL K]SHORB SHARMA): (a> 
and (b). Yes, Sir. 

(c) ONGC has been conducting cx. 
plon.lion in the Ganga basm and more 
or less the enttre area has been covered by 
geological and geophysical surve)s. On 
the basis of these surveys seven wells 
have been driJIed but nO commercial dis­
co,-eries have been made so far. 

illegal Possession of M.E.S. Barracks 
by Civilians 

5469. SHRI PRAKASH CHAN-
D R A: Wi)) the Minister of DEFENCE 
be pleased to state: 

(a) the Dumber of complaints received 
by his Ministry /D~fenct: Head. 
quarters about the illegal posses­
aion of MES barracks by the 
civilians; and 

(d) the details of each complaint and 
the action taken thereon? 

THE MINISTER OF DEFENCE 
(SHRI P.V. NARASIMHA RAO): (a) 
and (b). Information is being collected. 

[Translation] 

Telegraphs Service between Kbajuwala and 
Mohangarll in Rajastban 

5470. SHRI MOHAR SINGH 
RATHORE: Will the Minister of 
COMMUNICA TIONS be pJeased to 
state: 

(a) whether telegraphs service will be 
made available after every twenty kilo­
metres, between KhajuwaJa and Mohan. 
garh in Rajasthan, the area irrigated by 
Indira Canal; and 

(b) if so, when and if not, the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
( SH R' RAM N I \V AS M r R i) H A) : (a) 
:". 1\ (t~). TlI·;, h. p":()r:c'lTt>I .~' rnph ser-
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.1" 

vices will' becom~' accessible: within'S 
Kms, 'to mOlt habitations of the' country 
progressively by 1990' subject to av~~~­
ability of financial resources and material. 
Tbis policy is also apl>licable to the' area 
between Khajuwala and Mobangarh in 
Rajasthan, the area irrigated by Indira 

Ca~1.· 
.; 

[English] 
Policy fOr 011 Exploration 

5~71. 'SHRI R.M. BHOYE: Will 
the Minister of PETROLEUM be pleased 
to state: 

(8) whether' there'. is 'any 'proposal 
under con!ideration br Government regar­
ding the future policy in connection with 
oil exploration; and ' , 

(b~ jf so, the details, in this regard? 

'THE MINISTER 'OF STATE OF THE 
MINIStRY OF P~TR6LEu·M. (SHRI 
NAWAL KISHORE SHARMA): (a) 
and (b). For the Seventh Plan period, 
tbe proposed exploration strategy under 
consideration. of' Government- envisages 

(i) Rashtriya Chemicals & 
(Fertilizers, TrOll'lbay I, 

(ii) Rashtriya Chemicals & 
Fertilizers, Thai 
, . 

" 

establishment of additional reserves of. oil 
~ . . , 

and &a~ ~Y di~coveriDg n~w fields onshore 
and. ~ffshore.. This will include intensi. 
fication of expluration in less precisely 
knowD 8.eo1pgicaJ regions i and 10"ilLioally 
difficult areas. 

. Allotment of Bombay 'High Gas to 
Mabar~sbtr.a , 

I' 

5472. SHRI R.M. BHOVE: Will 
the Minister, of PETROLEUM' be pleased 
to statc! : 

(a) the details regarding the quantity 
of Bombay High gas allotted to, Maba .. 
rasbtrc;L for..its industrial comptex; 

(b) whether the supply of Bombay 
High g~~ to Mahalashtra for its indus. 
trial compJex is adequate; and 

(c) if so, the extent of short supply? 
I, . 

'r~E MI,NISTER OF STATE OF THE 
MINISTRY OF. PETROLEUM ·(SHRI 
NAW~L KISHORE 'SHAR-MA); (a) 
The quantity of Bombay High gas being 
supplied/committed to ied ustrial units in 
Maharashtra is indicated below: 

(Quantity in million 
cubic metres p_er d,ay) 

2.20 

3.00 
I 

4' )'. 

(iii) Deepak Fertilizers & 
Petrochemicals Limited, Taloja 

(iv) Bharat Electronics Limited,' TaJoja 

(v) Heavy Water Platlt, -ThaI 

(vi) Maharashtra Gas Cracker 
Co~p)ex, Naaotbane 

r ••• 
0.30 ' 

0.06 

O.lS !j. 

0.90 __ 

(or C2. C3, fraction) 
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There are also "fall .. back" co.os'lmers 
': s~cb : as Maharasb'tra State Electricity 

Board, Tata Electric Company, 
Hindustan' PetroleUM Corporation. to 
whom natural 'gas is being supplIed for 

, the present'~ , ' 

(b) and (C). the supply of natural 
gas to the industrial units in Maharashtra 
is done from Urban, according to avai,l. 
ability and· upliftment by the consumers. 

Profit E~rned by ONGC, in regard t9 
LPG, Petrol etc. 

: S473 • . SHRI V. SOBHANADREES-
W ARA RAO: Will the Minister of 
PETROLEUM be pleased to state: 

(a) the average price of the refined 
'high speed diesel oil and petrol in the 
International Market for the year 1981-82, 

I. HSD 

1981·82 

1982-83 

1983-84 

II. PETROL 

1981-82 

1982-83 

] 983-84 

AG/PG 
$;MT 

?02.53 

286.76 

241 .80 

J 982-83 and 1983·84 and the price 
t" I f 

of the same in our country for the res-
pective ye&rs; 

(b) the price of LP Gas in Cylinders 
charged from the consumers in the years 
1 ~81-~2, 19 82-8~ and 1 ~8~-84; ~n~ 

I 

(c) the break-up of, the turn-over 
and profi t pre-tax earned by the Oil and 
Natural Gas Commission' for, the 

I', " 

above three years in regard to cooking 
gas, gas for industrial purpose, ~jgh spe,ed 
diesel pelrol and other petroleum , . 
products? 

THE ~INISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA):: (a) 
The average FOB price in $/ MT qf 
refined HSD & Petrol in international 
market for the years t 981-82, 1982-83 
and 1983-84 are as under: 

SGP 
$JMT 

298.44 

289.42 

245.63 

-------------~-" -----
MED 

ITALY $/MT 

292.54 

';79.18 

245,76 
_. -.-~--.-~ .. _ .. "._------,,_ ------

$jMT 

329.17 

298.16 
/ 

282.89 

1I~, HSD & MS Price Ex-main Ml at Bombay are as under: 

With effec.t from 

t 3 . 1 • 19'8" 

11: 7 .1 981 

15,2.1983 

1.9.{ 983 

1,4.1983 

AGjPO 
SGP 
MED 

HSD 

2818.76 

3205.96 

3447.96 

3447.96 

3447.96 

Arabian/Persian Gu)f 
Singapore 
Mediterranean 

(RS./MT) 

MS 
._-_. __ ._-------

6925.29 

7673.12 

7673 .. 12 

7814.22 I' 

7814.22 

--------------------------- ~-.--
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(b) The retail selling prices of LPG in Delhi are as ColJowa : 

Date 

13.1.1981 

11.7.1981 

1.4,1982 

1.9.1982 

6.9.1982 

1.4.1983 

1.4.1984 

1.6.1984 

RS.jper cylinder 

45.53 (IS KO) 

50.78 (15 KG) 

50.78 (15 KG) 

47.09 (15 KG) 

44.56 (14.2 KG) 

45.09 (14.2 KG) 

45.09 (14.2 KG) 

45.47 (14.2 KG) 

(C) Besides crude oil, ONOC are producing LPG, gas (associated and non. 
associated). condensate, wax and NGL. and not HSD and Pelrol. The turn-over in 
respect ofthe~ products during the period 1981-82 to 1983-84 is as under:. 

(Rs./Crores) 

Product 1981-82 1982-83 1983.84 
... ------

1. l.PG 12.67 29.50 36.68 

2. Oas 80.68 129.87 184.7S 

3. Condensate 1.53 1.84 1.28 

4. Wax 0.19 0.17 0.07 

S. NGL 6.40 9.77 
------,,,.- _ ........ , .. ' .. ~ 

Total 95.07 167.78 232.55 

Profit before tax for ONGC as a whole for the years 1982·84 was as under :-

(Rs./Crores) 

1981-82 573.04 

1982.83 1182.87 

1983-84 1607.66 
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Need to Instal More Lines in Telephone 
Exchange, Perecherla, Guntur District 

5414. SHRI V. SOBHANADREES­
WARA RAO: Will the Minister of 
COMMUNICATIONS be pleased to 
state: 

(a) whether a representation dated 
28 March, 1 ~85 was received by 
Government from the sub.:cribers of the 
telephone exchange Perecherla, Guntur 
DIstrict regarding the need to instal 
exchange equipment with mo:-e lines as 
the exchange is situated in a rapidly in­
creasing industrial area near Guntur 

town; and 

(b) the action taken in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA); (a) 
and (b). No Sir. The existing 100 lines 
MAX III exchange has been replaced by 
200 lines exchange in March, 85. There 
are presently 85 working connections and 
Done in the waiting list. 

Disposal of elections petitions in 
Higb Courts 

5475. PROF. NARAIN CHAND 
PARASHAR: WiIl the Minister of LAW 
AND JUSTICE be pleased to state: 

(a) the details about the election 
petitions filed in the various High Courts 
c;hallenging the election of the sitting 
Members of Lok Sabha in 1 985 ; 

(b) whether priority bas been given 
by the High Courts to the speedy dis. 
posal of these petitions; and 

(c) what other steps are being taken 
by Government to help in expediting the 
disposal of these petitions? 

THE MINISTER OF STATE IN THB 
MINISTRY OF LAW AND JUSTICS 
(SHRI H.R. BHARDWAJ): (a) and 
(b). A statement containing the infor­
mation available with the Election Com­
mission with regard to the election 
petition, relating to the general election 
to Lok Sabha held in 1 984 is attached. 
Further information is being collected and 
will be laid on the Table of the House. 

(C) Section 86 of tbe Representation 
of the People Act, 1951 provides that 
election petitions should be tried as 
expeditiously as possible and endeavour 
shall be made to conclude the trial 
within six months from the date on which 
the petition js presented to the High 
Court for trial. Recently, the Election 
Commission had also urged that ad hoc 
judges could be apPointed to ensure 
expeditious disposal of pending ejection 
petitions. Government have informed tbe 
Commission that under Article 224A or 
the Constitution proposals for appoint. 
ment of ad hoc judges should emanate 
from the Chief Justices of the High 
Courts concerned having regard to the 
number and class of cases pending. 
Based on this, the Commission has 
addressed all the Registrars of Hiab 
Courts to place the matter before the 
Chief Justices. 

Statement 

Number 01 election petitions filed be/oie the various High Courts, relating to the 
General Election 10 the Lok Sabha held in 1984 

(According to informatioa 
available with Blection 
Commission as on 3 -5.85) 

---------------------------------------------------------------------
Name of the State/Union 

Territory 
Number of Election 

Petitions 

------------------------------------------------------------------
1. Andhra Pradesh 
2. Bihar 

... 

... 
s 
s 
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l' 
~~ 

3_ 

4)'; 

5"; 

6. 

. 1: 

~ 8. 

, 9. 

']i>. 

\l,l. 

}.2. 

13. 

1'4. 

1-5. 

2 

Gujarat 

lJiaryana 

Karnataka 

Kera]a 

Ja~mu and Kashmir 

Madhya Pradesh 

Mabarashtra 

Orissa 
I-

Uttar Pradesh 

West Bengal 

Lakshdweep 

Dadra, Nagar and Haveli 

Delhi 

... 

Total 

3 

2 

2 

1 

1 

1 

.2 

2 

15 

6 

1 

1 

4 

49 

Nole : In other. States/Union territories, no election petition has been filed 
relating to Lok Sabba General Election, 1984. 

CoDference on Refinery Technology 

~4"1-6. SHRI AMARSINH RATHA­
WA: Will the Minister of PETRO­
LEUM be pleased to state: 

( a) whether a ConfereDce on Refinery 
Tecbnology was held in New Delhi 
recently,; 

(b) the details of th'e discussions 
held: . and 

(c) the details of sU8~estioDS made 
for the betterment of this industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) to 
(c). The. Conference was held in Bombay 
and not in Delhi, 00 10th to 12th April, 
1985. 

2. Senior Technical Personnel froln 
all India Refineries representatives from 
Engineers India Limited, India Institute 
of PetroleuOl. Dehradun, Indian Oil Cor­
poration <R&D), Oil C0-ordinath)n Com­
mittee and representatives from UOP parti-

cipated and presented 21 technical papers. 
The 10 technical sessions were chaired by 
various General Managers of the Indian 
Refineries. Approximately 80 delegates 
from various Refineries and other organi­
sations . connected, with Oil Industry 
actively participated in the discussions and 
exchanged information on operational 
problems. safety and design 'Answers 
through AnaJysis' was selected as the 
theme of the Conference viz. to exchange 
operational experience between the Refine. 
ries in the country. Accent of the techni­
cal papers presented was on operational 
safety and processing experiences from the 
various Refineries with particular reference 
to technol<'gical investigation and inno­
vati90 effected in the Indian Refineries. 

3. It was gathering of Refining 
Technologists, consultants etc. to' ex­
change information and share their 
experiences. 

Issue of L'cence for Installing Wax 
Based Units in Rural Areas 

5 . 77. SHRI AMARNATH RATHA­
WA: WiJI the Minister of PETRO· 
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LBUM be pleased to state: 

(a) tbe Dumber of small scale units 
based OD wax functioning in tbe 
country; , 

(b) tbeir Dumber, State-wise and tbe 
demand of wax annually by tbese 
units; 

(c) the details of quota supplied 
to each Statd annually to meet their 
demand; 

(d) whether Government propose to 
issue new licences for installing wax-based 
units only in rural areas; and 

(e) the steps beinl taken to produce 
more wax in tbe couotry to meet tbe 
demand' 

, 

. 'THB MINISTER OF ST A TB OF THE 
MINISTRY OF PBTROLBUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
and (b). As thero is DO ban on tho 
setting up ()f new units based 00 wax, it 
is not possible to assess tbe exact Dumber 
of units and their demand. 

(c) This is liveD in the attached 
statement. 

(d) As stated in answer to parts' Ca) 
and (b) above, tbore is no restrictioD aD 
setting up units. 

(e) The present demand f~~ paraftia 
wax in tbe country is met by domestic 
production. Any iDcrcaso ia, demand' 
in tbe comins ycars, is expected 
to be met by iDcreaacd domestic produc- . 

tion. 

State.eat 

Sl. Name of the State Allocation 
No. (M.Ts) 

1 2 3 
----

I. Andhra Pradesh 1520 

2. Assam 2120 

3. Arunachal Pradesb . ... 84 

4. Bihar . .. 1000 

S. a Qjarat . .. 271' 

6. BarylDa . .. 400 

7. HilDaebal Pradesb • •• 120 
t 

8. Jammu cl IC.uhmir . .. 321 

9. ICamataka . .. 2400 

10. K.oraI. • •• 30el 

11. Mabaralbtra • •• 9681 

12. Madby. Prades" _. 800 

13. MaGipar . .. 70. 

1 •• Meabala1· • •• 181 
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1 

1 S. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

2 

Nap]and 

Orissa 

Punjab 

Rajasthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

West Bengal 

Andaman & Nicobar Island 

Chandigarh Adm. 

Dr.dra &. Nagar Havcli 

Delhi 

Goa Daman & Diu 

Mizoram 

Pondicherry 

3 

, 440 

660 

400 

600 

32 

8000 

424 

4000 

9830 

44 

120 

52 

2400 

360 

116 

140 

52580 

------------------- -_ ,,-_ .. _- -.----- ,_----,,-------.,_.,._. 

Misuse of brand names by MIs. Tata 
011 Mills and other companies by 
getting products manufactured in 

small scale un its 

5478. "SHRI RAM BHAGAT PAS­
WAN: Wi11 the Minister of INDUSTRY 
& COMPANY AFFAIRS be pleased to 

state : 

(a) whether Government are aware 
that Mis. Tata Oil Mills, Tata Chemicals 
and Mis, Glaxo Laboratories Ltd, are 
getting their brands manufactured by 
setting up indirectly small scale units and 
violating the provisions of MRTP Act and 
Companies Act; 

(b) if so, the detai1s thereof; and 

(c) ,he action proposed to be taken 
by Government in this rerard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMf\1AD KHAN): (a) to (c). 
Government have no information that 
M Is, Tata Oil Mills and Tata Chemicals 
are getting their brands manufactured by 
setting up indirectly small scale units~ 

However, .io th,e case of M/s. Glaxo 
Laboratories (India) Limited. the MRTP 
Commission has receiyed a complaint 00 

31-1-1985 f, om the Consumers F orUOl 
(Registered " New Dtlhi, regarding the 
alleged unfair trade pr.1ctice that the word 
4Glaxo' is printed prominently at different 
places of packing strip containing the 
medicine "CepilaJexin Capsules" which is 
actuaJJy manufactured by M Is. Capsula­
tion Services Limited, Bombay, and that 
the name of the latter company is not 
intentionalJy printed on the packing strip 
promit-leotly thereby causing a belief 
among the dealers, chemists 'and con-
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sumers tbat the said r>roduct is manu. 
factured by the Olaxo Laboratories 
(India) Limited. The MRTP Commission 
is examining this complaint. 

Modernisation and Diversification of 
National Fertilizers Limited 

5479. SHRI B.V. DESAI: Will the 
Minister of CHEMICALS AND FERTI­
LIZERS be pJeased to state: 

(a) whether Internationa1 bids are 
being evalu::tted for induction of new 
technology for the modernisation and 
divers!flcation of National Fertilizers Ltd. 
which has been able to record a profit 
and product ion during 1984 ; 

(b) if so, whether the National Perti. 
lizers Ltd. was able to maintain its per. 
formance record despite the set-back that 
affected. three of its units in the first six 
months ; 

(c) whether any dedsion in regard to 
inrroducing a new technology for N.F. L, 
bas been taken ; 

. (d) whether any agreement in this 
regard "with foreign countries have been 
reached; a od 

(e) if so, the details of the same? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS A:N0 INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENORA PATIL): (a) Yes, Sir. 
National Fertilizers Limited (NFL) is 
evaluating international bids for consul­
tancy & services for the proposed replace­
ment of old electrolysis.·· plant with 
Naphtha' b,ased 'Hydrogen Plant at 
Nangal. 

(b) Yes, Sir. The Company improved 
its rerformance during 1984 .. 85 by 
achieving a production of 500935 MT of 
Nitrogen· ageinst ' 4,97901 MT. during' 
1983-84 despite the, sethack during the 
first six months. 

, , 

(0)' and (d). No, Sit .. 

(e) Does not arise. 

Settlog liP of Soda Ash Plant JD 
Gujarat 

5480. SHRI B.V. DESAI: Will 
the Minister of CHEMICALS A NO 
FERTILIZER S be pleased to state : 

(a) whether the soda ash plant with 
a capacity of one thousand tonnes a 
day is likeJy to be set up in Gujarat ; 

(b) if S01 whether it will be the largest 
joint s.ector project in India; 

(c) the total investment that will be 
made in setting up this soda ash plant; 

(d) whether 
in this rega rd 

any foreign assistance 
has been sought; and 

(e) the time by which the plant is 
likely to start production 1 

THE MINISTER OF CHEMICALS 
ANn FERTIL1ZFRS AND Jl'lDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (8) and (b). 
Yes, Sir. It would be the largest joint 
sector project to manufacture Soda Ash 
in India, 

(c) According to the company, the 
capital outlay of the project is Rs. 160 
erores. 

(d) The company has entered into a 
foreign tedmical colla~oration against a 
lumpsum paymen t. 

(e) According to the ,compaD.)', l~e 
trail production is I ikely to cO~,mence 10 

the 3rd quarter of 1987. . I.' , 

Participation of Private Se~t~ }n, 
Search for On-Shore Oil . , . 

5481. SARI B.V. DESAI -;' 
SHRI G,G. SWELL: 
SHRI MAHENDRA SINGH; 

WiJl the Minister of PETROLEUM: be 
plea.~.ed to state !, 
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(a) whether it is a fact both the India 
Oil Limited arid the Oil and Natural Gas 
Com mission have been asked to get 
private sector involved in the searc.:h for 
on--shore oil ; 

(b) if so, whether India has already 
received applicatioas from 16 companies 
with foreign tie-ups for drilling 10 explo­
ration wells in Orissa ; 

(c) whether' these applications have 
been finalised; , 

(d) if so, the deta ils ,thereof; 

(e) tbe time by which these com­
panies will be allowed for oil drilling in 
India; and 

(f) tbe conditions impoSed 00 them ? 

THE M[NISTER OF STATE OF THE 
MINISTR Y OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
With a view to developing indigenous 
capabilities, it was decided to encourage 
Indian companies setting up joint ,ventures 
with reputed foreign I oil companies, for 
rendering oil field services 00 contract 
basis to ONOC and OIL. . 

(b) Oil India Limited have invited 
applications for prequalification from 
Indian Companies for a turnkey contract 
for drilliog 4 on,h9re wells in Orissa. 
22 offers have been received. 

(c) No, Sir. 

(d) Does not arise. ' 

(e) and (f). It would not be poss~ble 
to indicate at tbi. stale by when drillin8 
will commence and tbe conditioDs 'tbat 
would be imposed under the can tract ., 

[TrQll8latlolJ] 

Issue of Commemorate P"-taae Stamp 
iD tbe Memory or Sa... Kan­

war Ram 

5482. SHRIMATI tiSHA CHOU­
DHARI :. Will tbe Minister of COM­
MUNICATIONS be pleased to Itate : 

(a) whether Gov"rnment bave received 
any representation to issue a postap 
stamp to commemorate the memory of 
Kanwar Ram, an immortal martyr and 
great saint of Sindhi Community on the 
occasion of his birth centenary; and 

(b) jf so, the time by which tbis stamp 
is likely to be issued? 

THE MINISTER OF STATE OF THB 
MINISTR Y OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

l b) A Philatelic Advisory Committee 
functions in the Department to advise 
the Government about issue of comme. 
morative/special stamps and other phila. 
telic matters. The proposal in respect 
of Sanl Kanwar Ram was placed before 
the Committee but was Dot recommended. 
It is now proposed to pJace this proposal 
before the Committee for reconsideratioD 
at the next meeti ng. 

[Eng/ish] 

Quality of 88j8j ScooteD 

5483. SHRI SOMJIBHAI DAMOR : 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS i be pleaae~ 
to state : 

(a) wheth~r it is a fact that day by day 
-the qua1ity'of Bajaj Scooters is deterio­
ratinl and tbey are Dot maintainiD8 
tbe quality standard ; and 

\! 

(b) the .teps Government propose to 
ta~e to . ~intain the quality contrql 
of 'scooters ? 

THB MINISTER OFtSTAtB I~ tHE 
MINISTRY OF INDUSTRY '" CQM­
PANY AFFAIRS (SH'RI ARIF MO. 
HAMMAD KHAN): (8) No, Sir. 

J (b) - Doe. Dot arise;" " '. 
\ l' 

\ ' \ ." 

,sett", up' 'of Sptlletle 1 Rubber J ~ 
. '. Fadoriel' , I, it 

., , . " 

5485. SHRI MOHANLAL PATEL : 
Will the MiDi.ter of PETROLEUM be 

I, , .. ~ 
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,'pleased to state' : 

(a) the number and location of fac­
tories which are manufacturing synthetic 
'iubbcr in the country and the annual 
'production of synthetic rubber in those 
factories; 

(b) whether there is any multinational 
company which is manufacturing syn­
thetic rubber ; 

(c) if so, its name; 

(d) whether Government are consider. 
ing to instal more such factories in tbe 
country; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Two units one in Baroda (Gujarat) and 
another in Bareil1y (Uttar Pradesh) are 
at present manufacturing synthetic rubber. 
Their production during last three years 
was approximately as follows : 

1982-83 

1983.84 

1984-85 

30160 lonnes 

32580 tonnes 

3 8 1 00 tonnes 

(b) No multi-national company is 
manufacturing synthetic rubber in India. 

(c) Does not arise. 

(d) and (e). Two Jetters of intents 
have been issued for setting up plants to 
manufacture synthetic rubber, one in 
Maharashtra and another in Uttar 
Pradesh. 

[Translatl6n1 

Proposed Transfer of the Camping Ground 
to Tow 1 Area Deekapur, Distt. 

Faizabad, l'ttar Pradesh 

5486. SHRI NJRMAL KHATRI: 
Will !he Mmister of DEFENCE be 
pteased ·t l ) state : 

'(8) whether Government are aware 
that the camping ground in Beekapur 
tebsil in Faizabad District (Uttar Pradesh) 
belongs to the Defence Ministry; 

(b) whether tbi's ground bas been 
lying unutilised for years together; and 

(c) whether Government are consider. 
jng a proposal of the State Government 
to give it to the Town Area, Beekapur 
in District Faizabad through the State 
Government ? 

THE MINISTER OF DEFENCE: 
(SHRI p. V. NARASIMHA RAO) : (a) 
Yes, Sir. 

(b) Yes, Sir. 

(c) Out of a total area of 30.14 acres 
an area of 8.04 acres has been trans­
ferred to State Government in 1960. 
Government have not received any request 
from the State Government for the 
remaining area. 

Setting up of Telegraph Office at 
Resulabad Bazar in Faizabad District 

(Uttar Pradesh) 

5487. SHRI NIRMAL KHATRI: 
Will the Minister of COMMUNI-
CA TIONS be pleased to state : 

(a) whether Government propose to 
set up a telegraph office in Rasulabad 
Bazar in District Fajzabad (Uttar 
Pradesh); and 

(b) the distance from Resulabad Bazar 
to the placo at which a telegraph office is 
presently located? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
There is no proposal to set up a telegraph 
office at Rasulabad at present. 

(b) The nearest telegraph offic~ from 
RasuJabad Bazar is 'located at PUTa Bazar, 
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which is at a radial distance of 5-6 Kms 
from Rasulabad. -

[Eng/ish] 

CI~ure of VoioR Carbide Plant in Bhopal 

5488. SHRI G.G, SWELL: Will 
the Minister of CHEMICAL~ AND 
FERTILIZERS be pleased to state : 

(a) whether the Union Carbide Cor .. 
poration has notified its int~Dtion to clo~e 
down its plant in Bh0pal; and 

(b) whether the Madhya Pradesh 
Government have frozen the assets of the 
Corporation ? 

THE MINlSTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFA1RS: (SHRI 
VEERENDRA PATIL) : (a) Yes, Sir. 

(b) No, Sir. 

Allotment of Cooking Gas to West Beogal 

5489, SHRIMATI PHULRENU 
GUHA: WilJ the Minister of PETRO­
LEUM be pleased to state: 

(a) the quantity of cooking gas 
allotted to West Bengal during 1984 .. 85 
and tbe quantity likely to be allotted in 
1985-86; 

(b) whether Government are aware of 
the difficulties being faced by people 
because of shortage of cooking gas; 

(c) whether a time-bound programme 
is being chalked out by Government over­
come shortage in near future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PEfROLEUM (SHRI 
NAWAL KISdORE SHARMA): (a) 
There is no system of making LPG allo. 
cations to States. 

(b) Shortage of LPG in West Benlal 
was reported in the third quarter of 
1984.85, becaus~ of inadequate avail­
ability from the producing centres in that­
area. Immediate steps were takeD to 
augment ~uppJjes from alternate sources 
to meet the customers' requirement. 
Currently the suppiies are normal in all 
the markets in West Bt!ngal. 

(c) and (d). Do not arise in view of 
(b) above. 

Opening of Petrol Pumps in Rural Areas 

of W cst Bengal 

5490, SHRIMATI PHULRENU 
GUHA: WJlI the Minister of PETRO. 
LEV M be pleased to state : 

(0) whether Government propose to 
open petrol pumps in rural areas of West 
Bengal; 

(b) jf so, the action taken by Govern­
ment in this regard; and' 

(c) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
and (b). Periodical survey is conducted 
by the oil industry 'to identify locations in 
urban and rural areas for opening new 
retail outlets (petrol/diesel pumps) based 
on the prescribed VOlume-distance norms. 
The locations so identified are included in 
the Oil Industry's Marketing Plan for 
opening retail outlets on a year-to-year 
basis in a phased manner. According to 
Dorms, 40% of Dew outlets are to be 
opened in rural areas as low cost outlets. 
The on Industry bad pJanned 7 Jow cost 
retail outlets in its 1984 .. 85 Marketing 
Plan for which the select ion for distri­
butors is under way. 

(c) Does not arise. 

Procuremeo: of field equlpmeotl 
by ONGC 

5491. SHRI M.V. CHANDRA-
SHEKARA MURTHY: WiJl the 
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Mlnister of PETROLEUM be pleased' to 
stato : 

(a) whether it is a fact that on and 
Natural Oas Commission has spent about 
Rs. 1000 crores in foreign exchange for 
procurement of field equipments and other 
services during the year 1983-84. 

(b) the details of fie1d equipments 
and other services bought during the 
period along with names of countries 
which exported the same to India for 
ONGC; 

(c) the estimated value of the import 
made by ONGC during 1984·85 and 
plan of import for 1985-86; 

(d) whether any purchases were made 
from firms/companies based in West 
Germany; and 

(e) if so, the details thereof and the 

equipmen ts imported from West Ger­
many? 

THE MINISTER OF STATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KlSfIORB SHARMA): (a) 
Foreign exchange amouDting to Rs. 815 
crores was spent by ONGC during ,1983-
84 for procurement of material and 
services. 

(b) The details are given io" the 
attached sta temen t. 

(c) Foreign e'tchlnge amounting to 
Rs, 940 crores i~ estimated to have been 
spent by the ONGe during 1984-85 on 
import of equipment and services. The 
estimated amount for this purposo during 
1985-86 is about Rs. 1439 crores. 

(d) Yes Sir. 

(e) The information is being collected 
and shall be laid on the table of the 
Sabha. 

Statement 

Particulars 

Lab Equipment 

Chemicals 

Rig Equll)mtnt 

BH Winches 

Pumps 

Well Heads 

Work over Rigs 

Handling tools & floa1mg 
equipment 

Calting 

Perforation material 

Bits 

... 
••• 

... 

••• 

Country's Name 

France, USA, W. Germany, Canada 

UAB, Singapore, Japan, USA, 
France, Canada. 

USSR, USA, R.omania, Italy 

USA 

USA 

USA, Japan 

USSR 

USA~ , Sins.pore 

Czech, Japan, Italy, Belgium, 
USSR, U.K., Romaaia 

USA 

USA, JapaD, $iDaapore, Holland 
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Particulars Country's Name 

Reamer Stabilizer USA, U.K •• France 

Mud Logging Units Canada 

Down Hole Tools ... U.K., USA 

BOP ... USA, Singapore 

Seismic Unit USA 

CDP Cables ... UK, Holland 

Drill pipe France, Japan 

Tubings Argentina, Japan, W. Germany 
Singapore 

Gas Lifting Equipments USA 

Vibrosis Unit ... USA, France 

C & K Manifold ... France 

Rigs USSR 

Work over Rigs USA 

Cementing Unit USSR 

Production logging USA, France 

Fabrication SH Platform Japan 

Cement Japan 

Reservoir Equipment USA, Singapore, Germany 

Line pipe. I ta]y, Japan 

Oas senerator UK 

Hoses .. UK, Japan 

Drinship Japan 

Duel completion Equipment USA, UK 

OSV Korea, Singapore 

Oas compressor Japan 

Jack-up rip Japan 

Oft'sbore platform Korea, Japan 
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Particulars 

Seismic Survey 

Hiring of Helicopters 

Logging and Perforatina 
Services 

Management Contract 

APR Tool Hiring 

Production testing 

Offshore drilling rig hiring 

Cementing Services 

Mud LOBging 

Hiring land rig for KG 

Laying of pipe Line 

Hiring of OSV 

Geological equipment 

(Translation] 

... 

... 

... 

... 

Finaocial assistaat.-e by National Small 
Scale Industries Corporatioo 

specially to Adivasis and 
Scheduled Castes during 

Six th Plaa period 

5492. SHRI DILEEP SINGH 
BHUR IA Will the Minister of 
INDUSTRY AND COMPANY 
AFF AIRS be pleased to state : 

<8> the number of persons in the 
rural and tribal areas in the couotry who 
were provided financial assistance and 
.other facilities, benefits by the National 
Small ScaJe Industries Corporation during 
tho Sixth Five Year Plan period; and 

(b) the number of adivasis and 
Scheduled Ca,tes amona these ,benefi. 
ciaries ; 

(c) whether Government consider 
these Cacilities adequate ; and 

Country's Name 

France. 

USA, Canada, Netherland. UK 

UK. 

USA 

USA 

Singapore 

USA 

USA, Canada 

UK, Singapore 

W. Germany, Italy 

USA 

USA, Dubai, 

West Germany, Singapore 

(d) if not. the action being taken by 
Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRl ARIF 
MOHAMMAD KHAN) (a) and 
(b). No specific data is being maio­
tained about the assistance provided 
by National Small Industries Corpor. 
ation to persons in rural and tribal 
areas in the country. As per records, 
during the Sixth Plan period. NSIC has 
supplied machines worth Rs. 2,380.50 
lakhs to 2,005 units in backward areas, 
and to tbose belonging to SelST, Out 
of the·e assistance was extended to 
21 SC/ST units with machinery worth Rs. 
14.50 lakh'J. In their four 
Prototype Development & Trainiol 
Centres at Okhla Rajkot, Howrah and 
Madras, training facilities have beon 
provided to 793 trainees from rural 
and backward areas during the Sixth 
Plu period. 

(c) and (dl. The Corpora t iOft is 
making v,ilorous efforts continuously 
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in extending its various serv~es in the 
growth of small scale industries' especially 
in backward areas and those units 
promoted by entrepreneurs from the 
weaker sections of.the society. Intensive 
campaignp are also being organised in 
rural and backward areas in the country 

. to educate the people about the facilities 
beiDg provided by National Small Indu. 
stries Corporation. 

[English] 

Increase in Production of Oils and g~s 
from Western off-shore regions 

5493. SHRI BALASAHEB VIKHE 
PATIL : Wi1l the Minister of 
PETROLEUM be pleased to state: 

(a) whether a study made by the 
Oil and Natural" Gas Commission 
confirms that production of oil and gas 
will 8ubstantial1y increase from the 
Westem-off-shore regions; 

(b) jf so, the available projections of 
the s1udy made by the Oil and Natural 
Gas Commission ; 

(c' whclher Government of Mahara­
shtra have estimated that production of 
43 5 million cubic metns of gas and 
39 million tonnes of crude per annum 
would b~ available ; 

(d) if so, whether this by itself 
full, jUltifies the setting up of a second 
terminal for processing petroleum 
Products in Mttharashtra ; and 

(0) if 10, the reaction of Union 
'Government in this regard? 

THE MININSTER OF STATB, OP 
T,RB MINISTRY OF PBTROLEUM 

,(SURI NAWAL KISHQRB SHI\RMA) : 
(a) "nd (b). Yes, Sir. The actual 
production of crude oil and las in the 
,Wea&ern offshore durinl '(he :period 
1918 .. 85 and the projection, for the 

period 1985.90 are as under :-

Production <turing 
-1980.85 

Crude oil 63.4 
(Million tonnes) 

Gas (billion 12 
cubic metres) 

Projection for 
1985-90 

102.3 

45 

(C) to (e). Government of India 
is not aware of such estimates. 
However setting up of 8 second 
terminal at a suitable location, 
would be considered by the Government 
at an appropriate time, production of 
hydrocarbon so warrants. 

Extension of Telecommunication facilities 
in hU' and Remote areas. 

5494. SHRI BALASAHEB VIKHE 
PA TIL : WiJI t~e Minister of COM­
MUNICATIONS be pleased to state: 

(8) whether Government have consi­
dered the desirability of extending 
telecom facilities in a big way in hill 
and remote areas of the COun try ; 

(b) whether Government propose to 
consider it as a welfare activity and 
suitably amend the norms laid down 
for extending such facilities to these 
areas; 

(c) whether use of wireless to achieve 
this objective is also being proposed; and 

(d) - if so. the plans of Government 
in Ihis regard 1 ' 

THE MIN"lSTER OF STATE OF 
THE MlNISTRY OF COMMUNIC­
ATIONS tSHR1 RA'M NIWAS 
MIRDHA): (a) Yes, Sir. 

(b) ,No, Sir. 

(c) Yes, Sir. 

(d) It is planned to open in th~ 7 tb 
Plan 95 S 'numbers ,of small exchaD,es 
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"amounting to 177421 ,Jines,· 6] UHF 
,Ichemes, 2841 Long Distance peos, 

2500 combined offices, 830 lines of 
telex subject to availability of material 
and resources. ' 

Under tbe Iiberalised policy, a 25 Hne 
exchanee can be opened if there is a 
minimum demand of 10 and revenue 
is 40 % of annual expenditure. 
Similarly, SO lines and 100 lines 
exchanges can be opened if the demand 
is 23 and 46 and revenue, is 60% and 
70% of expenditure respectively. 

Production of Paper based as Bagasse 

5495. SHRI BALASAHEB VIKHE 
PATIL: Will the Minister of INDUS· 
TRY AND COMPANY AFFAIRS be 
pleased to refer to the reply given to 
part (e) Starred Question No. 82 on 
19 March, 1985 regarding production 
of paper based 00 bagasse and state: 

(a) whether his attentio[) has been 
drawn to the news item appeared in 
'Navbharat Times' dated 13 April, 1985, 
wherein it has been stated that during 
1985-86, 52.000 ~1. T. of newsprint will 
be imported ; and 

(b) if so, how does its reconcile 
with reply given on 19 March, 1985 
and the correct position in this regard? 

THE M.INISTER OF STATE IN 
THE MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) Yes, ~lr. 

(b) While tbe information giveh 10 

the reply to part (e) of Starred Questton 
No. 82 on 19th March. 1985 relates 
to import of different varieties of paper, 
the newsitem in Navbharat Times refers 
to import of newsprint being made to 
meet tbe sap between the demaod and 
indigenous production. 

T.pplag of Crude Pe,~leual and Natqral 
Gas Products in Se,eath PI'~ Year Pia. 

.. 5496. SMRI 'SOMNATH RAm: 
Will 'the 'Mlqjster of PBT!lOLSpM \ be 
pleUed to .tate': -

(a) whether Govetnment have a 
proposal to locate new areas from wl)icb 
crudo petroleum and natura) gas products 
caD· be tapped during the Seventh Five 
Year Plan ; 

(b) if so, the amount allocated ,to 
the Ministry of Petroleum durinl ,be 
Seventh Plan for the above purpose ; 

(c) the amount earmarked and 
actually spent in tbis area during Six.th 
Plan; and 

(d) the details of the programme or 
Governmeot in this regard? 

THB MINISTER OF STATE OF 
THE MINISTRY OF PETROLEUM 
(SHRI NAWAL KISHORE SHARMA): 
(a) to (d). The details re.arding the 
programme of exploration in new areas 
and allocation of funds for the same 
during the Seventh Plan period would :be 
available only after the finaJisation of 
the Seventh Plan. 

During the Sixth Plan, tbe original 
outlay for exploration and productipn 
of oil and gas was Rs. 2873.58 cror~s. 
As against this the anticipated ex.­
penditure is expected to be abuut Rs. 
6600 crores. 

Target Fiud (or Petroleum Products 
DurioK the Seventb Plan 

5497 DR KRUPASINDHU BHOI: 
Will t~ Minister of PETRO"_EU,M be 
pleased to state : . 

(a) whether the State owned Oil India 
Limited has fiKed a crude oil production 
target of 16.90 millioD tonoes' fr~m 
"&Own oil fields duriol the, Seventb Five 
Year Plao; 

(b) if. so, tbe targets set for other 
petroleum product:.; and 

(C) tnl step. taken 'or 'propolOd to be 
taken to achieve the same ? 
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THE MINISTER OF STATB OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SH-\RMA): (a> 
to (c). The details regarding the targets 
and programme for production of crude 
oil and natural gas by Oil India Ltd. 
during the Seventh Plan period would be 
available only after the finalisatioD of the 
Seventh Plan. 

IS5ue of Commemoratl.e Postal Stamp of 
Memory of Sbri K.L. Saigal 

5498. DR. KRUPASINDHU BHOI : 
Will the Minister of COMMUNI. 
CATIONS be pleased \0 state: 

(a) whether Government have been 
urged upon to issue a Stamp in memory 
of Shri K .L. Saigal; and 

(b) jf so, the reaction of Government 
thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No proposals in this regard appears to 
have been received by the Government 
in the recent past. 

(b) In view of answer to (a) above, 
docs not arise. 

Commissioning of PanambiJIy Nagar and 
Palarlvattom Exchange under Ernakulam 

Telephones 

.5499. PROF. K. V. THOMAS : 
Will the Minister of COMM UNI-
CATIONS be pleased to state: 

(a) whett:er a proposal has 
been sfnt to Oovernment to club 
together the Ernakulam secondary switch 
area and to bring it under the charse 
of a General Manager for talking the tele­
communication problems of this vital part 
of K.crala; 

(b) jf so, the stfPS taken in this 
reaard; 

( c) the Dumber of applications for 
telephone connections pending in Erna. 
kulam Telepbones; and 

(d) the steps taken to commission the 
PanambiUy Nagar Exchange and Palari· 
vattom Exchange under Ernakulam 
Telephones ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
and (b). No such proposal is under con­
sideration at present. 

(c) 6664 applications are pending for 
Telephone connection in Ernakulam Tele­
phone Exchange as OD 1.4.1984. 

(d) A project estimate for installation 
of 5000 Jines E- to B Exchange at 
Panampally Nagar has been sanctioned 
and the equipment allotted from the pro­
posed second import of Electronic Equip­
ment. Building construction is yet to 
start. For Palarivattom Exchange the 
proposal for installation of 6000 lines 
I CP Cross Bar is being processed. The 
equipment is included in the supply pro­
gramme of I.T.I. for 1986-87. Installa­
tion will be taken up after building be­
comes rea dy • 

Candle Industry 

5500. PROF. K.V. THOMAS: Will 
thC? Minister of INDUSTRY AND COM­
PANY AFFAIRS be pleased to state: 

(a) whether the candle manufacturing 
unfts are suffering due to a hike in the 
price of Paraffin Wax; and 

(b) if so, the steps taken by Union 
Government, to belp this small scale 
industry? 

THE MINISTER OF STATE IN THE 
MrNISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHA~); (8) Govern. 
ment have received r:cpresentadons from 
Candle Manufacturer." Association of 
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some States >". about hike in the price of 
Paraffin Wax. 

" 

(b) Consequent upon Budget pro­
posals for 1985-86, there was a general 
increase of 1 5 % in the basic prices of all 
petroleum products (excluding HSD). 
Duc to this. the basic prices (inclusive of 
excise duty) of the three grades of Paraffin 
Wax which also include match wax used 
for making candles were also increased. 

Additional Incentives for Training of 
Prospective Nee Cadets 

5501. SHRI VIJAY N. PATIL 
Will the Minister of DEFENCE be 
pleased to state : 

(a) the number of Nee boys and 
girls so far trai ned in the country; 

(b) whether Government are planning 
to give additional incentives for training 
of the prospect ivc Nee cadets; and 

(c) if so, the details thereof? 

THE MINISTER OF DEFENCE 
(SHRI p.V. NARAS1MHA RAO): (a) 
Statistics on the total number of boys and 
airls trained in the Nee since its inception 
are not maintained. However, the enrolled 
strength or Nee cadets as on 31.3.84 
was as under : 

Boys 8.68,596 

Girls ... 1,13,917 

, (b) and (c). No specific proposal is 
presently under Ci)nsidera~ioD. 

Letter of latent for sheet Glau manufacture 
by ADdbra Go,ernmeat 

5502. SHRI N, VBNKATA RAT ... 
NAM: Will the Minister of INDUSTRY 
AND COMPANY APFAIRS be pleased '0 atato : 

(a) whether Government of Andhra 
Pradesh has applied for letter of in\tent 
for manufacture of sheet glass in Mab­
boob Nagar regioo, where raw material 
(quartz) is available in abundance; and 

(b) the reasons for not granting letter 
of intent even though applied for on 16 
March, 1983 ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) Yes, Sir. 

(b) The application of Mis. Andhra 
Pradesh Industrial Development Corpor­
ation Ltd. Hyderabad for grant Licence 
for setting up a new unit for the manu­
facture of sheet glass in Ranga Reddy 
Distt. was not approved on the grounds 
that (i) adequate capacity had already 
been Jicensed/approved in this industry; 
(ii) according to the exi~ting policy, 
establishment of new capacity for manu­
(acture of Sheet Glass by Undertakings is 
not being allowed, 

Manufacture of Telephone Cables In 
Andhra Pradesb 

5503. SHRI N. VENKATA RAT­
NA M : Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pJeased 
to state: 

(a) whether Government of Andhra 
Pradesh applied for letter of intent for 
manufacture of telephone cables at 
GuotakaJ; 

(b) whether it is a fact that the Union 
Govornment granted Jetters of intent to 
various private parties for the same; if 80, 

their names and when tbey wero granted 
aDd whether they have started manufactur. 
in, tho cables. and 

(c) i~ view of the growing dem8nd 
for the same and Ountakal in Anaothaput 
District of Andhra Pradesh beiol an ideal 
place, whether Union OoycrometU aro 
considorina to arant letter of· intent to 
Andbra Pradesb loon? 
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THB MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) YOSt Sir. 

Name of Company 

1. Mis. Deltan Cables 

2. MIs. Sterlite Cables 

3. MIs. Finolex Cables . ' 

4. MIs. Asian Cables Ltd. 

5. MIs. Aluminium Inds. 

6. MIs. Premier Cables Ltd. 

*sioce lapsed. 

(b) Govern~nt have issued licences' 
letters of intent to the followinl parties 
for a capacity of S lakh CKM each of 
jelly filled cables : 

Licence No. & date 

elL: 284 (83) dt. 11.8.83 

CIL: 382 (83) dt. 1 7 • t 1 • 8 3 

elL; t 87 (84) dt. 22.5.84 
Letter of inten t 
No. & date 

LI : 982 (82) dt.31.12.82 

LI : 5 t 4 (82) dt. 20.7.82 

* LI : 5 1 8 (82) dt. 22.7,82 

None of these firms have reported commencement of comlnercial production. 

(c) MIs, Hindustan Cables Limited, 
a public sector undertaking has been 
licensed to manufacture Telephone cables .. 
in the State of Andhra ·,Pradesh. In view • of the policy of dispersal of industries it 
is not possible to grant one more unit to 
the State of Andhra Pradesh. 

Letter of infent asked for by Andbra 
Pradesh Government for hot metal 

Desulpburisation Compound 

5504. SHRI N. VENKATA RAT­
NAM : Win the Mmister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

'(a) whether Government of Andhra 
Ptadesb applied for a Jotter of inteDt for 
manufacture of bot metal disu)phurisation 
compound, in any backward area ef 
Andhra Pradesh; I . 

(b) whether the product is 'required 
very much in Visakbatpatnam Steel plant 
and ot~r units also; 

. (c) whethet it would save Ri. 14 
crores of farcian eichab,e every year; 

(d) the reasons for not granting the 
letter of intent so far; and 

(e) whether Government are consider • 
ing to grant the letter of intent soon? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (8) Yes, Sir .. 

(b) and (c). The company has stated 
that the product is required by the 
Visakhapatnam Steel Plant and there 
would be foreisn excbange saving. 

(d I and (e). The application was 
prima facie rejected by Government as 
sufficient capacity had been licensed for 
production of desulphurisatioD cOmpound. 
The company has represented againlt the 
rejection which is presently being 
examined. 

Issue or Letter of Intent for cotonut 
c:omplex In West Godavari Distrkt 

(A.n.... Ptacletll) 

'5505. SRRt N. VENItATA ftA1 • 
HAM: Will the Minister of INf.>t1STRIJ 
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AND COMPAHY AFfAIRS qe pl4'sed 
to state: 

(a) whether the Andhra Pradesh In­
dustrial Development Corporation applied 
in 1981 for a letter of intent for coconut 
complex in West Godavari District; 

(b) whether the Andbra Pradesh In­
dustrial Development Corporation also 
furnished further'information as required 
by his Ministry; and 

(c) if so, tbe reasons for delay in 
granting the letter of intent ? 

THE MINISTER OF SrATE IN THE 
MINI~TRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) to (c). 
A" application for grant of an industrial 
lic~nce from Andhra Pradesh Industria) 
Developqlent Corporation was registered 
in January, 1 982 for its manufacture of 
refined edib1e coconut oil, etc.. f{)r 
location in East Godavari District of 
Andhra Pradesh The application was 
prima facie rejected on grounds of capa.­
city constraints. On a represel)tation from 
Aodhra Pradosh Industrial Dev~lopmeDt 
Corporation against rejection, the case 
was reviewed and a letter of intent has 
since been issued on 24.4.85. 

~~glJ~arisatioD of Em~loyees WorkiDg 
, on ~a~lf Wages in DGBR 

5506. SHRI HARISH RAWAT: 
Will th~ ~iq.$ter of DEFENCB be plea-
~~', to s~llt~: ' 
,,;.; i, 

(~) th~ nUR)ber of employec~ working 
ip ~~rcctRJ;~~~, O~Qe"~~l of Border ~oads 
q~ 4~~1¥ Wil.~ 

(b) since wb~ tbe~ e,mployCfcs are 
wQ.~a; 

(~) th~ len.~h ot rbeir ~ervicCl; 

. (4): w~~tbCf ~~~~ are ""loB relu)arj~~d 
~ tb~r~~nfi, ~~, ' ' 

(e) ~f so, t~e time by which their ."r .. 
~jc~s will ~ re~ulari&ed ? 

THB Ml~lST~R OF D:af'f!NCB 
(SaRl P,_ Y. NARASIMHA RAO): (~) 
About 77,000. 

(b) and (c). These casual employees 
have beeq working in the Border Roads 
Organisation for varying perjods with a 
break after six months of service, j~ term, 
of Jiorder Roads Regulations. 

(d) and (e). Services of 'some semi· 
skiJJed and skilled casual labourers. who 
fulfilled tbe requisite trade qualifications 
~nd medical standard, have been regular­
lsed. As regards unskilled labourers 
. . ' 
It IS not possible to regularise their 
services in toto in view of lack of 
vacancy. Morever, women are Dot eligi. 
ble for recruitment to Border Roads 
Organisation on a regular basis. How­
ever, the issue of regula.risllion of casual 
employees in this OrsanisatioD is under 
examinatjon in consultation with Depa(t: 
meqt of Personnel &. Training and the 
Ministry of Law. 

Power Generating Sets by B.H.E.L. 

5507. SHRI K. PR.ADHANI: w,m 
the Minister of JNDUSTRY AND COM­
PANY AFFAIRS be pleased to state: 

(<1) whether Bharat Heavy EJectricaJs 
Limited has taken up the prognunmes of 
manufacturing power generation sets; 

(b) if SOt since when and the number 
of power generation sets manufactured tty 
BJi~L so far; 

(c) the target fixed for rnanufacturina 
power generation sets in 1984·85- and , 

(d) the number of power generation 
sets manufactur«t by BHEL in the abov,e 
financial year 1 

THij MI~I~TBa. OF STAtE IN . THE 
MINISTR Y O~ It-lO~SrR y A.~p Cp~. 
PANY AfFAIRS (SHRI ARIF MOHA­
MMAD KHAN) ~ (a) Yes, S~~. 
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(b) The tirst power generation set 
con~isting of turbine and generator was 
manufactured by BHEL during 1967.68. 
Since then the Company has manufactured 
346 turbines and '346 generators till 
March, 1985. 

Target: 

Actual 
Production : 

Turbine 

Thermal Hydro 

13 14 

12 15 

Supply of Water to P & T Colony at 
Unit IV, Bhubaneswar 

5508. SHRI CHINTAMANI PANI· 
GRAHl: Will the Minister of COM­
MUNIC ATIONS be pleased to stale : 

(a) whether the Post Master General, 
Orissa is paying regularly every month 
the bills for the supply of dr'inking water 
to the Public Health Department, Orissa 
for supply of water of P & T Colony 
located at Unit IV, Bhubaneshwar; 

(b) if so, the reasons why over the 
"ast several years, supply of water for 
which the bills are paid, is not being en­
sured according to the payment made; 

(c) whether the Orissa Circle has 
taken up this matter with the Public 
Health Department for meeting the actual 
requirement of water in tbe P & r" 
Colony; and 

(d) the reasons why the direct pipe­
line to the P & T Colony has been dis­
connected? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) Payments were made baaed on 
quantum of water supplied. 

(c) Yes, Sir. 

(c) and (d). The target filed for 
manufacturing turbines and generators for 
thermal and hydro sets and tbe actual 
production in 1984-8 S were as 
follows: . 

Generator 
.. _- - --- -~----

Thermal Hydro 

11 14 

8 16 

(d) Djrect pipeline to P & T Colony 
has not been disconnected. 

Pollution Control Research Projects 
approved by UNIDO 

5509. SHRI SOMNATH RATH: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether United Nations Induslrial 
Development Organisation has approved 
the establishment of some pollution COD. 

trol research projects in India ; 

(b) if so, the details thereof ; and 

(c) the amount of United Nations 
Industrial Development Organisation's 
assistance likely to be made aVc:&i1abJe for 
tbose projects? 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a> to (c). 
At the instance of the Government of 
India, the United Nations Development 
Programme (UNDP) has approved the 
establishment of a Pollution Control Re­
search Institute at Bharat Heavy Elec­
tricals Ltd. (BHEL), Hardwar. The Pro .. 
ject has been designed to ~arry out re­
search on industrial pollution in areas of 
air, liquid, solid and noise and. to pro-

. vide technical support to' induatry 
related to industrial; 'pollution. The 
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lonl term obje.ctive of the Project is 
to evolve industrial pollution control 
technologies. The project is spread over 
a period of three years and the total cost 
of the project is Rs. 497 lakhs, includ. 
ing UNDP contribution of US $ 2,85 
million which i Dcludes technical expertise, 
study tours. rollowships and equipment. 
The UNIDO is the Executing Agency of 
tbe Project 00 behalf of UNDP. 

Fire Accidents 10 Coehln Refinery 

SS 1 O. PROF. K.V. THOMAS 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) the steps taken by the Cochin 
Refinery, Kerala to prevent fire accidents 
in the Refinery after the major fire dis­
aster in March 1984 ; 

(b) whether it has been brought to 
the notice of Government that frequent 
accidents have taken· place in Cochin 
Refinery after the March, 1984 fire 
disaster; and 

(c) if 80, the steps Government pro­
pose to take to prevent major fire acci­
dents in Cochin Refinery 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
Cochio Refinery Limited arc carrying out 
major modifications to safety and fi re 
fi~hting facilities which are eKpecled to 
be completed in 1986-87. 

(b) There have been some minor 
accidents during recommissioning/con­
struction work after 8th March, 1984. 

(c) The implementation of programme 
at <a> above is expected to prevent the 
recurrence of major fire accidents. 

Surveyor Oil and LPG In Portonovo 
Area of South Arcot District 

(Tamil Nadu) 

SS11, DR. p. VALLAL PERU .. 
MAN: wni tbe Minister of PETRO. 
LEUM be pleased to state : 

(a) whether the Oil and Natural au 
Commission have surveyed the Portonovo 
area of South Areot district in Tamil 
Nadu for on and LPG. 

(b) jf so, whether there is any com· 
mercial value of LPG found in that 
area; 

(c) whether the ONGe is further 
making any preparations for more crude 
research; and 

(d) jf so, the details thereof ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NA WAL KISHORB SHARMA): (a) 
ONGC have conducted surveys in tbis 
area for Oil, LPG is a refined product. 

(b) Does not arise. 

(c) and (d). Siesmic surveys are being 
continued in Ariyalur-Pondicherry de­
pression, of which the Portonovo area 
forms a part, 

Profits earned by ONGC and Oil 
India Ltd. from Import of 

Petroleum Products 

5512. DR. p. V ALLAL l'ER UMAN : 
Will 'he Minister of PETROLEUM be 
pl~ased to state : 

(a) the total quantity of petrol pro­
duced in the country; 

(b) the total quantity of crude im. 
ported; 

(C) the total amount of foreign ex.­
ch~nge involved in the import of petro­
leum products ; and 

(d) the profits earned by Oil and 
Natural Gas Commission and Oil India 
Limited annually 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PETROLEUM (SHRt 
NAWAL KISHORE SHARMA): (a) 
provisionally 2.10 million tonnes durilla 
1984.85. 
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(b) 14.1 million tonnes during 
1984 .. 85. 

(c) Rs. 2290 crores for import of 
petroleum products during 1984.85. 

(d) Net profit after tax and interest 
in 1983-84. 

ONGC Rs. 805.66 crores. 

OIL Rs. 66.18 crores. 

Unhygenfc Conditions in institute of 
Company Secretaries C)f India 

Library, New Delhi 

5513. SHRI AZIZ QURESHI: Will 
the Minister of IN DlJSTR Y AND COM. 
PANY AFFAIRS be pleased to state: 

(a) whether Government have received 
representations/complai~ts about unsatis­
factory and unhygenic conditions jn the 
Institute of Company Secretaries and its 
Library at Panchkuian Road, New Delhi 
and jf so, action taken or proposed to 
be taken in the mat ter ; 

(b) whether the Library has highly 
insanitary conditions like stinking toilet, 
water clogging near water coolers, no 
cleaning of water tank etc. : 

(c) whether the water cooler provided 
in the Library is often out of order and 
when working it is not cleaned before 
pumping fresh water in it with the result 
th'at a number of times worms are found 
in drinking water; and 

, (d) ir so, the tertle(Jial measures taken 
on these represtmtatiOris/compJaints ? 

THE MINISTER ,OF STATE 1.'1 THE 
M.INISTRY QF )NDUSTRY AND C;)M­
PANY AFFAIRS (SHRI ARIF MO. 
HAM MAD KHAN): (a·) N'o~ Sir. 

(b) and (c). I t has been reported by 
tbe Institute of Company Secretaries of 
(pdial,tbat the Sanitation conditions in the 
Institute of Company Secretaries and. it~ 
library at Rani Jhansi Road, New Delhi~ 

jS \Itt, R&d 'Ind"that there is DO stjn~inJ 
toHet, water tjt>,ging near wa tercooJers. 
the Water tan~ is cleaned regularly; 
The water cooler remains functional 
alivEiys excel" for miner repairs required 
r~rely and fresh water is filled in it when. 
ever it is repaired. 

(d) tn view of the, above, does 
not arise. 

Inadeq uate Space for Study at Imtitbte \ 
of Company Secretaries Library, 

New Deihl 

5514. SHRI AZIZ QURESHI :. Will 
the Minister of INDUSTRY AND COM­
PANY AFFAIRS be pleased to state: 

(a) . the number of students enrdned 
in Delhi with the Institute of Company 
Secretaries of India ; 

(b) whether the Institute has made 
available Library facilities and if so, the 
location of the Library and the capacity 
to accommodate students for study; and 

(c) if the accommodation is not ade­
quate, whether Government propose to 
provide more spacious and centrally 10. 
cated accommodation for the Library? 

THE MINISTER OF STATE IN THE 
MINISTRY OF JNDUSTRY & COM­
PANY Af'FAIRS (SHRI ARIF MO. 
HAMMAD K.HAN): (a) to (c). As 
per the information furnished by tbe In­
stitute of Company Secretaries of Indii, 
tbe number of current students enrolled 
in Delhi with the Institute is 4100. The 
Institute ha.s provided Library facilities 
at No.1, Rani Jhansi Road, New Delbi, 
with a capacity to accommodate '50 stu. 
dents at a time for study Since the Insti. 
tute wants to expaMa the Library and 
. other facilities for th~ 'stU'dents . it b~a\ 
applied (or a plot or rand to th6 Deftii 
Developrr,ent Authority. 

Constructioa of Telepb~e E~cbaDge 
Building at Paravoor, Cochln 

• ~ ': •• .. j.& , } 

. sstS.. PROr..,,~.V.:tH,O,~AS ,;. W,lI 
the Minister of· COMMUNICATIONS tie 
pleased to state : 
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(a) whether the construction of tHe 
Telephone Exchange Building at Paravoor t 
CoCiUn has Been conlpleted; and 

(b) if so, whether the new equipment 
to be installed in the building is ready? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
No Sir The work of sanitary fittings, , . , 

roads and drainage still to be done. 

(b) The supply of equipment has 
started. 

Production of two wheeler Scoote!s/ 
Mopeds/Motor Cycles 

5516. DR. G.S. RAIHANS: Will 
the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state: 

(a) the annual production of two 
wheeler scooters/mopeds/motor cycles 
separate1y by different companies in the 
countr) ; 

(b) whether the demand for two 
wheeler scooters/mopeds/motor cycles in 
the country is more than the production ; 

(c) if so, the dealer-wise booking, 
d~livc;ry 8Jl,~ pendi~g c~ses, up~o., 31 st 
Much, t'985 of two wheeler scootersl 
mopeds/motor cycles i~ the C(iuntry; 
and 

, {d) the ~t~~s bc~n~ ",takeD for the early 
delivery of these vehicles ? 

, ,T~B ,~IN[S+BR O'p . ~T A. loll. IN. fl(B ~ H,~ 1·ff& ,!! ~.., J 

M'INIsrl~~ o~, " ,'NQPST~ Y, "~ 
,~Q.M~~~ .,,'~FF~;I~., .(SHRJ A~{F 
MOHAMMAD KHAN): {a), I ,The 
Bauros of aDoual production in res~t of 

major manufacturers of two-wheelers are 
liven in the attached statement. 

(b) Production' of two·wheelers Is 
adequate tb meet the demand. Hbwever, 
there are waiting lists for some popular 
of two-wheelers. 

(c) Government does not maintain 
such detailed information. However tbe 
approximate Dumber or pending .order in 
respect of some, popular brand of two­
wheeJers is as follbWS : 

t. Bajaj Auto Ltd. 9 lakbs. 

2.. Maharashtra Scooters 17 It 

3. Lobia Machines 21 " 

4. ~ndhra Pradesh 
Scooters Ltd. s ,t 

(d) The following steps have been 
taken by Govl. to augment availability of 
two-wheelers : 

(i) Approvals granted for jncreasing 
manufacturing capacity to 37 lakh 
two-wheelers per annum. This 

,includes schemes for setting up of 
iiew units· as weU as expansion of 
existing ones to achieve economies 
of scaJe ; 

(ii) Full flexibiiity has been given for 
mabufacture of, any type o.r two­
w~eeler within the overall lic"nscd 
capacity; 

(iti) Bnc01lraget1lent for mOdern{~tion 
dr i>roducts tbroqh iDdilenous 
R' ct' I) ai1d selective import or 
technology; 

(iv) d~aDi 'ot exd~ and cus~om~· duty 
conccsliODI. 
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Statemeat 

81. No. Name of the company 

TWO-WHEELER SCOOTERS 

I. AutomobiJe Products of India 

2. Bajaj Auto Ud. 

3. Scooters India Ltd. 

4. Maharashtra Scooters Ltd'. 

S. Andhra P,adesb Scooters Ltd. 

'. Lobia Machines Ltd. 

MOPEDS 

1. 

2. 

3. 

Kinetic Engl. Ltd .. 

Majestic Auto 

Sued,am Clayton 

MOTORCYCLES 

J. Enfield India Ltd .. 

2. Ideal Jawa 

3 .. Bajaj Auto LtCif. (M-SO) 

4. Ind-Suzuki Mo~orcycles Ltd .. 

s. &corts Ltd" 

Discussion by top world huslness lead~rs 

SSI1. SHAt SOMNATH RATH: 
Will6e Minister or JNDUSTRY AND 
COMPANY AFFAIRS be pelased to 

state : 

, ·(a) whether GovernmeDt are, aware, of 
the discussion by the top world business 
leaden in Delhi 'Round Table' OD India ; 
and 

(b) it so. tilt outcome of tb. 
discussion 1 

1982 

24 

140 

37 

32 

10 

57 

77 

53 

29 

29 .. 

9 

58 

(pja. in '000) 

Production 

1983 

IS 

169 

26 

S3 

5 

J984 

9 

187 

24 

56 

10 

0.2 1 J 

132 

110 

70 

28 

33 

2S 

67 

157 

95 

100 

42 

27 

21 

10 

82 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN): (a) and (b). 
A Round Table was organised by 
European Management Forum based in 
Geneva on 1 S-16th April, 1985 in 
New Delhi primarily to acquaint forciaD 
delegates with Indian priorities and 
policies. ~b~ delegates were able to 
obtain a first-hand idea of India·, 
ind~strial development strategy. Tbe 
discussions arranged were informal in 

. nature. 
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Allotmeot of Gas Agencies, PetroleUDl­
Cum·Dlesel Outlets and Kerosene 

Depots to ~beduled Castesl 
Scheduled Tribes 

55] 8. SHRI GIRIDHAR ,OOMAN. 
GO : Will the Minister of P~TROLEUM 
be pleased to state: 

(a) whether his Ministry has ea,rmaked 
the Quota for Scheduled Castes aad 
Scheduled Tribes to provide gas agencies, 
petroleum -cum· diesel outlets and taluk 
kerosene depots; 

(b') if so, the number of Scheduled 
Castes iJnd Scheduled Tribes persons so 
far allotted gas agencies, outlets and 
kerosene depots, State-wise; 

(C) the criteria adopted while reserv. 
ing the said Quotas ; 

(d) the facilities, if any, provided by 
his Ministry to Scheduled Castes and 
Scheduled Tribes pe'rsons to get the 
quota; and 

(e) the instructions if any, issued to 
the concerned companies to provide these 

a,gencies to. Scheduled Castes and 
Scheduled Tribes ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORB SHARMA): (a) 
and (e). Under the existing policy. 2S% 
of all deaJerships/distributorships of 
petroleum produ~ts viz., LPG, MS/HSD, 
and SKO jLDO to be awarded by the Oil 
Companies are reserved for Scheduled 
Cast~s/Scheduled Tribes. There is, how .. 
ever, no reservation for Taluka, Keroseno 
Depots which are not awarded to any 
dealers by the oil companies. 

(b) Since the introduction of the 
reservation policy, tbe dealerships I 
distributorships allotted to Scheduled 
Castes/Scheduled Trib~s State-wise aro 
given in the enclosed statement. 

(c) The criterion generally adopted is 
that the locations falling within reserved 
As!>cmbly jParJiamentary constituencIes or 
in 1Qreas predominently populated by these 
communities are earmarked for them. 

(d) The Reserve Bank or India 'has 
already introduced a scheme of financing 
75% of the requirement of funds to the 
dealers selected under SJcial Objective 
categories including Scheduled Castesj 
Scheduled Tribes with effect from January, 
1984. 

Statement 

As on 1-1.1985 

Sl. State/U r LPG Retail Outlet SKO/LDO 
No. ----- ------ -~.--...,._,-

SC ST SC ST SC ST 

1 2 2 4 5 6 7 8 

1. Haryana 7 13 7 

2. Himachal Hradesh 2 1 

3. J & K. 1 

4. Punjab 16 15 1 

S. RajastbaD. 7 4 15 6 (; 1 

6. U.p. 24 25 5 '_ 
7. Delhi U.T. 11 2 4 
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1 

8. Cb~~ilarb· 

9. AruDa~al Pr~de&b 

JO. Assam 

11. B~laar 

J 2. Madhya ~alesb 

13. ~~ip .. 

14. M'egbaJaya 

15.. MQoi'all) 

16. Nagalaod 

17. Orissa 

18. Tripura 

19. Weat Benpl. 

26" Gujarat 

2 J. Maharasbtra 

3 

3 

6 

lO 

2 

13 

to 

J3 

22. Goa, Daman &; Diu 1 

2'3. Aadhra Prade&b 16 

24" Karnataka 19 

2S. Kerafa 10 

26. T~mil Nado 27 

27" Pondicherry 1 

Total ~ 203 

[Translation} 
SettinR ~p or Fert~lizer Plants in Bibar 

'S19. SHRI RAMASHRAY PRA. 
. SAD SINGH: Will the Minister of 
CHEMIC~LS AN.P FERTI1LIZERS ~ 
pleased to state : 

(a) ~~ether Oovemmen~ of Bi~ar 
bave submitted any scheme to UDlon 
Government for the establishment of new 
t.~!~!,~~~r ~Iant. in the State ; " 

4 

1 

3 

2 

7 

3 

3 

1 

3 

3 

t 

9 

16 

6 

J 

J 

65 

, 

1 

~ 

17 

3 

31 

J 1 

22 

3) 

1 t 

7 

49 

2 

263 

6 

10 

4 
4 

3 

3 

7 

2 

1 

2 

2 

1 

4 

9 

4 

3 

J 

65 

7 

12 

4 

9, 

1 

3 

17 

6 

31 

13 

8 

1 

11 

140 

8 

s 

7 

1 

I 

6, 

8 

1 

2 

2 

2 

9 

2 

47 

(b) if so, the detai Is of t,he sch~me; 
and 

(c) the reaction of the 1)ni.o~ Govern .. 
ment thereto ? . 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS ~~P,t~pUS:TRY 
AND COMPANY AFFAIRS (SHRI 
VBB.RENDRA PATIL): (a) No, ,Sir. 

(b) and (c). Does Dot ariso. 
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Loadsheddlng, and Power Fall~re af'ect 
the BrflcleitY of T~lepWde ExCbanles 

In Calcutta 

5520. SHRI DEBt GHc;>SAt: Will 
the Ministor of COMMUNicAtIONS ~ 
pleased to state : 

(a) w~th~r frequent Ibadshedc!iog Abft 
I'0wtt failure bas affected th~ efficie,ncy 
of Telephone Exchanges hi W~st Bengal 
partichlarly in Calcutta City ; 

(b) if so, the details thereof; and 

(c) the ste~s taken/proposed to 
minimise the effect of load shedding and 
power failures so that the exchanges may 
be kept at proper temperature and free 
from dust? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) The details are as under : 

(i) Telephone exchanges especially 
crossbar and Trunk Automatic 
EXl.'hange have a number of 
tlectronic components which start 
behaving erratically due t~ non­
functioning of air-conditioning 
plants during the period of 
frequent and prolonged power 
failure. 

(ii) Small automatic exchangee are 
provided with window type air­
conditions which also do not 
function for the duratil)D of power 
failures. 

(iii) High temperature and dust adver­
sely effect the performance of 
automatic exchanges due to non­
functioniog of airconditioning 
plants. 

(c) To overcome the problems of 
load-sbeddiDS and frequent power failure 

l6tltnilidg ttepj ara beinj/bk.e been 
taken: 

(t ) ~pat~te f'eed6ts fof teIephdne 
e*cl1.o.e~ ate bC!lng provided 
~berevet t)os$il;le. 

(2) Engin~e a1te~n~~or~,?r, higher 
capacity are bemg provIded. 

( 3) in smail automatic exchan&es 
prOVISIon of ,hi~b~r, capacity 
batteries and enginer aJterna tors 
are also being made progressively. 

Misuse of S. T. D. calls by otber 
Subscribers 

S 5 21. SHtti.MATI PHULRENU 
GUHA: Will the Minister ot COM­
MUNICATIONS be pleased to state: 

(a) whether Odvernment have 
received complaints (9j of teJephot1~s 
being misused for S.T.D. calls by other 
subscribers in collusion with the telephone 
staff ; 

(b) if so, the details thereof; and 

( c) the steps taken/proposed to 
minimise the chances of such misuse of 
S.T.D. facilities? 

T.HE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNICA. 
TIONS (SHR[ RAM N(WAS MIRDHA): 
(a) Yes, Sir. 

(b) At least 4 compJaints from 
subscribers of Delhi Telephones regarding 
alleged misuse of S.T.D. facility 
unauthorjsedly and suspected connivance 
of Telecom Staff were received. No 
collu~ion of Telecom staff could be 
established. 

(c) Some of the steps already taken 
to prevent such misuse are :-

(i) Raisiog of Distribution Points. 

(ii) Locking of Distribution Points •. 
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(iii) Restrictions to entry into tbe 
Main Distribution Frame Room 
of Telephone Exchange. 

(iv) Keeping watch over telephones 
of subscribers allegina misuse of 
the line for STD services by 
other unauthorised subscribers. 

(v) Formation of Vigilance Organis­
ations who ve~ify and -investigate 
complaints including those alleg-' 
ations of unauthorised use of 
STn radlity. 

Investment/Paid up capital of for:eign 
companies 

5522. SHRIMATI PHULRENU 
GUHA: Will the Minister of INDUSTRY 
AND COMPANY AFFAIRS be pleased 
to state: 

<a> whether there bas 
increase in the number 

been any 
of foreign 

companies operating in the country and 
the paid up capital thereot durins the 
last three years ; 

(b) if so, the details tbereof ; and 

(c) the sectors/industries in which 
involvement/investment of such foreign 
companies has increased during the 
last three years ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (b). 
2S foreign companies baving 
established places of business in 
India during the three years 1982-83 
to 1984-85 bave been registered under 
Section S 92 of the Companies Act. 
1956. A statement showing the names 
of these companies, countries of their 
incorporation, years of establishment of 
business in India and classification of 
their activities is attached. These 
companies do not have any capital base 
in India. 
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Trunk Booking 'lao' Benke or 
Calcutta Telephones 

Time taken to Repair Telepbone 
Faults in Calcutta 

SS23. PROF BIMAL KANTI 
GHOSH: Will the Minister of COM­
MUNICATIONS be pleased to state: 

(a) the average time taken to rectify 
a defect/fault in Calcutta Telephones as 
compared to the national average and 
the average time taken to rectify faults 
in the telephone systems of other State 
Capitals; and 

(b) the steps taken/proposed for 
reduction in the average time taken to 
repair a fault in Calcutta '1 

THE MINISTER OF STATE OF 
THE MINISTRY OF COMMUNIC­
ATIONS (SHRI RA\1 NIWAS 
MIRDHA): (a) In Calcutta telephones 
the average time taken to rectify a fault 
is 31 hours as compared to the national 
average of 1 1.4 h rs. and average of 
other State Capitals as 6.7. hours. 

(b) Following steps are being taken 
to reduce the average time taken for 
repairs: 

( t ) Progressive replacement of old 
cables. 

(2) Adoption of thermo shrink 
jointing technique. 

(3) Computerisation of c~ble records 
and fault repair service. 

(4) Use of portable lesters for line 
statI. 

(5) Replacement of faulty telephone 
instruments instead of repairinj 
them at site. 

(6) Monitoring of long duratioD 
fault. by senior officers. 

5524. PROF. BIMAL KANTI 
GHOSH: Will the Minister of COM­
MUNICATIONS be pleased to state: 

(a) whether Government have received 
compJaiots about the difficulties which 
the telephone subscribers in Calcutta havo 
to experience in getting trunk number 
'180' for booking a trunk call; 

(b) the time taken for answering a 
'180' call in Ca]cutta as compared to the 
standards fixed by the Departnlent; 

( c) the proportion of telephone opera. 
tors and trunk ci rcuits in Calcutta as 
compared to the proportion in other 
cities in India; and 

(d) the steps taken/proposed to im­
prove the '180' service of Calcutta 
Telephones ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
Yes, Sir. 

(b) 60% of the trunk caBs are 
answered within 10 seconds against the 
departmental norm of 90%. In Cal­
cutta 90% of the truok caBs are answered 
within 16 seconds. 

(c) The proportion of Telephone 
Operators and trunk circuits in Calcutta 
are comparable to that in other cities in 
India, These are as per existing 
standards. 

(d) Augmentation of local junctions 
for' J 80' service is being taken up based 
On the trunk traffic study. Installation 
·of additional positions for "180' trunk 
booking is also being envisaged.' 

Average Telephone Complaints in 
Calcutta 

5525. PROF. BIMAL KANTI 
GHOSH: Will the Minister of COM­
MUNICATIONS be pJeased to state: 
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(a) the average of comp~aints per 100 
telephones per month in Calcutta as 
compared to tbe national' average and 
average of such complaints in tbe Tele­
phone systems of other cities in India; 
and 

(b) the exchange:s in Calcutta where 
the complaint rate is more than the aver­
age rate? 

THE MINISTER,OF STATE OF THE 
MINISTR Y OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): (a) 
In Calcutta the average number of com­
plaints per 100 telephones per month is 
39 as compared to the national average 
of 48.3. This average figure of other 
metropolitan cities, namely, Bombay., 
Delhi and Madras is 44.2 

(b) The det~j]s of the exchanges 
where the complaint rate is more than the 
average rate is g;ven in the attached state­
ment. 

Statement 

Names of the telephone exchanges in 
Calcutta Telephone District where the 
complaint rate is more tha~ the average 
rate. 

J. Central 

2. Tarratabazar 

3. lora Saka 

4. Avenue 

5. Bast 

6. Circul 

7. Rusa 

8. Cossipore 

9. Dum Dum 

10. Panihati 

11. Srirampore 

12. SaIki. 

1.3, Ship~re 

14. Jadavpur 

1 S. Behala 

16. Antola 

17. Andul 

18. Barrakpore 

19. Barasat 

20. Batpara 

2 t. Chandan Nagar 

22. Chinsura 

23. Kalyani 

24. Narendrapur 

25. Trjbani 

Import of Electronic Telephone Exchanges 

5526. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of 
COMMUNICATIONS be pleased to 
Itate : 

(a) whether Government had decided 
to import Electronic Telephone Exchanges 
from abroad any time during the past 

, three years after concluding the agreements 
in this regard; 

(b) if so, the exact date on which this 
decision was taken and the number of 
Exchanges imported and installed so far; 

(c) the details about these Exchanges 
includ illg the names and addresses of the 
companies from whom these have been 
purchased their cost. etc. and other terms 
and conditions stipulated in tbe agreement 
for purchase; 

(d) if not, tbe likely date by which 
these would be imported; and 

(e) the .reasons for delay and the terms 
, and conditions of purchase as incorpora­

ted in the agreement ? 

",~ 
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10000 lin. are expected to 
be supplied by March 1986. 

THE MINISTER OF STAte OF THE 
MINISTRY OF COMMUNICATIONS 
(SHRI RAM NIWAS MIRDHA): <a> 
Yea, Sir. 

(b) (i) 200000 lines or E-l OB local 

(ii) 

, exchanges from France-
24.7.1982. First 10000 
Jines exchange out of 23 
exchanges has been com­
missioned, Others are in 
various phases of installation. 

22000 lines E-IOB Trunk 
Automatic Exchanges (TAXs) 
from France-IS .11.1 983 
Inspection and te'ting of 
equipment at the factory in 
France is being done by 
Indian Telecom. Depart­
ments staft' before despatch. 
S TAXs out of 16 totalling 

(c) \i) E .. 10B system 
(Local Exchanges) 

(iii) 85,000 lines of FBTEX-
100L local exchanges from 
lAPAN-31.8.1982. The 
exchanges are expected to 
be operational doring 1986. 

(iv) 60000 Jines of PRX con­
tainerised exchanges from 
HOlland-30.4.19B3 6 out 
of 25 exchanges ha ve been 
commissioned. The remain. 
ing exchanges are expect~ 
to become progressively 
operational during 1986. 

(v) 300dO Jines ot, NEAX 61 s 
small rural digital e~changes 
(rom Japan 2.4.85 Letter of 
intent only has been given. 

-CIT·ALC ATEL 
France 

374.7 Million French Francs FOB + 
7.45 Million Indian Rupees for 200,000 Jines and related services. 

lii) E-i OB system 
(TAXs) 

-CIT-ALC ATEL 
France 

141.39 Million French Francs FOB + 
1.978 Million Indian Rupees for 22000 Jines and related services. 

(iii) FETEX - 100L NISSa IWAI 
(Local exchanges) Corporation, Japan 

4 Billion Japanese Yen for 85000 Jines and related services. 

(iv) PRX containerised -PHILLIPS, HOLLAND 

41.2 Million Dutch Guilders FOB for 60000 lines and te'lafed serVICes. 

(v) NEAX- 61s Nippon Electric Corporation', 

18 BilJion Japanese Yen for 30000 lines and related services. 

Mllin Terms and C()ndilion~ 

-Ode year warrab1y 

-Three year 8uara,ntee about 
adequacy of spare parts. 

- Lone teim software and hard­
wlt~ ~u"port. 

(d) Pte..e t~fer to aligvJera to q~~tjon 
(c). 

(e) There are DO delays. 

Main conditions of ,{1rebas~ are 
given in answers to (c) above. 

Issue of Licences for Opening of Petrol 
Pum ps in Keonjbar, Orissa 

.5527. SHRI HARI~t\R, .. ~ORIiN : 
Will the Minister of PETROLEUM be 

, pleased to state : 

(a) the number of petrol pump$ for 
which licences have been liveD' ftJ diffeteDt 
Statos during tho Jast three years; 
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(b) whether Government hav" cl~d (b) Information is being col,lected. 
some petrol pump sale counter and 
c~oc~lled tbe aaencies in Orissa in those 
years; 

(c) whether some petro) pump sale 
counters, have also been cancelled in 
Keonjhar district of the above State; 

(d, if so, the reasons for the closure 
of those sale countries; and 

(e) the steps taken to issue fresh 
licences to open petrol pumps in Keonjhar 
district? 

THB MINISTER OF. STATE OF THB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA): (a) 
to (e). The, requisite information is 
being collected and will be laid on the 
Table of the House. 

Late Payment of Licence Fee for Houses 
Hired by tbe Ministry in Delbi aDd 

Other Places 

5528. SHRt RAMASHRAY PRA· 
SAD 81 NOH: Will the Minister of 
DEFENCE be pleased to state : 

(a) whether the payment of licence 
fee to, the house owners, whose houses 
have been hired by Il'is Ministry in Delhi 
a'nd othe~ pt~ces ~re being p'aid. very, late 
even arter (WO months wher,eas it is 
requ'ired h> be paid the sam~ rhollth; 

, (~),.~; ,th~~pumber of complaints received 
from ,th~ hous~ owo~s who are affected 
b~ late payments; and 

.r (c) t,he rem~dial steps t~ken t'O, make 
the payment of licence fee in time ? 

, ,THE MINISTER OF DEFENCE 
(SHRI p.V. N.ARAStMHA .RAO) : 
(8) ,A number of compJ~ ts on the latc 
paJmel1t of licincea ,feel lV' •. house owners 
have; been reCeived. H~evet, -in many 
tates, tbe, deJa'".. occuted becauae of 
iDcoI:IectfJat., &obIDJisioD elf pte· receipts of 
boUle own .... 

. (c) The procedure for paynteot of . 
~~htals is bing revised and streamlined to 
facilitate the payment of licence ~s itl 
time. 

[Translation J 
Setting up of Plastic Comm faslon 

, . 
5529. DR. CHANDRA SHEKHAR 

TRIP A THI : Will the Minister of 
PETROLEUM be pJeased to state: 

(a) whether the plastic industry 
organisations have urged Government 
to set up a plastic commission ; 

(b) if so, whether Government 
propose to set up such a commission ; 
and 

(c) if so, by what time and if not, 
the reasons therefor ? 

THE MINISTER OF STATE OF TaB 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
Yes, Sir. 

(b) and (c). It is not considered 
necessary to set up such a commission. 

[ English] 

Manufacture of L.P.G. cylinders 

5530 ,SHR( SUNDER LAL: Will 
the Minister of PETROLEUM be 
pleased to state: 

(a) the namei of manufacturers of 
LPG cylinders in the country; and 

(b) their installed capacity and 
productio.n during the last three years, 
month-wise and factory-wise? 

THE MINISTER OF STATE OF THE 
MINISTRY OF PETROLEUM (SHRI 
NAWAL KISHORE SHARMA) : (a) 
and (b). Tbe iO,for,matjon ia hoi,ng, collected 
a:~ I will be laid on the Table of lbe 
Sabba. 
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Import of molasses and export of alcohol 

,SS3t. SHRI SUNDER LAL : 
the Minister of CHEMICALS 
FERTILIZERS be pleased to state: 

Will 
AND 

(a) whether Government are granting 
permissions for import of molasses ; 

(b) jf so, the terms and conditions 
for the same; 

(c) whether alcohol products are 
exported from India; and 

(d) it so, the incentives granted for 
the same? 

THE MINISTER OP CHEMICALS 
AND FERTILIZERS AND INDUSfRY 
AND COMPANY AFFAIRS (SHRI 
VEERENDRA PATIL): (a) and (b). 
There is no &pecific provision for the item 
"molasses" in the improt policy 1985 86. 
However, as a raw mciterial, its import 
will be under OG L to Actual Users 
(Industrial) in terms of S. No. 1 of 
Appendix of the said policy subject to 
the condil ions laid down therein. 

(c) and (d). In terms or the provision 
made in the import policy for registerf"d 
exporters in Appendix 1 7 of the Import­
Export Policy, 1985-88, the export 
product 'Alcoholic beverages' is appearing 
at S. No.G.5.2 thereof. The export of 
'Alcoholic beverages' by registered 
exporters registered with the concerned 
export promotion council is thus eligible 
for issue of import replenishment licences 
at the rate of 1 O~~ of the f.o.b. value 
of exports. The items allowed to be 
imported aga'inst such REP licences are 
as under :-

(i) Flavouring assencel of Tum, gin, 
whisky, brandy Bnd vodka with 
alcoh olic content not more 
than 18%. 

(ii) Packing materials, viz. Cartons, 
Card board boxes. kraft papers, 
easy open flip ton ends. 

• 
(iii) Peat 

(iv) Malt Spirit/Grape spirit, in bulk, 
with a1coholic content not more 
than 18%. 

Setting up of Special Court !'or 
Irial or Smugglers 

5532. SHRI AMARSINH RAT. 
HA W A : Will the Minister of LAW 
AND JUSTiCE be pleased to state: 

(a) whether Government have any 
proposal under con~iderat ion to set 
up special courts under the 'customs 
authority for the trial of persons involved 
in smuggling act ivities ; and 

(b) jf so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ); (a) and 
(b). There is DO proposal under consider­
ation of the Government to set up special 
courts for the trial of persons involved in 
smuggling activities. However, on the 
request of the Union Government, the 
State Governments of Andhra Pradesh , 
Bihar, Karnatakk t Kerala, Madh)'a 
Pradesh, Maharashtra, Orissa, Rajasthan, 
Tamil Nadu and Uttar Pradesh and :he 
Union Tarritory of Delhi have established 
or earmarkt'd separate courts exclusively 
for dealing with economic offences under 
twelve spec ified Central Acts viz. 
Central Excises and Salt Act. t 944 

II 

Imports and Exports (Control) Act, 
) 947, Wealth Tax Act, 1957, Income 
Tax Act, 1961. Customs Act 1 962 

7 " 

Gold (Contro) Act, 1963, Foreign 
Exchange Regulation Act, 1973, 
Companies (Profits) Surtax Act, 1964, 
Gif, Tax Act, 1958, Export (Quality 
Control and InspectioD) Act, Companies 
Act and Monopolies and Restrictive Trade 
Practices Act. The State . Government of 
Guj.rat and West Benial have also been 
requested to sot up such courts,. 
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[Translation] 

Collaboration with forelgn4J Countries 
III 

In various Fields 

5533. SARI KRISHAN PRATAP 
SINGH: Will the Minister of INDUS­
TRY AND COMPANY APFAIRS be 
plca..r;ed to state: 

(a) the names of the foreign countries 
with which collaborations have been 
signed in various fields during 1984.85 
so far by Government ; and 

(b) the details of the collaborations 
made? 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) (a) anel 
(b). Government have approved 752 
proposals for foreign collaborations. in 
t 984. The particulars of foreign 
collaboration proposals approved. viz. 
name of the Indian Company t foreign 
collaborator, item of manufacture, nature 
of c . .)l1aboration are published on a 
quarterly basis by the Indian Investment 
Centre as a Suoplcment to its Monthly 
News Letter. Copies of the publication 
for 1984 have been sent to the Parliament 
Library. 

J mport of Cement 

.5534 SHRI THAMPAN THOMAS: 
Will the Minister of INDUSTRY AND 
COMPANY AFFAIRS be pleased to 
state : 

(a) whether there is any set policy 
with regard to import of cement; 

(b) if so, the details thereof; 

(c) whether there are any other 
agencies besides the State Trading 
Corporation ; and 

(d) what are the norms for the price 
of imported cement-whether the inter-

national price or the price quoted by 
the country from which the cement 
imported? 

THH MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI ARIF 
MOHAMMAD KHAN) : (a) to (c). Cur- -
rent Import Policy provides as Under :-

"In the case of cement including clinker 
but excluding Oil Well Cement 
required by ONGCjOil India 
Ltd., the import will be made 
only by the State Trading Cor­
poration of India Ltd. (STC 
under Open General Licence, on 
the basis of foreign exchange 
released by the (Jovernment in 
its favour. Imports, distribution 
and pricing will be made by STC 
as per the connected policy of 
Government in the Ministry of 
Industry & Company Affairs tt 

(d) Import of cement aga:nst the 
current Import Policy has not been 
planned so far and, therefore, the question 
of norms regarding the price of imported 
cement does not arise at this stage. 

Sett ing up of Buffer Godowns at Agartala 
by Hjndustan Fertilizers Corporation 

5535. SHR! AJOY BISWAS: Will 
the Minister of CHEMICALS AND 
F'ER Tf LIZERS be pleased to state: 

(a) whether Government have any 
proposal to set up buffer god owns at 
Agartaia by Hindustan Fertilizers Cor­
poration for stocking of urea and complex 
grade rock phosphate; and 

(b) if so, steps taken in this regard? 

THE MINISTER- OF CHEMICALS & 
FERTILIZERS AND INDUC)TRY AND 
COMPANY AFFAIRS (SHRI VBE­
RENDRA PATIL): (a) and lb). HPC 
has already opened a godown at Agartala 
to store fertilizer of capa.:ity SOO' tonnes. 
HPC does not handle rock-phosphate. 
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Shortaae of raw materia. faced 
- 1 ' '~ by: 'Colr' Industry 

5536,. PROF. RAMKRISHNA 
MORE: Will tbe Ministry of lNDUST .. 
RY AND COMPANY AFFAIRS be 
pleased to state: 

(a) wbether Government arc aware of 
tbe acute shortage of raw matericll being 
~~ced by the coir industry in the country; 
~od ., 

(b) if so, the steps, taken by Govern. 
tn.ent to make the'raw material available 
tf> the cafr industry at reasonable 
prices ? 

, THE MINISTER OF STATE IN THE 
MINlSTltY 'OF INDUSTRY AND 
e'OMPANY AFFAIRS (SH~I MOHAM .. 
MA.~ KHAN): (a) Yes, Sir. 

(b) The Government of Kerala have 
Hberalised the movement of husk within 
the State and permits 'are being granted 
f~eely to move husk from surplus to 
deflcit areas. Prices of husk for sale in 
different project areas have been revised 
with a view to en~ure larger availability of 
coconut busk for coir industry. 

Year 

1980-81 

1981-82 

1.982-83 

1983.84 

19.84 .. 85 

(c) and (d). The Budget provision for 
subsidy on indigenous fertilizers 'during 
t 98 5 .. 8 6 is Rio 1 2:00/- crore8 willie the 
subsidy on imported fortiU_ra during 
198~.8~ is projected aroUtKl 'Rs. 600/-
6:rores. 

R'6e in budgetary subsidy on fertilizers 

5537. saRI~. PR~DHANI: Will 
the MiniEter of CHEMICALS AND 
FER'FILIZERS be pleased 10 state: 

(a) whether the budgetary subsidy to 
fertilizers has risen steeply in recent 
years; 

(b) if so, the yea.r.w~~ ri$e in the 
budgetary subsidy to fertiUzers in the 
Sixth Five Year Plan ; 

(C) the provision of subsidy granted 
to fertilizers in 1985.86 financial year; 
and 

(c) the details t~ett'of ? 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS tSHRI 
VEERENDRA PATIL): (a) and (b). 
The requisite details of subsidy borne by 
the Government on fertilizers are given 
below : 

A~OUDt of subsidy (Rs~, in crores) 

-----;.----------------
Indigenous Imported Total 
Fertilizers Fertil izers 

170 335 

275 100 375 

'50 55 60S 

900 ]42 1042 

1200 728 1928 
(~stjm,ated) 

I ~ I, ,I); 

Dowl'J ProbJbitfoa Act 

5538. SHRI BllAJA ¥Q~A~ 
MOHANTY: Will the Minister of 

L~W Arj,Q J,lJ.~r~~:, be 'I?Jcascjd\ to 
tta.~: ' ' 



(a) whether Centrttl Act prohibitiQS 
dowry is applicable to all States; and 

(b) if not, whether States have their 
own Acts prohibiting dowry ? 

THE MINISTER OF STATE IN THB 
~lINJSTRY OF LAW AND JUSTICB 
(SHRI H J\. ~lfARADWA~J): (a) an" 
(b). The Ctntral Act, n~mely, the 
Do\yry Proh:bition Act, 1961, is appli­
cable to all the States except the St~te of 
Ja.mmu (Ind Kashmir. The State of 
Jammu and Kashmir has its own Act, 
namely. the Dowry Restraint Act, 1960. 

[Translulit-nl 

Grant of Industrial Licences to 
Reliance Textile Industries 

5539. SHRI MAHENDRA SINGH: 
Will the Minister of PETROLEUM be 
pleased to state : 

(a) whether approval was accorded (0 

seven schemes of the Reliance Textile 
Industries amounting to about Rupees 
800 crores and the said concern has been 
helped in violation of rules for 45,000 
tonnes polyester fibre plant and T.P.A. 
plant, patalganga in last two years; 

(b) whether benefit .r five new rore~gn 
collaborations was given to the s,aid 
concern in October. December 1984 and 
in two cases, letters of intent were issued 
only three months back whereas normally 
it takes twelve months; 

(c) whether help to the Reliance 
Textile Ind,ust{ies on s"ch a mas~ive scale 
:is pr,opr-scd, ~o ~c enquired into 
immediatelYi ; 

(d) the steps beinl laken by Govern­
ment to end monopoJy ,in polyester staple 
fibre ,. 

·THE MINISTER OF STATE ,OF THE 
MINISTRY OF PET&OLEUM (SHRI 
,~A~~L KIS.HORE SH~.R~A) : (a)" (b) 
~I~'~' ~). ' ~fy~' pro~o'~l$ Inc1~diD~ ~tt.QI. 
U'p "or polyester 'tapie' fibre plant 'aqd 
... l'A: I;'~~.nt 'dt MIs." R~'ia~ 'T~~+tne 
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Industrie, 'Ltd. invoJving investment of' 
about Its. 600 crores were approved 
recently. These proposals were considered 
i~ ~corda~ce with pro~dures ao.J rules, 
~n ~r",. 

These proposals were also considered 
under MRTP Act, t 969 befor~ l~tt~rj of 
intent were issued. . , 

Approvals for foreign collaboratio~ 
were also issued after due cQnsideratiOD 
on merits. 

(c) Government consider that there 
is no need to instil ute any such enquiry. I 

(English] 

Employees of Khadi and Village 
Ind ustrles Commission 

5540. SHRI HUSSAIN DALWAI: 
Will the Minister of INDUSTRY AND 
COl\1PANY AFFAIRS be plea6ed to 
state: 

(a) the total number of employees 
working in Khadi and Village Industrios 
Commission; and 

(b) the percentage of employees 
belonging to Scheduled Castes and 
Scheduled Tribes in the said Commis­
sion? 

THE MINISTER.OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SHRI AR~.F 

MOHAMMAD KHAN): (a) 1i~t:C 
were 41 SO regular employees worJd~ in 
Khadi and ViHa8c Industries Commission 
as on 31-12-1983. 

(b) Percentages of Scheduled Castes 
and Sehedufed Tribes ebiPloy" 'WIfO 
~."1 2 %, abd J ~ 8 % respectiVaSi/'~ 

Prosecution Cues Against Forel .. 
Companies ullier Co~pa .. 1es Act 

5S41. SHRI DEBI GHOSAL: Will 
the Minister 'of INDUSTRY AND 
COMPANY" APPA(RS bo pleased to 

s~,,~e : 
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(a) whether prosecution cases were 
initiated against some foreign companies 
for offences committed und~r the 
Com"ani~s Act during the last three 
years; 

(b) if so, the number or prosecution 
cases initiated again.st such foreign com .. 
panics during the past three years 1982, 
1983 and 1984 as compared to the 
prosecution cases injtiated against such 
companies in the preceding three years 
1979. 1980 and 1981. 

(c) the number of such prosecution 
cases against decided and the total fines 
imposed on such companies; and 

(d) the number of prosecution casts 
a~ainst such foreign companies pending as 
on 31 at March, 1985 ? 

THE MINISTER OF STATE IN lHE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS (SclRI ARIF 
MOHAMMAD KHAN): (a) Yes, Sir. 

(b) to (d). The information wiJI be 
coJ)ected and laid 9D the Table of the 
House. 

STATEMENT CORRECTING REPI Y 
TO V.S.Q. NO. 1085 GIVEN ON 
26.3-1985 RE. INDUSTRIAL UNITS 
LVING CLOSED IN WEST BENGAL 
'AND STEPS TO REOPEN NATIONA. 

LISE THEM 

[Englishl 

.THE MINISTER OF STATE IN THE 
MINISTRY 0 . INDUSTRY AND COM­
PANY APPA'RS (SHRI ARIF MO· 
HAMMAD KHAN): In answer to 
part (d) of (he Lok Sabha Unstarred 
Question No. 1085 on the It-th March, 
1985 the reply was given as under: 

"(d) No such general stipulation has 
been made. Ho~ever , whether 
pre.takeover liabilities of any 
unit proposed to be nationalised 
by the State Govttr~ment have to 

be protected by them would de .. 
pend on the nature of such Ii .. 
abilities. " 

In view of the clarification given by 
Ministry of Finance that the pre-takeover 
liabilities of banks and financial institu­
tions are to be protected at the time of 
nationalisation, the answer to p.ut (d) of 
the· Question may please be corrected 
as under: 

"(d) Whether pre.lakeover liabilities 
of any unit proposed to be na· 
tionali~ed by the State Govern .. 
ment have to be protected by 
them would depend on the nature 
of such liabilities." 

The error is rearetted. 

STATEMENT CORRECTING REPLY 
TO U.S.Q. NO. 1161 GIVEN ON 
26-3-85 RE. MANAGEMENT OF THE 
SICK INDUSTRIES· TAKEN OVER 

BY GOVERNMENT . 

[English] 

THE MINISTER OF STATE IN THE 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAtRS (SHRI AI{IF 
MOHAMMAD KHAN): In answer 
to part (a) of the Lok Sabhd' Unstarred 
Question No, 1161 on the 26th March, 
1985 the reply was given as under: 

"(a) In principle, pre. takeover liabili-
ties of a taken o'er induslrial 
undertaking, which are the liabi­
lities of the conlpany, need not 
be protected by the Government 
However, the question as to whe: 
ther pre.takeover Habilities should 
or should not be protected in 
specific case depends on the in­
dividual merits of the case, de­
pending on the nature of the 
Jiabilities. " 

.I~ view of . the clarification given by 
MlDISU'Y of Fmance that the pre-takeover 
liabilities of banks and financial institu­
tions are to be protected at the time of 
D.ationaJisation, the answer to part <a> of 
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the Question may please be corrected 
as under: 

"(a) The question as to whether pre­
takeover liabilities should or should 
not be protected in specific case 
depends on the Individual merits 
of the case, depending on the 
nature of the liabilities." 

The error is regret ted. 

[ English] 

12.00 hrs. 

PROF. K.K. TEW AR Y (Buxar) : 
Sir, in today's newspapers, we have read 
a news item. 

MR. SPEAKER What is it ? 

PROF. K K. TEWARY: It is a 
very serious matter. 

MR. SPEAKER : What is the matter? 

PROF. K.K. TEWARY : It is a Vt~ry 
serious judgment of the Supreme Court 
and this judgment is a** (Interruptions). 
It has·. the whole judicial system. 
There is an attempt to •• the 
whole judicial system. Sir, it is a very 
important matter... He was appointed 
during the Janata Party Government. 
He has been delivering such judgments. 
llnterruptlons) . 

MR. SPEAKER 
it clear. 

I have to make 

PROF. K.K. TEWARY: He was 
also appointed by the same process. This 
House must express concern over this 
•... (Interruptions) 

MR. SPEAKER I am on my legs. 
PlcJ.lse sit dowo. Please take your seat. 

PROF. P J. KURIBN (Idukki) : Why 
are you lettin, angry? 

MR. SPBAKBR: I am getting aOlry 
because you must sit down when l am on 

··Not recorded, 

my legs, I would like to make it clear 
to the, House time and again that there 
are definite rules and we must pursue 
them. I must make this clear to you 
(Interruption). Please sit down. Why 
don't you listen to me ? 

PROF. p.J. KURIEN Sir, why are 
you taJking like a school headmaster? 
We are Members of Parliament. 

MR. SPEAKER: Please sit doWD. 

PROF. P.J. KURIEN: You can re. 
quest us and we wiJI always obey you. 

MR. SPEAKER: It is because you 
don"t listen to me that I have to shout. 

PROF. P.J. KURIEN 
us as school children. 

Don't, treat 

MR. SPEAKER: We are always 
students throughout our life. I am my­
self a student. I will always remain a 
student. 

PROF. p.J. KURIEN: So am I. 

MR. SPEAKER: You are a Professor. 
So, you must be a student first and then 
afterwards you can become a professor. 
If you don't learn that, you will never 
become a good professor , either. 

I shout because you just don't listen to 
me. It is abhorrent to me to shout, but 
I have to make mysdf heard.' One thing 
is sure that we must know what the rules 
are The President, Governors~ Chief 
Jus'lice or other Justices of the High 
Courts whatever they are... (lnli'rrup-, 
lioIlS). I am making it clear so tbat 
it will not be difficult to understand each 
other. I have read that judgment. 

PJtOF. K,K. TEWARY: The judg­
ment can be discussed in the Hou§e. 

MR. SPEAKER: Let me explain. I 
have read that judgment. 



4" 

sHRt 1:4DRAJIT GUPTA C.easirbat) : 
Ii is riot a judgment. it is only all obser-
vation. 

MR. SPEAK~R 
judgment. 

Yes, it is Dot 8 

PROF~ MADHU DANDAVATB 
(Rajapur) Before you make your ob-
servations, please listen to us also. 

MR. SPEAKER: I am not al10wing 
a debate on this. r must understand. 
You must talk to me first. I think 
better we have a discussion in my chamber 
first about what we are discussing, because 
I will be constrained to refer to an earlier 
decision, because earlier also when cer­
tain points were made by you, I told you 
that Rashtrapati's name and his office 
cannot be discu,sed on ,the floor of the 
House. It is so clear. 

( Interruptions) 

AN HON. MEMBER: Mr. Tewary 
was referring to some other persons. 

MR. SPEAKER: He was referring 
to certain other people. (InterruptIOns). 
EarJj~r also I said that the name of 
Rashtrapati cannot be brought into the 
discussion on the floor (If t,he Houst!. I 
said that even if a. reference is to be Inade 
to the person to whonl y()U referred, it 
bas to be found out whether we can dis­
cuss that without implica~mg the Presi· 
d~nt"s office. So, I want to' make myself 
c~r., I h~~~ read those observations. 

. I' (iav~ re'ad' ,(jut adjournment motion 
.liio~ Profe~sor • 

"PROF. MAbl-i·U DANbAVATE : I 
want ,the ,con4uct \of th'e Go'vernment to 

• • , ~ ; r l 

be discussed in the flouse 

PROF, N.G. RANGA (Guntur): 
Sir, h'dw "re W,e to, uDder~taftd what you 
are sa'yin' Wh~h sO miar.Y rfiemb"eJis are 
al10wed to interrupt you so oren ? 

MR, SPEAKER: Thl' is "to' J ~,,-=d 
to shout. The ,enly tbiae ·tbat .. -I waDtcd 
to,say i. that these observations cootain 
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certain references to Government a. well 
as to certain people who are in the 
biabest pjaces .. ad whose Jcoodu~t caonot 
Qe di$cU$Sed~ .. That; is whit) am Saying. 
I have read it. : These references, or ob .. 
servations by Supreme Couft judses refer 
to certain people also. They are also iD 
the high positions. I caDnot delink them, 
That is why I want to have a conclave in 
my office ; first we discuss it and ahen I 
wi)] sec to it. 

PROF. MADHU DANDAVATE: 
Why do you want to seek our help pri­
vately? Let it be public. 

MR. SPEAKER: It cannot be done. 

PROF. MADHU DANDAVATE : I 
want to seek clarification of "hat you 
have said. Firstly, I fully agree with 
you; we have got Rule 353 of Rules of 
Procedure and Conduct of Business in 
Lok Sabha and Article 1 21 of the Con­
stitution, and taking .all that into account, 
we cannot cast aspersions, and at the 
same time persoQS in the highest autho­
rity cannot be ,discussed, but I wiIJ give 
you a precedent, In the Fifth lo" 
Sabha when the supersession of judge's 
had taken place, my motion under Rule 
193 on the supt;lsession of judges was 
djscus~ed in this House and the debate 
went on for six. h9urs. I only \\ ant to 
tell you that the highest ju'diciary in the 
country, leave aside others, ,has cast 
strictures on the policy of Govenl'ment 
with regard to appointment of judges ..• 
( Interruptions) . 

I ' ' 

M'R. SPEAKgR : I CanDot atrow you 
rike tliis. You are not listening' to me. 

PRO,F. MADHU DANDAVATE = 

You do Got allow the procedhre to be 
disctllsed.in the House; it. wiJl let up, a 
precedent. I agree with you. but let me 
eompJe(e m1 submlasioo'. . (Inte;ruptlo"s). 

MR. SPEAKER: Mr. Tewary DOW 

a,airl Sttti Rurien w'iJf say tllat~ '( am 
sHOUtihi. Whtl' tbe ~'"W MI J to db , 

(InlerrlljJiloi3): 
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{Translation] 

MR.. SPBAKER: If you sit down, 
I may reply. ' Let me.bear ,him, then I 
shall reply. Why do you iotel'n.Jpt 1 
Now you may sit down. 

[Eng/i\h] 

PROF. MADHU DANDAVATE: 
When you have allowed me to seek clari­
fication, please protect me frorn Shri 
Tewary of all the Members. 

MR. SPEAK.ER : . He is your friend. 

(!nlerrupt;ons) 

I Trans la1io"1 

MR. SPEAKER : Now I am on my 
legs. Listen to me" Professor Sahib, 
you are insistent. 

(hflerruptions) 

. (English] 
PROF. MADHU DANDAVA1E: I 

fully agree with you, but Jet me complete 
my submission. 

I do Dot want to divert from the main 
issue. I fully accept your contention; 
it is consistent with Article 121 of the 
Constitution and Rule 353 of the Rules 
of Procedure and Conduct of Bl:1siness 
in Lolc Sabha. My only contention is 
that though we cannot cast aspersions on 
persons in the highest authority, we can 
discuss the failure of the Government to 
have healthy norms in appoint.ng the 
judges of the Hiah Courts and Supreme 
Court, so that freedom of the judiciary 
can be ensured, 

(Interruptions)·· 

MR~ SPEAKEf: Do not record; 
I will, give my ruling. I will not allow 
him to, go on record. You do Dot know 
what' you are doing. Please take your 
seat. 'I am giving you the clarification. 

PROF. MADHU DANDAVATB 
Before completing my submission, I want 

•• Not recorded. 

to say two sentences more, I was "ying 
that in the Fifth Lok Sabba~ under Ru. 
1 93 I had initiated a discussion' on tbc 
supersession: o-f the judges and the failure' 
of the Government and there wal a deb8~ 
OD that. (Interruptions). AJlow us a 
discussion on the failure of tbe G.overn. 
ment in baving healthy norms in appoint­
ing juqges. 

(InterruptionJ) 

r Transla I ion] 

MR. SPEAKER: You have not 
understood. This is what I wanted to 
discuss with you. There is one point. in 
this observation which I did not . want to 
point out. Now let me say. You have 
compelJed me to say this. You have 
said that they had stated that it was on 
someone's recommendation or according 
to some such policy that such judges bad 
been appointed, they were psychophants 
or this or that •••••. ( Interruptions) • .••••• 

MR. SPEAKER: You just listen to 
me. After all they too must have been 
appointed by someone. (Interruptiol1) 

MR. SPEAXBR: This docs ",ot 
appear proper. 

[English] 

This is a n~,ativc approach. ' •• 
(Interruptions) .•• 

[Trans/ation] 

MR. SPEAKER: Then nothing will 
be done anywhere. People bltve ~Iected 
us. Someone bas 'to app<?int someone. 
Someone must have appointed s<>meono 
else. (Interruptions) 

. ,MR. SPEAKER: Nei~bcr have. Gov. 
ernment parachuted. down from above, 
por ha vo they tbemsel yes come down by 
parachutes. Tbey ~re t~e sons of Ibis 
land and we too are the $005 of the same 
land. Tbere is 'no point in it. They 
have Dot COPle ·from the skies. 

(Enlli~hJ 

There ,is notbing separate for tbom. 
( InterruptIons) 
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PROP. MADHU DANDAVATE : 
Sir, you do not realise what you have 
laid. You cannot describe judiciary like 
that. You cannot equate judiciary with ... 
(llfterruptions) 

MR. SPEAKER: I have not said 
anything. (Interruptions) I am not equat ... 
ing anytbins. I am only saying that the 
people of India have not parachuted 
down from above. We are all born of 
mothers and we are all equatJy good. 

(Interruptions) 

PROF. MADHU DANDAVATE: If 
the Government commits some blunder, 
we can bave a judicial review. We c::!n 
10 to the Supreme Court. Supreme 
Court is on a higher pedestal .••••. 

I Translation] 

MR. SPEAKER: (lllierrupt;ons) ..• 
When did I say so. I have Dot said so. 

[English] 
PROF. MADHU DANDAVATE: 

As far as Government is concerned. 
(Interruptions) 

MR. SPEAKER: I have never 
challenged the authority of the Supreme 
Court. I have always kept them on a 
very high pedestal. That is what I have 
always said. .•. (Interruptions) 

PROF. MADHU DANDAVATE: 
Kindly go through the record. 

MR. SPEAKER: I will see if there 
is anything wrong. I have never said any 
intention. I only said that if one judge 
can be .•.•.. (Interruptions) That is what 
I said, because you asked me. I am 
stating this. (Interruptions) I am check­
ing it. I will check it uP. There is no 
problem, I have only said that aJl arc 
human beings. They are prone to be 
erratic certain times and they' can be 
prone to making mistakes because to err 
is human... (Interruptions) fhere is no 
problem. 
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PROF. MADHU DANDAVATE: 
You said that they have not parachuted 
down from the heaven!!;, You said that. 
To s~y that the judiciary has not para­
chuted down from the heaven is casting 
aspersions. 

MR. SPEAKER: 'am telling about 
all. That is what I have said. 

(Interruptions) 

[Tran~lationl 

MR. SPEAKER: I have not said 
about anybody in particular. 

••. (1 nterrllpf ;(ms) •• 

[ Enf!lishJ 

PROF. MADHU DANDAVATE: Do 
not say about the judiciary. 

MR. SPEAKER: I have not 
said that. I have said that 
nobody has come down, We are 
all people of this land. We are all 
equa)]y good and eqnal ly bad. No 
question of casting aspersions... (Inter­
ruptions) Please listen to me. I am the 
last person to cast aspersions on a judi­
ciary of which we must be proud. I am 
the last person to do it. I have always 
held that we are campi! mentary and 
suppJementary to each other. These 
are my observations always, 

PROF. MAOHU DANDAVATE: 
When you go through the recprd .••..• 
(Interruptiot,s) . 

[Trans/ali'lIl] 
MR. 'SPEAKER: Listen, someone 

has appointl!d them. They say Blat 
sycophants have been appointed as 
judges. They too have been appointt;d 
by someone. It can apply to anyone. 
It does not appear to be proper. 

r Engli."ih] 

No'1'robtem. I will go throuih. it ... 
••• «(nterruptiol1:') •••. 
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[Tra"datlon] 

MR. SPEAKER: If you had dis­
cussed the matter with me, the issue 
could have been settled. 

(Interruptions) 

[English] 

MR. SPEAKER: That 
said. I do not want 
to be done... (l"ttrruptions) 

is what I 
this thing 

MR, SPEAKER: Nothing to go on 
record which is objectionable. 

(Interruptions) 

PROF. MADAU DANDAVATE: In 
the Fifth Lok Sabha, we have discussed 
the failure of the Government. We want 
it to be discussed. 

MR. SPEAKER: That is why I asked 
you to come to me... (l1lterruptions) 

. 
PROR MADHU DANDAVATE: 

We should be allowed to discuss tbo 
failure of the Government ... (lnterTuptions) 

MR. SPEAKER: You can come to 
me... (Interruptions) 

[Translation] 

If you could have discussed tho matter 
with me the issue could have been settled. 
( Interru,ptions) 

[English] 

SHRI AMAL . DATTA: (Dia-
mand Harbour): You must not 
have preconceived notions that we 
are goins to discuss the Supreme Court 
and the judiciary. 

MR. SPEAK.ER: I would like you 
to discuss it with me first. If I am 
satisfied, I will consider. 

PROF. MADHU DANDAVATE: 
We will discuss it. Don't disallow it. 

• • Not recorded. 

MR. SPEAKER: I always keep 
things opeD. 

PROP. MADHU DANDAVATE: 
I take it that without reference to the 
higher authority, discussion OD tbe merits 
of the mattcr is not ruled out. 

[Translation] . 

MR. SPEAKER: It has never becD 
that way. there is nothing new to-day. 

[English] 

It is always donc. No problem. 

PROF. SAIFUDDIN SOZ (Bara­
muJla): Despite a peaceful band" ••• 
(Interruptions) •• 

MR. SPEAKER: Not allowed. 
Irrelevant. Now one by one. 

SHRI BASUDEB ACHARIA (Ban-
kura): I am on a point of order • 

MR. SPEAKER: What is your point 
of order '1 

SHRI BASUDEB ACHARIA: A 
senior scientist of Defence is missing for 
the last six months. ( Interruptions) 

MR. SPEAKER: Order please. We 
will see to it. You give me notice. No 
problem. 

(I nlerruptions) •• 

MR. SPEAKER: Not allowed. 
Not allowed. Don't shout liko this. 
It is aJl right. You give it to mo. 

(lI'terruptlonf )** 

SHRI S. M. BHAITAM (Visbaka­
patnam): I have to make a submission 
to you. When you have allowed other 
people to talk, why don't you allow mo 
to talk 'I I am not prepared to ait. 
Either you allow mc to talk, or I will 
record my protest. You c~nnot shut out 
the main Opposition from speakinl. 
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Why do you do that? (Tnferrllptlnns) 

, , MR. SPEAKER: 
tinlZ agitated? You 
chance. 

Why are ,you ,et_ 
win get your 

SHRI S. M. BHATTAM: Please give 
me chance. 

MR. SPEAKER: I.f you are going to 
do like this, then I am not Jloing to call 
you. I told you. I am coming to you. 

SHRI S M BHATTAM: Why do 
you shut me out? You have not 
allowed me. I have given you a Motioo. 
You should give me an opportunity. 

, ~R. SPEAKER: It does not matter. 
What do you mean oy shouting? What 
do you get by shout'jng? I have already 
told you that I am coming one by one. 
You are becoming irresponsible. 

SHRI S. M. BHATTAM: I am very 
responsible. 

MR. SPEAKER: Then behave res­
ponsibly. 

SHRI S. M. BHATT AM : You can­
not abut tout tbe Opposition Members 
who have been duly elected. 

MR. SPEAKER: Why are you 
doing like this? I told you: I am 
coming to you. I do not understand 
'What this man js doing, He seems to be 
a reasonable person. It is he who is 
shouting. Not I. People do not realile 
it: if 'you can threaten the Chair, you 
can threaten anybody and that too, in a 
most irresponsible. manner. J am not 
gOing, to stand any threat from anybody 
whatsoever, 1 can respect your rights. 
I aln listening to YQu, and ) am comjng 

to you. 1 have toid you that after Mr 
Re'delY, I am going to call you. . 

SHRI S. M. BHATTAM: I am wait­
ing fr:om the beginning. 

**Not recorded. 

MR. SPEAKER 
matter. 

T t does !t'OI 

SHRI S.M. BHATTAM 
waiting from the be8inning. 

am 

MR. SPEAKER : What does it 
matter ? Mr. Bhattam. you muStt 
realize 00 thing. You must take it fot 
gran.ted· once and for aJJ. I am not 
going to stand any threat Whatsoever, 
even to my lire. You are an bon. 
Member; you are a friend. But if you 
threaten me, threaten my life, I damn 
care about it because life is God .. given. 
Just understand it. I never stood any 
threat in my life. The hone Member is 
doing it; ht is threatening me. I am 
an honourable person. 1 am telling you 
that r am coming to you; one by <'ne, 
I am coming to you. I said that 
after Mr. Reddy, I would come to 
you. 

Yes, Mr Bhattam. Now I call you 

SHRI S M. BHATTAM: The point 
is this. (1I1t~'rrupti(Jns) 

MR. SPEAKER' Mr. Bhattam is 
a new. comer. 

PROR. K.K. TEWARY (Buxar) : 
May be a new-comer. But he should 
learn the rules of t he House. 
(lnt~'rrllpfio';s) He is getting *. He 
is suffering from ** Some sensible 
person from tha t side should get up and 
apologize to you on his behalf. 

SHRI S.M. BHATTAM: The point 
is very clear. I make a submission. 

I saw you, I presented a motioh 
and it is bt'fore you. This 
morning I presented my point of view 
also. You permitted Mr. Tewary to 
raise a point and not only that ; he 
was also permitted*. 

He went 00 saying something. 
This is a matter w.hich . I stroDgly 
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protest and we should not allow this • 
forum to be used to condemn the 
JudiCiary. 

Mrt. SPEAKER 
You are going on •.. I 
discuss. 

Mr. Bhattam, 
sa id, we will 

This man is goirlg on ••• 

(Interruptions) 

MR. SPEAKER: Now, Jisten to 
me. You did not 'hear what I have 
recOrded here. I have said that anything 
objectionatJe is not form parl' of the 
record. That is what it is, jf you have 
listened to it. 

SHRI S.M. BHATTAM 
o"jecti()n~bJe or is it nol ? 

Is it 

MR. SPEAKER: You were furious, 
a few mi[wtes ugo, and if that was to go 
on record, .. ? 

SHRI AMAL DATTA What he 
has said is Correct there is nothing wrong 
in it. 

MR. SPEAKER: When I say it, 
why s~ould you got agitated? 

When I said I have closed the subject. 
I was to talk: to you in the Chamber. I 
was going to talk to you in the Chamber. 
That is what we decided. 

(Interruptions) 

MR. SPEAKER : I am the only 
person to listen. -You are thirty persons 
who are speaking. I am the only person 
cn the one side and there are thirty 
people on the other side. 

PROF" MADHU DANDAVATE 
The Speaker wiJI always be one. 

MR. SPEAKER: I am always one. 

SaRI S.M'. BHATTAM : Does it 
go out of the reccrd? Is it expunged 
or is it flot expunged, I want to k,now. 

---
.lfcNot recorded. 

MR. SPEAKER: How many times 
do I have to eX'rjJairt that jf there is 
anything objectionable it wiU not go on 
record 1 

SHRJ S.M. BHAITAM: Is it found 
objectionable or is it not found objection­
able? 

MR, SPEAKER 
is what I have said. 

l will see that 

SHRI S.M. 8HATTAM You 
reserve your rul ing. 

PROF. K.K. TEWARY Mr. 
Speaker, this man is dictating terms 
to you. Just by throwing a few tantrums 
he cannot dictate terms to you. 

MR, SPEAKER Nobody can 
dictate terms to me. 

PROF. K,K. TEWARY He 
is •• He is trying to be .•.... 

MR. SPEAKER Mr. Tewary, 
nobody on earth can threaten me. I am 
fearful on1y of the Almighty. Nob0dy 
can threaten me in my life. I have never 
stood that thing from anybody. 

SHRI E. AYYAPU REDDY 
. (KurnoDl): The unfortunate tempo of 
this discussion was created by Prof. 
Tewary himself. 

MR. SPEAKER 
bringing it ag'lin ? 

\Vhy are you 

SHRI E. AYYAPU REDDY 
crming to the point. 

I 

He said that a partic.Jlar judgement of 
the Supreme Court was •• 

MR. SPEAKER 
closed the subject. 

H is irrelevant. 

I have already 
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(lnterruptivns) 

MR SPEAKER In elevant. 1 
have aiready discussed everything. It is 
aUright. We will discuss it. 

SHRI K.V. SHANKARAGOWDA 
(Mandya): Sir I have got one sub-
0', iss ion to make. When we gO wrong 
you have the right to stop us, When 
we make any unparliamentary remarks 
you have the right to chaslise us. But 
whenever we get up to speak something, 
I do not understand the meaning of so 
many people from the Treasury Benches 
getting up all together and shouthing. 

MR. SPEAKER: You also talk 
to them. They are your friends. 

(lntl'rruptions) 

MR. SPEAKER : You all have to 
understand one thing: I hat nothing is 
debarred from discussion from the fioor 
of the House That is only a question 
of making this sort of thing for t~n or 
fifteen minutes and .•• (!merruptions) 

SHRI SAIFUDDIN CHOWDHUR Y 
(Katwar): Are you going to allow a 
discussion 1 

MR. SPEAKER: I am keeping it 
under consideration. That is what I say. 
My mind is opeD, as it is always. 

[Translation] 

SHRI RAM PYARE PANIKA 
(Robertsgaoj): Mr. Speaker, Sir, I 
have given nOI ice of a Motion on a 
very important maUer, 

MR. SPEAKER: I shall look into 
it. 

SHRI RAM PYARE PANIKA: At 
preseot There is a dangerous matter 
which relates to the tribals. 

MR. SPE AKER: That is under my 
consideration. (Interruptions) 

··Not recorded. 

[Eng/Ish] 

MR. SPEAKER: It is not a subject 
for d;scussion here, We wiIJ see to it. 
No problem. This is not to be dis-
cussion like this. Not allowed. 
I am not going to allow any 
discussi.on like this. First I will see 
and then J wilJ allow it, 

SHRI A. CHARLES (Trivaodrum) : I 
am on a point of order. Is it the right 
of the Government or the judiciary to 
take dicisions on matters of policy '1 
(Inter ruptions) 

MR. SPEAKER: I have to sec to 
ire We are going to thrash it out. 

SHRI KAMAL NATH (Chhindwara): 
Two days ago, there was a report in the 
press that the United States Congress 
wanted to again discuss an internal matter 
of ours. We have discus~ed this matter 
under rule 1 93 •.• 

MR. - SPEAKER 
want me to do ? 

What do 'you 

SHRI KAMAL NATH 
think you have read it. 

I do not 

MR. SPEAKER: Not allowod. 

(Interruptions) * * 

MR. SPEAKER : If some Tom, 
Dick and Harry say it, are we going 
to care for that ? 

(lnterruptions)** 

SHRI THAMPAN THOMAS (Mave. 
likara) : Some uranium was found in 
Calcutta.,. 

MR. SPEAKER: We will find out. 
These thinss are not to be done like 
this here. You have taken a wrong 
conception of this timo. All of us must 
realise that there are certain Dorms. All this 
calling attention motions to be discussed 
and asked by the hon. Members to be 
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explained by me here -is it proper? You 
must be aware that calling attention 
motions are to be discussed. If they 
are important, you are always welcome 
to discuss and say that is important. I 
can realise the importance of each 
subject. I have never debarred any 
subject from discu~sion the floor of the 
House. The only question is availability 
or time, How much have we done ? 
Every subject which you have m;!otioned, 
bas been discussed. If 10 or 1 5 Members 
stand up and say: "My catling atten­
tion, my calling attentilln", that only 
means catching the eye of the press. 
That is what it is. There is a proper 
procedure laid down for this. 

PROF, MADHU DANDAVATE 
Whenever you ask anyone to make a 
statement. all others should kt."en quiet 
and maintain silence. That will solve 
tbe problem ..• 

MR. SPEAKER: If that be done, 
I will also be saved '1 

( Interruptions) 

MR. SPEAKER: When you were 
in power they raised the same question. 
I cannot intervene in matters of State. 
You know it fully well. When you were 
in power~ they were saying that rigging 
had taken place. Now t you are saying 
that it is anti-democratic. What can 
I do about it '1 

{Translation] 

PROF. SAIFUDDIN SOZ (Baramula): 
If w~ cannot raise the matter here then 
where else caD we raise it '1 

[Ellglish] 

MR. SPEAKER: You cannot say. 

{trans/a/ion) 

PROF. SAIFUDDIN SOZ 
during the zero hour .•• 

A tleast 

[Fngllsh] 

MR. SPEAKER: There is DO such 
thing as zero hour. 

(Interruptions) * * 

MR. SPE.\KER: Not a single word 
to go on record, Mr. Bhagat, you 
want to say something 

THE MINISTER OF PARLIAMENT. 
ARY AFFAIRS (_SHRI H.K.L. BHA. 
GAT): Sir. with great respect I request 
the hOD. Members, through ~ ou, to listen 
10 me. I have observed dUf\ng the last 
few days that the zero \"our is turning 
into an angry hour. I rea~\ in a journal 
recently th(1t the stars are so poised that 
the year 1985 is going to be the year of 
krodhrll1(l when people. n~tions, friends 
neighbours will be very angry with each 
other, ann the advice was that the people 
should not be angry. When I found Prof. 
Madhu Dandavate al~o getting angry, I 
thought .. (Interruptions). Only sometimes, 
no aspersion on you (Interruptions). I 
would appeal to all sections of the House 
that they can raise matters but not in an 
angry manner which causes unnecessary 
strain to the Members of the House, to 
the Speaker. That is my appeal to all 
sections of the House. 

MR. SPEAKER: Neither I get angry, 
nor Professor gets angry. It is only our 
misfortune that we have to shout at the 
top of our voice to make it heard. That 
is all. I have t() make it heard, that is 
all. And J think my lung power has goae 
up quite a bit by that. 

PROF. K K. TBWARY: Only angry 
posturc'i, not angry .•• (lnterruptions). 

SHRIMATI GEETA MUKHERJEE 
(Panskura): Sir. the appeal is very 
good. but the other day, in the presence 
of the Minister for Parliamentary Affairs, 
Mr. .Tewary went on interrupting during 
a Call Attention Motion . (Interruptions). 

MR. SPEAKER: Now, papers to be 
laid. 
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12.32 brs. 

'PA~ERS LAID ON THE TABLE 

[English] 

Detailed Demands for Grants of l\1iuistry 
of Works and Housing for 1 ~85-86 

THE MINISTER OF PARLIAMENT .. 
ARY AFFAIRS (SHRI H.K.L. BHA­
GAT) : .On ber.ctlf of Shri Abdul G.JrOOf .. 

I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi hnd 
English versions) of the Ministry of 
Vv'orks and Housing for 1 ~~'H5-86. 

'(Placed in Library. See No. LT· 847/85] 

Notification under Essential Commodities 
Act. Annual Rtport and Accounts of and 
Review on Natioftal Cooperative Housing 
FederatiOl! Ltd .• New Delhi for 1983 .. 84 
on' Natiefl1\1 FederaU~)n of State Coopera­
tive 'Danks. Ltd." Bombay Cer 1.'83-.84 
aDd s'atemears re: delay in Layi"g tbese 

papers 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF RURAL DEVE­
LOPMENT (SHRI CHANDULAL 
CHANDRAKAR): Sir, on behalf of 
Shri Buta Singh, I beg t'l Jay on the 
Table: 

(1) 

(2) 

A copy of Notification No. O.S.R. 
369(E) (Hindi and English 
versions) published in Gazette of 
India dated the 19th April, 1985 
regarding fixation of price of 
Ammonium Chloride, under sub­
section (6) of section 3 of the 
Essential Commodities Act, 1955. 
{Placed" in Library. See No. L T-

. 848/85J 

(i) A C0J)Y of the Annual Report 
(Hindi and English versions) 
of the National Cooperative 
Housing Foderati()o, New 
Delhi, for the year 1983. 
84. 

(ii) A copy of the AnD~l 

Accounts (Hindi and English 

(3) 

(4 ) 

(5) 

Ptl/Iers laid 5J2 

versions) of the National 
Cooperati ve Housing J.-.ede­
ration Limited, New Delhi, 
for the year 1983-84 toae­
ther with Audit Report 
thereon. 

(iii) A copy of the Review (Hindi 
alld English versions) by ,he 
Government on the working 
of 'he National Cooperative 
Housing Federation L.imjted, 
New Delhi, for the )'~r 
1983-84. 

A ~tatement (Hindi and English 
verisons) showing reasons for 
delay in la ~ing the papers 
mentioned at (2. above, [Placed 
in Library. See No. LT .849/85] 

(i) A copy of the Annual 
Report (Hindi and English 
verSions) of the National 
Federation of State Coope­
rative Banks Limited, Bo:m­
bay, for the year 1983-84. 

(ii) A copy of the Annual 
Accounts (Hindi and English 
versions, of tbe National 
F.ederation of State COopora. 
tive Banks Limited, Bom\>ay, 
for the year 1983-84 toge­
ther with A~dit R~port 

thereon. 

(iii) A copy of the Review (Hindi 
and English versions) by the 
Govern f:l1,n t of tbe wor king 
of the N~tio,oal Federation 
of State Cooperative Banks 
Limited, Bombay for 'the 
year 1983-84. 

A statement (Hindi and English 
versiOD~) showing reasons for 
delay in laying the papers 
mentioned at (4) above. (Placed 
in Library. See No •. LT-880j85] 
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Noti&at ion ua4er Trade aDd Merchandise 
Marks Acts 

THE MINISTER OF FOOD AND 
CIVIL SUPPLIES (RAO BIRENDRA 
SINGH): . I beg' to lay on the TabJe a 
copy of the Trade and Merchandise 
Marks (Amendment) Rules 1985 (Hindi 
and English versions) published in Noti­
fication No. S. O. 171 (E) in Gazette of 
India Extra Ordinary dated the 1st 
March, 1 985, under section 1 34 of the 
Trade and Merchandise Marks Act, 1 958. 
[Placed in Library. See No. LT-851J85] 

Notification under Apprentices Act 

THE MINISTER OF STATE OF THE 
MINISTRY OF LABOUR (SHRI T. 
ANJIAH): I beg to lay on the Table: 

(1) A copy of the Apprenticeship 
(Amendment) Rules, 1985 (Hindi 
and English versions) puhlished 
in Notification No. G.S.R_ 220 
in Gazette of India dated the 
23 rd Fc:brllary, I 985. under sub­
section (3) of section 37 of the 
Apprentices Act, ] 961. 

(2) A cop>: of Notification No. G.S.R, 
221 (Hinqi and English versions) 
publi:shed in Gazettees of India 
dated the 23.rd February, 1985 
specifying Painter (General) and 
Pait:lter (marme) as designated 
trades for the purpo~e of tho 
Apprentices Act, 1961, issued 
under section 2 of the said 
Act. 

(3) A copy of Notification No. S.O. 
753 published in Gazette of India 
dated the 23rd February, 1985 
determining the ratio of trade 
apprentices to workers other than 
un.skilled workers for tbe desia­
Dated trades speci6ed in tbe noti. 
fication, issued under section 8 of 
the Apprentices Act, 1961. 
[Placed in Library. See No. LT-
8'2L85] 

DeteBed Dem.nds ror Gruts Of" 
Ministr1 of Information .ad Broadcast ... 

for 1985-86 and Aunual Report of 
RegisJrar of Ne".apers for ,ladia OR 

Press f. India, 1983 

THE MINISTER OF STATE OP THB 
MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V.N. GAD. 
GIL): I beg to lay on the T~ble : 

(1) A copy of the Detailed Demands 
for Grants (Hindi and Englis~ 

. versions) of the Ministry ot 
Information and Broadcasting fot 
1985.86. (Placed in Library. 
See No. LT-853/85] 

(2) A copy of the Annual Report' 
(Hindi and English versions) of 
the Registrar of Newspapers for 
India on Press in India, t 983. 
[P1aced in Library. ,see No. LT-
854/85] 

Detailed Demands for Grants of the 
Ministry of Shipping and Transport 

for 1985-86 

THE MINISTER OF STATE OF THB 
MINISTRY OF SHIPPING AND 
TRANSPORT (SH~I Z.R. ANSARU: 
I beg to lay on the Table a cop)' of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of 
Shipping and Transport for J 985-86. 
[Placed in Library. See No. LT-855/ 

85] 

Notification under Companies Act, 1985 

THE MINISTER OF STATE IN THB 
MINISTRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOMB AFP'J,\IRS (SHRI 
ARIF MOHAMMAD KHAN): I beg 
to lay on the. Tablo a copy of tbo 
Companiel (Accept~ce of Deposits) 
Second Amendment Rules, 198~ (Hindi 
and English versious) publisbed in Noti. 
fication No. O.S.R. 372(B) in Gazette of 
India dated the 1 ~tJl April, 1985, under 
SUb.,SCCtiOD (3) ~f ~tion 64~ of tho 
Companics Act, 1956. {Placed iD 
Library. !Jee No. LT-8S6j8Sj 
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'Det.Oed .Demands for Grants of tbe 
Mialstry of Tourism and Civil Aviation 

THE MINISTER OF STATE IN THE 
MINISTRY' OF TOURISM AND CIVIL 
AVIATION (SHRI ASHOK GEHLOT) : 
I beg to lay on the Table a copy of the 
Detailed Demands for Grants (Hindi and 
English versions) of the Ministry of 
Tourism and Civil Aviation for 1985-86. 
[Placed in Library: See No. LT.857/85] 

One Hundred and Seventh to One Hundnd 
and Ninth Reports of the Law Commission 

of Ind'a, Report of General Elections 
to Legislative Assemblies, 1982, Vol. ]1 
and Detailed Demands for Grants or the 

Ministry of Law and Justice 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARADWAJ): I beg to 
Jay on the Table: 

(1) A copy of the One Hundred and 
Seventh Report (Hindi and English 
versions) of the Law Commission 
on Law of CitIzenship. [Placed 
in Library. See NO. LT-858j85] 

(2) A copy of the One Hundred and 
Eighth Report (Hindi and English 
versions) of the Law Commission 
on Promissory Estoppel. [Pfaced 
in Library. See No. LT.859/85] 

(3) A copy of the One Hundred and 
Ninth Report (Hindi and English 
versions) of the Law Commission 
on Obscene and Indecent Adver­
tisemonts and Displays: Sections 
292-293, Indian Penal Code. 
[Placed in Library. ~ee No., LT. 
860/85] 

(4) A copy of the Report (Hindi and 
English versions) on the General 
Elections to the Legislative 
Assemblies on Haryana, Himachal 
Pradesh. KeraJa, NagaJand and 
We~t Bengal, 1982 .. Volume II 
(Statistical)-.Part J, [Placrd in 
Li~rary. See No. LT-861f,85) 

(5) A cory of the Detailed Demands 
for Orants (Hindi and English 
versions) of the Ministry of Law 
and -Justice for 1985-86. [Placed 
in Library. See No. LT-862/85] 

Detailed Demands for Grants of the Dep,rt .. 
mellt of Youth Affairs and Sports for 

1985.86 

THE MINISTER OF STATE IN THE 
DEPARTJ\fENT OF YOUTH AFFAIRS 
AND SPORTS (SHRI R,K. JAICHAN­
DRA SING H): I beg to lay on the 
Table a copy of the Detailed Demands 
for Grants (Hindi and English versionsj 
of the Department of Youth Affairs and' 
Sports for 1985-86. [Placed in Library. 
See. No. LT-863/85] 

12,35 hrs. 

STATEMENT RE: TNCREASE IN 
THE S~:ATANTRATA SAINIK SAM­

MAN PENSION 

[English] 

,THE MINISTER OF ST ATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRIMATJ RAM DULARI SINHA) : 
Sir, I am glad to announce in the House 
that the Government have decided to 
increase the quantum of monthly pension 
admissible to freedom fighters and the 
widows of the deceased freedom fighters 
under the Swatantrata Sainik Samman 
Pension Scheme to Rs. 500/. per month. 
The inscreascd rates of pension wiJl be 
effective from 1 st June, 1985. 

12.36 hrs. 

ELECTION TO COMMITTEE 

[English] 

Central, Advisory Board of Archaeology 

THE MINlSTER OF STATE IN THE 
DEPARTMENTS OF PERSONNEL 
AND AD·MINISTRATIVE REFORMS 
A,ND CULTURE' (SHRY K,P. SINGH 
DEO): Sir, I beg to move the following :. 
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S 1--1 Bill, Introduced 

"That in pursuance of paragraph 1 of 
the Governmentof India, Arch-
ae9108ical 'Survey of India 
Resolution No. 32/10/84 ... M 
dated the 20th April, 1985, the 
Members of this House do pro. 
ceed to elect in such manner as 
the Speaker may direct, two 
Members from among themselves, 
to serve as members of the 
Centra) Advisory Board of 
Archaeology, subject to the other 
provisions of the said Resolu­
tion. " 

MR. SPEAKER: The question is : 

"That in pursuance of paragraph 
1 of the Government of India, 
A rchaeological Survey of India; 
Resolution No. 32/10/84-M' 
dated the 20th April, t 985, the 
Members of this IIouse do pro­
ceed to elect in such manner as 
the Speaker may direct, two 
Members from amoDg themselves, 
to serve as members of the 
Central . Advisory Board of 
Archaeology subject to the other 
provisions of the said Resolution." 

The Motion was adopted 

12.38 brs. 

TEA CuMPANIES (ACQUISITION 
AND TRANSFER OF SICK. TEA 

UNITS) BILL* 

[English] 

THE MINISTER OF STATE IN THE 
MINISTR Y OF COMMERCE AND 
SUPPLY (SHRI P. A. SANGMA): Sir, 
on bebalf of Sbri Vishwanath Pratap 
Singh, 1 bel to move for leave to intro­
duce a Bill to provide for the acquisition 
and transfer of the sick tea units specified 
in the First Schedule and the right-, title 
and interest of the tea companies in res­
pect of the said tea units with a view to 
securing proper reorganisation and 

Sick Tea Units) Ordinance 

subser"e tbe interests of the general public 
by augmenting tbe production and manu­
facture of different varieties of tea which 
are essential to the needs of the economy 
of tbe country and for matters con­
nected therewith or incidental thereto. 

MR. SPEAKER: The question is : 

"That' leave be granted to intro. 
duce a Bill to provide for the 
acquisition and transfer of the 
sick tea units specified in tbe 
First Schedule and the right, title 
and interest of the tea companies 
in respect of the said tea units 
with a view to securing f)roper 
reorganisation and management of 
sucb tea units so as to subserve tbe 
interests of the general public by 
augmenting tbe production and 
manufacture of different varieties 
of tea which are essential to tbe 
needs of the economy of the 
country and for matters connected 

. therewith or incidental thereto." 

The M otton was adopted. 

SHRI P.A. SANGMA: Sir, I intro. 
duce ** the Bill. 

12.40 hn. 

STATEMENT RE: TEA COMPANIES 
(ACQUISITION AND TRANSFER OF 

SIC.Ie. TEA UNITS) ORDINANCB 

Laid on the Table 

[English] 
THE MINISTER OF STATE IN THB 

MINISTRY OF COMMERCB AND 
SUPPLY (SHRI P.A. SANGMA) : Sir, 
on behalf of Shri Visbwanath Pratap 
Singh, I beg to lay on the Tablo an ex­
planatory statement (Hindi and English 
versions) giving reasons for' immediato 
legislation by tbe Tea Companies 
(Acquisition aDd Transfer of Sick Tea 
Units) Ordinance, 1985. 

management of such tea units so as to ---
,. Publi~hed in Gazattc of India Extraordinary, Part II, Section 2, dated 7.5.1985 • 
•• 1ntroduced with tho recomD"endation of the President. 
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[~ranslation ] 

(I> ~ to coQlplete work for 
Increa§ing tbe capacity of terephone 

• x~b~es in Go .. dJa, Bbanctara 
and Tumsar in Maharasbtra 

SHRI KESHAORAO PARDHI 
(Bhan'dara) Mr. Speaker, Sir, 
Gondi., Bhandara and Tumsar are 
important cities in the Bhandara district 
of Mahara shtr a, Due to the Jesse r 
capacity of Telephone exchanges in 
Bhandara and Tumsar, there is a long 
waiting list for telephone connect ions 
since 1981. Similarly, there has been 
a demaDd for a long time for providing 
STD facilit~ in Gondia, Bhandara and 
'Fumier Telephone Exchanges. A line 
from Negpur has been laid but some 
work is yet to be done. Regarding 
atJ,mentation of the capacity of the 
Bharn.1ara and Tumsar Exchanges and 
providing STD facility in Gc.ndia, 
Bhandar a and Tumsar Exchanges, it 
was earHer stated that this work would 
be compJeted by December, 1 984 but 
so far this work has not been completed. 

12.42 hrs. 

[MI.. DEPUTY SPEAKER. in the Chair) 

This is rc-ulting in a Jot of inconveni­
ence to the teJephone subscribers. I, 
therefore, urge Government to give 
relief to the peop]e of these areas by 
getting the aforesaid work done at an 
early date .. 

(Ii) Need to devel~p tourist Centres 
at historic'll places in Madhya 
Pradesh 

·SHRI PRATAP BHANU SHARMA 
(Vidisha): Mr. Deputy Speaker, Sir, 
there are many ancient pJaces of cultural 
and historical importance near Bhopal 
in Madhya Pradesh, c.g., Vidisha. 
San.chi. Udaigarh, Udaipur, Bhojpur and 
Bheegbetika, which can be developed as 
tourist centres. 

M.lttr~ 'Ulfdtr S 20 
Rule 377 

Therefore, for the proper deverop~ent 
of these place~, the Central and Stale 
~; overnments should draw up an 
integra ted developn1en t programme under 
which t he protection of buildings of 
archaeological importance, the develop. 
ment of necessary faciJites for the 
tourists the provlsron of transport , . 

facilities to tourists through national 
highways aod the construction of lodges 
in Vidisha and Sanchi are primarily to 
be implemented. 

Sanchi is a tourist centre of inter­
national importance, The late lawaharlal 
Nehru was also interested in its develop­
ment. There is need to COnstruct an 
airstrip for which an assurance has 
already been given by our young Prime 
Minister. Shri Rajiv Gandhi. Keeping in 
view tile increasing number of tourists 
to Sanchi, a tourist bus and a lourist 
guide should also be provided. I, 
therefore, request the Union Minister 
of Tourism that e~rly steps be taken for 
the development of the· aforesaid places 
in my constituency and for providing 
necessary facilities to the tourists there. 

[English) 

(iii) Need to resume facilities formerly 
available in Pasoport Liaison Office 
in Trivandrum 

SHRI T. BASHEER (Chirayinkil) 
In Trivandrum, the capita] of Kerala. 
their is no passport office. Thousands 
of people from Kerala are working in 
Gulf countries. They perform their 
journey from Trivandrum. Tht!re are 
about J 6 international flights operalinf 
from Trivandrnm, In spife of all these 
fac!s. it is unfortunate that the Govern. 
ment have not conceded the genuine 
demand of the people to establh::h a 
passport office at Trivandruffi. 

The people of the area were demanding 
for a long time that a passport office 
shpu1d be opened at Trivandrum. 'A t 
last. even though the demand for a 
fllliftedged passport office has not been 
fulfilled a liaison office ha~ been started 

, I : 

at TrivandJOm about two years back. 
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Change' J),rofession in passports, addi­
tion of children's name in the passports 
and other endorsements were bein!l done 
in this office. But now all of a sUdden 
these faeil hies have been stopped. For 
al1 these, people h ave to flO to Cochin 
Offi,ce or have to wait for weeks as the 
clearance has to come from there. 

Practically the Liaison office at 
Trivandrum is now defunct. 

I request the hon: Minister concerned 
to take immediate steps to resume those 
fa cili Oes which were available in the 
Liaison Office, Trivandrum. 

[TrallslatlonJ 

(iv) Need for Central a~sistan('e to the 
Uttar Prade~b Government for 
meeting the situation creatE"d h~' 
unprecedented drought in sen'ral 
districts of the State 

SHRI BAL RAM SINGH YADAVA 
(Mainpuri) Mr. Deputy Speaker. 
Sir, I would like to draw your attention 
towards the 1 7 districts of Uttar Pradesh 
which are facing acute shortage of 
drinking water and where a heavy 
damage has been caused to crops 
due to failure of rains. These 
districts are-Mainpuri, AUahabad, Kan­
pur, Mirzapur, Gbazipur t Etah, Saharan­
pur, Hamirpur, Mathura, NainitaJ, 
Almora, Tehri GarhwaJ~ Pithoragarh, 
Chamoli. Uttar Kashi. Pauri and Debra­
dun. There bas been an unprece­
dentedJy scanty rainfall in Uttar Pradesh 
during the winter this year. There is acute 
short age of drinking water in the 
aforesaid mine plain districts of 
the Srate, due (.0 which the 
people are facing great difficluties and 
in the eight affected djstricts, more than 
50 per cent of the foodgniin crop has 
been damaged due to drought. No 
relief measures have been started in these 
drough't-affected districts so far. 

This year, the drought has been more 
severe than tbat of fast year. Last year, 
Mirzapur, Varanasi. Pauri. Tehri 
GarhwaJ, Jaunpur, Allahabad, Bijnof, 

JaJaun. HamirpuT. Banda, Mathura. Agra. 
Jhansi Dnd Ghazipur had faced sovere 
drough. In aIJ. 43,786 viUaaes 
and . 3 40 crores people were 
affected by drought in 36 districts. Th~re 

is need to take measures on a war 
footing in order deal with the acut~ 

drought condition. I would request 
the Minister concerned to take effective 
steps to meet the situation and rush the 
necessary 'assistance to the State Govern­
ment. 

(,') Nf:\crJ to raise the height of Railway 
plntforms at stations on Sam;·sti­
pur-Darabank i line and to provide 
sheds over them 

DR. CHANDRA SHEKHAR TRI­
PATHl (Khalilabad) Mr, Deputy 
Sreaker. Sir. Under l{ ule 377. I would like 
to draw ycur attention to a matter of 
urgent public in1n0rtance and submit that 
there are several railway platforms in the 
country over which no sheds have been pro­
vided so far. Nt) doubt. metre gauge linc, 
from Samaslipur to Bar~hanki has 
been converted into broad gauge line, 
but platforms of alJ the stations lying 
on this route. particularly Maghar, 
KhaliJabad. Munderwa, Chureb, Basti, 
WaJterganj, Tinich. Gaur and Gond<ljn. 
are still Jow which causes a Jot of 
inconvenience to the passengers while 
alighting from and boarding train~ and 
there j~ always likelihood of accidents 
taking place there. Particularly, the chil .. 
dren, women and old persons have to face 
great inconvenience. No sheds have been 
provided on the~e platforms for the 
protection of passcnf,ers from sun and 

rain. 

I, therefore, request the Railway 
Minister to take immt!diate steps to raise 
the level of platforms all the stations 
falli ng on Sa m:-:st ipur-Barabanki line 
and also to provide sheds over all of 
them. 

(vi) NeNJ for construct:ng n r:; ilway nne 
between II ijipur and 8ngauli in 
Bihar 

SHRTMATT KISHORt 
(Va'icl'hali) Mr. Deputy 

SINHA 
Speaker: 
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[Shri~ali Kishori Sinha] 

Sir Under Rule 377. I would like to 
t 

raise the following rna Her. The progress 
of 'Jakbs of farmers, workers. 
traders and ordinary citizens of Vaisbali, 
Muzaffarpur and Motihari districts 
has been blocked due to Don-availability of 
transport facilities. The people of this 
area have been demanding a railway lioe 
for the last 30 years. 

ID~ 1912, efforts were made to link 
Lalganj with Hajipur by a railway line. 
PC'reisn traders had also made a demand 
to the then authorities to provide a 
railway station at Lalganj. It has been 
mentioned in the Bihar Gazette also. 

Government had cond ucted a survey 
, for the construction of a new railway line 

from Hajipur to Sugauli via Vaishali­
Lalganj. This railway line will pass 
through three blocks of Vaishali District, 
thr~e blocks of M uza fl'arpur Distr c[ and 
five blocks of Motihari District and it 
~ill benefit 1535 villages and 13,44,655 
rural population aoj ab':>llt 11 ,000 
passengers will travel by rail daily. 

With the construction of this railway 
line trade Jinks can easily be established , 
with Nepal and other aleas. 

,On 16th August, 1971 a former M.P., 
. the late Nawal Kishor Singh, had also 
raised this matter in ParJiament. On 1 st 
Nov,ember~ 191}. tbe then Minister of 
State for Railways·along with 18 Members 
of Parliament had visited Vaishali to make 
feasibility study. 

The proposed tailway line has national 
importance from cultural, economic and 
other points of view. 

While submitting his report to the 
Asslt. State Transport Commissioner in 
September, 1969, on Hajipur-Sugauli 
railway line, the CoUcctor of Muzaffarpur 
had recommended that this line would 
pass throUlb Hajipur, Lalgaoj,' Vaisbali, 
Saraiya, Paru. Sahebganj, K.e~aria, 
OovindpDj, Paharpur aDd Supuli and 

would cover an area of 6,23,205 ,acres 
and would benefit 1,335 vilJaees and 
20,42,655 people. 

This raiJway line wil1 pass through ao 
area which is very fertile and producing 
about one crore maunds of foodgrains. 

This railway ]jnc wi1J provide facilities 
for establishing contacts with big markets 
elc. and will be of great heJp to the far­
mers. It will also facilitate ·the economic 
development of ' the area. 

This reailway line will bt! of great 
importance from every pOint of view. I, 
therefore, urge the Railway Minister to 
ord..:c construction of this railway line. 

[English] 

( t Ii) Need to m~t the expenditure on 
shifting the existing railway line 
from Masulipatoam to Vijayawada 

SHRI SOBHANADREESW ARA RAO 
(V,jayawada) : Sir, the railway line 
from Masulipatnam to Vijayawada runs 
t"rough thickly populated area known as 
Satyanarayanapuram in the Vijayawada 
. Municipal Corporation limits and there 
are five level crossings, consequently 
many traffic jams and accidents occur near 
these level crossings. So, the Municipal 
Corporation of Vijayawada has proposed 
shifting of the Iioe to further east of the 
city. The railway authorities have already 
laid one diversion linc. All express trains 
and goods traias are routed OD the diversion 
line while the passenger trains are routed 
through tbe existina line. The railway 
authorities have suaaested that the cost 
of removing the railway track which is 
about Rs. 3.52 crores should be borno 
by tbe Corporation and the Corporation 
should hand over 10 2S hectares of land 
to the RaHway. 

I would like to bring to tbe kind 
notice of tbc Government tbat tbe finan­
ces of the Municipal CorporatioD, 
after meeting the establishment expendi. 
ture, are not at all enough evon to pro. 
vide tbe minimum basic: amen itie. to tbe 
citizens. So, it cannot desposit Rs. 3.5 
crores Cor removiol the track. I request 
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the dovernment to sympathetically con­
sider the matter and issue necessary 
instructions to tbe Railway authorities to 
romove the track at their cost. I am 
confident that the Corporation will 
acquire and hand over J 0.25 hectares 
1and somewhere near the railway Hoe near 
the cement factory. Though it is a hard 
task, it will fulfil it in the mterest of 
tbe laths of citizens of Vijayawada So, 
I request tbe Government to immediately 
take necessary steps jn this regard. 

12.49 hrs 

DEMANDS FOR GRANTS 
(GENERAL), 1985.86 

(I) Ministry of tabour - Contd. 

[English] 

MR. DEPUTY-SPE'AKER = The 
House will now take up further discussion 
and voting on the Demands for Grants 
under the control of the Mioi,try of 
Labour. 

Mr. Ramamurthy. 

SHRI K. RAMAMURTHY (Krishna­
giri): Mr. Deputy-Speaker, Sir, I am 
thankful to you for glvmg me this 
opportunity to participate in the discus­
sion on the Demands for Grants of the 
Ministry of Labour. 

I congratulate the hon. Minister for 
Labour for having efficiently managed the 
affairs by way of bringing down the 
mandays lost. 

First of all, on behalf of working class 
of this country, I would like to congratu. 
late the Government, which has' been 
taken over by the young and dynamic 
Prime Minister, for having announced in 
the budget proposals about the charge of 
workers' dues which were all along being 
neglected. The workers' dues had been 
given the fourth or fifth priority when 
an industry Or established happened to be 
closed down. Now the Government has 
announced that the workers' dues witr be 

given the first charge'oft the assets of ·t'be 
Gompany ·or estabUs hmeo,t when it is 
closed. Also in the budget proposals tbe 
Gover.,ment has announced tbat. upto 
Rs. ~O,OOO of the accumulated retirement 
benefit of gratuity will be free from 
income.tax This is also one of the we) .. 
coming measures for the working class. 

There . was also the problem of dear­
ne~s allowanCe of the workers or the 
public sector undertakings. It was fixed 
some years back at R5. 1.30. A 
TrIpartite Committee was formed by the 
then Finance Mmister Shri Pratap 
Mukherjee, but the Commjtt~e could not 
cOme to a conclusion! there was no unani­
mity on this i:;slle. So. the Government 
has taken up thj~ i~sue and it has 
announced Rs. ). t' 5 per point while the 
politically motivated trade unions have 
already accepted Rs 1.50 in West Bengal. 

Another welcome feature !s the raising 
C'f the ceiling arrount f0f bonus. As per 
the Bonus Act of 1965 the ceiling was 
Rs. 7S0. {n (his year's budget proposals 
Government has announced that the 
ceiling has been raised from Rs. 7S0 to 
Rs. ] ~OO. Here I would like to point 
out that already there are two ceilings 
under the existing Bonus Act of 1965. 
In the upper House the Government is 
abo movnig a Bin for an amendment to 
the Bonus Act of 1 965. Rs. 1600 
should not be the lone n1aximum ceiling. 
If any worker 1:; getting Rs t 60' he win 
be taken away ff(~m the purview of tbe 
Bonus Act. This is not welcome, I 
request this and it is the desire of the 
working class of this country that some 
higher ceiling as in the eAistiog Bonus 
Act, say Rs. 1600 and Rs. 2500 should 
be fixed. 

In the recent May Day meeting at 
Dhanbad Our Prime Minister has 
announced that there will be Shramvir 
Awards for the working classes of this 
country. I conrratulate him on behalf 
of the work i ng classes. 

Another important feature is Hat J 
myself feel sometimes'that labour i~, being 
given low priority. You are aware the 
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National Labcmt Conference was beld in 
ea.t), 1980 'and' in the history of our 
COUDtry it arrived at certain unanimous 
concfusiOns' over eertain matters which are 
very important in the field of industrial 
retatiotts. SubsequeD tly after this The 
Sanat Mehta CoMmittee was formed. 
Then the views of the State Governments 
were taken and some of the States were 
also members of that committee. The 
committ" submitted its report containing 
certain unanimous conclusions and 
rc(ommendations. The Government is 
limply sittinl hver the matter aad lhey 
are not prepared to propose some amend­
ments to the Ind ustrial Disputes Act on 
the basis of those unauimous conclusions. 
This is very much Painful. I would 
request tbat the Government should give 
its topmost priority to this and come 
forw~rd with some proposals to amend 
the existing Industrial Disputes 
Act or a comprebensive Bill on industrial 
relations. 

The other point is about gratuity. 
Suppose any worker Roes 00 leave without 
'the permission of tbe management or 
ab$ents himself. as per the Gratuity Act 
if he is pun.ished and for purposes of 
gratuity :h~t period is no~ taken as 
periQd of continuous s~rvice. This is 
most injurious. This is most undesirable.. 
In the Gratuity Act of 1972 that 
anomaly should be removed" Thi~ is 
what I would request the bon. Labour 
Mi.oist~r to look into. 

Sir, aoother handicap for the . people like 
me who "are coming from'South is that 
the Central Government is having lot of 
Central Government Industrial tribunals 
only in the northern part of our country. 
In South also there are lot of establish­
ments coming under the Central Govc;rn­
meot jurisdiction like mines, Steel, Banks 
and Railways. Lot of disputes are piliol 
up there. So, I demand that at least 
10 .. 1 S industrial tribunals should be 
established in the southern part of the 
country. 

As reprds tbe long pcpdinl matter of 
nationfll' waao policy I do Dot know bow 

, 
far this matter fa ieized of by tilt (Joverb.;. 
meot but it is a mus't. If yoti loOk :into 
it for the same work different kind of 
scales ilre being fhced. That sl10uld be 
avoided. It should be th~ endeavour of 
the Government to see that some national 
wage pol icy shoulo be adopted. 

There is long neglected sector or agri­
cultural workers. The bon. Minister 
will remember that when he was the 
Labour Minister in 1980 he assured that 
there will be a comprehensive legislation 
for the agricultural wor kers and that too 
on the nlodel of KeraJa. This is very 
important. After that I was told':_l am 
one of the members who is continuing on 
the Labour Ministry's Consultative 
Committee for quite a long time that is 
Since 1977, that the State Governments 
are not willing to have a Central Act, 
This is very funny, We are demanding 
that there must be a Central Act for 
agricultural workers. It is already tbere 
in Kerala. West Bl.!ogal bas alroady 
passed on Act. What has happened to 
other States! Sinc~ they are sleeping 
over it we want that there should be a 
Central Act. It is highly essential that 
this sector which is m9st neglected is 
taken case of. So, I demand that 
~mrnedia~e Ce,n.tral Je&isla~ion for ~Qvern-
JOg ~~ticuJtural workers should be 
brought about. Agricultural workers 
from 90 ~er cent of the wor~in,~ f~ass in 
our country. So, whatever l'1giblation we 
pass governs only 5 per cent of the 
working class in our country. I hope 
the Labour MiDist~r will give his serious 
a ttedden to this matter. 

Another important matter is about the 
Employees State Insurance torporatio~ 

• and the Provident Fund. Previously the 
board meetmas of the BSI u.d to be 
presided over by tbe Labour Minister,' 
State Min ister or the Deputy MiD.ister. 
Now, tbe bureaucracy hal complete)'y 
caught bold of it. Now, in tbe BSI 
bo.rd I1lCetiol or Standing Committee 
meetiags you can only see the Secretary, 
Additional Secretary aDd the Deputy 
Socretary. I have railed t b il matter 10 
maDy times. They must give serious 
aUeltioD to tbis because it is notbiq bot 
lowerm. down tbe import8DCC of the. 



,~~ /).,~ftwG~J·' VAISAKJfAtl~. l~Ol(SAK..4) (G~ral), ~985-~~ ~~O 

qr.anisationl. ,Elect,d, lM.~mber." ,qf Now there i. not m~ ()f i~da:astrill 
p8.rli~mOQt r"reteDt 'Par~i.ID~Dt ,ip .t~cso disputes and tbe manday. lost 'il atM 
IDOCtlo,s So.' loveroMoDt .~ould ~vor' very 'much reduced and I fII1d ;that '"fltere 
to' it's' old ,positiQQ.. is Dot muCh' problems Dowaday. in I. 

Another ··point .hich I would like to 
insist is this. From 1975 onward., we 
are bavina t,ripartite committees. I think, 
at tbe time of emergency we formed so 
many industrial committees and tripartite 
committees comprising of the Govern­
ment, labour and the entrepreneurs. 
These committees were entrusted with the 
task of seeing as to bow industrial 
relations can be maintained in particular 
sectors like textiles, mines and in dtfferent t 

fieJds. But .DOW I find that these commit-
tees have not been revived. The consti­
tution of these commilte~s has been given 
a 10 by. Ours is a big country having 
vast industrial establishments and baving 
vast potentialities. Is it not necessary 
tbat we should revive those committees 
and see that better industrial relations 
are maintained? 1 request the Govern. 
ment to revive tbese industrial commit-
tees. 

Sir whenever our Prime Minister is , 
addressing the UN General Assembly or 
taking the DeleptioD tbere. Members 
of Parliament arc included in that 
Delegation. 

International La boW' Orlanisation is 
also ODe of the winas of tbe UNO and 
also a tripartite body comprisinll of the 
Government labour and empl lyer. In 
In this Government dclcaatioD for lLO 
I find tha t no MPs are included. I am 
Dot sayins that I should be included in 
it. It is not my intentioD. I 'bave 
attended some of the General Assembly 
eessioQS of tbe ILO and I find tbat even 
tho additional private secretaries are taken 
at observers or advisers in these Govern­
ment delQlatioDs. They baye DotbiDa 10 
do either with labour or with the ILO or 
employer·employee relationsbip. So I 
Uf,aO upon Government that they sbould 
take Pariiament into confidencc and 
~b04J)d b;1c1ude Members ot Parliament in 
abo' Qpvemment de1uatioD to ILO. 

ollaoiled Sector, patticulaTl, ·in'tbe JMIWIi 
seCtor aad in other major iadustri.. 11 
wish that it' should cODtinue and ioduftttitl 
harmony should be ,maintained in ,'. 
coming years. I wish biplsuccesl. wrm 
tbese words I CODclud&. Thank you. 

[Translation] 
SHRI DAMODAR PAND'BY (Ha .... 

bagh): Mr. Deputy Speaker, Sir, ,·1 r. 
to support the Demands (or Oran. "Of 
the Ministry or Labour. I know that .. 
hOD. Minister of Labour has undcrta .. 
a very difficult taste Tbe OCOROiD1 ,tit 
tbe entire country depends on bis dyna­
mism. It is the manner in which tbe 
Labour Ministry functions . that dtrior­
mines the direction of our economy _ 
shall be railing in our duty if we (fo nM 
evaluat.e the situation prevailing throap~ 
out the country. If we evaluate the suc­
cess achieved in regard to tbe creatret. 
of employment opportunities, '"' ihan 
find that the number on tbe live reli.~ 
in the employment exchangcs is iDcrea:s~ 
constantly. People do Dot gca.t employment. 
The pos ition will not become clear by 
merely ,oing into the figures. Its Gtbt!r 
aspect should also be looked into. wm,tt 
is tbe condition of tbe so-called employed 
people? Today, 78,368 small scale 
industries and 491 big industries ate 
lying closed. Lakhs of people, wbote 
names do not appear in fhe live registers, 
are unemployed and have DO means 'of 
livelihood. .,idos closure of industries 
is also resorted to. What will be the 
fate of our economy in these circum­
stances ? Who will improve tho situation', 
It il the Labour ~partmoDt wb:icb "til 
have to solve this Prob,em.' The Incl.­
tries lying closed inVOlve a eapital iavest­
mont of more thaD RI. 3000 erOte.. \ 
The industrialists tab loans from the 
bants and instead of inveatiDI the money 
in industries, tbey divert il for other p'*_ 
,poses, Instead or corbin, this tepdency t 
we are tookiq the 9th~r Way. It' It oOt 
o~r 4uty to take' some stepS in t~is 
directiOll and ensure reopeniDI of the 
closed industries·' If tbe industrlaUm 
ca~~ot reopen t~em, t~ I would Jib to 
pvc a luaeatioo in tblt nprd. 
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W. all know that tbe workert havo a 
major rQlo to play in our economy. 
11are 11 an amoODt or about &.s. 11,000 
trOI'Ol ,of tbe Provident Fund of tbe 
woru.., whicb lives a fillip to our ceo· 
Gomy. Witb One year's intorest on this 
amQUnt, we can take over the entire in .. 
dustry and caD'" run them, through the 
workers. It has become a contract sys. 
tem. Without spending money from 
theu own pockets, other industries are 
lit uP. The entire money belongs to 
tbe banks. The capitalists become rich~r 
aDd richer and the workers become 
pooror and poorer. This system will not 
be helpful. We should improve it. 

W,bon we talk about improving the in­
dustrial relations or about lockouts, the 
old industrial disputes come in the way. 
Our old leaders are sitting here. Some 
joitiative was taken at that time. I would 
,like to tell you that stagnant water is 
caUed dirty water. The same situation 
';bas arisen in our Labour Ministry. 
The same old Indus trial Disputes 
Acta are still continuing and no im .. 
'Provement has been effected in them, 
If at all thert has been some improve­
,ment, it is just nominal. The same 
: Trade UnioJl Acts are there which were 
.onacted ,by the Britishers, so that we rc­
,malnCd divided, Is it not our duty to 
.do 'somothing in this direction ? It is 
'tbe duty of the Labour Department to do 
'"something in this regard. 

c Shri Ramamurthy has s~id that the 
' ... ~ople havini f;onservative ideas are domi­
,Q.~ing' tbo Ministry of Labuur. They do 
:pot ,want to do anything. If we want to 

.. do" $Qmetbing, they come in the way. I 
lYoUl,d like to give you an example in 

'this,(,"regard. Government of India had 
set up an Enquiry Commission. Lakbs 
of rupees WO,fe spent on it so that further 

• action could, be ta~en, after it had sub­
"mitted its report~ There were marty ~is­
, tinguished persons in that CommissioD. 

$hri Gajendragadkar was its Chairman. 
~ ,As there wa~ no Government official in it, 
", DO action was tak,en on the repor,t. ,N.,o 
l, actIon was taken OJ,l their suggestions. 
Had we' acted' \' on ; their '1uggestion\, 
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we would Dot have repented DOW. It_ 
had cODStituted Industrial tribunal. Jil tbe 
South, as was suggested by 'Shri R.ania:~ 
murthy, we would not have faced tbese 
problems. The first thing which the 
lanala Party dld during their rule was 
to disrupt legitimate trade union acti. 
vity in the industrial field. Tbey treated 
all the trade unions on par. i e .• whether 
a trade u~ion was desirable, undesirable 
or bad only five members, all of them 
were given an all India status. Tbe 
bureaucrats with conservative ideas 
consider it to be their sovereign. right. 
The same old practice is obtaining in the 
Labour Ministry. You know where the 
strength of a trade union lies and you 
also know which trade union should be 
given recognition and which ahould be 
refused. Last year,. a meeting of tbe 
Tripartite Committee was beJd, and all 
the points raised therein were discussed 
in the Indian Labour Conference. It 
was for the first time in the history of the 
labour movement, in the history of the 
Government of India that the members 
of all the parties suggested unanimousiy 
that Industrial relations &hould be' im­
proved. But no action has been taken 
On this suggestion. What was the result· ? 
Only the old repor I, with the Oft-repeated 
points was presented. Only tbe figures 
were changed, but the language was the 
same We agree that we could not give 
the desired dynamism in this matter, 
with the result that OUf industrial rela­
tions could not be improved to the de­
sired extent We are not able to make 
progress ,in our efforts to do better work. 
The hOD. LaboQf Minister should say 
plainly before tbe country what he in­
tends to do il1 this matter. The Labour 
department cannot work properly' by 
following tile beaten track, It will have 

. to be made dynamic and if the country 
is to bf strengthened then your MinistlY 
should act vigorously to remove all the 
obstacles coming in the wny of imple. 
mentation. If it is Dot capable of doing 
that, then efforts should he made to make 
it capable. If we do not take this step, 
the econ,omy of the country will be 
weakened. ' 

Now I want to submit two or three 
points. You h'av~ brou~ht forward ~n 
amenijnient to tbe B'onu's Act wli'fcl'i '1s 
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uDdor coo,ideratiOD in the ,R-.jya Sab~. 
The floanco ,MJoistcr bad, iaid 'tba't 

, Government were gOia, to raise the Umlt 
for boDUS from Rs. 750 to B.s. 1600. 
But they have made a mistake. Previous­
ly. when the limits for bonus was up to 
RI. 7S0./-. it was given to employees 
drawing a salary upto Rs. 1600 but now 
when the limit has heen raised to Rs. 1600, 
it will be liven to the employees draw. 
ing aalary upto Rs. 1600. This situa­
tion can create an anomaly. I would, 
therefore, suggest that we have no ob. 
jection to fixing the ceiling at Rs. 1600 
for bonus but tbe limit for entitlement 
should be removed. Otherwise it will be 
difficult to ractify the anomaly created 
as a result of that, It will be no use 
rectifying it only when tbere is an agita­
tion. W latever is necessary should be 
done just now. This arrangement will 
improve the Bonus Act. 

A major source of our revenue is the 
bank deposits of the poor and the pro­
videDt funds contributed by labour which 
amount to R~. 11.000 crores. Several 
schemes have been envisaged to utilise 
it. Sometimes it is proposed to utilise 
it for the Family Welfare Scheme or for 
a State Insurance Scheme. The labour 
organisations are also not able to indi. 
cate the direction in which it should be 
utilised. When we concluded agreements 
with major industries particularly to 
coal and steel sectors, we often told them 
that the Provident Fund and tbe Ora,luily 
which were separate heads could not 
by themselves contribute in making the 
lives of the labourers happier and give 
relief to them in their hard days. So, 
we told them that an Integrated Social 
Security Scheme should be formulated 
and the workers also agreed to make thei r 
contribution it. The workers said that 
tbey would contribute two per cent 
to it. But we have not been able· to 
formulate that scheme till todbY. .Can . 
the Labour Ministry not help us in 
formulating an Integrated Social Security 
Scheme in consultation with the workers '1 

Can we Dot assure the workers that 
their families would Dot race distresl in 
caao any mishap occurred ? Accidents 
take place oceasionally. The workers 

suffer injuries aad' t~us " tboy aro put to" 
areat distrea,. This providedt tunc! lDCt: 
'ar_fulty afe"meant to 'help tbem at ... 
time of 4iitms. Why do )'Ott DOC 
assure them that aD Intearated Social 
Security Scheme would be formulated tor 
all ? Can' you 'dOt .. ure tbole 
workers who work in industries and ' tbole 
who are 'engaged in hazardous wort fa 
mines, where t'here is DO cenaiDty wbetber 
one would come out of tbo .mine alive or 
not, and those who undertake uahYlieoic 
and hard woric, that their families ",olllel 
not fACO starvation ? Tbis IDlPltioD 
should be given cotlsideration and tire 
boo. Labour Minister should live bit 
opinion OD it. 

Regarding provident fund, I have to 
say that as on December, 1984 a sum or 
Rs. 48 corres was outstanding against tbe 
employers. He has given tbese figures 
and some industries have beeD 
given exemption. The employen have 
not transferred the outstanding aWll of 
Rs. 48 crores to the Trustee. In other 
words, the employer. arc treating it u 
their capital. .In tbis way, the hard..eamed 
money of the workers is being m .... 
appropriated. I regard it as breacb of 
trust.' According to the Indian PeDal 
Code, if anyone commits breach of trust 
and even misappropriates RI. 100, be 
can be awarded a puniRhment of six 
months imprisonment. These capitaiiltl 
are misappropriating crores of rupees 
but no action is taken against them. 
These people go to Sweden and Eolland 
and enjoy there with this mooey. I want 
that some policy should be formulated in 
this respect. The industrialists. ,windle 
the bard.earned money of tbe workers 
and tbose who have been exempted from 
it. do Dot show such a fund in their 
Board. In this way. this is ,a breach of 
trust and you sbould take action fot sucb 
breach of truit. You should act with 
determination. There should be a clear-cut 
policy in this respect. 

. Now I shall say somethin. about satet1. 
Not only oar country but the whole 
world bas come to know bow cuual we 
are in regard to safety meuufOI. The 
Bhopal episode hu exposed the .. rety 
.tandard and the standard of inspectioa. 
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Y- 1aaV4t'ISQ't bole able tf) live an' as.Uf. 
aoae aIaout tbo saf"" of tb_ workers who 
Me, workhla in ·hazardous , j,ndWllries and 
jeba •. iklw can we!.i" an assurance of 
IIIet)' wbn;tbe staadard ·of an, inspector. 
... i IDII' there to inspect tbcir safety 
Di....,..,S, ·i. q·wte low? When that 
.... or 80a to some industry or uojt 
ia the-'public leCtor .for inspection, he is 
., fa_: ser·ioutJy and be does not com .. 
raaDd: ~t beeau80 his salary is less 
dIaD· that of tbose whoso work he inspects. 
ill btIoa.l, to a . iower ca.teaory. No one 
tate., bimt seriously and the people there 
behave in an arbitrary manner. Only 
temporary efficiency is there in the public 
sector~. 'the)( a~' promotion to a bigher 
o,teaOf), and' the workers fn the lower 
'*'caQr), are the least concerned about 
.wc;.rk. The.temporary workers are running 
tbe .. indllstries. 

The Labour Ministry should 
look into all these things. The safety 
standards which have been' laid down 
would oot serve the purpose. Safety 
standards· should be fully observed with­
GUt' any laxity. These aro observed 
Deither in the mines nor in tbo factories. 
&ailty per cent mines are UDder the 
amtrol of Government. Why can you 
not implement the I·afety standards there ? 
'Mal comes in your way in implementing 
these standards there? But there are 
anomalios in .it also. The required safety 
ataadards· are not· observed. This results 
in the loss of preciouli lives. Workers 
die an. 'Iullor injuries. You should look 

. 'into it. This is my suggestioo. 

Anotber suggestion of mine is in regard 
'to training. You must 'be knowing that 
nearJy 2.S0 crore names of person who 
are unemployed are enroiled in the Jive 
registers. Half of them are educated. 
No mention has been made about the 
trained people who have not got employ­
ment tilt today. You can say thqt you 
have trained them. But get your I.T.Is 
inspecte,d. You will flnd a lot of mis. 

. maDal~ment there. You will say that it 
i.1 a State Subject and not a Union sub­
ject •. But these 1.T.ls run on your 
grant.$. ,You have purchased machiaes 
for them worth crores of rupees but there 

it Db ,.rranaement tor tbefr 'mafntenariee~ 
With the reSult that they remain out of' 
ohfe.:,. What training will you give to 
the student's with these machines? The 
result is that tbey do not go' 
trainJng but get the certificates. 
Having got certificates, they are in a 
fix in regard to their career be~ause 
they lack self·confldence. They do not 
knc)wanything. When such students go 
ror employment. they do not ~et it be­
cause they do not know anything. 

You should improve the training faci. 
lities in the I.T. Is. The training imparted 
in I T. Ts should be such as may instil 
confidence in them and they may be able 
to start their own unit. I.T.Is should' 
be dec1ared Production Centres and 
arrangements should be made for the 
maintenance of the machines kept there 
It would. then be possible to undertake 
production 'here. With the income from 
this production, it would be possible to 
ensure maintenance of the machine~. 

You can make such arrangem.!nts there. 

Advanced train·jng centres are situated 
only in cosmopotiian cities like Calcutta, 
Madras, Bombay and Delhi. Is un­
employment restricted only to big cities? 
Opportunities for employment are already 
there; but it is in small cities that the 
problem of unemployment is very acute. 
There are no training facilities for them 
in these places. The old system of 
imparting training to them is still in vogue 
even DOW. Can you not bring about 
improvements th're? You should im­
prove the training facilities there. There 
is a provision that you can get inter. 
national help in this respect. This may 
enable you to effect improvements in it. 

The question of constituting a wage 
bOird has also ari' eD. This practice of 
appointing wage bouds was started in the 
sixties You want to appoInt a wage 
board for journalists. Who knows you 
want to move forward or b?ckward? 
This trend which started in the sixties was 
never accepted by the employers. They 
say that they are not ohliged to accept 
it. Now again we propose to appoint 
a wage board.' But ·they wiJ) not accept 
it. Then what is the tise tit appointing 



wale Boards 7 We fool that tbi, .bo~'d. 
be reconsidered. I Ihink the process of 
biJat,ral talks, should progress furthtr. 
1bore are ctrtain discrepancies in it. By 
removil;ll thelD, we can ,live a new direc. 
tion to rtf If we solve the problems by 
bilateral talk.s. we shall not have to repent 
.,ter on. 

My. suggestion is that the Labour 
Miaister sh.ould. consider aU these things. 
He has Qlany problems to attend to. 
Ho has to attead to all of them and he is 
capable of doing so because he has been 
ill touch witb the trade unions for quite 
a Jonl time. He also koows that there 
are certain elements in the country who 
weaken the trade unions and in the name 
of the politics of the opposition parties, 
they have organised certain trade unions. 
They have formed certain trade unione; to 
gain political advantage. The Labour 
Ministry should be wary or them and 
should think about them also. They 
will cause setback to our economy. As 
such we should be cautious about them. • 
These people do not, have any genuine 
in~erest in the trad! union activity. They 
are interested in getting tbe industries elo­
ted. Therefore, you will have to see that 
trado unionism grows sans them. You will 
have to introduoe a check-off systo-n and 
to take concrete steps to ensure workers' 
participation in the management. This 
work should be done by responsible 
people who believe in this system, last the 
peopJe entrusted with the job should 
sabotage it from Within. You will have 
to be extra careful about it. 

[English] 
SHRI AMAL DATTA (Diamond 

Harbour) Sir, tbe Grant of the 
Lahour Department which is under dis­
cussion is apparently for an amount of 
Rs., 181.9 crores: it does not sound too 
bad if we look into it carefully we find 

, that there is a very large amount which 
'the Government of India has to pay 

towards the workmen's benefit but it is 
ehannelised through the Labour Depart­
ment ao·d therefore comes under the 
grant of this department. That amount 
consisting of employees' family pension 
contribution and deposit linked insurance 
for workmen in an amounting to Rs. 

·118.36 crorel. So if this i, taken out rrom 
tbe the grant. total budget of tbe depart .. 
ment ·or correa to RI. 62. ~'crores only. 

My first submission is that this is too 
smaH an amount for the Labour Depart. 
ment of a country like lnd ia with a 
popuJation of 740 million people, where 
the number of workmen will be' at . least 
half of that figure. Because, the Labour 
department's fu net ion is not only . to 
intervene when big disputes arise in 
organised sect()r industries, where thou­
sands of workers are employed-they do 
that and some times fail to do that. 

. People recognise that and the department 
also I hope reeo~nis~s that as one of its 
legitimate functions. .But its functions 
do not and should not stop there and 
should extend in a very big way to the 
agricultural sector, to the informal sector 
of industry. Th'e rural industries as well 
as those in urban industries which are not 
organised. these a~t ivities are practtcally 
not being carried on by the La hour 
Departrne'lt now. They are not recog­
nising th~m as one of their main or pri­
mary functions. I will eome to that 

• a little later. Now one of the 
reasons which I h:\ve found. or which 
occurs to me as responsible (or, this 
kind of irresponsible attitude on the rart 
of the Government of India and of the 
Labour Department in particular, is I 
think the frequent changes of Ministers 

'which has taken place since 1980, when 
Mrs. Gandhi's Government came b,ack 
triumphantly. After that. between 1980 
and December 1984, we had a succession 
or five Labour Ministers. Mr. Anjiah 
also was or'e of lhem, But apart from 
the last incumbent of this office all the 
other ones did not even last for 240 days 
which is what a casual labourer ha~ to 
put in before he can claim 'to become 
permanent. So with such causal Labour 
Ministers the Labour Department cannot 
and could not function with any degree 
or seriousness and any consistency of 
policy. 

In fact. I would suhmit tha t in very. 
vital matters this department has not been 
able to formulate any policy. And this 
department is not coo<'ulted by the 
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Govornment itself ~r by tbe public sector 
of tbe Government. wbat policies 
they are @oina to adopt which 
will affect the labour in a big way. 
For instance. to what extent they will go 
in for computerisation aDd mechanis. 
ation. the public sector ought to 
consult the Labour Ministry. But at 
present, this Annual Report does not 
lay that there is any such consultation. 
Therefore, 1 take it that Done of the 
biS employing Departments of the 
Government and the public sector 
consults the til>our Ministry in form­
ulation of the policies affecting the 
present conditions and the future of 
Jabour. So this Labour Department is 
a bill joke for ttle Government. They 
have a Department and they never 
consult it. 

Today, in fhe organised sector of 
industry. the public sector has become 
pre-eminent. It is realJy because of 
the policy followed by the Government 
for the last 30 years giving emphasis 
to the public sector. As a result today 
nearly 70 per cent of the people 
emoloyed in the organised sector are 
employed in tbe public lector apart 
from triose who are employed in the 
directly Government run industries For 
tbis the Labour Department must· playa 
very big role to determine what should 
be the policy of the Central Government 
in various matters-matters which are 
labour savina devices. whetner they 
should be introduced or not if 
introduced. that safeguards should be 
there so far as Jabour is conce~Ded so 
that labour complement does not 
go down. In fact what bas , 

[SRRIMATI BASAVA RAJESWAIU 

i" the Cha~r] 

been happening over the years is that 
in the organised sector of industry tbe 
wage COlt has been going dOWD. It 
would have been tbe job of tho Labeur 
Department, bad there beeD a consistent 
policy to prevent tbat from happening, 
to see tbat the labour complement does 

',not go down; that the wall COlt does 
not 80 down. 

We an talk abovt India being a country 
of cheap labour and, thereforc\ there 
should be labour intensive industries. 
But when it, comes to practical policy, 
the pubJic sector itself is deciding upon 
large scale computerisation. mecbanis. 
ation, etc. and the Labour Department 

'is a silent spectator to that This is 
hap-pening in the banks The Banks 
are going in for computerisation in a 
big way. That will mean, that labour 
will be retrenched. It ought not to 
mean that because there are many jobs 
which have to be performed by human 
beings and cannot be performed by 
computers. To give just one example. 
In a bank branch employing 25 persons, 
I made enquiries as to why certain 
applications for loans were not being 
considered for months, they told me 
that they did not have enough people. 
I asked: "Do you not have an the 
people that are there on the roll 
strength." They ,said: "Yes. but most 
of these 25 people are engaged in writing 
books and keeping ledgers and onlv 
1 .1 /2 persons and available to go 
through the applications of people 
who want to borrow for investment, to 
monitor and to keep a track of what 
these people are doing" It is possible, 
even jf computerisation becomes inevi­
table, that the people rendered jobless 
to be engaged elsewhere. But there 
must be a consistent policy or a policy 
must be formulated that there can be 
shift of employment but no redundancy. 
The Government should formulate such 
a policy for the sake of allaying 
apprehension which has already arisen 
and the Labour Department baa a role 
to play in that, which it doe. not play 
at tbe moment. 

Regardiol recognition of the bargaininl 
agent, tbe' West Denial Lesislativc 
Assembly baa passed a law tbat it is to 
be done by' a secret ballot. This law 
is pending for the President's aasent 
for a long time. I. it Dot tbe function 
of the Labour Department to see tbat 
tbe Presidont"s assent is obtained, namely 
tbey do Dot bave to wait indefinitely ? 
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That Bill i, pendiDJ tor more than twO 
years. 

SBR.I It. RAMA,MURTHY You 
are 8110 Dot interested. . 

SHRI AMAL DATTA This 
ioterruption has no meaning. You 
know notbing about it, 

In a country like ours where there 
is so much unemployment, the Govern. 
ment took a policy about one and a 
balf years ago imposing complete ban 
on recruitment of new bands and that 
policy was extended up to 31 st of 
March 1985, but it bas subsequently 
been Curther extended. Has the Labour 
Minister got to say anythina about it? 
They do not say anything about it in 
'this Annual Report. Why the Govern­
'ment, in a country like India, should 
impose'such a ban when the Government 
is tbe largest employer? Both as the 
Government and as an industriaUst, it 
is the largest employer and it put a 
ban on new recruitment, both in the 
Government as well as in the public 
sector. Of course, we know that for 
pOlitical reasons this ban is being flouted 
off and OD. Irregular appointment are 
made as have been made in the National 
Textiles Corporation in Calcutta. We 
know that 1,000 or 'more people have 
been irregularly appointed in the National 
T~xliles Corporat Ion but the Labour 
Department, ,in spite of repealed com-

. plaints, have done ,nothing about this. 

Then there is the question of Govern­
ment's attitude towards sick industries. 
We 'have seen a change in Oovcmment's 
attitude towardt-', sick iodllstries over 
the last six months. Since this Govern­
ment came, they· have been saying ,that 

. there is ,no, use throwing good moocy 
after bad money. ' These industries which 

· have ;()ut4ived· their· utility, should, be 
..allowed: to -die. DOls > that meaD tbat 
. pe~ple 'who· are workiag lohore, .houid 
I also ~ be . allo\Wd to die or what . wiH 
, itapppn t(), these' poeple ,? I ¢8n 
'~undetSland' ,that- that· particular' acttvity 
, Cannot be carried- Oil in the: fashieD' in 
. which it has been cakied on over, the 
,·Iast·fifty yeat'S'. That- "is "'uoftr8taa4abJe. 

New machlnery may be required 

diversification may be requited ; 
Dew product. may be manufactured or 
new metbods of manufacture may bC 
adopted, but wbat' bas to happen" to 
tbesol workers who are j~ sick ind~trie. ? 
Nobody bas spelt out as to what is 
gOioS to be their future. What' is in 
store for them? Is it Dot that responsi. 
bility of the Labour Department to 
take a hand in it, to formulate the 
policy, to tell tho varivus Minister who 
cUt makio8 !!Stalements like this ?. The 
Prime MlOisu:r, the Industries Minister, 
the Finance' Minister, whoever is confron .. 
ted with the piob}~m of sick. industry, 
tl.ey always ~ay~ ··No. we canDot carry 
on for ever with this sick industry". 
Who has asked them to carryon for ever 
or fOI any length of time with any sick 
industry 1 They have been Durliing 
tbe sick industry in such a fashion that 
they never ael cured. ,I have m) self 
approached the Labour Minister with 
such problems. He has beeQ very 
sympathetic I, must confess, but Dot all 
the Mirii$ters. They do not uDdersta~ 
the fact that even tbOUih tbe management 
of a sick i'ndusuy was taken over ten 
years ,ago but in that' industry . o~J)' fhe 
wages havt: been paid and no investmtl)t 
has been 'made. That industry Will ·Dever 
sct cured its SIckness. This is a simple 
proposition understandable to the man 
in the Slreet but unfortunately not to 
the Ministers of the, Guv~rn~~nt of 
IndLa ~arlicularly if Lhey happen' to 
deal With IIldul)try or cornmerce". then 
.. , . '. ' . 

they Will say that this a Sick industc),. 
it has been lU~king losses for the Iilst 

• • ""\ f • I - ~ 

few years, the, (jovernment had taken 
over the . ~auC:lgement five or six or 
ten years' ago, they have still been 

'making losses, so we wash our bands 
: of this. This ,is the ,kmd of,' attitude. 
11 say.- lbat tbe Labour Depar-tment ha s 
a responsibility .. ,to formulat~ the policy 

,towards sick industries.; sitting, with tbese 
,Minister, 80 tbat people .know what is 
~goiQi to happen to tbe .sick .indu.stries • 
I Now the Finance Minister has ',said tbat 
~ if' the, management Qf ~ an iodu'try I • .JS 

'found 10 bave reduced ,the net wonh 
.of ' the, : iQdustry ,.' to , ,zero, thon, actiOn 

:. sbQu~ b~;;ta~D'.~ against ':be'; peopl~.: wllo 
'I are managiog' that industry ~y. rofusioi 
I ,heIP·loan Jrum . public .' nOlscial. iDsti\t,!-
tions. 
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It is a very lood idea. But what steps 
are beilll taken to put tbat into 'pra~tice ? 
How are you aoing to put that into 
practice? Are you tryina to diagnose 
only when the industry bas lost its worth 
totally or will you only be awakened .. 
when actually the employer closes its 
dOors and says tbat from' that day he is 
not going to 'be responsible for paying 
tbe employees 7 What monitoring 
methods have you adopted to see wbether 
the net worth of an industry is going 
down 1 There is no monitoring mecbanism 
in tbe Labour Ministry. Lot of com· 
-'Iaints are being made from various units 
which have been taken over by the 
Unions that the Government is not 
making any investment in their industries. 
I have personally handed over one or 
tW\) complaints to the Minister himseJf. 

'I do not know whether the Ministry is 
thinking seriously about this or not, but 
I sec the Ministry is unable to do anything 
or is unwilling to do anything. But the 
fact is that the investmen t is not being 
made. Workers are very conscious and 
are worried that their future is in 
jeopardy. There is no security for their 
future. After some months or one or two 
years the Government will say, "They 
were nOt producing enough; they were 
not makin8 any profit or were continu­
ously making loss. So we close down 
that' industr')'." But the warnings which 
the workers are givina year after year and 
are askiog the Government to make 
investment in those industries or other­
w,ise they are aoina to be ruined, those 
warnings arc not heeded by the Govern­
ment. The Labour Ministry is a silent 
IP"Ctator to thIs kind of tbina. 

So many industries bave clOied down 
duriog the last two years. Bilhty cotton 
mills have become lick in Oujarat, in 
Maharashtra and in Madbya Pradesh. 
Sixteen jute mi III are UDder closure iu 
West BeD.al. Some have even cloled 
dOWD before that. This is tho current 
Ipurt of closures . 00 tbe alleaed ground 
of' shortage of jute. The admini.tratiw 
Ministriea show some interest wbea tbe 
debate on sucb industry takes place io tbe 
House, but the, have DO .,apathy wit~ 
tbe labout. All that tbey bave .to ear il if 
jute i. oot awailable. how that iaduatry ClaD 

run .• if cottoo il not. avai.lable, p~ CQ~~ 
mill can ruo. If that is tbe attitude of t~ 
admini,trative Ministries, it is all tbe 
more necessary that tbe Labour Ministry 
takes a stand as the pretcctor of the 
labour and compels these Ministries which 
are in charge of investment iii these 
conc!rns to make proper investmeota for 
the lack of which the industries clOll 
down and ultimately tbe workers 
become unemployed. 

Moreover, recently there has beeD a 
phenomenon, that is, where the industries 
are old and are lo.;ated in such places 
that the real estate value is high, owners 
of those industries are trying to close 
dOwn under one pretext or other fQr the 
purpose of helping themselves with the 
gains which will accrue to them by sellina 
the real estate or disposing of the real 
estate in some other fashion. We had 
a Calling Attention OD DCM the other 
day. A similar thing has happened with 
regard to the Birla Mills in Delhi and 
several other mills in Bombay. Similar 
things have been happening and are bound 
to happen in all metropolitan towns. 
Here also the Labour Ministry has a 
responsibiHty to formulate a policy. If 
th,e real estate development has to take 
place, then what should happen? To 
what extent the estate development may 
be allowed? They must consider all these 
and formulate a policy. At present there 
is no policy. 

MR. CHAIRMAN: Mr. Datta, you 
h ve taken twenty minutes. Please 
conclude. 

SH.a.1 AMAL DATTA: Juat ODe or 
two mioutQl more, Madam. 

New, tbero are cortaio· Sta,.. where 
trade uoioaism it Qot oDI)' frowned \1POD, 
but tecally pre_sed py .trOBl arm 
metbocl by the .plofers.. T~)' 10 10 
tbe MiaitCry of tbe 9&'rtic\J}ar St... they 
do 80t flDd an, re~8s. The State 
Labour Win_ry "Il. ,bOla, 'You &0 to 
\be Centre ,'*-use "~ h_.u aro tied 
be .. , .... &be GWDtr ,b •• baa 'f;)t .11.... _,tic,. clout wlth the .sta'c 
U_tty so that w. ctDDP.& iotpd,..~.· 
T'" jl ... a .cue liP U.u SpiDD~1 
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Mill in Faridabad, there is Moha,D 
Machines in Delhi. there is another 
Faridabad Compaoy, namely, Pratap Stool 
Rolliol Mins which bas become a virtual 
police camp because the owner happens to 
be a good friend of the Chief Minister, 
therefore the owner has sacked I 000 
employees, the employees cannot approach 
the factory and in the mean time, with 
the help of police keeping the employees 

.at bay, tbe employer is recruiting new 
hands, The Haryaoa Labour pepart. 
n;lent say, tbey cannot help them; they 
say, 'Go to the Central Government', 
but the Central Government is also a 
silent spectator, they are keeping quiet. 
In the Mohan Machines in DeJhi, 
the whoJe thing is taking a communal 
turn. I do not know whether the Labour 
Minister knows that. The owner is 
creating such a situation that there will be 
a clash between the communities very 
soon because he has brought some men 
from one community and if the workers 
try to force their way, tben there will be 
a clash between the two communities. 
So, the Labour Department should be 
beware of the situation developing there. 
Even they were silent spectators wben 
things happened in Delhi where a 
public utility concern like Brittania 
Biscuits went on lock out without any 
notice Then the Labour Department 
has is~ued a notification, but they have 
not taken any action. Why they cannot 
take action, I do not know. They have 
no policy, no money, no action, Qothing. 
Then wby does this Department exist ? 

Madam, tbere are certain matters 
resarding mine" safety. 1 have fo~nd 
out from this Annual Report. Mmes 
safety is of predominant interest to every­
body' connected with mines. The statistics 
a're 'very much essential for this purpo e, 
but the Labour Department has created 
a statistical jugglery introducing a category 
called reportable accidents. If a worker 
is absent because of an accident for more 
than 72 bours, only then the accident 
becomes reportable. So, the Dumber of 
accidents -goes down. If the worker does 
Dot even report within 72 hours, tben 
after· abOut 48 hours be' is shown as 
present and therefore, tbe statistics of 
aCcidents goes down. This is the wonder. 
fdt method tb~ Labour Department haa 
adapted to lhew tbat tbe Dumber of 

accidents is IOing down. In fact lor 
Olioo8 aafety the Labour Department is 
<:loins Ycry little. Even rcgardiQI tbe 
implementation of the 20 .. point proara. 
me, Madam, you will be astoni,bed to 
Jearn that for the enforcement of 
mini mum wage for agricultural workers 
which is point No. 5 of the 20-point 
programme and which is a responsible 
fuoctio,n of tbe Labour Department, t~y 
have allotted Rs 30 lakhs. In a country 
like India having 740 million people 
where 80 per cent are agriculturists and 
40 per cent are workers, how Rs. 30 
Iakhs only are allotted, I do not know. 
Obviously they have not been able to say 
anything except coJJect statistics from 
different States. 

MR. 
conclude. 

CHAIRMAN: You please 
You have exceeded your lime, 

(Interruptions) 

SHRI AMAL DATTA: The E.S.I. 
has become a total fraud. No worker is 
getting any redress from the E.S.I.; be 
has to go to the private doctor. In the 
mean time what has happened is, they 
have created a b:g reserve fund and a 
part of that reserve fund. at least half of 
that is meant to construct dispensaries , 
and hospitals. 

They are accumuiated over a number 
of years but not for one or two years. 
Why has this construction programme not 
been taken up? The earmarked funds 
are nor Jess than Rs. 200 crares for the 
purpose of" construe lion alone.. This has 
accumulated over ten years and .tbey have 
not gone on construction. 

The health hazard is there .not only in 
the organised sector but also in the 
informal sector. From the various report. 
that have come out." not from the LfJboUt 
Department, but from private sources, 
from private social worker. who have 
sone and done research, that lot of work 
has to be done. The Labour Department 
should apply iu mind to it to sc=o tbat ~e 
workers WOIking in cottage and small 
j ndustri:s are allo protected. Their heal,th 
is aho valuable and in mllDY C8SOS, tbe 
lnapectotate whicb il lupPQIOd to .in8J)eCt 
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tbe orsanised sector, has probably given 
up inspection and the surprising thing is 
tbat the National Safety Council which is 
also a recipient of the grants from the 
Government gave only two months before 
the Bhopal incident a certificate to the 
Union Carbide saying that they are 
following very good safety procedures in 
tbeir factory! This is tbe position. I 
do not know whetber the Government-

'''" ~tronised institutions have either no 
. ' fubds or they are causal. But apparently 

they ~ie Just not functioning. 
. , 

,So ,I urge ~ ~P6a. the Labour Minister 
and the GovetDqfent in general that more 
funds should be there ~nd they should 
take up seriously all t~~activities which 
are enumerated in the A~oual Report. 

, < ' 

M·infmum Wales Act has been enacted.' 
Barlier they did oot aet p,nsioD, Itatuity 
and there was no arranaement for their 
childrens' education; they had no bouses 
to live in and no medical facilities were 
available to them. They had no respect 
in the society. All tbese facilities have 
been provided to them in the indepen. 
dent India. 

I want to give certain suggestions to fo: 

the hone Labour Minister. In tbis vast 
country, the labour can be devided into 
two categorie1 of labours-Organised 
and unorganised. So far as the problems 
of organised labour are concerned, much 
has been done to solve them but still 
somework to be done for them. 

But in the case of the un organised 
sector wh ich consists of crores of labourers 

But even a cursory Jook into the report in India, the requisite thing has not been 
shows that they'are:-beioa done.!n a very done. Although the Government of India 
very casual manner' and ,in a negligible througb various. schemes have covered 
way. AU t~se are" very_ . impQrtant some three to four hundred blocks, consi-
activities but they are not Qeing iiVen dering the fact that in a State like U.P. 
tbeir due importance; " ,":, there are one thousand blocks, this number 

" ':':' is quite insufficient. Effective steps should 

I urge that proper importance be giv~'n ,~ ... '. be taken to solve the problems of la­
to them and proper funds should be'. ::~ bours of this category. 
allocated and proper personnel should be " 
recruited. 

[Trans/ation] 

DR. CHANDRA SHEKHAR TRI­
PATHI (KhalUabad): Mr. Chairman, 
Sir, I support the demands of the Ministry 
of Labour. Two things are mainiy re­
quired for the progress of the country, 
i e. manpower and energy or electric 
power. 

. We are aU aware of tbe condition and' 
tbe problems of the , workers before 
Independence. After Independence,' 
Government have prepared comprehen­
s,ive programmes in'this (tircction. Govern· 
'ment have rormulated schemes to deal' 
with all their problems. ,I would like 
to cO~lratulate tbe Labour' Minister and 
Government for the sign ficaDt success 
achieved by the workers in every field. ,. 
For example, earlier, tbey bad to work 
for 1 8 to 2 O' hours ,a day. 'N,t)w tl e 
WOl kina hours ha'e b~eD fixed aQd tho 

n,e laws passed between I 948 and 
" ,I 

1970. concerning contract labour, mini. 
rDQm . ~wages reorganised employment 
servi~e or the laws passed about bounded 
labour duriog tbe period 1947-48 were 
fo'uod to :-6c~ inadequate and extensive 
amendmCJ;lts Z" "'~re made therein. The 

.. Bidi W.ork:ir~ Welfare Pund Act was 
passed. :in. ~1 916 for the welfare of tbe 
Jarle number of tb~ .. poor bidi workers." 
The Industrial DiSp~t~ Act was amended' 
fn '.984. I would U.k~ to submit that 
'as compared to the earfi~t" years, indus­
tr~J ~ unre.tt during tbe last'~ year was 00 

a Jower scalc. 'Industrial unrest is one 
~actor which affects lh(fP(oduction most.' 
The, ea.es ,of industrial ,disputes should 
be monitor~d " carerulty.. . ~ m~y. submit 

.' ~at i,n ·the"CO~Dtries.Ji~~ tbe ~StR<wheD 
. the workers In pursuance to[~helr de-' 

ruanda resort to strikes' oif $r.:ss their 
- resentment they .do Dot .-Ito';>'~CJuction.' 

for example, the wollceo .. ,Of ,.". rootwear 
facto.ry &0 00 s~rik~: lfi'ey~~ ~ manu .... 
~acturiJ;l' foPt~ear -~o~ ~ay, leC!. ioot tbey 

... - .~. '," ..... 
.;.~- C'~:--~ 
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do . DOt manufacture footwear. for· &he 
·right foot. The purpose is that tbo pro­
duction should not stop and as soon as 
there is settlement, they start ID&nufac. 
.turing footwears for the right foot. 
Thus, the nation does Dot lose and there 
is no loss of production. 

13.56 hrs. 

[SHRI SOMNATH RATH in the Chair] 

I would like to submit one thing more 
and that is that we should enforce tbe 
policy of "Give and take" in this country 
with firmness. If we talk of only one 
aspect that the workers should be 
given all the facilities and higher wages 
but do not insist on better production, 
then our economy will definitely totter 
and we shall not make progress. In this 

. context, we shall have to find out some 
such solution that the workers should 
get facilities only when they increase the 
production and for this we should edu­
cate and train the workers and the trade 
unions. If the demands remain con­
fined to only one aspect of the facilities, 
I think it will not be possible to provide 
them with the facilities if there is no 
production. 

One more problem which we see in our 
day.to.day life is that the industrial dis­
putes filed in the labour courts or tri­
bunals take quite a long time. A period 
of four to five years is taken to decide 
thc:m and even then the Courts, labour 
courts or tribunals fail to resolve them. 
I would request the Labour Minister that 
concrete steps be taken to· ensure that all 
the pending cases are decided by the 
'labour courts and tribunals at the earlie!lt. 
In this conncction, I would also request 
that all the labour laws should be . imple-
mented effect ively and promptly. 

I want to draw your attention towards 
tbe priotinl and tbe spinning mills of my 
area where the Minimum Wages Act, 
which bas a peDal clause, is applicable 

'but tbe employers exploit the workers by 
recruitiaa tbem OD 'daily wales. Ie the 

i fi,ure. at:o. collected, you will fiD~ that 
out ot" the total workers employed, 90 

per cent worken are still on daUy waae 
basis. They are removed from service 
after SOto 85 days and then recruit,ci 
agaiD. Consequently, their services are 
not reguJarised and thc;:y do Dot get the 
benefits. They do Dot get all facilities 
which Government want to give tbem. 
Strict action should be taken in this 
regard and those persons should be 
punished who flout the Minimum Wages 
Act or the Factories Act. The employers 
who are Dot enforcing them strictly 
should be dealt with severely. 

I consider it necessary to draw your 
attention towards one thing more and 
that is the workers medical treatment 
and safety, Undoubtedly, commendable 
sreps have been taken in this direction 
after Independence but keeping in view 
the large number of workers, the safety 
measures taken for them are inadequate. 
Even now, most of the coal mine workers 
suffer from T.B. and bronchitis faci­
lities for the treatment of such patients 
should be provided separately and ex­
panded. 

I want to draw the attention of the 
Labour Minister towards one very im. 
portant matter. The workers working 
in the lead factories become patients of 
Jead .. poisoning which can prove fatal for 
them. I want that safety measures 
should be taken for these low-paid 
workers also. 

I want to make submission about the 
labourers working in the uQorganised 
sector. Government have through diffe­
r"nt State Governments, started schemes 
which will create more job opportunities 
for the workers t give tbem employment 
and raise tbeir standard of living. The$O 
schemes have been implemented throusb 
NREP. RLEG P and IRD P and the like .. 
Actually these programmes are not beiDI 
implemented with the intention with: 
which Government bad started the~. : 
Most of the works are being dODe throuah 
contract labour system. Consequently, 
tbe cOntractors are earning more proBes 
and the workers are Dot getting the, 
requisite benefits. I want that all tho 
Jaw. enacted for . tbe welfare of tbe 
workers aho",d be implemented very 
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strictly. They should be provided with 
tDedical facilities. Government should 
r>a, attention towards tbe betterment of 
tbeir family members. 

With tbese words I once again support 
ttie Demands for Grannts of the 
Ministry of Labour. 

SHRI MOOL CHAND DAOA (Pali) : 
Mr. Chairman, Sir, you have given me 
an opportunity to express my views on 
the, Demands of the Mioistry of Labour. 
I am thankful to you for tbat. 

Many years have passed since our 
Constitution come into force. Yesterday, 
we celebrated the Centenary of the 
Congress. But who will implement the 
Jaws? The hone Minister is concerned 
about the interests of the workers. 
Article 43 says : 

[English] 
"The State shaH endeavour to secure, 

by suitable legislation or economic 
. organisation or in any other way, 

to aJJ workers, agricultural, in­
dustrial or otherwise, work, a 
living wage conditions of work 
ensuring a decent standard of 
life and full enjoyment of 
leisure and social and cultural 
opportunities and, in particular, 
the State shall endeavour to 
promote cottage industries on an 
individual or cooooperative basis 
in rural areas." 

[Translotlo" ] 
It is said that Indians should I ive with 

self. respect but the suppression and ex­
ploitation have not ended so far. All 
these big officers who keep servants in 
their homes are vio:atins the law. 
They should be prosecu ted. Many officers 
take wOrk from class IV employees, which 
is 80t connected with their office work 
but there is nobody to check them. 
Moreover. the hOD. Member, Shri Indtajit 
Gupta is their big suppot.ter. You 
abouJd pay attention towards the 
pitiable condition of the domestic 
servants wllO are subjected 'to indignities 

and atrogities and are _plotted beyond 
descriptioD. A domestic has to work 
from 7 A.M. to 10 P.M. and sometimes 
upto 12.00 at Disht aod if the employer 
happens to be a drunkar~, the servant 
has to work up to 3.00 A.M. How 
pitiable is their condition ? How 
pitiable is the condition of these poor 
small children, who are the future Qf 
India and who are the builders of' 
India? Should it be permitted in a 
Welfare State ? 

When you were the Minister of 
Labour earlier, you bad drafted a law 
(or thp agricultural labour. I was also a 
Member of that committee, but after 
you left that Ministry, that law was 
consigned to cold storage .•• 

SHRI NARAYAN 
(Midnapur): Revive it now. 

CHOUBEY 

SHRI MOOL CHAND DAGA: How 
can we do it when people like you are 
there? The question is whether there 
is somebody to look after the interest 
of these domestic servants. Does 
anybody see what treatment is· meted 
out to them ? They are also self­
respecting citizens. They are a part 
of India. 1 have seen many times tbat 
atrocities are committed them, The 
petty officers as the class IV employees 
working under them to go to their 
homes and do house hold chores. It is 
against the labour practice. They get 
salary from Government exchequer for 
doing Government work. but they are 
engaged in domestic chores by the 
officers. A Jaw should be enacted 
to check such type of exploitation and 
suppression. 

AN HON. MEMBBR If be 
lodges a complaint, he will be dismissed. 

SURI MOOL CHAND DAGA: Ir 
he lodges a complaint and it we people 
heip turn and th~ law helps . hi"mt tben, 
things can be set right. The Trado 
Union Act~ 1926 should be amended. 
'Under this old Act, any 8e\icO pelIoos 
can get together to form a urlioD. 



AN HON. MEMBER: If ~ll the 
old things are chaQ,ed, bow will 'it be 
possible to carryon the work: ? 

SHRI MOOL CHAND DAOA 
I am not talking about all the old 
things. I am talking about tbe Trade 
Union Act only. Nothing wilJ be 
possible ir this Act is repealed because 
under this Act thousands of trade unions 
ha\e come UP. 

(English) 

"The number of trade unions registered 
under the Trade Union Act, 
1 926 is 3 S, ., SO. " 

[Translation] 

The bullies, who do not work in the 
factories, who have never operated a 
machine and do not have any ski11, 
become presidents of the trade 
unions. They collect subscription from 
the workers. The people who usurp 
the workers' subscription, become their 
leaders. Nobody is there to ask them 
to givtl account of the subscription 
money. Bhartiya Mazdoor Sangh, Hind 
Mazdoor Sangh .•... 

SHRI NARAYAN CHOUBEY Refer 
to I.N.T.V.e. also. 

SHRI MOOL CHAND DAGA : It 
~hould be the (irst to be pronounced. 
But you cannot utter it because only 
a pious man can utter its name. 

SHRI NARAYAN CHOUBEY 
Today Shri Daga is in a fioe mood. 
Wbat is the matter ? 

SHRI MOOL CHAND DAGA: What 
should be done about the (.:1 TU and 
other bodies? There are 35000 uO'ions 
and these are under tho control of 
mu~c1emen . A way Ottt should be f"u~ 
to deal with these musclemen. 

I English] 

The outdated Trade Unions Act of 
J 926 _dCr wtlieb any .. "en worken can 
let tOlether to let tboir uotOD reailtered 

has also contributed to tbe meDaCe of 
multiplicity of unions to a large extent. 
After independence union rivalries based 
on political considerations had become 
sharper Porming of unions after splitting 
up of the existing unions because of 
political loyalties have resulted in uni'oos 

, operating at different levels. 

[Tran sill lion ] 

After coming into existence these , 
unions get themselves affiliated with one 
or the other unioD. So, this Trade Union 
Act "should be amended. You will have 
to amend it. The agricultural labour can 
also form a trade union and they should 

- be given all help in tbe formation of their 
trade union. 

I would also like to point out that 
many workers do not want to bec01ne 
members or the trade unions and many 
workers give subscription out of fear. It 
also happens that many factory owners 
help in the formation of trade unions and 
no action is taken aga inst them by 
Government. They take 80 per cent of 
money as Joan from the banks and c1o~e 

down the mill at will and do not pay any 
,compensation to the workers. The 
workers are rendered jobless. A blacklist 
of such persons who take loans from the 
banks and resort to closure, should be 
prepared and they should not be given any 
loan. A per~OD, who has alrrady taken a 
loan and has served notice of closure. 
should nOl be gi ven any further loan to 
revive his business 

What for has Section 43( Al been 
rnacted '1 It is meant for ensuring the 
parI icipation of workers in managemeof. 
Shri Indrajit Gupta !Cays that it is a lood 
thing because the workers wiU be included 
itt the management. He is a big leadef 
of India. I read this SectiOtl : 

[English] 

The Stat" shall ta,ke ste,ps by suitable 
le&islatjoft to se¢urc the participaUoD ,o( " 
workors in the maDasement. 

[Tran"la.ion] 

I would lUte to know the number an'" ' 
the naures of the persons who have bee .. '1r ., 
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oballaned in the Public sector under­
takings in this connection. All the 
Ministers aDd the Managers should be 
challancd. There is no participation of 
workers in the public sector under­
tatiDSS. 

AN HON. MEMBER: 
challan the Minister? 

Who will 

SHRI MOOL CHAND DAGA: 
Parliament will do it. Under section 
43{A) a provision has been made for the 
participation of workers in management .. 
but actually it is Dot being done. 
Secondly, it is not known who audits 
their accounts Can they establish a 
Welrare State in this manner? On the 
one hand in your speeches you ask the 
workers and the farmers to unite and 
promise them your support but on the 
other hand they are being exploited, 
They should get their due share in the 
profit. It is their right. In Andhra 
Pradesh, land has been acquired for the 
Nagarjunasagar Project but nothing has 
been done for those whose land has been 
acquired. Big peoples and th e rural rich 
have become Members of Parliament. 
The workers are being exploited and their 
condition is very pitiable. 

Mr. Anjiah, please see to it and make 
efforts to improve their lot. The condi­
tion of the workers working in the 
asbestos sbeet factories is very miserable. 

I would like to tell you tbat we, tbe 
Indians, have set up a large number of 

. factories whiGb have been discarded by 
tbe Western couDtries. The eyes and 
IUDgs of the people working in these 

. factories aet damaged. Their health is 
affected. The people of the Western 
countries do Dot want to work in them. 
In tho Western countries people do Dot 
work in tbe asbestos sheet manufacturing 
factoriea. 

Leave aside tho Bhopal Gal Traaedy. 
I have ~d about Doise pollution. There 
is a lot of noise pollution in factories. 
Under the Factories Act, a factory, where 
more than 10 workers work, will come 

• . under tbis Act. What the people do il 
. tbat they do Dot mow tbe DUmber of 

(General), 198'-86 ."·.6 
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workers aa ten intentionally. They have 
engalod more than 10 workers but ~hey 
will show only 8 workers on the register. 
These capitalists know all the tactics. 
They do so in connivance with the 
personnel of the Labour Department. A 
lot of things are said about socialism, 
but nothing is done in practice. Your 
Labour Commissioner goes to Mt. Abu 
in a car owned by a capitalist How 
will he settle the labour disputes? He 
has already settled the dispute. A 
monthly sum of Rs. 10 has been 
fixed for the people of the Labour 
Department. 

There are a Jarge Dumber of industries 
in my area. God alone knows about 
their condition. Your people go there 
for collecting donations instead of doing 
real work. This is the only thing they 
do during the month. StiJl you want 
that social welfare activities should be 
undertaken. In our speeches to the 
workers, at the time of elections, we say 
that the workers prod uce the assets of the 
country. they build the nation, and the 
Country is dependent on the workers. 
We make very good speeebes. We exhort 
the workers to unite as they are the 
foundation of the country. The Country's 
progress depends upon them. 

You say that it is a State subject. 
Why do you not bl·rin& this very impor­
tant subject concerning the workers under 
your control? . 

I toll you that socialism is bound to 
come ultimately. If socialism does not 
come through speeches, it will certainly 
come through revo)utioD. because man 
bas not closed his eyes. He bas got a 
very sharp eye. No body can escape his 
eye. These hypocrites can also not 
escape. If this law is not implemented, 
you canDot escape the writing on the 
wall. Mr. Chou bey talks much about 
socialism. This time you have managed 
to come into Parliament but next time 
you will Dot be able to do BO. Your 
party leaders made speeches about 
socialism, but everybody knows wbat 
you have done to tbe workers in West 
Benaal. 

Mr. Cbairman, Sir, J was· &alkiq about 
ooiac polluuOll-
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·'No,se' at work i. now recognised "I a 
maijor hazard to bealth. Unfortunately. 
many workers, althouab aware that 
intense noise can endanger bet.riDI, do 
not realise that continual exposure to 
noise levels which are cODsider,ed a 
nuisance but normal in the trade or . 
process, can endanger hearing in a 
more insidious way." 

[Translation] 
Here you raise a hue and cry, but there 

is DO body to see the conditions in which 
the poor workers work. There is noise 
pollutioD. There is air pollution. Pollu­
tion is everywhere. The workers work in 
such a polluted atmosphere. Recently, 
the Haryana and Punja b people commi tted 
many atrocities. [Interruptions] 

[English] 

"Thresher mishaps are a recurring 
feature on the country's agricultural 
scene. 1n 'act. the number of accidents 
has been increasing in recent years. 
And the uncaring attitude of the 
government and the farmers has ad,ded 
to the supply of the migrant farm 
labourers who man the threshers. 
Nearly, 400 farm labourers in the 
Punjab and Har)ana. the two predomi­
nently agricultural States. lost one of 
their limbs during th.e just-concluded 
wheat harvesting season." 

[Translation] 

You have enacted a law. There is a 
(treat difference in the amount of COM­

pensati,an paid to the victims of air, rail 
and thresher mishaps. In an air accident 
a compensation of Rs. 1 h.tkh is paid, in 
a rail accident a compensAtion of 
Rs. SOOOO is paid but the amount paid 
to the victims of thresher mishaps is very 
meagre' In thresher mishaps, someone 
losses his hands. someone losses his feet. 
You read the full description. There is a 
lot of difference. It is a great injustice. 
There are laws but they are not being 
implemented. You should hold an 
enquiry and state bow many persODS have 
been awarded punishment so far. (Int~r­
;ruptlonS) . 

In the end. I would like to .y ODo, 
thing. If 'you are really interesteCl, ia 
safeguarding tbe interests of the workers, 
tben you sbould take out this subject 
from the State List and put the same iu 
tbe Union List. Labour Jaws should be 
enacted for the whole country and they 
should be implemented strictly. The gap 
between the employers and tbe workers 
has to be bridged in order to brine true 
socialism in the country. If the Govern­
ment rail to do so, then the labour~r8 
themselves will eliminate this gap by a 
bloody revol utioD. 

[English] 

SHRI THAMPAN THOMAS (Mave­
likara): Mr. Chairman, Sir first of all , 
I would like to know what is the appro-
ach of the Government towards the 
workers in India, I was going through 
the Prime Mini4lter's declaration as also 
the pOlicies hitherlo declared by the 
Government from time to time. but I 
could not find a word about the workers 
and the basic approach of the Govern­
ment towards the working class in tbis 
country. 

The approach of this Government 
towards the worker is that of master and 
servant relationship. The worker is not 
gi\'en due d,gnity and also is not given 
due place in India. In this cootext ( 
would like to bring to th~ notice of the 
House one of the landmark decision 
of the Supreme Court. 10 a ca~e, wher~ 

the National Textile Corporation of India 
was a party to the case, the Supreme 
Court bas said : ~;:': . ~t' 

,·It is not onJv IharehoJders who 
have supplie~ clpital who are 
interested in the eOlerpr;se whieb 
is being ron by a company. but 
the workers who s"pply labour 
are also equally if Dot' more ioter .. 
ested because what is produced 
by the enterprise is the result of 
labour as well as capital." 

This decision or the Supret;he gives lin 
, equal, it not more, status aDd dignity to 
,tbe worker in tbis country. But. ontOl'­
tunately, the Government bas not 'gi'ven 



5, 59 D"""/or Grant, MAY 7, 1985 . (Genertll)~ 198'. 86 '60 

[Sbri Thampan Thomlls] 

tbat atat·u. to the workers. The worker 
iJ still considored a8 8 servant aDd the 
relationship between tho employer and 
the worker is ~hat of master and servant 
a,1 yet. 

Accordina to various declarations 
of the Government, Government 
want to produ~e more and always 
tbey talk of growth of national inco.me, 
i:Dcrease in production, rationalisation 
etc., but nothing is mentioned about 
workers and how to raise their standard 
of living, and how to ensure fair wages to 
them. The previous speaker has men. 
tioned of Articl\! 43 of the Constitution 
and the Directive Principles, according to 
which fair wages are to be given to the 
workers. But is the worker in India 
Ictting that? According to a survey, 
sponsored by the International Federation 
of Me~l Workers, Association, an Indian 
industrial worker has to work more than 
12 hours as long as his US counterpart 
to earn enough to buy the same basket 
of food. A US factory employee can 
eam enough to buy a kilo of meat, a 
litre of milk, 500 grammes of bread, 
plus fish, butter, potatoes, sugar and 
oranges in one hour 50 minutes, but 
his Indian equivalent has to work 22 
bours 38 minut ,s to buy the same 
produce. Where has the declaration of 
tbe Directive Principles that a fair wage 
is to be given to the worker gone? The 
worker is really Jiving without a fair 
wage, without a minimum Jiving wage. 
What is paid to him is (ar less than the 
mJDlmUm wage. So my first submission 
is tbat Government shouJd have a policy 
to recognise the status of a worker and 
&lte to give him an equal share io the 
production apparatus and recognise the 
human dianity. There are various 
Charters accepted by the United Nations 
with regard to labour. Though India is 
a party to it, tbe charters are Dot imple. 
mented. I would like to bring to your 
notice one instance w.here this human 
dignity. and dianity of labour is discarded 
like anything. There is a system in 
India for supply of labour. If a person 
is capable of supplyins labour. be acts a 
profit. II human beinl a commodity '1 
~ . tbe worker a commodity iD this 

country? A person who without .",ork­
ing, supplies a thousand workers to the 
Pood Corporation or India for catryioa 
loads on' rheir heads, then the suppJier 
sets an income much more than what 
all those workers as a whole could get. 
This is the system which is prevailing in 
this country. There is the Contract 
Abolition Act. Has it been implemen­
ted? Will any nation which gives due 
dignity to the worker, due dignity to 
labour, support this attitude? First 
of all, Government should bring out a 
law prohibiting supply of labour on 
contract, and it should give due respect 
to tbe worker on a humanitarian COD­
sideratioa. 

According to the United Nations 
accepted norms. the maximum weight 
which a human being can carryon his 
head is 50 KGs, In India, the Food 
Corporation of India, a Government 
organisation, is loading the backs of 
workers with I 00 kilos of wheat, For 
carrying 1 8 to 19 bags of 100 kilos of 
wheat to load into the godowns, they are 
paid at a very minimum rate. Thou­
sands of workers are working there in 
this way. If Government has got any 
perspective about these people, why can­
not it have some regulations? Why 
cannot the Governm~nt supply them 
such material by which the loading and 
unloading operations can be made easy? 
Even an animal caDnot carry such weights. 
People who love animals may go to a 
court and get a stay, if 100 kilos of 
weight is put on the back of a donkey. 
But in the case of human beings, in this 
country, the United Nations charter in 
this respect is violated. 

My first submission while participatjng 
in this debate. is \hat due dignity will 
have to be given to the Indian Workers. 
I will come to the basic points now. 
There is the Bonus Act. The Bonus 
Act, which ,has been brought mucb 
earlier needs SUbstantial chaDle. What 
is bonus? According to me, bonus is a 
depreciation for tho workina. class. Tho 
worker is entitled tc. it as a depreciation,. 
which the management gives to tbe 
machinery. For the capital tbe manaac­
mont invests, they can write it 'off in tt. 
balance sheet, as bad debts.. Th1' 



.............. a ...... t· .... 

.., .. tiOD from ItO jO. 15 1111 J(Wlt ,for 
Yaripua 'YPII 01 ~ .. bineJy •. A· l",mao 
hiM, who GOQ·tributes .by way Of bis 
Iaho ........ ad even a=-:diac to' the capi. 
• u. :theW)', p .... ti_ ,it tho .. uk of 
laDd ,a.d J.hour~iI.be .iVID OenUJ Ito 
tho required _t_t? Tboret'ort, all sott. 
H.mftatioM, all .'IOtH o,f iafriagoments add 
all sorts of .. trid,ioas _ b9llUS baNe -to 
be takeD a .. ,.. It bas to 1M "wea to 
all sections .of workers, wbetller in 
lovenmca·t, public :leCtor or private 
sector. A person who gives his sorvices 
to Ute Dation, .is entitled for bonus. 
There shall Dot be any restrictioDs OD 

bonus for any catesory of workers. 

Recently A Bill was submitted in the 
Rajya Sabha for raising the limit rrom 
Rs. 750 to Rs. 1600 But what ,is the 
result? It brinas only a very meagre 
improvement, for those people who are 
entitled for bonus as the limit is raised 
from Rs. 750/- 10 Rs, 1600/-. The 
only thina is that the amount of bonus, 
viz. Rs. 7501- will be increased to Rs. 
1600/-. This will have no effect at aU, 
because by now the rupee value has gone 
down. The value of the rupee now is 
1 t .25 paise. The amount of Rs. 7S0/­
was fixed in 1 964, and its equivalent 
DOW is mucb more than Rs. 1600/-. So, 
the amendment made to the Bonus Act 
is of no consequence. 

My submission is that bonus should be 
accepted and declared as a deterred wage, 
as a depreciation t'or the worker. Every 
work~r in this country. irrespective of 
whether he" is in Government service, 
factories. industrial sectors or in manu­
facture, since he puts in the labour wilt 
b.ve to paid bonus. 
) , 

,. Tbcrc art various otber thinss whi~h 
OovorlUllODlf brinl' io for tbe benefit of 
dlo wOrken,. but tbe very baaic question 
.. : ia there·a COQlpreboo.ive lew Cor the 
,.o,kol1 ia Ulia 4;OUOtry T Tho Industrial 
~pu* 1.Cf, ~ is .tbere since 1947, 
k: • ~'"'t' of ,be olel. Ceudal British 
.ociety. 10 193 S, there WII • Trado 
Disputes Act. It II • CODIequeoce of that 
4Q. 8-.:.Ut ~ ·of U.lDduttrial 
" ___ : .~ ........ c CQlJrt bas 

made a Dumber et dIaa,. ..... : .... 
.;;'icms-kt IWpect of ita . various pro,. 
"i,ion.. . 10 th, .Calcutta .Oymkbaaa qIII. 

in .tbe Boanbay ~U Mazeloor 'Sa'" 
case, ill tbe ."III"ro Water and Sftct • 
... case-in aU theso oases. ,the varioUl 
prQvi,ioos of the IQdustrial Disputes Act 
!lave been s1ruck -down. and IlOW for­
mulations have been made by ,the 
Supreme Court. Yet this Government bas 
not brought in a comprehensive industrial 
relatioae ;legisl.don ill tbis country ,aooeptina 
tile dipity of the worten and proYkliDl 
"timate, UViD' wases for the wort1oa 
dass. Instead of that, what the workm" 
class iu this country il faciol is at' 10m 
(tf ratrictiolll throUlh BSMA .. M'ISA etc. 
on collective bars.ioin.. The preseat 
trend of GovernRlen taction i. to CUt 
down by all mean. the rilht of collectiw 
bargaining which is enshrined in tbe 
Constitution, and to curtail the trade 
unioa movement-aDd not allowiuB 
worken to have their trade union right of 
joining togotber for their demands. 

Now about the recent proposals to 
constitute Wage Boards, what is tbe 
intention behind them? Por the SUlar 
industry, this Government has suggested 
havinl a wage board. Can the trade 
unions bargain for their rights : or do you 
waDt a wage board, where the bureaucrats 
and Others give the lu"iding principles 7 
Will it help the workinl class in tbis 
COUD&ry? 

This is an encroacbment and abro.; 
ptioD of the rights of workins class In 
this country in the matter of coUecU'M' 
baraaiaiul. You take any of the lawl 
this Governmtnt hal brought up, includ-' 
iDa tbe Lie or ole Amendment Acts" 
whore tho Governmeat propolCl to curtail 
the right of collective bargainiol. I do 
remember that when I participated in that 
debate, tho reply liven by tbe bC'D. 
Minister wal that they had tb. malli.,. 
~ndatc to brinl in lucb laWi. in cbo· 
•• me of tbe poor. 

The oocroaGbmeot OIl tho ri.lht of 
collective '-'Pia .... it .,aiDst {roc trade 
UDioo ~OIlt ia tbis COUDUy. ~. 
IN wbmiuioo ia that'tho riabt of bipard ..... 
aoptiationa wbich was ill exiatence, vi&. 
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the trade unions' rilht to bargain for 
their'riabts, to briog these thiolS before 
the Government and get the maximum.· 
bas to be accepted. That principle has 
to be encouraged by al1 means. But 
h.,.", the Government is curtailiDg the 
free trade union rights of the working 
class. 

. There are various other aspects which I 
would like to briDg to the notice of the 
hone ,Minister. Take, for example, tbe 
Canteen facilities. There are several 
welfare measures provided by this 
Government. Are these welfare measures 
helping the workers of this country 1 
Reaardina canteen facilities, one thing 
which I have Doted is that the canteen , 
abo helps the private sector, and the 
private contractor. He can collett the 
coupons without supplying the food at a 
reduced prico, and produce it before the 
management and get money. i.e. without 
giving the food. The intention is to give 
food, but ultimately the contractor gets 
the money without giving tbe food. This 
position can be changed only if there is a 
proper canteen system, aod persons are 
given that facilitY-i.e. the workers are 
given fOOd. 

Similarly. the ESI Act is there. What 
hI tbe purpose of that Act now 1 Rs. SO 1-
for five days' or two days' leave? What 
also do these workers get from the ESt ? 

Of course, there are the family pen8io~ 
and the accident benefits. Inspite of the 
hue and cry by a section of the workers 
that they did not want the ESI beneS·ts 
but that they should be permitted t~ 
substitute it by other schemes there are . . ' f'lad methods tbrough whicb tbis is not 
alreed to. 

, The Government may give the sanctioD 
Where there is no existing' scheme, th~ 
ESI scheme should be implemented, in 
consultation with the workers. 1: would 
~ubmit that all these measures, tbey are 
a'~1 welfare measures, and they ha\'e to be' 
COnsidered by the', Government in' the 
total perspective. My submission is about 
tfle traditions,' ~cause in this cOUntry~ 
where un{jrtanised"htbour is there','where 

'people .re employed an. Uaderemployecl 
aJ.o, in di"'ent jobs 'tbe Governtneat bas 
to live the proper direction and care I 
would like to submit tbat, a8 a wbol~ if , 
you take the workers into cODtidence, aad 
give them a proper ahara in the society 
they would feel better. Now about fi\fe 
per cent of tbe people are still enjoying 
20 per cent of the national income of the 
country. So, this Government should 
come forward with proper suggestions for 
improving tbe working class of this 
emtntry. That is may sub,mission. 

MR. CHAIRMAN: Prof. K.V. 
Thomas. 

PROF. K.V. THOMAS (Ernakulam): 
Wben we debate on the labour policy of 
this country, we should have a clear 
concept about the ideas and view of the 
founding fathers of our nation. Mahatma­
ji ideo tifled democracy as the Swaraj of 
the masses. He said, that "in the 
democracy which I have envisaged. there 
will be equal freedom for all. Everybody 
will be h,s master." 

Panditji and Indiraji were closely 
follOWing the ideals of Mahatmaji and 
tryins to convert these ideas into practical 
programcmes which will be useful to the 
labour class. 

Now, 39 years have passed. Various 
regulations have cOme. But when we 
look ioto tbe labour class especially, to 
the unof.gaoised sector I am very much 
pained to say tha 1 the workins class is on 
the lo~jna side. Their progress i~ very 
slow. Now, when we look into the 
variou~ labour Acts which have been 
promu'8ated and implemented. ODe 
important point is reaarding the 1.0. Act 
of 1 947. This is actually an Indian 
version or t he British Act which WI! 
formulated years back. Tbere may be 
amendments. but these amendments could 
not do justice to th~ Indian labour. So', 
my request is, that in consultation,,'with 
the labour cl~ss. their 'leaders and' 'other 
classes, the I.D. Act bas to be com pie:. 
t'ely changed. ,,' , , . 

, . 
everybody ilspeK·tba abOut,the part\. 

tilHltiOft or, the' -wOrkers i. manaaeulelU. 



But this is only a slolaD. Ac:t.uaU" wo 
have to w .... k a 10Dg diltaDce to reacb 
this pr~mi8ed ~Iand. But there is one 
coolOlina fact, tbat is, in tbe last May 
Day celebrations our beloved Prime' 
Minister hal anDounced' that workers' 
participation will be there in all the 
public undertakings. My request 'is, it 
has to be extended 10 all the private 
undertakings. 

• Now; in the l.D. Act of 1947 tbere is 
the participation of the workers in the 
bi.partife works committees, but when we 
look into the wOlking of these works 
committees, we can find out that they are 
not working all risht. 

,The late President of India. and one~ 
time labour leader Shri V.V. Giri said 
tbat whatever may be the reason, the fact 
remains that the tasksentrusted to the 
works committee as a means of reducing 
industrial strife and misunderstanding and 
of resolving differences have not been 
fulfilled. Similarly, the joint management 
council was also a failure. The reason is 
management think that the works commi­
t~ee as well as the JCM, are substitutes for 
the trade unions. The hade unions are 
afraid that these bodies are encroaching 
into the field of trade unions. So there 
should be some clear cut concepts about 
these bodies. 

Now there are workers' directors ,in 
, , 

the LIC and the natiodalised-banks. My 
request is theSe workers' directors are to 
tie appointed in all the public sector 
undertak'ings as well is the private under .. 
takings employing more tbaD five hundred 
workers Now when tRese' workers' . , 
direCtors are appoiDted':it should not be 
by ; nomination. but' ,. it· h'lS to be by 
eJeCtion by tbe workers, Now, there i. 
a 'inultiJ)IiCity of trade unions. When 
you calf workers for negotiations, there 
Ihould be a larre 'numbW~ of represents. 
ti~eI ' You' caonot reduCe the 'number.' .. 
So': : ",hen wOrkers are caned, it should be 
on:" 'those worker,' repreaeDtativCl' from 
ttie ; TecoaniSed ttade unioDs. Aftd. tbeN, 
lIloule! 'be Criteria fbr .i.it,. recoallitioD. 
NoW 'from' State ,to State the crf,teria ate 
c"'Daed~ SQ,'tbere 'should' be' unitona 
Crtierla. . " . . 

(G.,.N1), 1915.16, I. 566 :.~ 

Another "pee,t which may bfJ I rwaoy ai' 
that in many of the States the Min,iaters 
in the Cabinet are office bearera ,of. trade, 
uoioDs. Wbat juatice can the people or' 
other workers caD get? 

In some States the Home Minister Of 

the Labour Minister is the office bearer ot 
some trade union. What justice can the' 
workers get ? 

'So. these Ministers should not ,be· 
allowed to become the office bearers of 
the trade unions. 

Regarding the time taken for scttJioa 
trade union disputes, you call us aDd' 
discuss the matter for one month. If 
it is settled. it goes to the tribunal. 
labour court and then to civil court. 
The time taken is unusually long. There 
should be a time limit for that. You 
can have a separate wins to decide 
labour disputes. 

When we look at the mandays IOlt 
due tb strikes, lock-outs and closures, 
a developing nation Uke India cannot' 
afford it. I am talking about the 
organised sector. Look at the States 
where the mandays are being lost. In 
the list, tirst comes West Bengal and' 
tlien comes my State, Kerala. It is' 
considered that in West Bengal and! 
Kerala the workers are more organised.' 
So, we have to think about this. In 
1 981 the mandays lost in Kerala were 
23 lakhs. No, after the present Govern­
men t beaded' by Mr. Karunakara~~ 
assumed office, it had como down to 8 I 

lakhs That shows that tbe St.te 
Governments have to play an import_tit' 
role in 'settling' labour disputes. Some 
or the States are USi'Dg workers ~ 81" 
weapons t() fight agamst the Celltrc. ' . It . 
''''auld Dot be tbe policy, because itl is' , 
a; nati()n where we want to prOduce'more. I 

At tho same time, tbe workeN' ba,.' 
also'to get their due Iba·re. So,· 'it ft'l 'm', 
OUs persJ*:tive that tbe State '6lW101'. 
meats ·bave 'to look into' tbe : ·1abaIar·, 
dilputel. 
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Allotber' tmDl·1 wanted· to·., ii about 

ttw ESI Seheme. It is a labour' \lwdfare 
sCheme" and sbduld not be fOrced upon' 
tbe workers. 

Witb. tbi., I conclude and IUppQrt 
tl,le DemaQds· for Grants of the Ministry 
QC Labour. 

[Translotlon] 
SHRI RAJ KUMAR RAI (OhOli) : 

Mt. Chairman, Sir, I am very ,ratoftd 
to you tbat you have given me an oppar­
tunity to express my views on the demands 
for arants of tbe Ministry of Labour 
submitted by the hone Minister. Labour 
bas &n imp.ortant. role in the economy 
of tbe country. But our Labour M.ioister, 
who bad been associated with varioua 
Trade Unions, has gjveQ vel y little 
hnpoFltance to tbe Depar:tment. A 
mar"inaI. increase has· been souaht for 
Labour Department in comparison with 
tbe funds allocated last year, though 
there has been a high rate of inflation 
and there were also other circumstances 
Qf the country and the world in which 
it was expected tbat more funds would 
be.sought 80 tbat there could be more 
welfare of the workers. 

As aU of you are aware, industries are 
very necessary r or tho progress of any 
country. That is why ke.epina. in view 
tllo conditio. or Europe of ,be 19tb 
cea.turyit the leader of our nation, the lato 
lawahar Lal Nehru bad immediately after, 
iDdepcnd~ bad taken a, Firm decision 
tbat .. less tbore waa complc:to indu.triali-· 
s&:tioD. of tbe country., it would Dot be 
d",tloped properly. He had laid areat 
e~p"sis.oa this and be bad planned to 
tatr.."vilOrou •. actioo. fur ioduatda.liaali-xt' 
O~:. \be COUDtry. alOOI. wi th other pro­
uam"'_, No iodustl'Y· cao be rua 
without, maopower aD4 ener.,. Maapower 
QI;; labour, ii, &be ID6It useful aGel most 
inw:a~~ uS*t for tbe pow.!b or 
industries aDd their smoolh fuoctioniol. 
But I am very lOrry to lay that many 
t __ "_'·ahead,'·beIa, aMeI, _beltl the 
warkers '.od,:,the worlllen~ be .. ~--·.OOIIec.·, 
t .. .,nor al_ &he same ...... :.Irbei" •. 
pa,prt_ted'}eveai1 DOJr:. Looa ·baGt ootD .... 
menta wen: nlade about them :-

~).·I~N· "I: 

[EIwllsAl 
The manhood i. boloa deltroyec{" 

wOQlanhoQd is being dJ.bonoured and 
childhood is beiDa PQisoncd, in industrial 
&eetora since many, year. back. 

[TranslollM] 

E,en! itt tbe·, preltDt' .,ertpeotivtf, 
if we see properly, tbe tame .ttuattb1l· 
is continuing, though we bave made 
many cJaims of maJICbidl! abead aod 
alao of havi,.. tHea'measUl'Ol for public' 
welfa~ Therefore, \\Ib_t is required 
at PI'elCDt" ia thil that while sittiG, berte, 
we should deliberato bow we caD: enlu_ 
the welfare of the workers, provide 
protection to humanity and provide 
facilities to the worker wbich may meet 
bis minimum needs after be has put in 
a full day's work. Educational facilities, 
medical facilities and facilities of 
residential accommodation which are 
tbe minimum requirements of a labourer 
of this country. are not being provided 
to him. It is, herefore, bigh time and 
tbe need of the hour that a Government 
which wants to do something for tho 
poor, should first consider steps in this 
direction aDd should guarantee tbe 
minimum needs of the workers. 

We were talldot of· Europe of. tile 
t 9th century. When the 20&11 century 
is almo.t coming fo an end. Our 
yauna. Primo Miniater bas talked 
of, takina tbe country into the 21 st 
century and., he bas .iVOD a call .. hat we 
would meke our . couatry 10 much 
proaperoUl, clcvoJop all. tho resources ~d 
faci lido. " to sucIl, an extent. that in tbe 
21 st ooQtury 0.-. cOUAtry would become 
an·exlGple,for 01 .. , aDd India would.be 
a.,proaperous, pr",,,o an4 developed < 

eountr)'. [would, ,tber~for"t like .to. say 
tt.a&·(we may have. dcvelopmoot, to any 
e~, but, if tbe. w.orlcer. is nOilectcd,. 
thea- an our &WeloPQlcQt woulcl be 
~SI.. Labour., skilled 0(' uoskill«4. 
is.thetfocal poiol' or aU eut act;vitiei., 
whetMr i, ilriadualq .• trade,Of qricwtUR. 
All .f theal aro· ,in" &. I .liuila.r, PQ8itio,D.~ 
I, would, tberof.otO, requO$l., GOVOlNJICDt,> 
tuouab, '~t to cooaidu, tbiI poID'~ 
f\4N.Ji_I .• "-~ boon ~.ed f01· OUf 
workor., like tbe Industria.· Di.pU~" ~&' 



apd the Bonded LabQur System 
(Atio1iti6ii) Acf~' but t'iie~ Acts dt« DOt' 

benefit them. Oar former Prime Mfnijtet 
tbe Late Indira Gandhi had laid empbasis 
em their fmpl~atfon uDder' the 
20 .. P~iDt PrOlram~e. Aflef didt, ttit 
Goverlimedt prom_d fime a~d .,0 
ttiat they would' folloW t~e- ~Iici.s, bet 
dO step~ h'ave been fabft in tbh: rlltard. 
If we' loOk at tit currem' sithtioe, the 
lJomIed labour systiWt. am be routld~' 
evett' tod., in t~, cOtmtI'Y. T~ 
m1nimum Wages Act is beihl ridiculed. 
our State' Go'feniinenlt and vatious ot'her 
institutions arc opcnf)t tloutinl this law. 
I belong to tbe eastern districts of U,p. 
Azam.arb is my district. If you conduct 
a survey in this regard, you will come to 
koow about tbe factual position. In the 
Primary Sch"ols and Junior Schools' 
under Government, the people are 
workios Oft Rs. 10 or Rs. 20 per month 
eYeD after so many years of Iftdopeodence. 
We have passed tho Minimum Waps Act 
md it has come into force, but no work 
is' bering done according to that Ac.t. 
B\ieIl now peons are workiol on a salary 
of Rs. lO or 20 per month. Wben wo 
raise thi. iSlue in the Assemblios or in 
ParJiaD1OOt. DO attention is paid toward. 
tbil. I would like to remind the Govern. 
meat that o"r own Government are 
openly violating tbis Act. It is said OD' 

behalf of the Government that he is a 
casual worker or a part-lime worker. 
In my view it is unparalleled in the 
world. It is a matter or ,teat stu,prise 
that a lady peon or a male poon working 
in a Junior, Hiah School should gc=t only 
RI. 10 even in I 98 S. If attention is 
Dot· paid towards this issue and ~uch 
thiols are not attended' to at lower level, 
all of' us would have to bear tbo brunt' 
of the resentment of the poor. Por 
how 1001' will the poor remain silent? 
After all one:' day be. would: riSe in 
support of his demands. He' tbinks that 
if he gets a 1 ' ttle hiaher income. he 
would wash his clothes in ttM!·\~. 
He would be able to let a cclke or 
laun~' ~~' That" i·b~ wKJ; be Jd'M to 
W1)rf~' 

'nIW~ddHttiodt~, the bidi, werlceN( ii 
qWat diptotalSle'! . TbfJY; .. '.' ..... , •• 

> ' ~ ~ 

very mea... w ... ~. That OQI, is tb'_ 
situation prova~tl Ddt til t. prtv.it) 
sectOf" lSUt ·Oot~r~t allO Nil' tOio'ett , , 

a bUnd eye to this situatioD. I tIOtJl(f" 
like to draw your attention towards 
MirzaptJr,' where ",orlC i. beiDa, dOne bOth 
iA' tile pJlWate sector as' well as i6 de 
Pub1tc' SeCtbr. I bave penoaal apericbJce· 
iii tllis ret*d. Labour is .,.orinial, bt1e 
tM workers are not replarised. Th_ 
is one f_tory of Rirlas and there' aN" 
olber ractoriesl at· well, There tbl' 
workers aN' always kept' a. caaual' I_lOur. 
'Fbe8e workers are kept. on w ... · ofl 
R.. 1 0 or I.". It 2 aDd tbey wOft in this' 
capa~ty fer yara to,etber. T~ 
worker. do not' protest because they ate· 

apprebcmlive that' if they are ex.,elled 
from work. thety woold not be able to 
carn their daily bread. I would demand 
that a survoy should be conducted 
especially,· about units in Mirzapur, wbetbcr 
those units be in the Private Sector or 
the Public Sector, to find out the 
number "f perennial workers who are 
required and the number of workers who 
have been enPled there. 

r belang,.to Azamgarh Th~'f are coUon, 
mitis in Mau.· There is' a Sapr Mill in 
GbOS'i· whidl' has been shoWQ to be 
\\fork i nl' for 000' year, but not oven' a 
sinlle worker is permanent there, and the 
mitJ is in the co-operative leCtor., No' 
worker is',kept coothtuously for more thaR; 
a rour days For how Ion," wid' .ta, 
cootlnue? Wheto labour is ot_ ..... ~.f 
people like Mr. l)atta Samaot aet· .. t'bd 
tmlJls dOne,. but wbere labout· is· Dot 
orpoised as in the case of agricultural 
labour, domestic labom a'od. boDtte6 
labour, such problems continue. I want 
t~t there should be monitorin. in this 
rcprd and' a su'rve~ should ,be' contfucled 
and" their problems sh"uld ~ solVe(' 

IWilh tb~"e warda,. I .Jppo~~ ~ 
Demtoch; I fOI On~n's of lb. M.Di~~ aa4 
QNOfIe.' aU tae cut motioos wlaicb· h ..... 
beea moved. 

,.SHR.f C.K. .tJPPUSW~ 
(COilibator": Hod~' M"~, Chait .. ", 
Sir, t, ""'d ltto to: ..,.'~ a feW'" \Yoref!: eb 

• -Tho (~ . .,. ,~iaiDal.,,\ dell.,., .. ia Tamil. 
.... ttl., 
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[sbri C~ K., Kuppu.wamYl' 
tbe DemaDdt for Grant8 of the Ministry 
or Labour for 1985-86. 

10 the whole of India Coimbatore is 
tb. biglest' ,industrial city and I bave 
tbe honour to represent it in tbis august 
House. There are more tban 100 
textile mills.. spinning mills etc. and 
that is why it has earned the distinction 
of beina caJled the Mancbest of India. 
In Tiruppur, which is adjacent to 
COimbatore, we have hundreds of hosiery 
units In these twin industrial towns, 
tbere are nearly 10 lakhs of industriaJ 
workers. The hOD. Minister of Labour 
is fully conversant with the problems of 
Jabour in Coimbatore and in Tiruppur. 

In the textile 'mills, spinning mills, 
ginning mills, women workeri pre .. 
dominate. But they do not get even 
S~ of wages that are given to male 
workers. We have the Equal Remuner­
ation Act in force. I am afraid that 
there is wide gap between what \s on the 
statute book and what is being imple. 
mented. The glaring example is that 
the women workers do not act 
equal wages like 'heir male counterparts. I 
demand the effective implementation of 
Equal Remuneration Act. I also demand 
that the women workers should be given 
~imu~ basjc amenities in the places 

, ...... They are boing denied, even -_.I:Y amenities. 1 want the hoo. 
'Vb it Minister to take personal. interest 
and ensure tba t women workers, aet· 
their legitimate dues and they are !'JOt 
deprived of elementary facilities. "1'1, 

. I demand the settinl up of a Natiol!1 
Labour Institute in Coimbatore. Simila~i~ 
I want that the zonal Office of' Central 
Board for Workers Education should be 
tocated at Coimbatore. Sir, I take this 
oppOrtunity to apprise the' 'Houte, .; ·'bi 
me pitiable CODdition of textile workers 
in Coimbatore. They have 'becomt 
began on 'be streets because of the 
100. Cl"'ure' of: textile mill8. I IUnesl 
tbat ,_, Textile MiH Workers Rebabili-

" 'latio. > Ceatre abould be opooed in 
Coimbatore and a me.nin,fu) rehabili-
.doD scheme sbould be implemented' > ' 

10 tbat tbe textDe work~rs are laved, 
from decimatioD. I 

As on 31 3.1984 tbe i~dustral under­
ta kings are in arrears of IDsurance amount 
under the ESI scheme to the tune of, 
Rs. 52.32 crores. Out of' ·this, a sum 
of Rs. 12.7 S crores is due from 
public sector undertakinp. R~. 6 crores 
are due from textile mill~. These a(e, 
the figures founa 'in tbe Annual Repor,t 
of the Ministry. I want to know what 
steps have been takeQ to recover these 
long standin& arrears. 

Similarly, a sum of Rs. 48.41 crores 
is due from industrial under-

takings under the Provident Fund Act. 
J would be thankful if the boo. Minister 
en umerates tbe steps taken to recover 
this money. The Insurance amouot 
and the PF money been collected from 
the workers and tbe indu5trialists have 
not deposited in the PF account and 
the ESI account. It is very difficult 
to recover these arrears after the textile 
mins turo sick, The Esr authorities and 
PF authorities shOUld Dot allow such accu­
mulation of arrears. I am afraid that these 
two organisations are functioning in 8' 

lethargic manner, I demand the constitu. 
tion of a high-IeveJ committee to go into 
the working of ESI organisation and PF 
authority and suggest radical revamping 
of these two organisations meant for 
the welfare of workers. 

On tbe May Day, our hone Prime 
Minister, Shti Rajiv Gandhi announced 
five national 'awards for workers. This 
has been universally welcomed by the 
entire labour class in the country. I 
am sure that the working class will be 
enthused to':' give their best for tho 
country'. industrial growth. 

15.00 l1l'i. 

. ' 
Tbe Chief LaboQr ComGlilsiqDer i, 

conducting inspection of the indu"rial 
units to find out how far the central 
,labour, ,laws ' are, beina", implemented. 
DuriDi laDuary.December, -84 4.80 lakbt 
of irrelularities were found out in the 
proee8il' ' ," of ,impl .... tltfeD of 
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labour I.",.:, But oDly in the 
calO of 7410 irreaularhiee protocutioD 
has boen ,launched. Probably because 
the" irrelularitior: have beOD lo~ated in 
the central public sector undort&kiDSs, 
the Chief Labour Commissio~r has 
not launched prosecution in all such 
irregularit ies. If tbe central labour 
welfare laws are not implemented 
effectively, then the workers are the 
sufferers. There are several irregularities 
in the implementation of 'Payment of 
Wages Act, the Minimum Wages Act 
and the Equal Remuneration Act. Some 
of these laws are being implemented by 
the State Governments. The agricultural 
labour is not getting minimum wages 
though there is this Act. The women 
'workers do not get mmlmum wages. 
They do not ~et equal wages though 
there is a specific Act. I suggest that 
there should be an independent Cell in 
the Labour Ministry or an autonomous 
body to supervise the implementation of 
Cenira1 Labour Laws anc! also the State 
Labour Laws. Unless the workinc 
class is kept contented, the country cannot 
make any progress. Bearing this in 
mind, the hone Labour Minister, who 
hails from labour class. should ensure 
the effective implementation of labour 
laws. He should use his good offices in 
the reopening of textile mills in Coimb­
atore for the sake of saving thousands 
of workers from starvation, With these 
words I cl)nclude my speech. 

*SHRI R. ANNANAMBI (Pollachi): 
Mr. Chiarroao, Sir, I am grateful (0 you 
(or giving me this opportunity to say a 
few words on the Demands for Grants 
of the M,inistry of Labour for 1985.86, 

Sir, the throe basic requirements for 
industrial growth are capi:al. technical 
knowhOW and the work force. There 

workers who were 10 Ned ia :tbi8 
strussle for survival, and Cor bettermoQt'. 
This $8cri6ce in blood of the' workin. 
class is beina celebrated as' May D.t 
every: y~ar. Our hon~ Prime Minister 
Shri Rajiv Glodhi, who bas identified 
himself with the woes of workers, 
announced on this year's May Day Bve 
national awards for the workers. This 
has been universally hailed by the entire 
working class of the country ~ The Indjan 
Labour force has reposed its faith in 
our dynamic Prim~ Minister, who in 
turn has 'unshakable and immense faith in 
the labour force with whose sweat and 
blood alone we can build India of 21 st 
century, 

Sir, aU these years we have been 
talking about labour participation in 
management. It' is really a matter of 
regret that we have not m3de progress 
in this direction even in central public 
sector undertakings. We have scrapped 
1975 scheme and 1977 scheme form­
ulated for labour participation in 
management. We have formulated a 
new scheme for labour phrticipation in 
management. I want that this scheme 
should be implemented effective with statu­
tory sanctions so that in reatilY the labour 
gets a share in 'manag~ment I am sure 
that our hOD. Labour Minister will 
ensure this. 

Sir, it is also alarming that 90% of 
industrial disputes arises in centr,,1 
and State sector undertakings Th~ 

public sector undert1-' kings 4Jhould be 
mod~l institutions for industrial, harmony. 
We should take steps to eliminate indu­
strial dispules io public sector under­
taking.s. 1 his (;8D be done' only when 
the central labour Jaws are impJemontC:Q 
purposefully in central unde,rta'kings. 

will be no industrial development even Mr. Chairman, the Pla"tatiod Labour 
,in the modern days of sophistica,ted Act .was enacted iI:1 I 9 S 1 • In , 984 • 
machinery and equipment without skilled survey was conduct,cd in Southern 
labour force. In ChkolO in .8 8 ~ there Plaptation$ to find out 'how effectively 
WilS tbe World i 'COD'(lregation of L"8bour 'tJ1~s Act is ~eini jmplcmOoted~ A' ~~port 
and this Congregation advocated, -Sltentty _w~th ;~()nstructive" suggestions has, beep 
8 hours work and 8 hours rest for the prepared. ' But thtse suggestions are not 
workers. The industrial monopolists did 'implemented in the plaotations.'" I ,,' aID 
'~'?~ ~d~tate to' '.h'?,ot:~~. clo~, ranae the iDti'm~teIY a~are o( tbe, pllall~ ',~r plai,f. 
~:,jJ , ... ,.. II'*" ·.aluorIPn1\\y de\tfttetl .. in TamiL' -
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~~,~ la~~r in. V~l.rai, which is • 
W~ of ,PlY p.rham.eot~ constituency, 
)'ollaclli. J kpow that the,~ baa been 00 

,iP~~Dt impac.t on accoum tbe imple~ 
mCn.t9tion ,Of these SUSlCstions. Firstly 
it' is clear that the Plantation Act, 
"19 S 1 js ~ot bein. implemented effectively. 
~oDdJy, the R~port of this Survey bas 
Dot _0 the Uaht of the day and tbe 
lot of' plantation workers bas Dot 
jqlproved. I w,ot the hOD. Labour 
Minister to loo,k ioto this and ensure 'he . 'implementation' of the reports 
lua'Stinl improvements in the living 
standard of work ing class. 

We have been talking about National 
Wage Policy for ,everal years now. 
Bvery year t~e National Labour Con­
ference meets and makes recommendations 
in this matter. In 1982 ttle National 
Labo~r Conference recommended the 
constitution of a Triparti te Wage Com­
mittee for formulating a national Wage 
Policy. I rea ret tba t 80 far the Labour 
Ministry bas DOt constituted this Tripartite 
Wale Committee. S r, our Labour 
Minister embodies in himself the hopes 
and aspirations of working class. It is 
,be good fortune of the labour force 
tbat today he is the Minister of Labour 
entrusted with the implementatioD of 
programmes for labour welfare. I am 
lure that his dedication to tbe working 
elass will ensure during his term of office 
the formulation of National Vol' age Policy 
and its effective implementation. Then 
only our country will be abJe 10 make 
rapid strides in industrial development. 

We have the Workmen's Compensation 
Act, tbe Employees State Insurance Act, 
tbe Maternity Benefit Act, the Payment 
of Gratuity Act and endless list of labour 
'f(elfare pro.rammes for the urban labour. 
But our callous approach to the problems 
of 22 crores ofuDorppised labour in rural 
"'"~~. is lubat8Dtia~ed by the absenQe of 
.. ,lolle Jabour law for their aoOd. There 
" 1\0 -labour wel~are acbem fQr filber~D, 
(OJ l~ther lpduatJ')' wor~en, tor worker. in 
~werJoom and handloom ~ton. Bvery 
'"" t~, ~tr~l Staodinl Committee on 
kura) lJnorpDiIed Labour meets aDd 
bat,o m8oifo)d recollUDeDdatioDl, which uo 

Dot implemeDted at alt. I ,do Dot koow 
itbe 'problems iD 'decIari~1 1l81'iculture .. 
iadustty. llatess aaric'uftul'8' is delaNd 
,as industry, ,the rural asricultural labour's 
Jot win see n~ improvement, ~ demand 
tbat .aricufturo mould be declared as 
jUdustrY. 

I taq thja opportQoity to refer to tta4= 
ce •• leas cDd~youri, bQtb "miDis,.r~iyo 
and 1.Jia~tive, of our boIov,d .eader 
and Cbiof _'iQiatcr of Tamil Nadu, 
Pur,tchi' ThaJaivar Dr. M.G.R. tQ 
alleviate the misery of handJQom industry 
workers. He has formed cooperative 
io,titution8 for markctina their produce. 
The industry was runDing ~t a Joss SOJDO 

fifteen years alo and today haodloom 
loods worth Rs. 30 Rs. 40 cro'res are 
being exported. I demand activo support 
for his efforts from lho Labour Minister. 

Sir, I would take this opportunity to 
refer to tardy implementation of indus­
trial safety laws. 10 our I I major 
ports and in several docks the industrial 
safety measures are not implemented at all. 
The workers Iuccufllb to serious injuries in 
the absence of such safety measures. 
There are manifold safety laws and I want 
that they all should be codified and 
published at one place. I would go to 
the extent of suggesting a comprehensive 
enactment for ensuring safety measures in 
industries. 

The Central Labour Bureau is doina 
splendid work. It bas researchtd in the 
workins conditions of beedi industry. It 
has prepared a report about the workins 
Conditions of women workers in pJant­
ations and in factories and in mines, 
Similarly. tbe Contral Labour Bureau 
bas prepared a report about tho Vlol,bra 
in sugar industry. I am tofry that aU 
tbele report. are h~a'iD' ia tbe 
bureau, 01 tbe LabQur Min.try. I want 
U. Labour Miniater to aet the IUIIM­
tiODS contained ia lboJe fCPQrted il11llo • 
mealed lor tbe lOad of tbe CODQCJl)od 

wo .... 

I would alao deQlaod tbat all tbe 
labour ·Iaws .hould be translated 1oto 
,~l ......... IQ ,'~. cJIO ,,.tiD,' 
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class IS en.tited to underStand the intri .. 
cades of theR taws. they can .... e 
themse Ives from being exploited by tbe 
unscrupulous trade unions also. 

I take this opportunity to rerer aiaJb 
to the suffering of sev,eraJ hundreds or 
workers on account of the continued 
closure of Alexander Thread Mill in 
Mettur, Tamil Nadu. 1 have referred to 
this earlier threc~ four times. I waht the 
good offices of the Labour Minister ,in 
the reopening of this Mill so that the 
hardships of the labour can be mitigated. 
Similarly. the Mettur Cloth Mill is also 
facing problems, which may lead to inde­
finite closure. This will result in the 
displacement- of several hundreds of 
workers. I want the hon. Minister of 
Labour to take preemptive steps to pre. 
vent the closure of this Mill. Many 
textile mills in Coimbatore have remained 
closed for several months. The workers 
have been reduced to the level of street 
beggars, without clothes to wear, without 
any means to appeast their hunger. The 
good office of the Labour Minister is requir­
ed to save these workC;J s' from being exter­
minated. The Labour Minister endowed 
with motherly instincts towards the labour 
force wiJI do everything to get these mi1Js 
re-opened. 

Our benevolent Chief Minister, who 
has dedicated his life to the cause of 
workers. has proposed several alter. 
nativ.:s for the opening of these closed 
textile mills. He has also for~arded 
several industrial propositions for tbe 
emplo)ment of the workins class and al'so 
for the growth of eternally backward 
areas in Tamil Nad u. 

I seek the instinctive cooperation of 
the hOD. Minister of Labour in gctting 
tfrese ind'ustrial propositiODs accepted and 
also in allocating more funds for the 
indUstrial gtowth of the State of Tamil 
Nadu 80 that the labour force in tbe 
State ultimately derives tbe maximtml 
benefits'. 

With these words I sUPpOtt the 
nCmands. for Gra'DU of tbe Ministry of 
Labour. 

15.16 brl. 

[SHRI N. VBNKATA BATNAM In the Chair] 

SHRI NANDLAL CHOUDHARY 
(Sds_r): Mr, Chairman, Sir, J would 
like to draw the attention or the hon. 
Labour Minister towards tbe condition of 
the bidi workers aDd tbe agricul.tural 
labour. The condition of tbe bidi 
workers in Madhya Pradesh has become 
very pitiable. Some years back. the 
condition of the bidi workers wa. 
a bit bettcr, but it is appalliDl 
now. 1 would request the hOD. 

Minister that he must conduct an enquiry 
in this regard as their condition has 
deteriorated to such an extent that thoy 
are below the pOverty line now. Raw 
material ljke tobacco, zarda or leaves, 
etc., which should be given to the bidi 
workers is also not being given to them. 
They remain idle for J 0 to I 5 days in a 
month. They are unable to get any 
other job also. The bidi workers are 
also not being paid the wages which have 
been prescribed for them. They are also 
being paid very low wages in the rural 
areas. Even flr weekly wages, the 
workers have to wait for as long as three 
to rour weeks. The wages paid to them 
aro so Ineagre that they cannot offered 
even a square meal and as a result they 
are facing starvation. I have seen that 
minor children of bidi workers work till 
mid~njght, rather upto 2 A.M. The 
children who should go to schools, spend 
their entire time in doing bidi work, If 
you conduct a survey, you will find that 
the children of most of the bidi workers 
fail in exam'inations. After passing the 
primary classes. these children do not 
reach even upto the higher Secondary 
classes and it is very unfortunate tbat 
they are unable to get higber educatioo. 
They fall a victim to a1l sorts of diseases 
a Iso. Tbe use or tobacco causes various 
diseases. 

The faci:ities to whi~ch tbe bidi workers 
are entitled under the Bidi and 
alar workers (conditions of Employment) 
Act, 1966 are being denied to them. 
The bidi workers are being exploited very 
much. You win find Ii': at the owners 
of tbe bldi factOrieS are becomina million. 
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aires, and billionaires but the plight of the 
bidi workers is geUiDg miserable and tbey 
are beiDg pushcd below tbe poverty ; inc. 

I would like to refer to my own area, 
i.e., the Sagar division where there arc 
lakha of bidi workers and it is very un­
fortunate tbat there is not even a' lingle 
community Centre or entertainment 
Centre for the entertainment or these 
lakh. of workers~ The workers do Dot 
have any facility there, I would. there­
fore, like to request you that at a place 
where there are lakhs of bidi workers; 
there should at least be some Centre or 
Community Centre for their entertain­
ment. 

I invite the hone Minister to visit 
my area to see for himself the condition 
of the bidi worker~ and if he accepts my 
invitation to visit the area, as would be 
virtually in tears after seeing their plight. 
Their condi tion is very pitiable, 

In other states, the bidi industry has 
been provided with many facilities, but 
such faciliti"s have not been provided 
in Madhya Pradesh. The taxes on the 
bidi industry in Madhya Pradesh are 
relatively higher than the taxes on the 
bidi indu\try in other States, especially 
the Southern States, as a result of which 
the bidi industry of Madhya Pradesh is 
facing a crisis. The plea of the bidi 
factory-owners of Madhya Pradesh is 
tbat many types of taxes have b~en levied 
on the bidi industry in Madhya Pradesh in 
comparison with other States. As a result 
thereof the bidi-factory· owners want to , 
shift t heir units to the Southern States 
and they have reduced their wor k to a 
considerable extent in ~,fadhya Pradesh. 
This ha9 led to unemploym~nt amoag the 
bidi workers in Madhya Pradesh. 

There is a bidi Worker Welfare Fund 
for Bidi workers for which money was 
collected by levying cess on tobacco. 
With the money collected by levying cess 
on tobacco, a fund used to be created for 
the welfar~ of the bidi workers and 
w~lfare activities ror them were under 
taken with that fund. But now, under a 

new arranpmcnt. tax is boIDa levied 
on tbe bid is. It is Dot a proper arraDge. 
ment. The earlier arrangement of levyina 
cess on tobacco was a good arrangement 
and more money was collected in the 
fund under that arrangement. Now, 80 

much money would be collected by levying 
tax on bidis and it would also pose 
accounting difficulties. Earlier, the 
account of the cess imposed on tobacco 
was well maintained and the money 
collected in the Bidi Workers Welfare 
Fund was utilised for their welfare. I 
would, therefore, request that the earlier 
system should be restored and money 
coll\!cted by levying tax on tabacco should 
be utilised for the welfare of the workers, 
The arrangement for the utilisation of 
this fund is also not proper More mem­
bers should be co· opted on the com­
mittee formed to check the misuse of 
this fund which is goiog on at present. 

I request that a fund should be created 
for the welfare of agricultural labourers 
on the Jines of the fund created for the 
welfare of the bidi workers. A cess or 
tax or atleast 25 to 50 paise per bag 
should be imposed with which a fund 
for the welfare of agricultural labour may 
be createct and spent on their welfare, 
With these words, I conclude my speech 
and support the demands of the Ministry 
of Labour and express my thanks to you 
for providing me with an opportu3ity to 
express my views, 

[English] 

SHRI SRIBALLAV PANIGRAHt 
(Deogarh): Mr, Chairman, Sir, I rise 
to support the Demands of the Labour 
Minisfry At the very outset. I would 
like to congratulate the Labour Ministry 
for the better atmosphere that is. now 
prevailing in the country in tbe field of 
Industrial relations. Comparatively, the 
industrial relation, situation is much 
better now with les4 of manda,s lost and 
Jesl number or strikes and lockouts. 
This bas been brought hom~ in (he 
Performance Budget circulated by the 
Ministry of Labour and in paragraph 2 
figures arc there and it is mentioned how 
the number of strikes and lockouts has 
bet'n brought down aDd the mandays'tosa 
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has also been leduced~ It is a welcome 
feature. 

At the same time, in this years' Budget 
there are also some provi&ions relating to 
the welfare of the labour community, 
which also is quite welcome. For 
example, the maximum bonus qualifying 
Salary bas been increased, the minimum 
compensation amount in certain respects 
has also been enhanced. These are all 
welcome features and for which the 
Government deserves to be congratu­
lated. 

Labour Ministry is an important 
Ministry; labour force is very important 
from tbe view point of our national 
economy. Labour ia its broader sense 
is the source of all productive activity in 
an economy. Efficient use of this prime 
factor of production is an imperative task 
of Government that desires to manage 
the economy efficiently. An economy. a 
State may be full of natural resources, 
forest. minerals, weahb and tbe requisite 
capital, tools and implements, yet jf the 
prime factor, that is labour. is absent. no 
productive activity is po~sibJe. Productive 
capacity is determined by effective labour 
force of a country. 

There is a lot of labour force in our 
country. There is no dearth. We are 
the second highe"t populated country in 
the whole of world, Availability is 
labours is not a problem, but the problem 
is unemployment, non· utilisation or less 
utilisation of its labour force. Th" 
Question is, how to keep the labour force 
engaged, how to keep it active. effective 
and how to insphe them so that they can 
work to the utmost capacity and they can 
remain content also. For that, so many 
rules, regulations and Jaws arc a here. 
India is quite advanced in the field of 
enactment of labour Jaw and industrial 
laws. I think. we are more advanced, 
much better, than many so-called 
·advanced countries. But to me it seems, 
it is not . a question of makina laws that 
i. ]ackinl in this country, but what is 
~lackln8 is seriousness in real implementa­
tion 0' all 'tbe Jabour· laws, industrial 

·j)aWl, implementation io rlah t e,a ~s t and 

in proper perspective so .. to fulftl the 
objecti\lCl in view. Of course GO\OCrDDlent 

at the highest lovel is quite serious, qui.te 
sincere, but this sincerity and aeriousoas 
unfortunately, due to different reasoDs. is 
not .reflected at the field level where it 
should be implemented. 

This seriousness of the Ministry, or 
our leaden, does not percolate dowD­
wards in the field, where it should be 
implemented. Therefor~ Sir, I would 
urge upon the Minister to car.fully 
examine the existing lacunae and loop. 
hoJes and try to plug all the loopholes. 
He should enforce strict monitoring of the 
Jaws and regulations which are meant to 
bring about a whole Jot of change and 
improvement in the lives of the Jabour, 
which is neglected, in-paid or under­
paid. The workers especially in the 
unorganised sector, do not have an 
ex 'stence worth the name, that is human 
existeace. 

We have two types of labour­
organised and unorganised. OUI' organised 
labour is just about one tenth of the 
en lire unorganised labour. Though in 
the field of organised labour, they are 
getting some benefits. as I said a little 
ear lier, Even there due to nOD­
implementation or lack of proper imple­
mentation of laws, even those benefits 
which should normally accrue to them do 
not accrue to them fully. But in the 
field of unorganised labour, their sufferings 
are aweful and beyond description. This 
calls for immediate attention of the 
Government. Of course, Government is 
trying. They have appointed some people 
like field inspectors. I will give an 
example of Orissa. In Orissa, they have 
apPOinted 65 field inspectors, Orissa is 
an agricultural State and la khs of agri. 
cuI tural labourers are there. Their 
sufferings and their preblems cannot be 
looked into by the small number or 65 
field inspectors. It is a huge task II , 

gigantic task, Himalayan task and 
coordinated efforts should be made in 
this directioD. 

Again, we are an agricultural country 
and in the field of economies, it is • 
que.tion of demand and supply. In 
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. drouabt-prooe areas, many ,eople who 
own sman boldiags of twO or three acres 
'are cultivatoR themselves and tbey are 
labourers 8S well. Most or the time. they 

·bave to dopend on the wages tbey receive 
by working as labourers in Bome organi­
sation. This is their plight. So, in our 
agrioultural country, to let them s()me 
wholesome rood and to brioa improve­
"ent iu their lives, we have to go in for 
more and more irrilation. In some 
irriaated areas, in certain pockets, a 
labourer .gets even Rs. 20 or Rs. 2 S 
~r day in the busy season. On the 
contrary, in the drought-prone and dry 
area,. even Rs. S is not paid to the 
labourer and this is the real situation, a 
contradictory situation. 

About labour laws, I said that more 
seriousness should be paid for their 
implementation. Public undertakings or 
contractors who are working in govern­
ment projects are supposed to be ideal 
employers. I am very con,trained and 
extremely sorry to say that sometimes 
even they do not pay w:iges to 
labourers-casual and contract lab,)u· 
rers-at the rate prescrib~d. This 
is very objectionable and really shameful. 
You may see that in some tenders for 
construction of bridges, buildings or roads, 
the daily labour wage rate is quoted at 
Rs. S. Although they see to it that 
they do not pay beyond that rate. They 
take the contract with 50 per cent or 
60 per cent above the Schedule the rate 
as the rate entered in the tender is Rs. 5, 
they do not pay beyond that. In the 
Rourkela steel plant which is a public 
sector undertaking, it is complained that 
some contractors who are charging more 
from the management for loading and 
unload~ng, pay the workers much les,\. 
Th~se are all serious things, and shouJrI 
be attend to by our officers. The contract 
labo\1r system and the N.M.R. System 
8boul'd be done away with forttawith .. 

• 
1 he number of our ofticetS may be less, 

but I find that many of the~ are also not 
sincere. Most of them are' promana~e­
Qlent. While tbey g~ to look into the 
~-\"ourers' sufferilliS, the complaints 
r~cdveJ t: oy $,tay in '~e bUQia10WS and 

enjoy th~ bospitalig. of tb~ private 
managements. that is of the industrialists • 
There should be a ban on officers 
doing so. 

The bldl workers a~d Sal Seed workers 
are not paid wa8~$ in terms of time 
spent, but in ter~s of the number of 
Jea ves and seed they collect. If a famBy 
of 4 or 5 persons work in these fields, 
they carn hardly Rs. 10/- or lis. 15/- a 
day. This aspect should also be looked 
into by tbe Ministry. 

I would like to bring to your notice 2 
or 3 more points. The ESI hospital 
scheme is good, but all the areas in 
Orissa are not covered by it. There are 
only 3 or 4 hospitals. They are not 
adequate and well equipped also. 
Experts are not there and the medicines 
and drugs available are also not sufficient. 
As a result, there is di,content among the 
workers. 

There is another matter to which I 
would like to draw the attention of the 
hon, Minister, viz. the closure of the 
Bhaskar Textile Mills in Jharsugda in my 
constituency., We had this textile mill 
where 2,000 workers were working. It 
has been closed by the proprietor without 
paying any heed to the request of the 
Government, the labour union and the 
general public of the place. It has b~en 
closed: and ,ecretly, they have moved 
their machin:ry outside that is to Calcutta 
and other place,. As a result, 2,000 
workers have turned heg,ars, and are on 
the streets now. The Government of 
Orissa has decided OD the taking-over of 
thiIJ mill This closure is a sat-back not 
only for the workers, but also for the 
entire economy of the place, I would 
req!Jest the Minister to take immediate 
action ror th>! r,-opening or this textite 
n1j~l. which will not only benefit the 2.00Q 
workers' but also boost tbe economy of 
this backward )oc:llity . 

This Govern :~crllt is foJ' th~ J~~~ur~~,. 
Tho Cqn~r~$ Party i~ w~.dded t:~ d~\mo~ 
era'i.c sO(;ji~lis~t So mapy pro .. h~b()ur 
ieaisiatiQtl& ar~ li>c;ina cpacted.. I "o~ 
rcqueS:t the bon. ~ister to ~C:r , 

a09d IOItut~. a~4 4~ci4. tJlat no a~OMl 



would be preferred ",sainst a ,tfi~unal' s 
decisions which 80 in : fay-our o,f tbe 
labourer.. If t he Governmen~ goes to 
the Hiah Court and tile Supreme Cou,rt 
and iQvo,ves labQurers' organizations. how 
can the poor labourers fight Oovernmo~t 
in the Supreme CQurt and the 'Hiah 
Courts 1 In many cases, thC'y are not 
able to rise to the occasion, and fight for 
their genuine dema~ds. Government 
should consider this request with all 
sympathy aad decide that they wiU Dot 
challange the pro-labour decisions of 
tribunals in ·High Courts and the Supreme 
Court. Conflicts between capital and 
labour are always there, and the role of 
the Ministry of Labour is that of a fire 
brigade, i.e. to bring about harmony 
between the two. 

There arc many things which can be 
said. We have a Jot of good pro-labour 
legislation. If they are properly imple­
mented, there will be little scope for com­
plaints. But because they are not being 
implemented properly, and there is no 
seriousness on the part of the implement­
ing machinery, the machinery which is 
entrusted with this implementation. I 
think th.ore is a lot of discontent every­
where in the labour field unless labour 
force is really contented it cannot deliver 
the loods. It is the Labourer who is 
labouring.so much and struggling hard 
and sometimes sacrificing blood for the 
sake of prosperity of the nation, If 
tbey are Dot contented, and Dot involved. 
in the working. in the management of 
the factories and the public sector under­
takings, w.e cannot eXf'ect them to work 
satisfactorily. Therefore a m~aningful 

participation of the WOrk!TS in the 
management should be en~iUred without 
delay. With these 'words I support lhe 
Demands for Grants of the MlOistry of 
Labour which is thus v~ry important 
f"om tbe point of view of nation's eco­
ne,O'\Y and tbe welfare of tho poeople. 
human labour, that is the Labour De­
partmont, I thctnk you for giving me this 
oppo.. '·un i, y • 

SHRI INORAJIT GUPTA (Basirhat) : 
Mr, Chairman, Sir, the 'case of labour 
in this coutttry has been powerfully ad. 
vocated by' many Members speakioa here 

irrespective of parly affiliatioDs. And, 
,I knpw tbat the bon. Minister himself 
who, at OQ~ tillle was a labo~ror himself 
100110088.P, bas come up to this prd'­
SyPt po,ition through a life of bard ex­
periencc and lOme sufferiog also. I kQow 
that he i, personally very sympathetic 
~o labour and he is a good mao, ao 
honest maD, who would like to belp 
labour. So, any tiling I have to say 
which is critical should not be-definite­
ly-taken as sometbinl against him as 
an individllal. If I am criticising any ... 
thing in the present set up it is tbe 
Ministry. Rather. I would like him to 
come forward and tl y to rescue this 
Ministry from its present position of 
impotence. It is an impotent Ministry, 
if I may say 30, for which he is not 
responsible, It is something which bas 
developed over so many years. Tbe faot 
of the matter is that. 

AN HON. MEMBBR 
parliamentary. 

That is not 

SHRI INORAJIT GUPTA (Basirhat) : 
I do not know that much English. You 
better ask the Chairman whether the 
word 'impotent' is unparliamentary or 
not. I think it JS a respectable word. 

AN HON, MEMBER: It may be 
expunged 

SHill IND~AJlT GUPTA: H-! is 
only thinking of one alipect of impotence. 
I do not kn.)w why he j s worried 
about it. 

MR. CHAIRMAN: Do Dot bother 
about tbe languale. You contioue. 

SHRI INDRAJIT GUPfA: Why is 
that so? Why do I call it hnpotont? 
Because it is in such a po~itioQ tM.t 
this Ministry is supposed to draft and 
initiate various labour laws. labour l.i.~ .. 
lations, but for tbe m ljor part ~f It, it 
is not responsible directly for tbo in;wlc,-

-mentation of these laws' The scbeme of 
thing is such th~t either th~ irupIQmcot •• 
tion is left entire\)' to the State OoverQ­
ments or even where 'the Centre itself is 
di~ecf'ly re~p~n.ible, the· 'ImplementatioD 
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machinery is lucb that it is hopelessly 
"inadequate, under-staffed, Dot properly 
trained, under paid and, therefore, un­
fortunately, ver1 oftco, it is also sus­
ceptible to corruption and temptation. 
Secondly, in my experience I do not find 
this Ministry capable of enforcing any­
thing on the private sector. I -am not 
talking now about the unorganised small 
scale sector. I will come to that later. 
Many Members have spoken about that 
sector very correctly. But in the orga­
nised sector where there are well estab­
lished companies and all that. they do 
not bother one hoot about the 
Labour Ministry or any labour 
administration for that matter. 
If they want to do something or not 
to do something, they will do it, because 
the penalties laid down in the appropriate 
laws mean nothing as far as these com­
panies are concerned. There may be 
Ra. 1000/- fine or something like that 
which does not mean anything to them. 
Today, as you know, crores of rupees 
worth of our workers' wages, which 
should be deposited by the -employers 
in the provident fuod account and Em .. 
ployees State Insurance Fund, have just 
been stolen. This is daylight highway 
robbery going on and there seems to be 
no means to check it at all. It is admit­
ted in the Report of the Labour Ministry 
on pages 16 to 18 that the arrears in 
the provident fund i.e. the money which 
is being deductnJ (rom the workers' 
wages but is Dot b.;ing deposited ill the 
provident fund account of the emp]oyees. 
amouQt to Rs. 48 41 crores. This 
money""'bas just been stolen like this out 
of t~ workers' wages, What action has 
been "taken; what action can be taken; 
what action is the Government capable of 
takin, against tbese defaultinll employers? 
Even two news agencies here which were 
statted with the encouragement of tbe 
Governmont-Hindustan Samachar' and 
Samachar Bbarati-do not pay their 
provident fund contributions. These. Dews 
aaencies are in a thoroughly bad way 
now. They Dlay cJose down any day. 
. Financially they are in a bad way be. 
cause they do Dot let that support which 
the other agencies like PTI and UNI get 
from tbe Television or Radio and they 

may close down any day. Even'thero tbe 
provident fund is not contributed by the 
employers which they are legally bound 
to do. In the ESI the arears amount to 
Rs. 52.32 crores, according to the'Labour 

. Ministry's own Report. What better 
proof can there be that in the present 
scheme or things at least the Govern­
ment is powerless? If some people do 
not like the word impotant, I use the 
word powerless. It dees not have any 
bad implications as the Member over 
there seems to be suffering from or is 
having complex about. Unfortunately, 
the Ministry - the Minister knows it -very 
well and I have every sympathy for him­
is virtually not aHowed to do anything 
as far as the public sector estab­
lishments are concerned. The employing 
Ministries or administering Ministries 
are there. They also do not ~Ilow the 
entry of the Labour Ministry into those 
sectors. They are their own masters in 
determining what will be the industrial 
relations. what will be wag" structure 
aod so on in their respective fields under 
the respective Ministries. The Labour 
Ministry can only advise them. Some .. 
times, it can make some recommendations, 
but it has DO power to enforce it. 

One Cabinet Minister who is presently 
holding a very important portfolio in the 
public sector, Stee] Mines and Coal, has 
written a book a few months ago-he 
was good enough to present me with a 
complimentary copy; I very fooli~hly 
forgot to bring it with me; I left it in 
my house; I would have quoted from 
that-in which he has very forcefully 
argued the case for two things - one is 
workers meaningful participation in 
management. That means not just 
putting one trade union representative 
in tbe Board of Directors' and leav­
ing it at that. He bas said that 
from the shop level upto tbe plant lovel and 
higher uP. there nlust be workers' J)arti .. 
cipation in management, otherwise, in the 
public soctor at loast, you cannot bring 
about any change. I do not expect pri­
vate management to agree .to this. But 
Jet us make a start in the public sector 
at least. He has argued it so forcefully 
there that I am temptod to ask him why, 
now wboo h~ i. iocbargc of Steel Mipes 
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and Coal that tbinl. which be bas arlned , , 

so much in that book, i, not beiDI 
implemented in tbat sector where he is 
the presidiog Minister now. I do not 
understand it. He has said that he is 
convinced on the basis of his experience 
of other countries also tb~U without 
workers' part icipation tbere can never be 
a change in the who Ie work ethos and in 
the consciousness of the people who are 
running the public sector. Nothing has 
been done. In t 983, the scheme had 
been prepared and that scheme was sup­
posed to be sent to every administrative 
Ministry and they were asked to submit 
a time ... bound programme to implement 
it. But since then nothing has happen­
ed. I am quite sure that it is these 
employing Ministries, the bureaucrats and 
the Ministers in these employing Minist­
ries, who are basically opposed to the 
ifiea of workers' participation and, there­
fore, nothing is coming back to the 
Labour Ministry from them. Similarly, 
this Minister in his book has argued very 
stronllly. I was glad to find that he has 
argued that the only way to determine 
which is the repre5entative majority 
union where there are a number or , 
union~, is by the method of secret oallot. 
He said there was no other \\ay to do it. 
And our hon. Labour Minister who is 
sitting here, has been the Labour 
Minister of Andhra Pradesh for a num­
ber of years. That is the one State in 
which he. as a Labour Minister. has 
introduced and implemented this method 
of secret ballot. It is in general vogue 
there. I hope my friends from Andhra 
Pradesh know that t It is by secret 
ballot that the bargaining agent, the 
representative union is determined So, 
I have ~een asking Mr. Anjiah in a' 
joking \lay that "Jf } ou could do this 
in Andhra Pradesh when you were 
Labour Minister there, lh, n now that you 
are presiding over th is important Central 
Mioistry. why don't you exert al1 your 
stre"gth and efforts to see that similar 
type of legislation and scheme is intro­
duced throu~ hout l'''e country? Let us 
begin at least· with the public sectc>r. tt 
But J do not knC'w what the difficulties 
are He does not tell us. I think per­
hI;' there is some ~pposition.. We know 
there it oPPosition from some trade 
uaiODl. At ieaat ODe Centra) trade 

union, that is, the INTUC. is oppoted 
to this idea of secret ballot. Secret 
ballot' is 'considered lood oDouah for every 
other type of election in this country. 
Begioning from Panchayat to mUOICI­

palities and corpor.atioDs to Assemblies 
and Parliament, secret ballot is the 
accepted method by which peopJe are. 
chosen but only when it comes to the 
question of selecting the majority union 
or the bargaining agent from a numbor of 
unions, there is this unreasoning opposi­
tion to the idea of secret ballot and then 
the multiplicity of unions is continuing 
which I do not like at all though I also ..• 
\ 1 nl errupt ions). 

SHRI DAMODAR PANDEY: May 
I interrupt you '1 

SHRI INDRAJIT GUPTA: Yes, 
certainty. 

SHRI DAMODAR PANDEY: 
1 NTUC have never opposed secret ballot, 
INTUC has simply said that only the 
members 'of any union can elect their 
representative union. How can the per­
sons who do not believe in unionism, 
who are not members of any union, de­
cide the fate of a union '1 So, I NTUC 
simply says you determine whether a per­
son is a rr.ember of any union or not. 
If he is a member, he has every right to 
eJect a union. The p~rsons who do not 
believe in unionism, who are not members. 
of afilY union. how can they elect a 
union '1 

SHR} INDRAJIT GUPTA: The 
interruption is longer than my speech. 
Anyway .••.. . (Interruptions). 

SHRI DAMODAR PANDEY: As a 
S~crctary of INTUC it was my duty ••• 
llnterruplion.r). 

SHRI INDRAJIT GUPTA: Yes, it 
i~ your duty and I leave it to the Labour 
Minister to tell you, He does not belong 
to my party. I leave ~t to him to explaiD .•• 
(1IItl'rruptions). Oh' I did not int~rrupt 

you when you were speaking. And let 
me tell you that 'if the workers know that 
sueb a achcmo of secret baUot is seriously 
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lOin, to be implemented everywhere, you 
will not find Ihis phenomenon of peopJe 
who are not members of unions. Every­
body will join some union. At present, 
it does Dot matter whether there are half 
a dozen uoions, they do not care. Th is 
is not hetping trade unionism in the 
country at all. 

The other point which has been men­
tioned here is regarding the. huge volume 
or unemployment which is being caused 
directly by closures and Jock-outs, At 
the moment, according to this Report, 
there are 491 large units which are sup­
posed to be sick, 1 2 S 6 medium scale 
units which are supposed to be sick and 
78,363 small units which are supposed to 
be sick. All these units are lying closed 
in our c_ountry. I do not know if such a 
phenomenon exists in any other country. 
even in an under· develored or a develop-
ina country. But bore', in our 
country, on such a b'g scale. 
nearly 80,000 units are being kept 
closed by the employers aD tbe ground 
tbat they are sick. And how much bank 
credit is tied up? Apart from the ques­
tion of unemployment, outstanding bank 
credit is tied up to the extent of over 
Rs. 3,000 crores because of this closure. 
I know tbe Labour Ministry by itself 
cannot do anything on it. It is a ques. 
tion which is tied up with the industrial 
policy and the financial policy of the 
Government. 

The Prime Minister and the Finance 
Minister have made some very brave 
utterances that they are Dot going to 
allow bad managements which declare 
indusiries to be sick and close them 
down. Tbey said that they will not 
allow such state of affairs to continue. 
Bad management should be driven out of 
circulation. But we have yet to see any 
concrete steps taken in that direction. 
Thinas have come to such a pasl DOW 

tbat sixtccn jute mills arc Iyiol closed in 
Weat Bengal. This question has been 
debated in this House. All tbat we have 
asked for il Cor a high. level conference of 
the Seale Govornments, the Central 
Government, the employers and tbe trade 
unions to ait toaetber aDd, fiad ,ome way 

for gettidl these tnin. into operation 
again. It was ag~ed to, bot by this 
Minister, but by the Minisfer of the 
SUPl"ly and Textiles that such a con­
ference would be cat1ed on an urgent 
basis. One month bas passed and we 
do not know anything further about it. 

Now, workers in the jute industry, 
jncluding the Union affiHated ,to the 
INTUC, have jointly decided-I do not 
know whether it will help them-·that on 
17th of this month. j,n ten days' time, 
they are going to observe a one-day 
general strike in West Bengal as a mark 
of protest against this continued closure 
and agaiast the deliberate design of the 
employers to ruin this industry comple­
tely. Even before that strike takes pJace 
on the 17th I appeal to tbe Government 
that at least it should announce that it is 
real1y going to hold that conference. It 
should also announce when it is going to 
hold it and where it is going to hoJd it. 
If the Government is not prepared to sit 
down with the partie, concerned to dis­
cuss the crisis, what can Mr. Anjiab 
do by it? Anyway. 

One thing I would say to Mr. Anjiab, 
if he does not mind, There has been a 
lot of talk that we have to take the 
country from the 20th century to the 
21st century. We must march to tho 
21 st century. It is very good. I do 
not quarrel with that. In any case his­
tory will take us to the 21 st century, 
whether we like it or not. But 8S far as' 
the wa~e policy is concerned, at least we 
should not go back from the 20th cen­
tUI y to the 19tb century. 1 think 
Mr. Anjiab has been wrongly ad-
vised if be is deciding tbat the 
main method of wage determination in 
future should be wage boards Blain. 
We have overcome that phase and period 
of wage boards. There was a period 
when we bad wale boards in practicaIJy 
all the major industries, but tbe experi. 
ence of that was such tbat all the trade' 
unioDs unanimously agreed tbat 'we 
should 10 in for col,lective barpioiDI and 
bipartite DC8otiations and settlements .. 
And lucb sottlemeot have takeD 

• pJaco over tho last tbree or 
four yean, asd IUCGeesfuJly in lD1Uly iadu .. 



tri~. ineludins. many p'ubl1c' sector 
"ndustries. Mr ~ Oamodar Pdodey 'tiiows 
it He was a participant in those negotia­
tions. coUective bargainiogs, bipartite 
n~l·otiations and collective agreements. 
This is nearer to the 21st century tban 
the wag~ boards. ~Vage boards' can be 
set up in such induslries where there is 
an un-organised type of industry, which 
is scattered all over the country with 
small number of workers in each unit and 
where it is difficult for them to combine. 
In such particular cases the wage boards 
can be considered, say, if the employees 
themselves want a wage board as, I am 
told. the journalists themselves want tJlem. 
If they ~ant it, I do not mind, but in 
general principle the option for a wage 
board is a retrograde step compared to 
the method which is followed all 
over the country, in the advanced 
countries with whom we are trying 
to catch uP. That is why wage 
boards or tribunals or adjudication or 
compulsory arbitration are a retrograde 
step compared to the bipartite negotia­
tions and collective agreements. There­
fore. I would beg the hon, Minister not 
to go back from this method wh;ch' has 
proved Quite successful and \\. hich is the 
best method of gelling industl ial peace. 

16.00 brs. 

( think there is one law which should 
be repealed because it is proved usele~s. 
Apart from being, in my opinion. a 
reactionary law and anti-Jabour law, it is 
proved to be quite useless and that is the 
EssentiaJ 'Services Maintenance Act. 
According to that. any strike can be 
declared illegal. Any industry, any type 
of occupation or profession can be defined 
in that law as an essential s~rvice and 
au,tom~ticalJy strikes in that become 
ill~,al and if anybody participates in that 
so-called illegal strike. then he will be 
subject to SO maoy types of penalties 
including i~priSODmentt fines, dismissal 
from service "and so on. The idea at that 
t;m~ that was said to us when tha·t Bill 

" W~ broUlht here was that this will be a 
very effective de~erreot to strikes. It has 
Dot bren ~ dettrreot .to strikes at all. If 
y()U (lon;t remove .he basic cauSes of 
discontent in this country, "* can 

legisJate a hundred. laws which are ..,.", 
reJ)reslive and stiff aDd stronl Jaws, but 
workers won't bother about thole thin ... 
They are prepared to go to jail, they are 
prepared to \ lose their jobs, but if their 
discontent is not removed, tben this is Dot 
tbe way by whioh strikes can be penaUsed 
and suppressed. So, I would laY, ud 
even by tho National S~urity Act which 
we were told here at the time of passins, 
which we opp.osed tooth a.nd nail, ·that it 
wiU never be used against Jabour unions ; 
it is meant for those people who are 
damaging the security of our country and 
it will never be used against trade unions. 
It is being used, it has been used. The 
latest example I can give you is, the 
G.eneral Secretary of the Tata Oil MiJls 
Union (TOMeO Union) in Bombay, 
Michael D'Souza, who was arrested and 
detained without trial under this NSA aDd 
locked up with the whole lot of criminals 
in Nasik jail. I made representations 
about it, then after a couple of months 
he has been released, but what business 
was there of anybody of the Administ­
rat-ion to use this National Security Act 
powers against a legitimate trade unionist? 
He was not doing anything against tbe 
security of the country. They could not 
bring any charges ,'gainst him also. Just 
bccau5e some employer - in this case the 
Talas were complctining .against him, they 
wHl com.plain against any trade union 
leader who opposes them, and the police . 
were in collusion, they got him locked up 
on a false charge. Tbis kind of tbing 
should not be permitted to go OD. 

Sir, I ~ave only two or three points to 
make. One i1 the gap between ,the 
general wage level in Our country and the 
wage leve. in the advanced couDtries 
which we wanted to narrow, to bridge, by 
raising our standards and wages ia fact 
has got widened The gap has got 
widened. That is why India is DOW 

regarded by so many foreign investof S, so 
many multinational companie» abroad 
as an ideal place to come and invOs~ 
because it is a paradise of cheap Jabo1ir. 
Where will they get cheap labour? They 
cannot aet it in USA or West Germany 
or Japan or Britain or an),where else. and 
that is wby thds~ cOMpanies are TUlbina 
here. They want 'to come and invest aDd 
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be able to make more profits and then 
take ou·t their profits and also export 
from here. The basic cause of the cbeap 
labour conditions in India-we talk a lot 
about high wage islaods. There is not 10 

much talk about this nowadays, but a few 
years ago there was a lot of talk 
about the public sector workers who 
are Jiving in high wage islands and 
enjoying· benefits and all that. or 
course, nobody gave it to them as an act 
of generosity. They got it through their 
organisation and their struggle. But 
wbat about this buge unorgaoised sector ? 
I do not want to repeat what many 
Members here have described in harrowing 
terms the condition of those people. In 
this Report it is admitted that even in the 
building and construction industry there 

. is no law. You see the worst exploited 
people who live on the footpaths of Delhi 
and if you take a walk in Delhi, you 
cannot avoid seeing all these poor people 
who have come from Raja~than and 
Madhya Pradesh and villages around 
their women, their children and every: 
body on the footpaths because some big 
five-star hotel or some big building is 
built there, they are working there, 
carrying stones and mud on their heads 
f~om morniog to night, they tave not aoy 
ktnd of laws to protect them, they have 
no security of auy kind, tbey have no 
medical carc, they bave no housing, they 
are sleeping on footpaths at night with 
their little children and women. The 
crushing weight of unemployment in our 
country is the primary factor responsible 
for keeping the wages down. You can 
never improvc the wage level in our 
country if there are so many millions of 
unemployed peopl" who are willing to 
work for a pittance. So when children , 
below the statutori ly permissible age aro 
working in the factories in Sivakasi in 
Tamil Nadu making fireworks and 
matches. an attempt was made by the 
Government there to ban them and to 
say, 'No, the law will be 'tricUy enf\)fced, 
children below a certain aae will not be 
allowed to do this work.' 

What bappened? The mothers and 
fathers came out in a protest demonst­
ration saying that if these children are 
prevented from \\'orldna there, the .little 
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money which tbey oarn aDd which is a 
supplement for the family income, would 
be stopped. The)' insisted tbat tbey 
should be allowed to work. One hon. 
Member said just DOW that these children 
should be in schools. These little chHdren 
should be in schools. They should be 
educated to become citizens for the future 
They arc workins like tbis ! · 

Shri Mool Chand Daga spoke about 
tho children working in botels aod as 
domestic servants in houses and all that 
It is quite riaht. It is very difficult t~ 
organise them because or the bUBe 
volume of unemployment. An employer 
can' aet rid of one child or one women 
and there will be ten others waiting to 
work, even for low!r wages! This is a 
horrible condition Wtlich is prevailing and 
if the Labour Ministry is not able to do 
very much with the big organis!d 
employers or with the public 'sector 
managements because they do not . bother 
about the Labour Ministry. please at least 
see for the welfare and uplift of the 
unorganised labour. We will be grateful 
and we will help you in every possible 
way to do someting in this regard. These 
agricultural labourers are agitating for so 
many years for a comprehensive legislation 
for them. A comprehensive law governing 
1he broad conditions of agricultural labour 
should be passed by Parliament Then 
we will see how the State Governments 
fail to take it UP. But no comprehensive 
legislation exists. There are some good 
State laws governing the co lditions of 
agricultural labour. In Kerala State, 
there is the relative law which gives them 
social security fixing their wdges and all 
that, statutory leave and f'ocial security 
and all that. But we should have some 
Central guidelines, some Central pressure 
should come in tbe form of a compre. 
hensive leaislation. Otherwise, these people 
are living below the poverty line for years 
and years. The Government itself admits 
that nearly 48% of the population is 
livins below tbe poverty I ine. How can 
tbe country progress? You are seeing 
only some progress on the surface, tbat 
we have got big factories aod science and 
technology. Yes. We are proud of our 
arowth in science and technoloy. Surely 
and technicians and 10 00. But tho fact 
we are proud we hav~ very 1000 eBainlers 
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of the lJlatter II that 'miJUons and miUions 
~f pe()ple in this country who cannot get 
two square meals a day are : acting al a 
dead weight aD ,our entire eCoDomy~ 

Even the domestio market in India 
cannot develop because the people have 
DO purchasinl power. Maoy factories are 
closed down for tbat reasoo. They cannot 
sell their loads. Who will buy them? 
People do not have money to buy one 
pair of shoes in a year. The poor people 
in the countryside canDot bU)' one sari 
for their women in their houses. How 
can the industries in this country survive? 
Are they going to survive only on the 
basis of export? Export has become a 
magical slogan. "Produce everythina for 
export"! But you cannot export as much 
as you want because the markets are 
closed to you. 

You are fighting against a hOJtile 
environment also where protectionism and 
trade barriers and tariffs are impos:d 
against countries like India, where you 
caonot .ell your goods and textiles 
because those advanced countries have 
closed down their markets and they are 
not allowing you to go there. What will 
you do? 

You cannot sell in your country 
because your people are too poor to 
buy! 

Shri Datta Samant was speaking the 
other day about the textile strike and he 
very correctly said that the Bombay 
Industrial Relations Act which has, of 
course, lateor been extended to Madhya 
Pradesh and Gujarat also, is the primary 
factor which was responsible for that 
strite because you would not accept 
secret ballot. You would Dot accept any 
democratic method of allowina the 
workers to choose which union tbe, want, 
One 'Union is the rubber scamp of the 
Government and of tbe employers and 

. that union i. impoeed on tbe worker. and 
you saw what bappened in Bombay. 

'People reYOlted •• aiDit that aftor a time. 
'Of coone, Mr. Datta Samant~ I am au're, 
. hal also pOftdered over the qu.tion u to 
:'bow: wbcn;a .trike toot place in the 

billest' tc'xtile centre of India ,and when 
62 mills were closed (or one aDd a balf 
years, why there' was DO shor'ta., of cloth 
in tbe market. 

I wrote some letters during the strike, 
Dot to Shri Datta Samant, but to one of 
his lieutenants. Perhaps Mr. Samant was 
too big a man to reply to me. 

But tbe lieutenant Rod I carried OD 

some correspondence beca use we were 
supporting the strike. I am not bothered 
about anything else; I am only bothered 
about the worke rs. H ow could tbat strike 
possibly succeed? If the effect of the 
strike is this that there is no shortage of 
clotb in the market, how could the strike 
succeed? It was a question of tbe 
powerlooms as Car as I have understood, 
the powerlooms which bave expanded on 
such a huge scale that many of them are 
being run from behind by the big 
milJowners; they are making the cloth in 
tbe power looms aDd the ,mill-stamp is put 
and sold in the market. This growth of 
the powerlooms, where the workers are 
not so organized, led to the defeat - he 
may resent my using the word 'defeat'­
led to the fizzling out oC the strake wbich 
is a painful thieg for any trade union in 
this country. If a. big strike like tbe 
textile strike jn Bombay is broken like 
that by 'tlie empk>yers _. and you have 
heard what they were doing after the 
strike to the workers-it will inevitably 
affect the textile industry in the other 
major textile centres.: 

I may tell the Minister tbat this drive 
wbich is loins' on in the name of 
rationalisation, reducing the Dumber of 
workers, increasing' the workload and 
all these th.inas may be very lood for tbe 
profits of the employers. but it will add 
to tbe volume of unemployment in this 
COUDtry. And with tbe hUle backlol of 
uDOID.plDyment wbich i. growiDI from 
year to . year. it I is Dot possiblo CVOQ to 
"keel' the economy· arowina on a stable 
basis, and you ,will Dot be able to rai. 
the level of wales' ; you will be invitiDJ 
tbe multinationals and. foreign companies 
to come here aod mint money out of tbe 
cheap labour. It aU becomoa a vicious 
Q1rcle. 
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MR, 'eHA.taMAN: PI .... conclude. 

saRI INDRAJIT GUPTA: Two or 
three more points only. 

, Why Dot live up tho Bill which you 
are proposing to bring? I find that you 
are still propoJina to brina at some time 
or the other a .bill whose effect is to 
remove the employees working in 
hospitals, ed ucational institutions aDd 
other institutions from the purview of the 
Industfial Disputes Act. Why should 
you do that '/ They are employees~ they 
arc workmen. Why should they be 
deprived of the benefits which are avai­
lable to them under the Industrial 
Disputes Act-the machinery of concilia­
tion, arbitra tion and all that? \\lhy 
should they be deprived of these, I do 
not understand. Automatically, any 
strike or stoppage of work by them is to 
be banned. It bad created a big agitation 
throughout the country at the time when 
the Bill was pending here:: in the last 
Lok Sabha. Then it was not passed 
because the Lok Sabha's life came to an 
end. I would humbly request the hone 
Minister not to revive that Bill. It will 
Dot help to improve matters at all. 

Secondly. do away with the salary 
'ceiling on bonus. You have improved 
the Bonus Act, no doubt, by saying 
that people receiving upto Rs. 1600/­
wilt qualify for bonus. Previously 
they were getting it on the basis 
of Rs. 750/-. But now above Rs. 1600/­
nobody will get any bonus. [say that 
alJ those people who come under the defi­
nition of 'workmen' or 'employees' should 
get bonus. I am not pleading f or the 
management people; not at all. But 
any worker or employee who comes with­
in the purview of the definition should 
let it. Many cOlne within the purview 
0" Rs. t 600. But some of them are earD­
ina m~h more, they ate earning 
·Rs. 2,000/- or Rs. 2,500/-. Why do 
you grudge it to people who are skilled 
workers, who are highly skilled workers 
flOW. You are trying to modernise your 
induStry. Therefore~ you a,rt boURd to 
,et More and more of tbis ty~ of people 
now W.\I) eire g'.)ing through various types 

of .traiDi~ im.provlns their skill sand 8r1l 
tb,t, and who are working with very 
sophisticated machinery,. They are bound 
to earn mor.e. Wby do you grudte' it to 
them '1 Why, in the case of bonus only, 
should tbey be cut off? Therefore, I 
would req uest bim to remove the coiling of 
Rs. 1,600/-. Everybody who is a work .. 
man or an employee should be eliaiblo 
to get bonus. 

Tbirdly, as far as I know, you bave 
got no office of the Regional Labour 
Commissioner in Goa. We are gettina 
lot of repr.esenlations from them. Goa 
is a big mining centre; it is a port and 
o ock centre. It is e!li\)ential that thero 
should be a functioning 0t1ice of the Re­
gil)nal Labour C.).ll nis~ioner directly 
under the Labour Ministry there because 
these sectors are sectors they are SUppOSe 
ed to look after directly. 

Lastly ~ 1 have one suggestion to make. 
It is good that the consciousness of the 
country and the people has been 
shaken to a great extent by the Bhopal 
disaster. Before that nobody cared a 
hoot about it-the pollutions, hazards 
and dangers of chemica Is and gases and 
all that. But this horror that took place 
in Bhopal has awakened the people and 
people are more anxious and aware of 
these th ings now. I say to the Oov<rn .. 
ment-this is the proper time when in 
all factories which are manufa~turing che­
micals. gases or other harmful toxic sub. 
stances you should levy by la\Y as you 
have done in the case of other industries 
a cess. That cess should be levied on 
such type of hazardous factories and the 
money collected. from that cess should 
go into a fund which should be used to 
enforce the provision of adequate safety 
measures and adequate precautionary 
measures in tbis t)pe of industrio$ so 
that in fu ure this kind of so-caHed acc.i­
dent. does not occur brinling to d.ca~h on 
a la"ge scale not only to the workers 
emp'loye6 ,thero but alap. to . the people 
Jivift8 a round. So I "load for a cess OD 

tho chemical aDd lWisoDO\ll lalOl a,J¥l 
other toxic ·suhtance. lactoriet ~ 
ute that ·mo_, to enforce . 'Qt; ... 
pollution· mea"_ aftd •. feU' ~.w:.s 
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10 that .,.oplo can ~ safe to future. 

[Trans/atlon) 

SHRI MADAN PANDBY (Oorakb­
pur): Mr., Chairman, Sir, just now 
my collealuo Sbri Gupta bas raised many 
points before the HOUS4; 00 which we 
shall have to do rethinkinl. He has em .. 
phasised the point that the question about 
tho representative union or the bargain ... 
ing agent for cOllective bargain.ing should 
be determined tbroulth secret ballot. In 
theory, the point made by Shri Gupta 
lOOkS cent percent plausible jf a person 
is to be chosen as a bargaining agent, 
but if an organisation is to be made the 
bargaining agent, even Shri Gupta will 
have to think how a person who is not a 
member of an organisation can choose 
that organisation. It does not se:m to 
be proper if p~r,sons like you justify it. 
The method of secret ballot should nevc:r 
be adopted for collective bargaining. 
The I.N.T.U.C. has taken the stand 
that it shOllld be done through verifica. 
(ion. There is also the check off sy,tem 
which should be adop!ed. There is no 
0ther method to elicit the wishes of the 
worker in the real sense. 

The worker will fill up a form and 
tbe mill owner will deduct the member­
ship fee from his wages and give it to 
the union. There cannot be a better 
method than this. I would request Shri 
Gupta Dot to insist on election through 
secret ballot but instead think of some 
other method in the interest of the 
w,orkers. 

Our learned friend, who has just now 
spoken. finds impotency everywhere. But 
an effort has been m1de in the Depart. 
ment of Labour to· do whatever 15 
possible, under !he law. It is of 
cOurse true that hindrances are lIkely'· to 
occur when we try to do many things 
some people. but which we start doing 
which may not be desired by according 
to our wiShes at some phces. 

DOlI Sbri ~,ta op' feel that. the slep 
\G ... 0 the lUuit for bon,,, fFOP) R •. 7$0 
-to It:I ~ ,t~ is. measure aimed "at beao ... 

fhing the workers through labour lelis ... 
lalion? III it a matter of potency or 
itl'!potcocy? Both· you aO'd we should 
think over it unitedly as to why, should 
this limit be raised from Rs. 7 SO to 
R.s. 1 fOO. Our Government and this 
·House as also the Labour Minister, 
who is present in the House should think 
of removing this limit. Similarly. other 
provisions· which have been made are 
simply beiog repeated here in this Houle. 
I do not want to waste the time or the 
House by repeating them, but, at the 
same time, I certainly want to draw the 
attention of the HOtJ$c to some, speci­
fic issues. 

A basi c lacuna tha:t I see in the labour 
legislation whic h we enacted in 1 947 
after attaining Independence is that the 
,·entre enacts a legi ,lation and the same 
legislation is also enacted by the States 
and ( feel in this duplication there are 
two enforcem ~nt m:\chineries which 
work one at the level State another at the 
central level for the same job. It leads 
to difference ·of opinion in many matters 
resulting in difficulties In th'! implemen. 
tation of Jaws relating to labour. 

I want to give some examples in this 
regard and ( hope the hon. Labour 
Minister will certainJy pay attention to 
them. Sir, the Artifi.;ial Limb ·Manufac­
turing Factory is lo.'ated in Kanpur. 
The workers of that fac,ory rais.!d some 
demands and an agreement W.lS reacbed 
with them, but th4t agreement was not 
honoured. This is a ycry bad practice. 
The hon Labour M·t,,_r shou14 find a 
solution to it. As til It agr :ement was 
not honoured. the workers ,",g,lin rai~d 

their d~mands and a lock out was dec­
lared on 2.lnd March According to tbe 
rules and regulations, the permission QP~­
nion of the Regional Labour Comm·,is­
S1o~r sn~uld ha"e been sought, bcfQ~e 
declaring a lock out, as the F~tOfY' is 
Gw~d by tho Cen'ral Govornrnef.\l. 
What to talk· or &eekiog the opinion of 
the ROIion ••. Labour, Com,mi,s,oner. )lis 
opinOIt was ignere<l w.llea giv;Oo. Tbe 
,,"our ·Depar&me:Qt . al)d the· R48iOAlI 
Labour CommissiOilcr have iafqr~, me 
tnat a a'umber' of meetiop were caUed to 

• ), " ~ " h 
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settle this dispute, but tbe officora ,did 
Dot attend those meetinls. 

Today, aU factories are in similar 
condition and we are facina a lot of diffi­
culties in this regard. We do not know 
how to catcr to the whims of the private 
sector people or those of the public sector 
officers. I am unable to understand it. 

When the proprietor of a private sector 
Company receives a strike notice be 
tries to hold negotiations. He Iwould 
either overawl us or would yield ulti­
mately. But the executive of tho public 
sector sitting on tbe top does not bother 
about how many mandays are being 
lost, or the loss in production and be is 
least bothered about the extent of loss 
which may run into crores. I have ex­
perience of it. I want to submit 'to the 
bon. Labour Minister and my hone 
colleague, of this House that Dotice of" a 
strike was given by some trade unions 
on 19th January 1984 in the big public 
sector industry located in the southern 
part of Mirzapur where some big private 
sector industry are also located, The 
PI ivate sector people created such condi­
tions for this 19th January strike that 
one of the unions which had siven the 
strike notice held a dialogue with the 
proprietor .. d the workers on their own 
and witbcIreW the notice, but when we 
talked' to ','I~be executives of the public 
leCtor industries regarding the strike and 
asked what were they doing, they replied 
that those ~~();.~ted to go on strike 
might 10 ahea~ I~} it. If people wit h 
this attitude 'Are to run the public sector 
what would be its future? They them. 
selves bre the biggest enemies of this 
sector. This House is of the vie.w that 
the public sector should continue. it 
should grow and flourish, and it should 
rUD efficiently in all fields.' We are it's 

, supporters But. if no corrective mea-
lure is taken to improve the public 
sector t the very economy of, this country 
is in jtJopardy, leave aside our industrial 
relationl. ' We have an admirable perlOn 

.. , ira OUt bon. Labour Minister, we praise bis 
poliett. Hd ItepS, but if tMIe policies 

are not implemented correctly. the in­
dustries whieh are now running will be 
closed down. Therefore, jf you are 
thinking of, enact ins laws, do not, 10 in 
ror this patch work. The Industrial Dis. 
putes Act and the Factories Act which 
were enacted in 1948 or before, need 
to be enacted a fresh. 

Secondly, there should be coordination 
between our Labour Minister and the 
various departments 'under which io­
dustries are being set up in the public 
lector as also between the Labour Minister 
and the Department of Industr ies. He 
should issue a directive to the effect that 
Industries Ministry in the capacity of 
owner, should j slue instructions to their 
personnel that thc= labour laws should not 
be flouted in any way. 

J have many things to say, but since 
the beJl is ringing, I suppot these Dew 
mands with these words and urge the 
hon., Labour Minister, that on the line 
of the steps already taken by him, stern 
measures should once again be taken 
against those who violate the law. 

··SHRI C. SAMBU (Bap<atla): Mr. 
Chairman, Sir, We are discussing the 
Demands for grants pertaining to the 
Ministry of Labour. Ours is an agricul­
tural country. Mure than 60% of our 
population depends on agriculture. The 
percentage of agricultural labourers is also 
more than 60. Though they constitute 
more than 60% these agricultural labour­
ers have not been getting any attention 
sofar. No justice has been done to these 
people. The Government says that it is 
extending e\ery help to the people. But, 
in reality, no help extended by the 
Government is reE-.ching them. To this 
day, to their misfortune. they remain as 
unorpnised labour. No effort has been 
made 80 far either to organise tbem or to 
recognise them as orpnised labour. 
These people do not have. eyeD the 
minimum basic facilities needed for 
human heiDiS. They have no medical 
facilities. They have DO edu~ational 
'facilities for' 'their cbildrea. Sit, you 
know very well, that these agricultural 

··The lpeech was oriainatly delivered in TelulU. 
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labourers will be out of employment fot 
'6 months in an year. 'Out ina the lean 
months, when there are no agricultural 
activjties they lead a very miserable life. 
It is very difficult for them to make both 
,ends meet during this lean period. 
Hence I sUlsest that efforts should be 
made to encourage them to start small 
scale and cottage industries.. Banks 
must come forward to grant loans 
liberally so as to enable them to persue 
other occupations, so that they stand 00 

tbeir on fel!t. I request the Hon. Labour 
Minister, through you Sir, to provide 
them alternate employment during the 
period when there are no agricultural 
activities. Sir, on Telugu Desam party 
after coming to power tried its best to 
help these people in every possible way. 
Their children are being provided with 
Midday m~als. Cloth is being supplied 
to them at subsidised ra tes Houses are 
being built to provide shelter. The 
centre should implement these welfare 
measures throughout the country. This 
is my request to our Hon. Labour 
Minister. 

Sir, Handloom industry is next only to 
agriculture in our country. Our Hon. 
Minister T. Anjiah wa§ the Chief Minister 
of Andhra Pradesh. He knows only toO 
welt pitiable conditions of the handloom 
markers They are leading a very mise­
rable life Sir,_ these people have no 
facilities whatsoever. They do not get 
the required raW materials like dyes and 
yarn at reasonahle price. Even after 
facing all these difficulties they produce 
cloth~ but tbey do not get remunerative 
price for it. It is most unfortunate. 
Tbey sell the cloth for a very low price. 
They do not get fair wages for their 
Jabour. They are completely in the 
hands of MaSler weavers who employ 
them. They do not got proper wages and 
what is mor",' even these pallry waaes rue 
Dot paid to them in time. They do not 
paid a proper price for the cloth weave 
with 50 much 1abour and dedicalion. 
Du: to the encouragement given to the 
Mills cloth, no one prefers these days to 
buy bandloom cloth. As a result these 
poor weavers do not got buyers to 
purchase tbeir cloth aod thus they are 
faciol starvation. In prakasham Dittrict 
of Aodbra Pradesh. there are laths or 

weaverl. All these weaven are starving 
now. These weavers produce quality 
jacquards. Unfortunately tbe jacquards 
are no more exported now. Thus tbey 
are tbrown out of employment. I take 
this opportunity to request tbe, Hon. 
Minister to start exporting once a,ain 
these jacquards and save tbe weaviDI 
community. It will go a 10Da way in 
helping tbese people. 

Sir, the ITO factory at Chi rata, whicb 
happens to b, in my constituency has 
been closed dowD. As a result of it, 
nearly S ~OOO persons have been tbrown 
out of their employment. It is lurprisinl 
to see that the polity of Hire and Fire is 
still being practiced by many unscrupulous 
industrialists in this country. These 
5,000 workers are on the street now, 
They are at the mercy of the management. 
It appears that this factory is being 
shifted to some other p1ace now. This is 
gross injustice. These workers are on 
the verge of st~lrvalion now. I hope the 
Hon. Minister, Whl) knows the difficulties 
of poor labourers, would not allow such 
a thing to happen. I hope that he would 
take steps to see that this Company 
functions once again and all the persons 
are laken back. In case this does Dot 
happen, these 5,000 displaced workers 
must be given alternative employment. I 
hore the Hoo. Minister will .attond to 
this problem without any further delay. 

Sir. beedi industry is an important 
industry in this country, for it provides 
employment to lakhs of people. In 
Andhra Pradesh, Karnataka and Tamil 
Nadu, there are a large number workers 
engaged in this industry. The poor beedi 
wOlkers arc at the mercy of middle moo. 
They have no identity cards. Tney work 
day and night only to ~et a paltry waae. 
Government should not allow such a 
thing to continue any more. These 
workers have no facilities whatsoever. 
Tnough the Govern '-.ent is collecting 
cror~s of rupe:s through Ces~ levied on 
tbis indu~try. it is practically doing 
no~hillg for the welfare of the bcedi 
workers. The Government should take 
up welfare measures like providing them 
medical and educational facmtie~. The 
Government should also take up the 
construction of houses for lheso 
workers. 
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Sir, the conditions of fishermen are 0,0 

Jess miserable. Andhra Pradesh has got 
a 'vast coastal Hne and hundreds and 
thousands of persons are .engaged in this 
industry. These fisher men are not 
aetting a remunerative price for their 
catcb. It is one of the reasons why even 
after working so hard, they bardJy can 
afford a square meal a day. Mitidle 
men make their pressure felt in this 
industry also. Middle men are exploiting 
fishermen in ever y manner. They supply 
boats and nets to the fishermen and later 
compel the fishermen to sell their catch 
to a threwaway price to them. This kind 
of exploitation should not be allowed to 
continue any more. For that, it is neces­
sary to supply to them boats, and nets in 
time. Financial institutions and other 
corporations must come forward and Jend 
the money IiberalJy to fis"ermen so that 
they can have boats" nelS etc, of their 
own instead of depending on the middle­
men. Also, it is necessary that the 
Government should see to it that they 
get a good price for the fish. Sir, I want 
to mention one more thtng here. At 
prucut the fishermen are heing allowed to 
fish with in 5 Kms range. Thou~h this 
range of 5 l{ms "i~ exclusively reserved for 
them, quite'often: it so happens that the 
mechanised 'boats enter these waters and 
fish in it, destroying the country boats 
etc. used by the small fishermen. Hence 
I request the Hon, Minister to see thal 
mechanised boats GO not enler the 5 Kills 
ranse excluEively H'served for small 
fishermen. It is very much necessary tn 

protech the interests of small fishermen 
Mechanised boats shrulci not be permitted 
to fish within 5 Kms from the co;.tst at 

any cost. Arrangements must be made 
to provide security 10 small fishermen to 

'catch fish within their range. 

Sir, 'Oramodaya' is a programme 
devised to benefit the educated unemploy-

, ed in our village. Now this programme 
is confined only to the educated youth 
who are unemployed. Thus the b~nefit 
acuring from it is very much limited. 

, This scheme must have to be extended to 
others who are ITI trained. or sk iJled 
workers. If it is to be really meaningful. 
This proaramme should cover all the 

persons who are trained in various oCcu­
p;.rions such as rna§onry, carpentry etc. 
Banks must come forward ,to extend loans 
to all the persons who wan'ts to persue 
their own trade or skill and start small or 
cottage industries. It will help in the 
rejuvenation of cottage and small scale 
industries in our vilhlges. It wiJl also 
reduce the. burden of unemployment to a 
considerable extent. The Gramodaya 
programme will realJy become meaninaful 
theD. ' . 

Betal nut industry is another small 
scale industry in which thousands of 
persons are engaged. The cond,tions of 
the workers of this industry are very 
pitiable. These persons have no identity 
cards, While traders and other middlemen 
are earning crores of rupees by exploiting 
these people, the persons who work 
round the clock are starving. The 
cond i 1 ions of the persons who are 
engaged in this industry must improve. 

. The identity cards for these mu~t be 
issued and they must be saved fr()m the 
exploitation of the middlemen. I hope, 
the Hon. Minister would do it. 

Sir. unless the industries in this country 
are decentralised, it is very difflcult to 
solve the unemployment problem of the 
labour All the industries are located in 
and around major cities like calcutta, 
Bombay and Madras. This over con­
centra lion of industries is causing many 
problem, If the industries are shifted to 
backward slates like Orissa and Andhra 
Pradesh. it will contribute not only for 
the de~'elopment of backward re~j()ns but 
also considerably lessen the unemploy­
ment. Bombcty is known for its textile 
industry. The main reason fro that i~ 
its climatic conditions and th~ availability 
of cotton etc. Sir, in my own State, 
Prakashan District is very congenial to 
cotton growth. Cotton is being grown 
there in large quantity. Since It happens 
to be on the east coast, the weather con­
ditions, are very favourable for tbe deve­
lopment of textile industry in that area. 
Hence I request the Hon. Minister to 
shift some of the cotton Mills to that 
area, J also request that all th~ textile 
industries be located here in future. With 
the : uniform diatribut\OD ot, ,industries 
throught country, thero win a uniform 
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development of all tbe regions. It will 
also contribute towards easing tbe uo. 
employment problem amona the labour of 
va rious resions. 

Sir, before I conclude, I once again 
request o~r Hon. Minister to take steps 
to export jacquards once more in order 
to save our weavers and handloom 
indusfry. I also appeal that Gramodaya 
Programme be extended to all the artisans, 
skilled workers and IT! trained persons. 
With tbese words, Sir, thankins you for 
griving me this opportunity, I conclude. 

SHRI AZIZ QURESHI (Satna): Mr. 
Chairman, Sir, I rise to support the 
Demands of the Ministry of Labour. No 
amount of appreciation will suffice for 
the work done by the Labour Ministry 
and tbe Government of India for the 
welfare and good of the workers through­
out the country. At present this 
Ministry is headed by a very competen t 
person who himself is aware of the pro­
blems being faced by the workers, This 
is a matter of good fortune for the 
workers of the country. 

But, Mr. Chairman Sir, there are some 
historical aspects in this c()untry~ there 
are some unfortunate workers in this 
country who have not been touched upon 
by any of the Members here and I want 
to draw the attention of the hon. 
Minister, through you, specifically to 
them. Sir, I represent the Satna Consti­
tuency of Madhya Pradesh in this House. 
In Satoa a number of cc:ment factories 
are Jocated besides hundreds of lime stone 
factories where the owners are pJaying 
with the lives of the workers. All ttie 
cement factories are controlled by the 
Birlas and the Tatas or their subsidia'ry 
companies. but no anti·dust measures 
have so far been adopted by there com ~ 
panies. Thousaods of maunds or dust 
are raised from these factories round the 
clock, as a result of wbich ' this dUlt 
remains overcast as a shadow of death in 
tbe surroundinl area. mainly inhabited by 
the workers and tbe other poor people. 

Mr. Chairman Sir. tbe crops, the 
water, the people aad even the caule in 
tbat area are affected by dust but it is 
uofortunate that tin today DO .Wort has 

been made by aoyono to pay attention 
to it. We speak of a clean environment, 
are prevention of polJution but I would 
like to tell you that we are putting to 
death thousands of innocent people by 
slow pOisoning in this manner. The dust 
and smoke of those factories engulf. Lbo 
whole of Satna all the time, whether it 
is tho Mehar Cement factory. or the 
Kamor Cement factory or for that matter 
the Satna Cement factory, it bas created 
hill for the lives of the loeal people, Not 
only this, apart from the cement factories 
owned by the Tatas and the Rirlas, tbere 
are hundreds of smaH lime stOne factories 
where the labourers are beiDg exploited. 
Would you believe that the workers ere 
hired at Rs. 4 and Rs. ~ per day and 
they are made to work and there is no 
one to listen to their grievances ? I woul d 
like to point out that through this slow 
poisoning, we are deliberately pushing 
thousands of innocent people and workers 
of that area into the jaws of death. The 
hon Minister of Labour shou1d pay 
attention to it and should initiate imme­
diate actIOn in this regard. The question 
that would arise is that it is a Stale 
subject. I would like to say that tbe 
constitutional provisions should be amen­
ded so as to resolve this issue. The 
subject of 'Labour' should be included in 
the Union List and should be removed 
from the State List. If you cannot do 
so, at least include 'Labour' under the 
Concurrent List so that your hands are not 
tied and you do not look to the States. 

The story does not end here. The 
Second poi nt that I am gOing to make is 
very important. Thousands of workers 
of this arta work in factories whether it is 
Satna Cements or Mehar Cements or 
Kamor Cements or Asbestos or Sarna 
Cables, The factories that are owned by 
the Tatas and the Bir)as do not provide 
employment to the local people and even 
the labourers are hired through Cc\D. 

tractors on commission basis from out­
side, This has led to discontent amona 
the youth in that area. I warn you that, if 
you are not able to end t his feeling of 
reseotmeQt, the consequences thereot 
may not be good and if a democratic 
and peaceful aaitatian is started asainst it. 
I would be the first person to lead it 
and raise my voice. We talk of social. 
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ism, of quality in the country but if this 
is tho socialism and equality and we 
remain mute spectators while the Birlas 
are filling their coffers through exploit. 
ation, tben how can there be revolution 
and progress in tbe country? We shall 
dlAt it out and we shall end this exploit­
ation in every nook and corner of the 
country. I would like the hone Minister 
to examine it aod to provide employment 
as labourers to at least 75 per cent of the 
local population. i.e., the people who 
were born there or whose patents were 
boro there. I do not mean that you 
close the doors on outsiders, but at Jeast 
ensure unskilled jobs to 75 per cent of 
the local population otherwise you will 
have to face lotR of difficulties. Not only 
this. I would also like to bring to your 
notice that the Jaboulers who work in 
tbese factories are not provided even with 
tbe basic necessities of life. They do not 
get even drinking water. It is unfor­
tunate that in case any worker dies while 
working in the mines, hii dead body is 
disposed of to avoid payment of compen­
sation or an enquiry. 

I would like to tell you that after win­
ning the elections when I went for the 
first time to Mahir Nagar in my area, an 
old lady came to me during a meeting 
and pleaded that they did not want any­
thing except that in case any worker died 
in any of the stone quarries owned by the 
Birlas, his dead body should be handed 
over to his relatives so that they might 
arrange for his cremation. You canDot 
talk of principles where there is so much 
of injustice and 80 much of atrocity. In 
view of such atrocities and injustice, 
we cannot talk' of any ideology on behalf 
of the Centre. Therefore, I would like 
you to pay immediate attention to these 
matters and take steps to prevent it by 
implemonting the laws effeclively. 

A unit is being run by the Ministry of 
Steel in my area. It is sUrprlSJng 
to note that in this unit 
boioa run by the Ministry of Steel, 
tbe workers are recrui ted in two 
ways-one by the management and the 
other through the Coo tractor. 'fhose who 
are recruited bY' tho contractor let ono-

tbird of tbo wages received by those who 
are recruited by the management. though 
all these workers are doing similar and 
equal work. I would like that these' two 
types of workers should get equal wages 
since they do equal amount of work. 
You look into this matter and see to it 
that the local people get more jobs in the 
factories. Those who are unemployed 
and those who are tbe educated un .. 
employed should be given jobs on a 
priority basis. 

The POlJutiOD caused by smoke and 
dust has created an untolerable situation 
there. Mr, Chairman, Sir, the condition 
today is such that if we go to any cocner 
of the city, we shall find clouds of smoke 
and dust, emHted by those cement fac­
tories over the city which are caul)ing 
slow poisoning in our bodies. Under 
such circumc;;tances, if any ci t izen asks 
me how independence has benefited them, 
it will not be possible for me to give any 
reply. I would like the hon. Minister 
to find a solution to this problem which 
is pOSing a big question mark before the 
count ry and the nation. 

I would suggest one thing as my friend 
has also suggested. 

[English] 

There is a complaint from the Oppo­
sition side that the labour Ministry has 
become impotent. I request the 1'Iioister 
of Labour to put in more life into the 
working of the Labour Ministry and make 
it more potent, so that he may satisfy 
ffiends like Mr. lodrajit Guptas. 

[Translation] 

SHRI DILBBP SINGH DHURIA 
(Jhabua): Mr. Chairman, Sir, I rise 
to support tbe Demands for Grants of 
the Ministry of Labour which bave been 
presented bere. 

Our Government and our party have 
done a' tot for workers. We have 
enacted many lawl . for the workers, 
whether they are aaricaltural labour or 
eOlaaed in 'industries; we have dODe a 
lot for tbem. ou,',OaDl Primo MiDi ... , 
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Shri Rajiv Gandbi, is takina all possible 
ateps for the welfare of the workers. He 
constaotJv exhorts us to enlighten the 
workers about their r,ght, so that they 
may mak.e proper use of them. ) 

,/' 

Just now. some of our ,friends and Sbri 
Gupta were SU8aestin. tbat the office­
bearers of the Trade Unions should be 
elected through secret ballot. Mr. 
Chairman. Sir, I would like to point 
out that when we are elected, we go 
back to our areas and work for five 
years but during elections our visits to 
the area are rn· "re frequent; similarly, 
there are many such trade union leaders­
I am not criticising them.who speak of 
the poor but when it is time to do· 
something worthwhile for tbem they stay 
io five. star hotels and such other places. 
We w9u1d, like that the manpower and 
the labour force in the country is 
properly utilised. If we do so then the 
country can become strong and powerful, 
otherwise we shall have to face difficulties. 
If in any industry, whether it be the 
Railways or any private sector organis­
ation, tbe office-bearers of the trade union 
are elected through ballot, from among 
the workers working there, for a period 
of two or three years, they would feel 
the responsibility and more work would 
be done in the industry. If you will 
not do this, then outsiders would infiltrate 
their ranks and use the uneducated 
workers to meet their politi.cal ends. We 
have many such examples before us 
where era res of rupees have been lost. 

( Ilft~rruptions) 

PROF. SAIFUDDIN SOZ (Baramulla): 
You are not to be blamed as you have 
just come after the Centenary Cele­
brations. 

SHRI DILBBP SINGH BHURIA : 
'We sball celebrate the Qotenary because 
~70 crore people of tbis country have 
elected us and they bave faith in us. 
We sball celebrate another Centeaary 
: too, you need Dot bother about it. 

r' , 
I TbeIe aro the problems facod by the 

. workers and all of UI bave to join hands 

to find a solution to them.. We sbaJJ 
have to 6trive provide them with employ. 
ment and a proper environment 'for 
work, The Labour Department has 
enacted the law for the abolition 
of the bonded labour system but all the 
powers have been vested in the State 
Government. Some bonded Jabourers 
had been liberated in my ConstitueDcy 
but even after two years, there is no 
scheme to rehabilitate them. They have 
not been given any assistance wbatsover 
till today. It is as.if you rescue a goat 
from a lion and then leave it to its fate 
This should not bappen. If you wish 
to help them then I would request the 
hon. Minister to help them directly 
without bringing in the State Government. 
Under the State Government the , 
labourer has to run from onc court to 
the other i.e. from the district Court to the 
labour court and then to the high court. 
How can a labourer who does not even 
have enough to feed his children think • 
of going to the court ? Therefore, it 
is my submission that the bonded labourer 
should be Ube-rated and also provided 
with money and employment for sub­
sistence. If he is freed. and left at the 
mercy of zmindars and jagirdars, it 
would not do any good to him. The 
hon. Minister should give thought to 
it and make a law and only then the 
situation can improve. 

I would like to add one more point 
There is need to change the system itself 
in the prevailing conditions when the 
country is progres:;iog fast and we are 
ready to enter iota the 21 st century. 
Just now, an bon. Member pointed out 
that in Ameri.C8 a worker get Rs. 200 
by working for one or two hours a day 
while here he had to labour throughout 
the day. You make a 1a w that a worker 
will get wales according to' tbe houra 
he has put in. A labourer gcts ooly 
Rs. 4 to S per day for working throuab. 
out the day. How can he feed biJ 
children when tbis much is apeot on tea 
and sDacks alone? 

You should think about tbe weJfare 
of tbe UDorlanised agriCUltural labour 
who played a major role in the pro • 
ductio.D loodarains. Tho . labourer. came 
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from Chatillarh. Madhya Pradesh and 
Bihar. The condition in which they 
have to travel is appalling. They do not 
set place to sit in trains. They some 
bow manage to come along with their 
children and many of them die 
durinl the journey. (lnlerruption.~) 
.You would not have pity on them, be. 
cause you live in calcutta and are used 
to all such things, but we are moved by 
their plight. You should think about 
them Many workers die during the 
journey. 

16.54 hrs. 

[MI.. 'OBPUTY SPBAKBIl in the Chair] 

The provident fund facility is also 
,meant for tbe orgagjsed labour. The 
workers in the villages, backward workers' 
the un organised workers or the werkers; 
who build fine star hotels or big buildings 
in Delhi have no house to live in. Laws 
have been passsd but are not being imple­
mented. I want that the poor people. 
who construct railway lines and build­
ings, in which meetings are held and 
otber activities take place. should also get 
some benefits of their hard work. The 
hOD. Minister had done all such things 
in Andhra Pradesh, strict laws should 
be passed to ensure that the poor who 
work bard let the fruits of their labour. 
They must at Jeast gei a square meal a 
day. When he comes back to his house 
after six months, he should at least have 
a roof over his head. At present the 
tradition is that if the father is a 
labourer. his son and the future gene. 
ratioDs would also be labourers. His, 
children do not ret education also. I 
want that you should make arrangements 
for their education. Their children would 
make efforts to rise in life only if they 
are educated. I would request the hon. 
Minister that laws for 'this purpose 
should be enacted so that these laws 
are enfurced strictly you hav~ not fixed 
the minimum wages for the miners. 
You should consider their case also. 
Just now Dagaji had said and I would 
also like .0 say that minor children ,work 
in 'S011111 hotels. Their parents should be 

liven some incentive so that their child. 
ren could get education. When we 80 to 
hotels, we see such children workinl 
there. The contractors who cngage 
them, should be forced to enter into ao 
aareement with them so that there 
children could let their wales. In all the 
labour organisations, the condition of 
the tribals and Harijans is the worst. 
They are ignored everywhere. When 
they &0 to one group, tbey are sent to 
another SfOUp. A law has also been 
passed in this regard, I want tbat talks 
should be beld with their organisations 
so that the law could be enforced. In all 
the Departments, Jaws are not being 
enforced. The hone Minister should 

"always keep this point in mind that this 
country is a co,=,n, r~ of workers and 
labourers. Our pdrty and our govern .. 
ment want to encourage these people. 
The hOD. Minister is a co-ordinator 
between us and the workers. Our party 
wants to make the workers strong. You 
should provide protection to them. I 
would like to thank you for giving me an 
opportunity to speak on the subject and 
wi th I here words, I support tbese de­
mands. 

[English] 

PROF. SAIFUDDIN SOZ (Bara-
Inulla): Perhaps, everything that needed 
to be sa id with regard to the Oem:lods 
for Orants relating to the Ministry of 
Labour as also for the welfare of labour 
as a cJass, bas bccn said by my colleagues 
in a better way. Therefore, I do not 
take the time of the House by repeating 
what has been said. But I wou1d like to 
say one or two thinas about my State. 

17.00 brs. 

As far as the problems of labour are 
concerned, I was very happy to know 
that Mr. lndrajit Gupta, while he was 
speaking a short while ago, paid a 
tribute to the Minister Shri Anjiab, 
caUing him a good man, and if I beard 
it correct Iy , he called him an honest 
man. Thc:refore. my hope is that wbat­
ever the hone Minister has heard from 
us. since he bas a personal experience at 
dealing with the problems of labour, be 
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must respond favourably and sympathe­
tioally-and I bope 'he has prepared notes 
,also-and while be replies, he muat say 
a Cow words about the suggestions tbat 
we have made. 

I am not going to diseuss any problem 
of the labour which belongs to the 
organised sector and which is only 10 
per cent. but as far as the 90 per cent 
of the labour force in this country is 
coocern~d, which is unorganised, they 
bave hundreds of problems. I think 
the hon. Minister knows it far botter 
than myself that Minimum Wages Act 
is not implemented in States and Jammu 
and Kashmir State is ODe Such State. 
If it is a Union Ministry of La"ouf. 
then it has not to leave labour problems to 
the whims of any Chief Minister, any 
Governor, any Commissioner ; it is 
the Labour Ministry's problem. T-his 
Ministry should satisfy itself that labour 
receives a better deal. I assert here, 
on the floor of the House, that Minimum 
Wages Act is not being implemented in 
the States. The Ministry is bogged 
down to some major problems of lab )ur 
and it does not care to assess the 
situation in States. Workers get a wage 
which is a ~ubsistence wage but at a 
very Jow level. they are even und~r the 
cover of a roof. They determine their 
own level of subsistence. That means 
it is not only below the poverty line, it is 
below the starvation level even So, the 
Ministry has to understand the dimensions 
of that starvation level. When we 
come to womeD labourer we find that 
they receive, unfortunately. less than 
what males receive, in the unorganised 
aector. Then there is eltploitalion of 
the child labour. as Mr Oaga eJrlier 
said. So, there are hundreds of problems 
which come \0 my mind and ( would 
like to discuss those, but it will be a 
repetition because from buth sid~s we 
are one on this issue, If I have 
beard the discussions properly 
on various demands, here is a 
day when both sides hav, atrived at a 
consensus that labour should receive a 
better deal. As rar as my State is 
concerned. I have said that Minimum 
Wales Act is 110t beina impJemented and 
the Ministry should take notice of thi. 

fact that nowhere it is being implemented. 
But o,oe or two sectors I want to briog 
to your' notice which you have oot 
perhaps kn'OwD so far. One such ,ector 
i. the sector of handicrafts, production 
of carpets, sbawls, embroidery. etc. 
There- the child labour is inVOlved. 
and I have very serious objection 
in the involvement of children 
in the prod~lctioll of carpet, any 
handicrafts, shawls etc. It may b! any 
khwaja, any Musalman or Hindu who 
employs child labour exploits them 
because when you came to th~ exploit­
ation of labour. you forget about your 
religion So, ( ha vc one serious objection 
to the emloyment of cbild labour in 
Jammu and Kashmir State in the pro­
duction of these commodities. This objec­
tion arises from my beli~f that education is 
a great leveller. fh..:y get into the 
romance of earning some wages, some 
m Jney, a CUI rency nOle, and that romance 
spoils their life and th.:y d.> not re:eive 
any edu~alion. There was a controversy 
In my State. Perhaps that controversy 
must have spruog up at the national 
level at some point of time. Some 
people believe th.1t l:ldia is a ba;kward 
country and it must economically 
prJlress. I have be!n a s ude lt of 
economics, but economics is not the 
basic thing, edcuation is the b .sic thing to 
development. If we have illit,erate 
people, they would not have any conception 
of developm~nt. So, theie children who , 
are as a class and on preference, on in 
employment there-even in Government 
mills, their exploitation g"es 011 because 
(hey feel they w .)uld d"termine a very 
low wage for the children. Therefore, 
Ih,H rom.1nce of e,lfoing m lney at a 
lower age spl)ils their life and they do 
not receive any eJu~ation So, their 
edu~ation should be the con.;ern of the 
Labour Ministry. ,Therefore. I sussest 
that this problem mJY kind!y be taken 
note of anJ some etfc:ctive fl'Ieasu~s 
should be taken to lib .:rate them and 
also to eniure their edu.;ation This 
should be the conCern or union Labour 
Minist.!r. The Ministry should tako 
special meJsures in this directiol'l. ' 

Secood problem relat~s to the 'empl~y­
roe,nt of labour in tbe def.:nce sector. 
In the Jammu anJ Ka ;hmir State -I 
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; (prot. Saifuddin Soz] 
have said about it earJier alao- thero is a 
vory cordial relationship between tbe 
Army personnel and the loc'll population. 
There is· effective coordination between 
the two. People must beJp Army 
wherever that help is required. But as 
far as the labour is concerned, the 

. Minister should be conscious of the 
fact that Jabour employed by the defence 
Department is worst exploited. You 
cannot leave it to the whim of any 
Brigadier or a Colonel as to what amount 
of money he will pay as wages. Not 
enJy tbat, I have received two telegrams 
which I will present to you. I forgot to 
bring them today. Sometimes these things 

'bring in colour and heat in the zero 
hour, but since that is a very sl!rious 
problem, I wanted to discuss it with the 
hon. Minister. Tomorrow I shall show 
you these telegrams. The wages paid 
to tbe labour employed by the Defence 
Services are not only very low. but 
there is also an inordinate delay in the 
payment of those wages. On~ telegram 
I have received is from Uri sector and 
another is from Bunyar. The e tel grams 
say that upto 15th of April this year, 
they bad not received wages for the past 
five months. On the one hand wages 
paid .are very meagre and on the other 

'hand payment is not made for several 
months. In such conditions how wilt 
tbe Jabour Jive ? 

PROF. N.G. RANOA (Guntur) 
Are they employed directly or through 
contractors ? 

PROF. SAIFUDDIN SOZ : That 
is immaterial because money has to come 

. from tbe Ministry of Defence. Otherwise 
tbe telegram would nOl come to Delhi. 

They are people who are not trained in 
trickery. They are honest people; tbey 
are poor people. They do Dot know 
politics. They sent telegrams here for 
they did not aet wages for tbe past five 
months. The position in respect of 
Gurez Tulail Keran and Karnab is , , 
the same. I do not know whether the 
boo. Minister wiJI be able to ensure 
adequate wages to tb~m. But I would 
request him' to see at least tbat whatever 
wa8e hal already been fixed, it must be 

paid promptly and every month at least, 
if not on wte1cly . basis" 'Payment to the 
labour class shOUld be OD the weekly 
basis because it is a class which subsists 
beJow the poverty line. But if you 
cannot make it weekly t at least see that 
they must receive wages every month as 
they live in far, flung areas. 

Lastly one more point. In my State ,OU 

have not yet established an Office of the 
Regional Labour Commissioner. It is 
needed very much because we have an 
organised banking se~tor, we have an 
organised insurance sector, We also 
have mines-coal mines-in the Nichchana 
area. Therefore, an institution of the 

. Labour Commissioner is necessary for 
the J & K State. 

I have made only two or three 
suggestioo!\. I hope your response 
wm be very sympathetic and very 
favoure ble. 

(Tran slat/1m] 

SHRI K.D, SULTANPURI (Simla) : 
Mr. Deputy Speaker, Sir, I rise to sup­
port the Demands for Grants of the 
Labour Department put forward by. the 
hon. Minister. 

It would be a commendable thing if 
we make efforts to provide employment 
to all those persons whose names are 
registered in the employment exchanges. 
of the country at present, but what is 
happening in actual practice 1 Today, 
injustice is being done to the workers 
even in the employment exchanJ!es. I 
have been told that tbere are persons in 
the employment excbanges who re. 
commend the names of persons 
of their choice for interview after 
taking 'illegal gratification. It is a 
great injustice and government should 
look into it. Tbe registers should be 
maintained properly so that those poor 
people could get employment who are in 
need of it. 

1 belong to Himachal aDd my cODlti. 
tuency is Simla which is a vcry larae 
area. Shri Namaysl ji hal been elected 
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firm Ladakh which Is also a 'lory largo 
coDstituency. AU tho industries being set 
up in Himachal Pradesh are located on 
it's border, Punjab, Haryana and U.P. 
are at the borders of Himachal Pradesh, 
Lakhs of peo~)le in Himachal Pradesh 
are unemployed and they are not gettiol 
aoy benefit of these new industries. I 
would like to request the hone Minister 
tbat the people of the state should get 
jobs at least in the factories in tbe 
central sector whether tbese factories 
be cemeDt units or any other big industrial 
units Hotels should be constructed for , 
the worken so that they could stay 
there. The state has beeD affected by 
drought and the people or the entire 
hill area are facing the proble.n of un. 
employment. 

The farmers hlve to incur a lot of ex­
penditure to bring their produ~ from the 
interior to the road For one quintal of 
potatoes he has to spend at least Rs, 9 
or Rs, 10 and he h1S to pay extra freight 
to send it to Delhi, All the people in 
the area have to face such problems aDd 
the people are not benefited in any way. 
The government of India should look ioto 
this problem. 

In the hill areas, whether they are in 
Kashmir, Naaaland Mizoram or Sikkim 
or U.p.. the road facilities are inade. 
quate. The length of raHway liDes is also 
minimal and tbe persons working tbere 
are from outside the states. These 
people come to us almost daily for 
getting themselves transferred. Some of 
tbem belong to Bihar or to Bengal, but 
tbere is no person in the Railways. 
belonging to hill areas. If there are 
some persons, their number is very small 
and they might be one or two per cent. 
I would request tha t for border areas, an 
arrangement should be devised, under 
which tbe persons of that particular state 
should only be employcd there, 

Our government bav.e taken very lood 
stepa. ,The aaricl,lltural labourers bave been ' 
allotted five blahas of land, and the 
bonded labour SYltem baa "been abolished, 
Our love-roment have taken. very lood It. for ,tM' oJl,aalion of education, 
,The . cbihkoa ,of, U\e' deb people . set 

education in '!'ery 800d schools. I would, 
request that the Children born in poor 
families shouJd also got education in good 
schools and government sbould make 
arrangements for tbei,r educatio~. so that 
tbe chiJdren of the labourers could be. 
come high officers and could be appoin­
ted to high posts. All tbe perlons 
should get such an opportunity. 

So far as the banks are concerned, 
there also the people of our state are not 
appointed the persons from the hill 
areas are ignored there also. Keeping in 
view the climate of the state, government 
should think of appointing the people 
of the hilly region there so that they 
could be benefited. There should be a 
separate board (or them so tbat the maxi­
mum number of people belonging the bill 
areas could be appointed in tbe banks. 

Who are ttl ,eople who stay in the 
five star hotels these days? The people 
who try to po~e as the trade union 
leaders stay There. r bese people have 
suggested the metho 1 of electing the 
office bearers. I know "hat the sympathy 
exhibited by these leaders to the workers 
is fast skin deep. They simply shed cro­
codile tears, 

Sir, if you want to develop the country, 
you should advise the workers to desist 
from the path of agitation and tbey 
should be apprised of the harmful effects 
of their agitation. I have seen that 
when aD agitation is Jaunched at any 
place, .tbere is no leader to guide them. 
They are incitted against the State. 
government and they start making the 
demand tbat government is Dot workio. 
properly and it Ihould, therefore, be 
dissolvod. I w~uld like to tell them that 
no other lovernment can help .thcm in 
achievina their rights except the conare. 
lov.romont. This government believes 
in socialispl. AU .the leader.' of·· tho 
older generation bad raised tboir voice for 
their upliftmoot. Tbe r.ul\ is tbat tboy 
ba vo lot respect in society anel tbey ate 
leadiAI a aood life. The \Vorkers have 
boon prO'lided witb all aorts of facilid,. 
.ad tbeir childroQ aro 'IOttioa 1004 
oducatioo. 
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I was surprised to listen to the speech 
of Ouptajec whcn hc said ttis Dcpart. 
ment was impotent. ) would like to say 
tbat if it had becn an impotent Depart­
ment, so much work for the welfare of 
the workers would not havc been done. 
He has misused this parliamentary word. 
It is unbecoming of a learned person like 
him to have used such a word. 

Our hone Minister is fully seized of 
tbe interest of the workers. Hc has 
always wished for the betterment of the 
workers. The Members from the Oppo­
sition are not aware of the suffering of 
the workers. The stay in, Pive Star 
hotels. 

Sir, if you want that the workers 
should participate in nation-building, 
you wiJl have to do something for their 
upliftment. I listened to what Mr. Daga 
had said. He reads newspapers too much. 
He might have read some anti ·Govern­
ment news in the newspapers. 

j admit that injustice has been done 
to Visbva Bharati. It should get funds. 
Efforts should be made in this regard. 
The reason for loss in all the public 
sector undertakings is that the workers 
are not allowed to participate in the 
management. You should ensure th~ir 

participation in the management. You 
appoint l.A.S. Offic~rs there who do not 
know".about the distress of the workers. 

:",:Yoo 'liould pay attention towards this. 
~.~;Fhe 'names of crores of peoPle seeking 

employment may be there in the registers 
maintained in the employment exchanges, 
but at the lame time there are a, large 
number of unemployed people in the 
viJlages who have not 80t their names 
registered with the employment exchanges. 
Today, a regular worker get' more 
,wale than a casual worker. Tho 
casual worker leta R~. 10 per 
day whereas a regular worker gets 
Rs 700 to 8,00 per month. There 
s~uld not be such discrimination, A 
raHway labourer, a bank omploycc, a 
a,rdener or a cl,as. Ill· employee ge.tl 
more pay than a person 00 daily wa,es. 
A uniform policy should be followed in 

t his respect so tbat there is DO discrimi. 
nat ion in the matter of employment. A 
clerk on daily wages gets Rs. 14 • .s 0 P. 
per day whereas a regular clerk gets Ra. 
900 to 1200 per month. There is no 
difference in their qualifications. The 
Qualifications arc the I samc. A 
Matriculate regular teacher gets a 
salary of Rs. 1100.1200 per 
month, whereas a graduate, who wants 
to become a teacher .. gets Rs, 14. SOper 
day On a daily wage basis. Uniformity 
should be brought about in this respect 
also so that the people may not feel that 
injustice is being infticted on them. 

Many of our colleagues raised very 
good points. The linemen of the Tele­
phone Department in the hill areas have 
to at tend to telephone poles within a 
stipulated area of 5 to 9 kms. When­
ever t here is snow fall, the )ineman finds 
it difficult to attend to his work because 
of the high altitude, They arc not in a 
position to keep the telephone system in 
order. You have to augment their 
strenglh. The Labour Department 
should ensure regular supply of winter 
uniforms to these employet-s so that they 
could do their work efficiently. The 
same is the position on the Railways. 
The Railway employees of the Kalka­
Simla line or the other N.G. lines, 
mostly constructed by the Britishers in 
the hill areas, are not supplied with suit­
able uniforms due t~ which they are not 
able to work efficiently in winter. 
Attention should be paid to all these 
points raised by me. With these words, 
I support the Demands for Grants of the 
Ministry or Labour. 

SHRI C. JANGA REDDY lHanam. 
konda): Sir, I am grateful 10 you (or 
permitting me to speak. I would like to 
place before you 2 or '3 points. The 
hon Member, sitting in rront of me, hal 
just now said clearly that the local people 
are not provided with employment It 
is truc. The manalement or the Personnel 
Manalor! of all the industries, whether 
NTPC or any other industry, run by tbe 
Central Government or the State Govern­
ments or any private sector industry 
employ presons of their respective States 
or other villalel aDd the lOcal· people are 



62S Dt!1fIIIINh IOf Grant, VAISAKHA 17, 1907 (SAKA) (General), t 985 .. 86 626 

It will heJp in increasing Dot provided with employment due to 
which they feel aaitated. 

An agitation is going OD in Nalaram 
Thapar Company, Kamla Nagar of 
Anc1bra Pradesh. No goods are being 
supplied from the factory w.eJ. the 9th 
instant. The State Government provide 
land and water at concessional rates in 
order to promote industries so that the 
local people could get employment there. 
But the management bring their own 
persons and provide them with employ­
ment due to which the local people are 
suffering great hordships. I submit to 
you that* at least one person from each 
family should get employment. The 
persons, whose lands have be~n acquired, 
are suffering great hardships. Hence, it 
is essential to provide employment to 
them. 

I also submit that these should due 
only one union in one industry. The 
management takes advantage of the 
existence of various unions and their 
mutual rivalries. 

SHRI RAM PYARE PANIKA: You 
should speak in respect of the Ministry 
cencerned. 

••• (lnterruJPtlons) ••• 

SHRI C. JANOA REDDY: When­
ever I speak, Mr. Panika tries to interrupt 
me. 

I was submitting that there should be 
only ODe union in one industry. You 
should enact a law to provide for onJy 
one union in aDO industry and after a 
period of 2 to 3 years Government should 
let it verified aDd then .ccord tho 
recognitioD. 

The condition of the beedi workers is 
very pitiable Dot only in Andbra Pradesb 
but in tbo ootire country. Under the 
Act the beedi workers Ihould bo siven 
,identity car~. You should take some 

, action ill ~,.~t of the twctile industry 
, . also. I '\lIIest, that the workers .bo1l1~ 
, ,M iDvolveCl, in ,Ale ~~8omoDt of the 

industries. 
production. 

Sir, I am greatful to you for allowing 
me to speak. 

THE MINISTER OF STATE OF THE 
MINISTR Y OF LABOUR (SHRI T. 
ANJlAH): Mr. Deputy Speaker, Sir, I 
thank all my rriends who have given a 
large number or suggestions. 

You know that some or the industries 
in tbe country are being run by t be big 

capitalists. The local capitalists have 
got industries here. It is the big indus­
tries which brought about the industrial 
revolution in the European and Asian 
Countries. We have been establishing 
industries both in the public sector and in 
the private sector for the last 25 to 30 
years. I telieve that in the public sector 
the problems of the workers are being 
settled through collective bargaining. A 
large number of facilities are being pro­
vided there and there is no problem. So . 
far as the question of casual workers aDd 
contract labour is concerned, we shall 
i04Jist and endeavour that this system 
should be abolished. 

I do not accept that injustice is being 
done to the workers in the public sector. 
I t is true that there is some mismanage. 
ment due to which the production is Dot 
up to the required Jevel. I feel sorry 
when I hear that many public sector 
undertakings are suffering Josses. The 
problems are largely due to the private 
sector industries. There are many indus­
tries which have beeD earning crorers of 
rupees. Natural resources are there in 
India in abundance. These companies 
are engaged in earning huge profits 
through exploitation of natural resources. 
The coal industry bas been nationalised. 
but not the cement industry. The cemont 
industries are cutting hills indiscriminately 
and tho comins acnerations wilJ Dot be 
able to soc hills. Moreover, tbe produc­
tion of cement will also stoP. The 
country should have been benefited I by 
this natural wealth but instead or the 
nation the bene6t i8 gOin, into the hands 
of tbe capitalilts and tbeso capitalists 
are utilisiol it to 'urther, their OWn 
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interests. Similarly, the mica mines arc 
also beiDg exploit~d indiscriminately and 
we shall have to make a reference in 
geography for posterity that the mica 
mines used to be located at such and 
such place. Such things are happening 
in the country. It has been the practice 
with these people to pay minimum wages. 
In India no difference is made between 
the industrial workers and other workers 
The workers are treated like bonded 
labour. Because of the efforts of 
Shrimati Indira Gandhi·s Government, we 
could rehabilitate the bonded labour to 
some extent but the problems of the 
workers of the private sector relnain still 
unsolved. As some of our friends were 
just now saying, many of the problems 
are due to multinational companies. For 
example, certain tobacco factories have 
been closed down. It is just like this 
that if the company makes profit, they 
will own it but the moment it faces any 
problem, they will disown it like the 
fabbed Shakuntala's son. 

The position in the private sector is 
that if they open a factory at place and 
the next day, of the find that labour is 
cheap in a certain area, say in Bihar, 
they will try to shift it to that place. It 
is quite a painful situation for us. Shri 
Indrajit Gupta G~id something .... Kindly 
lry to understand that the late lawahar 
Lal Nehru had brought a peaceful 
revolution in this country ..• 

SHRI INDRAJIT GUPTA: I did 
Dot say it. 

SHRI T. ANJlAH: It is we who arc 
saying it. That peaceful revolution is 
conoected with tbe freedom of India. 
With tbat peaceful revolution we removed 
princes and kings, landlords and fcudaJs. 
Now in this country the capitalist-I do 
Dot have any personal enmity with 
tbem-are sucking 'the blood of the poor 
and that is how tbe capitalism prospers. 
Our flaht is now with them. It will take 
a little time. It is not that with a magic 
wand, I shall .olve the problems over­
Disht but I have seen in _"e socia) ist 
countries that by nationalisatioD of the 

'industries, their standard of livinl bas 

risen and I congratulate them for this. 
I have seen it in the Soviet Union and 
East Germany t but the conditions there are 
different from those in Our country. You 
know we had to get rid of an army of 
kings. princes. landlords and fudals. 
It was not an easy task. Today we are 
marching towards indu~trialisation. There 
are countries which do not like to see 
India progressing and they create all 
sorts of difficulties in our way. 

These private sect ,) ~ people are not 
going to understand things easily because 
we know they are sucking oU,r blood. 

, You know how the late Jawahar Lal 
Nehru and Indira Gandhi worked. Now 
our young Prime Minister, I hive taJked 
to I: im, also does not like that there 
should be any lock out or closure of any 
mill. To check these things we shall 
amend the laws. It will take some time 
and we shall have to see in what way we 
can do this. 

As you know, we have good officers as 
well as officers who are conservative. 
You know these officers remain unattached 
and non-committed. We repeatedly ask 
the good officers to improve the situation. 
Take the case of provident fund. We 
know that Rs. 11,000 crores have been 
deposited in it, out of which there is a 
bungling of about Rs. 100 crores. Who 
are these people who indulge in such 
things? In this 99 per cent people 
belong to the private sector, who are wen 
known. They do not give money for 
constructing hospitals or schools; they 
construct big temples. I also worship 
God but they create a shaw before the 
people. 

In the matter of wage policy, it bas 
been suggested that there should be col .. 
lective bargaining. That is all right and 
~e are not interfering in it, but. in this 
country to what extent is collective bar. 
saining going on and bow much has it 
been successful ? Our GOvernment. have 
in collaboration with and with the co­
operation of the friendly countries, estab. 
lished factories and you know there are 
no disputes in those factories. I" a m 
alking of the textile, industry aDd tbe 
baodloom industry. Do you WaDt that 
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the waae pOlicy should differ from State 
to State' so that the country may not 
benefit and they may go on shifting in. 
dustry from one place to another and 
they may get opportunity to profiteer? 
We want that the workers should get 
adequate wages. That is w)ly we want 
that tbere should be a waae revision 
once in three years. You say that we 
are interfering in collective bargaining. 
Where are we interfereing? You nego. 
tiate with the coal authorities, with the 
Railways and there is a settlement, we 
thank you. Tbere is no trouble in 
Government run factories but there are 
wage disputes H1 l he private industries. 
And in the dbputes over wages, what 
is the outcome? At one place, an 
agreement is entered into for' payment of 
R (00. 50 but at anolher place the payment 
of Rs. 40 is agreed to. It is the labour 
leaders who should think why it is so. 
In this country, the price of a ticket is 
the same for every on;" the prices of 
watches and almirahs are the same for 
ever) one. Regarding wages, the trade 
union leaders say, leave this matter to 
us what does this mean? Are you so 
holy that the matter may be l~ft to you ? 
Now if aoy board or commission is con­
stituted, it will consist of a Supreme 
Court Judge, employers, employees and 
experts and they will decide the wages. 
The good industries wiJI have to pay 
salaries keeping in view their assets 
and revenues but if the matter is left to 
you, will there be industrial peace? If 
we want industrial peace then the workers 
should know how much wages they will 
get. He is not aware of bow much be 
i. goiog to get. The farmers and the 
workers are the backbone of (ndia. 
An effort should be made to understand 
problems. 

Rao Bircndra Singh says that there is 
a policy for rice 'jowart and wheat. 
Then should we leave the lnatters relating 
to the workers to the employers, so that 
tbey may 10 on tigblinl with each other 
and the factories may close down and 
tho factories are into liquidation and 
lratuity and other dues of the workers 
may also Dot paid ~ This is nO way to 
801ve tbe problems. 

There are industries 9Ihich are uDable 
to pay gratuity. They have 80ne into 
J iquidation, and gratuity has not been 
paid. We are thinking that a scbenle 
for gratuity may be introduced on the 
Jines of the provident Fund deposits. 
Gratuity may also be deposited every 
year so that even if a factory goes into 
liquidation, gratuity may be paid. We 
want your cooperation in tbis reaard. 

There are many shortcomings in the 
insurance scheme. We have studied them. 
Now the doctors of the State Govern. 
ments are not under our control. If 
someone sutTers from Cancer or 'T.B. or 
requires kidney transplantation, the doc. 
tors ask him to go to the hospital. When 
he goes to the hospital, they do not ad. 
mit him. In this connection, we are 
asking them to formulate a fully inde­
pendent patient scheme in which there 
should be provision to make medicines 
available even after retirement. Before 
relirement, the medicines are given but 
after retirement also medical aid is need­
ed. At that time. they do not get even 
salaries. We want that a scheme should 
be formulakd wherein medical aid may be 
provided after retirement also. 

Similarly, we are thinking of children 
aJs~. We have asked our new secretary, 
Shr I Bhatnagar, to provide for full amount 
for tbe children's insurance scheme. We 
want to bring a law which would provide 
that there is no need to make any pay­
ment. We are also thinking that if tbe 
fall HI, they may get the medicines and 
at the same time the worker may get his 
s"lary also. 

We are thinking of women also. We 
can give exemption in the case of 
women also. 

We want to enact a law for tbe welfare 
of the worKing class in which provision 
may be made for the Provident Fund and 
other (aciJities, OD the Jines of tbe system 
prevailing in the socialist countries . 

I had convened a meeting of the pri­
vate sector people. AccordiDI to them 
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there are certain 'goondas' who harass 
the labour, but they have good people 
also. But they also say that there is no 
need for indulging in violence in their 
factories. I am not saying this thing 
with Shri Datta Samant or anybody else 
in view. Actually, there is no need for 
any violence in our country. Violence 
is not going to do any good 
to us. On the plea of violence, 
they dismiss the office bearers of the 
union. After the dismissal of the office 
bearers, they are taken back if they 
tender their apologies. The result is 
that the demands of the workers go into 
the background and a new issue crops 
uP. When the General Secretary or any 
other office.bearer of a union is dismissed,' 
how can an agreement be entered into? 
In such a situation, no agreement is enter­
ed into the question of entering into any 
agreement does not arise. Therefore, I 
want that there should not be any 
violence, 

[English] 

DR. DATTA SAMANT (Bombay 
South Central): Sir, I have a point of 
order. Sir, in this HOJse, day before 
yesterday and today's discussioD, we have 
raised specific issues. not ('Diy myst:lf bur 
other Members also from the Opposition 
benches have raised specific issues that 
there are three lakh textile workers who 
are unemployed. There are about 50 
factories which have been closed down 
in Bombay. There is n9 agitation at till 
from the workers' side. But there is 
misappropriation by the managements. 
I have mentioned that there is no labour 
legislation being applied to help these 
people. He is sympathetic and saying 
that the private sector is doing a lot of 
bad things. There are about 4.5 crores 
of people unemployed all over the coun­
try. (lnlerrup lions). 

MR. DEPUTY -SPEAKER: It is not 
a point of order. 

DR. DATTA SAMANT: I raised 
specific issues during my speech which 
you have noted down. I said that there 
are 50% contract labourers in this 
co un try. (Interruptions). 

MR. DEPUTY SPEAKER.: Please 
ait down. Tbere is no point of order. 
The Minister may please continue. 

[Translation] 

SHRI T. ANJlAH: I was speaking 
specifically about you (Inll'rruptions). As 
far as possible, we are trying to see that 
the problems may be solved without 
violence and strikes. The people have 
said that we are ~oing to snatch the 
right to strike, I W:J )! to assure you that 
a Bill of that sort is neither being 
brought and nor would it be brought in 
future. Do not expect these things, We 
are maching ahead in a certain direction 
where the question of supporting the 
capitalists does not arise. From the 
very beginning, I have been trying to 
impress this thing. The industrialists 
will have to run their industries and in 
the same way in which these are fun in 
other countries. There is, of course, 
need to do something about the wage 
policy. We shall not ineerfere in collee­
tive bargaining but a wage policy should 
formulated. Without any wage policy, 
there will be disputes everyday and the 
problems will not be solved. We want 
yaur cooperation regarding the wage 
policy. There is neelt to cons ider 
whether a statutory wage board should be 
constituted or the managements should 
be prosecuted. The managements escape 
strict action by paying a penalty of Rs. 
500, 1000, 2000 or 3000, We are ready 
to bring forward a legislation which win 
provide for imprisonment for 6 months 
or one year Prcsen t Iy, when a prose­
cution case is filed against any manage­
ment, it escapes by payin g Rs. 500 or 
Rs. 1 OIlO. It is not going to SOlve the 
problems. Therefore, the punishment 
should be such as may prove to be 
deterrent. 

At the momeDt, the total amount 
deposited in the workers' provident 
fund works out to be Rs. 11000 crores. 
We can take over the closed industries of 
the entire India with tbe interest accruing 
on that amount. This interest C'lmcs 
to RI. 1000 crores. Undoubtedly. w. 
. can run tbe industries 'with tbis amount. 
When 'Hind Cycles' was I closed d9wD, 
I bad told tbe late .I\'imt . ttliailtor ,J9dira 



Gandhi that the capitalists had pocketed 
tbat amount also which tbe workers had 
contributed to the National Development 
Pund. RI. 11000 crores Cor the 
National Development ...... . 

DR., DATTA SAMANT: That 
amollDt has been swallowed by your 
officers. AU that has been wiped out •.• 
(Interruptions) ••• 

SHRI T. ANJIAH: Kindly listen to 
me. You should believe us. You 
should think about non-violence. ' Right 
to strike work is available to all. We 
are not going to interfere wit h it. We 
Dot going to enact any law in thal behalf. 

SHRI NARAYAN CHOUBEY: Is 
strike violence '1 

SHRI T. ANJlAH: How can I say 

whether there would be voilence or not ? 

So far as sick industries are concerned, 
t he Government have declared their 
policy. An enquiry will be made about 
this. An Enquiry Committee will be 
appointed which will go into an aspects. 
We are thinking of enquiring into the 
causes of the industries going sick in the 
country. We want to make a detailed 
study in this regard. Mere tall talk 
would not do. The Jabour problems are 
not so simple. The labour leaders should 
act patiently and peacefully and should 
acquaint themselves with atl the facts. 
The textile mills arc facing the same 
problem everywhere. One mill is lying 
closed in my constituency also In spite 
of repeated requests, no action is beiDg 
taken, Similarly, many industries are 
facing problem at different places. 
Government have to take all these things 
into consideration. If the workers are 
staruing, it is the duty of the concerned 
Chief Minister, the 1abour MiDister~. aftd 
the Ind ustry Minister to take interest in 
their problems. 

If tbe Jute and the textile mills have 
closed down then for whom do yOu run 
tb'O~ GOYerDmeDt ., If you caDDot' ran 

iud_ries then what can you do 1 You 
should have courage to take over the 
jute mille. The financial institutions are 
ready to, advance fuods. It you are 
",ad" we can start a joint sector or be 
a promotor. You neither wish to do 
anything nor try to find a way out. 
The Government of West Benga1 say 
that the jute mills should be taken over. 
Can they Dot bandle them? Two crore 
people are registered with the employment 
exchanges or in other words 10 many 
persons are unemployed. People gener .. 
ally ask what the employment exchanges 
are doing. Unemployment is posing a 
big chaJlenfie to every State Government. 
Someone had asked what the utility of 
an employment exchange was. Tbe 
private sector wants exemption from this 
law. The public sector wants to fill 
up the vacancies through advertisements. 
Similar is the case of the Banks and tbe 
Postal Department. The employment 
exchange is now an office merely 
recruitiny peons ... (Interruptions) 

SHRI JITENDRA PRASADA (Shabja­
hanpur): If they not serve aoy purpose 
then close them dowQ. 

SHRI T. ANJIAH We would 
close 1 hem down and open them also 
and if we feel the necessity we would 
enact legislatioo ... (/nterruptiollS) .•• 

SHRI HARISH RAWAT (Almora) : 
We shaH have to put a lock on the'm .•• 
. •• (Interruptions) 

SHRI T. ANJIAH : The Railways, 
Posts and Telegrapb and other depart­
ments are not covered by it. A few 
public sector undertakiols, where tbe 
I,rengtb is less than twelve budred , 
can be covered under It. You are 
8ul&estios thof that shoutd be clOsed 
aDd opened in the same breath, but that 
will not bappen ••• (lnterruplliJ1Is) 

SHRI ZULPIQUAIl ALI K.HAN 
You may OpeD or closeiat rour ·wiU •• 
. ~. (lnt.r",t~) . 

. ' , ~ 
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SHRJ T. ANJIAH :You try to 
understand. The employment exchange 
was named as such during the British rule. 
In fact it should be knowD a45 employment 
sponsoring exchange. Its work is not 
to provide employment. ... (Intf'rruptions) 

SHRI JITENDRA PRASADA: Then 
what is its function ? •. (Interruptions) 

SHRI T. ANJJAH: Its function is 
only to sponsor. It does not provide 
employment ... (Inff'rruptions, 

17.52 brs. 

[MR.. SPEAKER in the Chair] 

SHRI JITENDRA PRASADA: Then 
close them down (Inter rup I ions ) 

SHRI T. ANJIAH : We are considering 
a scheme under which we couJd provide 
employment to young men. OUf hon. 
Prime Minister gave away awards on 
the 'May Day'. Many workers welcomed 
tbis move. Just as we a\\ard Bharat 
RaIna and Padma Bhushan, in the same 
way, the workers would also be honoured. 
The hon, Prime Minister made an 
announcement to this effect. We do 
not bother abou t the problems that the 
owners of the industry face due to 
closure. Yesterday, someone said that 
in Patna the Dalmia industry had closed 
down. If anyone swindles money, what 
can we do 7 This Government not 
gOing to help them. This does not 
meaD. as Shri Datta Samant has sug! csted, 
tbat they should resort to viobnce. We 
would Dot allow them to do so. You 
must have seea that there are many 
people who try to find excuses to close 
down their factories. At the slights 
pretext. they cIo&e down their faclories. 
There are many mill-owners who en v ineer 
strikes in case they do not ha:e raw 
material or enough orders to handle. 
The millowners are benefited by it. 
Today, most of the Insurance Scheme 
funds are beiDg , misused either to engineer 
atrikes or to beoofit the mill owners 
1 have been told that in Kaopur t about 
RI. 9 crorea haw beeIl with-drawn 

from tbe Insurance Scheme funds. It 
can be asked why tbey withdraw the 
amount or how are allowed to do so 
You referred to Robtas mill where tbe 
wor kers are starvins and many bbve 
fanen sick; when they give application for 
withdrawing the money, they are allowed 
to do so. Under such circumstances. 
the question of prosecuting them for 
withdrawing money does not krise at 
ali .... (Interruptions) 

We want to have a uniform wage 
policy in the country and the temporary 
contractor system will also continue 
and it will not be made permanent. We 
are thinking of increasing the wages 
also. As regalds the question of D.A., 
we have recently raised it in the public 
sector and all the labour leabers have 
agreed to it. We would bring before you 
all these policies within a few days. 

So far as the agricultural labour is 
concerned, as far as possible, we have 
given Rs. 2000 to Rs. 4000 to the 
bonded labour and Joan could also be 
arranged to the tune of Rs. 30,000 to 
Rs 40,000 from the banks on interest 
which may help in their further rehabil­
ation. We are giving thought to this 
policy too. So far as the payment of 
wages and equal remuneration to \\ omen 
is concerned, it is under our active 
consideration and we ar: working out 
the details, As far as the bidi workers 
are concerned, we have made a provision 
for ~ess on bidi and apart from this we 
are contemplating other measures also 
if you think that everything should' 
change 011 at one.!, then I would like 
to remind you that our country is 
a developing country and not Europe 
or Germany and here everything takes 
time. In the case of Europe, the 
industries were already there and, there. 
fore, do not compare us with them It 
will take time for us to make progress. 
We are tryioS our best and we would 
like that you also cooperate with us 
in our endeavour and give us suggestions. 

If there is any complaint alainst, any 
employer. rest aSlured. be will Dot go 
Icot-free. Therefore. you support tbe 
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Government's new industrial policy Whicb 
shall take us ahead. 

As regards t he policy regarding textile 
mills, as our Minister had also stated. 
the setting up of a committee is under 
our active consideration. We have full 
bope,"if you are not hopeful we cannot 
help it .. (Interruptions). We are trying 
our level best to remove unemployment 
in the country. As Shri Indrajit Gupta 
bas said ... (Interruptions) 

MR. SPEAKER: It is a1l right as 
for as unemployment is concerned, but do 
not gain weight ..• 

SHRI T. ANJIAH We are trying 
our best to find solution to the problems 
faced by the workers in the countoy 
at present, Our hone Prime Mini~ter 

is also seized of the problem. I assure 
you that the irregularities that have 
been brought to our notice regarding 
the provident fund and E.S.I., would 
be dealt with firmly and you leave it to 
us to initiate action against the guilty. 
Every effort would be made to ensure 
the security of workers, their property 
and money_ We are not saying these 
words merely to please you or t~e 
workers but the fact is that tbose who 
are running away and tbose who are 
acquiring more property would not be 
allowed to go scot-free; you may rest 
assured on that account. (Interruptions) 

With tbese words I thank you: all 
and aSlure you that we are doing our 
best to eOsure that tbe couDtry's: labour 
poHcy is based on socialist principles, .•• 
... (/nterruptlons) .•• Besides, 1 am always 
prepared for discussion and I have kept 
a record of all those points that have 
been raised here and I am always avail­
able for discussion. 

[English] 

MR. SPEAKER: I shall now put 
the Demands for Orants relating to the 
Ministry of Labour to vote. The ques­
tion is: 

"That the respective sums not exceed. 
ing the amounts on Revenue 
Account and Capital Account 
shown in the fourth column of 
the Order Paper be granted to 
the President out of the Consoli. 
dated Fund of India to complete 
the sums necessary to defray the 
charges that will come in course 
of payment during the year end. 
ing 31 st day sf March, 1986 in 
respect, of the heads of Demands 
entered in the second COIUDlD 

thereof against Demand No. 6S 
and 66 relating to the Ministry ot 
Labour." 

The Motion was adopted" 
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18 hn. 

(II) Mlalstrl~ of E.vlrODlllellt aad 
Forestl, Flnuce, Information and 
BroadcastiDa .... Law and Justice 
Etc. Ete. 

[English] 

MR. SPEAKBR: The question is : 

"That the respective sums not exceed­
iog tbe amounts on Revenue 
Account and Capital Accounts 
shown in the fourth column of 
the Order Paper be granted to 
tbe President out of the Consoli­
dated Fund of India to complete 
the sums ne~essary to defray the 
charges that will como in course 
of payment during the year end­
ing llt" 31 st day of March, 1986, 
in respect of the heads of demands 
entered in the second column 
thereof agaicst-

(1) Demands Nos. 26 and 27 
relatins to tbe Ministry of 
Bnviomment and Forests. 

(2) Demands Nos. 29 to 40 
relating to the Ministry of 
Finance. 

(3) Demands NOl. 60 to 62 
to tbe Ministry of Infor­
mation and Broadcasting. 

(4) Demands Nos. 67 and 68 
relating to the Ministry of 
Law and Justice, 

(5) Demand No, 69 relating to 
tbe Miniatry or Parliament. 
ary Affairs. 

(6) Demand No. 70 relatiol to 
tbe Ministry of Petroleum •. 

(7) Demaudl Nos. 71 and 72 
relatiDS to tho Ministry of 
PlanDiD •• 

(8) Demand, NOI. 73 to 77 
relatiDl to the ~iDiatry of 
Science and TechDoIOl)'. 

(9) Demands Nos. 78 to 81 
relatinl to the Ministry of 
ShippiDI and Transport. 

(10) .. Demands Nos. 86 to 88 
relatinl to tbe Minis try of 
Tourism and Civil Aviation. 

(11) Demands Nos. 89 to 93 
relating to tbe Ministry ot 
Works and Housing. 

(12) Demands Nos. 94 to 96 
rela ting to the Department 
of Atomic Enorgy. 

(13) Demands Nos. 97 and 98 
relating to the Department 
of CultufC. 

(14) Demand No. 99 relating to 
the Department of Blec­
tronics. 

(15) Demand No. 100 relating to 
the Department of Ocean 
Development. 

(16) Demand No. ] 01 rclatinl to 
the Department of Personnel 
and Administrative Reforms. 

(17) Demand No. 102 relatina to 
the Department of Spacc, 

(18) Demand No.1 03 relating to 
the Department of Youth 
Affairs and Sports. 

(19) Demand No.1 04 relatiDg to 
Lok Sabba. 

(20) Demand No. 105 teJatiDI to 
Rajya Sabha. 

(21) Demand No. 106 relatma 
to the Secretariat of tho 
Vice-President ... 

The Motion was adopt!d. 

MR. SPBAlC.BR. ~ The outatandiDa 
Demands for Orants bave been paasod. 
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655 ApprDP~/on(No.4) 
Bill, 1985 

MAY 7, 1985 ApPl'OprltlllM (No.4) 656 
Bill. 1985 

APPROPRIATION (NO.4) BILL. 
1985· 

18.01 m. 

[£nglllh] 

THE MINISTBR OF FINANCE AND 
COMMERCE (SHRI VISHWANATH 
PRATAP SINGH): I beg to move for 
leave to introduce a Bill to authorise 
payment and appropriation of certain 
sums from and out of tbe Consolidated 
Fund of Iodia for the services of the 
fiDancial year 198 S -86. 

MR. SPEAKER: The question is : 

"Tbat leave be granted to introduce a 
Bill to authorise payment and 
appropriation of certain sums 
from and out of the Consoli­
dated Fund of India for the 
services of the financial year 
J 985-86." 

The motion was adopted. 

SHRI VISHWANATH PRATAP 
SINGH: Sir, I introduce •• of the Bill. 

I bel to move·· t 

··That the BiU to authorise pay­
ment and appropriation of cer­
tain sums from and out of the 
Consolidated Fund of India for 
tbe aervices of the financial ycar 
1985.86 be taken into consider­
ation. 

MR. SPEAKER: The' question is : ' 

UThat the Bill to authorise payment 
and appropriation of certain 
lums from and out of tho CoD­
.oUdated Funds of India for 
tbe services 01 the financial year 

-,~ 

1985.86 be takeD into considor. 
atioD. " 

The motion was adopted. 

MR. SPEAKER: We shall DOW 

take up clause by Clause consideration of 
the Bill. 

The question is : 

·'That Clauses 2, 3 and 4 and 
the Schedule stand part of tbe 
Bill." 

The motion was adopted. 

CI&lIlJ~~ 2, 3 and 4 and the Schedule 
were added to the Bill. 

MR. SPEAKER: The question is : 

"That Clause I, the Enacting For­
mula and the Title stand part or 
the Bill," 

The motion was adopted 

Clause 1, the Enacting &rmula and the 
Ti,k were added to the Bill 

SHRI VISHWANATH PRAT Ail 
SINGH: I bel to move: 

'·Tbat tbe Bill bt passecl". 

MR. SPEAKER: The question is : ' 

"That the Bill be pa"cd." 

The Motion WtU odopted. 

• Published i n Gazette or India Extra .. ordiury. Part n, SectioD 2, dated 7-S.198S -

•• Introduced/moved with the re .. eommeodation of the Pre~ideDt. 
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18.04 ..... 

[E",llsh] 

NotificatIon uader Customs Act and 
Customs Tariff Act 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
JANARDHANA POOJARY): I beg to 
Jay on the Table a copy each of the 
Notification Nos. 147 18S-Customs and 
148/85-Customs (Hindi and English 
versions) published in Gazette of India 
dated tbe 7 May, 1 98 S together with an 
explanatory notc rcgardin8 increase in tbe 

export duty on black pepper to Rs. 3/­
per tOolram under section 1 S 9 of the 
Customs Act: 1962 and 8ub-section 2 of 
Section B of the Customs Tariff Act, 
1975. [Placed in Library. See No. 
LT~869/8S] 

MR. SPBA~ER: The House is now 
adjourned to meet tomorrow at 11 A.M. 

18.06 brI. 

TM Lok Sabha then adjourned till Eleven 
0/ the ClOck on W~dne8da" Ma)' 8, 1985 I 

Valsakha 18. 1907 (Saka) 
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